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No. 24232

SPAIN
and

NORWAY

Exchange of notes constituting an agreement on matters of
defence. Madrid, 3 May 1985

Authentic texts: Spanish and Norwegian.

Registered by Spain on 18 June 1986.

ESPAGNE
et

NORVkGE

Echange de notes constituant un accord en matiere de
defense. Madrid, 3 mai 1985

Textes authentiques : espagnol et norvgien.

Enregistre par I'Espagne le 18juin 1986.
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EXCHANGE OF NOTES CON- tCHANGE DE NOTES CONS-
STITUTING AN AGREE- TITUANT UN ACCORD'
MENT' BETWEEN SPAIN ENTRE L'ESPAGNE ET LA
AND NORWAY ON MATTERS NORVkGE EN MATIERE DE
OF DEFENCE DEFENSE

[SPANISH TEXT - TEXTE ESPAGNOLI

EL MINISTRO DE DEFENSA

Madrid, 3 de mayo de 1985

Querido Ministro:
En nuestro encuentro de hoy:
Conscientes de pertenecer a un mismo conjunto geopolftico que requiere la

existencia de buenas relaciones de amistad entre los dos paises;
Deseosos de reforzar nuestros vfnculos de amistad mediante la colaboraci6n

en el desarrollo econ6mico y tecnol6gico;
Interesados en reforzar nuestras relaciones en el dmbito de los equipos de

defensa, y asimismo en funci6n de la cooperaci6n multilateral de ambos paises en
materia de armamentos; y

Dispuestos a cooperar en el ,mbito de la defensa, especialmente en el terreno
del desarrollo y producci6n de materiales de uso militar, decidimos:
1. Objeto

Promover la cooperaci6n y los intercambios de informaci6n en lo referente a
los materiales de defensa y equipos.
2. Ambito de la cooperaci6n

2.1. Fomentar el desarrollo de una estrecha cooperaci6n entre los centros
de investigaci6n y las industrias de armamento de los dos parses. Dicha
cooperaci6n podrd alcanzar los equipos terrestres, navales, arreos y aero-
espaciales, incluidos los misiles, las municiones y los componentes asociados.

2.2. Esta cooperaci6n tendrd por objeto la investigaci6n, el desarrollo y la
fabricaci6n comtin de los materiales y equipos mencionados en el pirrafo anterior,
asf como la transferencia de tecnologfas que permitan una estrecha cooperaci6n
industrial y la coproducci6n de materiales y equipos destinados a las necesidades
de los dos paises, asf como la exportaci6n, la cual se llevar, a cabo respetando la
politica y la legislaci6n de ambos paises.

' Came into force on 3 May 1985, the date of the Entrd en vigueur le 3 mai 1985, date de I'dchange des
exchange of notes, in accordance with paragraph 7.1 of notes, conform~ment au paragraphe 7.1 desdites notes.
the said notes.
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2.3. Promover el establecimiento de acuerdos entre sus respectivas
empresas referente a subcontratas, a compensaciones, a licencias de fabricaci6n
y transferencia de tecnologfa cuando se cursen pedidos de armamentos y de
materiales por uno de los Gobiernos a las empresas del otro para el equipamiento
de sus Fuerzas Armadas. Ambos Gobiernos seguirdn atentamente, en el marco de
sus legislaciones respectivas, el cumplimiento de las obligaciones asf contrafdas.

2.4. Se entender, por "empresa" las sociedades o establecimientos
privados o estatales que sean de la jurisdicci6n de cada pals.

2.5. Favorecer la concertaci6n de acuerdos especificos relativos a la
formaci6n de personal tdcnico y a ia garantfa de la calidad de los materiales
producidos.

3. Aplicaci6n

3.1. Se creard una Comisi6n Mixta para la Cooperaci6n Tecnol6gica
e Industrial en materia de Defensa.

3.2. Esta Comisi6n Mixta seri responsable de examinar y supervisar el
desarrollo de esta Cooperaci6n. Estudiara cualquier problema que pueda
suscitarse, asi como las medidas que puedan adoptarse para su resoluci6n.
Considerard los pasos convenientes para mejorar la cooperaci6n prevista y
someterd a los dos Ministros las conclusiones y recomendaciones a las que llegue.

3.3. La Comisi6n Mixta para la Cooperaci6n Tecnol6gica e Industrial en
materia de Defensa se reunird, al menos, una vez al afio, y estard presidida por
parte espafiola por el Director General de Armamento y Material del Ministerio de
Defensa, y por parte noruega por el Director General de Material del Ministerio
de Defensa, quienes podrdn delegar su presidencia.

3.4. Se designardn tantos representantes y asesores a la Comisi6n Mixta
como se estime conveniente, pudiendo ademis convocar a quien se estime
oportuno a las sesiones de la Comisi6n Mixta en funci6n de las materias que
pudieran tratarse.

3.5. La Comisi6n Mixta estard asistida permanentemente por un miembro
de cada parte de la Comisi6n, que actuardn como coordinadores de sus
respectivos Ministerios de Defensa.

4. Proyectos

Los proyectos de cooperaci6n serdn objeto, cuando sea conveniente, de
acuerdos especificos entre Gobiernos, entre 6rganos y organismos de los
respectivos Ministerios de Defensa, o entre empresas.

5. Seguridad
5.1. La informaci6n intercambiada para el desarrollo de la cooperaci6n

descrita en este documento, recibird por parte del receptor un nivel de protecci6n
de seguridad equivalente a la otorgada por la organizaci6n de origen.

5.2. Se concluird lo antes posible, un acuerdo especifico relativo a la
protecci6n de la informaci6n y material clasificados transferidos bajo las
provisiones de la presente cooperaci6n.

6. Terceros Estados

En el caso de que la cooperaci6n implicase la participaci6n de terceros
Estados, los dos Gobiernos favorecerin las negociaciones necesarias para que su

Vol. 1429. 1-24232
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participaci6n pueda efectuarse dentro del marco de la presente cooperaci6n y del
respeto a la polftica y legislaci6n de cada pais.
7. Vigencia

7.1. Este acuerdo tendri una vigencia de 10 afios, al final de los cuales se
prorrogard automticamente por perfodos sucesivos de dos afios, al menos que
por acuerdo mtituo se decida de otro modo. Entrari en vigor el dia de la fecha.

7.2. Este acuerdo podrd ser denunciado unilateralmente, teniendo efecto
dicha denuncia seis meses despuds de su notificaci6n escrita. Las respon-
sabilidades relativas a la protecci6n de informaci6n clasificada transferida en el
dmbito de esta cooperaci6n seguird vigente en caso de denuncia.

7.3. En caso de denuncia se mantendrdn consultas para la mejor soluci6n de
los problemas pendientes.

7.4. Los acuerdos especificos que se hayan firmado en virtud de esta
cooperaci6n, bien sea entre organismos estatales o empresas privadas, con o sin la
participaci6n de terceros, seguirdn vigentes hasta su expiraci6n.

Reciba un cordial saludo,

NARCIS SERRA I SERRA

Excmo. Sr. D. Anders C. Sjaastad
Ministro de Defensa de Noruega
Oslo

[TRANSLATION]

MINISTER OF DEFENCE

[TRADUCTION]

LE MINISTRE DE LA DtFENSE

Madrid, 3 May 1985

At our meeting today,

Mindful of belonging to a single geo-
political system which requires good
and friendly relations between our two
countries,

Desiring to strengthen our ties of
friendship by means of cooperation
in economic and technological devel-
opment,

Interested in strengthening our rela-
tions in the field of defence equipment
and in respect of multilateral coopera-
tion involving both countries in the area
of armaments, and
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Madrid, le 3 mai 1985

Monsieur le Ministre,
Au cours de notre entretien de ce

jour,
Conscients d'appartenir A un meme

ensemble gdopolitique qui exige l'exis-
tence de bonnes relations amicales entre
nos deux pays,

Ddsireux de renforcer nos liens
d'amitid grAce A la collaboration en ma-
tire de ddveloppement dconomique et
technique,

Souhaitant renforcer nos relations
dans le domaine des dquipements d6fen-
sifs, et en fonction de la cooperation
multilatdrale des deux pays en mati~re
d'armements, et
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Willing to co-operate in the field of
defence, especially in the area of the
development and production of military
materiel we decided:

1. Purpose
To promote cooperation and exchan-

ges of information with regard to de-
fence materiel and equipment.

2. Scope of cooperation
2.1. To foster the development of

close cooperation between the research
centres and arms industries of the two
countries. Such cooperation may in-
clude land, sea, air and aerospace equip-
ment, including missiles, munitions and
related components.

2.2. The purpose of the cooperation
is jointly to research, develop and man-
ufacture the materiel and equipment
referred to in the preceding paragraph
and to transfer technology which would
make for close industrial cooperation
and the joint production of materiel
and equipment both to meet the needs of
the two countries and for export. Such
export shall be in compliance with the
policies and legislation of both coun-
tries.

2.3. To promote the establishment,
between their respective enterprises, of
agreements concerning subcontracting,
compensation, manufacturing licences

- and technology transfers in connection
with orders placed by the Government
of one Party with the enterprises of the
other Party for weapons and materiel
for its armed forces. The two Govern-
ments shall, within the framework of
their respective laws, monitor closely
the implementation of the contracts thus
concluded.

2.4. "Enterprise" shall mean the
private or State firms or establishments
under the jurisdiction of each country.

Prdts A coopdrer dans le domaine de la
defense, particuli~rement en mati~re de
ddveloppement et de production de ma-
tdriels militaires, nous avons ddcid:

1. Objet
Promouvoir la coopdration et les

dchanges de renseignements en ce qui
concerne les materiels d6fensifs et les
dquipements.

2. Portee de la cooperation

2.1. Stimuler l'instauration d'une
coop6ration etroite entre les centres de
recherche et les industries d'armements
des deux pays. Cette coopdration peut
s'etendre aux dquipements terrestres,
navals, adriens et a6rospatiaux, y com-
pris les missiles, les munitions et les
composants associ6s.

2.2. Cette coop6ration aura pour
objet la recherche, la mise au point et
la fabrication en commun des matdriels
et dquipements vis6s au paragraphe ci-
dessus, ainsi que le transfert de tech-
nologies qui permette une dtroite coopd-
ration industrielle et la coproduction de
mat6riels et d'dquipements destines A
rdpondre aux besoins des deux pays et A
ceux de l'exportation, qui doit s'effec-
tuer dans le respect de la politique et de
la Idgislation des deux pays.

2.3. Favoriser la conclusion d'ac-
cords entre les entreprises respectives
des deux pays en mati~re de sous-trai-
tance, de compensation, de licence de
fabrication et de transfert de technolo-
gies A l'occasion de commandes d'ar-
mements et de matdriel par l'un des
gouvernements aux entreprises de i'au-
tre en vue de l'dquipement de ses forces
armdes. Les deux gouvernements sui-
vront attentivement, dans le cadre de
leurs legislations respectives, t'exdcu-
tion des engagements ainsi conclus.

2.4. Le terme v entreprise o desi-
gne les societes ou etablissements pri-
vs ou publics relevant de lajuridiction
de chaque pays.

Vol. 1429, 1-24232
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2.5. To promote the conclusion of
specific agreements on the training
of technical personnel and guarantees of
the quality of the mat4riel manufactured
under this Agreement.

3. Implementation

3.1. A Mixed Commission shall be
established for technological and indus-
trial co-operation in matters relating to
defence.

3.2. This Mixed Commission shall
consider and supervise the development
of such cooperation. It shall study any
problem which may arise and the meas-
ures which may be taken to resolve it. It
shall consider appropriate steps for im-
proving the cooperation provided for in
this Agreement and shall submit its con-
clusions and recommendations to the
two Ministers.

3.3. The Mixed Commission for
technological and industrial coopera-
tion in matters relating to defence shall
meet at least once a year and shall be
presided over by the Director-General
of Armaments and Materiel of the Min-
istry of Defence, for the Spanish side,
and by the Director-General of Matdriel
of the Ministry of Defence, for the Nor-
wegian side, who may delegate their
functions.

3.4. As many representatives and
advisors shall be appointed to the Mixed
Commission as is deemed appropriate.
In addition, anyone whose presence
might be deemed expedient may be in-
vited to attend the meetings of the
Mixed Commission depending on the
matters to be discussed.

3.5. Each Party shall be represented
on the Mixed Commission by a perma-
nent member. These members shall
serve as co-ordinators for their respec-
tive Ministries of Defence.

4. Projects

Co-operation projects shall be dealt
with, where appropriate, in special
agreements between the Governments,

Vol. 1429. 1.24232

2.5. Favoriser la n~gociation d'ac-
cords sp6cifiques relatifs A la formation
de personnel technique et A la garantie
de la qualitd des matdriels produits.

3. Application

3.1. Une Commission mixte sera
constitude pour la cooperation techni-
que et industrielle en mati~re de dd-
fense.

3.2. Cette Commission mixte sera
chargde d'dtudier et- de surveiller le
ddroulement de ladite coopdration. Elle
dtudiera tout problme susceptible de se
poser, ainsi que les mesures A prendre
pour le rdsoudre. Elle examinera les
moyens d'amdliorer la coopdration prd-
vue et soumettra aux deux Ministres ses
conclusions et recommandations.

3.3. La Commission mixte pour la
coopdration technique et industrielle en
matire de d6fense se rdunit au moins
une fois par an et est prdsidde, pour
l'Espagne, par le Directeur g6ndral de
l'armement et du matdriel du Ministire
de la d6fense et, pour la Norv~ge, par le
Directeur g6ndral du matdriel du Minis-
tare de la d6fense, qui pourront ddldguer
leurs fonctions de prdsident.

3.4. La Commission mixte com-
prend le nombre de reprdsentants et de
conseillers jugd utile et peut en outre
convoquer A ses sessions les personnes
approprides en fonction des questions A
traiter.

3.5. La Commission mixte est rd-
gulil.rement assistde d'un membre de
chacune de ses parties, qui font fonction
de coordonnateurs pour leur Minist~re
de la defense respectif.

4. Projets

Les projets de coopdration feront,
le cas dchdant, l'objet d'accords spd-
cifiques entre gouvernements, entre

1986
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between organs and agencies of the re-
spective Ministries of Defence, or be-
tween enterprises.

5. Security
5.1. Information exchanged for the

purpose of developing cooperation as
described in this Agreement shall be
accorded a level of security by the re-
ceiving agency equivalent to that ac-
corded by the originating agency.

5.2. A specific agreement shall be
concluded as soon as possible con-
cerning the protection of classified in-
formation and materiel transferred pur-
suant to this Agreement.

6. Third countries
In the event that cooperation entails

the participation of third countries, the
two Governments shall facilitate the
negotiations necessary for their par-
ticipation within the framework of the
cooperation provided for in this Agree-
ment and in compliance with the pol-
icies and laws of each country.
7. Duration

7.1. This Agreement shall be valid
for 10 years, after which it shall be
automatically renewed for successive
periods of two years, unless otherwise
decided by mutual agreement. It shall
enter into force on today's date.

7.2. This Agreement may be uni-
laterally denounced. Such denunciation
shall become effective six months after
written notification thereof. In the event
of denunciation, the obligations relating
to the protection of classified informa-
tion transferred under this Agreement
shall remain in force.

7.3. In the event of denunciation,
consultations shall continue with a view
to achieving the best resolution of out-
standing problems.

7.4. The specific agreements signed
pursuant to this Agreement between

organes et organismes des MinistOres de
la d6fense respectifs ou entre entre-
prises.

5. Sgcuritg
5.1. Les renseignements dchangds

pour faciliter la cooperation d~crite au
present document feront l'objet, de la
part du destinataire, de ia meme protec-
tion de sdcuritd que de la part de l'orga-
nisme d'origine.

5.2. Un accord sp~cifique sera con-
clu le plus t6t possible au sujet de la
protection des renseignements et do-
cuments confidentiels communiques en
vertu des dispositions de la prdsente
cooperation.

6. Etats tiers
Dans le cas oib la cooperation impli-

que la participation d'Etats tiers, les
deux gouvernements facilitent les nd-
gociations n6cessaires pour que leur
participation puisse s'effectuer dans le
cadre de la cooperation vis6e et du res-
pect de la politique et de la 16gislation de
chaque pays.

7. Durge
7.1. Le present accord demeurera

en vigueur pendant 10 annes, au bout
desquelles il sera automatiquement
prolongd pour des pdriodes successives
de deux ans, A moins qu'il n'en soit con-
venu autrement d'un commun accord. I1
entre en vigueur A la date de ce jour.

7.2. Le present accord peut etre
ddnoncd unilatdralement, ladite ddnon-
ciation prenant effet six mois apris sa
notification dcrite. Les responsabilitds
relatives A la protection des renseigne-
ments confidentiels communiques dans
le cadre de la cooperation subsisteront
en cas de ddnonciation.

7.3. En cas de d~nonciation, des
consultations se tiendront afin de
rdsoudre au mieux les probl~mes en
suspens.

7.4. Les accords spdcifiques con-
clus en vertu de la cooperation, que ce
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State agencies or private enterprises,
with or without the participation of third
countries, shall remain in force until
their expiration.

Accept, Sir, etc.

NARCfS SERRA I SERRA

His Excellency
Mr. Anders C. Sjaastad

Minister of Defence of Norway
Oslo

soit entre organismes publics ou entre-
prises privdes, avec ou sans la participa-
tion de tiers, demeureront en vigueur
jusqu', leur expiration.

Veuillez agrder, Monsieur le Minis-
tre, etc.

NARCfS SERRA I SERRA

Son Excellence
Monsieur Anders C. Sjaastad

Ministre de la d6fense de la Norv~ge
Oslo

II

[NORWEGIAN TEXT - TEXTE NORVtGIEN]

FORSVARSDEPARTEMENTET

Madrid, 3. mai 1985

Kjare Minister,

Jeg takker for Deres brev av i dag, som ph norsk lyder som folger:

"I vissheten om A tilhore det samme geopolitiske omrsdet, som krever
gode og vennskapelige forbindelser mellom de to land;

Med 0nske om A styrke vAre vennskapsbAnd gjennom samarbeid for
0konomisk og teknologisk utvikling;

Interesserte i A styrke vAre forbindelser nAr det gjelder forsvarsmateriell,
og ogsA i lys av begge lands felles multilaterale samarbeide vedrorende fors-
varsmateriell,

Og rede til Ai samarbeide i forsvarssp0rsmAl, med swrlig henblikk pA
utvikling og produksjon av materiell til militert bruk,

Har vi pA v5rt mote idag besluttet f0lgende:

1. Melsetting

Fremme samarbeid og utveksling av informasjon i forbindelse med fors-
varsmateriell og utstyr.

2. Samarbeidets rekkevidde
2. 1. Fremme utviklingen av et naert samarbeid mellom forskningssentra

og forsvarsindustrien i de to land. Samarbeidet kan omfatte her-, sj0forsvars-,
luftforsvars- og romfartsutstyr, innbefattet rakettvipen, ammunisjon og til-
h0rende kompnenter.

2.2. Dette samarbeid skal ha til forml A legge forholdene til rette for
felles forskning, utvikling og produksjon av det materiell og utstyr som nevnes i
foranstfiende paragraf, sAi vel som overf0ring av teknologi med henblikk pA et
nwrt industrielt samarbeid og samproduksjon av materiell og utstyr som de to
land har behov for, samt for eksport, som skal skje i overensstemmelse med de
to lands politikk og lovgivning.
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2.3. Oppmuntre til opprettelse av avtaler mellom firmaer i de to land i
forbindelse med underentrepriser, vederlag, produksjonslisenser og overfo-
ring av teknologi ved vApeneller materiellbestillinger fra en av de to regjeringer
hos den annen regierings firmaer, nar bestillingen gjelder utstyr til deres
respektive vaepnede styrker. De to regjeringer skal, innenfor rammen av sine
respektive lovgivninger, noye overvAke at slike avtaler blir overholdt.

2.4. Med "firmaer" skal forstAes de private eller statlige selskap eller
firmaer som er underlagt hvert av de to lands lovgivning.

2.5. Oppmuntre til opprettelse av swravtaler i forbindelse med opplae-
ring av teknisk personell og til kvalitetssikring av produsert materiell.

3. Gjennomforing

3.1. Det skal opprettes en blandet komit6 for teknologisk og industrielt
forsvarssamarbeid.

3.2. Denne komitden skal vaere ansvarlig for kontroll og overvAking av
samarbeidets utvikling. Den skal studere ethvert problem som mAtte oppstA,
saint ta stilling til de skritt som blir tatt for A lose slike problem. Den skal
vurdere nodvendige tiltak for a bedre samarbeidet, samt legge frem for de to
ministre de konklusjoner og anbefalinger den mAtte komme frem til.

3.3. Den blandede komit6 for teknologisk og industrielt forsvarssamar-
beid skal motes minst en gang i Aret, og den skal pA spansk side ledes av
Generaldirektoren for forsvarsmateriell i Forsvarsministeriet, og pA norsk side
av Sjefen for materiellavdelingen i Forsvarsdepartementet, som begge kan
delegere sitt formannsskap.

3.4. Det skal til komitden oppnevnes det antall representanter og rad-
givere som ansees passende, og det skal ogsA kunne innkalles de personer man
mfitte finne 0nskelig til komitdens meter, alt etter de sporsmAl som skal opp til
behandling.

3.5. Den blandede komit6 skal til enhver tid vere betjent av et spansk og
et norsk medlem, som skal fungere som koordinatorer i sine respektive fors-
varsministerier.

4. Prosjekter
Samarbeidsprosjektene skal, nAr det finnes 0nskelig, gjores til gienstand

for spesifikke avtaler mellom regjeringer, mellom de respektive forsvarsminis-
teriers underlagte organer eller organismer, eller mellom firmaer.

5. Sikkerhet
5.1. Informasjon som blir utvekslet for A fremme det samarbeid som

beskrives i dette dokument, skal av mottageren gis den samme grad av sikker-
hetsbeskyttelse som den informasjonens opphavsmann har gitt den.

5.2. Det skal snarest mulig opprettes en spesifikk avtale vedrorende
beskyttelse av klassifisert forsvarsmateriell og informasjon, utvekslet innenfor
rammen av dette samarbeidets bestemmelser.

6. Tredje land
I tilfelle samarbeidet mAtte innbefatte medvirkning av tredje land, skal de

to regjeringer legge alt til rette for nodvendige forhandlinger for at en slik
Vol. 1429, 1-24232
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medvirkning skal kunne skje innenfor rammen av denne avtale og i overens-
stemmelse med hvert lands politikk og lovgivning.

7. Gyldighet

7.1. Denne avtalen skal gjelde i 10 Ar, og skal deretter automatisk forlen-
ges for to fr av gangen, om det ikke etter felles overenskomst blir bestemt noe
annet. Den vii tre i kraft fra i dag.

7.2. Avtalen kan unilateralt bringes til opphor; som da skal tre i kraft
seks mAneder etter at et slikt opphor er blitt skriftlig meddelt. Ansvarsforhol-
det nfr det gjelder beskyttelse av klassifisert informasjon som er blitt utvekslet
innenfor rammen av denne samarbeidsavtalen, skal fortsatt gielde i tilfelle
opphor av avtalen.

7.3. I tilfelle opphor av avtalen, skal det bli holdt konsultasjoner med
henblikk pA A finne en best mulig l0sning pA ikke loste problemer.

7.4. De spesifikke avtaler som er blitt undertegnet i kraft av denne
samarbeidsavtalen, det vaTre seg mellom statlige organer eller private firmaer,
med eller uten medvirkning av tredje parter, skal gjelde til den dato de
utloper."

Med vennlig hilsen,

[Signed - Sign6]

ANDERS C. SJAASTAD

Hans Eksellense Herr Narcfs Serra i Serra
Spanias Forsvarsminister
Madrid

[TRANSLATION]

MINISTRY OF DEFENCE

Madrid, 3 May 1985

Sir,
Thank you for your letter of today's

date, which in Norwegian reads as
follows:

[See note 1]

Accept, Sir, etc.

[Signed]

ANDERS C. SJAASTAD

His Excellency
Mr. Narcfs Serra i Serra

Minister of Defence of Spain
Madrid

[TRADUCTION]

MINISTtRE DE LA DtFENSE

Madrid, le 3 mai 1985

Monsieur le Ministre,
J'ai l'honneur d'accuser rdception de

votre note de ce jour qui se lit comme
suit :

[Voir note 1]

Veuillez agrder, Monsieur le Minis-
tre, etc.

[Signg]
ANDERS C. SJAASTAD

Son Excellence
M. Narcis Serra i Serra

Ministre de la defense de l'Espagne
Madrid
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[SPANISH TEXT - TEXTE ESPAGNOL]

ACUERDO MARCO DE COOPERACION ECONOMICA ENTRE EL
GOBIERNO DE ESPANA Y EL GOBIERNO DE LA REPUBLICA
ARGELINA DEMOCRATICA Y POPULAR

El Gobiemo de Espafia y el Gobierno de la Reptiblica Argelina Democritica y
Popular,

En el espiritu de amistad y cooperaci6n que une a los dos parses y deseosos
de desarrollar en su mutuo beneficio ]a cooperaci6n econ6mica e industrial entre
los dos pafses,

De acuerdo con su voluntad de establecer una cooperaci6n global concebida
desde una perspectiva a medio y largo plazo, de mejorar la calidad de sus
relaciones y de intensificarlas,

Deseosos de plasmar en sus relaciones de cooperaci6n los objetivos comunes
a ambas Partes para la puesta en marcha de un Nuevo Orden Econ6mico
Internacional.

Han convenido lo siguiente:
Articulo 1. Los dos Gobiernos inscribirdin su cooperaci6n en una perspec-

tiva a medio y largo plazo, en el marco de un contexto global con vitas a
intensificar y diversificar sus relaciones econ6micas.

Articulo 2. Esta cooperaci6n se orientard a mejorar y reforzar el potencial
econ6mico de cada uno de los dos paises, especialmente en lo referente a los
medios respectivos de concepci6n, producci6n y realizaci6n.

Articulo 3. Las dos Partes velerdn para que toda acci6n de cooperaci6n se
integre en las prioridades y objetivos de las politicas econ6micas de cada uno de
los dos parses.

Articulo 4. Toda acci6n de cooperaci6n se orientar a reforzar los objetivos
de diversificaci6n y desarrollo dinmico y armonioso de las relaciones en todos
los campos.

Articulo 5. Toda acci6n de cooperaci6n que lo requiera velard por integrar
de manera especffica la transferencia, el conocimiento y la innovaci6n tec-
nologfcas.

Los dos Gobiernos tamorn las medidas de impulso, apoyo y estimulo que
sirvan para favorecer las mejores condiciones de transferencia de tecnologia.

La cooperaci6n entre los dos parses y entre los Organismos de los dos paises,
en todas sus modalidades, se inscribird en los objetivos a medio y largo plazo de la
cooperaci6n global.

Para ello, ambas Partes velardn, por los medios apropiados, para asegurar
una articulaci6n eficaz y la coherencia necesaria entre las diferentes formas de la
cooperaci6n.

Articulo 6. Las dos Partes favorecerin acciones especfficas dirigidas a
fomentar ia cooperaci6n entre pequefias y medianas empresas y estimularAn la
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multiplicaci6n de intercambios y contactos institucionales asi como la creaci6n de
estructuras apropiadas cuando ello fuera necesario.

Articulo 7. Con vistas a asegurar un desarrollo duradero y armonioso de su
cooperaci6n, los dos Gobiernos tratarin de favorecer que las operaciones
emprendidas en comtin sean llevadas a su tdrmino, en conformidad con los
principios y objetivos fijados en el presente Acuerdo.

Para ello, los dos Gobiernos utilizardn su influencia y sus buenos oficios para
favorecer el respeto de los compromisos contractuales que hayan suscrito las
empresas de ambos pafses en el marco de sus relaciones.

Para este fin, los dos Gobiernos actuarin para facilitar el arreglo amigable de
las diferencias que puedan surgir entre los agentes econ6micos con motivo de la
ejecuci6n de los contratos, y se esforzardn por vislumbrar en com(in soluciones
que permitan a los agentes econ6micos cumplir sus compromisos y resolver asf
sus diferencias.

Articulo 8. Con vistas a fomentar la cooperaci6n entre los dos parses, las
dos Partes precisardn los sectores prioritarios, aunque no exclusivos, de la
cooperaci6n bilateral, de acuerdo con los objetivos y prioridades econ6micas de
cada uno de los dos paises.

Articulo 9. Las dos Partes convienen examinar las posibilidades de nuevas
formas de cooperaci6n, especialmente favorecer la creaci6n de Sociedades de
Economfa Mixta, entre los agentes econ6micos de los dos parses que operen tanto
en cada uno de los dos parses como en parses terceros.

Articulo 10. Las dos Partes convienen que las cuestiones relativas al
transporte de mercancfas sern objeto, de resultar necesario, de arreglos a
concluir entre las Autoridades competentes de los dos paises.

Articulo 11. Las dos Partes convienen la instauraci6n de una cooperaci6n
entre sus organismos respectivos de comercio exterior, el Instituto Nacional de
Fomento de ia Exportaci6n (INFE) y el Centro Nacional de Comercio Exterior
(CNCE).

Articulo 12. Las dos Partes convienen que la cooperaci6n financiera a
medio y largo plazo es fundamental para el desarrollo de las relaciones
econ6micas entre los dos paises y se comprometen a examinar las posibilidades de
mejorar las condiciones de financiaci6n con vistas a favorecer el desarrollo de su
cooperaci6n econ6mica, de acuerdo con sus legislaciones respectivas.

Articulo 13. El Comitd Mixto encargado del seguimiento de la aplicaci6n
del presente Acuerdo, examinard los problemas resultantes de su ejecuci6n,
estudiar- las soluciones apropiadas y se reunir, en el marco de la Comisi6n Mixta
establecida por el Protocolo de I 1 de Mayo de 1983.

Articulo 14. Toda diferencia resultante de la interpretaci6n o aplicaci6n del
presente Acuerdo ser, resuelta de comfin acuerdo entre los dos Gobiernos.

Articulo 15. A) El presente Acuerdo entrari en vigor en la fecha en que
las Partes contratantes se comuniquen mutuamente la conclusi6n de los trdmites
previstos en sus legislaciones respectivas.

B) El presente Acuerdo permanecerd en vigor por un perfodo de cinco afios.
Serd renovado por tdcita reconducci6n salvo denuncia de una de las dos Partes
contratantes con un preaviso de seis meses antes de la fecha de expiraci6n.
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C) La expiraci6n del presente Acuerdo no prejuzgard la realizaci6n de los
proyectos iniciados durante el perfodo de validez del presente Acuerdo.

HECHO en Madrid el 3 de Julio de 1985, en lenguas irabe, francesa y
espafiola, dando los tres textos igualmente fe.

Por el Gobierno
de la Reptiblica Argelina
Democrdtica y Popular:

[Signed - Sign9]
AHMED TALEB IBRAHINI

Miembro del Bur6 Politico
del Partido F.L.N.

Ministro de Asuntos Exteriores

Por el Gobierno
de Espafia:

[Signed - Signd]

FERNANDO MORAN L6PEZ
Ministro de Asuntos Exteriores
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ACCORD-CADRE' DE COOPERATION tCONOMIQUE ENTRE LE
GOUVERNEMENT DE LA REPUBLIQUE ALGERIENNE D-
MOCRATIQUE ET POPULAIRE ET LE GOUVERNEMENT
D'ESPAGNE

Le Gouvernement de la Rdpublique Algdrienne Ddmocratique et Populaire et
le Gouvemement d'Espagne,

Dans I'esprit d'amiti6 et de coopdration qui unit les deux pays et ddsireux de
d~velopper A leur avantage rdciproque la cooperation Oconomique et industrielle
entre les deux pays,

Conform6ment A leur volontd de mettre en oeuvre une coopdration globale
conque dans une perspective A moyen et long terme, d'amdliorer la qualitd de
leurs relations et de les intensifier,

Soucieux de traduire dans leurs rapports de coopdration les objectifs
communs aux deux Parties pour la mise en oeuvre d'un Nouvel Ordre Economique
International,

Sont convenus de ce qui suit:
Article 1". Les deux Gouvernements inscriront leur cooperation dans une

perspective A moyen et A long terme, dans le cadre d'une approche globale dans le
but d'intensifier et diversifier leurs relations dconomiques.

Article 2. Cette coopdration visera A amdliorer et A renforcer le potentiel
dconomique de chacun des deux pays, notamment au niveau des moyens
respectifs de conception, de production et de rdalisation.

Article 3. Les deux Parties veilleront A ce que toute action de coopdration
s'int~gre dans les priorit6s et objectifs des politiques dconomiques de chacun des
deux pays.

Article 4. Toute action de cooperation visera A renforcer les objectifs de
diversification et de d~veloppement dynamique et harmonieux des relations dans
tous les domaines.

Article 5. Toute action de cooperation qui le requiert veillera at int6grer
d'une mani~re spdcifique le transfert, la maitrise et l'innovation technologiques.

Les deux Gouvernements prendront des mesures d'incitation, de soutien et
d'encouragement de nature A favoriser les meilleures conditions de transfert de
technologie.

La coopdration entre les deux pays et entre les organismes des deux pays,
dans toutes ses formes, s'inscrira dans les objectifs A moyen et long terme de la
coopdration globale.

A cette fin, les deux Parties veilleront, par des moyens approprids, A assurer
une articulation efficace et la cohdrence n6cessaire entre les diffdrentes formes de
la cooperation.

Entrd en vigueur le 20 avril 1986, date de [a dernitre des notifications (effectudes les 7 janvier et 20 avril 1986)
par lesquelles les Parties contractantes se sont informdes de I'accomplissement des procddures prdvues par leurs
Igislations respectives, conformdment A I'alina A de I'article 15.
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Article 6. Les deux Parties favoriseront des actions sp~cifiques afin de
promouvoir la cooperation entre petites et moyennes entreprises et encourageront
la multiplication des dchanges et contacts institutionnels ainsi que la creation de
structures approprides en tant que de besoin.

Article 7. En vue d'assurer un d~veloppement durable et harmonieux de
leur cooperation, les deux Gouvernements veilleront A favoriser que les
operations engagies en commun soient mendes A leur terme, conformiment aux
principes et objectifs arrtds dans le present Accord.

A cet effet les deux Gouvernements useront de leur influence et de leurs bons
offices pour favoriser le respect des engagements contractuels auxquels auront
souscrit les entreprises des deux pays dans le cadre de leurs relations.

A cette fin, les deux Gouvernements ceuvreront pour faciliter le r~glement A
l'amiable des diffdrends qui pourraient surgir entre les opdrateurs dconomiques
lors de l'exdcution de contrats, et s'efforceront de d~gager en commun des
solutions permettant aux opdrateurs 6conomiques d'honorer leurs engagements et
de rdsoudre ainsi leurs diffdrends.

Article 8. Afin de promouvoir la cooperation entre les deux pays, les deux
Parties d~signeront les secteurs prioritaires, bien que non-exclusifs, de la
cooperation bilatdrale conformdment aux objectifs et prioritds dconomiques de
chacun des deux pays.

Article 9. Les deux Parties conviennent d'examiner les possibilit6s de
nouvelles formes de cooperation, notamment favoriser la creation de Socidtds
d'Economie Mixte entre les agents dconomiques des deux pays operant tant dans
chacun des deux pays que dans des pays tiers.

Article 10. Les deux Parties sont convenues que les questions relatives au
transport de marchandises feront l'objet, si ncessaire, d'arrangements A conclure
entre les Autoritds comp~tentes des deux pays.

Article 11. Les deux Parties conviennent de l'instauration d'une coop6ra-
tion entre leurs organismes respectifs de commerce extdrieur, l'Institut National
pour la Promotion des Exportations (INFE) et le Centre National du Commerce
Extdrieur (CNCE).

Article 12. Les deux Parties conviennent que la coop6ration financiire A
moyen et long terme est fondamentale pour le d6veloppement des relations
dconomiques entre les deux pays et s'engagent 5 examiner les possibilitds
d'amdlioration des conditions de financement de nature A favoriser le d~velop-
pement de leur coopdration dconomique, conform6ment A leurs legislations
respectives.

Article 13. Le Comit6 Mixte chargd du suivi de l'application du present
Accord, examinera les problmes d6coulant de son exdcution, 4tudiera les
solutions approprides et se rdunira dans le cadre de la Commission Mixte dtablie
par le Protocole du 11 mai 1983.

Article 14. Tout diffdrend inherent A l'interpr6tation ou A l'application du
present Accord sera rdgl6, d'un commun accord, entre les deux Gouvernements.

Article 15. A) Le prdsent Accord entrera en vigueur A la date A laquelle les
parties contractantes se seront mutuellement communiqu6es l'accomplissement
des procddures prdvues par leurs 1dgislations respectives.
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United Nations - Treaty Series e Nations Unles - Recuel des Traitis

B) Le present Accord restera en vigueur pour une pdriode de cinq ans. I1
sera renouvel par tacite reconduction sauf d~nonciation d'une des deux Parties
contractantes avec un prdavis de six mois avant la date d'dchdance.

C) L'6chdance du pr6sent Accord ne prdjugera pas de la mise en ceuvre des
projets ddjA engagds pendant la pdriode de validitd dudit Accord.

FAIT A Madrid le 3 juillet 1985, en langues arabe, frangaise et espagnole,
chacun des trois textes faisant dgalement foi.

Pour le Gouvemement
de l'Espagne:

[Signg]

FERNANDO MORAN L6PEZ
Ministre des Affaires Etrang.res

Pour le Gouvernement
de ia Rdpublique Alg6rienne
Ddmocratique et Populaire:

[Signd]

AHMED TALEB IBRAHINI
Membre du Bureau Politique

du Parti F.L.N.
Ministre des Affaires Etrang~res

Vol. 1429, 1-24233
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[ARABIC TEXT - TEXTE ARABE]
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[TRANSLATION - TRADUCTION]

BASIC AGREEMENT' ON ECONOMIC COOPERATION BETWEEN
THE GOVERNMENT OF SPAIN AND THE GOVERNMENT OF
THE PEOPLE'S DEMOCRATIC REPUBLIC OF ALGERIA

The Government of Spain and the Government of the People's Democratic
Republic of Algeria,

In the spirit of friendship and cooperation which unites the two countries and
wishing, to their mutual advantage, to develop economic and industrial cooper-
ation between them,

In accordance with their wish to initiate comprehensive cooperation over the
medium and long term so as to enhance and intensify their relations,

Wishing to reflect in their co-operative relations the objectives common to
both Parties for the establishment of a new international economic order,

Have agreed as follows:

Article 1. The two Governments shall co-operate over the medium and long
term within the context of a comprehensive approach, with a view to intensifying
and diversifying their economic relations.

Article 2. Such cooperation shall be designed to improve and strengthen the
economic potential of each of the two countries, particularly with respect to the
means of conception, production and implementation of projects.

Article 3. The two Parties shall ensure that all cooperation activities are
integrated with the priorities and objectives established under the economic
policies of each country.

Article 4. All cooperation activities shall be designed to promote the
diversification and dynamic and harmonious development of relations in all
spheres.

Article 5. Where appropriate, cooperation activities shall specifically
ensure the integration of transfers of technology, and of technological expertise
and innovations.

The two Governments shall take measures to give impetus, support and
encouragement designed to promote optimum conditions for the transfer of
technology.

Every aspect of cooperation between the two countries and between agencies
in the two countries shall be reflected in medium and long-term comprehensive
cooperation objectives.

To that end the two Parties shall ensure, by appropriate means, that there is
effective linkage and the requisite coherence between the various forms of
cooperation.

' Came into force on 20 April 1986, the date of the last of the notifications (effected on 7 January and 20 April
1986) by which the Contracting Parties informed each other of the completion of the formalities required by their
respective legislation, in accordance with article 15 (A).
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Article 6. The two Parties shall encourage specific activities designed to
promote cooperation between small and medium-sized enterprises, and shall
encourage the development of institutional exchanges and contacts as well as the
necessary establishment of appropriate structures.

Article 7. With a view to ensuring the lasting and harmonious development
of cooperation between them, the two Governments shall endeavour to ensure
that activities which are undertaken jointly are completed, in accordance with the
principles and objectives laid down in this Agreement.

For that purpose, the two Governments shall use their influence and their
good offices to encourage compliance with the contractual commitments
undertaken by enterprises of the two countries in the context of relations between
them.

To that end, the two Governments shall endeavour to facilitate the friendly
settlement of any differences that may arise between economic agents with regard
to the execution of contracts, and shall seek to devise joint solutions that will
enable economic agents to discharge their obligations and thus resolve their
differences.

Article 8. With a view to promoting cooperation between the two countries,
the two Parties shall specify priority, but not exclusive, sectors of bilateral
cooperation, in accordance with the objectives and economic priorities of each
country.

Article 9. The two Parties agree to consider the possibilities of new forms of
cooperation, and, in particular, to encourage the formation of mixed investment
companies between the economic agents of the two countries operating in each
of the two countries as well as in third countries.

Article 10. The two Parties agree that questions relating to the transport of
goods shall, where necessary, be the subject of agreements to be concluded
between the competent authorities of the two countries.

Article 11. The two Parties agree to initiate cooperation between their
respective foreign trade agencies, the National Institute for the Promotion of
Exports (INFE) and the National Centre for Foreign Trade (CNCE).

Article 12. The two Parties agree that medium and long-term financial
cooperation is essential to the development of economic relations between the
two countries and undertake to review the prospects for improving the terms
of financing with a view to promoting the development of their economic
cooperation, in accordance with the legislation of their respective countries.

Article 13. The Joint Committee responsible for monitoring the implemen-
tation of this Agreement shall examine the problems arising from its execution,
consider appropriate solutions and meet under the aegis of the Joint Commission
established under the Protocol of 11 May 1983.

Article 14. Any dispute arising over the interpretation or implementation of
this Agreement shall be resolved by the two Governments by common agreement.

Article 15. (A) This Agreement shall enter into force on the date on which
the Contracting Parties inform each other that they have completed the formalities
required under the legislation of their respective countries.
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(B) This Agreement shall remain in force for a period of five years. It shall
be renewed by tacit agreement unless it is denounced by one of the Contracting
Parties at least six months prior to the date of expiry.

(C) The expiry of this Agreement shall not affect the execution of projects
initiated during the period in which it was in force.

DONE at Madrid on 3 July 1985, in the Arabic, French and Spanish languages,
the three texts being equally authentic.

For the Government
of the People's Democratic Republic

of Algeria:
[Signed]

AHMED TALEB IBRAHINI
Member of the Political Bureau

of the FLN Party
Minister for Foreign Affairs

For the Government
of Spain:

[Signed]

FERNANDO MORAN L6PEZ
Minister for Foreign Affairs

Vol. 1429, 1-24233 .
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Convention on procedures for the transfer of DCAN to the
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Registered by France on 26 June 1986.

FRANCE
et

SENEGAL
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CONVENTION' ENTRE LE GOUVERNEMENT DE LA RtPU-
BLIQUE DU SENEGAL ET LE GOUVERNEMENT DE LA
REPUBLIQUE FRANCAISE SUR LES MODALITES DE TRANS-
FERT DE LA DCAN A L'ETAT SENEGALAIS

A la suite des travaux effectuds par la Commission bipartite institude par la
Convention franco-sdndgalaise du 29 mars 19742 et notamment des propositions
relatives aux modalitds de transfert de la DCAN prdsent6es A l'issue de la rdunion
A Dakar de cette Commission les 5 et 6 mars 1979,

Le Gouvernement de la Rdpublique du Sdngal et le Gouvernement de la
Rdpublique Franqaise,

Soucieux de renforcer la cooperation entre les deux pays dans un secteur
essentiel pour le d~veloppement de l'dconomie sdn6galaise,

Sont convenus de ce qui suit :

Article premier. L'Etat franqais remettra le premier janvier 1980 A I'Etat
sdndgalais, qui accepte, les moyens de production et les droits et obligations
contractuels de la Direction des Constructions et Armes Navales (DCAN) de
Dakar, qui, A la meme date, disparaitra en tant qu'dtablissement public franqais.

Article 2. Les modalitds de ce transfert font l'objet des articles suivants qui
portent :
- sur la d~volution des biens,

- sur le personnel et la formation,

- sur les relations des marines franqaise et sdn6galaise avec la soci6t6 DAKAR-
MARINE A laquelle l'Etat sdndgalais confiera l'exploitation des installations
remises par la DCAN.

SECTION 1. Df-VOLUTION DES BIENS

Article 3. Le transfert de propri~t6 des biens immobiliers ddjA effectu6 par
la Convention franco-s6n~galaise du 29 mars 1974 fait l'objet d'un proc~s-verbal
comportant la liste des biens transfdrds.

Le transfert de la gestion de ces biens interviendra globalement le P' janvier
1980.

I1 sera en outre 6tabli une liste des logements, propridtd de l'Etat du Sdndgal
en vertu des accords franco-s6n6galais du 29 mars 19741, qui ont t, laissds ' la
disposition du personnel de la DCAN.

Article 4. Les cessions A l'Etat sdndgalais de gros outillages, moyens de
transport, petits outillages et mobiliers, auront lieu globalement et A titre gracieux
le I-rjanvier 1980.

Entrd en vigueur le 21 f~vrier 1985, date de la dernitre des notifications (effectufes les 16 septembre 1980 et
21 ftvrier 1985) par lesquelles les Parties se sont notifie l'accomplissement des procedures internes requises, avec
effet rttroactif au I" janvier 1980, conformiment ht l'article 21.

2 Voir - Convention sur I'dvolution de la Direction des constructions et armes navales -, Nations Unies, Recueji
des Traits, vol. 1062, p. 91.

1 Voir - Accord de cooperation en matiere de defense -, Nations Unies, Recueil des Trait~s, vol. 1061, p. 297;
voir aussi note 2 ci-dessus.
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Article 5. Le transfert des stocks interviendra le 11, janvier 1980 et le
paiement sera effectu6 par le S~n~gal par tranches annuelles 6gales, sur 5 ans, le
premier versement intervenant le 1t'juillet 1980.

Article 6. L'exdcution des contrats avec les clients de la DCAN en cours au
It, janvier 1980, sera poursuivie par Dakar-Marine.

Article 7. Les cessions, transferts et substitutions pr6vus aux articles 4, 5
et 6 supra seront r~alisds selon les modalitds indiqudes b l'annexe II du proc~s-
verbal de la rdunion de la Commission bipartite franco-sdndgalaise des 5 et 6 mars
1979.

Les documents de circonstance seront vis6s du Payeur de France, Directeur
du Domaine franqais au S6n~gal et du Directeur des Domaines de la Rdpublique
du Sdn~gal.

En ce qui concerne les march6s de fournitures A la DCAN non ex6cutds en
totalitd au 31 d6cembre 1979, celle-ci poursuivra la conclusion d'avenants de
r~siliation et, le cas 6chdant, provoquera la main-levee des nantissements.

La partie s6n6galaise fera son affaire des commandes ultdrieures de
fournitures qui lui seront n~cessaires.

Article 8. Les transferts, cessions et substitutions pr6vus aux articles ci-
dessus, seront r~alisds, sauf exceptions ndcessit6es par l'application de I'article 16
ci-apr.s.

Article 9. Toutes les operations de cession et transfert se feront, en ce qui
concerne la DCAN, en exoneration de tous droits et taxes.

SECTION !1. PERSONNEL-FORMATION

Article 10 La totalit6 des personnels s6n6galais lis A la DCAN pour un
contrat relevant de la 16gislation sdn6galaise seront transf6r6s b Dakar-Marine.

Le transfert de la DCAN au Sdn6gal vaudra substitution d'employeur.

Tous les contrats de travail correspondants subsisteront entre Dakar-Marine
et ces personnels. I1 n'y aura donc pas de paiement d'indemnitd de licenciement.

Les droits A congd et les charges r6glementaires 6chus au I" janvier 1980
seront A la charge du Ministre franqais de la Ddfense (DTCN).

Article 11. Outre les 3 postes existant dj5, la partie franqaise est disposde A
affecter A Dakar-Marine les 7 postes d'assistants techniques non pourvus sur le
quota des 15 postes ouverts par le Comitd minist6riel franco-s6n~galais de 1978,
sans prdjudice de tous autres recrutements effectu~s par la partie sdndgalaise au
titre de la globalisation.

Article 12. Le Centre de Perfectionnement de l'Arsenal sera repris par
Dakar-Marine le 1' septembre 1979, dans les conditions pr6vues A l'annexe III au
proc~s-verbal de la rdunion de la Commission bipartite franco-s6n6galaise des 5 et
6 mars 1979.

SECTION III. RELATIONS DE DAKAR-MARINE
ET DES MARINES FRANtgAISE ET SINIGALAISE

Article 13. Les (, facilitations >, accorddes A la Marine franqaise par les
accords de cooperation en mati~re de Ddfense ne sont pas modifides par le
transfert de la DCAN aux autoritds sdndgalaises.

Vol. 1429, 1-24234
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Dakar-Marine continuera d'assurer A la Marine franqaise les prestations et les
services rendus par la DCAN selon les modalitds indiqudes A I'annexe IV au
procs-verbal de la rdunion de la Commission bipartite franco-srndgalaise des 5 et
6 mars 1979.

Article 14. Conform~ment au plan de repartition 6tabli A la suite des accords
franco-sdn~galais du 29 mars 1974, l'Arsenal sera divisd en 3 zones relevant
respectivement de la Marine sdnrgalaise, de la Marine franqaise et de Dakar-
Marine.

Chacune de ces autoritrs est responsable de l'entretien de sa zone, y compris
les parties d'utilisation commune.

La repartition des charges affdrentes aux parties d'utilisation commune fera
l'objet d'un protocole particulier.

Article 15. Les prestations mutuelles apr~s le transfert, devront tre
prdvues sous la forme de relations commerciales, selon un protocole A drfinir.

SECTION IV. SERVICE DES CONSTRUCTIONS ET ARMES NAVALES

Article 16. Le 11, janvier 1980, un Service des Constructions et Armes
Navales sera crd par la partie frangaise pour :
- poursuivre la liquidation des affaires en cours de la DCAN,
- assurer au profit de la Marine Frangaise :

- le suivi technique et financier des travaux confids A Dakar-Marine
- I'ex~cution des travaux d'6lectronique par les techniciens de la DTCN ainsi

que les autres prestations que Dakar-Marine ne fournirait plus
- a gestion du stock de rechanges.
Ce service conservera les moyens n~cessaires h son fonctionnement

(bureaux, locaux, logements des personnels, vdhicules, outillages ... ) qui seront
d~finis d'un commun accord.

Le statut des personnels sera le meme que celui des personnels de la DCAN.
Les conditions de fonctionnement de ce service seront les mmes que celles

de la DCAN, en particulier aux plans douanier et fiscal. Les travaux ou
fournitures requs seront hors taxes/hors douanes.

SECTION V. DISPOSITIONS PARTICULIiRES

Article 17. Afin de faciliter le d~marrage de l'exploitation, par Dakar-
Marine, des installations remises par la DCAN, la partie frangaise prendra les
dispositions n~cessaires pour apporter une charge productive de 200 000 heures
en 1980. Pour 1981 et au dell, la charge apportde sera constiture par l'entretien de
la batellerie de la Marine, des stations radio et des bateaux de passage de la
Marine franqaise.

Article 18. Dans ce meme esprit et pour la seule annde 1980, le Minist~re
franqais de la Ddfense (DTCN) mettra en place son SCAN, 10 expatri6s de plus
que ceux n~cessaires pour la liquidation des affaires en cours. Ces 10 personnes
comprendront, en plus d'un Chef des travaux et de 3 6lectroniciens, 6 autres
personnes dont les qualifications seront drfinies d'accord [des] parties. Ces
10 agents seront placds pour emploi aupr~s de Dakar-Marine sur la base d'un
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programme de travaux dtabli d'accord [des] parties, les travaux au profit de la
Marine frangaise ayant prioritd.

SECTION VI. DISPOSITIONS FINALES

Article 19. Les parties conviennent de se reporter aux dispositions du
proc~s-verbal de la rdunion de la Commission bipartite sur l'dvolution de la
DCAN des 5 et 6 mars 1979 et de ses annexes pour le rglement des modalitds de
transfert de la DCAN qui n'auraient pas W prdvues dans la prdsente Convention.

Article 20. Tout diffdrend nd de l'application ou de l'interprdtation des
dispositions de la prdsente Convention et de ses annexes' sera soumis, pour
r~glement amiable, A la Commission mixte franco-sdndgalaise.

Article 21. La prdsente Convention entrera en vigueur A la date de la
derni~re notification constatant I'accomplissement des formalit6s propres A
chaque partie, au plus tard le I- janvier 1980.

FAIT A Dakar, le 26 octobre 1979.

. Pour le Gouvernement
de la Rdpublique du S6ndgal

[Sign91

Louis ALEXANDRENNE
Ministre du Plan

et de la Cooperation

Pour le Gouvernement
de la Rdpublique Franqaise

[Signg]

ROBERT GALLEY
Ministre de la Coopdration

La Convention ne comporte pas d'annexe (renseignement fourni par le Gouvernement frangais.)
Vol. 1429, 1-24234
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[TRANSLATION - TRADUCTION]

CONVENTION' BETWEEN THE GOVERNMENT OF THE RE-
PUBLIC OF SENEGAL AND THE GOVERNMENT OF THE
FRENCH REPUBLIC ON THE PROCEDURES FOR THE
TRANSFER OF DCAN TO THE SENEGALESE STATE

Following the work carried out by the Bilateral Commission established
under the Franco-Senegalese Convention of 29 March 19742 and, in particular, the
proposals concerning the procedures for the transfer of DCAN submitted at the
conclusion of the meeting of the Commission at Dakar on 5 and 6 March 1979,

The Government of the Republic of Senegal and
The Government of the French Republic,
Desiring to strengthen co-operation between the two countries in the sector

of vital importance for the development of the Senegalese economy,
Have agreed as follows:
Article 1. The French State shall transfer, on I January 1980, to the

Senegalese State, which accepts, the means of production and the contractual
rights and obligations of the Direction des constructions et armes navales (DCAN)
(Naval Construction and Weapons Board) at Dakar, which, on the same date,
shall cease to be a French public establishment.

Article 2. The procedures for the transfer shall be the subject of the
following articles which relate to:
- The transmission of property;

- Personnel and training;

- The relations of the French and Senegalese Navies with the Dakar-Marine
company, to which the Senegalese State shall entrust the operation of the
facilities transferred by DCAN.

SECTION 1. TRANSMISSION OF PROPERTY

Article 3. The transfer of ownership of the immovable property already
effected by the Franco-Senegalese Convention of 29 March 1974 shall be the
subject of a report containing a list of the property transferred.

The management of the said property shall be transferred as a whole on
1 January 1980.

A list of the housing quarters which became the property of the State of
Senegal under the Franco-Senegalese Agreements of 29 March 19743 and was
placed at the disposal of DCAN personnel shall also be drawn up.

Came into force on 21 February 1985, the date of the last of the notifications (effected on 16 September 1980 and
21 February 1985) by which the Parties notified each other of the completion of the required internal procedures, with
retroactive effect from I January 1980, in accordance with article 21.

2 See "'Convention on the future of the Direction des constructions et armes navales", United Nations, Treaty
Series, vol. 1062, p. 91.

See "Agreement on co-operation in defence matters", United Nations, Treaty Series, vol. 1061, p. 297. Also
see note 2 above.
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Article 4. Large-scale equipment, means of transport, small-scale equip-
ment and movable property shall be ceded as a whole and free of charge to the
Senegalese State on 1 January 1980.

Article 5. Supplies shall be transferred on 1 January 1980, and payment
shall be made by Senegal in equal annual instalments over five years, the first
payment to be made on 1 July 1980.

Article 6. Dakar-Marine shall continue the execution of contracts with
DCAN clients in effect on 1 January 1980.

Article 7. The ceding transfers and substitutions provided for under arti-
cles 4, 5 and 6 above shall be carried out according to the procedures set forth in
annex II to the record of the meeting of the Franco-Senegalese Bilateral
Commission of 5 and 6 March 1979.

The relevant documents shall be countersigned by the Paymaster-General of
France, the Director of French State Property in Senegal and the Director of State
Property of the Republic of Senegal.

In respect of supply contracts with DCAN which have not been fully
executed by 31 December 1979, DCAN shall continue to conclude termination
amendments and, where necessary, shall release collateral security.

The Senegalese Party shall take charge of subsequent orders of supplies
which it requires.

Article 8. The transfers, ceding and substitutions provided for under the
foregoing articles shall be carried out with account taken of the exceptions
required by the application of article 16 below.

Article 9. In respect of DCAN, all ceding and transfer operations shall be
exempt from all duties and fees.

SECTION II. PERSONNEL TRAINING

Article 10. All Senegalese personnel attached to DCAN under a contract
subject to Senegalese legislation shall be transferred to Dakar-Marine.

The transfer of DCAN to Senegal shall be equivalent to a change of employer.

All corresponding work contracts shall be maintained between Dakar-Marine
and the said personnel. No redundancy payments therefore shall be made.

Leave entitlements to and statutory expenses as at I January 1980 shall be
the responsibility of the French Ministry of Defence (Naval Construction
Department).

Article 11. In addition to the three existing posts, the French Party is
prepared to allocate to Dakar-Marine the seven technical assistants posts
remaining unfilled out of the quota of 15 posts established by the Franco-
Senegalese Ministerial Committee of 1978, without prejudice to any other
recruitment conducted by the Senegalese Party for the purposes of full staffing.

Article 12. Dakar-Marine shall take over the Naval Dockyard Advanced
Training Centre on 1 September 1979 under the conditions set forth in annex III to
the record of the meeting of the Franco-Senegalese Bilateral Commission of 5 and
6 March 1979.
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SECTION III. RELATIONS BETWEEN DAKAR-MARINE
AND THE FRENCH AND SENEGALESE NAVIES

Article 13. The "facilities" accorded to the French Navy under agreements
on co-operation in defence matters shall not be changed by the transfer of DCAN
to the Senegalese authorities.

Dakar-Marine shall continue to provide to the French Navy the services
provided by DCAN according to the procedures set forth in annex IV to the
record of the meeting of the Franco-Senegalese Bilateral Commission of 5 and
6 March 1979.

Article 14. In accordance with the apportionment plan drawn up after the
Franco-Senegalese Agreements of 29 March 1974, the dockyard shall be divided
into three zones under the authority respectively of the Senegalese Navy, the
French Navy and Dakar-Marine.

Each of these authorities shall be responsible for maintaining its zone,
including the parts used jointly.

The apportionment of the expenses relating to the parts used jointly shall be
the subject of a special protocol.

Article 15. After the transfer, mutual services shall be provided for in the
form of trade relations in accordance with a protocol to be drawn up.

SECTION IV. NAVAL CONSTRUCTION AND WEAPONS SERVICE

Article 16. On 1 January 1980, a Service des Constructions et Armes
Navales (SCAN) (Naval Construction and Weapons Service) shall be established
by the French Party to:
- Continue the settlement of DCAN's outstanding business; and
- Assume responsibility, on behalf of the French Navy, for:

- The technical and financial follow-up of work entrusted to Dakar-Marine,

- The execution of electronic work by Naval Construction Department
technicians and the provision of the other services which Dakar-Marine
would no longer furnish; and,

- Management of the supply of spare parts.
This service shall retain the resources required for its operation (offices,

premises, housing for personnel, vehicles, equipment ... ) which shall be
determined by mutual agreement.

The status of the personnel shall be the same as that of DCAN personnel.

The operating conditions of this service shall be the same as those of DCAN,
particularly with regard to customs and tax matters. The work carried out or
supplies received shall be exempt from taxes and customs duties.

SECTION V. SPECIAL PROVISIONS

Article 17. In order to assist Dakar-Marine in assuring the operation of the
facilities transferred by DCAN, the French Party shall take the necessary steps
to provide a production contribution of 200,000 hours in 1980. For 1981 and
following years, the contribution provided shall consist of maintenance of the
Navy fleet and the radio stations and shore boats of the French Navy.
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Article 18. Similarly and for 1980 only, the French Ministry of Defence
(Naval Construction Department) shall assign to its SCAN 10 expatriates in
addition to those required for settling outstanding business. These 10 persons shall
include, in addition to a work supervisor, three electronics engineers and six other
persons whose qualifications shall be determined by agreement between the
Parties. These 10 persons shall be assigned to Dakar-Marine for employment on
the basis of a work programme drawn up by agreement between the Parties, work
for the French Navy being accorded priority.

SECTION VI. FINAL PROVISIONS

Article 19. The Parties shall agree to refer to the provisions of the record of
the meeting of the Bilateral Commission on the future of DCAN of 5 and 6 March
1979 and the annexes thereto in order to determine procedures for the transfer of
DCAN which may not have been provided for in this Convention.

Article 20. Any disputes arising out of the application or interpretation of
the provisions of this Convention and its annexes' shall be submitted to the joint
Franco-Senegalese Commission for amicable settlement.

Article 21. This Convention shall enter into force on the date of the later
notification concerning the completion of the necessary formalities by each Party,
at the latest on 1 January 1980.

DONE at Dakar, on 26 October 1979.

For the Government
of the Republic of Senegal:

[Signed]
Louis ALEXANDRENNE

Minister of Planning and Co-operation

For the Government
of the French Republic:

[Signed]

ROBERT GALLEY
Minister of Co-operation

'There are no annexes to the Convention (information provided by the Government of France).
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ACCORD' ENTRE LE GOUVERNEMENT DE LA REPUBLIQUE
FRANGAISE ET LE GOUVERNEMENT DE LA REPUBLIQUE
DE PANAMA SUR LE TRAITEMENT ET LA PROTECTION DES
INVESTISSEMENTS

Le Gouvernement de la Rdpublique frangaise et'le Gouvernement de la
Rdpublique de Panama, ci-apr~s dAnommds v les Parties contractantes >>,

Souhaitant d~velopper la coopdration dconomique entre les deux Etats dans
le respect du Droit International et crder des conditions favorables pour les
investissements frangais A Panama et panam6ens en France,

Persuades que l'encouragement et la protection de ces investissements sont
propres A stimuler les transferts de capitaux et de technologie entre les deux pays
dans I'intdrdt de leur ddveloppement 6conomique,

Sont convenus des dispositions suivantes :
Article 1. Pour I'application du prdsent accord
1. Le terme ,, investissement >, ddsigne des avoirs tels que les biens, droits

et intdrts de toutes natures et, plus particulirement :

a) les biens meubles et immeubles ainsi que tous autres droits r6els tels que les
hypoth~ques, gages, usufruits, cautionnements ou autres garanties, cr6ances
privildgides et droits analogues :

b) les actions, primes d'dmission et autres formes de participation meme
minoritaires ou indirectes aux socidtds constitudes sur le territoire de l'une des
Parties;

c) les obligations, crdances et droits A toutes prestations ayant valeur dco-
nomique;

d) les droits d'auteur, les droits de propridtd industrielle (tels que brevets
d'invention, licences, marques ddpos~es, modules et maquettes industrielles),
les proc~ds techniques et le savoir faire, les noms ddposds et la clientele;

e) les concessions accorddes par la loi ou en vertu d'un contrat, notamment les
concessions relatives A la prospection, la culture, l'extraction ou l'exploitation
de richesses naturelles y compris celles qui se situent dans les zones maritimes
des Parties contractantes;

dtant entendu que lesdits avoirs doivent 6tre ou avoir dtd investis confor-
m6ment A la 1dgislation de la Partie contractante sur le territoire ou dans les zones
maritimes de laquelle l'investissement est effectud, avant ou apr~s l'entrde en
vigueur du present accord.

Toute modification de la forme d'investissement des avoirs n'affecte pas leur
qualification d'investissement, A condition que cette modification ne soit pas
contraire A la Idgislation de l'Etat sur le territoire ou dans les zones maritimes
duquel l'investissement est rdalisd.

EntrE en vigueur le 9 octobre 1985, soit un mois aprts la date de rtception'de la dernitre des notifications par
lesquelles les Parties s'dtaient informtes les 3 f6vrier 1984 et 9 septembre 1985) de I'accomplissement des procedures
internes requises, conformement A rarticle 12.
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2. Le terme de v nationaux >, ddsigne les personnes physiques possddant la
nationalitd de l'une des Parties contractantes, conformment k la 16gislation de
celle-ci.

3. Le terme de ,, socidt6s * ddsigne toute personne morale constitude sur
le territoire de l'une des Parties contractantes conform6ment A la 1dgislation de
celle-ci et y possddant son sifge social, ou contr6le directement ou indirectement
par des nationaux "de l'une des Parties contractantes, ou par des personnes
morales possddant leur sifge social sur le territoire de I'une des Parties
contractantes et constitudes conformment A la 1dgislation de celle-ci.

4. Le terme de <, revenus > ddsigne toutes les sommes produites par un
investissement, tels que b6ndfices, redevances ou intdrets, durant une pdriode
donnde.

Les revenus de l'investissement et, en cas de rdinvestissement, les revenus
de leur rdinvestissement jouissent de la meme protection que l'investissement.

5. L'expression ,< zones maritimes >> s'entend des zones marines et sous-
marines sur lesquelles les Parties contractantes exercent, en conformitd avec le
Droit International, la souverainetd, des droits souverains ou une juridiction.

Article 2. Chacune des Parties contractantes admet et encourage, dans le
cadre de sa 1dgislation et des dispositions du prdsent accord, les investissements
effectuds par les nationaux et socidtds de l'autre Partie sur son territoire et dans
ses zones maritimes.

Article 3. Chacune des Parties contractantes s'engage A assurer sur son
territoire et dans ses zones maritimes un traitement juste et Oquitable, confor-
moment A sa 1dgislation dans le respect du Droit International, aux investis-
sements des nationaux et soci6t~s de I'autre Partie et A faire en sorte que
I'exercice du droit ainsi reconnu ne soit entravd ni en droit, ni en fait.

Article 4. Chaque Partie contractante applique sur son territoire et dans ses
zones maritimes, aux nationaux ou socidt6s de l'autre Partie, en ce qui concerne
leurs investissements et activitds lides t ces investissements, le traitement
accordd A ses nationaux ou socidtds, ou le traitement accord6 aux nationaux ou
soci~tds de la Nation la plus favorisde, si celui-ci est plus avantageux. A ce titre
les nationaux autorisds A travailler sur le territoire et les zones maritimes de l'une
des Parties contractantes doivent pouvoir b~ndficier des facilitds matdrielles
approprides pour l'exercice de leurs activit6s professionnelles.

Ce traitement ne s'dtend toutefois pas aux privil~ges qu'une Partie
contractante accorde aux nationaux ou socidtds d'un Etat tiers en vertu de sa
participation ou de son association A une zone de libre dchange, une union
douaniere, un marchd commun ou toute autre forme d'organisations dconomiques
r~gionales.

Article 5. 1. Les investissements effectuds par des nationaux ou soci6tds
de l'une des Parties contractantes b6ndficient, sur le territoire et dans les zones
maritimes de I'autre Partie contractante d'une protection et d'une sdcuritO pleines
et entieres.

2. Les Parties contractantes ne prennent pas de mesures d'expropriation ou
de nationalisation ou toutes autres mesures dont l'effet est de ddpossdder,
directement ou indirectement, les nationaux et societds de l'autre Partie, des
investissements leur appartenant sur son territoire et dans ses zones maritimes, si
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ce n'est pour cause d'utilit6 publique ou d'<< int6rdt social , et A condition que ces
mesures ne soient ni discriminatoires, ni contraires A un engagement spdcifique en
la matire.

Les mesures de d~possession qui pourraient etre prises doivent l'etre
conform6ment aux procddures constitutionnelles ou 16gales respectives et donner
lieu au paiement d'une indemnitd prompte et adequate dont le montant calculd sur
la valeur intdgrale des investissements concern~s doit tre dvalud par rapport A
une situation dconomique normale et antdrieure A toute menace de d~possession.

Les mesures n6cessaires et addquates seront prises pour que l'indemnitd, son
montant et ses modalitds de versement soient fixds A une date qui ne sera pas
postdrieure A celle de l'expropriation. Cette indemnitd est effectivement rdalisa-
ble, versde sans retard et librement transfdrable. Elle produit jusqu'a la date du
versement des intdrdts calculds au taux d'int~ret agrdd par les Parties contrac-
tantes.

3. Les investisseurs de l'une des Parties contractantes dont les investis-
sements auront subi des pertes dues A la guerre ou A tout autre conflit arm6,
rdvolution, 6tat d'urgence national ou rdvolte survenu sur le territoire ou dans les
zones maritimes de I'autre Partie contractante, bdndficieront, de la part de cette
derni~re, d'un traitement non moins favorable que celui accordd dans des cas
analogues A ses propres investisseurs ou A ceux de la Nation la plus favorisde.
Dans ce cas ils recevront une indemnisation addquate.

Article 6. Chaque Partie contractante, sur le territoire ou dans les zones
maritimes de laquelle des investissements ont Wt effectuds par des nationaux ou
socidtds de l'autre Partie contractante, accorde A ces nationaux ou socidt6s le libre
transfert :
a) des intdrets, dividendes, bdn~fices et autres revenus courants;

b) des redevances d6coulant des droits incorporels d6signdes au paragraphe 1,
lettres d et e de I'article 1;

c) des versements effectuds pour le remboursement des emprunts rdguli~rement
contract6s;

d) du produit de la cession ou de la liquidation totale ou partielle de
l'investissement en incluant les plus-values du capital investi;

e) des indemnites de d6possession ou de perte prdvues A l'article 5, paragraphes 2
et 3 ci-dessus.

Les nationaux de chacune des Parties contractantes qui ont dt6 autorisds A
travailler sur le territoire ou les zones maritimes de l'autre Partie contractante au
titre d'un investissement agrd sont dgalement autorisds A transfdrer dans leur
pays d'origine une quotitd appropri6e de leur r~mundration.

Les transferts visds aux paragraphes prdcddents sont effectuds sans retard au
taux de change normal officiellement applicable a la date du transfert.

Article 7. Dans la mesure oai la r6glementation de l'une des Parties
contractantes prAvoit une garantie pour les investissements effectuds A l'dtranger,
celle-ci peut tre accordde, dans le cadre d'un examen cas par cas, A des
investissements effectuds par des nationaux ou socidtds de cette Partie sur le
territoire ou dans les zones maritimes de l'autre Partie.
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Les investissements des nationaux et socidt~s de l'une des Parties contrac-
tantes sur le territoire ou dans les zones maritimes de l'autre Partie, ne pourront
obtenir ia garantie visde h I'alinda ci-dessus que s'ils ont au prdalable, obtenu
l'agrdment de cette derni~re Partie.

Article 8. 1. Tout diff6rend relatif aux investissements entre l'une des
Parties contractantes et un national ou une socidtd de l'autre Partie contractante
est autant que possible rdgld A l'amiable entre les deux parties concernes.

2. Si le diffirend n'a pas 6 r6g1M A I'amiable dans un ddlai de six mois, il
pourra tre rdgld selon les proc6dures figurant dans des engagements particuliers
qui pourraient exister entre la Partie Contractante et le national ou la soci6td de
I'autre Partie contractante, ds lors que ces engagements auront W conclus avant
I'entr~e en vigueur du present accord.

En I'absence de tels engagements, le diff6rend sera soumis A l'arbitrage
international conform6ment au r~glement d'arbitrage de la Commission des
Nations Unies pour le Droit Commercial International, tel qu'il a W adoptd par
I'Assemblde Gdn~rale des Nations Unies dans sa rdsolution 31/98 du 15 d6cembre
1976' et compte tenu des dispositions du pr6sent accord.

Article 9. Si l'une des Parties contractantes, en vertu d'une garantie donnde
pour un investissement rdalis6 sur le territoire de l'autre Partie, effectue des
versements h l'un de ses nationaux ou a l'une de ses soci6t6s, elle est, de ce fait,
subrog6e dans les droits et actions de ce national ou de cette socidt6.

Lesdits versements n'affectent pas les droits du b~ndficiaire de la garantie A
recourir a ou A poursuivre les actions prdvues a l'article 8.

Article 10. Les investissements ayant fait l'objet d'un engagement par-
ticulier de l'une des Parties contractantes A I'dgard des nationaux et socidtds de
l'autre Partie contractante sont r6gis, sans prdjudice des dispositions du present
accord, par les termes de cet engagement dans la mesure ou celui-ci comporte des
dispositions non moins favorables que celles qui sont pr6vues par le prdsent
accord.

Article 11. 1. Les diffdrends entre les Parties contractantes relatifs A
l'interprdtation ou A l'application du pr6sent accord doivent etre rdglds, par une
commission technique bilatdrale et, si n6cessaire, par d'autres voies diplo-
matiques.

2. Si dans un ddlai de six mois A partir du moment ofa il a W soulevd par
l'une ou l'autre des Parties contractantes, le diffdrend n'est pas rdgld, il est soumis
A la demande de l'une ou l'autre Partie contractante, A un Tribunal d'arbitrage.

3. Ledit Tribunal sera constitud pour chaque cas particulier de la manifre
suivante

Chaque Partie contractante ddsignera un membre, et les deux membres
ddsignent, d'un commun accord, un ressortissant d'un Etat tiers qui est nommd
President par les deux Parties contractantes. Tous les membres doivent etre
nommds dans un ddlai de deux mois A compter de la date a laquelle une des Parties
contractantes a fait part a I'autre Partie contractante de son intention de soumettre
le diffdrend A arbitrage.

Nations Unies, Documents officiels de I'Assemblie g#n&ale, trente-et-unieme session, Supplement n' 39

(A/31/39), p. 200.

Vol. 1429, 1-24235



44 United Nations - Treaty Series a Nations Unies - Recuell des Traitis 1986

4. Si les ddlais fixes au paragraphe 3 ci-dessus n'ont pas dtd observes, l'une
ou I'autre Partie contractante, en l'absence de tout accord applicable, invite le
SecrAtaire Gdndral de l'Organisation des Nations Unies A procdder aux dd-
signations n6cessaires. Si le Secrdtaire Gfntral est un ressortissant de l'une ou
l'autre Partie contractante ou si, pour une autre raison, il est empechd d'exercer
cette fonction, le Secrdtaire Gdndral adjoint, le plus ancien, et ne possAdant pas la
nationalitd de l'une des Parties contractantes proc~de aux d6signations n6ces-
saires.

5. Le Tribunal d'arbitrage prend ses decisions A ia majoritd des voix. Ces
d6cisions seront d6finitives et exdcutoires de plein droit pour les Parties
contractantes.

Le Tribunal fixe son propre ri~glement. I1 interprte la sentence i la demande
de l'une ou l'autre Partie contractante. A moins que le Tribunal n'en dispose
autrement, compte tenu de circonstances particulicres, les frais de justice,
y compris les vacations des arbitres, sont r6partis dgalement entre les deux
Gouvernements.

Article 12. Chacune des Parties notifiera A I'autre l'accomplissement des
proc6dures internes requises en ce qui la concerne pour i'entrde en vigueur du
present accord, qui prendra effet un mois apr~s le jour de la r6ception de la
derni~re notification.

L'accord est conclu pour une durde initiale de dix ans; il restera en vigueur
apr~s ce terme A moins que l'une des deux Parties ne le d6nonce par la voie
diplomatique avec prdavis d'un an.

A l'expiration de la pAriode de validitd du present Accord les investissements
effectuds pendant qu'il dtait en vigueur continueront de b6ndficier de la protection
de ses dispositions pendant une pdriode supplmentaire de quinze ans.

EN FOI DE QUOI les repr6sentants des deux Gouvernements, dfiment
autorisds b cet effet, ont signd le prdsent accord et y ont apposA leur sceau.

FAIT k Panama, le 5 novembre 1982 en deux originaux, chacun en langues
frangaise et espagnole, les deux textes faisant dgalement foi.

Pour le Gouvernement Pour le Gouvernement
de la Rdpublique frangaise: de la RApublique de Panama:

[Signd] [Sign,]
PIERRE-ANDRIt DUMONT JUAN JOSt AMADO III

Ambassadeur de France au Panama Ministre des Relations Ext6rieures
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[SPANISH TEXT - TEXTE ESPAGNOL]

CONVENIO ENTRE EL GOBIERNO DE LA REPOBLICA FRAN-
CESA Y EL GOBIERNO DE LA REPOBLICA DE PANAMA
SOBRE EL TRATO Y LA PROTECCI6N DE LAS INVERSIONES

El Gobierno de la Reptiblica Francesa y el Gobierno de la Reptiblica de
Panamd, llamados en adelante "Las Partes Contratantes",

Deseando desarrollar ia cooperaci6n econ6mica entre ambos Estados en el
respeto del Derecho Internacional y crear condiciones favorables para las
inversiones de Francia en Panama y de Panama en Francia.

Convencidos de que el fomento y la protecci6n de estas inversiones son
propicios para estimular las transferencias de capitales y de tecnologfa entre
ambos paises y, por ende, favorecer su desarrollo econ6mico,

Han convenido en las siguientes disposiciones:
Articulo 1. Para la aplicaci6n del presente Convenio:
1. El tdrmino "Inversi6n" designa los haberes como son los bienes,

derechos e intereses de toda naturaleza y, en particular:
a) los bienes muebles e inmuebles asf como todos los demos derechos reales

como hipotecas, prendas, usufructos, fianzas u otras garantfas, crAditos
privilegiados y derechos anAlogos;

b) las acciones, primas de emisi6n y otras formas de participaci6n, incluso
minoritarias o indirectas en las sociedades constitufdas en el territorio de una
de las Partes;

c) las obligaciones, crdditos, y derechos a cualquier prestaci6n que tenga valor
econ6mico;

d) los derechos de autor, los derechos de propiedad industrial (como patentes de
invenci6n, licencias, marcas registradas, modelos y maquetas industriales), los
conocimientos y procedimientos tdcnicos, nombres registrados y la clientela;

e) las concesiones otorgadas or la Ley o en virtud de un contrato, especialmente
las concesiones relativas a la exploraci6n, al cultivo, a la extracci6n o a la
explotaci6n de riquezas naturales incluyendo aquellas que se situan en las
zonas marftimas de las Partes Contratantes;

quedando entendido que dichos haberes deben ser o haber sido invertidos
conforme a la legislaci6n de la Parte Contratante en cuyo territorio o zonas
maritimas se efecttia la inversi6n, antes o despuds de la entrada en vigencia del
presente Convenio.

Cualquier modificaci6n de la forma de inversi6n de los haberes no afecta su
cardcter de inversi6n, siempre y cuando dicha modificaci6n no sea contraria a la
legislaci6n del Estado en cuyo territorio o en cuyas zonas maritimas se lleva
a cabo la inversi6n.

2. El tdrmino "nacionales" designa las personas naturales que posean la
nacionalidad de una de las Panes Contratantes, conforme a la legislaci6n de dsta.
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3. El tdrmino "sociedades" designa a toda personajurfdica constituida en el
territorio de una de las Partes Contratantes conforme a la legislaci6n de 6sta y que
posea en el mismo su domicilio social, o que sea controlada directa o
indirectamente por nacionales de una de las Partes Contratantes o por personas
juridicas que posean su domicilio social en el territorio de una de las Partes
Contratantes y est~n constituidas conforme a la legislaci6n de dsta.

4. El tdrmino "renta" designa todas las sumas producidas por una inversi6n
tales como beneficios, regalfas, o intereses durante un perfodo dado.

La renta de la inversi6n y, en caso de reinversi6n, la renta de su reinversi6n
gozan de la misma protecci6n que la inversi6n.

5. La expresi6n "zonas maritimas" designa las zonas marinas o submarinas
en que las Partes Contratantes ejercen, de conformidad con el Derecho
Internacional, la soberanfa, derechos soberanos o unajurisdicci6n.

Articulo 2. Cada una de las Partes Contratantes admite y fomenta, en el
marco de su legislaci6n y de las disposiciones del presente Convenio, las
inversiones efectuadas por los nacionales y sociedades de la otra Parte en su
territorio y en sus zonas maritimas.

Articulo 3. Cada una de las Partes Contratantes se compromete a garantizar
a las inversiones de los nacionales y sociedades de la otra Parte en su territorio y
en sus zonas maritimas un trato justo y equitativo conforme al orden jurfdico
interno en el respecto del Derecho Internacional, y a hacer lo necesario para que
el ejercicio del derecho asf reconocido no se yea obstaculizado ni de derecho ni de
hecho.

Articulo 4. Cada Parte Contratante aplica en su territorio y en sus zonas
maritimas, a los nacionales y sociedades de ia otra Parte, en lo que se refiere a sus
inversiones y actividades vinculadas con estas inversiones, el trato acordado a sus
nacionales o sociedades, o el trato acordado a los nacionales o sociedades de la
Naci6n mds favorecida, si Oste es ms ventajoso. En tal concepto, los nacionales
autorizados a trabajar en el territorio y las zonas maritimas de una de las Partes
Contratantes deben poder disfrutar de las facilidades materiales apropiadas para
el ejercicio de sus actividades profesionales.

Este trato no se extiende, sin embargo, a los privilegios que una Parte
Contratante acuerda a los nacionales o sociedades de un tercer Estado en virtud
de su participaci6n o de su asociaci6n en una zona de libre comercio, una uni6n
aduanera, un mercado com~in o cualquier otra forma de organizaciones
econ6micas regionales.

Articulo 5. 1. Las inversiones efectuadas por nacionales o sociedades de
una de las Partes Contratantes gozan en el territorio y en las zonas marftimas de la
otra Parte Contratante, de plena protecci6n y seguridad.

2. Las Partes Contratantes no tomarin medidas de expropiaci6n o de
nacionalizaci6n o cualquier otra medida cuyo efecto sea desposeer, directa o
indirectamente a los nacionales y a las sociedades de la otra Parte, de las
inversiones que le pertenezcan en su territorio y en sus zonas maritimas, a no ser
que sea por razones de utilidad piblica o de interds social, y siempre y cuando
dichas medidas no sean discriminatorias ni contrarias a un compromiso especifico
sobre el particular.
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Las medidas de desposesi6n que pudier.An tomarse, deben hacerse de
conformidad con los procedimientos legales o constitucionales respectivos y dar
lugar al pago de una indemnizaci6n pronta y adecuada cuyo importe calculado
sobre el valor integro de las inversiones correspondientes debe evaluarse con
relaci6n a una situaci6n econ6mica normal y anterior a cualquier amenaza di
desposesi6n.

Se tomarn las medidas necesarias y adecuadas para que esta indemnizaci6n,
su importe y sus modalidades de pago sean determinadas en una fecha que no serd
posterior a la fecha de la expropiaci6n. Dicha indemnizaci6n serd efectivamente
realizable, pagada sin demora, libremente transferible y producird hasta la fecha
del pago intereses calculados segtin una tasa de interds acordada por las Partes
Contratantes.

3. Los inversionistas de una de las Partes Contratantes cuyas inversiones
hayan sufrido pdrdidas debidas a la guerra o a cualquier otro conflicto armado,
revoluci6n, estado de emergencia nacional o rebeli6n sucedido en el territorio o en
las zonas maritimas de la otra Parte Contratante, gozardn, por parte de esta
iltima, de un trato no menos favorable que el otorgado en casos andlogos a sus
propios inversionistas o a los de la Naci6n m~s favorecida. En este caso recibirift
una indemnizaci6n adecuada.

Articulo 6. Cada Parte Contratante, en cuyo territorio o zonas marftimas se
han efectuado inversiones por nacionales o sociedades de la otra Parte
Contratante, acuerda a estos nacionales o sociedades la libre transferencia:

a) de los intereses, dividendos, beneficios y demds rentas corrientes;

b) de las regalfas que se deriven de los derechos incorporales designados en el
p .rrafo 1), letras d) y e) del Artfculo 1;

c) de los pagos efectuados para el reembolso de los prdstamos contraidos
regularmente;

d) del producto de la cesi6n o de la liquidaci6n total o parcial de la inversi6n
incluyendo las plusvalfas del capital invertido;

e) de las indemnizaciones de desposesi6n o de pdrdida previstas en el Artfculo 3,
pdrrafo 2 y 3 anteriores.

Los nacionales de cada una de las Partes Contratantes que hayan sido
autorizados a trabajar en el territorio o en las zonas maritimas de la otra Parte
Contratante en concepto de una inversi6n admitida, tambidn estdn autorizados a
transferir a su pais de origen una cuota adecuada de su remuneraci6n.

Las transferencias a que se refieren los pdrrafos anteriores se efectuan sin
demora a la tasa de cambio normal aplicable oficialmente en la fecha de la
transferencia.

Articulo 7. En la medida en que la reglamentaci6n de una de las Partes
Contratantes prevea una garantia para las inversiones efectuadas en el extranjero,
esti podrd otorgarse, tras examen caso por caso, a inversiones efectuadas por
nacionales o sociedades de esta Parte en el territorio o en las zonas marftimas de la
otra Parte.

Las inversiones de los nacionales o sociedades de una de las Partes
Contratantes en el territorio o en las zonas maritimas de la otra Parte, s6lo podrin
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obtener la garantfa a la que se refiere el apartado anterior despuds de haber
obtenido previamente la autorizaci6n de esta iltima Parte.

Articulo 8. 1. Cualquier discrepancia relativa a las inversiones entre una
de las Partes Contratantes y un nacional o una sociedad de la otra Parte
Contratante, se solucionar, dentro de lo posible amistosamente entre ambas
partes interesadas.

2. Si tal discrepancia no se ha solucionado amistosamente en un plazo de
seis meses, podri solucionarse segtin los procedimientos que figuren en los
compromisos particulares que pudiesen existir entre las Partes Contratantes y el
nacional o la sociedad de la otra Parte Contratante, siempre que dichos
compromisos hayan sido firmados antes de la entrada en vigor del presente
Convenio.

En ausencia de tales compromisos, esta discrepancia serd sometida al
arbitraje internacional, conforme al reglamento de arbitraje de la Comisi6n de las
Naciones Unidas para el Derecho Comercial Internacional tal como fue adoptado
por la Asamblea General de las Naciones Unidas en su resoluci6n No 31/98 del
15 de diciembre de 1976 y teniendo en cuenta las disposiciones del presente
Convenio.

Articulo 9. Si una de las Partes Contratantes, en virtud de una garantfa dada
para una inversi6n realizada en el territorio de la otra Parte, efecttia pagos a uno
de sus nacionales o a una de sus sociedades, queda, por lo tanto, subrogada en los
derechos y acciones de aquel nacional o aquella sociedad.

Dichos pagos no afectan los derechos que el beneficiario de la garantfa tiene
para recurrir a o proseguir las acciones previstas en el Artfculo 8.

Articulo 10. Las inversiones que hayan sido objeto de un compromiso
particular por una de las Partes Contratantes respecto a los nacionales y
sociedades de la otra Parte Contratante, se regirin, sin perjuicio de las
disposiciones del presente Convenio, por los tdrminos de este compromiso
siempre y cuando dste contenga disposiciones no menos favorables que las
previstas por el presente Convenio.

Articulo 11. 1. Las discrepancias entre las Partes Contratantes relativas a
la interpretaci6n o a la aplicaci6n del presente Convenio deben solucionarse,
dentro de lo posible, por una comisi6n bilateral t6cnica y, si es necesario, por
otras vas diplomdticas.

2. Si en un plazo de seis meses a partir del momento en que se ha planteado
por una u otra de las Partes Contratantes, la discrepancia no ha sido solucionada,
se someterd, a petici6n de una u otra de las Partes Contratantes, a un Tribunal de
Arbitraje.

3. Dicho Tribunal estari constitufdo para cada caso particular de la manera
siguiente:

Cada Parte Contratante designarA a un miembro y los dos miembros
designarn, de comtin acuerdo, a un miembro de un tercer Estado que serd
nombrado Presidente por las dos Partes Contratantes. Todos los miembros deben
ser nombrados en un plazo de dos meses a contar de la fecha en que una de las
Partes Contratantes ha comunicado a la otra Parte Contratante su intenci6n de
someter la discrepancia a arbitraje.
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4. Si los plazos fijados en el pdrrafo 3 anterior no se cumplen, una u otra de
las Partes Contratantes, a falta de cualquier acuerdo aplicable, invitari al
Secretario General de la Organizaci6n de las Naciones Unidas para que proceda
a los nombramientos necesarios. Si el Secretario General es nacional de una u otra
de las Partes Contratantes o si, por cualquier otra raz6n, no puede ejercer dicha
funci6n, el Secretario General adjunto, de mayor antiguedad y que no posea la
nacionalidad de una de las Partes Contratantes efectuari los nombramientos
necesarios.

5. El Tribunal de Arbitraje tomard sus resoluciones por mayorfa de votos.
Estas resoluciones serin definitivas y ejecutorias de pleno derecho por ambas
Partes Contratantes.

El Tribunal determinar, su propio reglamento. Interpretar, la sentencia a
petici6n de una u otra de las Partes Contratantes. A menos que el Tribunal
disponga de otro modo, habida cuenta de circunstancias particulares, los gastos
de justicia, incluyendo los honorarios de los Arbitros, se repartirdn por partes
iguales entre ambos Gobiernos.

Articulo 12. Cada una de las Partes notificard a la otra el cumplimiento de
los procedimientos internos requeridos para la entrada en vigencia del presente
Convenio, que surtiri efecto un mes despuds de la fecha de recibo de la (1ltima
notificaci6n.

El Convenio se establece por un perfodo inicial de diez aflos y continuari
vigente terminado dicho perfodo, a menos que una de las Partes lo denuncie por
via diplomditica con un afio de preaviso.

A la expiraci6n del perfodo de vigencia del presente Convenio, las
inversiones efectuadas mientras estaba en vigencia seguirdn gozando de la
protecci6n de sus disposiciones durante un periodo suplementario de quince afios.

EN FE DE LO CUAL, los representantes de ambos Gobiernos, debidamente
autorizados para tal efecto, han firmado el presente Convenio y han fijado sus
sellos.

DADO en Panam,, el 5 de noviembre de 1982, en dos originales, cada uno en
los idiomas francds y espafiol, siendo ambos textos igualmente fehacientes.

Por el Gobierno Por el Gobierno
de la Reptiblica Francesa: de la Reptiblica de Panamd:

[Signed - Signe] [Signed - Sign,]

PIERRE-ANDRI DUMONT JUAN Jost AMADO III
Embajador de Francia Ministro de Relaciones

en Panamd Exteriores
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tCHANGES DE NOTES

Ia

[SPANISH TEXT - TEXTE ESPAGNOL]

REP(JBLICA DE PANAMA
MINISTERIO DE RELACIONES EXTERIORES

PANAMA

5 de noviembre de 1982

Sefior Embajador:

En el curso de las negociaciones que han llevado a la firma en el dia de hoy,
del Convenio entre nuestros dos parses sobre el Trato y la Protecci6n de las
Inversiones, su delegaci6n indic6 que la expresi6n francesa "utilidad ptiblica"
utilizada en el Articulo 5, ptirrafo 20) de dicho Convenio, incluye, en particular, el
concepto de interds social a que se refiere la constituci6n politica de mi pais.

Le quedarfa agradecido, tenga a bien confirmarme el acuerdo de su Gobierno
al respecto.

Permftame reiterarle, Sefior Embajador, las seguridades de mi ms alta
consideraci6n.

[Signed - Sign9]
JUAN Jost AMADO III

Ministro de Relaciones Exteriores
Su Excelencia Sefior Pierre-Andrd Dumont
Embajador de Francia en Panamt

[TRADUCTION - TRANSLATION]

RIPUBLIQUE DU PANAMA

MINISTIRE DES RELATIONS EXTtRIEURES

PANAMA

Le 5 novembre 1982

Monsieur l'Ambassadeur,

[Voir note II a]

[Sign ]
JUAN Jost AMADO III

Ministre des relations extdrieures

Son Excellence Monsieur Pierre-Andrd Dumont
Ambassadeur de France au Panama
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II a

AMBASSADE DE FRANCE AU PANAMA

Panama, le 5 novembre 1982

Monsieur le Ministre,
J'ai l'honneur d'accuser reception de votre lettre en date de ce jour rodigde

comme suit :
v Au cours des n6gociations qui ont abouti A la signature aujourd'hui de

I'accord entre nos deux pays sur le traitement et la protection des inves-
tissements, votre ddl~gation a indiqud que l'expression francaise d'<, Utilite
Publique o mentionne A l'article 5, paragraphe 2) dudit accord inclut notam-
ment la notion d'intdret social A laquelle se rdfire la Constitution de mon
pays.

Je vous serais obligO de bien vouloir me confirmer l'accord de votre
Gouvernement sur ce qui prdcilde.

Veuillez agr~er, Monsieur l'Ambassadeur, les assurances de ma trl~s
haute consid6ration. >>
J'ai I'honneur de vous confirmer l'accord de mon Gouvernement sur ce texte.

Je vous prie d'agrder, Monsieur le Ministre, les assurances de ma tr~s haute
considdration.

[Signd]

PIERRE-ANDRt DUMONT
Ambassadeur de France au Panama

A Son Excellence Monsieur Juan Josd Amado III
Ministre des relations extdrieures

de la R~publique de Panama

Ib

AMBASSADE DE FRANCE AU PANAMA

Panama, le 5 novembre 1982

Monsieur le Ministre,
J'ai l'honneur de me rdfOrer A l'accord signd cejour entre le Gouvernement de

la Rdpublique frangaise et le Gouvernement de la Rdpublique de Panama sur le
traitement et la protection des investissements et de prdciser que l'interprdtation
de cet Accord est la suivante :
1. En ce qui concerne larticle 3:

a) Sont considdrdes comme des entraves de droit ou de fait au traitement
juste et dquitable, toute restriction abusive ou discriminatoire h I'achat et au
transport de matiires premieres et de biens intermndiaires, d'dnergie et de
combustibles ainsi que de moyens de production et d'exploitation de tout genre,
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toute entrave abusive ou discriminatoire A la vente et au transport des produits A
l'intdrieur du pays et A l'dtranger ainsi que toute autre mesure qui pourrait avoir
un effet analogue;

b) Les Parties Contractantes examineront avec bienveillance, dans le cadre
de leur legislation interne, les demandes d'entrde et d'autorisation de sdjour, de
travail et de circulation introduites par des nationaux d'une Partie contractante au
titre d'un investissement sur le territoire de l'autre Partie contractante.

2. En ce qui concerne l'article 5 :

Le taux d'intrt agrd par les Parties contractantes est le taux d'intdret
officiel du droit de tirage spdcial tel que fixd par le Fonds Mondtaire International.

Je vous serais obligd de bien vouloir me faire part de l'accord de votre
Gouvernement sur le contenu de cette lettre.

Veuillez agrder, Monsieur le Ministre, les assurances de ma tr~s haute
consid6ration.

[Signi]

PIERRE-ANDRt DUMONT
Ambassadeur de France au Panama

A Son Excellence Monsieur Juan Josd Amado III
Ministre des relations ext6rieures

de la Rdpublique de Panama

II b

[SPANISH TEXT - TEXTE ESPAGNOL]

REPOBLICA DE PANAMA

MINISTERIO DE RELACIONES EXTERIORES

PANAMA

5 de noviembre de 1982

Sefior Embajador:

Tengo el honor de acusar recibo de su carta de hoy cuyos tdrminos son los
siguientes:

"Tengo el honor de referirme al Convenio firmado en el dia de hoy entre
el Gobierno de la Reptiblica Francesa y el Gobierno de la Reptiblica de
Panamd, relativo al Trato y la Protecci6n de las Inversiones y de precisar que
la interpretaci6n de este Convenio es la siguiente:
1. En lo que se refiere al Articulo 3:

a) Se consideran como obsticulos de derecho o de hecho al trato justo
y equitativo, cualquier restricci6n abusiva o discriminatoria a la adquisici6n y
al transporte de materias primas y bienes intermedios, de energia y com-
bustibles, asi como de medios de producci6n y explotaci6n de cualquier tipo,
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cualquier obstdculo abusivo o discriminatorio a la venta y al transporte de
productos dentro del pals y en el extranjero, asf como toda otra medida que
podrfa tener un efecto andlogo;

b) Las Partes Contratantes examinardn con benevolencia, en el dmbito
de su legislaci6n interna, las solicitudes de entrada y autorizaci6n de resi-
dencia, de trabajo y de circulaci6n introducidas por nacionales de una Parte
Contratante en concepto de una inversi6n en el territorio de la otra Parte
Contratante.
2. En lo que se refiere al Articulo 5:

La tasa de interns admitida por las Partes Contratantes es la tasa de
interds oficial de derechos especiales de giro tal y como estd fijado por el
Fondo Monetario Internacional.

Le quedarfa muy agradecido tuviera a bien comunicarme el acuerdo dg
su Gobierno sobre el contenido de esta carta.

Permftame reiterarle, Sefior Ministro, las seguridades de mi mds alta
consideraci6n."
Tengo el honor de confirmarle el acuerdo de mi Gobierno sobre el contenido

de esta carta.
Permitame reiterarle, Sefior Embajador, las seguridades de mi ms alto

consideraci6n.

[Signed - Sign0]

JUAN Jost AMADO III
Ministro de Relaciones Exteriores

Su Excelencia Sefior Pierre-Andrd Dumont
Embajador de Francia en Panamd

[TRADUCTION' - TRANSLATION 2 ]

REPOBLICA DE PANAMA 3

MINISTERIO DE RELACIONES EXTERIORES3

PANAMA

Le 5 novembre 1982

Monsieur l'Ambassadeur:

J'ai l'honneur d'accuser rception de votre lettre de ce jour dont les termes
sont les suivants :

[Voir note I b]

'Traduction fournie par le Gouvernement franais.
2 Translation supplied by the French Government.

RApublique du Panama, Ministere des relations exterieures, Panama.
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J'ai l'honneur de vous faire part de l'accord de mon Gouvernement sur le
contenu de cette lettre.

Veuillez agrder, Monsieur I'Ambassadeur, les assurances de ma tr s haute
consideration.

[Signs]

JUAN Jost- AMADO III
Ministre des relations ext6rieures

A Son Excellence Monsieur Pierre-Andrd Dumont
Ambassadeur de France au Panama
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FRENCH
REPUBLIC AND THE GOVERNMENT OF THE REPUBLIC OF
PANAMA CONCERNING THE TREATMENT AND PROTEC-
TION OF INVESTMENTS

The Government of the French Republic and the Government of the Republic
of Panama, hereinafter referred to as the "Contracting Parties",

Desiring to increase economic co-operation between the two States in respect
of international law and to create favourable conditions for French investments in
Panama and Panamanian investments in France,

Convinced that the promotion and protection of such investments are likely
to stimulate transfers of capital and technology between the two countries in the
interest of their economic development,

Have agreed on the following provisions:
Article 1. For the purposes of this Agreement:
I. The term "investments" shall apply to assets such as property, rights

and interests of all categories and, particularly to:
(a) Movable and immovable property and all other rights in rem such as

mortgages, securities, usufructs, sureties or other guarantees, preferential
claims and similar rights;

(b) Shares, premiums and other forms of participation, albeit minority or indirect,
in companies organized in the territory of either Party;

(c) Bonds, claims and rights to any benefits having an economic value;
(d) Copyright, industrial property rights (such as patents, licences, registered

trademarks, industrial models and mock-ups), technical processes and know-
how, registered trade names and goodwill;

(e) Concessions accorded by law or by virtue of a contract, including concessions
for prospecting, cultivating, mining or developing natural resources, including
those situated in the maritime zones of the Contracting Parties;
it being understood that the said assets shall be or shall have been invested in

accordance with the legislation of the Contracting Party in whose territory or
maritime zones the investment is made, before or after the entry into force of this
Agreement.

Any change in the form in which assets are invested shall not affect their
status as an investment, provided that the change is not contrary to the legislation
of the State in whose territory or maritime zones the investment is made.

2. The term "nationals" shall apply to individuals having the nationality of
either Contracting Party, in accordance with its legislation.

' Came into force on 9 October 1985, i.e., one month after the date of receipt of the last of the notifications by
which the Parties informed each other (on 3 February 1984 and 9 September 1985) of the completion of the required
internal procedures, in accordance with article 12.
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3. The term "companies" shall apply to any body corporate organized in
the territory of either Contracting Party in accordance with the legislation of that
Party and having its registered office there, or controlled directly or indirectly by
nationals of one of the Contracting Parties, or by bodies corporate having their
registered offices in the territory of one of the Contracting Parties and organized in
accordance with its legislation.

4. The term "income" shall apply to all proceeds from an investment, such
as profits, royalties or interest for a given period.

The income from an investment and, in the case of reinvestment, the income
from reinvestment, shall have the same protection as the investment.

5. The term "maritime zones" shall mean the marine and submarine areas
over which the Contracting Parties exercise sovereignty, sovereign rights or
jurisdiction in accordance with international law.

Article 2. Each Contracting Party, within the framework of its legislation
and the provisions of this Agreement, shall permit and promote, investments in its
territory and maritime zones by nationals and companies of the other Party.

Article 3. Each Contracting Party shall undertake to accord, in its territory
and maritime zones, just and equitable treatment, in accordance with its
legislation and in respect of international law, to the investments of nationals and
companies of the other Party, and to ensure that the exercise of the right so
granted is not impeded either de jure or de facto.

Article 4. Each Contracting Party, in its territory and maritime zones, shall
apply to nationals and companies of the other Party, in respect of their
investments and activities related to those investments, the treatment accorded to
its own nationals or companies, or the treatment accorded to nationals or
companies of the most favoured nation, if the latter is more advantageous. In that
context nationals authorized to work in the territory and maritime zones of one of
the Contracting Parties must have access to the appropriate material facilities for
carrying out their professional activities.

Such treatment shall not, however, include privileges granted by either
Contracting Party to nationals or companies of a third State by virtue of its
participation in or association with a free trade area, customs union, common
market or any other form of regional economic organization.

Article 5.' 1. The investments made by nationals or companies of one of
the Contracting Parties shall enjoy full and absolute protection and security in the
territory and maritime zones of the other Contracting Party.

2. The Contracting Parties shall not take expropriation, nationalization or
any other measures which would have the effect of dispossessing, directly or
indirectly, the nationals and companies of the other Party, of investments
belonging to them in its territory and maritime zones, except for reasons of public
necessity or "public interest" and on condition that such measures are not
discriminatory or contrary to a specific undertaking on the matter.

Any dispossession measures taken must be carried out in accordance with the
respective constitutional or legal procedures and shall give rise to payment • of
prompt and adequate compensation, the amount of which, calculated on the basis
of the full value of the investments concerned, must be assessed in relation to a
normal economic situation prior to any threat of dispossession.
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Necessary and adequate measures shall be taken to ensure that the amount
and manner of payment of the compensation may be determined at the latest on
the date of expropriation. Such compensation shall be effectively realizable, paid
without delay and freely transferrable. It shall yield interest, calculated at the rate
agreed upon by the Contracting Parties up to the date of payment.

3. Investors of one of the Contracting Parties whose investments have
suffered losses resulting from war or any other armed conflict, revolution, state of
national emergency or revolt in the territory or maritime zones of the other
Contracting Party shall receive, from that Party, treatment that is no less
favourable than that accorded in similar cases to its own investors or those of the
most-favoured nation. In such an event they shall receive adequate compensation.

Article 6. A Contracting Party, in whose territory or maritime zones
investments have been made by nationals or companies of the other Contracting
Party, shall accord to these nationals or companies the free transfer of:
(a) Interest, dividends, profits and other current income;
(b) Royalties from the intangible property listed in article 1, paragraph 1,

subparagraphs (d) and (e);
(c) Payments by way of repayments on loans which have been contracted in the

normal manner;
(d) Proceeds of the transfer or complete or partial liquidation of the investment,

including appreciation in the invested capital;

(e) Compensation for dispossession or loss provided for in article 5, paragraphs 2
and 3 above.
Nationals of each Contracting Party who have been authorized to work in the

territory or maritime zones of the other Contracting Party by virtue of an
approved investment shall also be authorized to transfer to their country of origin
an appropriate proportion of their remuneration.

The transfers referred to in the preceding paragraphs shall be carried out
without delay at the normal rate of exchange officially applicable on the date of
transfer.

Article 7. In so far as the regulations of one Contracting Party contain
guarantees for investments made abroad, a guarantee may be granted, on a case-
by-case basis, for investments made by nationals or companies of that Party in the
territory or maritime zones of the other Party.

The guarantee referred to in the preceding paragraph shall be available for
investments by nationals and companies of one Contracting Party in the territory
or maritime zones of the other Party only if the investments have been granted
prior approval by the latter Party.

Article 8. 1. Any dispute concerning investments between one of the
Contracting Parties and a national or company of the other Contracting Party
shall, as far as possible, be settled amicably between the two parties concerned.

2. If the dispute has not been settled amicably within a period of six months,
it may be settled in accordance with the procedures appearing in any special
undertakings which may exist between the Contracting Party and the national or
company of the other Contracting Party, provided that such undertakings have
been concluded before the entry into force of this Agreement.
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In the absence of such undertakings, the dispute shall be submitted to
international arbitration in accordance with the arbitration rules of the United
Nations Commission on International Trade Law, as adopted by the General
Assembly of the United Nations in its resolution 31/98 of 15 December 1976,1 and
taking into account the provisions of this Agreement.

Article 9. When one Contracting Party, by virtue of a guarantee issued in
respect of an investment in the territory of the other Party, makes payments to
one of its own nationals or companies, it shall thereby enter into the rights and
shares of the said national or company.

Such payments shall not affect the rights of the beneficiary of the guarantee to
have recourse to or pursue the action envisaged in article 8.

Article 10. Without prejudice to the provisions of this Agreement, invest-
ments which have been the subject of a specific undertaking by one Contracting
Party vis-d-vis nationals and companies of the other Party shall be governed, by
the terms of that undertaking, in so far as its provisions are no less favourable than
those laid down by this Agreement.

Article 11. 1. Disputes between the Contracting Parties concerning the
interpretation or application of this Agreement must be settled by a bilateral
technical commission and, if necessary, by other diplomatic means.

2. If the dispute is not settled, within six months from the time it was raised
by one of the Contracting Parties, it shall be submitted, at the request of either
Contracting Party, to an arbitral tribunal.

3. The tribunal shall be formed for each individual case in the following
manner:

Each Contracting Party shall designate a member, and the two members shall
designate, by joint agreement, a national of a third State to be appointed Chairman
by the two Contracting Parties. All members must be appointed within a period of
two months following the date on which one of the Contracting Parties informed
the other Contracting Party of its intention to submit the dispute to arbitration.

4. If the time-limits laid down in paragraph 3 above have not been
respected, either Contracting Party, in the absence of any applicable agreement,
shall invite the Secretary-General of the United Nations to make the necessary
designations. If the Secretary-General is a national of one of the Contracting
Parties or if, for any other reason, he is unable to perform this function, the most
senior Under-Secretary-General, who is not a national of one of the Contracting
Parties, shall make the necessary designations.

5. The arbitral tribunal shall take its decisions by majority vote. Such
decisions shall be final and fully enforceable for the Contracting Parties.

The Tribunal shall establish its own rules of procedure. It shall interpret the
ruling at the request of either Contracting Party. Unless the Tribunal provides
otherwise, taking special circumstances into account, the legal costs, including
the fees of the arbitrators, shall be shared equally by the two Governments.

' United Nations. Official Records of the General Assembly, Thirty-first Session, Supplement No. 39 (A/31/39),

p. 182.
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Article 12. Each Party shall notify the other of the internal procedures
required for the entry into force of this Agreement; the latter shall enter into force
one month after the date of receipt of the last such notification.

The Agreement is concluded for an initial period of 10 years; it shall remain in
force thereafter unless either Party gives notice through the diplomatic channel
one year in advance of its intention to terminate the Agreement.

Investments made while this Agreement was in force shall continue to enjoy
the protection of its provisions for an additional period of 15 years after it has
ceased to have effect.

IN WITNESS WHEREOF the representatives of the two Governments, duly
authorized for that purpose, have signed this agreement and affixed their seals
thereto.

DONE at Panama, on 5 November 1982, in duplicate in the French and
Spanish languages, both texts being equally authentic.

For the Government For the Government
of the French Republic: of the Republic of Panama:

[Signed] [Signed]

PIERRE-ANDRI DUMONT JUAN Jost AMADO III
Ambassador of France to Panama Minister for Foreign Affairs

EXCHANGES OF NOTES

Ia

REPUBLIC OF PANAMA

MINISTRY OF FOREIGN AFFAIRS

PANAMA

5 November 1982
Sir,

In the course of the negotiations which led to the signing, today, of the
agreement between our two countries concerning the treatment and protection of
investments, your delegation indicated that the French expression "utilite
publique" used in article 5, paragraph 2 of the agreement includes, in particular,
the concept of public interest which is referred to in the political constitution of
my country.

I should be grateful if you would be so good as to confirm that your
Government agrees to this.

Accept, Sir, etc.

[Signed]

JUAN Joset AMADO III
Minister for Foreign Affairs

His Excellency Mr. Pierre-Andrd Dumont
Ambassador of France to Panama
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II a

FRENCH EMBASSY IN PANAMA

Panama, 5 November 1982

Sir,
I have the honour to acknowledge receipt of your letter of today's date which

reads as follows:

[See letter I a]

I have the honour to confirm that my Government agrees to this text.
Accept, Sir, etc.

[Signed]
PIERRE-ANDRI DUMONT

Ambassador of France to Panama
His Excellency Mr. Juan Josd Amado III
Minister for Foreign Affairs

of the Republic of Panama

Ib

FRENCH EMBASSY IN PANAMA

Panama, 5 November 1982

Sir,
I have the honour to refer to the agreement signed today between the

Government of the French Republic and the Government of the Republic of
Panama on the treatment and protection of investments and to clarify that the
interpretation of this Agreement is as follows:
1. In respect of article 3:

(a) Any improper or discriminatory restriction on the purchase and transpor-
tation of raw materials and intermediate goods, energy and fuel and means of
production and operation of all types, any improper or discriminatory impediment
on the sale and transportation of products within the country and abroad and any
other measure which could have a similar effect shall be considered de jure or
de facto impediments to just and equitable treatment;

(b) The Contracting Parties shall give favourable consideration, within the
framework of their domestic legislation, to applications for entry and for
residence, work and travel permits submitted by nationals of a Contracting Party
by virtue of an investment in the territory of the other Contracting Party.
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2. With regard to article 5:
The interest rate agreed upon by the Contracting Parties shall be the official

rate of interest of the special drawing right as established by the International
Monetary Fund.

I should be grateful if you would be so good as to inform me of your
Government's agreement on the contents of this letter.

Accept, Sir, etc.

[Signed]
PIERRE-ANDRf- DUMONT

Ambassador of France to Panama
His Excellency Mr. Juan Josd Amado III
Minister for Foreign Affairs

of the Republic of Panama

II b

REPUBLIC OF PANAMA

MINISTRY OF FOREIGN AFFAIRS
PANAMA

5 November 1982

Sir:
I have the honour to acknowledge receipt of your letter of today's date which

reads as follows:

[See letter I b]

I have the honour to confirm that my Government agrees to the contents of
this letter.

Accept, Sir, etc.

[Signed]
JUAN Jost- AMADO III

Minister for Foreign Affairs
His Excellency Mr. Pierre-Andrd Dumont
Ambassador of France to Panama
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FRANCE
and

CANADA

Agreement concerning the promotion of dm and video co-
production projects in the field of animation. Signed at
Paris on 10 January 1985

Authentic texts: French and English.

Registered by France on 26 June 1986.

FRANCE
et

CANADA

Accord relatif a la promotion de projets de coproduction
cine'matographique ou audiovisuelle dans le domaine de
l'animation. Signe 'a Paris le 10 janvier 1985

Textes authentiques : franqais et anglais.

Enregistr4 par la France le 26 juin 1986.
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ACCORD' ENTRE LE GOUVERNEMENT DE LA RIPUBLIQUE
FRANCAISE ET LE GOUVERNEMENT DU CANADA RELATIF
A LA PROMOTION DE PROJETS DE COPRODUCTION CINI-
MATOGRAPHIQUE OU AUDIOVISUELLE DANS LE DO-
MAINE DE L'ANIMATION

Le Gouvernement de la Republique frangaise et le Gouvernement du Canada,
Soucieux de promouvoir le developpement de la cooperation audiovisuelle et

cinematographique dans le domaine de l'animation par des actions concretes en
faveur d'oeuvres de qualite,

Sont convenus de ce qui suit:
Article I. Aux fins du present Accord, l'expression ,, ceuvre audio-

visuelle ,, s'entend d'une ceuvre audio-visuelle d'animation de toute duree et sur
tout support, coproduite pour toute forme de distribution cinematographique et
audiovisuelle.

Article H1. Des projets d'oeuvres audio-visuelles peuvent beneficier, confor-
mement aux modalites definies ci-dessous, d'une aide financiere selective, en
application de la legislation en vigueur de chacun des deux Etats.

2. Ces projets d'oeuvres audio-visuelles doivent avoir te admis au benefice
de la coproduction aux termes de l'Accord franco-canadien sur les relations
cinematographiques du 30 mai 19832 ou de l'Accord franco-canadien sur les
relations dans le domaine de la television du 11 juillet 19831.

3. Ces projets d'oeuvres audio-visuelles doivent presenter un intert
commun pour les deux parties et apporter une contribution bL la qualite de la
production audiovisuelle d'animation.

Article I1. 1. En principe, chacune des parties apporte son aide financi~re
selective A un nombre identique de projets A participation majoritaire. A cet effet
un dquilibre general doit &re assurd par les Parties entre les montants qu'elles
versent respectivement pour la realisation de projet d'oeuvres audio-visuelles
beneficiant de l'aide financi~re selective prevue par les dispositions du present
Accord.

2. Chacune des parties apporte dans le cadre de ses disponibilites
budgetaires une aide financi~re selective A la coproduction d'oeuvres audio-
visuelles faisant l'objet du present accord.

Le montant maximum attribue par chacune d'elles pour l'ensemble des co-
productions est de 3 000 000 FF pour la partie frangaise et de 500 000 dollars pour
la partie canadienne.

3. L'aide financi~re selective de chaque partie, calculee en fonction de la
portion du budget de production qu'assume le coproducteur relevant de la
juridiction de cette partie est fixee comme suit:

Entrd en vigueur le 10 janvier 1985 par la signature, confornement au paragraphe I de I'article VII.
2 Nations Unies, Recuei des Traitis, vol. 1353, p.241.

Ibid., p. 253.
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- dans le cas d'un projet A participation majoritaire assurde par un coproducteur
canadien : un montant maximum de 200 000 dollars canadiens venant du
Canada;

- dans le cas d'un projet A participation majoritaire assurde par un coproducteur
franrais : un montant maximum de 1 200 000 FF venant de la France.

L'aide financire s6lective accordde par le pays du coproducteur minoritaire,
appr~cide par rapport A la portion du budget de production qu'assume ce
coproducteur minoritaire, doit reprdsenter un pourcentage identique A celui
qu'atteint I'aide selective accordde par le pays du coproducteur majoritaire,
apprdcide par rapport A ia portion du budget de production qu'assume ce
coproducteur majoritaire. Ce pourcentage ne peut etre supdrieur A 20%.

4. Ces montants ci-dessus sont rdvisables par les autoritds comp6tentes ci-
dessous d6finies en fonction des taux de change en vigueur au moment de
l'acceptation de chaque projet d'ceuvre audio-visuelle.

5. Cette aide est remboursable exclusivement A partir des revenus de toutes
sources rdsultant de toute forme d'exploitation de l'oeuvre audio-visuelle.

6. Le nombre maximum de projets d'oeuvre audio-visuelles pouvant
b~ndficier de l'aide financi~re selective des deux pays est fix A quatre.

Article IV. I. Un groupe d'experts est institud afin d'examiner les projets
d'oeuvres audio-visuelles susceptibles de recevoir l'aide financi~re s6lective
prdvue A l'article III du prdsent Accord. 11 est composd de deux groupes de trois
reprdsentants ddsignds respectivement par chacune des autoritds compdtentes
suivantes :

- pour la partie canadienne : le Ministre des Communications ou s'il l'autorise,
la Socitd de Ddveloppement de l'Industrie cindmatographique canadienne
(<< Telefilm Canada >>);

- pour la partie franqaise : le Ministre de la Culture ou son reprdsentant.

2. Le groupe d'experts chargd d'examiner les projets d'oeuvres audio-
visuelles peut se rdunir alternativement au Canada ou en France dans les cas oi de
telles r6unions sont jugdes n~cessaires par les autoritds comp6tentes des deux
parties. Le Groupe d'experts formule des recommandations aux autoritds
comp6tentes des deux parties sur l'aide financire selective A apporter auxdits
projets.

3. Les d6cisions finales relatives A l'octroi de i'aide financi re s6lective
prdvue par le pr6sent Accord sont prises par les autoritds comp6tentes,
conform~ment A leur legislation respective. Les autoritds comp6tentes de chacune
des deux parties s'informent sans ddlai des conditions de l'octroi de leurs aides
financires respectives, notamment en ce qui concerne les modalitds de
remboursement de celles-ci.

Article V. 1. Les Parties encouragent par tous les moyens mis A leur
disposition les organismes publics relevant de leur juridiction A coopdrer
6troitement avec les personnes et organismes privds franqais et canadiens afin
d'accroitre la recherche en commun dans le domaine de l'animation, de former le
personnel technique et crdateur en ce domaine et de r6aliser ensemble des oeuvres
de qualitd.
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2. De plus, les Parties considirent tr~s favorablement I'accroissement de la
coopdration et des dchanges entre leurs organismes publics dans les secteurs de la
recherche et de la production d'oeuvres d'animation.

Article VI. Chacune des Parties s'efforce de d~velopper par tous les
moyens la distribution sur son territoire des euvres d'animation produites par des
organismes relevant de l'autre Partie.

Article VII. 1. Le present Accord entre en vigueur le jour de sa signature.

2. 11 est conclu pour une durde d'une annde A partir de son entree en
vigueur. I est renouvelable annuellement par tacite reconduction, sauf ddnoncia-
tion par l'une des Parties contractantes trois mois avant son Achance.

EN FOI DE QUOI les soussign~s, diment autorisds par leurs Gouvernements
respectifs, ont signO le prdsent Accord.

FAIT A Paris le 10 janvier 1985, en double exemplaire, chacun en langues
frangaise et anglaise, les deux textes faisant dgalement foi.

Pour le Gouvernement
de la Rdpublique franqaise

[Signel'

Pour le Gouvernement
du Canada:

[Signe]

Signd par Jack Lang.
- Signrd par Marcel Massd.
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE FRENCH
REPUBLIC AND THE GOVERNMENT OF CANADA CON-
CERNING THE PROMOTION OF FILM AND VIDEO CO-
PRODUCTION PROJECTS IN THE FIELD OF ANIMATION

The Government of the French Republic and the Government of Canada,
Desirous of promoting film and video co-operation between Canada and

France in the field of animation through concrete measures aimed at achieving
works of high calibre,

Have agreed as follows:
Article 1. For the purposes of the present Agreement, the term "film and

video production" means animated film and video productions of any length and
on any technical medium co-produced for any means of film and video
distribution.

Article I. 1. Film and video production projects may benefit from
selective financial assistance from each of the two countries in accordance with
the procedures set out below and the legislation in force in each of the two States.

2. These film and video production projects must be eligible for co-
production benefits under the terms of the France/Canada Agreement concerning
Cinematographic Relations of May 30, 1983,2 or the France/Canada Agreement
concerning Television Relations of July 11, 1983.1

3. These film and video production projects must be of mutual interest in
both countries and must contribute to the quality of animated film and video
production.

Article Ill. 1. In principle, each of the Parties shall provide selective
financial assistance to the same number of majority projects. To that end, an
overall balance must be achieved by the Parties between the amounts that they
each pay to carry out film and video production projects that benefit from the
selective financial assistance under the terms of this Agreement.

2. Each of the Parties shall provide, within its budgetary assets, a selective
financial assistance for the film and video co-productions under the present
Agreement.

The maximum amount provided by each Party for all co-productions is
$500,000 by the Canadian Party and 3,000,000 FF by the French Party.

3. The selective financial assistance to be provided by each Party,
calculated in proportion to the production budgets to be financed by the co-
producer within the jurisdiction of this Party is set as follows:
- In the case of a project for which the majority co-producer is French:

a maximum of 1,200,000 FF by France.

ICame into force on 10 January 1985 by signature, in accordance with article VII (1).
2 United Nations, Treaty Series, vol. 1353, p. 241.
3 Ibid., p. 253.
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- In the case of a project for which the majority co-producer is Canadian:
a maximum of CDN $200,000 by Canada.

The selective financial assistance granted by each of the countries shall
represent a percentage identical to the production budgets of their respective co-
producers, and this proportion shall be the same for the country of the minority
co-producer as for the country of the majority co-producer. This percentage shall
not be greater than 20%.

4. These above-mentioned amounts shall be revised by the competent
authorities (indicated below) in terms of the rates of exchange in effect at the time
of each project's acceptance.

5. This assistance is refundable exclusively on receipts of any kind resulting
from any form of exploitation of the film and video production.

6. The maximum number of film and video production projects which may
benefit from selective financial assistance from the two countries is therefore
limited to four.

Article IV. 1. A group of experts shall be formed to consider the film and
video production projects eligible for selective financial assistance under Arti-
cle III of this Agreement. It shall be composed of two groups, each comprising
three members, appointed respectively by each of the following competent
authorities:

- For the French Party: The Minister of Culture or his representative;
- For the Canadian Party: The Minister of Communications, or if he so

authorizes, the Canadian Film Development Corporation ("Telefilm Can-
ada").

2. The Group of Experts tasked with examining film and video production
projects shall meet [alternately] in Canada and France whenever such meetings
are deemed necessary by the competent authorities in the two countries. The
Group of Experts shall make recommendations to these authorities on the selec-
tive financial assistance to be given to the said projects.

3. The final decisions of the granting of selective financial assistance under
this Agreement shall be taken by the competent authorities in accordance with
their respective legislation. The competent authorities of each of the two Parties
shall promptly inform each other of the conditions pertaining to the financial
assistance that they each provide, with particular regard to the procedures for
reimbursement.

Article V. 1. The Parties shall encourage by every means at their disposal
the public organizations within their jurisdiction to co-operate closely with private
Canadian and French organizations and individuals to increase joint research in
the field of animation, to train technical and creative personnel in this field and to
produce together quality productions.

2. In addition, these Parties shall consider very favorably increased co-
operation and exchanges between their public organizations in the research and
production aspects of animated productions.

Article VI. 1. Each of the Parties shall aim at developing by any means the
distribution in its territory of animated productions undertaken by organizations
within the jurisdiction of the other Party.
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Article VII. 1. The present Agreement shall come into force on the day of
its signature.

2. This Agreement shall be valid for a period of one year from the date of its
entry into force. It is renewable annually by tacit consent, unless one or the other
of the Parties gives notice of termination three months before its expiry date.

IN WITNESS WHEREOF the undersigned, duly authorized by their respective
Governments, have affixed their signature hereto.

DONE in two copies at Paris on 10-1-1985, each in the English and French
languages, both texts being equally authentic.

For the Government
of the French Republic:

[Signed]'

For the Government
of Canada:
[Signed]2

'Signed by Jack Lang.
Signed by Marcel Massd.
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No. 24237

MULTILATERAL

International Wheat Agreement, 1986:
(a) Wheat Trade Convention, 1986 (with annex). Con-

cluded at London on 14 March 1986.
(b) Food Aid Convention, 1986. Concluded at London on

13 March 1986

Authentic texts: English, French, Russian and Spanish.

Registered ex officio on 1 July 1986.

MULTILATERAL

Accord international sur le bl de 1986
a) Convention sur le commerce du ble de 1986 (avec

annexe). Conclue a Londres le 14 mars 1986
b) Convention relative a l'aide alimentaire de 1986. Conclue

a Londres le 13 mars 1986

Textes authentiques : anglais, frangais, russe et espagnol.

Enregistr6 d'office le le juillet 1986.
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INTERNATIONAL WHEAT AGREEMENT, 1986

PREAMBLE

The signatories to this Agreement,
Considering that the International Wheat Agreement, 1949' was revised,

renewed or extended2 on successive occasions leading to the conclusion of the
International Wheat Agreement, 1971,1

Considering that the provisions of the International Wheat Agreement, 1971,
consisting of the Wheat Trade Convention, 1971,1 on the one hand, and the Food
Aid Convention, 1980,' on the other, as extended by Protocol,5 will expire on
30th June 1986, and that it is desirable to conclude an agreement for a new period,

Have agreed that the International Wheat Agreement, 1971 shall be updated
and renamed the International Wheat Agreement, 1986, which shall consist of two
separate legal instruments:
(a) the Wheat Trade Convention, 1986 and6

(b) the Food Aid Convention, 1986, 7

and that each of these two Conventions, or either of them as appropriate, shall be
submitted for signature and ratification, acceptance or approval, in conformity
with their respective constitutional or institutional procedures, by the Govern-
ments concerned.

I United Nations, Treaty Series, vol. 203, p. 179.
2 Ibid., vol. 203, p. 179; vol. 270, p. 103; vol. 349, p. 167; vol. 444, p. 3; vol. 544, p. 350; vol. 723, p. 346, and

vol. 727, p. 3.
3 Ibid., vol. 800, p. 45.

United States Treaties and Other International Agreements, Washington, Department of State, vol. 32, part 5,
1979-1980, TIAS 10015. For the Food Aid Convention, 1971, see footnote 3 of this page.

' United Nations, Treaty Series, vol. 1123, pp. 363 and 393; vol. 1146, pp. 334, 366, 398 and 418; and United
States Treaties and Other International Agreements, Washington, Department of State, vol. 30, part 4, 1978-1979,
TIAS 9459; vol. 32, part 3, 1979-1980, TIAS 9878; vol. 34, part 1, 1981-1982, TIAS 10350-51.

See p. 73 of this volume.
I See p. 168 of this volume.
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WHEAT TRADE CONVENTION,' 1986

PART I. GENERAL

Article 1. OBJECTIVES

The objectives of this Convention are:
(a) To further international co-operation in all aspects of trade in wheat, and

other grains, especially in so far as these affect the wheat situation;
(b) To promote the expansion of international trade in grains, and to secure

the freest possible flow of this trade, including the elimination of trade barriers
and unfair and discriminatory practices, in the interest of all members, in
particular developing members;

(c) To contribute to the fullest extent possible to the stability of international
grain markets in the interests of all members, to enhance world food security, and
to contribute to the development of countries whose economies are heavily
dependent on commercial sales of grain;

(d) To provide a forum for exchange of information and discussion of
members' concerns regarding trade in grains; and

(e) To provide an appropriate framework for the possible negotiation of a
new international agreement or convention with economic provisions.

I Came into force on 1 July 1986, i.e., instruments of ratification, acceptance, approval or accession, or
declarations of provisional application having been deposited with the Secretary-General of the United Nations not
later than 30 June 1986 on behalf of Governments holding at least 60 per cent of votes set out in the Annex* in
accordance with article 28 (1):

Date of deposit Date of deposit
of the instrument of the instrument
of ratication, of ratification.
accession (a), accession (a),

acceptance (A) acceptance (A)
or approval (AA) or approval (AA)

or declaration or declaration
of provisional of provisional

State application (n) State application (n)
Argentina ........................ 25 June 1986 n Morocco ......................... 3 June 1986 n
Australia ......................... 27 June 1986 a Netherlands ...................... 26 June 1986 n
Belgium ......................... 26 June 1986 n (For the Kingdom in Europe.)
Bolivia ........................... 30 June 1986 n Norway ........................... 30 June 1986AA
Brazil ............................ 12 June 1986 n Pakistan ......................... 30 June 1986 n
Canada .......................... 23 June 1986 Portugal ......................... 30 June 1986 n
Cuba ............................ 30 June 1986 n Republic of Korea** .............. 30 June 1986 n
Denmark ......................... 26 June 1986 South Africa ..................... 24 June 1986
Ecuador ......................... I May 1986 n Spain ............................ 26 June 1986 n
European Economic Community ... 26 June 1986 n Sweden .......................... 25 June 1986
Finland .......................... 18 June 1986 n Switzerland ...................... 26 June 1986 n
France...................... 26 June 1986 n Tunisia .......................... 14 May 1986 n
Germany, Federal Republic of ..... 26 June 1986 n Turkey .......................... 30 June 1986 n
Greece ........................... 26 June 1986 n Union of Soviet Socialist Repub-
Holy See ........................ 23 June 1986 a lics** .......................... 30 June 1986 A
India ............................ 27 June 1986 n United Kingdom of Great Britain and

Northern Ireland ................ 26 June 1986 nIreland.......................26 June 1986 (For the United Kingdom, the
Italy** ........................... 26 June 1986 n British Virgin Islands, Gibraltar
Japan" .......................... 30 June 1986 n and St. Helena.)
Luxembourg ..................... 30 June 1986 n United States of'America** ........ 26 June 1986 n

See p. 88 of this volume.
See p. 167 of this volume for the texts of the declarations made upon acceptance or declaration of provisional

application.
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Article 2. DEFINITIONS

For the purposes of this Convention:
(I) (a) "Council" means the International Wheat Council established by

the International Wheat Agreement, 1949 and continued in being by Article 9;
(b) (i) "member" means a party to this Convention;

(ii) "exporting member" means a member so designated under Arti-
cle 12;

(iii) "importing member" means a member so designated under Arti-
cle 12;

(c) "Executive Committee" means the Committee established under Arti-
cle 15;

(d) "Sub-Committee on Market Conditions" means the Sub-Committee
established under Article 16;

(e) "grain" or "grains" means wheat, wheat flour, rye, barley, oats, maize,
millet and sorghum, and such other grains and products as the Council may
decide;

(f) (i) "purchase" means a purchase of grain for import, or the quantity of
grain so purchased, as the context requires;

(ii) "sale" means a sale of grain for export, or the quantity of such grain
so sold, as the context requires;

(iii) where reference is made in this Convention to a purchase or sale, it
shall be understood to refer not only to purchases or sales concluded
between the Governments concerned, but also to purchases or sales
concluded between private traders, and to purchases or sales
concluded between a private trader and the Government concerned;

(g) "special vote" means a vote requiring at least two thirds of the votes cast
by exporting members present and voting, and at least two thirds of the votes cast
by the importing members present and voting, counted separately;

(h) "crop year" means the period from 1 July to 30 June;
(i) "working day" means a working day at the headquarters of the Council.

(2) Any reference in this Convention to a "Government" or "Govern-
ments" shall be construed as including a reference to the European Economic
Community (hereinafter referred to as the EEC). Accordingly, any reference in
this Convention to "signature" or to the "deposit of instruments of ratification,
acceptance, or approval" or "an instrument of accession" or "a declaration of
provisional application" by a Government shall, in the case of the EEC, be
construed as including signature or declaration of provisional application on
behalf of the EEC by its competent authority and the deposit of the instrument
required by the institutional procedures of the EEC to be deposited for the
conclusion of an international agreement.

Article 3. INFORMATION, REPORTS AND STUDIES

(1) To facilitate the achievement of the objectives in Article 1, make
possible a fuller exchange of views at Council sessions, and provide information
on a continuing basis to serve the general interest of members, arrangements shall
be made for regular reports and exchange of information, and also special studies,
as appropriate, covering grains, focusing primarily upon the following:

(a) supply, demand and market conditions;
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(b) developments in national policies and their effects on the international
market;

(c) developments concerning the improvement and expansion of trade, utiliza-
tion, storage and transportation, especially in developing countries.

(2) To improve the collection and presentation of information for those
reports and studies referred to in paragraph (1) of this Article, to make it possible
for more members to participate directly in the work of the Council, and to
supplement the guidance already given by the Council in the course of its
sessions, there shall be established a Sub-Committee on Market Conditions with
the functions specified in Article 16.

Article 4. CONSULTATIONS ON MARKET DEVELOPMENTS

(1) If the Sub-Committee on Market Conditions, in the course of its
continuous review of the market under Article 16, is of the opinion that
developments in the international grain market seriously threaten to affect the
interests of members, or if such developments are called to the Sub-Committee's
attention by the Executive Director on his own initiative or at the request of any
member of the Council, it shall immediately report the facts concerned to the
Executive Committee. The Sub-Committee, in so informing the Executive
Committee, shall give particular regard to those circumstances which threaten to
affect the interests of members.

(2) The Executive Committee shall meet within ten working days to review
such developments and, if it deems it appropriate, request the Chairman of the
Council to convene a session of the Council to consider the situation.

Article 5. COMMERCIAL PURCHASES AND SPECIAL TRANSACTIONS

(1) A commercial purchase for the purposes of this convention is a purchase
as defined in Article 2 which conforms to the usual commercial practices in
international trade and which does not include those transactions referred to in
paragraph (2) of this Article.

(2) A special transaction for the purposes of this Convention is one which
includes features introduced by the Government of a member concerned which do
not conform to usual commercial practices. Special transactions include the
following:
(a) Sales on credit in which, as a result of government intervention, the interest

rate, period of payment, or other related terms do not conform to the
commercial rates, periods or terms prevailing in the world market;

(b) Sales in which the funds for the purchase of grain are obtained under a loan
from the Government of the exporting member tied to the purchase of grain;

(c) Sales for currency of the importing member which is not transferable or
convertible into currency or goods for use in the exporting member;

(d) Sales under trade agreements with special payments arrangements which
include clearing accounts for settling credit balances bilaterally through the
exchange of goods, except where the exporting member and the importing
member concerned agree that the sale shall be regarded as commercial;

(e) Barter transactions:
(i) which result from the intervention of Governments where grain is

exchanged at other than prevailing world prices, or
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(ii) which involve sponsorship under a government purchase programme,
except where the purchase of grain results from a barter transaction in
which the country of final destination was not named in the original barter
contract;

(I) A gift of grain or a purchase of grain out of a monetary grant by the exporting
member made for that specific purpose;

(g) Any other categories of transactions, as the Council may prescribe, that
include features introduced by the Government of a member concerned which
do not conform to usual commercial practices.

(3) Any question raised by the Executive Director or by any member as to
whether a transaction is a commercial purchase as defined in paragraph (1) of this
Article or a special transaction as defined in paragraph (2) of this Article shall be
decided by the Council.

Article 6. GUIDELINES RELATING TO CONCESSIONAL TRANSACTIONS

(1) Members undertake to conduct any concessional transactions in grains
in such a way as to avoid harmful interference with normal patterns of production
and international commercial trade.

(2) To this end both supplying and recipient members shall undertake
appropriate measures to ensure that concessional transactions are additional to
commercial sales which could reasonably be anticipated in the absence of such
transactions, and would increase consumption or stocks in the recipient country.
Such measures shall, for countries which are members of FAO, be consistent with
the FAO Principles of Surplus Disposal and Guiding Lines and the consultative
obligations of FAO members, and may include the requirement that a specified
level of commercial imports of grains agreed with the recipient country be
maintained on a global basis by that country. In establishing or adjusting this
level, full regard shall be had to the commercial import levels in a representative
period, to recent trends in utilization and imports, and to the economic
circumstances of the recipient country, including, in particular, its balance-of-
payments situation.

(3) Members, when engaging in concessional export transactions, shall
consult with exporting members whose commercial sales might be affected by
such transactions to the maximum possible extent before such arrangements are
concluded with recipient countries.

(4) The Secretariat shall periodically report to the Council on developments
in concessional transactions in grains.

Article 7. REPORTING AND RECORDING

(1) Members shall provide regular reports, and the Council shall maintain
records for each crop year, showing separately commercial and special
transactions, of all shipments of grain by members and all imports of grain from
non-members. The Council shall also maintain, to the extent possible, records of
all shipments between non-members.

(2) Members shall provide, as far as possible, such information as the
Council may require concerning their grain supply and demand, and report
promptly all changes in their national grain policies.
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(3) For the purposes of this Article:
(a) Members shall send to the Executive Director such information con-

cerning the quantities of grain involved in commercial sales and purchases and
special transactions as the Council within its competence may require, including:
(i) in relation to special transactions, such detail of the transactions as will enable

them to be classified in accordance with Article 5;
(ii) such information as may be available as to the type, class, grade and quality of

the grains concerned;
(b) Any member when exporting grain shall send to the Executive Director

such information relating to their export prices as the Council may require;
(c) The Council shall obtain regular information on currently prevailing grain

transportation costs, and members shall report such supplementary information
as the Council may require.

(4) In the case of any grain which reaches the country of final destination
after resale in, passage through, or transshipment from the ports of, a country
other than that in which it originated, members shall to the maximum extent
possible make available such information as will enable the shipment to be entered
in the records as a shipment between the country of origin and the country of final
destination. In the case of a resale, the provisions of this paragraph shall apply if
the grain originated in the country of origin during the same crop year.

(5) The Council shall make rules of procedure for the reports and records
referred to in this Article. Those rules shall prescribe the frequency and the
manner in which those reports shall be made and shall prescribe the duties of
members with regard thereto. The Council shall also make provision for the
amendment of any records or statements kept by it, including provision for the
settlement of any dispute arising in connection therewith. If any member
repeatedly and unreasonably fails to make reports as required by this Article, the
Executive Committee shall arrange consultations with that member to remedy the
situation.

Article 8. DISPUTES AND COMPLAINTS

(1) Any disputes concerning the interpretation or application of this
Convention which is not settled by negotiation shall, at the request of any member
which is a party to the dispute, be referred to the Council for decision.

(2) Any member which considers that its interests as a party to this
Convention have been seriously prejudiced by actions of any one or more
members affecting the operation of this Convention may bring the matter before
the Council. In such a case, the Council shall immediately consult with the
members concerned in order to resolve the matter. If the matter is not resolved
through such consultations, the Council shall consider the matter further and may
make recommendations to the members concerned.

PART i1. ADMINISTRATION

Article 9. CONSTITUTION OF THE COUNCIL

(1) The International Wheat Council, established by the International
Wheat Agreement, 1949, shall continue in being for the purpose of administering
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this Convention with the membership, powers and functions provided in this
Convention.

(2) Members may be represented at Council meetings by delegates,
alternates and advisers.

(3) The Council shall elect a Chairman and a Vice-Chairman who shall hold
office for one crop year. The Chairman shall have no vote and the Vice-Chairman
shall have no vote while acting as Chairman.

Article 10. POWERS AND FUNCTIONS OF THE COUNCIL

(1) The Council shall establish its Rules of Procedure.
(2) The Council shall keep such records as are required by the terms of this

Convention and may keep such other records as it considers desirable.
(3) In order to enable the Council to discharge its functions under this

Convention, the Council may request, and members undertake to supply, subject
to the provisions of paragraph (2) of Article 7, such statistics and information as
are necessary for this purpose.

(4) The Council may, by special vote, delegate to any of its committees, or
to the Executive Director, the exercise of powers or functions other than the
following:
(a) Decisions on matters under Article 8;
(b) Review, under Article 11, of the votes of members listed in the Annex;
(c) Determination of exporting and importing members and distribution of their

votes under Article 12;
(d) Location of the seat of the Council under paragraph (1) of Article 13;
(e) Appointment of the Executive Director, under paragraph (2) of Article 17;
(t) Adoption of the budget and assessment of members' contributions under

Article 21;
(g) Suspension of the voting rights of a member under paragraph (6) of Article 21;
(h) Any request to the Secretary-General of UNCTAD to convene a negotiating

conference under Article 22;
(i) Exclusion of a member from the Council under Article 30;
(I) Recommendation of an amendment under Article 32;
(k) Extension or termination of this Convention under Article 33.

The Council may at any time revoke such delegation by a majority of the
votes cast.

(5) Any decision made under any powers or functions delegated by the
Council in accordance with paragraph (4) of this Article shall be subject to review
by the Council at the request of any member made within a period which the
Council shall prescribe. Any decision in respect of which no request for review
has been made within the prescribed period shall be binding on all members.

(6) In addition to the powers and functions specified in this Convention the
Council shall have such other powers and perform such other functions as are
necessary to carry out the terms of this Convention.
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Article 1). VOTES FOR ENTRY INTO FORCE AND BUDGETARY PROCEDURES

(1) For the purposes of the entry into force of this Convention under
paragraph (1) of Article 28, the votes of each Government shall be as set out in the
Annex.

(2) For the purposes of the assessment of financial contributions under
Article 21, the votes of members shall be based on those set out in the Annex
subject to the following:

(a) Upon the entry into force of the Convention, the Council shall
redistribute the votes in the Annex among the Governments which have deposited
instruments of ratification, acceptance, approval or accession to the Convention,
or declarations of provisional application of it, in proportion to the number of
votes held by each of them in the Annex.

(b) After the Convention has entered into force, whenever any Government
becomes, or ceases to be, a party to this Convention, the Council shall
redistribute the votes of the other members in proportion to the number of votes
held by each member listed in the Annex.

(c) Three years after the entry into force of this Convention, and whenever
the Convention is extended under paragraph (2) of Article 33, the Council shall
review and may adjust the votes of members listed in the Annex.

(3) For all other purposes regarding the administration of the Convention,
the votes to be exercised by members shall be as determined under Article 12.

Article 12. DETERMINATION OF EXPORTING AND IMPORTING MEMBERS

AND DISTRIBUTION OF THEIR VOTES

(1) At the first session held under this Convention, the Council shall
establish which members shall be exporting members and which members shall be
importing members for the purposes of the Convention. In so deciding, the
Council shall take account of the wheat trading patterns of those members and of
their own views.

(2) As soon as the Council has determined which members shall be
exporting and which shall be importing members under this Convention, the
exporting members, on the basis of their votes under Article 11 shall divide their
votes among them as they shall decide, subject to the conditions laid down in
paragraph (3) of this Article, and the importing members shall similarly divide
their votes.

(3) For the purposes of the allocation of votes under paragraph (2) of
this Article, the exporting members shall together hold 1,000 votes, and the
importing members shall together hold 1,000 votes. No member shall hold more
than 333 votes as an exporting member or more than 333 votes as an importing
member. There shall be no fractional votes.

(4) The lists of exporting and importing members shall be reviewed by the
Council, in the light of changing patterns in their wheat trade, after a period of
three years following the entry into force of the Convention. They shall also be
reviewed whenever the Convention is extended under paragraph (2) of Article 33.

(5) At the request of any member, the Council may, at the beginning of any
crop year, agree by special vote to the transfer of that member from the list of
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exporting members to the list of importing members, or from the list of importing
members to the list of exporting members, as appropriate.

(6) The distribution of the votes of exporting and importing members shall
be reviewed by the Council whenever the lists of the exporting and importing
members are changed under paragraphs (4) or (5) of this Article. Any re-
distribution of votes under this paragraph shall be subject to the conditions set out
in paragraph (3) of this Article.

(7) Whenever any Government becomes, or ceases to be, a party to this
Convention, the Council shall redistribute the votes of the other exporting or
importing members, as appropriate, in proportion to the number of votes held by
each member, subject to the conditions set out in paragraph (3) of this Article.

(8) Any exporting member may authorize any other exporting member, and
any importing member may authorize any other importing member, to represent
its interests and to exercise its votes at any meeting or meetings of the Council.
Satisfactory evidence of such authorization shall be submitted to the Council.

(9) If at any meeting of the Council a member is not represented by an
accredited delegate and has not authorized another member to exercise its votes
in accordance with paragraph (8) of this Article, or if at the date of any meeting
any member has forfeited, has been deprived of, or has recovered its votes under
any provisions of this Convention, the total votes to be exercised by the exporting
members at that meeting shall be adjusted to a figure equal to the total of votes to
be exercised at that meeting by the importing members and redistributed among
exporting members in proportion to their votes.

Article 13. SEAT, SESSIONS AND QUORUM

(1) The seat of the Council shall be in London unless the Council decides
otherwise.

(2) The Council shall meet at least once during each half of each crop year
and at such other times as the Chairman may decide, or as otherwise required by
this Convention.

(3) The Chairman shall convene a session of the Council if so requested by
(a) five members or (b) one or more members holding a total of not less than 10 per
cent of the total votes or (c) the Executive Committee.

(4) The presence of delegates with a majority of the votes held by the
exporting members and a majority of the votes held by the importing members
prior to any adjustment of votes under paragraph (9) of Article 12 shall be
necessary to constitute a quorum at any meeting of the Concil.

Article 14. DECISIONS

(1) Except where otherwise specified in this Convention, decisions of the
Council shall be by a majority of the votes cast by the exporting members and a
majority of the votes cast by the importing members, counted separately.

(2) Without prejudice to the complete liberty of action of any member in the
determination and administration of its agricultural and price policies, each
member undertakes to accept as binding all decisions of the Council under the
provisions of this Convention.
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Article 15. EXECUTIVE COMMITTEE

(1) The Council shall establish an Executive Committee consisting of not
more than six exporting members elected annually by the exporting meinbers and
not more than eight importing members elected annually by the importing
members. The Council shall appoint the Chairman of the Executive Committee
and may appoint a Vice-Chairman.

(2) The Executive Committee shall be responsible to and work under the
general direction of the Council. It shall have such powers and functions as are
expressly assigned to it under this Convention and such other powers and
functions as the Council may delegate to it under paragraph (4) of Article 10.

(3) The exporting members on the Executive Committee shall have the
same total number of votes as the importing members. The votes of the exporting
members on the Executive Committee shall be divided among them as they shall
decide, provided that no such exporting member shall have more than 40 per cent
of the total votes of those exporting members. The votes of the importing
members on the Executive Committee shall be divided among them as they shall
decide, provided that no such importing member shall have more than 40 per cent
of the total votes of those importing members.

(4) The Council shall prescribe rules of procedure regarding voting in the
Executive Committee and may make such other provision regarding rules of
procedure in the Executive Committee as it thinks fit. A decision of the Executive
Committee shall require the same majority of votes as this Convention prescribes
for the Council when making a decision on a similar matter.

(5) Any member of the Council which is not a member of the Executive
Committee may participate, without voting, in the discussion of any question
before the Executive Committee whenever the latter considers that the interests
of that member are affected.

Article 16. SUB-COMMITTEE ON MARKET CONDITIONS

(1) The Executive Committee shall establish a Sub-Committee on Market
Conditions consisting of representatives of not more than six exporting and six
importing members. The Chairman of the Sub-Committee shall be appointed by
the Executive Committee.

(2) The Sub-Committee shall keep under continuous review, and report to
members on, all matters affecting the world grain economy. The Sub-Committee
shall take account, in its review, of relevant information supplied by any member
of the Council.

(3) The Sub-Committee shall supplement the guidance given by the Council
to assist the Secretariat in carrying out the work envisaged in Article 3.

(4) The Sub-Committee shall make special efforts to involve other members
of the Council in its discussion of questions that directly affect their interests,
such as their national grain policies, or particularly in the case of developing
countries, their import requirements. Any member of the Council which is not a
member of the Sub-Committee may attend its meetings as an observer.

(5) The Sub-Committee shall advise in accordance with the relevant
Articles of the Convention and on any matters which the Council or the Executive
Committee may refer to it.
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Article 17. SECRETARIAT

(1) The Council shall have a Secretariat consisting of an Executive Director,
who shall be its chief administrative officer, and such staff as may be required for
the work of the Council and its Committees.

(2) The Council shall appoint the Executive Director who shall be
responsible for the performance of the duties devolving upon the Secretariat in the
administration of this Convention and for the performance of such other duties as
are assigned to him by the Council and its Committees.

(3) The staff shall be appointed by the Executive Director in accordance
with regulations established by the Council.

(4) It shall be a condition of employment of the Executive Director and of
the staff that they do not hold or shall cease to hold financial interest in the grain
trade and that they shall not seek or receive instructions regarding their duties
under this Convention from any Government or from any other authority external
to the Council.

Article 18. ADMISSION OF OBSERVERS

The Council may invite any non-member State, and any intergovernmental
organization, to attend any of its meetings as an observer.

Article 19. CO-OPERATION WITH OTHER INTERGOVERNMENTAL
ORGANIZATIONS

(1) The Council may make whatever arrangements are appropriate for
consultation or co-operation with the United Nations and its organs, in particular
the United Nations Conference on Trade and Development, and with the Food
and Agriculture Organization and such other specialized agencies of the United
Nations and intergovernmental organizations as may be appropriate.

(2) The Council, bearing in mind the particular role of the United Nations
Conference on Trade and Development in international commodity trade, will, as
it considers appropriate, keep the United Nations Conference on Trade and
Development informed of its activities and programmes of work.

(3) If the Council finds that any terms of this Convention are materially
inconsistent with such requirements as may be laid down by the United Nations
through its appropriate organs or by its specialized agencies regarding intergov-
ernmental commodity agreements, the inconsistency shall be deemed to be a
circumstance affecting adversely the operation of this Convention and the
procedure prescribed in Article 32 shall be applied.

Article 20. PRIVILEGES AND IMMUNITIES

(1) The Council shall have legal personality. It shall in particular have the
capacity to contract, acquire and dispose of movable and immovable property and
to institute legal proceedings.

(2) The status, privileges and immunities of the Council in the territory of
the United Kingdom shall continue to be governed by the Headquarters
Agreement between the Government of the United Kingdom of Great Britain and
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Northern Ireland and the International Wheat Council signed at London on 28 No-
vember 1968,'

(3) The Agreement referred to in paragraph (2) of this Article shall be
independent of the present Convention. It shall however terminate:
(a) by agreement between the Government of the United Kingdom of Great

Britain and Northern Ireland and the Council, or
(b) in the event of the seat of the Council being moved from the United King-

dom, or
(c) in the event of the Council ceasing to exist.

(4) In the event of the seat of the Council being moved from the United
Kingdom, the Government of the member in which the seat of the Council is
situated shall conclude with the Council an international agreement relating to the
status, privileges and immunities of the Council, its Executive Director, its staff
and representatives of members at meetings convened by the Council.

Article 21. FINANCE

(1) The expenses of delegations to the Council and of representatives on its
Committees and Sub-Committees shall be met by their respective Governments.
The other expenses necessary for the administration of this Convention shall be
met by annual contributions from all members. The contribution of each member
for each crop year shall be in the proportion which the number of its votes in the
Annex bears to the total of the votes of members in the Annex, as adjusted under
paragraph (2) of Article 11 to reflect the membership of the Convention at the time
when the budget for that crop year is adopted.

(2) At its first session after this Convention comes into force, the Council
shall approve its budget for the crop year ending 30 June 1987, and assess the
contribution to be paid by each member.

(3) The Council shall, at a session during the second half of each crop year,
approve its budget for the following crop year and assess the contribution to be
paid by each member for that crop year.

(4) The initial contribution of any member acceding to this Convention
under paragraph (1) of Article 27 shall be assessed by the Council on the basis of
the votes to be distributed to it under paragraph (2) (b) of Article 11 and the period
remaining in the current crop year, but the assessments made upon other
members for the current crop year shall not be altered.

(5) Contributions shall be payable immediately upon assessment.
(6) If, at the end of six months following the date on which its contribution is

due in accordance with paragraph (5) of this Article, a member has not paid its full
contribution, the Executive Director shall request the member to make payment
as quickly as possible. If, at the expiration of six months after the request of the
Executive Director, the member has still not paid its contribution, its voting rights
in the Council and in the Executive Committee shall be suspended until such time
as it has made full payment of the contribution.

(7) A member whose voting rights have been suspended under paragraph (6)
of this Article shall not be deprived of any of its other rights or relieved of any of
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its obligations under this Convention, unless the Council so decides by special
vote. It shall remain liable to pay its contribution and to meet any other of its
financial obligations under this Convention.

(8) The Council shall, each crop year, publish an audited statement of its
receipts and expenditures in the previous crop year.

(9) The Council shall, prior to its dissolution, provide for the settlement of
its liabilities and the disposal of its records and assets.

Article 22. ECONOMIC PROVISIONS

In order to assure supplies of wheat and other grains to importing members
and markets for wheat and other grains to exporting members at equitable and
stable prices, the Council shall at an appropriate time examine the possibility of
the negotiation of a new international agreement or convention with economic
provisions. When it is judged that such a negotiation could be successfully
concluded, the Council shall request the Secretary-General of the United Nations
Conference on Trade and Development to convene a negotiating conference.

PART III. FINAL PROVISIONS

Article 23. DEPOSITARY

(1) The Secretary-General of the United Nations is hereby designated as the
depositary of this Convention.

(2) The depositary shall notify all signatory and acceding Governments of
each signature, ratification, acceptance, approval, provisional application of, and
accession to, this Convention, as well as each notification and notice received
under Articles 29 and 32.

Article 24. SIGNATURE

This Convention shall be open for signature at United Nations Headquarters
from I May 1986 until and including 30 June 1986 by the Governments listed in the
Annex and any Government member of the United Nations Conference on Trade
and Development.

Article 25. RATIFICATION, ACCEPTANCE, APPROVAL

(1) This Convention shall be subject to ratification, acceptance or approval
by each signatory Government in accordance with its respective constitutional
procedures.

(2) Instruments of ratification, acceptance or approval shall be deposited
with the depositary not later than 30 June 1986. The Council may, however, grant
one or more extensions of time to any signatory Government which is unable to
deposit its instrument by that date. The Council shall inform the depositary of all
such extensions of time.

Article 26. PROVISIONAL APPLICATION

Any signatory Government and any other Government eligible to sign this
Convention, or whose application for accession is approved by the Council, may
deposit with the depositary a declaration of provisional application. Any
Government depositing such a declaration shall provisionally apply this Conven-
tion and be provisionally regarded as a party thereto.
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Article 27. ACCESSION

(1) Any Government listed in the Annex and any Government member of
the United Nations Conference on Trade and Development may accede to the
present Convention until and including 30 June 1986, except that the Council may
grant one or more extensions of time to any Government which has not deposited
its instrument by that date.

(2) This Convention shall be open for accession after 30 June 1986 by the
Governments of all States upon such conditions as the Council considers
appropriate. Accession shall be effected by the deposit of an instrument of
accession with the depositary. Such instruments of accession shall state that the
Government accepts all the conditions established by the Council.

(3) Where, for the purposes of the operation of this Convention, reference is
made to members listed in the Annex, any member the Government of which has
acceded to this Convention on conditions prescribed by the Council in accordance
with this Article shall be deemed to be listed in the Annex.

Article 28. ENTRY INTO FORCE

(I) This Convention shall enter into force on I July 1986 if instruments of
ratification, acceptance, approval or accession, or declarations of provisional
application have been deposited not later than 30 June 1986 on behalf of
Governments holding, at least, 60 per cent of votes set out in the Annex.

(2) If this Convention does not enter into force in accordance with
paragraph (I) of this Article, the Governments which have deposited instruments
of ratification, acceptance, approval or accession, or declarations of provisional
application may decide by mutual consent that it shall enter into force between
themselves, or may take whatever action they consider the situation requires.

Article 29. WITHDRAWAL

Any member may withdraw from this Convention at the end of any crop year
by giving written notice of withdrawal to the depositary at least ninety days prior
to the end of that crop year, but shall not thereby be released from any obligations
under this Convention which have not been discharged by the end of that crop
year. The member shall simultaneously inform the Council of the action it has
taken.

Article 30. EXCLUSION

If the Council finds that any member is in breach of its obligations under this
Convention and decides further that such breach significantly impairs the
operation of this Convention, it may, by special vote, exclude such member from
the Council. The Council shall immediately notify the depositary of any such'
decision. Ninety days after the date of the Council's decision, that member shall
cease to be a member of the Council.

Article 31. SETTLEMENT OF ACCOUNTS

(I) The Council shall determine any settlement of accounts which it finds
equitable with a member which has withdrawn from this Convention or which has
been excluded from the Council, or has otherwise ceased to be a party to this
Convention. The Council shall retain any amounts already paid by such member.
Such member shall be bound to pay any amounts due from it to the Council.
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(2) Upon termination of this Convention, any member referred to in
paragraph (I) of this Article shall not be entitled to any share of the proceeds of
the liquidation or the other assets of the Council; nor shall it be burdened with any
part of the deficit, if any, of the Council.

Article 32. AMENDMENT

(l) The Council may by special vote recommend to members an amendment
of this Convention. The amendment shall become effective 100 days after the
depositary has received notifications of acceptance from exporting members
which hold two thirds of the votes of the exporting members and by importing
members which hold two thirds of the votes of the importing members, or on such
later date as the Council may have determined by special vote. The Council may
fix a time within which each member shall notify the depositary of its acceptance
of the amendment and, if the amendment has not become effective by such time, it
shall be considered withdrawn. The Council shall provide the depositary with the
information necessary to determine whether the notifications of acceptance
received are sufficient to make the amendment effective.

(2) Any member on behalf of which notification of acceptance of an
amendment has not been made by the date on which such amendment becomes
effective shall as of that date cease to be a party to this Convention, unless such
member has satisfied the Council that acceptance could not be secured in time
owing to difficulties in completing its constitutional procedures and the Council
decides to extend for such member the period fixed for acceptance. Such member
shall not be bound by the amendment before it has notified its acceptance thereof.

Article 33. DURATION, EXTENSION AND TERMINATION

(l) This Convention shall remain in force until 30 June 1991, unless
extended under paragraph (2) of this Article, or terminated earlier under
paragraph (3) of this Article, or replaced before that date by a new agreement or
convention negotiated under Article 22.

(2) The Council may, by special vote, extend this Convention beyond
30 June 1991 for successive periods not exceeding two years on each occasion.
Any member which does not accept such extension of this Convention shall so
inform the Council and shall cease to be a party to this Convention from the
beginning of the period of extension.

(3) The Council may at any time decide, by special vote, to terminate this
Convention with effect from such date and subject to such conditions as it may
determine.

(4) Upon termination of this Convention, the Council shall continue in being
for such time as may be required to carry out its liquidation and shall have such
powers and exercise such functions as may be necessary for that purpose.

(5) The Council shall notify the depositary of any action taken under
paragraph (2) or paragraph (3) of this Article.

Article 34. RELATIONSHIP OF PREAMBLE TO CONVENTION

This Convention includes the Preamble to the International Wheat Agree-
ment, 1986.'

See p. 72 of this volume.
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IN WiTNESS WHEREOF the undersigned, having been duly authorized to this
effect by their respective Governments, have signed this Convention on the dates
appearing opposite their signatures.

DONE at London, this fourteenth day of March, One Thousand, Nine
Hundred and Eighty-Six, the texts of this Convention in the English, French,
Russian and Spanish languages being equally authentic.
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ANNEX

VOTES OF MEMBERS UNDER ARTICLE 11

A lgeria ......................................................... 14
A rgentina ...................................................... 88
A ustralia ...................................................... 129
A u stria ........................................................ I
B arbados ...................................................... I
B o livia ........................................................ 5
B razil ......................................................... 70
C anada ........................................................ 286
C osta R ica .................................................... 3
C uba ......................................................... 2
Dom inican Republic ............................................ .
E cuador ....................................................... 3
Egypt (Arab Republic of) ........................................ 71
E l Salvador ..................................................... 2
European Economic Community ................................. 424
F inland ....................................................... 2
Ghana ............................................ ........... 2
G uatem ala ..................................................... 3
Ind ia .......................................................... 39
Iran ........................................................... 2
Iraq ........................................................... 5
Israel ......................................................... 5
Japan ......................................................... 185
K enya ........................................................ 4
K orea, Republic of ............................................. 20
Lebanon ..................................................... 10
Libyan Arab Jamahiriya ......................................... 5
M alta ......................................................... 2
M auritius ...................................................... 2
M orocco ...................................................... 10
N igeria ........................................................ 8
N orw ay ....................................................... 15
P akistan ....................................................... 18
Panam a ....................................................... 2
P eru .......................................................... 19
Saudi A rabia ................................................... 12
South A frica ................................................... 11
Sw eden ....................................................... 10
Sw itzerland .................................................... 18
Syrian Arab Republic ........................................... 5
Trinidad and Tobago ............................................ 4
T u nisia ........................................................ 5
T urkey ........................................................ 4
Union of Soviet Socialist Republics .............................. 129
United States of America ....................................... 311
V atican C ity ................................................... 1
V enezuela ..................................................... 30
Yemen Arab Republic .......................................... 2

2,000

[For the signature pages, see p. 143 of this volume.]
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ACCORD INTERNATIONAL SUR LE BLE DE 1986

PRIAMBULE

Les signataires du present Accord,
Considdrant que I'Accord international sur le bid de 1949' a dtd rdviso,

renouveld ou reconduit- A diverses reprises, aboutissant A la conclusion de
I'Accord international sur le bld de 19711,

Considdrant que les dispositions de I'Accord international sur le bi5 de 1971,
composd de la Convention sur le commerce du bl de 19711, d'une part, et de la
Convention relative A I'aide alimentaire de 1980', d'autre part, telles qu'elles ont
dtd prorogdes par Protocole3, viendront A expiration le 30 juin 1986 et qu'il est
souhaitable de conclure un accord pour une nouvelle p~riode,

Sont convenus que I'Accord international sur le bI de 1971 sera actualisd et
intituld l'Accord international sur le bl de 1986, lequel comprendra deux
instruments juridiques distincts :
a) La Convention sur le commerce du bid de 19866; et
b) La Convention relative A I'aide alimentaire de 19867

et que chacune de ces deux Conventions, ou l'une des deux suivant qu'il
conviendra, sera soumise, conformdment A leurs procddures constitutionnelles ou
institutionnelles, A la signature et A la ratification, I'acceptation ou 'approbation
des gouvernements intdressds.

Nations Unies. Recuei des Traits. vol. 203, p. 179.
- Ibid.. vol. 203, p. 179; vol. 270, p. 103: vol. 349, p. 167; vol. 444, p. 3; vol. 544, p. 351; vol. 723, p. 347, et

vol. 727, p. 3.
Ibid., vol. 800. p. 45.
United States Treaties and Other International Agreements, Washington, Department of State, vol. 32, part 5,

1979-1980. TIAS 10015 (anglais seulement). Pour la Convention relative A ]'aide alimentaire de 1971, voir la note de
bas de page 3 de ]a prdsente page.

Nations Unies. Recueil des Traitis, vol. 1123, p. 368 et 397; vol. 1146, p. 339, 371, 402 et 422; et United States
Treaties and Other International Agreements, Washington, Department of State, vol. 30, part 4, 1978-1979,
TIAS 9459: vol., 32. part 3. 1979-1980, TIAS 9878; vol. 34, part I, 1981-1982, TIAS 10350-51 (anglais seulement).

Voir p. 90 du present volume.
Voir p. 176 du prdsent volume.
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CONVENTION' SUR LE COMMERCE DU BLt DE 1986

PREMI-RE PARTIE. GtNtRALITItS

Article premier. OBJECTIFS

La pr~sente Convention a pour objet :

a) De favoriser la cooperation internationale dans tous les aspects du
commerce du bid et des autres cdr6ales, notamment du fait que ces derni~res
exercent une influence sur la situation du bid;

b) De favoriser le ddveloppement du commerce international des cdr6ales et
d'assurer que ce commerce s'effectue le plus librement possible, entre autres en
dliminant les entraves au commerce ainsi que les pratiques ddloyales et
discriminatoires, dans I'int~rdt de tous les membres, en particulier des membres
en ddveloppement;

c) De contribuer, autant que possible, A la stabilitd des marchds internatio-
naux des cdr~ales dans l'int6rt de tous les membres, de renforcer la s6curitd
alimentaire mondiale et de contribuer au d6veloppement des pays dont I'dconomie
depend dans une mesure importante de la vente commerciale des cdr~ales;

d) De fournir un cadre pour 1'6change d'informations et pour l'examen des
preoccupations des membres concernant le commerce des c~r~ales; et

Entree en vigueur le larjuillet 1986, des gouvernements d6tenant au moins 60 p. 100 des voix ddnombrdes dans
'annexe* ayant au 30 juin 1986 ddposd aupris du Secr~taire gdntral de ]'Organisation des Nations Unies, des

instruments de ratification. d'acceptation, d'approbation ou d'adhdsion, ou des d6clarations d'application A titre
provisoire. conformiment au paragraphe I de ['article 28 :

Etat
Afrique du Sud ................
Allemagne. Rdpublique f~dC-

rale d' . . ....................
Argentine .....................
A ustralie ......................
Belgique ......................
B olivie ........................
Brdsil ......................
Canada ........................
Communautd dconomique euro-
pdenne ......................

C uba ..........................
Danemark .....................
Equateur ......................
Espagne .......................
Etats-Unis d'Amdrique** .......
Finlande ......................
France ........................
G r ce .........................
Inde ..........................
Irlande ........................
ltalie** ........................

Date du dip6t
de ('instrument
de ratification,
d'adhision (a),

d'acceptation (A)
ou dapprobation (AA)

ou diclaration
d'application
proisoire (n)

24 juin 1986

26juin 1986 n
25juin 1986 n
27juin 1986 a
26juin 1986 n
30juin 1986 n
12juin 1986 n
23 juin 1986

26juin 1986 n
30juin 1986 n
26 juin 1986
11r mai 1986 n
26juin 1986 n
26juin 1986 n
18juin 1986 n
26juin 1986 n
26juin 1986 n
27juin 1986 n
26juin 1986
26juin 1986 n

Etat

Japon** .......................
Luxembourg ...................
M aroc ........................
Norvbge .......................
Pakistan .......................
Pays-Bas ......................

(Pour le Royaume en Europe.)
Portugal .......................
Rdpublique de Corte- .........
Royaume-Uni de Grande-Bre-

tagne et d'Irlande du Nord ....
(Pour le Royaume-Uni. les lies
Vierges britanniques, Gibraltar
et Sainte-Hdlbne.)

Saint-Sige ....................
Sutde .........................
Suisse .........................
Tunisie ........................
Turquie .......................
Union des Rdpubliques socialistes

sovidiques* ................

Date du dep6t
de l'instrument
de ratification,
dadhsion (a).

dacceptation (A)
ou dapprobation (AA)

ou diclaration
d'application
provisoire (n)

30juin 1986 n
30juin 1986 n
3juin 1986 n
30juin 1986 AA
30juin 1986 n
26juin 1986 n

30juin 1986 n
30juin 1986 n

26juin 1986 n

1986 a
1986
1986
1986 n
1986 n
1986 A

23 juin
25 juin
26juin
14 mai
30 juin
30juin

a Voir p. 106 du prtsent volume.
Voir p. 167 du prtsent volume pour les textes des dcclarations faites lors de I'acceptation ou de la dtclaration

d'application provisoire.
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e) De fournir un cadre approprid pour la n6gociation dventuelle d'un nouvel
accord international ou d'une nouvelle convention internationale qui contiendrait
des dispositions dconomiques.

Article 2. DtFINITIONS

Aux fins de la prdsente Convention :

1. a) , Conseil , ddsigne le Conseil international du bid constitu6 par
I'Accord international sur le bW de 1949 et maintenu en existence par I'article 9;

b) i) , Membre ddsigne une partie A la prdsente Convention;

ii) , Membre exportateur ,, d6signe un membre auquel ce statut a dt6
confdr en vertu de I'article 12;

iii) , Membre importateur ,, ddsigne un membre auquel ce statut a W
conf6rd en vertu de l'article 12;

c) ,, Comit6 ex6cutif , ddsigne le Comitd constitu6 en vertu de l'article 15;
d) ,< Sous-Comit6 de la situation du march6 ,, d~signe le Sous-Comit6

constitud en vertu de l'article 16;

e) ,, C6r6ale >, ou <, c~r~ales , d6signe le biW, la farine de bWd, le seigle, l'orge,
I'avoine, le mais, le millet et le sorgho ainsi que toute autre cdrdale et tout autre
produit c6rdalier que le Conseil pourra ddcider;

f) i) , Achat ,> d6signe, suivant le contexte, I'achat de cdrdales aux fins
d'importation ou la quantit6 de cdrdales ainsi achetde;

ii) , Vente >, ddsigne, suivant le contexte, la vente de c6rdales aux fins
d'exportation ou la quantit6 de cdrdales ainsi vendue;

iii) Lorsqu'il est question dans la pr6sente Convention d'un achat ou
d'une vente, il est entendu que ce terme d6signe non seulement des
achats ou des ventes conclus entre les gouvernements intdressds, mais
aussi les achats ou les ventes conclus entre des ndgociants privds et
des achats ou des ventes conclus entre un ndgociant privd et le
gouvernement int6ressd;

g) ,, Vote spdcial ,, ddsigne un vote qui exige au moins les deux tiers des
suffrages exprim6s par les membres exportateurs prdsents et votants et au moins
les deux tiers des suffrages exprimds par les membres importateurs prdsents et
votants, comptds sdpardment;

h) <, Annde agricole ddsigne la p6riode du ler juillet au 30 juin;

i) <, Jour ouvrable ,, ddsigne un jour ouvrable au sifge du Conseil.
2. Toute mention dans la prdsente Convention, d'un , gouvernement > ou

de ,, gouvernements ,, est r6put6e valoir aussi pour la Communautd dconomique
europdenne (ddnomm6e ci-apr~s la CEE). En consdquence, toute mention, dans
la prdsente Convention, de la <, signature ,, ou du < dep6t des instruments de
ratification, d'acceptation ou d'approbation > ou d'un ,, instrument d'adhdsion o
ou d'une , ddclaration d'application A titre provisoire ,, par un gouvernement, est,
dans le cas de la CEE, rdput6e valoir aussi pour la signature ou pour la ddclaration
d'application A titre provisoire au nom de la CEE par son autoritd compdtente
ainsi que pour le ddp6t de l'insrument requis par la procddure institutionnelle de la
CEE pour la conclusion d'un accord international.
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Article 3. INFORMATION, RAPPORTS ET fTUDES

I. Aux fins de faciliter la r6alisation des objectifs dnoncds A P'article
premier, de rendre possible un 6change de vues plus complet aux sessions du
Conseil et d'assurer un apport continu de renseignements dans l'intdr~t g6n~ral
des membres, des dispositions sont prises en vue d'assurer, r~guli~rement, la
preparation de rapports et un 6change de renseignements ainsi que, lorsqu'il y a
lieu, la preparation d'dtudes spdciales. Ces rapports, dchanges de renseignements
et 6tudes ont trait aux cdrdales et portent essentiellement sur
a) La situation de l'offre, de la demande et du marchd;
b) Les faits nouveaux relatifs aux politiques nationales et leurs incidences sur le

marchd international;
c) Les faits nouveaux intdressant I'amdlioration et l'accroissement des dchanges,

de l'utilisation, du stockage et des transports, particulirement dans les pays
en d6veloppement.

2. Aux fins d'augmenter la quantit6 et d'am6liorer la presentation des
donndes rassembides pour les rapports et 6tudes mentionn6s au paragraphe 1 du
prdsent article, de permettre A un plus grand nombre de membres de participer
directement aux travaux du Conseil et de compIter les directives d6jA fournies
par le Conseil A ses sessions, il est dtabli un Sous-Comitd de la situation du march6
qui exerce les fonctions sp cifides A I'article 16.

Article 4. CONSULTATIONS SUR LES tVINEMENTS
INTERVENUS SUR LE MARCHI-

1. Si le Sous-Comit6 de la situation du marchd, au cours de l'examen
permanent du march6 qu'ii effectue en application de l'article 16, est d'avis que
des dvdnements intervenus sur le marchd international des c6rdales sont de nature
A porter prejudice aux intdr6ts des membres, ou si de tels dvdnements sont
signalds A I'attention du Sous-Comitd par le Directeur ex~cutif, de sa propre
initiative ou A la demande de tout membre du Conseil, le Sous-Comitd rend
immddiatement compte au Comitd exdcutif des faits en question. Le Sous-Comit6
en informant de la sorte le Comitd exdcutif, tient particulirement compte des
circonstances qui sont de nature A porter prejudice aux int6r6ts des membres.

2. Le Comitd exdcutif se rdunit dans les 10jours ouvrables pour analyser les
dvdnements en question et, s'iI le juge approprid, demande au Pr6sident du
Conseil de convoquer une session du Conseil pour examiner la situation.

Article 5. ACHATS COMMERCIAUX ET TRANSACTIONS SPfCIALES

I. , Achat commercial , ddsigne, aux fins de la pr~sente Convention, tout
achat conforme A la definition figurant A l'article 2 et conforme aux pratiques
commerciales usuelles du commerce international, A ['exclusion des transactions
visdes au paragraphe 2 du present article.

2. , Transaction spdciale , ddsigne, aux fins de la pr6sente Convention,
une transaction contenant des 616ments, introduits par le gouvernement d'un
membre intdressd, qui ne sont pas conformes aux pratiques commerciales
usuelles. Les transactions spdciales comprennent :
a) Les ventes A credit dans lesquelles, par suite d'une intervention gouvernemen-

tale, le taux d'intdrdt, le ddlai de paiement ou d'autres conditions connexes ne
sont pas conformes aux taux, aux ddlais ou aux conditions habituellement
pratiquds dans le commerce sur le marchd mondial;
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b) Les ventes dans lesquelles les fonds n~cessaires A I'op~ration sont obtenus du
gouvernement du membre exportateur sous forme d'un prdt liM I'achat des
c rdales;

c) Les ventes en devises du membre importateur, ni transfdrables ni convertibles
en devises ou en marchandises destin6es A tre utilisdes dans le membre
exportateur;

d) Les ventes effectudes en vertu d'accords commerciaux avec arrangements
spdciaux de paiement qui prdvoient des comptes de compensation servant A
rdgler bilatdralement les soldes crdditeurs au moyen d'dchange de marchan-
dises, sauf si le membre exportateur et le membre importateur intdress~s
acceptent que la vente soit consid~rde comme ayant un caract~re commercial;

e) Les opdrations de troc :
i) Qui rdsultent de l'intervention de gouvernements et dans lesquelles les

cdr6ales sont dchangdes des prix autres que ceux qui sont pratiqu6s sur le
marchd mondial; ou

ii) Qui s'effectuent au titre d'un programme gouvernemental d'achats, sauf si
I'achat de c6rdales rdsulte d'une operation de troc dans laquelle le pays de
destination finale des cdr~ales n'est pas ddsign6 dans le contrat initial de
troc;

f) Un don de cdrdales ou un achat de c6r6ales au moyen d'une aide financi~re
accord6e spdcialement A cet effet par le membre exportateur;

g) Toutes autres categories de transactions que le Conseil pourrait spdcifier et qui
contiennent des 61ments, introduits par le gouvernement d'un membre
intdressd, qui ne sont pas conformes aux pratiques commerciales usuelles.

3. Toute question soulevde par le Directeur ex~cutif ou par un membre en
vue d'dtablir si une transaction donnde constitue un achat commercial au sens du
paragraphe I ou une transaction sp~ciale au sens du paragraphe 2 du present
article est tranchde par le Conseil.

Article 6. DIRECTIVES CONCERNANT LES TRANSACTIONS
,A DES CONDITIONS DE FAVEUR

I. Les membres s'engagent A effectuer toutes transactions A des conditions
de faveur portant sur les cdr~ales de mani~re A 6viter tout prejudice A la structure
normale de la production et du commerce international.

2. A cette fin, les membres fournisseurs et les membres b6ndficiaires
prendront les mesures qui s'imposent pour faire en sorte que les transactions A
des conditions de faveur s'ajoutent aux ventes commerciales raisonnablement
prdvisibles en I'absence de telles transactions et r~sultent en une augmentation de
la consommation ou des stocks dans le pays b6ndficiaire. De telles mesures
devront, en ce qui concerne les pays qui sont membres de la FAO, 6tre conformes
aux Principes et directives de la FAO en mati~re d'6coulement des excddents ainsi
qu'aux obligations des membres de la FAO en mati~re de consultations et
pourront disposer, entre autres, qu'un niveau d~termind d'importations commer-
ciales de cdrdales, convenu avec le pays b6ndficiaire, sera maintenu sur une base
globale par ce pays. En formulant ou en ajustant ce niveau, il conviendra de tenir
pleinement compte du volume des importations commerciales au cours d'une
pdriode reprdsentative, des tendances r~centes de l'utilisation et des importations,
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ainsi que de la situation economique du pays b~ndficiaire, notamment de la
situation de sa balance des paiements.

3. Les membres, Iorsqu'ils effectuent des operations d'exportation A des
conditions de faveur, doivent entrer en consultation avec les membres expor-
tateurs dont les ventes commerciales pourraient tre touchdes par de telles
transactions, autant que possible avant de conclure les arrangements ncessaires
avec les pays bdn~ficiaires.

4. Le secretariat fait pdriodiquement rapport au Conseil sur les faits
nouveaux en mati~re de transactions A des conditions de faveur portant sur des
cdrdales.

Article 7. NOTIFICATION ET ENREGISTREMENT

I. Les membres notifient r~gulirement et le Conseil enregistre pour chaque
annde agricole, en faisant la distinction entre les transactions commerciales et les
transactions spdciales, toutes les expeditions de cdrdales effectudes par les
membres et toutes les importations de cdrdales en provenance de non-membres.
Le Conseil enregistre dgalement, dans la mesure du possible, toutes les
expdditions effectudes par des non-membres A destination d'autres non-membres.

2. Les membres fournissent, dans la mesure du possible, les renseigne-
ments que le Conseil peut demander concernant leur offre et leur demande de
cdrdales et signalent sans tarder toute modification de leurs politiques nationales
en matiire de cdrdales.

3. Aux fins du present article

a) Les membres adressent au Directeur exdcutif tous les renseignements
relatifs aux quantitds de c6rdales ayant fait l'objet de ventes et achats com-
merciaux et de transactions spdciales, dont le Conseil, en fonction de ses compd-
tences, pourrait avoir besoin, y compris :

i) En ce qui concerne les transactions sp6ciales, les d6tails de ces transactions
permettant de les classer selon les categories d6finies A I'article 5;

ii) Les d6tails disponibles concernant le type, la cat~gorie, le v grade ,, et la
qualitd des c~rdales en cause;

b) Les membres, lorqu'ils exportent des cdrdales, sont tenus d'envoyer au
Directeur exdcutif tous renseignements relatifs A leurs prix A l'exportation dont le
Conseil pourrait avoir besoin;

c) Le Conseil regoit rdguli~rement des renseignements sur les frais de
transport en vigueur pour les cdrdales, et les membres sont tenus de communiquer
au Conseil tous renseignements complmentaires dont il pourrait avoir besoin.

4. Si une quelconque quantitd de cdrdales arrive au pays de destination
finale apris revente, passage ou transbordement portuaire dans un pays autre que
celui dont la cdrdale est originaire, les membres fournissent dans toute la mesure
du possible des renseignements permettant d'enregistrer l'expddition en tant
qu'expddition du pays d'origine sur le pays de destination finale. Dans le cas
d'une revente, les dispositions du present paragraphe ne sont applicables que si la
cdr.ale est partie du pays d'origine pendant l'annde agricole en cause.

5. Le Conseil dtablit un r~glement concernant les notifications et les
registres dont il est question dans le present article. Ce r~glement fixe la frdquence
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et les modalit~s suivant lesquelles ces notifications doivent tre faites et d~finit les
obligations des membres A cet dgard. Le Conseil arrete dgalement la procedure de
modification des registres et relevds dont il assure la tenue, ainsi que les modes de
r~glement de tout diffdrend pouvant surgir A cet 6gard. Si un membre quelconque
manque de fagon rdpdtde et sans justification aux engagements de notification
contractds en vertu du prdsent article, le Comit6 excutif engage des consultations
avec le membre en cause afin de remddier A la situation.

Article 8. DIFFIRENDS ET PLAINTES

I. Tout diffdrend relatif A l'interprdtation ou A l'application de la prdsente
Convention qui n'a pu tre r~gl par voie de n~gociation est, a la demande de tout
membre qui est partie au diffrend, d~fdrd au Conseil pour decision.

2. Tout membre qui estime que ses int6rdts en tant que partie A la prdsente
Convention sont sdrieusement Ids(s du fait qu'un ou plusieurs membres ont pris
des mesures de nature A compromettre le fonctionnement de la prdsente
Convention peut saisir le Conseil. Le Conseil consulte immddiatement les
membres int6ressds afin de r~gler la question. Si la question n'est pas rdgle par
ces consultations, le Conseil examine plus avant la question et peut faire des
recommandations aux membres intdressds.

DEUXI ME PARTIE. DISPOSITIONS ADMINISTRATIVES

Article 9. CONSTITUTION DU CONSEIL

I. Le Conseil international du bl, constitud en vertu de i'Accord
international sur le b1W de 1949, continue a exister aux fins de I'application de la
prdsente Convention avec la composition, les pouvoirs et les fonctions pr6vus par
ladite Convention.

2. Les membres peuvent tre reprdsent6s aux rdunions du Conseil par des
dldguds, des suppliants et des conseillers.

3. Le Conseil 61it un president et un vice-prdsident qui restent en fonction
pendant une annde agricole. Le President ne jouit pas du droit de vote et le Vice-
Prdsident ne jouit pas du droit de vote lorsqu'il fait fonction de pr6sident.

Article 10. POUVOIRS ET FONCTIONS DU CONSEIL

1. Le Conseil 6tablit son r~glement intdrieur.

2. Le Conseil tient les registres prdvus par les dispositions de la prdsente
Convention et peut tenir tous autres registres qu'il juge souhaitables.

3. Afin de pouvoir s'acquitter de ses fonctions en vertu de la prdsente
Convention, le Conseil peut demander les statistiques et les renseignements dont
il a besoin, et les membres s'engagent A les lui fournir, sous rdserve des
dispositions du paragraphe 2 de I'article 7.

4. Le Conseil peut, par un vote spdcial, ddl1guer A l'un quelconque de ses
comitds ou au Directeur exdcutif I'exercice de pouvoirs ou fonctions autres que
les pouvoirs et fonctions suivants :
a) Rglement des questions dont traite l'article 8;
b) Rdexamen, conformdment A I'article 11, des voix des membres nommds dans

l'annexe;
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c) Determination des membres exportateurs et des membres importateurs et
rdpartition de leurs voix conformdment A I'article 12;

d) Choix du sifge du Conseil conformdment au paragraphe I de l'article 13;
e) Nomination du Directeur exdcutif conformdment au paragraphe 2 de l'ar-

ticle 17;
f) Adoption du budget et fixation des cotisations des membres conformdment A

I'article 21;

g) Suspension des droits de vote d'un membre conformdment au paragraphe 6 de
I'article 21;

h) Toute demande faite au Secrdtaire gdn6ral de la CNUCED de convoquer une
confdrence de ndgociation conformdment A I'article 22;

i) Exclusion d'un membre du Conseil en vertu de I'article 30;

j) Recommandation d'amendement conformment A I'article 32;

k) Prorogation ou fin de la prdsente Convention en vertu de I'article 33.

Le Conseil peut A tout moment rappeler cette ddgation de pouvoirs A la
majoritd des voix exprimdes.

5. Toute d6cision prise en vertu de tous pouvoirs ou fonctions ddIdguds par
le Conseil, conform6ment aux dispositions du paragraphe 4 du prdsent article, est
sujette A rdvision de la part du Conseil, A la demande de tout membre, dans les
d6lais que le Conseil prescrit. Toute decision au sujet de laquelle il n'est pas
prdsentd de demande de rdexamen dans les ddlais prescrits lie tous les membres.

6. Outre les pouvoirs et fonctions spdcifids dans la prdsente Convention, le
Conseil jouit des autres pouvoirs et exerce les autres fonctions n6cessaires pour
assurer I'application de la prdsente Convention.

Article 11. Voix POUR L'ENTRIE EN VIGUEUR
ET LES PROCI-DURES BUDGtTAIRES

i. Aux fins de I'entrde en vigueur de la pr6sente Convention en vertu du
paragraphe I de I'article 28, chaque gouvernement d6tient le nombre de voix qui
lui est attribud dans l'annexe.

2. Aux fins de la fixation des cotisations conformdment A I'article 21, les
voix des membres sont fonddes sur celles indiqudes dans I'annexe, dtant toutefois
entendu que :

a) Lors de l'entr~e en vigueur de la prdsente Convention, le Conseil
redistribue les voix attribudes dans I'annexe entre les gouvernements qui ont
ddposd des instruments de ratification, d'acceptation ou d'approbation de ia
prdsente Convention, ou des instruments d'adhdsion A cette Convention, ou des
d6clarations d'application A titre provisoire de ladite Convention, au prorata du
nombre de voix ddtenu par chacun des membres nommds dans I'annexe;

b) Apr~s I'entrde en vigueur de la prdsente Convention, toutes les fois qu'un
gouvernement devient partie A ladite Convention ou cesse de I'etre, le Conseil
redistribue les voix des autres membres proportionnellement au nombre de voix
ddtenu par chacun des membres nommds dans I'annexe;

c) Trois ans apr~s l'entr6e en vigueur de la prdsente Convention et toutes
les fois que la prdsente Convention est prorogde en vertu du paragraphe 2 de I'ar-
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ticle 33, le Conseil rdexamine et peut ajuster la repartition des voix des membres
nomm6s dans l'annexe.

3. Aux autres fins de l'administration de la prdsente Convention, les voix
des membres sont rdparties conform6ment aux dispositions de l'article 12.

Article 12. DtTERMINATION DES MEMBRES EXPORTATEURS ET DES MEMBRES
IMPORTATEURS ET RtPARTITION DE LEURS VOIX

1. A la premiere session qu'il tient en vertu de la pr6sente Convention, le
Conseil decide quels membres seront membres exportateurs et quels membres
seront membres importateurs aux fins de ladite Convention. Le Conseil arr6te
cette d6cision en tenant compte de la structure des dchanges de bW de ces
membres ainsi que de l'avis exprim6 par lesdits membres.

2. Aussit6t que le Conseil a d6cid6 quels membres sont membres
exportateurs et quels membres sont membres importateurs de la prdsente
Convention, les membres exportateurs, sur la base des voix qui leur sont
attributes en vertu de i'article 11, divisent entre eux les voix des membres
exportateurs, sous rdserve des conditions dnonc6es au paragraphe 3 du present
article, et les membres importateurs divisent leurs voix de la m6me faqon.

3. Aux fins de la r6partition des voix conform6ment au paragraphe 2 du
present article, les membres exportateurs d6tiennent ensemble 1 000 voix et les
membres importateurs d6tiennent ensemble 1 000 voix. Aucun membre ne d6tient
plus de 333 voix en tant que membre exportateur et aucun membre ne d6tient plus
de 333 voix en tant que membre importateur. I n'y a pas de fraction de voix.

4. Apr~s une pdriode de trois anndes a compter de l'entrde en vigueur de la
pr~sente Convention, le Conseil r6examine la liste des membres exportateurs et la
liste des membres importateurs, en tenant compte de l'dvolution intervenue dans
ia structure de leurs dchanges de bld. I est 6galement proc~d6 a un tel rdexamen
toutes les fois que la Convention est prorogde en vertu du paragraphe 2 de l'ar-
ticle 33.

5. Si un membre en fait la demande, le Conseil peut, au d6but de toute
annde agricole, decider par un vote spdcial de transfdrer ce membre de la liste des
membres exportateurs a la liste des membres importateurs ou de la liste des
membres importateurs A la liste des membres exportateurs, selon le cas.

6. Le Conseil rdexamine la rdpartition des voix des membres exportateurs
et la r6partition des voix des membres importateurs chaque fois que la liste des
membres exportateurs et la liste des membres importateurs sont modifides en
vertu des dispositions du paragraphe 4 ou du paragraphe 5 du prdsent article.
Toute nouvelle r6partition des voix effectude en vertu du prdsent paragraphe est
soumise aux conditions dnoncdes au paragraphe 3 du pr6sent article.

7. Toutes les fois qu'un gouvernement devient partie h la pr6sente
Convention ou cesse de I'tre, le Conseil redistribue les voix des autres membres
exportateurs ou importateurs, selon le cas, proportionnellement au nombre de
voix ddtenu par chaque membre, sous rdserve des conditions 6noncdes au
paragraphe 3 du present article.

8. Tout membre exportateur peut autoriser un autre membre exportateur, et
tout membre importateur peut autoriser un autre membre importateur, at
representer ses intdrts et A exercer son droit de vote A une ou plusieurs rdunions
du Conseil. Une preuve suffisante de cette autorisation est prdsentoe au Conseil.
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9. Si, A la date d'une rdunion du Conseil, un membre n'est pas repr6sentd
par un ddlgud accrddit6 et n'a pas habilit6 un autre membre A exercer son droit de
vote conformment au paragraphe 8 du prdsent article, ou si, i la date d'une
r6union, un membre est ddchu de son droit de vote, a perdu son droit de vote ou
I'a recouvrd, en vertu d'une disposition de la prdsente Convention, le total des
voix que peuvent exprimer les membres exportateurs est ajustd A un chiffre 6gal A
celui du total des voix que peuvent exprimer, cette rdunion, les membres
importateurs et est redistribud entre les membres exportateurs en proportion des
voix qu'ils d~tiennent.

Article 13. SIGE, SESSIONS ET QUORUM

1. Le siege du Conseil est Londres, sauf decision contraire du Conseil.
2. Le Conseil se rdunit au cours de chaque annde agricole au moins une fois

par semestre et A tous autres moments sur d6cision du Prdsident ou comme
l'exigent les dispositions de la pr6sente Convention.

3. Le President convoque une session du Conseil si la demande lui en est
faite : a) par cinq membres, ou b) par un ou plusieurs membres d~tenant au total
au moins 10 p. 100 de I'ensemble des voix, ou c) par le Comit6 exgcutif.

4. A toute rdunion du Conseil, la presence des ddlguds possddant, avant
tout ajustement du nombre des voix en vertu du paragraphe 9 de I'article 12, la
majoritd des voix d~tenues par les membres exportateurs et la majoritd des voix
d~tenues par les membres importateurs est n6cessaire pour constituer le quorum.

Article 14. DtcISIONS

1. Sauf disposition contraire de la pr~sente Convention, les decisions du
Conseil sont prises A la majoritd des voix exprimdes par les membres exportateurs
et A la majoritd des voix exprimdes par les membres importateurs, comptdes
sdpardment.

2. Sans prdjug6 de ia complte libertd d'action dontjouit tout membre dans
i'eiaboration et I'application de sa politique en mati~re d'agriculture et de prix,
tout membre s'engage A considdrer comme ayant force obligatoire toutes les
decisions prises par le Conseil en vertu des dispositions de la prdsente
Convention.

Article 15. COMITt EXfCUTIF

1. Le Conseil dtablit un Comitd exdcutif compos6 de six membres
exportateurs au plus, dlus tous les ans par les membres exportateurs, et de huit
membres importateurs au plus, dlus tous les ans par les membres importateurs. Le
Conseil nomme le president du Comit6 exdcutif et peut nommer un vice-prdsident.

2. Le Comit6 ex6cutif est responsable devant le Conseil et fonctionne sous
la direction g~ndrale du Conseil. 11 a les pouvoirs et fonctions qui lui sont
express~ment assignds par la pr~sente Convention et tels autres pouvoirs et
fonctions que le Conseil peut lui d6ldguer en vertu du paragraphe 4 de 'article 10.

3. Les membres exportateurs sidgeant au Comitd exdcutif ont le mme
nombre total de voix que les membres importateurs. Les voix des membres
exportateurs sidgeant au Comitd exdcutif sont rdparties entre eux de la faron
qu'ils d~cident, A condition qu'aucun de ces membres exportateurs ne d~tienne
plus de 40 p. 100 du total des voix de ces membres exportateurs. Les voix des
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membres importateurs sidgeant au Comit6 exdcutif sont rdparties entre eux de la
fagon qu'ils d6cident, A condition qu'aucun de ces membres importateurs ne
d6tienne plus de 40 p. 100 du total des voix de ces membres importateurs.

4. Le Conseil fixe les r~gles de proc6dure de vote au sein du Comitd
exdcutif et adopte les autres clauses qu'il juge utile d'insdrer dans le rfglement
intdrieur du Comitd exdcutif. Une decision du Comitd exdcutif doit dtre prise A la
mme majoritd des voix que celle que la prdsente Convention prdvoit pour le
Conseil lorsque celui-ci prend une d6cision sur une question semblable.

5. Tout membre du Conseil qui n'est pas membre du Comitd exdcutif peut
participer, sans droit de vote, A la discussion de toute question dont est saisi le
Comitd exdcutif, chaque fois que celui-ci considire que les int6rets de ce membre
sont en cause.

Article 16. SOUS-COMITf - DE LA SITUATION DU MARCHt

1. Le Comitd exdcutif dtablit un Sous-Comitd de la situation du marchd,
composd des reprdsentants de six membres exportateurs au plus et de six mem-
bres importateurs au plus. Le President du Sous-Comitd est ddsignd par le Comitd
exdcutif.

2. Le Sous-Comitd examine en permanence tous les facteurs qui influent sur
1'dconomie mondiale des cdrdales et communique ses conclusions aux membres.
Le Sous-Comitd tient compte, dans son examen, des renseignements pertinents
communiquds par tout membre du Conseil.

3. Le Sous-Comitd complkte les orientations fournies par le Conseil afin de
faciliter I'exdcution par le Secretariat des tches pr6vues A I'article 3.

4. Le Sous-Comitd fait un effort particulier en vue de permettre A d'autres
membres du Conseil de participer A ses discussions lorsque celles-ci portent sur
des questions qui, comme celle de leurs politiques nationales en mati~re de
cdrdales ou, particuli~rement dans le cas des pays en ddvelopement, celle de leurs
besoins d'importation, mettent directement en jeu les intdrets de ces membres.
Tout membre du Conseil qui n'est pas membre du Sous-Comit, peut assister A ses
rdunions en tant qu'observateur.

5. Le Sous-Comitd dmet des avis conformdment aux articles pertinents de la
prdsente Convention, ainsi que sur toute question que le Conseil ou le Comitd
exdcutif peut lui renvoyer.

Article 17. SECRtTARIAT

1. Le Conseil dispose d'un secr6tariat composd d'un Directeur exdcutif, qui
est son plus haut fonctionnaire, et du personnel n6cessaire aux travaux du Conseil
et de ses Comitds.

2. Le Conseil nomme le Directeur exdcutif, qui est responsable de
l'accomplissement des tdches ddvolues au secrdtariat pour l'administration de la
prdsente Convention et de telles autres tfiches qui lui sont assigndes par le Conseil
et ses comitds.

3. Le personnel est nommd par le Directeur exdcutif conform6ment aux
r~gles dtablies par le Conseil.

4. I est imposd comme condition d'emploi au Directeur ex6cutif et au
personnel de ne pas ddtenir d'int6rdt financier ou de renoncer A tout intdret
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financier dans le commerce des c~r~ales, et de ne solliciter ni recevoir d'un
gouvernement ou d'une autoritd ext6rieure au Conseil des instructions relatives
aux fonctions qu'ils exercent aux termes de la pr~sente Convention.

Article 18. ADMISSION D'OBSERVATEURS

1. Le Conseil peut inviter tout Etat non membre ainsi que toute organisation
intergouvernementale A assister en qualitd d'observateur A l'une quelconque de
ses reunions.

Article 19. COOPtRATION AVEC LES AUTRES
ORGANISATIONS INTERGOUVERNEMENTALES

1. Le Conseil prend toutes dispositions approprides pour proc6der A des
consultations ou collaborer avec l'Organisation des Nations Unies et ses organes,
en particulier la Conference des Nations Unies sur le commerce et le
d~veloppement, et avec I'Organisation des Nations Unies pour l'alimentation et
l'agriculture, ainsi qu'avec, le cas 6chdant, d'autres institutions sp~cialisdes des
Nations Unies et organisations intergouvernementales.

2. Le Conseil, eu dgard au r6le particulier ddvolu A la Conference des
Nations Unies sur le commerce et le ddveloppement dans le commerce
international des produits de base, la tiendra, selon qu'il convient, au courant de
ses activitds et de ses programmes de travail.

3. Si le Conseil constate qu'une disposition quelconque de la pr6sente
Convention prdsente une incompatibilitd de fond avec telles obligations que
I'Organisation des Nations Unies, ses organes compdtents ou ses institutions
spdcialisdes peuvent dtablir en mati~re d'accords intergouvernementaux sur les
produits de base, cette incompatibilitd est rdputde nuire au bon fonctionnement de
la prdsente Convention et ia procddure prescrite A l'article 32 est appliqu~e.

Article 20. PRIVILLGES ET IMMUNITIS

1. Le Conseil a la personnalit6 juridique. I1 peut en particulier conclure des
contrats, acqudrir et cdder des biens meubles et immeubles et ester en justice.

2. Le statut, les privileges et les immunit6s du Conseil sur le territoire du
Royaume-Uni continuent d'tre regis par I'Accord relatif au sifge conclu entre le
Gouvernement du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord et le
Conseil international du bl, et sign6 A Londres le 28 novembre 1968'.

3. L'accord mentionnd au paragraphe 2 du present article sera ind~pendant
de la prdsente Convention. I1 prendra cependant fin :
a) Si un accord est conclu entre le Gouvernement du Royaume-Uni de Grande-

Bretagne et d'Irlande du Nord et le Conseil;

b) Dans le cas ob le sifge du Conseil n'est plus situd dans le Royaume-Uni, ou
c) Dans le cas ofi le Conseil cesse d'exister.

4. Si le sifge du Conseil n'est plus situd dans le Royaume-Uni, le
gouvernement du membre oi est situd le sifge du Conseil conclut avec le Conseil
un accord international relatif au statut, aux privilges et aux immunit s du
Conseil, de son Directeur ex6cutif, de son personnel et des reprdsentants des
membres qui participeront aux rdunions convoqu6es par le Conseil.

Nations Unies. Recueji des Traitis. vol. 668. p. 3.
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Article 21. DISPOSITIONS FINANCILRES

1. Les ddpenses des dd1dgations au Conseil et des reprdsentants A ses
comitds et sous-comitds sont A la charge des gouvernements reprdsentAs. Les
autres d6penses qu'entraine I'application de la pr~sente Convention sont
couvertes par voie des cotisations annuelles de tous les membres. La cotisation de
chaque membre pour chaque annde agricole est fixde en proportion du nombre de
voix qui lui est attribu6 dans I'annexe par rapport au total des voix d(tenues par
les membres nommds dans I'annexe, 6tant entendu que le nombre de voix attribud
A chaque membre est ajust6, conform~ment aux dispositions du paragraphe 2 de
I'article i1, en fonction de la composition du Conseil au moment ob le budget de
l'ann~e agricole consid~rde est adoptd.

2. Au cours de la premiere session qui suit l'entr~e en vigueur de la prdsente
Convention, le Conseil vote son budget pour ia pdriode se terminant le 30 juin
1987, et fixe la cotisation de chaque membre.

3. Le Conseil, lors d'une session qu'il tient au cours du deuxi me semestre
de chaque annie agricole, vote son budget pour l'annde agricole suivante et fixe la
cotisation de chaque membre pour ladite annde agricole.

4. La cotisation initiale de tout membre qui adhere A la prdsente Convention
conformdment aux dispositions du paragraphe 1 de I'article 27 est fixde par le
Conseil sur la base du nombre de voix qui lui sera attribud, conformdment aux
dispositions de l'alin6a b du paragraphe 2 de I'article 11, et de la pdriode restant A
courir dans I'annde agricole; toutefois, les cotisations fixdes pour les autres
membres au titre de l'annde agricole en cours ne sont pas modifides.

5. Les cotisations sont exigibles d~s leur fixation.

6. Si un membre ne verse pas intdgralement sa cotisation dans un d6lai de
six mois A compter de la date A laquelle sa cotisation est exigible en vertu du
paragraphe 5 du pr6sent article, le Directeur exdcutif lui demande d'en effectuer le
paiement le plus t6t possible. Si, A i'expiration d'un ddlai de six mois a compter de
la date de cette demande au Directeur exdcutif, ledit membre n'a toujours pas
versd sa cotisation, ses droits de vote au Conseil et au Comitd ex~cutif sont
suspendus jusqu'au versement integral de la cotisation.

7. Un membre dont les droits de vote ont 6td suspendus conformment au
paragraphe 6 du present article n'est priv6 d'aucun de ses autres droits ni
ddchargd d'aucune de ses obligations d6coulant de la pr6sente Convention, i
moins que le Conseil n'en ddcide ainsi par un vote spdcial. I1 reste tenu de verser
sa cotisation et de faire face A toutes ses autres obligations financi res d~coulant
de la prdsente Convention.

8. Le Conseil publie, au cours de chaque annde agricole, un dtat v~rifid des
recettes encaissdes et des ddpenses engagdes au cours de l'annde agricole
prdcddente.

9. Le Conseil prend, avant sa dissolution, toutes dispositions en vue du
rfglement de son passif et de I'affectation de son actif et de ses archives.

Article 22. DISPOSITIONS ICONOMIQUES

Afin d'assurer l'approvisionnement en b1d et en autres cdr~ales des membres
importateurs ainsi que des d~bouch~s pour le bl et les autres cdr~ales des
membres exportateurs A des prix 6quitables et stables, le Conseil examine en
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temps opportun la possibilitd d'entreprendre la ndgociation d'un nouvel accord
international ou d'une nouvelle convention internationale qui contiendrait des
dispositions dconomiques. Lorqu'il apparait que ladite n6gociation est susceptible
d'aboutir, le Conseil prie le Secrdtaire g~ndral de ia Conference des Nations Unies
sur le commerce et le ddveloppement de convoquer une conference de nd-
gociation.

TROISILME PARTIE. DISPOSITIONS FINALES

Article 23. DtPOSITAIRE

i. Le Secrdtaire gdndral de l'Organisation des Nations Unies est d6signd
comme d6positaire de la pr~sente Convention.

2. Le d~positaire notifiera A tous les gouvernements signataires et adh6rents
toute signature, ratification, acceptation, approbation, application A titre pro-
visoire de la prdsente Convention et toute adhesion, ainsi que toute notification et
tout prdavis requs conformdment aux dispositions de l'article 29 et de I'article 32.

Article 24. SIGNATURE

La prdsente Convention sera ouverte, au Siege de l'Organisation des Nations
Unies, du I~r mai 1986 au 30 juin 1986 inclus, h la signature des gouvernements
nommds dans I'annexe et de tout gouvernement membre de la Conf6rence des
Nations Unies sur le commerce et le ddveloppement.

Article 25. RATIFICATION, ACCEPTATION, APPROBATION

1. La pr6sente Convention est soumise A ia ratification, it l'acceptation ou A
I'approbation de chacun des gouvernements signataires conformdment A ses
procddures constitutionnelles.

2. Les instruments de ratification, d'acceptation ou d'approbation seront
ddposds aupr~s du d~positaire le 30 juin 1986 au plus tard. Le Conseil pourra
toutefois accorder une ou plusieurs prolongations de d61ai A tout gouvernement
signataire qui n'aura pas pu ddposer son instrument A cette date. Le Conseil
informera le d6positaire de toutes les prolongations de dd1ai en question.

Article 26. APPLICATION k TITRE PROVISOIRE

Tout gouvernement signataire et tout autre gouvernement remplissant les
conditions ndcessaires pour signer la prdsente Convention ou dont la demande
d'adhdsion est approuvde par le Conseil peut d6poser aupr~s du d6positaire une
declaration d'application A titre provisoire. Tout gouvernement d6posant une telle
declaration applique provisoirement la pr~sente Convention et il est considdrd
provisoirement comme y dtant partie.

Article 27. ADHfSION
1. Tout gouvernement nomm dans I'annexe et tout gouvernement membre

de la Conference des Nations Unies sur le commerce et le ddveloppement peut,
jusqu'au 30juin 1986 inclus, adhdrer A la prdsente Convention, dtant entendu que
le Conseil peut accorder une ou plusieurs prolongations de de1ai 1 tout
gouvernement qui n'aura pas ddposd son instrument t cette date.

2. Apr~s le 30 juin 1986, les gouvernements de tous les Etats peuvent
adhdrer A la pr~sente Convention aux conditions que le Conseil jugera
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appropri6es. L'adh6sion se fait par le d~p6t d'un instrument d'adh6sion aupr~s du
d6positaire. Lesdits instruments d'adh~sion doivent indiquer que le gouver-
nement accepte toutes les conditions fixdes par le Conseil.

3. Lorsqu'il est fait mention, aux fins de l'application de la prdsente
Convention, des membres nomm~s dans l'annexe, tout membre dont le
gouvernement a adh6r6 A la prdsente Convention dans les conditions prescrites
par le Conseil conformment au pr6sent article sera rdputO nommd dans ladite
annexe.

Article 28. ENTRtE EN VIGUEUR

1. La prdsente Convention entrera en vigueur le 1rjuillet 1986 si, au 30juin
1986, des gouvernements qui d~tiennent au moins 60 p. 100 des voix dAnombrdes
dans i'annexe ont ddposd des instruments de ratification, d'acceptation, d'ap-
probation ou d'adhdsion, ou des ddclarations d'application A titre provisoire.

2. Si la pr6sente Convention n'entre pas en vigueur conformment aux
dispositions du paragraphe 1 du present article, les gouvernements qui auront
d6posd des instruments de ratification, d'acceptation, d'approbation ou d'adh6-
sion, ou des d6clarations d'application A titre provisoire, pourront d6cider d'un
commun accord qu'elle entrera en vigueur entre eux-m~mes ou bien pourront
prendre toute autre decision que la situation leur paraitra exiger.

Article 29. RETRAIT

Tout membre peut se retirer de la prdsente Convention A la fin de toute annie
agricole en notifiant son retrait par dcrit au d6positaire au moins 90jours avant la
fin de l'ann6e agricole en question, mais il n'est de ce fait relevd d'aucune des
obligations r6sultant de la pr6sente Convention et non ex6cutdes avant la fin de
ladite anne agricole. Ce membre avise simultan~ment le Conseil de la decision
qu'il a prise.

Article 30. EXCLUSION

Si le Conseil conclut qu'un membre a enfreint les obligations que lui impose la
prdsente Convention et ddcide en outre que cette infraction entrave s6rieusement
le fonctionnement de la prdsente Convention, il peut, par un vote spdcial, exclure
ce membre du Conseil. Le Conseil notifie immdiatement cette decision au
d6positaire. Quatre-vingt-dix jours apr~s la d6cision du Conseil, ledit membre
perd sa qualitd de membre du Conseil.

Article 31. LIQUIDATION DES COMPTES

1. Le Conseil proc~de dans les conditions qu'il juge dquitables A la
liquidation des comptes d'un membre qui s'est retire de la prdsente Convention ou
qui a dtd exclu du Conseil ou qui a, de toute autre mani~re, cessd d'etre partie A la
prdsente Convention. Le Conseil conserve les sommes ddjh vers6es par ledit
membre. Ledit membre est tenu de r6gler les sommes qu'il doit au Conseil.

2. A la fin de la prdsente Convention, un membre se trouvant dans la
situation visde au paragraphe 1 du prdsent article n'a droit A aucune part du
produit de la liquidation ni des autres avoirs du Conseil; il ne peut non plus avoir A
couvrir aucune partie du d6ficit du Conseil.
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Article 32. AMENDEMENT

I. Le Conseil peut, par un vote spdcial, recommander aux membres un
amendement A ia prdsente Convention. L'amendement prendra effet 100 jours
apr~s que le d6positaire aura recu des notifications d'acceptation de membres
exportateurs ddtenant les deux tiers des voix des membres exportateurs et de
membres importateurs d~tenant les deux tiers des voix des membres impor-
tateurs, ou A une date ultdrieure que le Conseil aurait fix~e par un vote special. Le
Conseil peut assigner aux membres un ddlai pour faire savoir au d~positaire qu'ils
acceptent i'amendement; si i'amendement n'est pas entr en vigueur b, l'expira-
tion de ce ddlai, il est rdputd retird. Le Conseil donne au d6positaire les
renseignements ngcessaires pour determiner si le nombre des notifications
d'acceptation reques est suffisant pour que I'amendement prenne effet.

2. Tout membre au nom duquel il n'a pas W fait de notification
d'acceptation d'un amendement i la date oci celui-ci prend effet cesse, h compter
de cette date, d'&re partie A la pr6sente Convention, A moins que ledit membre ait
prouvd au Conseil qu'il n'a pu faire accepter I'amendement en temps voulu par
suite de difficultds rencontrdes pour mener a terme sa procddure constitutionnelle
et que le Conseil ne ddcide de prolonger pour ledit membre le ddlai d'acceptation.
Ce membre n'est pas i par I'amendement tant qu'il n'a pas notifid son
acceptation dudit amendement.

Article 33. DURf-E, PROROGATION ET FIN DE LA CONVENTION

I. La prdsente Convention restera en vigueurjusqu'au 30juin 1991, A moins
qu'elle ne soit prorog6e en application du paragraphe 2 du present article ou qu'il
n'y soit mis fin auparavant en application du paragraphe 3 du prdsent article ou
qu'elle ne soit remplacde avant cette date par un nouvel accord ndgocid en vertu
de l'article 22 ou une nouvelle convention n~gocide en vertu dudit article.

2. Le Conseil pourra, par un vote special, proroger la prdsente Convention
au-delA du 30 juin 1991 pour des pdriodes successives ne d~passant pas deux ans
chacune. Les membres qui n'acceptent pas une prorogation ainsi d~cid~e de la
pr~sente Convention le feront savoir au Conseil et cesseront d'dtre parties A la
presente Convention A compter du debut de la pdriode de prorogation.

3. Le Conseil peut A tout moment, par un vote special, d6cider de mettre fin
A la prdsente Convention A compter de la date et aux conditions de son choix.

4. A ia fin de la pr6sente Convention, le Conseil continue d'exister aussi
longtemps qu'il le faut pour proc6der at sa liquidation et il dispose alors des
pouvoirs et exerce les fonctions n~cessaires A cette fin.

5. Le Conseil notifie au d~positaire toute dcision prise au titre du
paragraphe 2 ou du paragraphe 3 du pr6sent article.

Article 34. RAPPORTS ENTRE LE PRIAMBULE ET LA CONVENTION

La prdsente Convention comprend le prdambule de l'Accord international sur
le bid de 1986'.

Voir p. 89 do present volume.
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EN FOI DE QUOI, les soussignds, dOment autorisds A cet effet par leur
gouvernement, ont signd la pr6sente Convention A la date qui figure en regard de
leur signature.

FAIT A Londres, le quatorze mars mil neuf cent quatre-vingt-six, les textes de
la prdsente Convention en langues anglaise, espagnole, franqaise et russe faisant
dgalement foi.
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ANNEXE

VOIX DES MEMBRES CONFORMtMENT A L'ARTICLE 11

A frique du Sud ................................................. 11
A lgdrie ........................................................ 14
A rabie saoudite ................................................ 12
A rgentine ...................................................... 88
A ustralie ...................................................... 129
A utriche ...................................................... I
B arbade ....................................................... I
B o livie ........................................................ 5
B rdsil ......................................................... 70
C anada ........................................................ 286
C ite du V atican ................................................ I
Communautd dconomique europ6enne ............................ 424
C osta R ica .................................................... 3
C uba .......................................................... 2
E l Salvador .................................................... 2
E quateur ...................................................... 3
Etats-Unis d'Amdrique .......................................... 311
F inlande ...................................................... 2
G hana ........................................................ 2
G uatem ala ...................................................... 3
Inde .......................................................... 39
Iran ........................................................... 2
Iraq ........................................................... 5
Israel ...... ....................................... 5
Jamahiriya arabe libyenne ....................................... 5
Japon ......................................................... 185
K enya ........................................................ 4
L iban ......................................................... 1 0
M alte ......................................................... 2
M aroc ........................................................ 10
M aurice ....................................................... 2
N igdria ........................................................ 8
N orv~ ge ....................................................... 15
Pakistan ....................................................... 18
Panam a ....................................................... 2
Ptrou ......................................................... 19
Rdpublique arabe d'Egypte ...................................... 71
Rdpublique arabe de Syrie ....................................... 5
Rdpublique arabe du Ydmen ...................................... 2
Rdpublique de Cor6e ........................................... 20
R~publique dom inicaine ......................................... I
S uede ......................................................... 10
Suisse ......................................................... 18
Trinit6-et-Tobago ............................................... 4
T unisie ........................................................ 5
Turquie ................. ................................ 4
Union des Rdpubliques socialistes sovidtiques ..................... 129
V enezuela ..................................................... 30

2 000

[Pour les pages de signature, voir p. 143 du prdsent volume.]
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[RuSSIAN TEXT - TEXTE RUSSE]

ME)KAYHAPOJIHOE COFJIAUIEH4E 10 nIIHEHHUE 1986 FO)jA

'peaM6yna

CTOpOHbI, noanHcaBtuHe HaCTosiuee cornatleHHe,

IpHHHMai BO BHHMaHHe, qTO MeWcayHapoaHoe cornaweH11e no nteHute 1949
rojia HeOJIHOKpaTHO fnocieOBaTejibHO nepecMaTpHBajocb, Bo3o6HOBJIJIOCb HaH
npoIaeBaaOCb, 91TO nlPBeJIO K 3aKaOqeHHO MeocjyHapOIHoro coraueHHm no
nternHme 1971 rojaa,

HIpHHHMasi BO BHHiMaHHe, TO CpOK XgeAiCTBHR nono)KeHHI MewjyHapoxjHoro
coriaweHH. no nueH-Ime 1971 roaia, COCTORuero H3 KOHBeHUI1H 0 ToprOBae fueHH-
igeik 1971 roaa, C OJ:HOA CTOpOHbI, H KOHBeHtHH 0 npOIOBOJbcTBeHHOAi hOMOU.t 1980
roaa - c apyroA CTOpOHbI, nponeliHoro 1IpoTOKOalOM, HCTeKaeT 30 IOH1 1986
roga, a TaKKe yqHTbtBa )KejiaTeJIbHOCTb 3aKJlO4eHH51 coraaweHn5 Ha HOBbIA CpOK,

CornlacHJrcb B TOM, TO MeWAyHapoIHoe cornaienre no nteHH1ke 1971 rola
]lOalKrHO 6bITb o6HOBneHO H nepeHMeHoBaHO B MeXQyHapoJIHoe cornateH1e no
nmeHHne 1986 rojua, KOTOpOe JIOJ)KHO COCTO5ITb H3 IByX CaMoCTOsITeJabHbIX IOpH1H-
qeCKHX aKTOB:

a) KOHBeHItHF 0 Toproane nrieHH[teH 1986 rojaa ti
b) KOHBeHLtHH o6 OKa3aHHH HpOXIOBOJbcTBeHHOA nOMOIIH 1986 rona

H TO o6e yKa3aHHbIeKOHBeHIAlHH, JI16o OXjHa 113 HHX, B 3aBHCHMOCTH OT Heo6xojlH-
MOCTH, npejjcTaauisiocsi ixJ iogniIcaHH1S H paTH4)HKatkmH, npHHRTH$I tu1 ono6pe-
HHS1 COOTBeTCTBY1OtIHMH HIpaBHTeabCTBaMHi B COOTBeTCTBHH C 1X KOHCTHTyW11OH-
HbIMH HIM aIMHHHCTpaTHBHbIMH nOCTaHOBjieHH1MH.
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KOHBEHAU45 0 TOPFOBJIE -IIIEHHIUEIR1 1986 FOJA

qACTb I. OBIAH4E HOJIO)KEHH4A

Cmamb 1. UIErH4

UeufMH ,iacTositgefi KOHBeHLIHH atBJ1IOTCH:
a) CoxaeACTBOBaTb MewayHapOflHOMy COTPyAHHieCTBy BO Bcex o6nacrx Top-

rOBJH nmeHHm e, a TaK)e apyrtiMt BHaMH 3epHa, B TOA cTeneHH, B KaKOA OHm
3aTparHeaIoT noj1o)KeHHe c nweHHmleri;

b) Cnoco6cToBaTb pacwHpeHHO Me)KAyHapoloiH Toproan 3ePHoM H o6ec-
ie'xmHBaTb HaH6oJnee CBo60AHoe pa3aBHTie TaKOI ToproBJIH, BKJltoqaq JIHKBHJaiH10
ToprOBbix 6apbepoB H Hejjo6pocoBeCTHbIX H J1HCKPHMHHatAHOHHbIX npaKTHK, B
HHTepecax Bcex yqaCTHHKOB, B qaCTHOCTH, H3 'icfa pa3BHBaiou1HxcA cTpaH;

c) B BO3MO)KHO 6oee nOHOA Mepe CI4oco6CTBOBaTb cTa6H4JI3atHH MewyHa-
pOHbIX pbIHKOB 3epna B HHTepecaX Bcex yqaCTHHKOB, yKpenJ].Tb MHpOBylO npOAO-
BOJIbCTBeHHyiO 6e3onaCHOCTb H CoJIei CTBOBaTb pa3BHTHIIO CTpaH, 'b3t 3KOHOMHKa B
BbICOKOA cTene1HH 3aBHCHT OT KOMMepieCKHX npoaa)K 3epHa;

d) O6ecneqlTb qEopyM ximi o6MeHa HH4jOpMagHer Hi o6cywRenHst B0onpoCoB
ToproBJIH 3epHOM, Bb13b1BaiOuAHX 03a6OieHHOCTb y-iaCTHHKOB, 1

e) O6ecneq4HTb COOTBeTCTBytOIlyOl OCHOBY ItJ51t BO3MO)KHbIX neperoBopoe 1lo
HOBOMy MeXKJIYHaPOAHOMY coriiaweHHIO H KOHBeHLAHH C 3KOHOMHqeCKHMH foJIo)Ke-
HHSIMH.

CmambR 2. OHPEEJIEHH5I

Aim uenegi HaCTOAsuefi KOHBeHA1HH:

1. a) <CoBeT>> o3HaqaeT Me).yHapOJIHblfi COBeT no neHte, C03AlaHHbIi CO-
r-IaCHO MeXAyHapOAHOMy cornaeHno no nweHue 1949 roaa H coxpaHeHHbIA B
COOTBeTCTBHH CO CTaTbefi 9;

b) i) <yiaCTHHK> o3HaiaeT CTOPOHY HaCToau~eri KOHBeHLHH;

ii) <yqaCTHHK-3KCrIOpTep)) o3HaiaeT yqaCTHHKa, onpeneneHHoro TaKHM
o6pa3oM B COOTBeTCTBHH CO CTaTbeg 12;

iii) <yqaCTHHK-HMOpTep 03HaqaeT yqaCTHHKa, onpenefeHuoro TaKHM
o6pa3oM B COOTBeTCTBHH CO cTaTbeg 12;

c) IHcnOJIHHTeJnbHbIli KOMHTeT>> o3HaqaeT KOMHTeT, CO3jjaHHbIA cornaCitO
CTaTbe 15;

d) <<O KOMHTeT no KOH-bIOHKType pbIHKa- o3Ha'iaeT HOI-KOMHTeT, Co3AlaH-
HbIHk cornacHo CTaTbe 16;

e) «3epHo- HJ1H 13epHOBbie>> 03HataeT rimeHH1ty, nieHH4'HyIO MyKy, po)Kb,
slweMHb, oBec, KyKypy3y, ripoco H copro, a TaKKe, no pelneHM1o COBeTa, gpyrme
3epHoabie H nipOJIYKTbl H3 HHX;

I) i) <~3aKynKa> 03Ha'aeT 3aKynKy 3epHa IlPR HMiOpTa HuIH KOjiHqeCTBO
3aKyflJleHHOrO TaKHM o6pa3oM 3epHa, B 3aB14CHMOCTH OT KOHTeKcTa;
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ii) «npoxaa> o3HaqaeT npoga)Ky 3epHa wiR 3KCROpTa HJIH KOJIHqeCTBO
npolaHoro TaKHM o6pa3oM 3epHa, B 3aBKCHMOCTR OT KOHTeKCTa;

iii) B Tex cTaTbRX HacToiuAeh KOHBeHUHH, rae xiejnaerc% CCbIJIKa Ha npoa-
AKy HJIH 3aKynKy, ciiellyeT HoHHMaTb, 'TO 3TH TePMHHb OTHOCHTCH He
TOJIbKO K cjieJIKaM o npola)Ke HJIH 3aKyfKe MewKIy COOTBeTCTByIOtAHMH
HpaBHTeibCTBaMH, HO H K cJe11KaM o npoaKe HJH 3aKynKe MeKxy
4aCTHb[MH cjJHpMaMH, H K cjeaJKaM o npoia)Ke HJH 3aKynKe Mewfy
'qaCTHOfi qbpMO1 H COOTBeTCTByIOUAHM HpaBHTenIbCTBOM.

g) (<cneiAHan]bHoe 6ojibuHHCTBo roJocoB>> o3HaqaeT roiocoBaHHe, Tpe6yiouee
no xpaAieA Mepe ABYX TpeTeAi roJIOCOB npiHCYTCTBY1OUAHX H ronocymttoUHx yqacTHH-
KOB-aKCnOpTepOB H no Kpa Heg Mepe JJByX TpeTeA rojiocoB npHCYTCTBYOUAHX H
roJIOCYIOttU4X ymaCTHHKOB-HMnOpTepoB, noJlCMHTaHHbIX paaJenbHO;

h) vceJIbCKOXO3R CTBeHHbI1 roJg> o3HaqaeT nepioa c 1 Hiojli1 no 30 HIOH;

i) <pa6oqi geHb>) o3HanaeT pa6oqi jjeHb B HLTa6-KBapTipe COBeTa.

2. Jo6yo CCbIJIKY B JaaHHOA KOHBeHLtH4 Ha <<IpaBHTeJIbCTBO>> HRH (TnpaBH-
TeJ1bCTBa> ciieuiyeT rOHHMaTb KaK BKJItoqaiotlyto CCblJIKY Ha EBpOneAcKoe 3KOHO-
MH-ieCKoe coo61gecTBO (HMeHyeMoe aanee E3C). COOTBeTCTBeHHO, nto6yto CCbIJIKY
B aaHHOA KOHBeHI4H Ha «noJlnrcaHHe KJlH Ha «JRenOHHpOBaHre paTH1HKaIHOH-
HbiX rpaMOT, aKTOB 0 rIpHHRITHH HiH oao6peHHH HJ1H <aKTa o rpHcoe)IHHeHrH>> HJIH
Ha <qteKjiapatHO 0 BpeMeHHOM npHMeHeHHlH> 'IpaBHTeibCTBOM cieaiyeT npHMeHH-
TefjbHO K E3C IOHHMaTb KaK BKJIOqaiOilyio nojInHcaHHe n14 geKnapaitumo o
BpeMeHHOM rpHMeHeHHH OT HMeHH E3C ero KOMnIeTeHTHbIM opraHOM H JenOHHpO-
BaHHe aKTa, KOTOpb1i! corjlaCHo aJIMHHHCTpaTIBHbiM nOCTaHOBJieHH1M E3C ciaeT-
CA Ha xpaHeHHe fpH 3aKJmlOmeHHH MeAWuyHapoxIHoro COrJaIeHHH.

Cmambn 3. 14H1OPMAUMI_, OTqETbI 14 CCJIE)JOBAHHSI

1. C lgenbio OKa3aHH5I CojIeACTBH%1 JIOCTH)KeHH1O t eneg, H33o)KeHHbIX B CTaTbe
1, 6onee UHPOKOMY o6MeHy MHeHHIMH B xoale ceccHl CoBeTa H o6ecneqeHH1o
nocTyniieHHM 3HHOpMatgHH Ha nOCTORHHOA OCHOBe B o6urAx 4HTepecax yqaCTHH-
KOB, cJiextyeT o6ecneqHTb noXIrOTOBKY peryjiispHbIX o63OpOB, o6MeH HHcPopMaei,
H, no Heo6xolrHMOCTH, noflIOTOBKy cneltaibHbIX HccjiejaoBaHH no BonpocaM
3epHOBbIX, o6paumam npeHMymueCTBeHHoe BHHMaHHe Ha ciieaytoutee:
a) pecypcbi, cnpoc H KOHL1OHKTypa pbHKa;
b) H3MeHeHHlM B HaIAYAOHaJabHOi rOJIHTKge 1 HX BJIHS1HHe Ha COCTORSHHe M1poBoro

pbHKa;

C) H3MeHeHH1, KacaiouAiecm COBept1eHCTBOBaHHH H pacwHHpeH TOprOBJIH, no-
Tpe6neHH5, xpaHeHSA H TpaHcnOpTHpOBKH, oco6eHHo B pa3BHBaiouAHxcA
cTpaHax.

2. B gemix ynyqieHHR c6opa 1 npegocTaBj1eHHq lHqCOpMai rHH ans o63opoe H
HccieaOBaHHA, KOTOpbIe ynOMHHaKOTC1 B HYHKTe 1 HacOsiguei CTaTbH, o6ecneqe-
HH1 BO3MO)KHOCTH 6onee tnipoKoro npiMmoro yqaCTH5 yiaCTHHKOB B pa6oTe CoBe-
Ta, a TaKwKe B ROHOJHeHHe K yKa3aHHMM, KOTOpbie y)Ke A11OTC COBeTOM B xoxte ero
CeCCHH, Co3jjaeTCl I-OJIKOMHTeT no KOH-bEOHKType PbIHKa C q)YHKL RHHMH, onpege-
JIeHHbIMH B CTaTbe 16.

CmambRt 4. KOHCYJIbTAWI14 0 flOJIO)KEH14H HA PblHKE
1. ECJIH IOujKOMHTeT no KOH-bfOHKType pbHKa B xojae CBoeio iOCTORHHoro

Ha6juojieHHs 3a nojoKeHHeM Ha pbIHKe, B COOTBeTCTBH4 CO CTaTbelH 16, npHXOJIHT K
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MHeHHIO, HTO H3MeHeHHA Ha MeXK[[yHapORHOM pbIHKe 3epna Co3JIBOT cepbe3HYIO
yrpo3y HHTepecaM yaCTHHKOB, H411 eCJIH HCnOJIHHTeJIbHbI a HpeKTop no CBOerf
HHH1HaTHBe 1411 no npocb6e .ro6oro y'aCTHHKa o6paamaeT BHHMaHHe FIoaKOMH-
TeTa Ha TaKOBbIe H3MeHeHHA, nocJeRlHHH He3aMeJ.rIITeJIbHO coo6muaeT o COOTBeT-
CTByIOIfLHX DaRTax I4cHOJIHHTeJIHOMy KOMHTeTy. MH(DOpMHpyIO o6 3TOM I4cnoJIHH-
TeJibHbIA ICOMHTeT, IOUKOMHTeT o6panlaeT oco6oe BHHMaHHe Ha o6CTOITeJIbcTBa,
KOTOpbIe yrpoxaIoT HHTepecaM yqaCTByi1UHX CTpaH.

2. I4cnOIHHTenbHblf KOMHTeT co6tipaeTcA B TeeH4e aeCATH pa6o'4tx XIHer4
1Isa paCCMOTpeH4R TaKOBbIX H3MeHeHHA, H, ecmrn CO'qTeT 3TO [tenecoo6pa3HbIM,
o6patuaeTcA K [IpeacejlaTeuo CoBeTa c npoCb6Oll CO3BaTb ceCCHIO COBeTa juut
paCCMOTpeHHA CHTyaIgHH.

Cmambfi 5. KOMMEPqECKHE 3AKY[1KH H CHEUI4AJIbHbIE CEJIKM

1. KoMMep'ecKoIA 3aKyflKO4 B LtemI5X HaCTO5tAIeAI KOHBeHntHHI HBJi eTCI 3aKyn-
Ka, KaK OHa onpeliienea B CTaTbe 2, COOTBeTCTBy1OUtaA o6blrqHO KOMMepqeCKOfB
npaKTHKe B Me)K11yHapO11HOA ToprOBjie, 3a HCKJHO'ieHHeM CJieJOK, 0 KOTOpbIX pelb
HeT B IyIHKTe 2 HaCToAtgeg CTaTbH.

2. CnetuHaJIbHOA cXjeJIKOA B LgenX HaCTO59u.el KOHBeHU111 aHBJ1aeTCA TaKaA
c1eJIKa, KOTOpaA BKJ1iOqaeT oco6bIe yCJIOBHA, He COOTBeTCTBYIOuAHe o6bIqHOA
KOMMepmeCKoI1 npaKTHKe, B CBA314 C ymacTeM B 3aKJIIOeHHH TaKOA cj1J1eKK f-paBft-
Te~JbCTBa COOTBeTCTBy1OIeIt cTpaHbI. K KaTeropuH clneLti1abHbX cjiejOK OTHOCaT-
cm cjfeAyI1ttHe:

a) npoaaxKa Ha YCJIOBH51X KpejmTa, npH KOTOPOI B peB y bTaTe yqacTnA lIpaBHTeJIb-
CTBa npoeHTHaR CTaBKa, CpOK naTea H Apyr~e COnYTCTBY1OtLUHe YCHIOBH51 He
COOTBeTCTBYlOT KOMMepecCKHM CTaBKaM, CpOKaM H1H1 yCIOBHAM, npeo61agao-
IIAHM Ha MHpOBOM pbIHKe;

b) npoia)Ka, npH KOTOPOA 3epHO onJIa4HBaeTCA 3a cqeT 3agMa, npe)ocTaajennoro
[IpaBHTenbCTBOM yqaCTHHKa-3KcnopTepa 1n5f 3aKynKH 3epHa;

c) npoJaa c onJaTOAI B BaUOTe yqaCTHHKa-HMnOpTepa, KOTOpaA He o6paTMa B
BaJIfOTY JIH TOBapb ;lA HCIIOJlb3OBaHHa B 3KCnOpTHpyiOulerH CTpaHe;

d) npollaa no TOprOBbIM cornaeueHrisM Co cneuLtH~JIbHbIMH yCJIOBHaIMH nJlaTe)Ka,
BKJIiOqaoBI0UMH KJIHPHHFOBbie pac4eTbI C yperyuHiposaneM Kpe1I1TOBbIX CaJb-
110 B JIBYCTOPOHHeM nopsAiKe nyTeM o6MeHa TOBapaMH, 3a HCKJHOqeHieM Tex
cjiy'qaeB, Korta COOTBeTCTBy10IAnif yqaCTHK-3KcnopTep H yqaCTHHK-HMnOpTep
JlOFOBapHBaIOTC1 O TOM, ITO npoia)Ky cneilyeT Cx]HTaTb KOMMepqeCKOA;

e) 6apTepHbie cjieJIKH:

i) KOTOpbIe 3aKmo4arOTc5i fpti yqaCTHK lIpaBHTebCTB H npH KOTOpbIX 3epHO
npelocTaBjieTCH B o6MeH no HHbIM teHaM, qeM Te, KOTOpbie npeo6lala[oT
Ha MHPOBOM pbIHKe, HiH

ii) KOTOpbie 3aKjuo1aIOTCR B paMKaX rocygaapCTBeHHbix nporpaMM 3aKynOK, 3a
HCKHIOmeHHeM Tex ciyqaeB, KoFaa 3aKynKa 3epHa 51BJ15eTC1 npeaMeTOM
6apTepHoAi c1eJKH, npH KOTOpOIA1 cTpana KOHeMHOFO Ha3HaqeHHA He yKaaaa
B repBoHaajbHOM 6apTepHOM jjorOBope;

SnpegocTaBjieHHe 3epa B nopAAure aapa HAJH 3aKynKa 3epna 3a ClieT ae[eXHnbIX

cpeacTB, 6e3Bo3Me3IHO nIpeIOCTaBJeHHbIX JA1 3TOR KOHKpeTHOA i Uei yxiaCTHH-
KOM-3KcnopTepoM;
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g) jlo6bte Apyrne onpeJxeJieHHbie COBeTOM KaTeropHH cxienOK, BKJIIOt 1aKoigHe oco-
6bie yCJIOBHSI, He COOTBeTCTByiOuJtHe O6 b14HOA KOMMepxieCKOA npaKTHKe, B CBR-
3H C y4aCTHeM B 3aKJIio'eHHH TaKHX cXIeJIOK I-paBHTelbCTBa COOTBeTCTByOUleH
cTpaHbl.

3. EcJiH HcrOfrlHHTeJbHbi JIHrpeKTOP Hal r1o6o yIacTHHK cTaBHT Bonpoc o
TOM, IBJlS1eTC! nit JilHHam cjieJ1Ka KOMMepqeCKO! 3aKynKOl cOrI.aCHO onpe,,eJneHHIO
i1yHKTa 1 HacTontteg CTaTbH HJIH CletHajibHOll cjjeJ1KOA cornaCHO onpeneneHH1
nyHKTa 2 HaCTO5iutef CTaTbH, petuenne BbIHOCHTC51 COBeTOM.

Cmamb 6. OCHOBHblE HPI4HuIIInbI 3AKIIOIEHHSl CjEJ1OK
HA JIbFOTHbIX YCJIOB145IX

1. YqaCTHHKH O6SI3yIOTCl ocytLUeCTBJI ITb ace ceJI KH Ha JrlbOTHbIX yCJIOBHIX nO
3epHy TaKHM o6pa3OM, 4TO6bI He npH'IHHRTb npH 3TOM ymtep6a HOpManbHOH
CrpyKType npOH3BOACTBa H MeKAyHapOjHOA KOMMepieCKOA ToproBJie.

2. C 3TOA liejibiO y~aCTHHKH, KaK nOCTaBUHKH, TaK K IIOJyqaTeJiH, npHHHMa-
lOT COOTBeTCTBylOUIHe Mepbl ;jnls o6ecne4eHH,9 Toro, qTO6bI cJIerKn Ha JlbrOTHblX
yCJ1OBHX RIonOJIHSJIH KOMMepLecKHe npojia)KH, KOTOpbie MO)KHO 6bJ1o 6b1 peajibO
O)K HjaTb B OTCYTCTBHe yKa3aHHbIX clejiOK, H npHBOJIHJUI K yBeJHqeHHIO nOTpe6Jle-
HHS H 3anacoa B cTpaHe-noyvaTene. -Iojio6HbIe Mepbl IIJIS CTpaH, 31BJISIOtIHXCA
qJeHaMH AO, jOJDKXHbI COOTBeTCTBOBaTb np1HHnaM 'AO, KacaiouIHMCS c6bITa
H3JIHIUKOB, H OCHOBHblM HanpanjieHHAM H KOHCyJIbTaTHBHbIM O6A3aTeJlbCTaaM
ylaCTHHKOB (DAO, H MOryT npeaXyCMaTpHBaTb Tpe6oBaHHe, '*TO6bl onpeleJIeHHbIH
o6eM KoMMepqecicoro HMnOpTa 3epHa, cornacoBaHH I co cTpaHoA-noJlyqaTeneM,
coxpaHAnC Ha o6tteri OCHOBe 3TOR cTpaHoi. fpH YCTaHOBjieHHH HiH KoppeKTHpOBiKe
3TOrO o6feMa HeO6xoaIHMO nOJHOCTb1O y4HTbIBaTb o6,eM KOMMepqecKoro HMnOp
Ta 3a onpe1aeeHH],ir nepHoa, nocneaHne TeH1eHUHH B noTpe6ieHHH H HMnlOpTe H
3KOHOMHqeCKOe noJIo2KeHHe cTpaHb1-nOJIytiaTeJ5i, BICJiIOqaAl, B 'laCTHOCTH, COCTOI-
HHe ee niaTeeKHoro 6ananca.

3. YiaCTHHKH np nPOBeeHnH 3KCnOPTHbX caeJIOK Ha JIbrOTHbX yCJIOBHHIX
JIOJI)KHbI 11O ocytt~eCTBJieHHm noJgo6HbIX CjleJiOK B MaKCHMaJIbHO BO3MO)KHOAI cTeneHH
KOHCyJIbTHpOBaTbC51 C yqaCTHHKaMH-3KCnOpTepaMH, Ha KOMMepqeCKHA 3KcnOPT
KOTOpbIX MOryT nOBJ1HATb TaKHe cJIeJIKH.

4. CeKpeTapiaT nepHoqiHeCKH JIOKjaajbIBaeT COBeTy o xoae ToprOBJ1H 3ep-
HOM no caieJ]KaM, 3aKJliOqeHHbIM Ha JlbrOTHb1X yCJIOBHH9X.

Cmambn 7. PEFrICTPAIUMl 14 CEOP CBEQEHHI1I

1. YqaCTHHKH peryi.RIpHo npeaOCTaBJISI1OT cBejjeHHn, a COBeT nPOBOJAHT
perHcTpatimo jaHHbtX 3a Kaabtfl ceJ1bCKOXO3Hr4CTBeHHbI roja, nOKa3bBaal ece OT-
rpy3KH 3epna yqaCTHHKaMH H BeCb HMnOpT 3epHa H3 HeyaCTByttOHX CTpaH oT11eJlb-
HO no KoMMepqeCKHM 3aKynKaM H cneitHaanbHbIM cieJIKaM. COBeT TaK)Ke, no Mepe
BO3MO)KHOCTH, IpOBOAHT perHCTpamo Bcex nOCTaBOK MeWKXy Hey'aCTBYIOLItHMH
cTpaHaMH.

2. Y'iaCTHHKH, no Mepe BO3MO)KHOCTH, npeaOCTaBJI IOT TaKy1O H1copMalito,
KOTOpam Mo)KeT nOTpe6oaaTbCH9 COBeTy B OTHOHIeHHH HX npegnoKweHHA H cnpoca Ha
3epHo, H CBOeBpeMeHHO coo6ua1OT o60 Bcex H3MeHeHHx B HX HaLIHOHaTbHOA
3epHOBOA1 nonHTHKe.
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3. Tjna tieneg HaCTomiuefl CTaTbH:

a) yqaCTHHKH HanpaBsJIIOT HCHOJIHHTeJIbHOMy JQHpeKTOPY TaKHe CBeJjeHH1
OTHOCHTeJlbHO KOJIHqeCTB 3epla, 5IBriioaierocA o6-beKTOM KOMMepqeCKHX npogaa
H 3aKynOK, a TaKKe cneLHaIbHbIX cjleJiOK, KaKHe MOryT nOTpe6OBaTbC.l COBeTy B
npejgeiax ero KOMneTeH.HH, BKJI1o0a1:

i) B OTHOIIeHHH cneiHarlbHbtX cJaejOK - TaKile noipo6HOCTH cJieJnoK, KOTOpbIe
MO)KHO HCIIOJlb3OBaTb JIfJ1B HX KIiaCCHq)HKalHH B COOTBeTCTBHH Co CTaTbeh 5;

ii) HMetOIuHec1 CBeaeHH1 OTHOCHTeJIbHO THna, Kjlacca, COPTa H Ka'ecTBa COOTBeT-
cTByIou.mero 3epHa.

b) KaW4Abtfl yqaCTHHK HpH 3KCnOpTe 3epHa HanpaBJ1$1eT [ACnOJHHTejibHOMy
/lHpeKTOPY TaK1e aHHbie B OTHOwIeHHH 3KC1IOpTHbIX ieH, KOTOpbie MoryT noTpe-
6OBaTbCl CoBeTy;

C) COBeT Ha peryipHorl OCHOBe nojiyaeT CBeJIeHH31 OTHOCfITeJ1bHo npeo611a-
RaOUAHX B aaHHoe BpeMA pacxojiax no TpaHCHOPTHPOBKe 3epHa, H yqaCTHHKH
coo6ut~alOT TaKie XlOOJHHTe~lbHbie CBeJleHHl, KaK1e MOryT nOTpe6OBaTbCl Co-
BeTy.

4. Ecni 3epHO nocTynaeT B cTpaHy KOHe4HOlO Ha3HaqeHH1 nocne nepenpoaa-
)KH, niepeBO3KH HiH neperpy3KH B nopTax CTpaHbl, KOTOpaR He 3IBJ5iSeTC31 CTpaHOA
npoHcxoxJReHHm ntueHHmIbl, ytaCTHHKH B BO3MO)KHO 6onee nOJ1HO4 Mepe npeACTaB-
J151lOT TaKy1O HlHqopMalu1O, KOTOpai f1O3BOJltlJIa 6bl perHCTPHPOBaTb OTrpy3KH KaK
OTIpy3KH MexAy CTpaHOA npoHcxoK<AeHH H CTpaHoH KOHeMHorO Ha3HaqeHHA. B
cjiyqae nepenpoaawii, noJIo)KeHH51 JaHHOrO HYHKTa npHMeHIlOTC.I B Tex cJIyqax,
Korja 3ePHO OTlpaBjieHO 143 CTpaHbl fpoHcxoxcaKeHH.9 B TOM )Ke ceJbCKOXO3HIACT-
BeHHOM oay.

5. COBeT pa3pa6aTbIBaeT npaBHjlia npotgeypb c6opa CBejXeHHA H BeaeHHH
perHCTpatHH, 0 KOTOpbIX HjIeT pe t b B HaCTOntuteA CTaTbe. B 3THX npaBHJuax
JIOJDKHbl npeJiyCMaTPHBaTbC1 CPOKH H nOP5tJjOK npeCXcTaaBJeH1HH TaKHX CBejjeHHH, a
TaK)Ke o63I3aHHOCTH yqaCTHHKOB B OTHOIIIeHH14 HX npelCTaBJieHH. . COBeT TaKxce

npe/jyCMaTPHBaeT FIOP5)OK BHeCeHHII H3MeHeH4HA B mo6bie 3an1HCH HJIH CBeaeHH51,
HaxOJjA1itHeCA B ero BeJaeHHH, BKj11O4a nOP51XjOK pa3petweHHH nio6bIX BO3HHKaIO-
IUAHX B CB513H C 3THM CflOpOB. ECJIH KaKOA-J1H60 ytaCTHHK HeOJjHOKpaTHO H 6e3

BCRKHX Ha TO OCHOBaHHA He npeAcTaBnmeT CBegeHHAl, KaK 3TO nIpegJyCMOTpeHO
HaCmoaeg CTaTbefI, I4CfIOJIHHTeJIbHbHIi KOM14TeT HIpOBOIHT KOHCyYJbTa iHH C 3THM
y4aCTHHKOM, 4TO6bi HCHpaBHTb co31aBmeeci nojo)KeHHe.

CmambR 8. CrIOPbI I )KAJIOBbl

1. Bce cnOpbt OTHOCHTeJIbHO TOJ1KOBaHH HJili npHMeHeHH5I HacTOmlueg KOH-
BeHIUHH, KOTOpb1e He 6bIrH yperynHPOBaHbi HyTeM neperoBopoB, no npOCb6e
nto6oro y~aCTHHKa, 5iBeAisoujerocq OJIHOA 3 CTOPOH B cnope, nepeualoTc5 Ha
peiueHne COBeTa.

2. JIo6ogI yqaCTHHK, KOTOpblA C4HTaeT, TO ero HHTepecaM KaK CTOPOHe
HaCTO5tlueg KOHBeH14H npHIIHHeH cepbe3HblA yu.ep6 JaeICTBH5IMH OJIHOrO HJIH
HeCKOJ~bKHX y'aCTHHKOB H 3TO HapytuaeT q)yHKIAHOHHpOBaHte KOHBeHLHH, MOXKeT
nepejiaTb BOnpOC Ha paCCMOTpeHHe COBeTa. COBeT B TaKOM cjiy'ae He3aMeajIH-
TeJibHO KOHCYJIbTHpyeTC51 C COOTBeTCTByIOIA14MH y'aCTHHKaMH C TeM, 4TO6bl pe-
IIIHTb Bonpoc. ECJIH B pe3yibTaTe TaKHX KOHCyJIbTaLrnH BOIIPOC OCTaeTC5I HepeweH-
HbIM, COBeT BHOBb pacCMaTPHBaeT BoHpoc H MO)KeT BbIHeCTH peKOMeHjaagHH COOT-
BeTCTBYIOUlAHM yqaCTHHKaM.
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qIACTblI. AAMHHHCTPAT14BHbIE HOCTAHOBJIEHMIA

Cmamba 9. COCTAB COBETA

1. MeXc, yHapoQHbii COBeT no nlweHH~ge, yqpe*., eHHbIA Ha OCHOBaHHH Mex-
AynapoxAsoro cornameHHa no nweanue 1949 roga, npojaoJKaeT JRefiCTBOBaTb B
LteJSifX ocyuecTBJieHH5 HaCToRl~eA KOHBeHtHH; rip4 aTOM ero COcTaB, nOJIHOMO-IHR
Hi o6R3aHHOCTH onpegeasngoTc2 HaCTORttQeA KOHBeHLttiei.

2. YiaCTHHK14 MOyT 6bITb rlpeRCTaBJ1Hbi Ha 3aceaaHH2X COBeTa npeicTaBH-
TeJISIMH, 3aMeCTHTenI;MH H COBeTHHKaMH.

3. CoBeT H3614paeT FlpetceaaTejiJa H 3aMecTfTein HpeaceaTean CPOKOM Ha
OJjHH ceJ~bCKOXO3.tACTBeHHbIi roxr IpeJjceajaTenb He 1MeeT npaea roaoca, H 3aMe-
CTHTeJb lpecegaTenA He iM~eeT npaBa rojnoca fplI HCHOJIHeHHH4 o6s3aHaocreA
IpexcejgaTens.

Cmambfi JO. f"ORHOMO'41451 1H OFI3AHHOCTFI COBETA

1. COBeT ycTaHaBR14aaeT CBoH npaBHina npotteaypbl.

2. COBeT seaeT TaKy1O XOKyMeHTaitmiO, KOTOpafi Heo6xo[HMa no YCJIOBH51M
HacTomiutehi KOHBeHltHH, a TaKwe mo6yo gEpyryto AOKyMeHTatqmO, KOTOpyIO OH
CO4TeT Heo6xoAtMoih.

3. B ueuiisx COjaeACTBH59 BbIfOJ1HeHH1O COBeTOM CBOHX o6H3aHHocTeri no Ha-
cTosiu.teg KOHBeHIA14 COBeT MO>KeT npOCHTb, a yqaCTH4HKH OJDIKHbi rIpegp0CTaBHTb
eMy, B COOTBeTCTBHH C nyHKTOM 2 CTaTbH 7, TaKHe CTaTHCTH4eCK14e laHHbie H HH-
4tbopMaitmo, KOTOpbie Heo6xoJIHMbt eMy xgnst 3THX eneki.

4. COBeT MO)KeT CeLiHaJIbHbIM 6OJIblIHHCTBoM rojiOCOB jRejierHpoBaTb .iio6o-
My H3 CBOHX KOMHTeTOB m.Im MCnOJIHHTeJlbHOMy IpeKTOpy nO.JIHOMOqHSI HJH
o6a3aHHOCTHr, 3a HCKJmHoeHHeM caeyrotux:

a) [lpHHSITHe peweHiA no BonpOCaM, yKa3aHHbIM B CTaTbe 8;
b) rlepecMoTp, cornacHo CTaTbe 11, roJ1OCOB yqacTHHIKOB, nepe4IcjieHHbIX B fIpH-

JIO)KeHHH;

c) OnpeueeHHe yqaCTHHKOB-3KCnOpTepOB H HMnOpTePOB H pacnpejieem~e roiio-
COB Me)KUy HHMH, cor~iacHo CTaTbe 12;

d) MecTonpe6bBaHrte COBeTa, coriacHo nyHKTy 1 CTaTbH 13;
e) Ha3HaqeHe IlcnOJIHHTeJlbHOrO JI4peKTOpa, cormacHo nyHKTy 2 cTaTbHl 17;
J) YTBepKJoeHHe 61oR)KeTa H pacueT B3HOCOB yLaCTHHKOB, corjiacHo cTaTbe 21;
g) BpeMeHHoe jiH4UeHH1e ytaCTHHKOB npaBa ronoca, cornaCHo fnyHKTy 6 CTaTbH 21;
h) Jho6oe o6patueHme K FeHepaJIbHOMy cegpeTapto IOHKTAR c npocb6oAi o

CO3btBe KOH44bepeHLtIM Uim neperoBopoB, corniacHo cTaTbe 22;
i) I4CKJItoueHHe yiaCTHHKa H3 COBeTa, cornacHo CTaTbe 30;
J) FlpealioKeHHe 0 BHeceHH4 nonpaBoK, cornaCno CTaTbe 32;
k) lpoxiueHe HJim npeKpauieHae CpOKa aeHCTBH115 HaCTo9igegi KOHBeHqHH, cornac-

HO CTaTbe 33.

COBeT MOKeT B mo6oe BpeMxr 6OIbWHHCTBOM noilaHHbiX rojiOCOB OTO3BaTb
TaKHre geJierHpoBaHHbie rOJ1HOMOlHI H o6sI3aHHOCT14.
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5. Jlbo6oe peueHHe, lHHITOe Ha OCHOBaHHH jleJierHjpOBaHHbIX COBeTOM floJi-
HOMOqHA HJ1H O65I3aHHOCTe, B COOTBeTCTBHH C IyHKTOM 4 HaCToAluIeAi CTaTbH,
noXJIe)K4HT nepecMoTpy COBeTOM no npocb6e mo6oro yiaCTHHKa B CPOKH, yCTaHOB-
neHHbie COBeTOM. Jho6oe peleHHe, B OTHOI/1eHHH KOTOpOro B yCTaHOBJieHHbie
COBeTOM CPOKH He IIOCTylnHJIO npoCb6bl o nepecMoTpe, IBeI IeTC3 o613aTeJIbHbIM
RJIA Bcex yqaCTHHKOB.

6. B JlOniOJIHeHHe K HOJIHOMO'IHAM H o63aHHOCsIM, onpelaeJieHHbM HacToA-
u"eA KOHBeH4HeI, COBeT MO)KeT HMeTb TaK)Ke japyrHe fIOJIHOMOqHA H BbIIOJIHITb
ApyrHe o6st3aHHOCTM, KOTOpbie Heo6xoJliiMbl nJIlA BbIlrOJIHeHHSI yCROBMiA HaCTOSuteA
KOHBeHIAHH.

Cmambq 11. PACPEREJIEHHE FOJIOCOB B UEJl1lX BCTYrIIEHHI4 KOHBEHUHH
B CHJIY H BIOR)KETHbIX BOHPOCOB

1. UjiS LgeneA BCTyInieHH4I B CHJY HacToquieA KOHBeHlAHH, B COOTBeTCTBHH C
HyHKTOM 1 CTaTbH 28, KOJIHqeCTBo rojiOCOB Ka)KJIOro HpaBHTeJnbCTBa nOKa3aHO B
[IpHJio)KeH4H.

2. JIjis ueieAi pacqeTa bHHaHCOBbMX B3HOCOB, B COOTBeTCTBHH CO CTaTbefi 21,
ronoca ytaCTHHKOB JIOJI)KHbl paCCqHTbIBaTbCl Ha 6a3e rOJIOCOB, yKa3aHHbIX B
rpHioKeHHK, C yqeTOM cieiiytotitero:

a) cpa3y nocne BCTynieHHw KOHBeHIAHH B CHIY COBeT nepepacnpelieisieT B
FlpHnoKeHH ronioca cpein npaBHTeJnbCTB, KOTOpbie aenFOHtipoBaJIH CBOH paTHqbH-
KaUHOHHbie rpaMOTbl, aKTbl 0 HpHHATHH, ojlo6peHnH IJIH npHcoeajUHeHiH JIH
yBegoMjieHH51 0 BpeMeHHOM npHMeHeHHH, nponopttnoHaJlbHO qHcJny roJnOCOB, KOTO-
pbIMH Ka)ICblh H3 HHX o6naxjaeT B COOTBeTCTBHH C IpHJIo>KeHHeM;

b) nocne BCTynJieHHI KOHBeHtUHH B Ciny BCRKHAI pa3, Koria KaKoe-JHI6o npasH-
TeJlbCTBO CTaHOBHTCI HJ1H nepecTaeT 6blTb CTOpOHOAi HaCTOtiUteAi KOHBeHgHH,
COBeT nepepacnpeaejiaeT ronoca cpexi jipyrHx yqaCTHHKOB npnOptUHOHajbHO
TOMy qHcJ1y rOJIOCOB, KOTOPbIM o61alaeT KaWKJbH yqaCTH;IK, HepeqHcjleHHbIli B
fIpHjioKeHHH;

c) qepe3 TpH roaa nocne BCTynJieHHS B CHJIy HaCToAsiteA KOHBeHIUHH H KaWJlblll
pa3 npH HpoJIJ]eHHH CpOKa QeACTBHIA KOHBeHLUtHH, B COOTBeTCTBH4H C flyHKTOM 2
CTaTbH 33, COBeT nepecMaTPHBaeT H MO)KeT KoppeKT11POBaTb roiioca yqaCTHHKOB,
nepeqcjieHHbIX B IpHJIoKeHHH.

3. JJIS Bcex OCTaJIbHbX LeJrelgi, KacalOLitHXCAt BbilIOJHeHHq HaCToqtI1IeAi KOH-
BeHUHHH, ronroca yqaCTHHKOB pacnpe/ejlullOTC5 B COOTBeTCTBHH CO CTaTbel 12.

CmambR 12. OFIPE)JEJIEHHE YqACT7HHKOB-3KCIOPTEPOB H Y4ACrHHKOB-
HMHIOPTEPOB H PACHPEREJ1EHHE FOJiOCOB ME)KIY HHMH

1. Ha nepBOii ceCCHH, CO3BaHHOA1 B paMKaX HaCTo IuIeA KOHBeHIHH, COBeT
yCTaHOBHT, KTO H3 yqaCTHHKOB 6yteT yqaCTHHKOM-3KCOpTepOM H KTO H3 yqaCTHH-
KOB 6yaIeT ylaCTHHKOM-I4MnOpTepOM B itejiHx HaCToMLnleA KOHBeHtAHH. -pH 3TOM
COBeT 6yaeT y4HTbIBaTb CTPYKTYPY TOprOBH nweHHtteA 3THX yiaCTHHKOB H HX
TOqKy 3peHHA no 3TOMy Bonpocy.

2. flocie TOrO, KaK COBeT onpejtejiHT, KTO H3 yqaCTHHKOB HaCTOStefi KOH-
BeHIAHH S1BJ1eTCR yqaCTHHKOM-3KcnopTepoM H KTO IBJ]ISeTCAI yqaCTHHKOM-HMflOpTe-
poM, yqaCTHHKH-3KcnopTepbl, HCXOJjS H3 pacnpeaejieHHH Hx roJiOCOB coraiacHo
cTaTbe 11, pacnpeaejfA'OT ronoca Mewy co6oAi no jjorOBopeHHOCTH, B COOTBeT-
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CTBHH C YCJIOBHR1MH, H3JIO)KeHHbIMH B IIYHKTe 3 HaCTos tueA CTaTbH, H y4aCTHHKH-

HMIOPTepbI pacnpeneiiAOT rojioca aHajOHMHbIM o6pa3oM.

3. B ueaax pacnpeeaeHHq roiOCOB, B COOTBeTCTBHH C IyHKTOM 2 HaCTOt~uCeg
cTaTbH, y'qaCTHHKH-3KCnOpTepb HMeIOT COBMeCTHO 1000 FOJ1OCOB H yIaCTHHKH-
HMnOpTepbt HMeIOT COBMeCTHO 1000 rojiOCOB. HH OAHH yqaCTHHK He HMeeT 6oaiee
333 rojnocoe B KaqeCTBe ytaCTHHKa-3KCnOpTepa HJIH 6ojiee 333 rOJiOCOB B KaqeCTBe
yIaCTHHKa-HMnOpTepa. He QOJIKHO 6bITb qaCTHxIHbIX rOjiOCOB.

4. CnHCKH ynaCTHHKOB-3KCnopTepoB H HMnOpTepOB HepecMaTpHBatOTCA
COBeTOM B CBeTe H3MeHeHHrl B cTpyKType HX ToproBJiH nmleHHuefi no HCTeeHHH
Tpex AeT nocne BcTyrtneHHA B CHjry KOHBeHtIHH. OHH TaKwe repecMaTpHBaIoTcA
Kax2Icbfi pa3 nIpH npoaneHHH cpora IICTBHA KOHBeHlIHH B COOTBeTCTBHH C nyHK-
TOM 2 CTaTbH 33.

5. n-o npocb6e jlo6oro yqaCTHHKa COBeT MOWKeT B Haqajie jllo6oro ceJIbCKOXO-
3RCTBeHHOrO roga CleICIHaJIbHbIM 6OJIbIIHHCTBOM rOArOCOB nepeBecTH JaHHOrO
yqaCrHHKa H3 CnHCKa yqaCTHHKOB-3KCfOpTepoB B CnHCOK yqaCTHHKOB-HMnOpTepOB
HAM, COOTBeTCTBeHHO, H3 CnHCKa yqaCTHHKOB-HMnopTepOB B cnHCOK yaCTHHKOB-
3KCnOpTepoB.

6. PacnpelejieHHe ronOCOB yIaCTHHKOB-3KCnOpTepOB H HMnOpTePOB nepe-
CMaTPHBaeTCR COBeTOM KaxcJublil pa3, KOrFja cnHCKH y'aCTHHKOB-3KCnOpTepOB 14
HMnOpTePOB H3MeHRIOTC3! B COOTBeTCTBHH C nyHKTaMH 4 H 5 HacToIAIeg CTaTbH.
BC tKoe nepepacnpeieneIHHe rOjiOCOB B COOTBeTCTBHH C HaCTO5ULI.HM nYHKTOM OCy-

IeCTBJ15IeTCI COrlaCHO yCA1OBH5IM, H3JIOKeHHbIM B lyHKTe 3 HaCTostuneg CTaTbH.

7. BCIKHA pa3, Korga KaKoe-.IH6o HIpaBHTeJbCTBO CTaHOBHTCRI HJIH nepeCTaeT
6bITb cropOHOA HacTowtuteg KOHBeH1HH, COBeT COOTBeTCTBeHHO nepepacnpenejla-
eT ronxoca OCTa~lbHbIX y 1laCTHHKOB-3KcnOpTepOB H HMnOpTePOB nporIOpKHOHaibHO
TOMY 'lHCjy rojiOCOB, KOTOPbIM O6Jla1aaeT Ka)UbIAi yqaCTHHK B COOTBeTCTBHH C
yCJIOBHIMH, H3JIo)KeHHbIMH B HYHKTe 3 HaCTOsileg CTaTbH.

8. Jho6oA y'aCTHHK-3KcnOpTep MoKeT ynOJIHOMOIIHTb rio6oro apyroro
yaaCTHHKa-KCIOpTepa H auo6ofi yqaCTHHK-HMnOpTep MOXKeT yIOJIHOMO'IHTb Ji1-
6oro Apyroro yqaCTHHKa-HM1IOpTepa fpeCTaBnATb ero HHTepeCbI H ocyuteCTBAqTb
ero npaBO Ha rojOoCOBaHme Ha ORHOM HAH HeCKOJIbKHX 3aceaHHSIX COBeTa. Co-
OTBeTCTBYlOI.IHM o6pa3oM o4IopMAeHHai nepeaia nOJIHOMOqHA JO.IwHa 6bITb
npejcTaBaeHa COBeTy.

9. ECjIH Ha KaKOM-JIH60 3aceaaHHH CoBeTa yqaCTHHK He npecTaBAeH o0bH-
iHaJlbHbiM npejicTaBHTejeM H He YnoJHOMOMHR jipyroro yiaCTHHKa OCyuleCTBJL5ITb
ero npaBo Ha rojiOCOBaHme B COOTBeTCTBHH C HyHKTOM 8 HaCTOlmeIg CTaTbH, HJIH
eCAH K MOMeHTY KaKOro-nH60 3aceaHH51 KaKOA-IH6o yqaCTHHK yTpaTHJI npaao
ronoca, 6bJI iHIeH ero HJ1H BHOBb ero npHo6peR B COOTBeTCTBHH C KaKHM-JIH6o
nojio)KeHHeM HaCTo5ntitei KOHBeH[kHH, TO o6utee qncjio roJIOCOB, KOTOpbIM4 JIOJrK-
HbI pacnonaraTb yqaCTHHKH-3KcnOpTepbl Ha JiaHHOM 3acelaHHH, IOJD)KHO 6bITb
ypaBHeHO c O6uAHM qHCJIOM rOJIOCOB, KOTOPbIMH 6yuyT 4IaKTHqeCKH pacnojaraTb Ha
XaHHOM 3aceaaHHH yqaCTHHKH-HMnOpTepbl, H nepepacnpeiieAeHO cpeiiH yqaCTHH-
KOB-3KCnOpTepOB ITpOnOPLUHOHajbHO HX roJiocaM.

CmambR 13. MECTOHPEEbIBAHME, CECCHH, KBOPYM

1. MecTonpe6biaHHeM COBeTa SBJIAeTCH JIOHjjOH, eCJIH COBeT He npHMeT
HHoro peueHHS.
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2. COBeT co6HpaeTc.9 He me~ee oaHoro pa3a B KaxIaoA nOJOBHHe ceJabcKoxo-
3AIACTBeHHoro roga H B mro6oe apyroe BpeMA no peueHulo FIpeaceiiaTeIs HnHn B
CBa31H C HHbIMH Tpe6OBaHH5IMI, npej1yCMOTpeHHbiM14 HaCTOltueg KOHBeHLtneAI.

3. Hlpej!cellaTe/1b CO3blBaeT ceccHio CoBeTa no npocb6e: a) naTH ymaCTHHKOB
1Hi1 b) O11HorO 11111 HeCKOJ1bKHX yqaCTHHKOB, HMei10u4x B CyMMe He MeHee 10
npotgeHTOB o6jluero qtici1a ro/1OCOB, HI.1 C) IcnoJ1HHTeJlbHorO KOMHTeTa.

4. -IpHcyTCTBue npe/1CTaB4Te/1eA, pacnoniarauAx 60JbWHHCTBOM FOjOCOB
y'aCTHHKOB-3KCnOpTepOB, K npelcTaBHTejeAi, pacno!naramot1x 601birIHHCTBOM

roj1ocoB yiaCTHHIKOB-HMnOpTepOB, io nepepacnpeaejieH31 rOJIOCOB B COOTBeT-
CTBHH C nyHKTOM 9 CTaTbH 12, S1BJ1geITCH1 Heo6xoRHMbIM x1x11 o6ecneeHHH KBOpyMa Ha

m1IO6OM 3aceaH14H COBeTa.

Cmambft 14. PEIIIEH14.I

1. 3a HCKJ/1oqeHHeM HlHbIX cjiyqaeB, npeayCMOTpeHHbIX HaCToquter KOHBeH-
tieAi, petuenI4 CoBeTa npl4HHMaOTCx 60.1bWHHCTBOM rOROCOB yIacTHHKOB-3KC-
nOpTepOB H 60JbUIHHCTBOM rOJIOCOB y'aCTHHKOB-HMnOpTepoB, nORCq1HTaHHbIX pa3-
j1eJbHO.

2. KaMKAbIi yqaCTHHK ip1H3HaeT j/JIs ce6H o6st3aTe1bHbMH ace petweHH COBe-

Ta, 4pHH~tTbIe B COOTBeTCTBHH C nOJIOeHHSHM HacToslgUeri KOHBeHLHH, 'ITO He
3aTpar1BaeT ero nOJIHOA CBo6o/bi AeACTBH1 B onpeJieJIeHHI H npOBejeHHH ceJbCKO-
XO35IICTBeHHO1 H uLeHOBOA IIO1HTHKH.

CmambR 15. HCrIOJIHIITEJIbHbIR KOMIITET

1. COBeT yipew,!1aeT H/ciOJIHTe/1bHbIri KOMHTeT B cocTaBe He 6o/1ee tUecTH
yqaCTHHKOB-3KCnOpTepOB, e)KerOflHO 136HpaeMblX yqaCTHHKaMH-3KcnopTepaM4, Hi
He 6onee BOCbMH yaCTH14KOB-4MnOpTepOB, eKeroJAHO H36HpaeMbix yqaCTH14KaMH-
HMnOpTepaMH. COBeT Ha3HaiaeT H-pericegIaTen I4CHOJIHHTeJ1bHOrO KOMHTeTa H
Mo)KeT Ha3Haq4Tb 3aMeCT1Ten4 npegce/1aTe1s.

2. I4cIOHHTe1bHbIk KOMHTeT OTBe4aeT nepei COBeTOM Hi IPOBOJ1HT CBOIO
pa6oTy no1 ero O6u1HM PYKOBOJICTBOM. OH 1MeeT TaKHe nOJ1HOMO4H1 H o63aH-
HOCTH, KOTOpbIe ieTKO onpeiiejieHbt AJ11 Hero B COOTBeTCTBHH C HaCTo tllej KOH-
BeH[tiHeI, a TaKwe ripyre HOJ1HOMOqlIH4 14 o6.93aHHOCTH, KOTOpbie COBeT MO)KeT eMy

eneierFpOBaTb coriaCHO yHKTy 4 CTaTbH 10.

3. Y'aCTHHKH-3KcnopTepbl B IICoJIHHTeJbHOM KOMHTeTe HiMelOT o6umee q4c-
1o rOJ1OCOB, paBHoe q'-cJIy rOJIOCOB yqaCTHHKOB-HMnOpTepOB. Folloca y'aCTHHKOB-
3KcnopTePOB B I4IcnoJ1HHTeJbHOM KOM14TeTe pacnpeieJmiOTC5 no 1OFOBOpeHHOCTH
MeWKy HHMH nplH yCJIOBHH, WTO HH OJ1HH yqaCTHHK-3KCnOpTep He R1o1)KeH HMeTb
6oj1ee 40 npo[keHTOB o6ulero qiHcjia FOJIOCOB yKa3BaHHbIX ymaCTHHKOB-3KcnOpTepoB.
Foj1oca yqaCTHHKOB-HMnOpTepOB B I4CnoJIHHTeJ1bHOM KOMHTeTe pacnpeaensinoTcH
no 1OFOBOpeHHOCTH Me)Kay HHMH npH YCJIOBKH, TO HH OJ1HH yiaCTHHK-HMnopTep He
joji)KeH HMeTb 6oj1ee 40 npoteHTOB o6ulero 'Hcia roJIOCOB yKaaHHbX yqaCTHH-
KOB-HMnOpTepOB.

4. COBeT yCTaHaBJ1HBaeT npaa1jia npouejiypbi B OTHOtUeHHH rojiOCOBaHHSA B
MCIOJIHHTeJIbHOM KOMHTeTe H MO)KeT pa3pa6OTaTb J1pyre noJIo)KeHHA B OTHOwe-

HHH npaBHJI npotejxypbt B IIcloJIHHTeJbHOM KOM4HTeTe, KOTOpbie OH CO'TeT Heo6-
XOJ1HMbIMH. PetUeHH 14cnoJIHHTeJbHOFO KOMHTeTa npHHHMatOTC5[ TaKHM We 601b-
UIHHCTBOM rOJIOCOB, KaK 3TO npe/jyCMOTpeHO HaCTO5HLieg KOHBeHiAHe B OTHOIle-
HHH COBeTa npH paCCMOTpeHHH anajior'tiqHbIX BOnpOCOB.
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5. JIo6ol ymaCTHHK COBeTa, KOTOpbfI He SIBn1eTC! 9J1eHOM I4cnoJIHHTeJIbHo-
rO KOMHTeTa, MO)KeT nIpHHIMaTb yiacTHe 6e3 npaBa roJnoca B o6cy1eHHH rIio6oro
Bonpoca, paccMaTplBaeMoro I4CHOJIHHTeJnbHbIM KOMHTeTOM, B Tex cjiyqasx, Koraa
I1OCJieJHH CIHiTaeT, 'TO 3aTpaFHBalOTCI 14HTepeCbl jjaHHOrO yxaCTHHKa.

CmambR 16. IO.RKOMHTET HO KOHbIOHKTYPE PbIHKA

1. I4CnOJlHHTenrbHbI KOMHTeT yqpe)KajaeT H-OJKOMIHTeT 11o KOH-btOHKType
pbHKa B COCTaBe npeJAcTaBHTeJle I He 6o.ee LueCTH y'aCTHHKOB-3KCnOpTepOB Hi He
6oiee UweCTH yiaCTHHKOB-HMnOpTepOB. FHpejceuaTeJIb KOHCyJnbTaTrIBHoro nORIKO-
MHTeTa Ha3Ha'iaeTC l IcnoIlH4TeJlbHbIM KOMITeTOM.

2. IOIoKOMIHTeT j1ep)KHT r1OXa nOCTOHHHbIM Ha6Jlto)geHleM H HHc IopMHpyeT
yIaCTHHKOB no BceM BonpocaM, OKa3blBalOULfHM BJrlHRHHe Ha MHpOBylO 3epHOByK)
3KOHOMHKy. B npotecce Ha6JIIoaeHH5I IOJjKOMHTeT np14HHMaeT BO BHHMaH11e COOT-
BeTCTBYIOIOWYtO HHqopMaui4Ho, nlpejIOCTaBJlleMylO rlo6bM 'IJeHOM COBeTa.

3. HIOJKOMHITeT ocyi1ieCTBnriseT JIOlOlHHTeJlbHOe, HapstIy C COBeTOM, pyKO-
BOJACTBO CeKpeTapHaTOM B 4JIqX OKaaHHA eMy flOMOUIIH B nlpOBeJaeHHH pa6OTbI,
lpegyCMOTpeHHOli B CTaTbe 3.

4. rIOIKOMI4TeT npiJiaraeT oco6bie YCHYlA K HpHBerleqeHHIO JIpyrHX yqaCTHI4-
KOB COBeTa K o6cyKaieHHtO BoFIpOCOB, flp.MO 3aTpaFHBaiOLuHX HX HHTepeCbl, TaKI4X,
KaK HX Ha 1HOHaJIbHa5 3ePHOBax floJIHTHKa, HKiM, B 'iaCTHOCTH, B OTHOUeHHH pa3BH-
BalouHxC.t CTpaH, HX HMnOPTHbie nOTpe6HOCTH. Jho6oi qJIeH COBeTa, He xBJIiUo-
Ui1hHCI '-JeHOM -IOJjKOM4TeTa, MO)KeT y4aCTBOBaTb B erO 3acejlaHH3X B KaxeCTBe
Ha6JmoJgaTeJI..

5. FOJIKOMHTeT jjaeT KOHCYJbTaliHH cor.aCHO COOTBeTCTBy1OI4M CTaTbIM
HaCTOJqtiueA KOHBeHItHH, a TaK iKe no .uo6blM jipyFiHM BOnpoCaM, KOTOpbte MOrYT
6btTb nepelaHbi eMy COBeTOM H114 HCnOJIHHTeJlbHbM KOMHTeTOM.

CmambR 17. CEKPETAPMAT

1. COBeT HMeeT ceKpeTapHaT, KOTOpbIA! COCTOHT 143 ICfIOJIHHTeJIbHOro mItpeK-
Topa, 513JIMougIerocmi CTaplHIHM AOJDKHOCTHbIM JIIOM, H TaKOrO lITaTa COTpyJjHH-
KOB, KOTOpbIA MO)KeT nOTpe6OBaTbCt AIJ31 pa6OTbI COBeTa Hi erO KOMIHTeTOB.

2. COBeT Ha3HaqaeT IlIciOJIHHTeJIbHOFO JIHpeKTOpa, KOTOpbll SIBJBeTC! OTBeT-
CTBeHHbIM 3a HcnOJIHeHHe O6Jt3aHHOCTeAi, BO3JIOXKeHHbX Ha ceKpeTapHaT no ripOBe-
jieHHIO B )kH3Hb HaCTOtu eII KOHBeHLUHH, H 3a BbIlnOJHeHHe jpyrmx O6H3aHHocTeri,
KOTOpbie Bo3aralOTct Ha Hero COBeTOM HJiH ero KOMHTeTaMH.

3. COTpYIAHIKI ceKpeTaplaTa Ha3HaqaIOTC5I 1McnojIHHTe.lbHbIM aIHpeKTOPOM B
COOTBeTCTBHH C npaBHJiaMH, yTBep)KJeHHbIMH COBeTOM.

4. YCJIOBHeM JJAtR Ha3HaqeHH51 I4CnOJIHHTeJIbHOro jIHpeKTOpa H COTPYJIHHKOB
ceKpeTapraTa RBRMeTCA OTCyTCTBHe y HHX 4)HHaHCOBOA 3aHHTepeCOBaHHOCTH B
o611aCTH TOPrOBJIH nweHHqejj, HiH, ec1H TaKag 3aHHTepeCOBaHHOCTb HMeeTCS,
OTKa3 OT Hee, a TaK)Ke o65I3aTebCTBO He HCrnpamHBaTb HuH He nonyqaTb OT KaKOrO
6bi TO HH 6bIJnO IpaBHTeJIbCTBa HJIH OT KaKHX 6bi TO HH 6blJiO opraHOB, He
OTHOCtLIUXC5I K COBeTy, HHCTpyKtUHiI OTHOCHTeJIbHO BbifilOJHeHHI O6B3aSHocTehi,
BbITeatOI14HX H3 HaCTOittIeA KOHBeHtHH.

Cmamb t 18. IpmrJ1AWIEHI4E HAEJIIOflATEJIEIh

COBeT MO)qKeT npHriaaCHTb mTo6oe HeynacTBytouee rocyXaapCTBO, a TaKwKe
rno6yo Me)KnpaBHTeJnbCTBeHHyIO opraHH3atUHIo npHCyTCTBOBaTb Ha mIO6OM H3 ero
3aceJIaH1iA B KaqeCTBe Ha6mollaTejus.
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CmambRt 19. COTPYXIHWqECTBO C UPYrFMH ME)K[IPABHITEJIbCTBEHHbIMH
OPFAHM3AUIIHIMH

1. COBeT Mo)KeT np4HHMaTb JHO6bIe HeO6XOaHMbie Mepbl JIimi opraHH3at4HH
KOHCyaJbTatHA1 1IR COTpyJIHH'eCTBa C OpraHaiieki 06-bealiHeHHblx Hat 4Hri H ee
opraHaMH4, B qaCTHOCTH, c KOH4epeH4Hegi OpraHH3at14HH O6egHHeHHbIx Hatt.iA no
ToproBjie H pa3BHT14O 1 I-pOOBOJrbCTBeHHOIA H ceJ1bCKOXO3RiCTBeHHOA opraHH3a-
tiieh, a TaKKe C jIpyrHM4 cnegHajH314pOBaHHbIM1M y4pewaeHHAM14 OpraHHl3a HH
06"beillHeHHbX Haug 14 MeXrpaB4TejibCTBeHHbIM opraHl13autHlMi4, Koia 3TO
6yxIeT CO4TeHO Ltejiecoo6pa3HbIM.

2. YI4HTb[aA oco6yio poJib KOHqepeHIAHH OpraH3aA1HH 06-1,eHHeHHbx Ha-
4Hf O ToproBjie H pa3BHTH1O B Me)KJayHapO1HOli ToproBjie CbpbeBbM1MH TOBapaMi,
COBeT HiHqbOpMiipyeT KoH4bepeHuH1o OpraHH3aU4H O6beafHeHHbtx HatHni no
TOprOBJ1e H pa3BHTHIO o cBoefi jieSITeJlbHOCTH 1 nporpaMMax pa6OTbt TaKHM o6pa-
30M, KaK OH COx-TeT Le.ecOo6pa3HblM.

3. ECJIH COBeT Co0TeT, TO KaKHe-J1H60 YCJIOB14S HaCTO51itefi KOHBeH11HH
HeCOBMeCTHMb C Tpe6OBaHH4MH, KOTOpbte MOFyT 6btTb yCTaHOBJieHbI OpraHH3atH-
egi O6lbe.UHeHHbix HaLtH iepe3 ee COOTBeTCTBylOUi4e opraHbl mJI cneLtaJaI43HpO-
BaHHble yqpewaUeHHH1 B OTHOmleHKH Mee)IpaBHTeJIbCTBeHHbX TOBapHbX corinaue-
HHiA, TO TaKOe HeCOOTBeTCTBHe paccMaTPHBaeTCH KaK o6CTORTeJlbCTBO, Metai ouee
ocyttleCTBneHHIO HacToxtueg KOHBeHt14H, H B 3TOM cjiyqae ipHMeHReTCA npoue-
jiypa, npeRYCMOTpeHHaa B cTaTbe 32.

CmambRi 20. I-PHBWJIErIH 144 MMYHHTETbl

1. COBeT HMeeT iOpHj4wqeCKHi CTaTyC. OH nOJlb3yeTc51, B qaCTHOCTH, npaBOM
3aKj11OqaTb IOrOBOpbl, nplo6peTaTb 14 pacnopA)KaTbC5 JIBHIKHMbIM H HeaBH)KHMbIM
HMyII eCTBOM H 6blTb HCTLkOM HJIH OTBeTq4HKOM B cyge.

2. CTaTYC, npHBHjierHH H 14MMyHHTeTbI COBeTa Ha TepplHTOpKH CoejIHHeHHOrO
KopojieBCTBa 6ylyT 14 Bnpeglb onpfleAj[TbCS cornameHieM o UTa6-KBapTiipe Me)K-
,ay rlpaBHTenbCTBOM CoeuHHeHHoro KopojieBcTBa BeHKo6pHTaHHII H CeBepHoi
HpjiaHIH14 14 MeACyHapOIHbIM COBeTOM no nueHHiAe, o anlHCaHHbIM B JloHJIOHe 28
HOm6pm 1968 rojAa.

3. CornaueHe, 0 KOTOpOM rOBOpHTCA B nyHKTe 2 HaCTOAtiehI CTaTbH, He
ABJISIeTCAI COCTaBHOA qaCTbO HaCTOstt~er KOHBeHIUHH. Ero JIeCTBiie, OflHaKO, rIpe-
KpautaeTcA:

a) no coriaueHHIO MewKXly rIpaBHTeibCTBOM CoejiHHeHHoro KopoieBcTBa BeiH-
Ko6pHTaHlHH H CeBepHofi I4paHA1W1 H COBeTOM, 14HH

b) B cjIyqae nepemeiueHI51s COBeTa C TePpHTOPH14 CoeJliHHeHHoro KopoieBCTBa,
HuIH

c) B cjtyqae npeKpauAeHHA )1eATejibHOCT14 COBeTa.

4. B cuyqae nepeMemeHHrn COBeTa C Teppl4TOpHH CoeAHHeHHoro KoponeB-
CTBa rIpaBHTenbCTBO CTpaHbI-yqaCTHHKa, B KOTOpOiI HaxoIHTC51 COBeT, 3agK1ioqaeT
C HHM MeW)yHaPODHOe corIameHHe OTHOCHTeJIbHO CTaTyca, npHBHjierI H HMMyHH-
TeTOB CoBeTa, ero HcnoHHTeubHoro ju1peKTOpa, nepcOHau a, a TaiKe npejicTaBH-
TeJeg yqaCTHHKOB, Ip14HPHMaiOtLIHX yqaCTHe B 3aceaaHHlx, CO3blBaeMblX COBeTOM.

Cmamba 21. I)N4HAHCOBblE BOI-POCbl

1. Pacxolbi JgenerakHAi, BXOII11HHX B COCTaB COBeTa, a TaK>Ke npeCtcTaBHTeieri
B ero KOMHTeTaX H nOlIKOMHTeTax lOKpbBa[OTCH9 COOTBeTCTBYIOLt1WMH IpaBHTelb-
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CTBaMH. IpoqHe pacxo.lbI, HeO6XojiHMbie IJIl fl npOBeleHH5H B )KH3Hb HaCTOSImuke
KOHBeH.HH, nOKpbIBaIOTCH 3a cqeT e)KerojHbIX B3HOCOB Bcex yiaCTHHKOB. B3Hoc
KawK.oro yqaCTHHKa 3a Ka)K1bIgi ceJnbCKOXO3RACTBeHHbIA roil onpeaej]ieTcq npo-
nopkHOHaJIbHo qcJIy ero roJIocoa B HpHjio)KeHHH HO OTHOueHHIO K o6uAeMy q'ICny
roJIocoB yqacTnHKOB B HpJIOKeHH, nepepacnpegeieHHbIMH B COOTBeTCTBHH C
IIyHKTOM 2 CTaTbH 11 TaKHM o6pa3oM, qTO6bt OTpa)KaTb COCTaB yqaCTHHKOB KoHBeH-
iHH B MOMeHT YTBepwfleHHx 6togieTa Ha IaHHbI roil.

2. Ha CBoeA nepaoA ceccH nocnie BCTyIJIeHHHI B CHJIy HaCTOIuleA KOHBeHuHH
COBeT yTBepmilaeT CBOA 6toxl>KeT Ha ceJlbCKOXO3.IHCTeHHbI roil, OKaHqHBaOIAHfCA
30 HtOHA 1987 rojia, m yCTaHaBJIHBaeT pa3MepbI B3HOCOB KaKaoro yqaCTHHKa.

3. Ha ceccHH, npOBOAIHMOi BO BTOpOAi noJiOBHHe Ka)KJaoro ceJIbCKOXO35fICT-
BeHHOro roxja, COBeT yTaepxgaeT CBaiO 6bOjl)KeT Ha cnelytowHAi ceJIbCKOXO3Sl5iCT-
BeHHbIH roa H YCTaHaBJIHBaeT paB3Mepb B3HOCOB Kamaoro yqaCTHHKa Ha 3TOT
ceJ bCKOXO3AlAICTBeHHbIA roni.

4. HlepBOHaqaJnHbl B3HOC jlo6oro yqaCTHHKa, npHcoeAHAIOmeroC5I K Ha-
cTOsiutef KOHBeHtHH B COOTBeTCTBHH C nyHKTOM 1 CTaTbH 27, yCTaHaBJIHBaeTCR
COBeTOM Ha OCHOBaHHH qicJIa FOJIOCOB, KOTOPbIMH 3TOT yqaCTHHK 6yjIeT pacnona-
FaTb B COOTBeTCTBHH C HyHKTOM 2b cTaTbH 11, H CpOKa, ocTaiol/erocq go HCTeqeHH
TeKyuero ceJrbCKOXO3AI ICTBeHHOro roxia; ilpiqeM B3HOCbI, yCTaHOBJ1eHHbte juiS1
nlpyrHx yqaCTHHKOB Ha TeKyIIjHAi ceJIbCKOXO33lHCTBeHHbIA ron, OCTaIOTcsl 6e3 H3Me-
HeHHA.

5. B3HOCbI noJljie)KaT ynJiaTe HeMewieHHO nocne HX yCTaHOBjieHHHI.

6. EcJim KaKOii-lH6o yqaCTHHK no HCTeqeHHH weCTH MecqI~eB nocsie HacTyrnie-
HH51 RIaTbI, Ha KOTOplo ero B3HOC noJ~iieJKHT ynaJTe, B COOTBeTCTBKH C rIyHKTOM 5
HacTo ti ei CTaTbH, He ynJaTHJR nOJHOCTbIO CBoerO B3HoCa, HcIlOIHHTeJIbHbIf!
aHrpeKTOp npeuinaraeT 3TOMy y1 -aCTHHKy npoH3BeCTM nJIaTe)K B KpaTqahuWHA B03-
MO)KHbIAi CpOK. ECJIH no HCTeqeHHH weCTH MeCHtueB nocne o6pauteHHX H4CnOJIHH-
TeJIbHoro gWpeKTopa AIaHHbIA yqaCTHHK ece ,Ke He ynJIaTHT CBOA B3HOC, TO OH
BpeMeHHO aiuiaeTc51 npaBa ronoca B CoBeTe H I4cnOJIHH4TeJ~bHOM KOMHTeTeQ O Tex
hop, noKa IIOJIHOCTblO He yniiJaTHT CBOA B3HOC.

7. YqaCTHHK, BpeMeHHO JIHuIeHHbII npaaa roJioca B COOTBeTCTBHH C nyHKTOM 6
HacTomuleH CTaTbH, He yTpaqHBaeT HHKaKHX apyrnx CBOHX npaB H He OCBO6O)KJaeT-
C$I HH OT KaKHX Ipyrix CBOHX O65I3aTeJIbCTB no HaCTO1UljeMy CoriaetuHo, ecan
TOJIbKO COBeT He ipHMeT HHOFO petueHHR CeIeHa~JlbHbiM 6OJIb.WHHCTBOM rOJIOCOB.
OH npoinoa>aeT HeCTH OTBeTCTBeHHOCTb nO ynjiaTe cBoero B3HOCa H no HCnoJIHe-
HH4O 10o6oro HHOFO H3 CBOHX 4)HHaHCOBbIX o65I3aTeJIbCTB no HaCTOttLeMy Corla-
weHHIO.

8. Ka)ilbIi ceJIbCKOXO3AIACTBeHHbIt roil COBeT ny6nHKyeT 3aBepeHnbtfi OTqeT
o nocTyniieHH5[X H pacxonlax 3a HICTeKIHI ceJlbCKOXO33IACTBeHHbIA roil.

9. fepejj npeKpateH e cBoeA XIeRTeJIbHOCTHI COBeT npHHHMaeT Mepbi no
yperyRHpoBaHHo CBOHX o6sI3aTenIbCTB, a TaKKe no nepeaiaqe CBoe IIOKyMeHTaIHH
H aKTHBOB.

CmambI 22. 3KOHOMMMECKME FIOJIO)KEHHMM

)Ijui o6ecneqeHHm nOCTaBOK nweHHIbt H jlpyrHX BHIIOB 3epHa yqaCTHHKaM-
HMnOpTepaM H c6btTa neHHkbt H nlpyrHx BHAOB 3epHa yqaCTHKaMHi-3KcnopTepaMH
no cnpaBeiJmBbIM H yCTOfiqHBbIM 1.eHaM COBeT B Haane)Kau~ee BpeMI paCCMOTpHT
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Bonpoc 0 BO3MO)KHbIX neperoaopax nO HOBOMy Me; ayHapO/1HOMy coriiameHaro 14H14
KOHBeHLtHH C 3KOHOMHWieCKHM4 noJIOKeHHlMH1. Korija 6yaeT CO4TeHO, 4TO 3TH
neperoaopbi MOrYT 6bITb ycnetuHO 3aBepueHbt, COBeT o6paT4TCA K FeHepaibHOMy
ceKpeTapto KoH4bepeHHM1 OpraHl3auw O6i&eaHHeHHblx HatA1HA no ToproeJe 1
pa3BHTMHO C npocb6o4 Co3BaTb KoHqbepeHtIO )J11Ae Be1jHH neperOBOpOB.

4ACTb I. 3AKJIIO4HTEJIbHblE rIOJIO)KEHMII

Cmambn 23. JIEnIO3HTAPIII
1. [eHepajibHblr4 ceKpeTapb OpraHnl3atm 06-beAKIHeHHbix Hat.Hi4 Ha3HaqaeT-

ca1fenO3aTapHeM HaCTOqttgegi KOHBeHlH1.

2. JIeno3HTap14t coo6tuaeTBCeM npaB4TeJnbCTBaM, nolnrHcaBuIHM KOHBeHun10O
14n14 npHcoe114HHBU14MCq K Heii, 0 Kaw C1OM cny'iae nO1ln1caHt4X, paTI4q)HKatH14,
npHHATHH1, ouo6peHH4X, BpeMeHHoro nptiMe1eHH51 H npcoeu4HenH1 K HaCTOmlttegt
KoHBeH1Mn1, a TaK)Ke 0 KawKor0 HOT14q3HKaU14H H yBe1omjieH4H, noJIy'eHHoM B
COOTBeTCTBtHH Co CTaTbIMtl 29 H 32.

CmambR 24. IIoJ114CAH4E

HaCTolnuaA KOHBeHUHA OTKPbITa 11M nO1fHncaHHS B UTa6-KBapTHpe OpraHH-
3aruam O61,eu4HeHHblx Haulil C 1 MaA 1986 roaa no 30 HIOHA 1986 rota BKJUO4HT"ebHO
rlpaBHTeibCTBaMH CTpaH, nepe4cJIeHHbIX B IpHRoIKeHHH, a TaK)Ke JmrO6bIM pa-
BHTeJlbCTBOM, ABJIIOI1UHMC51 wiJeHOM KOH4bepeHuIni OpraHn3aUHH O6be11HHeHHbIx
Hauwii no Topromne H pa3BTHIO.

CmambR 25. PATWW4KAtHMS, IHITHE HJI4 OJIOBPEHHE

1. HaCToqiuee CornaweHne noUe)KHT paTal)HKaH1a, npaTHSIrO 1J11 oRo6-
peHKIO KaXc11biM aoJinmcaBiuM ero fIpaBHTeJlbCTBOM coriiaCHo ero COOTBeTCTByIO-
1I1MM KOHCTHTYIAHOHHbIM npouellypaM.

2. PaTHqdpKatunOHHbLe rpaMOTbI Hi aKTbI 0 npHfHHTt4H 1111 oxwo6peHHn cjj1OTC
Ha xpaHeHae 1e10o3HTaaHO He n031Hee 30 HIOHA 1986 ro1a. OJIHaKO COBeT Mo)K T
npej1OCTaaBlTb O11HY 1411 HeCKOJIbKO OTCPOe mrO6oMy nogWncaaBueMy FIpalTeb-
CTBy, KOTopoe OKa3aaJoCb He B COCTo5HHH XenOHHpOBaTb paT4bHKatHOHHyo rpa-
MOTY 1411 aKT K yKaaHHOMY CpoKy. COBeT I4Hn)opmIpyeT eHO3TapHA o6o Bcex
yKa3aHHbX npo1gJeHHmx.

CmambR 26. BPEMEHHOE FIPMEHEHIE

Jlto6oe nognrcaatee HlpaBHTeAbCTBO H mo6oe jgpyroe H-paBHTeJnbCTBO,
HMetouee npaBo HO11HcaTb HaCTOALttUyo KOHBeH-It1O, HJIH ibe 3aIBJeHe o npco-
e1aHHeHHI4 ojjo6peHo COBeTOM, MoKeT cJaaTb Ha xpaHeHaen1enO3HTapHio JeKJiapa-
lIalO 0 BpeMeHHOM rHptHMeHeHHIM. JIo6oe f-paBHTeJlbCTBO, ciiaetuee Ha xpaHeHe
TaKY1O eKJapatgmo, BpeMeHHO apHMeHSIeT HaCTOIaUylO KOHBeH1tHiO H BpeMeHHO
Cq'HTaeTcI ee CTOpOHOI.

CmambA 27. IPHCOEIIHHEHlHE

1. Jho6oe -paBHTeJ]bCTBO, yKa3aHHoe B fIpJ1o)KeHH, H 1o6oe lpaBHTeJlb-
CTBO, 5BJIHiotAeecM 'q1reHOM KOHqbepeLAtH OpraH143agtm O61beg1aHeHbix Hai4ri
nO TopFOBj1e H pa3BHTHIO, MO)KeT npHcoeWHHHTbC3I K HaCToquleHk KOHBeHtaH go 30
HOHa 1986 roj1a BKJ110rnHTeJibHO, 3a ticKrmo4eHmeM Tex ciyqaeB, Korija COBeT Mo)KeT
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npegOCTaBHTb OX1Hy HHJI HeCKOJ~bKO OTCpOqeK Jno6oMy [IpaBITejlbCTBy, KOTOpOe K
yKa3aHHOA jaTe He cano Ha xpaHeHHe CBO1X aKTOB o npHcoeaul4Hen1414.

2. locne 30 HIOHR 1986 roa lpaBHTeulbCTBa Bcex rocyjiapcTB MOryT npHco-
eJwHHTbCa K HacTotluegi KOHBeHIAHM Ha YCJIOBHRX, KOTOpb1e COBeT CO1 1TeT tteJieco-
o6pa3HbMH. H-pticoemIHHeHe ocyuteCTB]aeTCa nyTeM caqH Ha xpaHeHtie ileno3H-
Tap14Hio aKTa o npHcoejlHHeH1414. B aKTe o npHcoeJalHeH1414 JIOJDKHO 6bITb yKa3aHO,
qTO -lpaBHTeJbCTBO npHH4MaeT Bce YCAOB14SI, yCTaHOBneHHbie COBeTOM.

3. B Tex ciy .yqaax, Korta m15 Ltejieg npOBeueH145 B XKH3Hb HaCTostutegi KOHBeH-
tAKH yKa3blBatOTCa yiacTH14KII, nepeq14ceHHbie B lpiuo eH14H, no6o yaCTH14K,
H-paBHTeJnbCTBO KOTOpOIo lnpHcoeI14HHtOCb K HaCTOtHteg KOHBeHlI41 Ha ycJIOB145IX,
npejljUO)KeHHbX COBeTOM B COOTBeTCTBHH C 3TOI CTaTbe4, C14TaeTC51 BHeCeHHbM B
yKa3aHHOe I-pino)KeHe.

CmambR 28. BCTYI-J]EHME B CMJIY

1. HacTo59uaa KOHBeHLtHS1 BCTynaeT B CHJy 1 H1O1 1986 roga, ecjIH paTH4(qbKa-
t"HOHHbie rpaMOTbI, aKTbI 0 npHa51THH, O1o6peHIH14 Hi1 flp4coeaIIHeH44 1i414lKJ1a-
pattHH 0 BpeMeHHOM nptMeHH144 6burn c1aHbI Ha xpaHeHue He no3jHee 30 1410H1
1986 roia OT HMeH14 [IpaB14TeJ~bCTB, pacnonaraouAlx no KpafiHeg Mepe 60 npotteH-
TAM14 rojiOCOB, yKa3aHHbX B IpowlO)eHH14.

2. EcinH HaCTOmtai KOHBeH145a He BCTynaeT B C14Jy B COOTBeTCTBH4 C HyHKTOM
1 HacTOsttgef CTaTbH, 1paB14TeJ~bCTBa, KOTOphbe c11ai14 Ha xpaHefH4e paTll,14(Ka-
IIHOHHbie rpaMOTbI, aKTb1 o np14H1T144, ojlo6peHH Hi np coeji4HeHM Hi1m aeKJia-
patgHH o BpeMeHHOM npMeHeHII, MOFyT peWHTb c o61gero coriacm.n, 'TO OHa
BCTynaeT B cHJ1y Me)Uy HHMH, Him1 MOryT npeqanpH1Th to6ble ileACTBI45, KOTOpbte,
no RX MHeHHIO, Tpe6yeT c14TyaiiH.

CmambR 29. J1OBPOBOJIbHblM BbIXO j

Jho6oAi yqaCTH4K MOIIeT BbIHITH 143 KOHBeHt141 B KOHLqe ce1IbCKOXO35lrCTBeH-
Horo roaia, HaripaBHB Reno31TapHIo He MeHee, 14eM 3a 90 JIHeA j1o KOHa gaHoro
Ce~jbCKOXO3511CTBeHHOrO roxia nHCbMeHHoe yBe1oMilHleHe 0 CBOeM BbiXOJle, OJIHaKO
3THM OH He OcBO6oK11aeTCH OT o613aTe1bCTB, Bb]TeKatoUgtX 143 HaCTOlumet KOHBeH-
t144, KOTOpb1e He 6blnt BbmfOJ1HeHb K KOHuLy jaHHoro ceJIbCKOXO3AfHCTBeHHor0
roaa. OutHoepeMeHHO y4aCTHHK 14H4opMHpyeT COBeT o npefnpHTblX AeACTBHnX.

CmambR 30. HCKJIIOqEH1IE
EciT COBeT CqHTaeT, TO KaKOA-H1460 y'iaCTHK HapywaeT CBOH o6wlaTeJnb-

CTBa no HacToRiuer KOHBeHtH , H petlaeT, 14TO TaKoe HapyueHiie HaHOCHT cepbe3-
HbIAH yuiep6 AeACTBO HaCTo3H1eA KOHBeHtAIM, OH MO)KeT cneLtnbHbiM 6OJIbtHH-
CTBOM FOJIOCOB HCKJI1OqHTb JRaHHOrO yiaCTH1Ka 143 COBeTa. COBeT HeMewiJeHHO
yBe1OMJimeT genO31Tapmi o jIO6OM TaKOM petueHH4H. Ho 14CTe'eH1414 ateBRHOCTa
JaHeA c jaTbI Bb[HeceHI1s COBeTOM pemeHIlsi yqaCTHHK nepecTaeT 6blTb 'IJIeHOM
COBeTa.

CmambA 31. IOPAIJOK PAC4ETOB

1. COBeT onpeaesiAeT noplJqtOK pacqeTOB, KOTOpbIA OH CMHTaeT cnpaBegiJIH-
BbIM, C yqaCTHHKOM, KOTOpbIAt BbIXOJIHT H3 HacTomitte KOHBeHt11H4 1H 14CKJlio'IaeT-
CA 143 COBeTa 4H KOTOpbl14 KaKHM-JH460 HHbIM o6pa3oM nepecTaeT 6blTb CTOpOHO4
HacToHm1efi KOHBeHUHH. COBeT yaep)KHBaeT no6bie CyMMbI, yxe yn1aqeHHbie 3THM
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yqacTHHKOM. TaKoAi yqaCTHHK ocTaeTCn o6t3aHHbIM yflJ1aTHTb COBeTy JlO6bie
npHqHTaiotuHecI C nero CyMMbi.

2. Flocne HcTeqeHHq CpOKa AeACTBHSI HacTORLieh KOHBeHUHH rno6ori yqaCT-
HHK, ynOMqHyTbtII B nyHKTe 1 HaCTOtLteA CTaTbH, He HMeeT npaBa Ha KaKyIO-JIH6o
iIOJHO nOCTynJneHHIfI OT J1HKBHmj1aaHH HRH KaKHX-JIH6o JpyrHx aKTHBOB COBeTa; Ha
Hero TaK)Ke He B031laraeTcn KaKasI-jH6o qaCTb BO3Mo)KHOrOaJe4mH~tTa COBeTa.

Cmambfi 32. IOIPABKH

1. COBeT MO)KeT cHeiHajibHblM 6OJIbWIHHCTBOM FOJIOCOB peKoMeHaOBaTb
yqaCTHHKaM nonpaBKY K HacTonael KOHBeH.HH. f-onpaBKa BCTyaeT B CHnjy qepe3
100 )!HeH nocuie lnoJlyqeHHn jjelO3HTapHeM yBeJIoMJeHHi o ee flpHHITHH OT yqaCTHH-
KOB, pacnonaramOtl HX )RBYM5n TpeTIMH FOJIOCOB OT o6utero qHcja roJIOCOB 3KCnOp-
THPYIOMltHX yqaCTHHKOB, H OT yqaCTHHKOB-HMnOpTepOB, pacllojaralOilAHX JByMA
TpeTnqMH OT o611Qero qHcJia rOJIOCOB tiMrHOPTHPYfOlIA1HX yqaCTHHKOB, HJIH B TaKOHI
6onee no3jQHHA CpOK, KOTOpbIli MOKeT 6bITb yCTaHOBJIeH COBeTOM cflneLHajlbHbIM
6OJIbWiHHCTBOM roJIOCOB. COBeT Mo)KeT YCTaHOBHTb CpOK, B npexejiax KOTOpOrO
KaKJbbI yqaCTHHK yBeOMjineT jierO3HTapHmt o flpHHnTHH HM nloipaBKH, H eCJIH K
3TOMy CPOKY nornpaBKa He BCTyaeT B CHJIy, TO OHa CqHTaeTCn CHnTOI. COBeT
npeIaCTaBJI~eT XIeHO3HTaPHIO HH4OpMauHIO, Heo6xogIHMyO ALRAn onpeieHeiHA Toro,
ABJIAIOTCSI JIH HojiyieHHbie yBea[OMjIeHH31 0 IIpHHATHH flOrIpaBKH LIOCTaTOqHbIMH AAl

BCTyI1IeHHn nocieaHer B CHJIY.
2. Jb[o6og yqaCTHHK, OT HMeHI KOTOpOro He 6buIO HanpaBjeHo yBe jOMjieHHe o

npl4HTHH KaKOf4-nH6o HoHpaBKH K jaaTe ee BCTy1JeHHA B CHRy, nepecTaeT C
yKa3aHHOAi JgaTbl 6btTb CTOpOHOAi HaCTOuRuero CorlaweHHIl, eCJIH TOJIbKO TaKOA
yqaCTHHK He y6ejHT COBeT B TOM, qTO ee HpHHATHe He MO)KeT 6bITb o6ecneqeHo B
CPOK BBHJIy 3aTpyJIHeHHl B 3aBepJeHHH ero KOHCTHTyI.HOHHbIX npouelyp H CoBeT
He peII1HT HpOJUIHTb .ifJit TaKoro yqaCTHHKa CpOK, YCTaHOBJIeHHblIgIjflt HpHHnTHn
nOflpaBKH. YqaCTHHK He C4HTaeTCA CB53aHHbIM TaKOA nonpaBKOl )RO Tex flop, lnOKa
OH He yBeROMHT o ee npHHliTHH.

Cmambu 33. CPOK, IPOIJ1EHHE H FIPEKPAIWEHHE UEiICTBH1l CorFIAIIEH14S

1. HacTOnlutee COrnaimeHHe OCTaeTCR B cHtJle o 30 HIOHn 1991 roga, eCJIH OHO
He 6yaeT ripoxiieHO corniaCHO IIyHKTy 2 HaCTOn1lel CTaTbH HJIH ecJIH ero JeICTBHe He
6ygeT paHee npeKpaieHo corJaCHo nyHKTy 3 HaCTOXIIIeA CTaTbH HJIH He 6yJleT
3aMeHeHO J1O yKa3aHHO4 jjaTbI HOBbIM corIaLIieHeM H KOHBeHIAHeA, B OTHOIIeHHH
KOTOpOIA MOryT BeCTHCb neperOBOpbI COJlaCHO CTaTbe 22.

2. COBeT crietmaJIbHbIM 6OJIbHHCTBOM rOJIOCOB MO)KeT npojvIHTb HaCTOA-
uyio KOHBeHLH1O nocle 30 HIOH 1991 roga Ha oqepeutHbie CpOKH, He npeBbIltalo-
uAHe ABa roga B Kam)KIOM OTJIjbHOM clyqae. Jho6ofi yqaCTHHK, KOTOpbIlI He
cornaceH c TaKHM npojvieHneM HaCTolu.ero CornaueHHu, HH4bopMtpyeT o6 3TOM
COBeT H nepecTaeT 6btTb CTOPOHO! HaCTo$mef KOHBeHUHH C Toro MOMeHTa, Korna
HaqHHaeTCS CpOK npo1jleHH.9.

3. COBeT Mo)KeT B J1O601l MOMeHT cneLtHa~JbHblM 60JIblIHHCTBOM roJIOCOB
npHHATb peweHHe o npeKpaLJeHHH gefHCTBIA HacTosmero CornaweHHnH, HaqHHaA C
TaKOfH JaTbl H Ha TaKHX yCJIOBHqIX, KaKHie OH MoXCeT yCTaHOBHTb.

4. flocie npeKpauAeHH JujefiCTBrln HacTostueA KOHBeHtAHH COBeT npoRiojKaeT
cyueCTBOBaTb B TeqeMHH TaKOrO BpeMeHH, KOTOpOe MO)KeT noTpe6OBaTbCH xjnA
ocyigeCTBJIeHHA ero JHKBHjlalIIHH, H o61aIaeT TaKHMH IOJIHOMOqHIMH H Bb1IOJIH$eT
TaKHe o65t3aHHOCTH, KaKHe MOryT nOTpe6OBaTbCu JARl5 yKa3aHHOA UeJIH.
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5. COBeT yBejOMeT e[1eno31ITaptim o .io6blx JeAICTBH51X, npenpHHsITbIX B
COOTBeTCTBHH C nyHKTOM 2 inn 3 HaCTOsiuteA CTaTbH.

Cmambf 34. B3AHMOCB5I3b fPEAMYJIbI m KOHBEH14I4

HacTo51gam KOHBeHI.HtI BKJHoaeT npeam6yny MeXKAyHapOJtHoro cornaweHHs
no ntenimie 1986 rojaa.

B YQIOCTOBEPEHHE IEFO -H)KenoantcaalMeecs, 6yaymi HauaewautiM o6pa-
30M Ha TO yHOJIHOMOqeHbI CBOHMH COOTBeTCTBylOLIHMH IpaBHTeJIbCTBaMH, no)nH-
CaIH HaCTOatiLytO KOHBeHkI*HO B JaTbi, yKa3aHHbie npOT4B mX noanticell.

COBEPIUEHO B JIOHJXOHe 4eTblpHajjLtaTOfO MapTa TblCl4a aueB5ITbCOT BOCeMbae-
CIT IlleCToro rona, npHeM TeKCTbI HaCTOslttegi KOHBeHI.HH Ha aHlrJHimCKOM, 4)paH-
Luy3CKOM, pyCCKOM H HcflaHCKOM 913blKax S1BJIIIlOTC1 paBHO ayTeHTHWHbIMH.
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FIPHJIO)KEHHE

FofnOCA YtACTH4KOB B COOTBETCTBHHI Co CTATbEIR 11

AecTpanHa 129
ABCTpHi4 1
Anwtinp 14
ApreHTHHa 88
1ap6ajioc 1
Eo iB1HJi 5
Epa3HJIHt. 70
BaTHKaH 1
BeHecy3na 30
raHa 2
FBaTeMaiia 3
JIOMHHHKaHCKaa Pecny6JnKa 1
EBponeAcKoe 3KOHOMHmeCKoe coo6LeCTBO 424
ErHineT (Apa6cKai Pecny6JIHKa) 71
1l3paHJab 5
I/H~lrlA 39
14paK 5
llpaH 2
I4eMeHcKa.l Apa6cKaq Pecny6nHKa 2
KaHaia 286
KeHH 4
[KopeicK'0 Pecny6JnKH] 20
KocTa-PHKa 3
Ky6a 2
JIHBaH 10
JIHBHACKaaq Apa6cKasi TtKaMaXHP14 5
MaBpHKHiA 2
MastbTa 2
MapOKKO 10
Htirepms 8
Hopnerml 15
FIaKHCTaH 18
laHaMa 2

Hlepy 19
CaJlBaaop 2
CayxtOBCKat ApaBnnA 12
CHpHicKaa Apa6craa Pecny6imra 5
CoewHeHHbie LTaTb AMepHKH 311
Com13 COBeTCKHX CoaianHc-rt.ecKx Pecny6nK 129
TpHffuaaq H To6aro 4
TyHHC 5
Typrnsi 4
(4HHRR1HAKA 2
ll nefttapHA 18
IBeuHla 10

The words or absence of words within brackets reflect the corrections effected by a procis-verbal of
rectification drawn up by the Secretary-General of the United Nations and dated at New York on II August
1986 - Les mots ou I'absence de mots entre crochets refltent les corrections effectudes par un proces-verbal de
rectification dtabli par le Secrdtaire gdndral de ['Organisation des Nations Unies en date A New York du I I aofit 1986.
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3Kaaxiop 3
IO)KHa A4ppHKa 11
flOHH.R 185

2 000

[For the signature pages, see p. 143 of this volume - Pour les pages de
signature, voir p. 143 du present volume.]
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[SPANISH TEXT - TEXTE ESPAGNOL]

CONVENIO INTERNACIONAL DEL TRIGO, 1986

PREAMBULO

Los signatarios del presente Convenio,

Considerando que el Convenio Internacional del Trigo, 1949, fue revisado,
renovado o prorrogado en ocasiones sucesivas llevando a la conclusi6n del
Convenio Internacional del Trigo, 1971,

Considerando que las disposiciones del Convenio Internacional del Trigo,
1971, que comprende por una parte el Convenio sobre el Comercio del Trigo,
1971, y por otra el Convenio sobre la Ayuda Alimentaria, 1980, prorrogados por
Protocolo, caducan el 30 de junio de 1986 y que es conveniente concertar un
Convenio por un nuevo perfodo.

Han convenido que el Convenio Internacional del Trigo, 1971, sea actua-
lizado y llamado de nuevo el Convenio Internacional del Trigo, 1986, el cual
comprende dos instrumentos jurfdicos separados:

a) el Convenio sobre el Comercio del Trigo, 1986, y

b) el Convenio sobre la Ayuda Alimentaria, 1986,

y que cada uno de estos dos Convenios, o uno de ellos, segtn proceda, se
presenten a la firma y a la ratificaci6n, aceptaci6n o aprobaci6n de los Gobiernos
interesados, conforme a sus respectivos procedimientos constitucionales o
institucionales.
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CONVENIO SOBRE EL COMERCIO DEL TRIGO, 1986

PARTE I. DISPOSICIONES GENERALES

Articulo 1. OBJETIVOS

Los objetivos del presente Convenio son:
a) Favorecer la cooperaci6n internacional en todos los aspectos del comercio

del trigo y otros cereales, especialmente en lo que dstos afectan a ia situaci6n
triguera;

b) Fomentar el desarrollo del comercio internacional de cereales y asegurar
que este comercio sea lo mds libre posible, comprendiendo la eliminaci6n de
barrel-as comerciales y las prdcticas desleales y discriminatorias, en interns de
todos los miembros, particularmente los miembros en desarrollo;

c) Contribuir en la medida mayor de lo posible a la estabilidad de los
mercados internacionales de cereales en inter6s de todos los miembros,
acrecentar la seguridad alimentaria mundial, y contribuir al desarrollo de los
paises cuyas economias dependen en gran manera de las ventas comerciales de
cereales;

d) Servir de foro para el intercambio de informaci6n y debate de los intereses
de los miembros, referentes al comercio de cereales; y

e) Proveer el marco apropiado para la posible negociaci6n de un nuevo
acuerdo o convenio internacional con disposiciones econ6micas.

Articulo 2. DEFINICIONES

Para los fines de este Convenio:
I. a) Por "Consejo" se entiende el Consejo Internacional del Trigo creado

por el Convenio Internacional del Trigo, 1949, y mantenido en funciones en virtud
del Articulo 9;

b) i) por "miembro" se entiende una parte en el presente Convenio;
ii) por "miembro exportador" se entiende un miembro asf designado

conforme al Articulo 12;
iii) por "miembro importador" se entiende un miembro asf designado

conforme al Artfculo 12;
c) Por -Comit6 Ejecutivo" se entiende el Comit6 instituido de conformidad

con el Articulo 15;
d) Por "Subcomit6 sobre Condiciones del Mercado" se entiende el Sub-

comitd instituido de conformidad con el Articulo 16;
e) Por "cereal" o "cereales" se entiende trigo, harina de trigo, centeno,

cebada, avena, maiz, mijo y sorgo, asf como todo otro cereal y producto que el
Consejo decida;

f) i) por "compra" se entiende, conforme lo exija el contexto, la compra
de cereal para importaci6n, o la cantidad de cereal asi comprada;

ii) por "venta" se entiende, conforme lo exija el contexto, la venta de
cereal para exportaci6n, o la cantidad de ese cereal asi vendida;
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iii) cuando en el presente Convenio se hace referencia a una compra o a
una venta, se entenderd que se refiere no s6lo a las compras o ventas
concertadas entre los Gobiernos interesados, sino tambidn a las com-
pras o ventas concertadas entre comerciantes particulares y a las con-
certadas entre un comerciante particular y el Gobierno interesado;

g) Por "voto especial" se entiende todo voto que requiera por lo menos las
dos terceras partes de los votos emitidos por los miembros exportadores,
presentes y votantes, y por lo menos las dos terceras partes de los votos emitidos
por los miembros importadores, presentes y votantes, contados separadamente;

h) Por "afio agricola" se entiende el perfodo comprendido desde el 10 dejulio
al 30 de junio;

i) Por "dfa laborable" se entiende todo dfa de trabajo en la sede del Consejo.

2. Toda referencia en el presente Convenio a un "Gobierno" o "Gobier-
nos" se considerard aplicable a la Comunidad Econ6mica Europea (referida en
adelante como la CEE). Por consiguiente, se considerard que toda referencia en el
presente Convenio a "firma" o al "dep6sito de instrumentos de ratificaci6n,
aceptaci6n o aprobaci6n", o "un instrumento de adhesi6n" o "una declaraci6n
de aplicaci6n provisional" por un Gobierno, comprende, en el caso de la CEE, ]a
firma o declaraci6n de aplicaci6n provisional que en nombre de la CEE efectte su
autoridad competente y el dep6sito del instrumento que, con arreglo a los
procedimientos institucionales de la CEE, deba depositar para la conclusi6n de un
convenio internacional.

Articulo 3. INFORMACI6N, INFORMES Y ESTUDIOS

1. Para facilitar el logro de los objetivos comprendidos en el Articulo 1,
hacer posible un intercambio de opiniones m~is completo en los periodos de
sesiones del Consejo y disponer de informaci6n en una base continua que sirva al
interds general de los miembros, se hardin los acuerdos pertinentes para ]a
elaboraci6n de informes regulares e intercambio de informaci6n, asi como
tambidn estudios especiales, segiin proceda, comprendiendo cereales, que se
centrardn principalmente en lo siguiente:

a) condiciones de las disponibilidades, la demanda y el marcado;

b) acontecimientos en las politicas nacionales y sus efectos sobre el mercado
internacional;

c) acontecimientos relacionados con el mejoramiento y la expansi6n del
comercio, ia utilizaci6n, el almacenamiento y el transporte, especialmente en
los paises en desarrollo.

2. Para mejorar la recogida y presentaci6n de la informacidn para esos
informes y estudios referidos en el pdirrafo 1 de este Artfculo, hacer posible la
participaci6n directa de mds miembros en el trabajo del Consejo y suplementar la
orientaci6n ya dada por el Consejo en el transcurso de sus periodos de sesiones,
se constituird un Subcomitd sobre Condiciones del Mercado, cuyas funciones se
especifican en el Artfculo 16.

Articulo 4. CONSULTAS SOBRE ACONTECIMIENTOS DEL MERCADO

I. Si el Subcomit6 sobre Condiciones del Mercado, en el curso de su
continuo examen del mercado conforme al Artfculo 16, opina que los acon-
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tecimientos del mercado internacional de cereales amenazan afectar gravemente
los intereses de los miembros o si el Director Ejecutivo pone esos acontecimientos
en conocimiento del Subcomitd, por propia iniciativa o a petici6n de cualquier
miembro del Consejo, este Subcomitd comunicar, inmediatamente los hechos de
que se trate al Comitd Ejecutivo. El Subcomitd, cuando asf informe al Comit6
Ejecutivo, prestar, especial atenci6n a aquellas circunstancias que amenazan
afectar a los intereses de los miembros.

2. El Comitd Ejecutivo se reunird dentro del plazo de diez dfas laborables
para examinar esos acontecimientos referidos y, si Io juzga procedente, pedird al
Presidente del Consejo que convoque una reuni6n del Consejo para considerar la
situaci6n.

Artictdo 5. COMPRAS COMERCIALES Y TRANSACCIONES ESPECIALES

1. Para los fines del presente Convenio, compra comercial es una compra
tal como se define en el Articulo 2, efectuada conforme a las prdcticas comerciales
usuales del comercio internacional, excluidas las transacciones a que se refiere el
pdirrafo 2 de este Articulo.

2. Para los fines del presente Convenio, transacci6n especial es aquella que
contiene caracterfsticas establecidas por el Gobierno del miembro interesado que
no concuerdan con las prdcticas comerciales usuales. Las transacciones espe-
ciales comprenden lo siguiente:

a) Las ventas a crddito en las que, como resultado de la intervenci6n oficial, el
tipo de interds, el plazo de pago u otras condiciones conexas no concuerdan
con los tipos, los plazos o las condiciones usuales del comercio en el mercado
mundial;

b) Las ventas en que los fondos necesarios para la compra de cereales se obtienen
del Gobierno del miembro exportador mediante un pr6stamo ligado a la
compra de cereales;

c) Las ventas en moneda del miembro importador que no sea transferible ni
convertible en efectivo o en mercancfas de que se pueda disponer en el
miembro exportador;

d) Las ventas efectuadas segtin acuerdo comerciales con disposiciones especiales
de pagos que comprendan la compensaci6n bilateral de los saldos acreedores
mediante intercambio de mercancfas, excepto cuando el miembro exportador y
el miembro importador interesados acueden que la venta ser, considerada
como comercial;

e) Las operaciones de trueque:
i) resultantes de la intervenci6n de los Gobiernos, en las que se intercambia

cereal a precios diferentes de los prevalecientes en el mercado mundial, o
ii) al amparo de un programa oficial de compras, salvo cuando la compra de

cereal sea consecuencia de una operaci6n de trueque en la que el pais de
destino final no se mencionaba en el contrato de trueque original;

f) Los donativos de cereal o las compras de cereal realizadas con cargo a un
donativo en efectivo, concedido especificamente con ese fin por el miembro
exportador;

g) Cualquier otra categorfa de transacciones que el Consejo pueda establecer, que
contengan caracteristicas introducidas por el Gobierno de un miembro
interesado y que no concuerden con las prdcticas comerciales usuales.
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3. Cualquier cuesti6n planteada por el Director Ejecutivo o por un miembro
sobre si una operaci6n constituye una compra comercial, tal como se define en el
pdrrafo I de este Artfculo, o a una transacci6n especial, tal como se define en el
pdrrafo 2 de este Artfculo, serd decidida por el Consejo.

Articulo 6. ORIENTACIONES REFERENTES A LAS TRANSACCIONES
EN CONDICIONES DE FAVOR

I. Los miembros se comprometen a efectuar cualesquiera transacciones de
cereales en condiciones de favor de manera que no causen perjuicio a las
estructuras normales de la producci6n y del comercio internacional.

2. Con este fin, los miembros tanto suministradores como beneficiarios
tomardn las medidas convenientes para asegurar que las transacciones efectuadas
en condiciones de favor sean adicionales a las ventas comerciales que, a falta de
dichas transacciones, podrfan preverse razonablemente y aumentarfan el con-
sumo o las existencias remanentes en el pais beneficiario. En el caso de paises que
son miembros de la FAO, esas medidas se tomardn de conformidad con los
Principios y Orientaciones de ia FAO para la Colocaci6n de Excedentes, asf como
las obligaciones consultivas de los miembros de la FAO, y podrdn incluir la
condici6n de que, acordado con el pais beneficiario, 6ste mantendrd en forma
global un nivel especifico de importaciones comerciales de cereales. Al establecer
o ajustar dicho nivel, se tomard plenamente en cuenta el volumen de las
importaciones comerciales realizadas en un perfodo representativo, las tendencias
recientes en la utilizaci6n y las importaciones, asi como las circunstancias
econ6micas del pais beneficiario, incluyendo particularmente, la situaci6n de su
balanza de pagos.

3. Al realizar transacciones de exportaci6n en condiciones de favor y antes
de concertar los arreglos pertinentes con los parses beneficiarios, los miembros
celebrardn consultas, en la medida mayor de lo posible, con los miembros
exportadores cuyas ventas comerciales puedan quedar afectadas por dichas
transacciones.

4. La Secretarfa informard peri6dicamente al Consejo sobre los acon-
tecimientos en las transacciones de cereales en condiciones de favor.

Articulo 7. NOTIFICACION Y REGISTRO

I. Los miembros suministrardn informes regulares para cada afho agrfcola
y el Consejo mantendrd registros de los mismos, indicando por separado las
transacciones comerciales y especiales de todos los embarques de cereal
efectuados por los miembros y todas las importaciones de cereal procedentes de
no miembros. En la medida de lo posible, el Consejo mantendrd tambidn registros
de todos los embarques efectuados entre no miembros.

2. Los miembros suministrardn, en la medida de todo lo posible, aquella
informaci6n que el Consejo pueda requerir referente a sus disponibilidades y
demanda de cereales e informardn con prontitud todos los cambios en sus
politicas cerealistas nacionales.

3. Para los fines de este Articulo:

a) Los miembros enviardn al Director Ejecutivo las informaciones que, de
acuerdo con sus atribuciones, requiera el Consejo sobre las cantidades de cereal
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comprendidas en ventas y compras comerciales y transacciones especiales,
incluyendo:

i) en lo que se refiere a las transacciones especiales, los detalles de dichas
transacciones que permitan clasificarlas con arreglo al Artfculo 5;

ii) las informaciones disponibles sobre el tipo, clase, grado y calidad de los
cereales de que se trate;

b) Todo miembro que efect~ie exportaciones de cereal, enviard al Director
Ejecutivo la informaci6n relativa a sus precios de exportaci6n que el Consejo
pueda requerir;

c) El Consejo obtendrdt regularmente informaci6n sobre los costes vigentes
reales del transporte de cereal y los miembros comunicardn la informaci6n
suplementaria que el Consejo requiera.

4. Cuando se trate de cereal que Ilega al pais de destino definitivo, despu~s
de haber sido revendido en un pafs que no sea el de su origen, o haber pasado
o trav~s de 6l, o de haber sido transbordado en sus puertos, los miembros
suministrardn, en la medida mayor de lo posible, las informaciones que permitan
inscribir el embarque en los registros como un embarque efectuado entre el pais
de origen y el pais de destino final. En caso de reventa, las disposiciones de este
pdrrafo se aplicardn t6nicamente si el cereal sali6 del pais de origen durante el
mismo aflo agricola.

5. El Consejo dictard un reglamento para las notificaciones y registros a que
se refiere este Articulo. En dicho reglamento se determinard la frecuencia y el
modo de las notificaciones, asi como las obligaciones de los miembros a ese
respecto. El Consejo dictard tambi6n las disposiciones para la modificaci6n de los
registros o estados que Ileve, incluso las necesarias para resolver cualquier
controversia que se relacione con ellos. En el caso de que cualquier miembro,
repetidamente y sinjustificaci6n, deje de efectuar las notificaciones estipuladas en
este Articulo, el Comit6 Ejecutivo concertard consultas con ese miembro para
remediar la situaci6n.

Articulo 8. CONTROVERSIAS Y RECLAMACIONES

I. Toda controversia relativa a la interpretaci6n o la aplicaci6n del presente
Convenio, que no se resuelva por negociaci6n, ser, sometida al Consejo, a
petici6n de cualquier miembro que sea parte en la controversia, para su decisi6n.

2. Todo miembro que considere que sus intereses, como parte en el
presente Convenio, han sido gravemente perjudicados por las medidas de uno
o mds miembros, influyendo en la ejecuci6n del presente Convenio, podrd
someter la cuesti6n al Consejo. En este caso, el Consejo consultard inme-
diatamente a los miembros interesados para resolver la situaci6n. Si la cuesti6n no
se resuelve mediante esas consultas, el Consejo podrd considerar de nuevo la
situaci6n y hacer sus recomendaciones a los miembros interesados.

PARTE ii. ADMINISTRACION

Articulo 9. CONSTITUCI6N DEL CONSEJO

1. El Consejo Internacional del Trigo, creado por el Convenio Internacional
del Trigo, 1949, continuard en funciones para ia aplicaci6n del presente Convenio,
con ia composici6n, atribuciones y funciones previstas en el presente Convenio.
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2. Los miembros podrdn hacerse representar en las sesiones del Consejo
por delegados, suplentes y asesores.

3. El Consejo elegird un Presidente y un Vicepresidente, cuyo mandato
durari un afio agricola. El Presidente no tendri derecho a voto, ni tampoco el
Vicepresidente cuando ejerza la Presidencia.

Articulo 10. ATRIBUCIONES Y FUNCIONES DEL CONSEJO

I. El Consejo dictar, su Reglamento.
2. El Consejo Ilevar, los registros que requieren las disposiciones del

presente Convenio y podr. Ilevar los demis registros que estime conveniente.
3. Para cumplir las funciones que le asigna el presente Convenio, el Consejo

podr:d pedir que se le suministren las estadfsticas y la informaci6n que necesite y,
sujeto a las disposiciones del pdrrafo 2 del Artfculo 7, los miembros se
comprometen a suministrarle las estadfsticas e informaci6n necesarias para ese
fin.

4. El Consejo podra delegar, por votaci6n especial, en cualquiera de sus
Comitds, o en el Director Ejecutivo, el ejercicio de atribuciones o funciones, salvo
las siguientes:
a) Decisiones sobre asuntos, conforme al Artfculo 8;
b) Revisi6n. conforme al Artfculo 11, de los votos de los miembors enumerados

en el Anejo:
c) Determinaci6n de los miembros exportadores e importadores y distribuci6n de

sus votos conforme al Artfculo 12;
d) Ubicaci6n de la sede del Consejo, conforme al p.rrafo I del Artfculo 13;

e) Nombramiento del Director Ejecutivo, conforme al pfrrafo 2 del Artfculo 17;

f) Aprobaci6n del presupuesto y determinaci6n de las contribuciones de los
miembros, conforme al Artfculo 21;

g) Suspensi6n de los derechos de voto de un miembro, conforme al prrafo 6 del
Articulo 21;

h) Toda petici6n al Secretario General de ia UNCTAD para convocar una
conferencia de negociaci6n, conforme al Artfculo 22;

i) Exclusi6n de la participaci6n de un miembro en el Consejo, conforme al
Artfculo 30:

j) Recomendaci6n de una modificaci6n, conforme al Artfculo 32;
k) Pr6rroga o terminaci6n del presente Convenio, conforme al Artfculo 33.

El Conscjo, por una mayoria de los votos emitidos, podrd revocar en
cualquier momento esa delegaci6n.

5. Toda decisi6n adoptada en virtud de las atribuciones o funciones
delegadas por el Consejo, seg6n lo dispuesto en el pdrrafo 4 de este Artfculo,
podrdi ser revisada por el Consejo mediante solicitud de cualquier miembro,
presentada dentro del plazo que el Consejo determine. Toda decisi6n respecto de
la cual no se pida revisi6n en el plazo determinado serd obligatoria para todos los
miembros.
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6. Ademds de las atribuciones y funciones especificadas en el presente
Convenio, el Consejo tendrd todas las demrs atribuciones y desempefiard todas
las demds funciones que sean necesarias para el cumplimiento de las disposiciones
del presente Convenio.

Articulo 11. VOTOS PARA LA ENTRADA EN VIGOR
Y PROCEDIMIENTOS PRESUPUESTARIOS

1. Para los fines de entrada en vigor del presente Convenio conforme al
pdrrafo I del Articulo 28, los votos de cada Gobierno serdn como se indican en el
Anejo.

2. Para los fines de determinar las contribuciones financieras conforme al
Articulo 21, los votos de los miembros se basardn en los establecidos en el Anejo,
sujeto a lo siguiente:

a) A la entrada en vigor del Convenio, el Consejo redistribuird los votos
indicados en el Anejo entre los Gobiernos que han depositado instrumentos de
ratificaci6n, aceptaci6n, aprobaci6n o adhesi6n al Convenio, o declaraciones de
aplicaci6n provisional del mismo, en proporci6n al n6mero de votos que cada uno
de ellos tiene en el Anejo.

b) Despuds que el Convenio haya entrado en vigor, siempre que un Gobierno
pase a ser, o deje de ser, una parte en el presente Convenio, el Consejo
redistribuird los votos de los otros miembros en proporci6n al nflmero de votos
que tiene cada miembro enumerado en el Anejo.

c) Tres afios despuds de la entrada en vigor del presente Convenio y siempre
que el Convenio se prorrogue conforme al pdrrafo 2 del Articulo 33, el Consejo
revisari y podrd ajustar los votos de los miembros enumerados en el Anejo.

3. A todos los otros fines referentes a la aplicaci6n del presente Convenio,
los votos que los miembros ejercerdn serdn los determinados conforme al Artf-
culo 12.

Articulo 12. DETERMINACION DE LOS MIEMBROS EXPORTADORES
E IMPORTADORES Y DISTRIBUCI6N DE SUS VOTOS

I. En ia primera sesi6n celebrada de conformidad con el presente Convenio
el Consejo determinard qud miembros serdn miembros exportadores y qud
miembros serdn miembros importadores para los fines del Convenio. Al decidir
esto, el Consejo tomard en cuenta las corrientes del comercio de trigo de esos
miembros y sus propias opiniones.

2. Tan pronto como el Consejo haya determinado qud miembros serdn
miembros exportadores y cudles serdn miembros importadores conforme al
presente Convenio, los miembros exportadores, en base a sus votos conforme al
Articulo I1, dividirdn sus votos entre ellos en la forma que los mismos decidan,
sujeto a las condiciones establecidas en el pdrrafo 3 de este Articulo y los
miembros importadores dividirdn sus votos de forma similar.

3. Para los fines de la asignaci6n de votos conforme al pdrrafo 2 de este
Articulo, los miembros exportadores tendrn conjuntamente 1.000 votos y los
miembros importadores tendrdn conjuntamente 1.000 votos. Ningtin miembro
tendrd mis de 333 votos como un miembro exportador o mds de 333 votos como
un miembro importador. No habrd ningfin voto fraccionario.
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4. A ia vista de los cambios en sus normas comerciales de trigo, despuds de
pasados tres afios desde la entrada en vigor del Convenio, el Consejo revisard las
listas de los miembros exportadores e importadores. Se revisardn tambidn
siempre que el Convenio se prorrogue conforme al pdrrafo 2 del Artfculo 33.

5. A petici6n de cualquier miembro, el Consejo podrd acordar, por votaci6n
especial a principio de todo afio agrfcola, la transferencia de ese miembro de la
lista de miembros exportadores a la lista de miembros importadores, o de la lista
de miembros importadores a la lista de miembros exportadores, segtin sea el caso.

6. El Consejo revisard la distribuci6n de los votos correspondientes a los
miembros exportadores e importadores, siempre que se cambien las listas de los
miembros exportadores e importadores conforme a los pdrrafos 4 6 5 de este
Articulo. Toda redistribuci6n de votos que se haga conforme a este pdrrafo se
regirdi por las condiciones que estipula el prrafo 3 de este Articulo.

7. Siempre que un Gobierno pase a ser, o deje de ser, parte en el presente
Convenio, el Consejo redistribuird los votos de los otros miembros exportadores
o importadores, seg(n sea el caso, en proporci6n al niimero de votos que cada
miembro tenga, sujeto a las condiciones establecidas en el pd.rrafo 3 de este
Artfculo.

8. Todo miembro exportador podrdi autorizar a otro miembro exportador,
asf como todo miembro importador podrd autorizar a otro importador, para que
represente sus intereses y ejerza su derecho de voto en cualquier sesi6n o sesiones
del Consejo. Se someteri al Consejo la prueba satisfactoria de esa autorizaci6n.

9. Si en toda sesi6n del Consejo un miembro no estd representado por un
delegado acreditado y, de conformidad con el pArrafo 8 de este Artfculo, no ha
autorizado a otro miembro para ejercer su derecho de voto o si, en la fecha de una
sesi6n, un miembro ha perdido sus votos, se ha visto privado de ellos o los ha
recuperado conforme a alguna de las disposiciones del presente Convenio, el total
de los votos que puedan emitir los miembros exportadores en esa sesi6n se
ajustard a una cifra igual al total de los votos que los miembros importadores
puedan emitir en la misma sesi6n, redistribuidos entre los miembros exportadores
en proporci6n a sus votos.

Articulo 13. SEDE, REUNIONES Y QU6RUM

1. La sede del Consejo estard en Londres, a menos que el Consejo disponga
otra cosa.

2. El Consejo se reunird una vez por lo menos durante cada semestre de
cada afio agrfcola y en las demds ocasiones que el Presidente decida, o en
cualquier otra circunstancia prevista en el presente Convenio.

3. El Presidente convocar, una reuni6n del Consejo si asi lo piden: a) cinco
miembros; b) uno o mds miembros que retnan por lo menos el 10% de la totalidad
de los votos; o c) el Comit6 Ejecutivo.

4. Para constituir qu6rum en cualquier sesi6n del Consejo, serd necesaria la
presencia de delegados que tengan, antes de cualquier ajuste de votos que haya de
efectuarse con arreglo al pirrafo 9 del Artfculo 12, mayorfa de los votos de los
miembros exportadores y mayoria de los votos de los miembros importadores.

Articulo 14. DECISIONES

1. Salvo cuando se disponga de otro modo en el presente Convenio, el
Consejo adoptara sus decisiones por mayorfa de los votos emitidos por los
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miembros exportadores y por mayoria de los votos emitidos por los miembros
importadores, contados separadamente.

2. Sin menoscabo a la completa libertad de acci6n de todo miembro en la
determinaci6n y administraci6n de sus polfticas agricolas y de precios, cada
miembro se compromete a aceptar como obligatoria toda decisi6n que el Consejo
adopte en virtud de las disposiciones del presente Convenio.

Articulo 15. COMITt EJECUTIVO

1. El Consejo constituird un Comitd Ejecutivo, integrado por no mds de seis
miembros exportadores, elegidos anualmente por los miembros exportadores, y
no ms de ocho miembros importadores, elegidos anualmente por los miembros
importadores. El Consejo nombrard el Presidente del Comitt Ejecutivo y podrd
nombrar un Vicepresidente.

2. El Comitd Ejecutivo serd responsable ante el Consejo y actuard bajo su
direcci6n general. Tendrd ]as atribuciones y funciones que se le asignan
expresamente en el presente Convenio y las que el Consejo pueda delegarle de
conformidad con el pirrafo 4 del Articulo 10.

3. Los miembros exportadores representados en el Comitd Ejecutivo
tendrdn el mismo nimero total de votos que los miembros importadores. Los
votos de los miembros exportadores en el Comitd Ejecutivo se dividirin entre
ellos segtn Io que acuerden, siempre que ningtIn miembro exportador tenga mds
del 40% de la totalidad de los votos de los miembros exportadores. Los votos de
los miembros importadores en el Comitd Ejecutivo se dividirn entre ellos seg(In
lo acuerden, siempre que ningfin miembro importador tenga mis del 40 de la
totalidad de los votos de los miembros importadores.

4. El Consejo dictard el Reglamento para la votaci6n en el Comit6 Ejecutivo
y podrd dictar cualquier otra disposici6n acerca del Reglamento del ComitA
Ejecutivo que estime apropiada. Para las decisiones del Comitd Ejecutivo se
necesitard la misma mayorfa de votos que prescribe el presente Convenio para las
decisiones del Consejo sobre asuntos de la misma indole.

5. Todo miembro que no sea miembro del Comitd Ejecutivo podrd
participar, sin derecho a voto, en el debate de cualquier asunto que estudie el
Comitd Ejecutivo, siempre que dste considere que estdn enjuego los intereses de
ese miembro.

Articulo 16. SUBCOMITI SOBRE CONDICIONES DEL MERCADO

I. El Comitd Ejecutivo instituird un Subcomitd sobre Condiciones del
Mercado del que formarin parte un nimero de representantes de no mds que seis
miembros exportadores y seis miembros importadores. El Presidente del Sub-
comitd serd nombrado por el Comitd Ejecutivo.

2. El Subcomitd mantendrd bajo continuo examen, todos los asuntos
afectando a la economia mundial de cereales e informar, de los mismos a los
miembros. En su examen, el Subcomit6 tomard en cuenta la informaci6n de
interds suministrada por todo miembro del Consejo.

3. Para ayudar a la Secretarfa en la realizaci6n del trabajo previsto en el
Articulo 3, el Subcomitd complementart las orientaciones dadas por el Consejo.

4. El Subcomitd hard esfuerzos especiales para implicar a otros miembros
del Consejo en su debate de cuestiones que afectan directamente a sus intereses,

Vol. 1429, 1-24237



136 United Nations - Treaty Series o Nations Unies - Recueil des Traitks 1986

tales como sus politicas cerealistas nacionales o, particularmente en el caso de
parses en desarrollo, sus necesidades de importaci6n. Todo miembro del Consejo,
que no es miembro del Subcomitd, podrd participar en sus reuniones como
observador.

5. El Subcomitd prestard su asesoramiento de conformidad con los
Articulos pertinentes del Convenio y lo prestard tambidn en toda otra cuesti6n que
el Consejo o el Comitd Ejecutivo lo remitan.

Articulo 17. SECRETARfA

I. El Consejo dispondrd de una Secretarfa compuesta de un Director
Ejecutivo, que serd el mis alto funcionario administrativo del Consejo, y del
personal que sea necesario para los trabajos del Consejo y de sus Comit~s.

2. El Consejo nombrard al Director Ejecutivo, quien serd responsable del
cumplimiento por la Secretarfa de las obligaciones que le incumben en la
ejecuci6n del presente Convenio, asi como de las demds obligaciones que le
asignen el Consejo y sus Comitds.

3. El personal seri nombrado por el Director Ejecutivo, de conformidad
con las normas que dicte el Consejo.

4. Serd condici6n de empleo del Director Ejecutivo y del personal que no
tengan intereses financieros en el comercio de los cereales, o renuncien a todo
interds financiero en el mismo, y que no soliciten ni reciban de ningfin Gobierno o
de ninguna otra autoridad extrafia al Consejo instrucciones en cuanto a las
funciones que ejercen con arreglo al presente Convenio.

Articulo 18. ADMISION DE OBSERVADORES

El Consejo podrd invitar a todo Estado no miembro, asi como a toda
organizaci6n intergubernamental, a que asistan a cualquiera de sus reuniones
como observadores.

Articulo 19. COOPERACI6N CON OTRAS ORGANIZACIONES
INTERGUBERNAMENTALES

I. El Consejo podrd tomar las medidas adecuadas para celebrar consultas o
cooperar con las Naciones Unidas y sus 6rganos, en particular la Conferencia de
las Naciones Unidas sobre Comercio y Desarrollo, asi como con la Organizaci6n
para la Agricultura y ia Alimentaci6n y los otros organismos especializados de las
Naciones Unidas y organizaciones intergubernamentales que sea oportuno.

2. El Consejo, teniendo presente la funci6n especial de la Conferencia de las
Naciones Unidas sobre Comercio y Desarrollo en el comercio internacional de
productos bdsicos, la mantendri informada, como lo considere apropiado, de sus
actividades y programas de trabajo.

3. Si el Consejo estima que cualquiera de las disposiciones del presente
Convenio es incompatible en el fondo con las condiciones que puedan ser
establecidas por las Naciones Unidas a travs de sus 6rganos competentes o por
los organismos especializados para los convenios intergubernamentales sobre los
productos bAsicos, esa incompatibilidad se considerard como una circunstancia
que se opone a la ejecuci6n del presente Convenio y se seguird el procedimiento
que se establece en el Artfculo 32.
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Articulo 20. PRIVILEGIOS E INMUNIDADES

1. El Consejo tendri personalidad juridica. En particular, tendrA capacidad
para contratar, adquirir y enajenar bienes muebles e inmuebles y para litigar.

2. La condici6njuridica, los privilegios y las inmunidades del Consejo en el
territorio del Reino Unido seguirdn rigidndose por el Acuerdo relativo a la Sede
firmado en Londres, el 28 de noviembre de 1968, entre el Gobierno del Reino
Unido de Gran Bretafia e Irlanda del Norte y el Consejo Internacional del Trigo.

3. El acuerdo a que se refiere el pdrrafo 2 de este Artfculo serd
independiente del presente Convenio. Sin embargo, se darA por terminado:
a) En virtud de acuerdo entre el Gobierno del Reino Unido de Gran Bretafia e

Irlanda del Norte y el Consejo,
b) En el caso de que el territorio del Reino Unido deje de ser la sede del Consejo;

0
c) En el caso de que el Consejo deje de existir.

4. En el caso de que el territorio del Reino Unido deje de ser la sede del
Consejo, el Gobierno del miembro donde radique la sede del Consejo concluird
con el Consejo un acuerdo internacional referente a la condici6n jurfdica, los
privilegios y las inmunidades del Consejo, su Director Ejecutivo, su personal y de
los representantes de los miembros en las sesiones convocadas por el Consejo.

Articulo 21. DISPOSICIONES FINANCIERAS

I. Los gastos de las delegaciones al Consejo y de los representantes en sus
Comitds y Subcomitds serdn sufragados por sus Gobiernos respectivos. Los
demds gastos que sean necesarios para la ejecuci6n del presente Convenio seran
sufragados con las contribuciones anuales de todos los miembros. La con-
tribuci6n de cada miembro para cada afio agrfcola serd en ia proporci6n que el
ntmero de sus votos en el Anejo guarda con el total de los votos de los miembros
en dicho Anejo, ajustados conforme al prrafo 2 del Artfculo 11 para reflejar la
composici6n del Convenio en el momento que se aprueba el presupuesto para el
ejercicio del afio agrfcola que se trate.

2. En su primera sesi6n, celebrada despuds de la entrada en vigor del
presente Convenio, el Consejo aprobard su presupuesto para el ejercicio
econ6mico del afio agrfcola que finaliza el 30 de junio de 1987 y determinarA la
contribuci6n que ha de pagar cada miembro.

3. El Consejo, en sesi6n celebrada durante el segundo semestre de cada afio
agricola, aprobard el presupuesto para el ejercicio econ6mico del afio agrfcola
siguiente y determinard la contribuci6n que cada miembro pagard para ese aio
agrfcola.

4. La contribuci6n inicial de todo miembro que se adhiera al presente
Convenio segdn Io dispuesto en el pdrrafo I del Artfculo 27 serA determinada
por el Consejo sobre la base del ndimero de votos que se le asigne conforme al
pdrrafo 2 b) del Artfculo I I y del perfodo no trascurrido del afio agricola en curso,
pero no se alterarAn las contribuciones de los demds miembros ya determinadas
para dicho afio agricola.

5. Las contribuciones serAn exigibles desde el momento en que se han
fijado.
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6. Si un miembro no ha pagado su contribuci6n completa en el plazo de seis
meses, contando a partir de la fecha en que su contribuci6n es exigible conforme
al pdrrafo 5 de este Articulo, el Director Ejecutivo le requerir, para que efecttie el
pago Jo mIs rdpidamente posible. Si, en el plazo de seis meses a contar desde la
fecha de ese requerimiento del Director Ejecutivo, el miembro todavfa no ha
pagado su contribuci6n, sus derechos de votaci6n en el Consejo y en el Comit6
Ejecutivo quedardn suspendidos hasta el momento en que haya abonado
fntegramente su contribuci6n.

7. El miembro cuyos derechos de voto hayan sido suspendidos conforme al
pdrrafo 6 de este Articulo no serd privado de ninguno de sus otros derechos ni
relevado de ninguna de las obligaciones contrafdas de conformidad con el
presente Convenio, a menos que asi to decida el Consejo por votaci6n especial.
Seguird obligado a pagar su contribuci6n y a cumplir sus demds obligaciones
financieras conforme al presente Convenio.

8. Cada afio agricola, el Consejo publicard un balance comprobado de sus
ingresos y gastos habidos durante el ejercicio econ6mico del afio agricola
precedente.

9. El Consejo, antes de su disoluci6n, decidird Jo necesario para la
liquidaci6n de su activo y de su pasivo y la disposici6n de sus archivos.

Articulo 22. DISPOSICIONES ECON6MICAS

Con el objeto de asegurar suministros de trigo y otros cereales a los miembros
importadores y mercados para el trigo y otros cereales a los miembros
exportadores, a precios equitativos y estables, el Consejo examinard en el
momento oportuno la posibilidad de la negociaci6n de un nuevo acuerdo o
convenio internacional con disposiciones econ6micas. Cuando estime que esa
negociaci6n podria concluirse con 6xito, el Consejo pedird al Secretario General
de la Conferencia de las Naciones Unidas sobre Comercio y Desarrollo que
convoque una conferencia de negociaci6n.

PARTE iii. DISPOSICIONES FINALES

Articulo 23. DEPOSITARIO

I. Por el presente Artfculo se designa depositario de este Convenio al
Secretario General de las Naciones Unidas.

2. El depositario notificard a todos los Gobiernos signatarios y a todos los
Gobiernos que se adhieran, toda firma, ratificaci6n, aceptaci6n, aprobaci6n o
aplicaci6n provisional del presente Convenio y toda adhesi6n al mismo, asf como
toda notificaci6n y aviso que reciba conforme a los Artfculos 29 y 32.

Articulo 24. FIRMA

El presente Convenio estard abierto en la Sede de las Naciones Unidas, desde
el 10 de mayo de 1986 hasta el 30 de junio de 1986 inclusive, a la firma de los
Gobiernos enumerados en el Anejo y todo otro gobierno miembro de la
Conferencia de las Naciones Unidas sobre Comercio y Desarrollo.

Articulo 25. RATIFICACI6N, ACEPTACiON, APROBACI6N

1. El presente Convenio estard sujeto a la ratificaci6n, aceptaci6n o
aprobaci6n de los Gobiernos signatarios, de conformidad con sus respectivos
procedimientos constitucionales.
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2. Los instrumentos de ratificaci6n, aceptaci6n, o aprobaci6n serdn
depositados en poder del depositario, no ms tarde del 30 de junio de 1986. No
obstante, el Consejo podrd conceder pr6rrogas del plazo a los Gobiernos
signatarios que no puedan depositar sus instrumentos para ese fecha. El Consejo
informard al depositario de todas esas pr6rrogas del plazo.

Articulo 26. APLICACI6N PROVISIONAL

Todo Gobierno signatario y cualquier otro Gobierno que pueda firmar el
presente Convenio, o cuya solicitud de adhesi6n haya aprobado el Consejo, podrd
depositar en poder del depositario una declaraci6n de aplicaci6n provisional.
Todo Gobierno que deposite tal declaraci6n, aplicarA provisionalmente el
presente Convenio y serdi considerado, provisionalmente, como parte en el
mismo.

Articulo 27. ADHESION

1. Todo Gobierno enumerado en el Anejo, asi como todo otro gobierno
miembro de la Conferencia de las Naciones Unidas sobre Comercio y Desarrollo,
podrd adherirse al presente Convenio hasta el 30 de junio de 1986, inclusive, con
la salvedad de que el Consejo podr, conceder una o mds pr6rrogas del plazo a
todo gobierno que no tenga depositado su instrumento en esa fecha.

2. Despu6s del 30 de junio de 1986, los Gobiernos de todos los Estados
podrdn efectuar su adhesi6n al presente Convenio en las condiciones que el
Consejo considere apropiadas. La adhesi6n se efectuardi mediante el dep6sito de
un instrumento de adhesi6n en poder del depositario. Esos instrumentos de
adhesi6n declarardn que el Gobierno acepta todas las condiciones que el Consejo
estableci6.

3. Cuando, para los fines de aplicaci6n del presente Convenio, se haga
referencia a miembros que figuran en el Anejo, se estimard que todo miembro
cuyo Gobierno se haya adherido al presente Convenio en las condiciones que el
Consejo establecid6, de conformidad con este Articulo, figura en el Anejo.

Articulo 28. ENTRADA EN VIGOR

1. El presente Convenio entrardA envigor el 1P de julio de 1986 si, no mIs
tarde del 30 de junio de 1986, se han depositado instrumentos de ratificaci6n,
aceptaci6n, aprobaci6n o adhesi6n, o declaraciones de aplicaci6n provisional, en
nombre de Gobiernos que tengan por lo menos el 60% de los votos indicados en el
Anejo.

2. Si el presente Convenio no entra en vigor de conformidad con el pdrrafo 1
de este Articulo, los Gobiernos que hayan depositado instrumentos de rati-
ficaci6n, aceptaci6n, aprobaci6n o adhesi6n, o declaraciones de aplicaci6n
provisional, podrdn decidir de comtin acuerdo que el Convenio entrard en vigor
entre los mismos, o podrdn tomar cualquiera otra decisi6n que, a su parecer,
requiera la situaci6n.

Articulo 29. RETIRO

Cualquier miembro podrd retirarse del presente Convenio, al final de todo
afto agricola, notificando por escrito su retiro al depositario, noventa dias, por lo
menos, antes del final del afio agricola que se trate, pero no quedar, exento de
ninguna de las obligaciones, contraidas de conformidad con el presente Convenio,
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que no hayan sido cumplidas al final de ese aflo agrfcola. El miembro de que se
trate informard simultdneamente al Consejo de ia decisi6n que haya tornado.

Articulo 30. EXCLusI6N

Si el Consejo determina que un miembro ha infringido las obligaciones
contraidas en virtud del presente Convenio y decide ademds que tal infracci6n
entorpece el funcionamiento del presente Convenio, podrd, por votaci6n especial,
excluir del Consejo a ese miembro. El Consejo notificard inmediatamente al
depositario esta decisi6n. Noventa dias despuds de ia fecha de la decisi6n del
Consejo, ese miembro cesardi de ser miembro del Consejo.

Articulo 31. LIQUIDACION DE CUENTAS

I. Si un miembro se hubiese retirado de este Convenio o hubiere sido
excluido del Consejo, o hubiere cesado por otras causas de ser parte en este
Convenio, el Consejo procederd a liquidar con 6l las cuentas que considere
equitativas. El Consejo retendrd las cantidades ya abonadas por dicho miembro.
Este estard obligado a pagar toda cantidad que adeude al Consejo.

2. El miembro a que se hace referencia en el pdrrafo I de este Articulo no
tendri derecho, al terminar este Convenio, a recibir ninguna parte del producto de
la liquidaci6n o de otros haberes del Consejo; tampoco responderd de parte alguna
del deficit que pudiere tener el Consejo.

Articulo 32. MODIFICACI6N

I. El Consejo podrd, por votaci6n especial, recomendar a los miembros que
se modifique este Convenio. Esa modificaci6n entrari en vigor 100 dfas despu6s
de que el depositario haya recibido las notificaciones de aceptaci6n de miembros
exportadores que retnan dos tercios de los votos de los miembros exportadores y
de miembros importadores que rednan dos tercios de los votos de los miembros
importadores, o en la fecha posterior que el Consejo haya determinado por
votaci6n especial. El Consejo podrd fijar un plazo para que cada miembro
notifique al depositario su aceptaci6n de la modificaci6n; si transcurrido dicho
plazo la modificaci6n no hubiera entrado en vigor, se considerard retirada. El
Consejo proporcionard al depositario la informaci6n necesaria para detereminar si
las notificaciones de aceptaci6n recibidas son suficientes para que la modificaci6n
entre en vigor.

2. Todo miembro en cuyo nombre no se haya notificado la aceptaci6n de
una modificaci6n antes de la fecha en que dsta entra en vigor, dejard en esa fecha
de ser parte en el presente Convenio, a menos que pruebe a satisfacci6n del
Consejo que, por dificultades de procedimientos constitucionales, no se pudo
conseguir a tiempo su aceptaci6n y que el Consejo decida prorrogar, con respecto
a ese miembro, el plazo fijado para la aceptaci6n. La modificaci6n no serd de
obligaci6n para ese miembro hasta que haya notificado su aceptaci6n de la misma.

Articulo 33. DURACION, PR6RROGA Y TERMINACI6N

I. El presente Convenio permanecerd en vigor hasta el 30 dejunio de 1991,
a menos que sea prorrogado conforme al parrafo 2 de este Artfculo, que se declare
terminado con anterioridad, conforme al pdrrafo 3 de este Artfculo, o que se
sustituya antes de dicha fecha por un nuevo acuerdo o convenio negociado
conforme al Artfculo 22.
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2. El Consejo, por votaci6n especial, podrd prorrogar el presente Convenio
a mis alld del 30 de junio de 1991 por periodos sucesivos no excediendo dos afios
en cada ocasi6n. Todo miembro que no acepte esa pr6rroga del presente
Convenio informard de ello al Consejo y dejard de ser parte en este Convenio
desde el comienzo del perfodo de pr6rroga.

3. El Consejo, por votaci6n especial, podrd en cualquier momento declarar
terminado el presente Convenio, con efecto a partir de la fecha y sujeci6n a las
condiciones que establezca.

4. Al declararse terminado este Convenio, el Consejo continuard en
funciones durante el tiempo que sea necessario para Ilevar a cabo su liquidaci6n y,
a ese fin, tendrdi los poderes y ejercerd las funciones que sean necesarias.

5. El Consejo notificard al depositario de toda medida adoptada de
conformidad con el pfirrafo 2 o el pdrrafo 3 de este Articulo.

Articulo 34. RELACI6N ENTRE EL PREAMBULO Y EL CONVENIO

El presente Convenio comprende el Preimbulo del Convenio Internacional
del Trigo, 1986.

EN FE DE LO CUAL, los infrascritos, debidamente autorizados al efecto por
sus respectivos Gobiernos, han firmado el presente Convenio en las fechas que
figuran junto a sus firmas.

HECHO en Londres, el dfa catorce de marzo de mil novecientos ochenta y
seis; los textos del presente Convenio en los idiomas espafiol, francds, inglAs
y ruso son igualmente aut6nticos.
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ANEJO

VOTOS DE LOS MIEMBROS CONFORME AL ARTICULO I1

A rabia Saudita ................................................. 12
A rgelia ........................................................ 14
A rgentina ...................................................... 88
A ustralia ...................................................... 129
A ustria ........................................................ I
B arbados ...................................................... I
B o liv ia ........................................................ 5
B rasil ......................................................... 70
CanadA ....................................................... 286
Ciudad del Vaticano ............................................ I
Comunidad Econ6mica Europea ................................. 424
C osta R ica .................................................... 3
C uba .......................................................... 2
E cuador ....................................................... 3
Egipto (Reptiblica Arabe de) ..................................... 71
E l Salvador .................................................... 2
Estados U nidos ................................................ 311
F inlandia ...................................................... 2
G hana ........................................................ 2
G uatem ala ..................................................... 3
Ind ia .......................................................... 39
Ir in ............................................................ 2
Iraq ........................................................... 5
Israe l ......................................................... 5
Jap6n ......................................................... 185
Jam ahiriya Arabe Libia ......................................... 5
K enya ........................................................ 4
L ibano ........................................................ 10
M alta ......................................................... 2
M arruecos ..................................................... 10
M auricio ...................................................... 2
N igeria ........................................................ 8
N oruega ....................................................... 15
Panam d ....................................................... 2
Pakistdn ....................................................... 18
P eri .......................................................... 19
Reptiblica Arabe del Yemen ..................................... 2
Repliblica A rabe Siria ........................................... 5
Reptiblica de Corea ............................................. 20
Reptiblica D om inicana .......................................... I
Suddfrica ...................................................... I 
S uecia ........................................................ 10
S uiza ......................................................... 18
Trinidad y Tabago .............................................. 4
T tinez ......................................................... 5
Turquia ...................................................... 4
Uni6n de Reptiblicas Socialistas Sovidticas ........................ 129
V enezuela ..................................................... 30
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In the name of Afghanistan:
Au nom de l'Afghanistan
OT MeHH A4braHHcTaHa:
En nombre del Afganistin:

In the name of Albania:
Au nom de I'Albanie
OT MeHH Aj16aHH1:
En nombre de Albania:

In the name of Algeria:
Au nom de I'Algdrie
OT tMieHH AnIKHpa:
En nombre de Argelia:

In the name of Angola:
Au nom de l'Angola:
OT iiMeHH AHronbi:
En nombre de Angola:

In the name of Antigua and Barbuda:
Au nom d'Antigua-et-Barbuda :
OT nMeHH AHTnrya i Bap6ylbl:
En nombre de Antigua y Barbuda:

In the name of Argentina:
Au nom. de l'Argentine
OT HMeHH ApreHTHnbl:

En nombre de la Argentina:
CARLOS MANUEL MuRIz

June 25, 1986

In the name of Australia:
Au nom de l'Australie
OT HMeHH ABCTpanHH:
En nombre de Australia:

In the name of Austria:
Au nom de I'Autriche
OT HMeHH ABcrpH:

En nombre de Austria:
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In the name of the Bahamas:
Au nom des Bahamas :
OT HMeHH BaraMCKnX OCTpOBOB:
En nombre de las Bahamas:

In the name of Bahrain:
Au nom de Bahrein :
OT HMeHn BaxpehIHa:
En nombre de Bahrein:

In the name of Bangladesh:
Au nom du Bangladesh
OT teMeHH BaHrnaew:
En nombre de Bangladesh:

In the name of Barbados:
Au nom de la Barbade
OT i4MeHt Bap6axioca:
En nombre de Barbados:

H. S. L. MOSELEY
26 June 1986

In the name of Belgium:
Au nom de la Belgique
OT HMeHn BeJbrHn:
En nombre de Bd1gica:

ANDRf- XAVIER PIRSON

In the name of Belize:
Au nom du Belize
OT HMeHH Ee-II13a:
En nombre de Belice:

In the name of Benin:
Au nom du Bdnin
OT HMeHH EeHHHa:
En nombre de Benin:

In the name of Bhutan:
Au nom du Bhoutan
OT HMeHH ByTaHa:
En nombre de Bhutin:
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In the name of Bolivia:
Au nom de la Bolivie
OT HMeHH BOHBIH:
En nombre de Bolivia:

In the name of Botswana:
Au nom du Botswana
OT HMeHH BOTCBaHbI:

En nombre de Botswana:

In the name of Brazil:
Au nom du Brdsil :
OT HMeHH Epa3HnI:
En nombre del Brasil:

GEORGE ALVAREZ MACIEL
12 June 1986

In the name of Brunei Darussalam:
Au nom de Brunei Darussalam :
OT HMeHH EpyHeA J1apyccanaMa:
En nombre de Brunei Darussalam:

In the name of Bulgaria:
Au nom de la Bulgarie
OT HMeHH BonrapnH4:
En nombre de Bulgaria:

In the name of Burkina Faso:
Au nom du Burkina Faso
OT HMeHH BypKHHa 4Faco:
En nombre de Burkina Faso:

In the name of Burma:
Au nom de ia Birmanie
OT tMieHl lEpMbI:
En nombre de Birmania:

In the name of Burundi:
Au nor du Burundi
OT HMeH BypyHnH:
En nombre de Burundi:
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In the name of the Byelorussian Soviet Socialist Republic:
Au nom de la Rdpublique socialiste sovi6tique de Bidlorussie
OT HMeHH BeJIopyccKof COBeTCKOfi CoUllan~cTHqecKofi Pecny6nlKH:
En nombre de la Reptiblica Socialista Sovi6tica de Bielorrusia:

In the name of Cameroon:
Au nom du Cameroun
OT iMeHn KaMepyHa:
En nombre del Camerdn:

In the name of Canada:
Au nom du Canada
OT MeHH KaHajabI:
En nombre del Canad:i

STEPHEN LEWIS

June 23/86

In the name of Cape Verde:
Au nom du Cap-Vert :
OT MeHH OCTpOBOB 3eneHoro Mbica:
En nombre de Cabo Verde:

In the name of the Central African Republic:
Au nom de la Rdpublique centrafricaine :
OT MeHH L] eHTpaJrbHoaq)pHKaHCKOAi Pecny6nlKH:
En nombre de la Reptiblica Centroafricana:

In the name of Chad:
Au nom du Tchad:
OT HMeRH qaiaa:
En nombre del Chad:

In the name of Chile:
Au nom du Chili
OT iiMe.1 tIHJIH:
En nombre de Chile:

In the name of China:
Au nom de la Chine
OT HMeHH KHTa:
En nombre de China:
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In the name of Colombia:
Au nom de la Colombie
OT tMea KonyM6fH:
En nombre de Colombia:

In the name of the Comoros:
Au nom des Comores :
OT HtMeHH KOMOpCKHX OCTpOBOB:
En nombre de las Comoras:

In the name of the Congo:
Au nom du Congo:
OT HMeHH KoHro:
En nombre del Congo:

In the name of Costa Rica:
Au nom du Costa Rica
OT HMeHH KocTa-PHKfI:
En nombre de Costa Rica:

In the name of C6te d'Ivoire:
Au nom de la C6te d'Ivoire
OT HMeHH KOT ax'I4Byap:
En nombre de C6te d'lvoire:

In the name of Cuba:
Au nom de Cuba
OT HMeHH Ky6bl:
En nombre de Cuba:

OSCAR ORAMAS OLIVA'

30-6-86

In the name of Cyprus:
Au nom de Chypre
OT HMeHH Knnpa:
En nombre de Chipre:

' See p. 165 of this volume for the text of the declaration made upon signature - Voir p. 165 du prtsent volume

pour le texte de [a dclaration faite lors de la signature.
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In the name of Czechoslovakia:
Au nom de la Tchdcoslovaquie
OT HMeH14 'IexocIoBaKHH:
En nombre de Checoslovaquia:

In the name of Democratic Kampuchea:
Au nom du Kampuchea d6mocratique :
OT I4MeHH) JeMOKpaTH4eCKOA KaMnytHH:
En nombre de Kampuchea Democrdtica:

In the name of the Democratic People's Republic of Korea:
Au nom de la Rdpublique populaire d6mocratique de Corde
OT HMeHH KopegiCKOAi HapoHO-)JeMOKpaTwlqeCKOA Pecny611HKH:
En nombre de la Repfiblica Popular Democr-tica de Corea:

In the name of Democratic Yemen:
Au nom du Ydmen ddmocratique :
OT HMeHH JeMoKpaTHtecKoro 1leMeHa:
En nombre del Yemen Democrdtico:

In the name of Denmark:
Au nom du Danemark
OT HMeHf1 gaHfiH:
En nombre de Dinamarca:

OLE BIERRING

In the name of Djibouti:
Au nom du Djibouti
OT HMeHH gl)KH6yTi:
En nombre de Djibouti:

In the name of Dominica:
Au nom de la Dominique
OT HMeHH aOMHHHKH:
En nombre de Dominica:

In the name of the Dominican Republic:
Au nom de la Rdpublique dominicaine :
OT HMeHH ,OMHHHKaHCKOI Pecny6j14KH:
En nombre de la Repuiblica Dominicana:
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In the name of Ecuador:
Au nor de i'Equateur:
OT tiMenHH 3Keaopa:
En nombre del Ecuador:

MIGUEL A. ALBORNOZ
1P de Mayo 1986'

In the name of Egypt:
Au nom de l'Egypte
OT tiMeHHt ErHnTa:
En nombre de Egipto:

ABDEL HALIM BADAWI
29.5.1986

In the name of El Salvador:
Au nom d'El Salvador:
OT HMeHi CanbBalopa:
En nombre de El Salvador:

In the name of Equatorial Guinea:
Au nom de la Guinde dquatoriale :
OT HMeH4 3KBaTOp, arbHO BHHei4:
En nombre de Guinea Ecuatorial:

In the name of Ethiopia:
Au nom de l'Ethiopie
OT nMeHH 34)HOnHH:
En nombre de Etiopfa:

In the name of Fiji:
Au nom de Fidji :
OT HMeHH I H),DKH:
En nombre de Fiji:

In the name of Finland:
Au nom de la Finlande
OT HMeHH OHHJH IHH:

En nombre de Finlandia:
KEuo KORHONEN
May 1, 1986

I May 1986 - I mai 1986.
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In the name of France:
Au nom de la France
OT HmeHH (DpaHgHH:
En nombre de Francia:

CLAUDE DE KEMOULARIA

In the name of Gabon:
Au nom du Gabon
OT HMei4 ra6oHa:
En nombre del Gab6n:

In the name of the Gambia:
Au nom de la Gambie
OT HMeH FaM6Hu:
En nombre de Gambia:

In the name of the German Democratic Republic:
Au nom de la R~publique d6mocratique allemande
OT HMenH FepMaHCKOi i)eMOKpaTHleCKOi4 Pecny6HKH:
En nombre de la Repfiblica Democrdtica Alemana:

In the name of the Federal Republic of Germany:
Au nom de ]a Rdpublique f~ddrale d'Allemagne :
OT HMeHH jeaepaTHeHOAi Pecny6HKH FepMaHnIH:
En nombre de la Rep6blica Federal de Alemania:

ALEXANDER Count YORK VON WARTENBURG

In the name of Ghana:
Au nom du Ghana:
OT MenHH FaHbl:
En nombre de Ghana:

In the name of Greece:
Au nom de la Grace
OT HMeHH FpeiAHi:
En nombre de Grecia:

MIHALIS DOUNTAS

In the name of Grenada:
Au nom de la Grenade
OT HMenH FpeHabl:
En nombre de Granada:
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In the name of Guatemala:
Au nom du Guatemala:
OT HmeHi [BaTeManlbi:
En nombre de Guatemala:

In the name of Guinea:
Au nom de la Guinde
OT HMeHH rBHHeH:
En nombre de Guinea:

In the name of Guinea-Bissau:
Au nom de la Guinde-Bissau
OT HMeHH FBHHeH-EHcay:
En nombre de Guinea-Bissau:

In the name of Guyana:
Au nom de la Guyane
OT 1MeHI FBHaHbi:
En nombre de Guyana:

In the name of Haiti:
Au nom d'Haiti :
OT MeHH FaHTH:
En nombre de Haiti:

In the name of the Holy See:
Au nom du Saint-Siege :
OT HMeHH CEIRTeftwero npecToJa:
En nombre de la Santa Sede:

In the name of Honduras:
Au nom du Honduras
OT HMeHH FoHJypaca:
En nombre de Honduras:

In the name of Hungary:
Au nom de la Hongrie
OT HMeHH BeHrpHH:
En nombre de Hungria:
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In the name of Iceland:
Au nom de i'Islande
OT HMeHH IIcnaHrH:
En nombre de Islandia:

In the name of India:
Au nom de l'Inde:
OT i4MeHH 4HJIH4:
En nombre de la India:

In the name of Indonesia:
Au nom de l'Indondsie
OT HMeHH I4H./IOHe3HH:

En nombre de Indonesia:

In the name of the Islamic Republic of Iran:
Au nom de la R~publique islamique d'Iran
OT HMeHH IIcJaMCKOI Pecny6nutK I4paH:
En nombre de la Reptiblica IslImica del Irdn:

In the name of Iraq:
Au nom de l'Iraq
OT HiMeHH IlpaKa:
En nombre del Iraq:

In the name of Ireland:
Au nom de l'Irlande :
OT HMeHH I4pnaHln4:
En nombre de Irlanda:

ROBERT MCDONAGH

In the name of Israel:
Au nom d'Israel :
OT HMeHH M3paHJiA:
En nombre de Israel:

In the name of Italy:
Au nom de l'Italie
OT HMeH I4TanH:
En nombre de Italia:

MAURIZIO Bucci
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In the name of Jamaica:
Au nom de la Jamaique
OT tMHi4 ,IMaIKH:
En nombre de Jamaica:

In the name of Japan:
Au nom du Japon :
OT HMeHWanOHHH:
En nombre del Jap6n:

KIYOAKI KIKUCHI

In the name of Jordan:
Au nom de la Jordanie
OT HMeHH HopjlaHa:
En nombre de Jordania:

In the name of Kenya:
Au nom du Kenya:
OT HMeaH KeHHH:
En nombre de Kenya:

In the name of Kiribati:
Au nom de Kiribati :
OT HMeHH KHpH6aTH:
En nombre de Kiribati:

In the name of Kuwait:
Au nom du Koweit
OT HMeHH KyaeATa:
En nombre de Kuwait:

In the name of the Lao People's Democratic Republic:
Au nom de la Rdpublique d6mocratique populaire lao :
OT MeHH JIaOCCKOAi HapojHO-)leMOKpaTnqecKofi Pecny6IaK:
En nombre de la Repfiblica Democrtica Popular Lao:

In the name of Lebanon:
Au nom du Liban
OT HMeHI. JIHaHa:
En nombre del Lfbano:
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In the name of Lesotho:
Au nom du Lesotho
OT HMeHH JIeCOTO:
En nombre de Lesotho:

In the name of Liberia:
Au nom du Liberia:
OT HMeHH JIH6epHH:
En nombre de Liberia:

In the name of the Libyan Arab Jamahiriya:
Au nom de la Jamahiriya arabe libyenne :
OT HMeHH JIHBHICKOA Apa6cKoAi TKaMaxHpHH:
En nombre de la Jamahiriya Arabe Libia:

In the name of Liechtenstein:
Au nom du Liechtenstein:
OT HMeHH I[JHXTeHuTegHa:
En nombre de Liechtenstein:

In the name of Luxembourg:
Au nom du Luxembourg:
OT tiMeHi JIIOKceM6ypra:
En nombre de Luxemburgo:

ANDRf PHILIPPE

In the name of Madagascar:
Au nom de Madagascar:
OT HMeHH MajiaracKapa:
En nombre de Madagascar:

In the name of Malawi:
Au nom du Malawi
OT HMeHH ManaH:
En nombre de Malawi:

In the name of Malaysia:
Au nom de la Malaisie
OT HMeHH Majiai3rnl:
En nombre de Malasia:
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In the name of Maldives:
Au nom des Maldives
OT HMeHH ManbjIHBOB:
En nombre de Maldivas:

In the name of Mali:
Au nom du Mali:
OT HIeHH ManH:
En nombre de Mali:

In the name of Malta:
Au nom de Malte :
OT HMeHH MalbTbl:

En nombre de Malta:

In the name of Mauritania:
Au nom de la Mauritanie
OT HMeHH MaBpHTaHHH:
En nombre de Mauritania:

In the name of Mauritius:
Au nom de Maurice :
OT HMeHH MaBPHKn42:
En nombre de Mauricio:

In the name of Mexico:
Au nom du Mexique
OT HMeHH MeKCHKH:
En nombre de Mexico:

In the name of Monaco:
Au nom de Monaco
OT HMeHH MoHaKO:
En nombre de M6naco:

In the name of Mongolia:
Au nom de la Mongolie
OT HMeHH MoHronHH:
En nombre de Mongolia:
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In the name of Morocco:
Au nom du Maroc :
OT umeHI4 MapOKKO:
En nombre de Marruecos:

MOULAY MEHDI ALAOUI

Le 3 juin 1986

In the name of Mozambique
Au nom du Mozambique:
OT HMeHH MO3aM6HKa:
En nombre de Mozambique:

In the name of Nauru:
Au nom de Nauru
OT HMeHH Haypy:
En nombre de Nauru:

In the name of Nepal:
Au nom du Ndpal
OT iMeHl Henaia:
En nombre de Nepal:

In the name of the Netherlands:
Au nom des Pays-Bas :
OT HMeHHl HrivepnaHRIOB:
En nombre de los Parses Bajos:

J. RAMAKER

In the name of New Zealand:
Au nom de la Nouvelle-Zd1ande
OT HMeHti HoBoIi 3eJnaHJRHH:

En nombre de Nueva Zelandia:

In the name of Nicaragua:
Au nom du Nicaragua:
OT HMeHH HKaparya:
En nombre de Nicaragua:

In the name of the Niger:
Au nom du Niger:
OT HMeHM HHrepa:
En nombre del Niger:
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In the name of Nigeria:
Au nom du Nigeria
OT HMeHH HnrepHn:
En nombre de Nigeria:

In the name of Norway:
Au nom de la Norv~ge
OT HMeHH HopBerm:
En nombre de Noruega:

TOM VRAALSEN

30 June 1986

In the name of Oman:
Au nom de I'Oman
OT tMieHH OMaHa:
En nombre de Omdtn:

In the name of Pakistan:
Au nom du Pakistan :
OT HMeHH IIaKHCTaHa:
En nombre del Pakistdn:

In the name of Panama:
Au nom du Panama:
OT tMieHH IlaHaMbi:
En nombre de Panami:

In the name of Papua New Guinea:
Au nom de la Papouasie-Nouveile-Guinde
OT HMeHH Hanya-HoBOA FuBHHe:
En nombre de Papua Nueva Guinea:

In the name of Paraguay:
Au nom du Paraguay
OT HMenH FIaparBa:
En nombre del Paraguay:

In the name of Peru:
Au nom du P6rou
OT HMeHHrl Hepy:
En nombre del Pert:
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In the name of the Philippines:
Au nom des Philippines
OT HMeHH (DHnHnnHH:
En nombre de Filipinas:

In the name of Poland:
Au nom de la Pologne
OT HMeHH flonbuH: '
En nombre de Polonia:

In the name of Portugal:
Au nom du Portugal :
OT HMeHH lIopTyraniH:
En nombre de Portugal:

ANTONIO VICTOR MARTINS MONTEIRO

In the name of Qatar:
Au nom du Qatar:
OT HMeHH KaTapa:
En nombre de Qatar:

In the name of the Republic of Korea:
Au nom de la R~publique de Corde
OT HMeHH KopeAiCKOhi Pecny6IHKH:
En nombre de la Reptiblica de Corea:

In the name of Romania:
Au nom de la Roumanie
OT HMeHH PyMbIHHH:
En nombre de Rumania:

In the name of Rwanda:
Au nom du Rwanda:
OT 1MeH PyaHnbl:
En nombre de Rwanda:

In the name of Saint Kitts and Nevis:
Au nom de Saint-Kitts-et-Nevis
OT HMeHH CeHT-KHTC H HeBHC:
En nombre de Saint Kitts y Nevis:
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In the name of Saint Lucia:
Au nom de Sainte-Lucie
OT Hmeiia CeHT-JIIoCHH:
En nombre de Santa Lucia:

In the name of Saint Vincent and the Grenadines:
Au nom de Saint-Vincent-et-Grenadines
OT tMeHn CeHT-BHHCeHTa t FpeHabI:
En nombre de San Vicente y las Granadinas:

In the name of Samoa:
Au nom du Samoa:
OT HMenH Camoa:
En nombre de Samoa:

In the name of San Marino:
Au nom de Saint-Main
OT HmeHH CaH-MapHHo:
En nombre de San Marino:

In the name of Sao Tome and Principe:
Au nom de Sao Tomd-et-Principe
OT HmeH Can-ToMe 1 HpHHcdn:
En nombre de Santo Tom6 y Principe:

In the name of Saudi Arabia:
Au nom de l'Arabie saoudite
OT HMeHH CayRoBcKoAi ApaBHH:
En nombre de Arabia Saudita:

In the name of Senegal:
Au nom du S6ndgal :
OT HmeHH Cenerana:
En nombre del Senegal:

In the name of Seychelles:
Au nom des Seychelles :
OT HMefH CefimebcK1x ocTpoBoB:
En nombre de Seychelles:
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In the name of Sierra Leone:
Au nom de la Sierra Leone
OT HMeHH Cbeppa-JleoHe:
En nombre de Sierra Leona:

In the name of Singapore:
Au nom de Singapour:
Or HMeHH CHHranypa:
En nombre de Singapur:

In the name of Solomon Islands:
Au nom des Iles Salomon :
OT HMeHH COJIOMOHOBbIX OCTpOBOB:
En nombre de las Islas Salom6n:

In the name of Somalia:
Au nom de la Somalie
OT HMeHH COMaJ'IH:
En nombre de Somalia:

In the name of South Africa:
Au nom de l'Afrique du Sud
OT HMeHH O1)KHOIA AqbpHKH:
En nombre de Suddfrica:

KURT ROBERT SAMUEL VON SCHINDING
24th June 1986

In the name of Spain:
Au nom de l'Espagne
OT HMeHH iHcHaHHH:
En nombre de Espafia:

FRANCIscO FERNANDEZ ORDOF4EZ

In the name of Sri Lanka:
Au nom de Sri Lanka:
OT MeHH lWpH JIaHKH:
En nombre de Sri Lanka:

In the name of the Sudan:
Au nom du Soudan:
OT HMeHH CyflaHa:
En nombre del Suddn:
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In the name of Suriname:
Au nom du Suriname
OT HMeInH CypHHaMa:
En nombre de Suriname:

In the name of Swaziland:
Au nom du Swaziland
OT HMe~H CBa3neHna:
En nombre de Swazilandia:

In the name of Sweden:
Au nom de la Suede
OT HMeHH Llleinx:
En nombre de Suecia:

ANDERS FERM
25 June 1986

In the name of Switzerland:
Au nom de la Suisse :
OT H ieMH HIBeIt.apHI:
En nombre de Suiza:

FRANCESCA POMETTA
26 juin 1986

In the name of the Syrian Arab Republic:
Au nom de la Rdpublique arabe syrienne
OT HMeHH CHpHiCKOiA Apa6cKoAi Pecny6HKH:
En nombre de la Rep~iblica Arabe Siria:

In the name of Thailand:
Au nom de la Thailande
OT HMeHH TanaaHxa:
En nombre de Tailandia:

In the name of Togo:
Au nom du Togo
OT HMeHH Toro:
En nombre del Togo:

In the name of Tonga:
Au nom des Tonga
OT HMeHH ToHra:
En nombre de Tonga:
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In the name of Trinidad and Tobago:
Au nom de la Trinitd-et-Tobago
OT HMeHH TpHHHIaaa H To6aro:
En nombre de Trinidad y Tabago:

In the name of Tunisia:
Au nom de la Tunisie
OT HMeHH TyHHca:

En nombre de Tuinez:

NbJIB BOUZIRI
Le 14 mai 1986

In the name of Turkey:
Au nom de la Turquie
OT HMeHti TyptnH:
En nombre de Turqufa:

In the name of Tuvalu:
Au nom de Tuvalu:
OT HMeHHi Tyeany:
En nombre de Tuvalu:

In the name of Uganda:
Au nom de l'Ouganda:
OT tmeHM l YraHb :
En nombre de Uganda:

In the name of the Ukrainian Soviet Socialist Republic:
Au nom de la Rdpublique socialiste sovidtique d'Ukraine
OT HMeHH YKpaHHCKOA COBeTCKOi Cotmi.aJwcTH4ecKoAi Pecny6rnKn:
En nombre de la Reptiblica Socialista Sovidtica de Ucrania:

In the name of the Union of Soviet Socialist Republics:
Au nom de I'Union des Rdpubliques socialistes sovidtiques
OT" HMeHH Cobo3a COBeTCKHX CotHaj1cTnqecKHX Pecny6nHK:
En nombre de la Uni6n de Repiiblicas Socialistas Sovi6ticas:

VASILY STEPANOVICH SAFRONCHUCK'

18 Hmorn 1986 r.:

See p. 165 of this volume for the text of the declaration made upon signature - Voir p. 165 du present volume
pour le texte de la dclaration faite lors de [a signature.

2 18 June 1986 - 18juin 1986.
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In the name of the United Arab Emirates:
Au nom des Emirats arabes unis :
OT HMeHH 06"be.rnHeHHbix Apa6cKHx 3 )MpaToB:
En nombre de los Emiratos Arabes Unidos:

In the name of the United Kingdom of Great Britain and Northern Ireland:
Au nom du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord
OT HMeHH CoejwHeHHoro KopojieBCTaa BeJ1HKo6pHTaHm t CeBepHoAi HpaHnl:
En nombre del Reino Unido de Gran Bretafia e Irlanda del Norte:

PETER MALCOLM MAXEY

In the name of the United Republic of Tanzania:
Au nom de la R6publique-Unie de Tanzanie :
OT HMeHH O6"be1WHeHHOiA Pecny6illKti TaH3aHK.9:
En nombre de la Reptiblica Unida de Tanzanfa:

In the name of the United States of America:
Au nom des Etats-Unis d'Am6rique :
OT HMeHH CoeQHHeHHbIX UTaTOB AMepHKW:
En nombre de los Estados Unidos de Amdrica:

HERBERT STUART OKUN

June 26, 1986

In the name of Uruguay:
Au nom de i'Uruguay
OT HMeHH YpyrBa:
En nombre del Uruguay:

In the name of Vanuatu:
Au nom de Vanuatu
OT HMeHH BaHyaTy:
En nombre de Vanuatu:

In the name of Venezuela:
Au nom du Venezuela
OT HMeHH BeHecy3nbi:
En nombre de Venezuela:

In the name of Viet Nam:
Au nom du Viet Nam
OT HMeHH BbeTHaMa:
En nombre de Viet Nam:
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In the name of Yemen:
Au nom du Ydmen
OT tiMeHH 1eMeHa:
En nombre del Yemen:

YAHYA ABDULLA ALSHAWKANI

\oN , "Z- 27/06/1986

In the name of Yugoslavia:
Au nom de la Yougoslavie
OT HMeHH IOrocnaBn:
En nombre de Yugoslavia:

In the name of Zaire:
Au nom du Zaire
OT tMeHl 3aHpa:
En nombre del Zaire:

In the name of Zambia:
Au nom de la Zambie
OT HMeHH 3aM6i:
En nombre de Zambia:

In the name of Zimbabwe:
Au nom du Zimbabwe
OT HMeHH 3HM6a6Be:
En nombre de Zimbabwe:

In the name of Namibia,
The United Nations Council for Namibia:

Au nom de la Namibie,
Le Conseil des Nations Unies pour la Namibie

OT lMeHMH HaMH6mi,

COBeT OpraHH3aatnit O6-betlHHeHHbix HatIniH no HaMti6H:

En nombre de Namibia,
El Consejo de las Naciones Unidas para Namibia:

In the name of the European Economic Community:
Au nom de la Communaut6 6conomique europdenne
OT HMeHH EBponefIcKoro 3KOHOMtK'ecKoro coo6ueCTBa:
En nombre de la Comunidad Econ6mica Europea:

MICHAEL HARDY
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DECLARATIONS MADE
UPON SIGNATURE

CUBA

DtCLARATIONS FAITES
LORS DE LA SIGNATURE

CUBA

[SPANISH TEXT - TEXTE ESPAGNOL]

"La firma de la Reptiblica de Cuba al Convenio sobre el Comercio del Trigo,
1986, no podrdi interpretarse como el reconocimiento o aceptaci6n por parte del
Gobierno de la Repflblica de Cuba, del Gobierno racista de Suddfrica, que no
representa al pueblo sudafricano y que por su prdctica sistemdtica de la polftica
discriminatoria del apartheid ha sido expulsado de Organismos Internacionales,
recibido la condena de la Organizaci6n de las Naciones Unidas y la repulsa de
todos los pueblos del Mundo".

"La firma de la Reptiblica de Cuba al Convenio sobre el Comercio del Trigo,
1986, no podrd interpretarse como el reconocimiento o aceptaci6n por parte del
Gobierno de la Repliblica de Cuba, de la Rep6blica de Corea, por considerarque
no son los genuinos representantes de los intereses del pueblo coreano".

"El Gobierno de la Reptiblica de Cuba considera que la aplicaci6n de las
disposiciones contenidas en los Artfculos 24, 26 y 27 del Convenio son de
naturaleza discriminatoria, ya que excluyen del derecho de firma, aplicaci6n
provisional y adhesi6n a un ntimero de Estados, lo cual es contrario al Principio de
Universalidad".

[TRANSLATION]

The signature of the Republic of
Cuba to the International Wheat
Agreement, 1986, shall not be inter-
preted as recognition or acceptance on
the part of the Government of the
Republic of Cuba of the racist Govern-
ment of South Africa, which does not
represent the South African people and
which, because of its systematic prac-
tice of the discriminatory policy of
apartheid, has been expelled from
international agencies, condemned by
the United Nations and rejected by all
the peoples of the world.

The signature of the Republic of
Cuba to the International Wheat
Agreement, 1986, shall not be inter-
preted as recognition or acceptance on
the part of the Government of the
Republic of Cuba of the Republic of
Korea, because Cuba considers that it
does not genuinely represent the inter-
ests of the Korean people.

[TRADUCTION"

La signature par la Rdpublique de
Cuba de I'Accord international sur le
bld de 1986 ne pourra tre interpr&
t~e comme impliquant la reconnais-
sance ou I'acceptation par le Gouverne-
ment cubain du Gouvernement raciste
d'Afrique du Sud, qui ne reprdsente pas
le peuple sud-african et auquel l'usage
systdmatique de la politique discrimina-
toire d'apartheid a valu d'tre expulsd
d'organismes internationaux, con-
damnd par l'Organisation des Nations
Unies et rejetd par tous les peuples du
monde.

La signature par la Rdpublique de
Cuba de l'Accord international sur le
bl de 1986 ne pourra dtre interpr~tde
comme impliquant la reconnaissance
ou l'acceptation par le Gouvernement
cubain de la Rdpublique de Corde, qu'il
ne considare pas comme reprdsentante
authentique des int6rts du peuple
corden.
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The Government of the Republic of
Cuba considers that the provisions con-
tained in articles 24, 26 and 27 of the
Agreement are discriminatory because
they exclude a number of States from
the right to sign, provisionally apply
and accede to the Agreement, which is
contrary to the principle of univer-
sality.

UNION OF SOVIET
SOCIALIST REPUBLICS

Le Gouvernement de ia Rgpublique
de Cuba considire discriminatoire l'ap-
plication des dispositions dnonc6es aux
articles 24, 26 et 27 de l'Accord car
elles excluent du droit de signature,
d'application titre provisoire et
d'adhdsion un certain nombre d'Etats,
ce qui est contraire au principe de
l'universalitd.

UNION DES REPUBLIQUES
SOCIALISTES SOVIETIQUES

[RusSIAN TEXT - TEXTE RUSSE]

«a) B cJiyqae, ecJIH ymacT'HHKOM HaCTOsluttek KOHBeH.IH CTaHeT EBponeicKoe
3KOHOMHMeCKoe coo6U-eCTBO, y4acTHe B KOHBeHkHH Coo3a COBeTCKHX Co.Ha-
J1HCTHi'eCKHX Pecny61HK He 6yaeT CO3JlaBaTb aTJ1II Hero KaK14X-JIH6o o65l3aTeJibCTB B
OTHOIIIeHHH aTOrO Coo6ueCTBa;

b) B caeTe H3BeCTHOA no3HtAHH no KopenCKOMy Bonpocy Coo3 COBeTCKHX
CoqlHaJIHCTrqecKHX Pecny6jiHK He Mo)KeT npI43HaTb npaBOMepHbIM HaHMeHOBaHHe
<<KopeAcKaA Pecny6JnKa>> conlepxaieecfi B npHJtmo)KeHHH K KOHBeHUHH>>.

[TRANSLATION]

(a) Should the European Economic
Community become a party to this
Convention, the participation to the
Convention by the Union of Soviet
Socialist Republics shall not create for
it any obligations with regard to that
Community.

(b) In the light of the well-known
position on the Korean question, the
Union of Soviet Socialist Republics
cannot accept as valid the designation
"Republic of Korea" contained in the
annex to the Convention.

[TRADUCTION]

a) Au cas ofi la Communautd 6co-
nomique europdenne deviendrait partie
A la pr6sente Convention, la participa-
tion de l'Union des Rdpubliques socia-
listes sovi6tiques A la Convention ne lui
cr6era aucune obligation en ce qui
concerne la Communaut6.

b) Etant donn6 sa position bien con-
nue sur la question de Corde, l'Union
des Rdpubliques socialistes sovidtiques
ne peut reconnaitre comme Idgale la
designation ,, Rdpublique de Cor~e
figurant A I'annexe de la Convention.
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DECLARATIONS MADE UPON AC-
CEPTANCE (A) OR DECLARA-
TION OF PROVISIONAL APPLI-
CATION (n)

ITALY (n)

[TRANSLATION - TRADUCTION]

The Government of Italy will apply
the Wheat Trade Convention, 1986, pro-
visionally within the limits authorized
by the Italian legal order.

JAPAN (n)

"The Government of Japan imple-
ments the Convention, during the pe-
riod of provisional application, within
the limitations of its internal legislations
and budgets."

REPUBLIC OF KOREA (n)

"The Government of the Republic of
Korea will provisionally apply, within
the limitations of the domestic legisla-
tion and budgetary process of the Re-
public of Korea, the Wheat Trade Con-
vention, 1986."

UNION OF SOVIET
SOCIALIST REPUBLICS (A)

[Confirming the declaration made
upon signature. For the text, see p. 165
of this volume.]

UNITED STATES OF AMERICA (n)

"The United States of America will
provisionally apply within the limita-
tions of the United States internal legis-
lation and budgetary process the Wheat
Trade Convention, 1986."

D1tCLARATIONS FAITES LORS DE
L'ACCEPTATION (A) OU DE
LA DECLARATION D'APPLICA-
TION PROVISOIRE (n)

ITALIE (n)

o Dans les limites consenties par l'or-
dre juridique italien, I'Italie entend ap-
pliquer provisoirement ]a Convention
sur le commerce du bi de 1986. ,>

JAPON (n)

[TRADUCTION - TRANSLATION]

Le Gouvernement japonais appli-
quera la Convention, pendant la p6riode
de l'application provisoire, dans les
limites de ses ldgislations et budgets
internes.

REPUBLIQUE DE COREE (n)

[TRADUCTION - TRANSLATION]

Le Gouvernement de la Rdpublique
de Corde appliquera provisoirement,
dans les limites de la 16gislation interne
et de la proc6dure budg6taire de la Rd-
publique de Corde, la Convention sur le
Commerce du bi de 1986.

UNION DES REPUBLIQUES
SOCIALISTES SOVIETIQUES (A)

[Avec confirmation de la ddclaration
faite lors de la signature. Pour le texte,
voir p. 165 du prdsent volume.]

ETA TS-UNIS D'AMtRIQUE (n)

[TRADUCTION - TRANSLATION]

Les Etats-Unis d'Amdrique applique-
ront provisoirement, dans les limites de
la legislation interne et de la procedure
budgdtaire des Etats-Unis, la Conven-
tion sur le commerce du bl de 1986.
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FOOD AID CONVENTION, 1986'

PART I. QBJECTIVE AND DEFINITIONS

Article I. OBJECTIVE

The objective of this Convention is to secure, through a joint effort by the
international community, the achievement of the World Food Conference target
of at least 10 million tonnes of food aid annually to developing countries in the
form of grain suitable for human consumption, and as determined by the
provisions of this Convention.

Article H. DEFINITIONS

(1) For the purposes of this Convention:
(a) "Committee" means the Food Aid Committee referred to in Article IX;
(b) "member" means a party to this Convention;
(c) "Executive Director" means the Executive Director of the International

Wheat Council;
(d) "Secretariat" means the secretariat of the International Wheat Council;
(e) "grain" or "grains" means wheat, barley, maize, millet, oats, rye,

sorghum and rice, and any other type of grain suitable for human consumption
that the Committee may decide, or products derived therefrom, including
products of secondary processing, as defined in the Rules of Procedure, subject to
the provisions of paragraph (1) of Article III;

Came into force on I July 1986. among the Governments which had deposited with the Secretary-General of the
United Nations instruments of ratification, acceptance, approval or accession, or declarations of provisional
application as decided unanimously by the said Governments, in accordance with article XXI (2):

Date of deposit
of the instrument
of ratification

or approval (AA)
or declaration
of provisional

State application (n)
A rgentina ................................................................ 25 June 1986 n
Belgium ................................................................. 26 June 1986 n
C anada .................................................................. 23 June 1986
D enm ark ................................................................ 26 June 1986
European Economic Community ........................................... 26 June 1986 n
Finland .................................................................. 18 June 1986 n
France .................................................................. 26 June 1986 n
Germany. Federal Republic of ............................................. 26 June 1986 n
G reece .................................................................. 26 June 1986 n
Ireland .................................................................. 26 June 1986
Italy* ................................................................... 26 June 1986 n
Japan* .................................................................. 30 June 1986 n
Luxem bourg ............................................................. 30 June 1986 n
N etherlands ................. ............................................ 26 June 1986 n

(For the Kingdom in Europe.)
N orw ay ................................................................. 30 June 1986A A
Portugal .................... ............................................ 30 June 1986 n
Spain ................................................................... 26 June 1986 n
Sw eden .................... ............................................ 25 June 1986
Sw itzerland ................. ............................................ 26 June 1986
United Kingdom of Great Britain and Northern Ireland ....................... 26 June 1986 n

(For the United Kingdom. the British Virgin Islands, and St. Helena.)
United States of America* ............................................. 26 June 1986 n

* See p. 167 of this volume for the texts of the declarations made upon declaration of provisional
application.
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(I) "f.o.b." means free on board;

(g) "c.i.f." means cost, insurance and freight;

(h) "tonne" means 1,000 kilogrammes;
(i) "year" means the period from I July to 30 June, unless otherwise stated.

(2) Any reference in this Convention to a "Government" or "Govern-
ments" shall be construed as including a reference to the European Economic
Community (hereinafter referred to as the EEC). Accordingly, any reference in
this Convention to "signature" or to the "deposit of instruments of ratification,
acceptance or approval" or "an instrument of accession" or to a "declaration of
provisional application" by a Government shall, in the case of the EEC, be
construed as including signature or declaration of provisional application on
behalf of the EEC by its competent authority, and the deposit of the instrument
required by the institutional procedures of the EEC to be deposited for the
conclusion of an international agreement.

PART li. MAIN PROVISIONS

Article III CONTRIBUTIONS OF MEMBERS

(1) The members of this Convention agree to contribute to developing
countries grains as food aid, as defined in Article II, paragraph (1) (e), suitable for
human consumption and of an acceptable type and quality, or the cash equivalent
thereof, in the minimum annual amounts specified in paragraph (3) below.

(2) To the maximum extent possible, contributions shall be made by
members on a forward planning basis, so that recipient countries may be able to
take account, in their development programmes, of the likely flow of food aid they
will receive during each year of this Convention. Furthermore, members should,
to the extent possible, indicate the amount of their contributions to be made in the
form of gifts, and the grant element of any aid which is not in the form of gifts.

(3) The minimum annual contribution, in wheat equivalent, of each member
towards the achievement of the objective of Article I is as follows:

Member Tonnes

A rgentina ................................................ 35,000
A ustralia ................................................. 400,000
A ustria .................................................. 20,000
Canada .................................................. 600,000
European Economic Community and its member States ....... 1,670,000
Finland .................................................. 25,000
Japan .................................................... 300,000
N orw ay ........ ... ....................................... 30,000
Sw eden .................................................. 40,000
Sw itzerland .............................................. 27,000
United States of America .................................. 4,470,000
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(4) For the purposes of the operation of this Convention, any member which
has acceded to this Convention pursuant to paragraph (2) of Article XX shall be
deemed to be listed in paragraph (3) of this Article together with its minimum
contribution as determined under the provisions of Article XX.

(5) In the case of the inability of a member to fulfil its obligations under this
Convention in any one year, the obligations of that member shall be increased in
the following year by the residual amount remaining from the preceding year.

(6) Contributions in the form of grains shall be placed in a f.o.b. forward
position by members. However, donors are encouraged, as appropriate, to bear
the costs of transporting their grain contributions under this Convention beyond
the f.o.b. stage, especially in emergency situations or in the case of shipments to
low-income, food deficit countries. Due reference to the payment of such con-
tributions shall be made in any reviews of the performance of members under this
Convention.

(7) Grain purchases under [sub-paragraph (a)]' of Article IV shall be from
members of the Food Aid Convention, 1986, and the Wheat Trade Convention' in
force, with preference accorded to developing members of both Conventions,
with a view to facilitating exports of, or processing by, developing members of
both Conventions. In making purchases it shall be the general aim that the major
part of such purchases shall come from developing countries, with priority being
given to developing members of the Food Aid Convention. These provisions shall
not however exclude the purchase of grain from a developing country, not a
member of this Convention or the Wheat Trade Convention. In all purchases
under this paragraph, special regard shall be given to the quality, the c.i.f. price
advantages and the possibilities of speedy delivery to the recipient country and
the specific requirements of the recipient countries themselves. Cash contribu-
tions shall not normally be used in any year to purchase grain from a country
which is the same type of grain as that country has received as bilateral or
multilateral food aid during the same year, or during previous years, if the grain so
provided is still being used.

Article IV. TERMS OF FOOD AID CONTRIBUTIONS

Food aid under this Convention may be supplied on any of the following
terms:
(a) gifts of grain or gifts of cash to be used to purchase grain for the recipient

country;
(b) sales for the currency of the recipient country which is not transferable and is

not convertible into currency or goods and services for use by the donor
members;*

(c) sales on credit, with payment to be made in reasonable annual amounts over
periods of 20 years or more and with interest at rates which are below
commercial rates prevailing in world markets;**

* Under exceptional circumstances an exemption of not more than 10 per cent may be granted. This limitation
may be waived for transactions which are to be used for the expansion of economic development activity in the
recipient country, provided that the currency of the recipient country is not transferable or convertible in less than
10 years.

** The credit sales agreement may provide for payment of up to 15 per cent of principal upon delivery of the
grain.

The words or absence of words within brackets reflect the corrections effected by a procts-verbal of
rectification drawn up by the Secretary-General of the United Nations and dated at New York on I I August 1986.

2 See p. 71 of this volume.
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on the understanding that such aid shall be supplied to the maximum extent
possible by way of gifts, especially in the case of least developed countries, low
per capita income countries and other developing countries in serious economic
difficulties.

Article V. CHANNELLING OF CONTRIBUTIONS

(I) Members may, in respect of their contributions under this Convention,
specify a recipient country or countries.

(2) Members may make their contributions bilaterally or through inter-
governmental organizations and/or non-governmental organizations.

(3) Members shall give full consideration to the advantages of directing a
greater proportion of food aid through multilateral channels, in particular the
World Food Programme.

Article VI. WHEAT EQUIVALENTS

(I) The Committee shall establish Rules of Procedure for the purposes of
evaluating a member's contribution shipped in grain other than wheat, or in grain
products, taking into account, where appropriate, the grain content of products
and the commercial value of the grain or product relative to wheat.

(2) For the purposes of evaluating a member's contribution, cash provided
for the purchase of grain shall be evaluated at prevailing international market
prices for wheat. For the purposes of this paragraph, the Committee shall annually
determine the prevailing international market price for the following year on the
basis of the average monthly price of wheat for the preceding calendar year. The
Committee shall establish a Rule of Procedure for the determination of the
average monthly price of wheat.

(3) In determining the prevailing international market price under para-
graph (2) of this Article, the Committee shall pay due consideration to any
significant increase or decrease in the annual average price. A significant increase
or decrease shall be considered to have taken place when the annual average price
referred to in paragraph (2) of this Article rises more than 20 per cent above, or
falls more than 20 per cent below, that of the previous calendar year, respectively.
In that regard, the prevailing international market price actually used to evaluate
a member's contribution shall not be more than 20 per cent above nor more than
20 per cent below that of the previous year.

Article VII. IMPACT ON TRADE AND AGRICULTURAL PRODUCTION
AND CONDUCT OF AID TRANSACTIONS

(1) All aid transactions under this Convention shall be carried out in a way
consistent with the concerns expressed in the current FAO Principles of Surplus
Disposal and Guiding Lines. Members undertake to conduct all aid transactions
under this Convention in such a way as to avoid harmful interference with normal
patterns of production and international commercial trade.

(2) Members shall, as appropriate, act in accordance with the Guidelines
and Criteria for Food Aid, approved by the Committee on Food Aid Policies and
Programmes of the World Food Programme.
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Article VIII. SPECIAL PROVISION FOR EMERGENCY NEEDS

If in any year there is a substantial food grain production shortfall in low-
income developing countries in a particular region or regions, the Chairman of the
Committee, after considering information received from the Executive Director,
may call a session of the Committee to consider the seriousness of the production
shortfall. The Committee may recommend that members should respond to the
situation by increasing the amount of food aid available.

Article IX. FOOD AID COMMITTEE

There shall be established a Food Aid Committee whose membership shall
consist of all parties to this Convention. The Committee shall appoint a Chairman
and a Vice-Chairman.

Article X. POWERS AND FUNCTIONS OF THE COMMITTEE

(1) The Committee shall:
(a) Receive from members, and members shall provide, regular reports on

the amount, content, channelling and terms of their contributions under this
Convention;

(b) Keep under review the purchase of grains financed by cash contributions
with particular reference to purchases of grain from developing countries under
paragraph (7) of Article III;

(c) Examine the way in which the obligations undertaken under this
Convention have been fulfilled; and

(d) Exchange information on a regular basis on the functioning of the food aid
arrangements under this Convention.

(2) (a) The Committee shall seek from the Secretariats of the International
Wheat Council and other appropriate organizations the information required to
enable members to discharge their obligations in the most effective way. The
information shall cover, in particular:

(i) details of production and requirements in low-income developing countries
needed for the purposes of Article VIII;

(ii) possibilities of using grain surpluses in developing countries for transactions
under paragraph (7) of Article III, and

(iii) possible effects of food aid on grain production and consumption in recipient
countries.
(b) The Committee may also receive information from recipient countries

and consult with them.
(3) The Committee shall issue reports as necessary.
(4) The Committee shall establish such rules of procedure as are necessary

to carry out the provisions of this Convention.
(5) In addition to the powers and functions specified in this Article, the

Committee shall have such other powers and perform such other functions as are
necessary to carry out the provisions of this Convention.
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Article XI. SEAT, SESSIONS AND QUORUM

(1) The seat of the Committee shall be in London.

(2) The Committee shall meet at least twice a year in conjunction with the
statutory sessions of the International Wheat Council. The Committee shall meet
also at such other times as the Chairman shall decide; or at the request of three
members; or as otherwise required by this Convention.

(3) The presence of delegates representing two thirds of the membership of
the Committee shall be necessary to constitute a quorum at any session of the
Committee.

Article XII. DECISIONS

The decisions of the Committee shall be reached by consensus.

Article XIII. ADMISSION OF OBSERVERS

The Committee may, when appropriate, invite representatives from other
international organizations, whose membership is limited to Governments that are
members of the United Nations, or its specialized agencies, to attend its open
meetings as observers.

Article XIV. ADMINISTRATIVE PROVISIONS

The Committee shall use the services of the Secretariat for the performance
of such administrative duties as the Committee may request, including the
processing and distribution of documentation and reports.

Article XV. DEFAULTS AND DISPUTES

In the case of a dispute concerning the interpretation or application of this
Convention, or of a default in obligations under this Convention, the Committee
shall meet and take appropriate action.

PART III. FINAL PROVISIONS

Article XVI. DEPOSITARY

The Secretary-General of the United Nations is hereby designated as the
depositary of this Convention.

Article XVII. SIGNATURE

This Convention shall be open for signature at United Nations Headquarters
from I May 1986 until and including 30 June 1986 by the Governments referred to
in paragraph (3) of Article III.

Article XVIII. RATIFICATION, ACCEPTANCE OR APPROVAL

This Convention shall be subject to ratification, acceptance or approval by
each signatory Government in accordance with its constitutional procedures.
Instruments of ratification, acceptance or approval shall be deposited with the
depositary not later than 30 June 1986, except that the Committee may grant one
or more extensions of time to any signatory Government that has not deposited its
instrument of ratification, acceptance or approval by that date.
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Article XIX. PROVISIONAL APPLICATION

Any signatory Government may deposit with the depositary a declaration of
provisional application of this Convention. Any such Government shall provision-
ally apply this Convention and be provisionally regarded as a party thereto.

Article XX. ACCESSION

(1) This Convention shall be open for accession by any Government
referred to in paragraph (3) of Article III that has not signed this Convention.
Instruments of accession shall be deposited with the depositary not later than
30 June 1986, except that the Committee may grant one or more extensions of time
to any Government that has not deposited its instrument of accession by that date.

(2) Once this Convention has entered into force in accordance with Arti-
cle XXI, it shall be open for accession by any Government other than those
referred to in paragraph (3) of Article III, upon such conditions as the Committee
considers appropriate. Instruments of accession shall be deposited with the
depositary.

(3) Any Government acceding to this Convention under paragraph (1) or
paragraph (2) of this Article may deposit with the depositary a declaration
of provisional application of this Convention pending the deposit of its instrument
of accession. Any such Government shall provisionally apply this Convention and
be provisionally regarded as a party thereto.

Article XXI. ENTRY INTO FORCE

(1) This Convention shall enter into force on 1 July 1986 if by 30 June 1986
the Governments referred to in paragraph (3) of Article III have deposited
instruments of ratification, acceptance, approval or accession, or declarations of
provisional application, and provided that the Wheat Trade Convention, 1986 is in
force.

(2) If this Convention does not enter into force in accordance with
paragraph (I) of this Article, the Governments which have deposited instruments
of ratification, acceptance, approval or accession, or declarations of provisional
application, may decide by unanimous consent that it shall enter into force among
themselves provided that the Wheat Trade Convention, 1986 is in force, or may
take whatever other action they consider the situation requires.

Article XXII. DURATION, EXTENSION AND TERMINATION

(1) This Convention shall remain in force until and including 30 June 1989,
unless extended under paragraph (2) of this Article or terminated earlier under
paragraph (4) of this Article, provided that the Wheat Trade Convention, 1986, or
a new Wheat Trade Convention replacing it, remains in force until and including
that date.

(2) The Committee may extend the Convention beyond 30 June 1989 for
successive periods not exceeding two years on each occasion, provided always
that the Wheat Trade Convention, 1986, or a new Wheat Trade Convention
replacing it, remains in force during the period of the extension.

(3) If the Convention is extended under paragraph (2) of this Article, the
annual contributions of members under paragraph (3) of Article III may be subject
to review by members before the entry into force of each extension. Their
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respective obligations, as reviewed, shall remain unchanged for the duration of
each extension.

(4) In the event of this Convention being terminated, the Committee shall
continue in being for such time as may be required to carry out its liquidation, and
shall have such powers, and exercise such functions, as may be necessary for that
purpose.

Article XXIII. WITHDRAWAL AND REJOINING

(1) Any member may withdraw from-this Convention at the end of any year
by giving written notice of withdrawal to the depositary at least ninety days prior
to the end of that year, but shall not thereby be released from any obligations
incurred under this Convention which have not been discharged by the end of that
year. The member shall simultaneously inform the Committee of the action it has
taken.

(2) Any member which withdraws from this Convention may thereafter
rejoin by giving notice to the Committee. It shall be a condition of rejoining the
Convention that the member shall be responsible for fulfilling its full annual
obligations with effect from the year in which it rejoins.

Article XXIV. RELATIONSHIP OF THIS CONVENTION TO THE INTERNATIONAL
WHEAT AGREEMENT, 1986

This Convention shall replace the Food Aid Convention, 1980, as extended,'
and shall be one of the constituent instruments of the International Wheat
Agreement, 1986.2

Article XXV. NOTIFICATION BY DEPOSITARY

The Secretary-General of the United Nations as depositary shall notify all
signatory and acceding Governments of each signature, ratification, acceptance,
approval, provisional application of, and accession to, this Convention.

Article XXVI. AUTHENTIC TEXTS

The texts of this Convention in the English, French, Russian and Spanish
languages shall all be equally authentic.

IN WITNESS WHEREOF the undersigned, having been duly authorized to this
effect by their respective Governments or authorities, have signed this Conven-
tion on the dates appearing opposite their signatures.

DONE at London, this thirteenth day of March, One Thousand, Nine
Hundred and Eighty-Six.

[For the signature pages, see p. 202 of this volume.]

United States Treaties and Other International Agreements. Washington, Department of State, vol. 32, part 5,
1979-1980. TIAS 10015: and vol. 34, part 1. 1981-1982, TIAS 10351.

Se p. 71 of this volume.
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CONVENTION' RELATIVE A L'AIDE ALIMENTAIRE DE 1986

PREMItRE PARTIE. OBJET ET DtFINITIONS

Article I. OBJET

La pr~sente Convention a pour objet d'assurer, par un effort conjoint de la
communaut6 internationale, la r~alisation de l'objectif fixd par la Confdrence
mondiale de I'alimentation, qui est d'apporter chaque annie aux pays en
d~veloppement une aide alimentaire d'au moins 10 millions de tonnes de cdrdales
propres A la consommation humaine, de la mani~re d6terminde par les dispositions
de ia prdsente Convention.

Article IH. DIfFINITIONS

I. Aux fins de la pr6sente Convention :
a) Le - Comit6 , est le Comitd de I'aide alimentaire vis6 A l'article IX;
b) Le terme o' membre , ddlsigne une partie A la prdsente Convention;
c) Le o Directeur exdcutif > est le Directeur exdcutif du Conseil international

du bid;
d) Le , secretariat s est le secrdtariat du Conseil international du bk;
e) Les termes o cdrdale ou << c~r6ales > ddsignent le bid, l'avoine, le mais,

le millet, l'orge, le seigle, le sorgho et le riz ainsi que tout autre type de cerdale

' Entrde en vigueur le Ir juillet 1986. entre les Gouvernements ayant ddposd aupr~s du Secrdtaire gendral de
l'Organisation des Nations Unies des instruments de ratification, d'acceptation, d'approbation ou d'adhdsion, ou des
d~clarations d'application 5 titre provisoire ainsi que decide unanimement par ces Gouvernements, conform~ment au
paragraphe 2 de I'article XXI

Date di, dip6t
de rinstrument
de ratification,

ou d'approbation (AA)
ou de la d~laration

dapplication
Eltat provisoire (n)
Allemagne. Rdpublique f(d rale d ...................................... 26juin 1986 n
A rgentine ............................................................. 25 juin 1986 n
Belgique .............................................................. 26juin 1986 n
C anada ............................................................... 23 juin 1986
Communautd dconomique europeenne ................................... 26 juin 1986 n
Danem ark ............................................................. 26 juin 1986
Espagne .............................................................. 26 juin 1986 n
Etats-Unis d'Amdrique* ................................................ 26juin 1986 n
Finlande .............................................................. 18juin 1986 n
France ................................................................ 26 juin 1986 n
Grice ................. 26juin 1986 n
Irlande ................................................................ 26juin 1986
Italie. ................................................................ 26juin 1986 n
Japon* ............................................................... 30juin 1986 n
Luxem bourg .......................................................... 30juin 1986 n
N orvege .............................................................. 30juin 1986 AA
Pays-Bas .............................................................. 26juin 1986 n

(Pour le Royaume en Europe.)
Portugal .............................................................. 30 juin 1986 n
Royaume-Uni de Grande-Bretagne et d'Irlande du Nord ................... 26juin 1986 n

(Pour le Royaume-Uni. les lies Vierges britanniques et Sainte-H1ne.)
Suede ................................................................ 25 juin 1986
Suisse ................................................................ 26juin 1986

* Voir p. 167 du present volume pour les textes des declarations faites lors de la declaration
d'application provisoire.
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propre A la consommation humaine que le Comitd pourra decider, ou leurs
produits d6riv6s, y compris les produits de deuxi~me transformation, tels qu'ils
sont d6finis dans le rfglement intdrieur, sous rdserve des dispositions du
paragraphe I de l'article III;

f) Le sigle ,, f.o.b. , signifie franco A bord;

g) Le sigle , c.a.f. o signifie coot, assurance et fret;
h) Le terme ,, tonne >' signifie 1 000 kilogrammes;

i) Le terme ,, annie o d~signe, sauf indication contraire, la p~riode du
IJr juillet au 30 juin.

2. Toute mention dans la prdsente Convention d'un <, gouvernement ,, ou
de « gouvernements , est r6putde valoir aussi pour la Communaut6 6conomique
europdenne (ddnommde ci-apr~s la CEE). En consequence, toute mention, dans
la pr6sente Convention, de la ,, signature >, ou du <, d6p6t des instruments de
ratification, d'acceptation ou d'approbation > ou d'un ,, instrument d'adh6sion ,
ou d'une ,, d6claration d'application A titre provisoire >, par un gouvernement est
rdput~e, dans le cas de la CEE, valoir aussi pour la signature ou pour la
d6claration d'application A titre provisoire au nom de la CEE par son autoritd
comp6tente, ainsi que pour le ddp6t de l'instrument requis par la proc6dure
institutionnelle de la CEE pour la conclusion d'un accord international.

DEUXItME PARTIE. DISPOSITIONS PRINCIPALES

Article III. CONTRIBUTIONS DES MEMBRES

I. Les membres de la prdsente Convention sont convenus de fournir A titre
d'aide alimentaire aux pays en ddveloppement, des cdr6ales, telles qu'elles sont
d6finies A I'alinda e) du paragraphe 1 de I'article II, qui soient propres bL la
consommation humaine et d'un type et d'une qualitd acceptables, ou 1'dquivalent
en espces, pour les montants annuels minimaux spdcifi6s au paragraphe 3) ci-
apr~s.

2. Les membres apportent leurs contributions en partant, autant que
possible, d'une planification pr6alable, afin que les pays b6ndficiaires soient A
m6me de tenir compte, dans leurs programmes de ddveloppement, du courant
probable d'aide alimentaire qu'ils recevront chaque annde pendant la durde de la
prdsente Convention. En outre, les membres devraient, autant que possible,
indiquer le montant de leurs contributions qu'ils ont l'intention de verser sous
forme de dons ainsi que I'd1dment don de toute aide qui n'est pas fournie sous
forme de don.

3. La contribution annuelle minimale, en dquivalent bl, de chaque membre
A la r6alisation de l'objectif dnoncd 4 l'article premier est la suivante :

Membres Tonnes

A rgentine .................................................. 35 000
A ustralie .................................................. 400 000
A utriche ................................................... 20 000
Canada .................................................... 600 000
Communautd 6conomique europeenne et ses Etats membres .... 1 670 000

Vol. 1429. 1-24237



178 United Nations - Treaty Series o Nations Unies - Recueil des Trait~s 1986

Membres Tonnes

Etats-Unis d'Am6rique ...................................... 4 470 000
Finlande ................................................... 25 000
Japon ..................................................... 300 000
N orvige ................................................... 30 000
Su de ..................................................... 40 000
Suisse ..................................................... 27 000

4. Aux fins de l'application de la prdsente Convention, tout membre qui
aura adhdrd A ladite convention conform~ment aux dispositions du paragraphe 2
de I'article XX sera rdputd figurer au paragraphe 3 du pr6sent article avec la
contribution minimale qui lui aura W attribute conform6ment aux dispositions
pertinentes de I'article XX.

5. Si un membre ne peut remplir, au cours d'une annde quelconque, les
obligations qu'il a contractdes en vertu de la prdsente Convention, les obligations
de ce membre sont majordes l'annde suivante du solde de ses obligations au titre
de l'ann~e pr~c6dente.

6. Les contributions en c6rdales sont mises en position f.o.b. par les
membres. Toutefois, les donateurs sont encourag6s A assumer, selon qu'il
conviendra, les coots de transport de leurs contributions en cdrdales au titre de la
prdsente Convention au-delh de la position f.o.b., particuli~rement dans les
situations critiques ou lorsque le bdndficiaire est un pays A faible revenu en d6ficit
alimentaire. I sera diment fait mention du paiement de ces coats de transport
dans les examens de l'exdcution par les membres de leurs obligations au titre de la
prdsente Convention.

7. Les achats de c6r6ales visds A l'alinda a [ ]' de l'article IV sont
effectu6s aupr~s des membres de la Convention relative A l'aide alimentaire de
1986 et de la Convention sur le commerce du bld 2 en vigueur, la prdfdrence dtant
donne aux membres en ddveloppement des deux Conventions, en vue de faciliter
les exportations ou les activitds de transformation des membres en d6velop-
pement des deux Conventions. En effectuant des achats, le but g6ndral sera de
faire en sorte qu'il soit proc~d A la majeure partie desdits achats aupr~s de pays
en d~veloppement, en donnant prioritd aux membres en d6veloppement de la
Convention relative A l'aide alimentaire. Les pr6sentes dispositions n'empechent
cependant pas l'achat de cdrdales A un pays en d6veloppement non membre de la
prdsente Convention ou de la Convention sur le commerce du b16. Dans tous les
achats visds dans le present paragraphe, il est sp6cialement tenu compte de la
qualitd, des avantages en mati~re de prix c.a.f. et des possibilitds de livraison
rapide au pays b~ndficiaire, ainsi que des besoins spdcifiques des pays
b6ndficiaires eux-mdmes. Les contributions en espces ne seront normalement
utilis6es durant aucune annie pour acheter A un pays une cdrdale qui est du meme
type que celle que ce pays a reque A titre d'aide alimentaire bilat6rale ou
multilat~rale pendant la meme annde, ou pendant des anndes prdcddentes, si la
quantitd de cdrdales ainsi fournie n'est pas encore 6puis6e.

' Les mots ou l'absence de mots entre crochets refletent les corrections effectudes par un procs-verbal de
rectification dtabli par le Secrdtaire g~ndral de l'Organisation des Nations Unies en date A New York du II aofit 1986.V Voir p. 71 du present volume.
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Article IV. MODALITtS DES CONTRIBUTIONS D'AIDE ALIMENTAIRE

L'aide alimentaire en vertu de la prdsente Convention pourra dtre fournie
selon i'une quelconque des modalitds suivantes :
a) Dons de c6rdales ou dons en esp~ces A utiliser pour l'achat de c6rdales au profit

du pays bdn~ficiaire;
b) Ventes contre monnaie du pays bdndficiaire qui West ni transferable ni

convertible en devises ou en marchandises et services susceptibles d'dtre
utilisds par le membre donateur*;

c) Ventes A crddit, le paiement devant etre effectud par annuitds raisonnables
dchelonnhes stir 20 ans ou plus, moyennant un taux d'intdr~t infdrieur aux taux
commerciaux en vigueur sur les marchds mondiaux**;

dtant entendu que ladite aide alimentaire est fournie autant que possible sous
forme de dons, en particulier dans le cas des pays les moins avancds, des pays A
faible revenu par habitant et d'autres pays en ddveloppement qui ont de graves
difficultds dconomiques.

Article V. DISTRIBUTION DES CONTRIBUTIONS

1. Les membres peuvent, pour leurs contributions au titre de la prdsente
Convention, ddsigner un ou plusieurs pays bdndficiaires.

2. Les membres peuvent apporter leurs contributions bilatdralement ou par
l'intermddiaire d'organisations intergouvernementales et/ou d'organisations non
gouvernementales.

3. Les membres prendront pleinement en considdration les avantages qu'il
y aurait 4 acheminer une plus forte proportion de l'aide alimentaire par des
circuits multilatdraux, en particulier le Programme alimentaire mondial.

Article VI. EQUIVALENTS EN BLI-

1. Le Comitd arrdtera dans le rlglement intdrieur des r~gles aux fins de
l'6valuation de la contribution d'un membre expddide en c~rdales autres que le bid
ou en produits cdr6aliers, en tenant compte, le cas 6chdant, de la teneur en
cdrdales des produits et de la valeur commerciale de la cdrdale ou du produit par
rapport celle du bid.

2. Aux fins de 1'6valuation de la contribution d'un membre, les montants
fournis en espces pour I'achat de c6rdales sont dvaluds aux prix pratiquds sur le
march6 international pour le bid. Aux fins du prdsent paragraphe, le Comitd
d6termine chaque annde le prix pratiqud sur le marchd international pour l'annde
suivante en se fondant sur le prix mensuel moyen du b1 pour l'annde civile
prdcddente. Le Comitd arr6tera une r~gle dans le rlglement intdrieur pour la
d6termination du prix mensuel moyen du bid.

Dans des circonstances exceptionnelles. il pourra etre accordd une dispense ne d~passant pas 10 p. 100.
Toutefois. il pourra n tre pas insistd sur cette limite dans le cas de transactions destintes A augmenter les activitds de
d~veloppement dconomique dans le pays bndficiaire, A condition que la monnaie du pays bendficiaire ne soit ni
transferable ni convertible avant dcoulement d'un ddlai de 10 ans.

** L'accord relatif aux ventes A credit peut prdvoir le versement d'une fraction du principal allant jusqu'A
15 p. 100 A la livraison de la crdale.
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3. Pour ddterminer le prix pratiqud sur le marchd international, confor-
m~ment aux dispositions du paragraphe 2 du prdsent article, le Comitd tiendra
dfment compte de toute augmentation ou diminution sensible du prix annuel
moyen. On considdrera qu'une augmentation ou une diminution sensible a lieu
lorsque le prix annuel moyen visd au paragraphe 2 du prdsent article accuse une
hausse supdrieure A 20 p. 100 ou une baisse sup6rieure A 20 p. 100 par rapport A
l'annde civile prdc6dente. A cet dgard, le prix pratiqu6 sur le marchd international
qui sert effectivement A dvaluer ia contribution d'un membre ne doit pas etre
supdrieur de plus de 20 p. 100 ni infdrieur de plus de 20 p. 100 A celui de I'annde
prdcddente.

Article VII. INCIDENCES SUR LES ItCHANGES ET LA PRODUCTION AGRICOLE
ET CONDUITE DES OPtRATIONS D'AIDE ALIMENTAIRE

I. Toutes les opdrations d'aide entreprises au titre de la prdsente Conven-
tion sont men6es d'une mani~re compatible avec les pr6occupations exprimAes
dans les actuels Principes et directives de la FAO en mati~re d'6coulement des
excddents. Les membres s'engagent a effectuer toutes leurs opdrations d'aide au
titre de la pr6sente Convention de mani~re A dviter tout prdjudice A la structure
normale de la production et du commerce international.

2. Les membres se conformeront, lorsqu'il y aura lieu, aux Directives et
crit~res pour I'aide alimentaire approuv~s par le Comit6 des politiques et
programmes d'aide alimentaire du Programme alimentaire mondial.

Article VIII. DISPOSITION SPICIALE CONCERNANT LES BESOINS CRITIQUES

Si, au cours d'une annde quelconque, la production de cdr(ales alimentaires
accuse un d6ficit marqud dans des pays en d6veloppement A faible revenu d'une
ou plusieurs regions particuli~res, le Prdsident du Comitd, au vu des rensei-
gnements requs du Directeur exdcutif, peut convoquer une session du Comito
pour examiner la gravitd du deficit de la production. Le Comitd peut recomman-
der que les membres remddient A la situation en augmentant la quantitd d'aide
alimentaire disponible.

Article IX. COMITt DE L'AIDE ALIMENTAIRE

Ii est institud un Comitd de I'aide alimentaire qui est compose de toutes les
parties A la prdsente Convention. Le Comitd ddsigne un prdsident et un vice-
president.

Article X. POUVOIRS ET FONCTIONS DU COMITI

1. Le Comit6 :
a) Reqoit r6guliirement des membres, et les membres lui prdsentent, des

rapports sur le montant, la composition, les modalitds de distribution et les con-
ditions des contributions qu'ils fournissent en vertu de la pr6sente Convention;

b) Suit les achats de cdrdales finances au moyen de contributions en esp~ces,
en tenant particulirement compte des achats de cdr~ales effectuds dans des pays
en ddveloppement conformdment au paragraphe 7 de l'article III;

c) Examine ia mani~re dont les obligations souscrites aux termes de la
prdsente Convention ont d6 remplies; et
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d) Organise un dchange r~gulier de renseignements sur le fonctionnement des
dispositions relatives A i'aide alimentaire prises en vertu de la prdsente
Convention.

2. a) Le Comit6 demande au secr6tariat du Conseil international du bl
ainsi qu'aux secr6tariats des autres organisations comp~tentes les renseignements
n~cessaires pour permettre aux membres de s'acquitter de leurs obligations avec
une efficacitd maximale. Les renseignements en question exposeront, no-
tamment :
i) Les ddtails sur la production et les besoins d'importation des pays en

d6veloppement A faible revenu requis aux fins de I'application des dispositions
de I'article V1II;

ii) Les possibilitds d'utiliser les excddents de cdrdales dont pourraient disposer
des pays en ddveloppement pour proc~der 5 des transactions au titre du
paragraphe 7 de I'article II; et

iii) Les dventuelles incidences de l'aide alimentaire sur la production et la
consommation de c~rdales dans les pays bdndficiaires.
b) Le Comitd peut aussi recevoir des renseignements des pays bdn6ficiaires

et consulter ces pays.
3. Le Comitd fera rapport selon les besoins.
4. Le Comitd dtablit dans le rlglement intdrieur les r~gles ncessaires A

I'application des dispositions de la pr~sente Convention.
5. Outre les pouvoirs et fonctions spdcifids dans le present article, le Comit6

a les autres pouvoirs et exerce les autres fonctions n~cessaires A l'aplication des
dispositions de la prdsente Convention.

Article XI. SItGE, SESSIONS ET QUORUM

I. Le sifge du Comitd est Londres.

2. Le Comitd se r6unit au moins deux fois par an l'occasion des sessions
statutaires du Conseil international du bld. Le Comit6 se rdunit aussi h tous autres
moments sur d6cision du Pr6sident, ou A la demande de trois membres, ou ainsi
que les dispositions de la prdsente Convention I'exigent.

3. La presence de dd1fguds reprdsentant les deux tiers des membres du
Comitd est n~cessaire pour constituer le quorum A toute session du Comitd.

Article XI. DtcISIONS

Les d6cisions du Comitd sont prises par voie de consensus.

Article XIII. ADMISSION D'OBSERVATEURS

Le Comit6 peut, quand il y a lieu, inviter les repr6sentants d'autres
organisations internationales dont seules peuvent faire partie les gouvernements
qui sont Membres de I'Organisation des Nations Unies ou membres de ses
institutions spdcialisdes participer A ses rdunions ouvertes en qualit6 d'ob-
servateurs.

Article XIV. DISPOSITIONS ADMINISTRATIVES
Le Comitd utilise les services du secretariat pour l'exdcution des tiches

administratives que ledit comitd peut demander, notamment la production et la
distribution de la documentation et des rapports.
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Article XV. MANQUEMENTS AUX ENGAGEMENTS ET DIFFfRENDS

En cas de diffdrend relatif A l'interprdtation ou l'application de la prdsente
Convention ou d'un manquement aux obligations contract6es en vertu de cette
convention, le Comit6 se rdunit pour d6cider des mesures t prendre.

TROISILME PARTIE. DISPOSITIONS FINALES

Article XVI. DtPOSITAIRE

Le Secrdtaire g6ndral de I'Organisation des Nations Unies est ddsign6 comme
d6positaire de la prdsente Convention.

Article XVII. SIGNATURE

La prdsente Convention sera ouverte, au Sifge de l'Organisation des Nations
Unies, du Ir mai 1986 au 30juin 1986 inclus, A la signature des gouvernements
visds au paragraphe 3 de l'article III.

Article XVIII. RATIFICATION, ACCEPTATION OU APPROBATION

La prdsente Convention est soumise A la ratification, A l'acceptation ou A
I'approbation de chaque gouvernement signataire conform6ment h ses procddures
constitutionnelles. Les instruments de ratification, d'acceptation ou d'approba-
tion seront ddposds aupr~s du d~positaire au plus tard le 30 juin 1986, dtant
entendu que le Comit6 peut accorder une ou plusieurs prolongations de d61ai A
tout gouvernement signataire qui n'aura pas ddpos6 son instrument de ratification,
d'acceptation ou d'approbation cette date.

Article XIX. APPLICATION A TITRE PROVISOIRE

Tout gouvernement signataire peut d6poser aupr s du d(positaire une
d6claration d'application A titre provisoire de la prdsente Convention. I1 applique
la prdsente Convention A titre provisoire et est r6put6 provisoirement y dtre
partie.

Article XX. ADHISION
I. La prdsente Convention est ouverte A l'adhdsion de tout gouvernement

visd au paragraphe 3 de l'article III qui n'a pas signd la pr6sente Convention. Les
instruments d'adhdsion seront d6posds aupr~s du d6positaire au plus tard le
30 juin 1986, 6tant entendu que le Comitd pourra accorder une ou plusieurs
prolongations de d6lai A tout gouvernement qui n'aura pas d6posd son instrument
A cette date.

2. Lorsque la prdsente Convention sera entr6e en vigueur conformdment
aux dispositions de l'article XXI, elle sera ouverte A l'adh~sion de tout
gouvernement autre que ceux qui sont visds au paragraphe 3 de l'article III, selon
les conditions que le Comit6 considre approprides. Les instruments d'adhdsion
seront d~pos6s aupr~s du d6positaire.

3. Tout gouvernement adhdrant b. la prdsente Convention en vertu du
paragraphe I ou du paragraphe 2 du pr6sent article peut d6poser aupr~s du
d~positaire une declaration d'application A titre provisoire de la prdsente
Convention en attendant le ddp6t de son instrument d'adhdsion. I applique la
prdsente Convention A titre provisoire et est r6putd provisoirement y etre partie.
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Article XXI. ENTRIE EN VIGUEUR

1. La pr~sente Convention entrera en vigueur le I1rjuillet 1986, si, au 30juin
1986, les gouvernements visds au paragraphe 3 de I'article III ont d6posd des
instruments de ratification, d'acceptation, d'approbation ou d'adhdsion, ou des
declarations d'application A titre provisoire, et sous rdserve que la Convention sur
le commerce du bid de 1986 soit en vigueur.

2. Si la pr6sente Convention n'entre pas en vigueur conformdment aux
dispositions du paragraphe I du pr6sent article, les gouvernements qui auront
ddposd des instruments de ratification, d'acceptation, d'approbation ou d'adh6-
sion, ou des declarations d'application A titre provisoire, pourront decider
unanimement qu'elle entrera en vigueur entre eux-mdmes, sous r6serve que la
Convention sur le commerce du bid de 1986 soit en vigueur, ou bien pourront
prendre toute autre decision que la situation leur paraitra exiger.

Article XXII. DURtE, PROROGATION ET FIN DE LA CONVENTION

I. A moins qu'elle ne soit prorogde en application du paragraphe 2 du
prdsent article ou qu'il n'y soit mis fin auparavant en application du paragraphe 4
du present article, la prdsente Convention restera en vigueurjusqu'au 30juin 1989
inclus, sous reserve que la Convention sur le commerce du bld de 1986, ou une
nouvelle convention sur le commerce du bid la remplaqant, reste en vigueur
jusqu'A cette date incluse.

2. Le Comit6 pourra proroger ia prdsente Convention au-delA du 30 juin
1989 pour des p~riodes successives ne d6passant pas deux ans chacune, sous
rdserve que la Convention sur le commerce du bid de 1986 ou une nouvelle
convention sur le commerce du bl la remplagant reste en vigueurjusqu'A la fin de
ia durde de la prorogation.

3. Si la pr~sente Convention est prorog6e en vertu du paragraphe 2 du
prdsent article, les contributions annuelles des membres au titre du paragraphe 3
de I'article ILL peuvent 6tre soumises au rdexamen des membres avant l'entrde en
vigueur de chaque prorogation. Les obligations individuelles, telles qu'elles
auront W rdexamindes, resteront inchang~es pendant la dur6e de chaque
prorogation.

4. S'il est mis fin A la prdsente Convention, le Comitd continue d'exister
aussi Iongtemps qu'il le faut pour proc6der A sa liquidation et il dispose alors des
pouvoirs et exerce les fonctions n6cessaires A cette fin.

Article XXIII. RETRAIT ET RfADMISSION

I. Tout membre peut se retirer de la pr~sente Convention A la fin de toute
annde en notifiant son retrait par dcrit au d6positaire au moins 90jours avant la fin
de I'annde en question, mais il n'est de ce fait relev6 d'aucune des obligations
resultant de la prdsente Convention et non exdcut6es avant la fin de ladite annde.
Ce membre avise simultandment le Comite de la decision qu'il a prise.

2. Tout membre qui se retire de la pr~sente Convention peut ultdrieurement
y redevenir partie en notifiant sa decision au Comitd. Toutefois, il est dtabli
comme condition A la rdadmission de ce membre que celui-ci soit tenu de
s'acquitter int~gralement de son obligation annuelle A compter de I'annde ohi il
redevient partie A la prdsente Convention.
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Article XXIV. RAPPORT ENTRE LA PRtSENTE CONVENTION

ET L'ACCORD INTERNATIONAL SUR LE BLI- DE 1986

La prdsente Convention remplace la Convention relative A I'aide alimentaire
de 1980, telle qu'elle a dtd prorogue', et est l'un des instruments constitutifs de
I'Accord international sur le bid de 19862.

Article XXV. NOTIFICATION PAR LE DfPOSITAIRE

Le Secrdtaire gdn6ral de I'Organisation des Nations Unies, en qualitd de
d~positaire, notifiera A tous les gouvernements signataires et adherents toute
signature, ratification, acceptation, approbation, application A titre provisoire de
la prdsente Convention et toute adhesion A cette Convention.

Article XXVI. TEXTES FAISANT FOI

Les textes de ia pr6sente Convention en langues anglaise, espagnole,
franqaise et russe font tous dgalement foi.

EN FOI DE QUOI, les soussign6s, diment autorisds L cet effet par leurs
gouvernements ou autorit6s respectifs, ont signd la prdsente Convention A la date
qui figure en regard de leur signature.

FAIT A Londres, le treize mars mil neuf cent quatre-vingt-six.

[Pour les pages de signature, voir p. 202 du prdsent volume.]

United States Treaties and Other International Agreements, Washington, Department of State, vol. 32, Part 5,
1979-1980. TIAS 10015; and vol. 34, Part 1, 1981-1982, TIAS 10351 (anglais seulement).

- Voir p. 71 du present volume.
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[RUSSIAN TEXT - TEXTE RUSSE]

KOHBEHI_14A OB OKA3AHI4II I POAOBOJIbCTBEHHOI4 HO-
MOUI4 1986 FO A

qACTb I. UE.Tib H OnIPEAEJ1EH145

CmambA I. L[Enb

Lejibt0 HaCTOsitteg KOHBeHItA1 ABJImeTc% o6ecneqvTb nyTem COBMeCTHbIX yCH-

Jimh Mew)VyHaPOJIHOrO coo6utecTBa JIOCTH)KeHi4e nOCTaBJ2eHHOi BCeMHpHOgi npoao-
BOJabCTBeHHO4 KoHq)epeHLHeA "e21H no npeaOCTaBjieHHIO no KpagHeg Mepe 10 MJ1H.
TOHH npOJIOBOJIbCTBeHHOH nOMOUigH e)KerOJaHO pa3B4aiOt1tIlMC51 CTpaHaM B (4opMe
3epHa, npi~roxHoro Anji nnHtteBoro noTpe6neHH, H KaK 3TO onpeaejieHo nojioKe-
HHMH HaCTOntitek KOHBeHLtHH.

Cmambw M. OrIPEJIEJIEHHM
1. I21m uenefi HacToatuerl KOHBeHUHH:

a) («KOMHTeT)> o3HaqaeT KOMHTeT no HpOIOBOJIbCTBeHHOH IOMOLUH, yno-

MaHyTblfi B CTaTbe IX;

b) <yIaCTHIIK>> o3HaqaeT CTOpOHy HaCTOAueg KOHBeHLIHM;

c) <<HcnoJIHHTe2lbHbli JipeKTOp>> 03HalaeT HcnOJIH1Te1bHbiA atipeKTOP
MeWxiyHapOAiHoro cOBeTa no nUeH4lue;

d) <CeKpeTaplaT>> O3HaiaeT CeKpeTapitaT Me)K)IyHapo)AHoro COBeTa no
nueHHte;

e) <3epHO>) HJH <(3epHOBbie>> o3HaqafOT nmeHHUy, SiqMeHb, icyKypy3y, npoco,
OBeC, pOKb, copro H pHc, a TaKKe, no petueH~iH KOMHTeTa, mo6ori apyrori B1aK
3epHa, npHroxw4ro wn A nlueBoro noTpe6jieHHA, HJ1H noflyeHHbie H3 HHX npO LyK-
TbI, BKicnomaaB HpOtyKTbI BTOpHqHoA nepepa6oTKH, KaK 3TO onpeaeeHo B fpaBH- .nax
nfpoUe~ypbI, B COOTBeTCTBHH C flOjiO)eHtHHSMH nyHKTa 1 CTaTbH III;

J) <<q)o6>> 03HamaeT q)paHKO-6OpT;

g) ,,CH4)> o3HaqaeT CTOHMOCTb, CTpaxoBanHe H 4paXT;

h) «TOHHa>> o3HaqaeT 1 000 KHJIorpaMMoB;

i) <roip> o3HaqaeT neptioa c 1 Hiorni no 30 HIOHMl, ecJIH HHoe He OrOBopello.

2. Jho6yo CCbIJIKy B HaCTOAttIkek KOHBeHtIJI'H Ha «H-paBHTejibCTBO>> HiH <Ilpa-
BHTe21bCTBa > ciejlyeT IOHHMaTb KaK BKJiHoIaIOUlylO CCbIjIKy Ha EBponeicKoe 3KO-
HOMH'iecKoe coo6ueCTBO (HMeHyeMoe aanee E3C). COOTBeTCTBeHHO, JHo6yIo
CCbtIKY B HaCTOSlLieg KOHBeH.14 Ha «<nojlnHcaHHe>> HJIH Ha "XlenOHHpOBaHle aKTOB
o paTH cJHKatHH, lIpHHHTHH H4uH ono6peHHH>> HJIH aKTa o npHcoellHHeH[HiH> Hu2H Ha

qleK2apaL4IO 0 BpeMeHHOM IlpHMeHeHHl4> HpaBHTeIbCTBOM ciejlyeT - HipHMeHH-
Te21bHO K E3C - nOHHMaTb KaK BKJ1ioqalOulyIO toIJ1CaHHe HJim 1eKnapag tO 0
BpeMeHHOM npHMeHeHHH OT HMeHH E31C erO KOMneTeHTHbIM opFaHOM 4 JieloHHpo-

BaHHe aKTa, KOTOpbIAi, corIaCHO ycTaBHO! npol eiype E3C, claeTcst Ha xpaHeHHe
nlPH 3aK21IoLeHHH MeWCyHaPORHoro cor1atuleH1H.
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MACTb 11. OCHOBHbIE IIOJIO)ICEH1451

CmambR Ill. B3HOCbl YqACTHHKOB

1. YqaCTHHKH HaCTosmteri KOHBeHIlHH cor amaiuoTCA lpelloCTaBHTb B KameCT-
Be [IpOALOBOJbCTBeHHOi IOMOmH pa3BHBa[OIuAHMCR CTpaHaM 3epHo, KaK 3TO onpeae-
JieHO B nyHKTe le CTaTbH II, npHroAHoe wa rnHtUeoro nOTpe6jfeHuR, npHeMJIeMoro
COPTa H KaqeCTBa, IIJi ero aeHe)KHorl 3KBHBaJleHT B MHHHMaJbHbX rO.OBbIX
o61beMax, yCTaHOBJIeHHbIX HH)Ke B nyHKTe 3.

2. B MaKCKMaJlbHO BO3MO)KHOIA CTeneHM B3HOCbl y 1 aCTHHKOB 1OJIDKHbl eJiaTb-
CA Ha OCHOBe 3a6JIaroBpeMeHHoro niiaHHpOBaHMA C TeM, 4TO6bi cTpaHbl-fOJy4aTe-
jlK MOFJ1i y4HTblBaTb B CBOKX nporpaMMax pa3BHTH BO3MO)KHbie nOCTynJieHH
npoJAOBOJlbCTBeHHOI nOMOtU1H, KOTOpbie OHH 6ylyT nOJiyIaTb B TeqeH14e Ka)KJIorO
roga J1eACTBHK HaCTOIueg KOHBeHLkHH. KpoMe Toro, yqaCTHHKH fROJI)KHbl, no
BO3MO)KHOCTH, yKa3blBaTb o6-beMb! CBOHX B3HOCOB, npeg1OCTaBJAeMblX B qcopMe
.aapoB, K 6e3Bo3Me3wHblI! 31eMeHT B J1O60g nOMOLtt, npejioCTaBrlAeMoA He B qopMe
JlapoB.

3. A.rl XIOCTK)KeHif t eJ1l, npeJayCMOTpeHHOA CTaTbeAI 1, MHHHMaJnbHbIA e)Ke-
roJIHbIlI B3HOC Ka) KlorO yqaCTHHKa B fltlweHHqHOM 3KBHBaneHTe COCTaBJISqeT:

Y.acmnuK ToHrim

ABcTpaJma.................................................... 400 000
ABCTpHA....................................................... 20000
ApreaTHHa..................................................... 35 000
EBponeicKoe 3WOHoMHmecuoe Coo6tueCTBO H ero CTpaHbl-yqaCTHHUbl.. 1 670 000
KaHa a....................................................... 600 000
HopBerH ...................................................... 30000
Coen4H eHnmie UilTaTbi AMepHKH ................................ 4470 000
(1)HHJIAHIIK q ................................................. 25000
m BeU tm ....................................................... 40 000
lJBeguap m ................................................. 27 000
,nIoHHK ...................................................... 300000

4. B uen x ocymueCTBjieHKR HaCTOHtteg KOHBeHI-KH J1O6ofi yqaCTHHK, npK4O-
eJHHKBtuHACA K HaCTORumeA KOHBeHLkHK B COOTBeTCTBKK C nyHKTOM 2 CTaTbH XX,
CqHTaeTCM BHeCeHHblM B CnHCOK B nyHKTe 3 HaCTORHweA CTaTbH BMeCTe C yKa3aHHeM
ero MHHHMaJlbHOFO B3HoCa, KaK 3TO onpeaeJieHo nOJoIOKeHHRMH CTaTbH XX.

5. B cnyqae HeBO3MO)KHOCTM BbilOJnHeHH yiaCTHHKOM B KaKOM-JHM6o rony
CBOHX o6A3aTeJlbCTB B COOTBeTCTBHH C HaCTOtlueA KOHBettHeIl, o6R3aTeJlbCTBa
3Toro yqaCTHHKa B cneJtyioueM roxty yBemJlKiBaOTCH Ha o6-beM OCTaTKa OT npellbl-
Ryutero rojia.

6. B3HOCbl 3epHOM nepec4HTbBaaOTCSI yqaCTHHKaMH no tteHaM qbo6 - cpoq-
Hbie ceJIKH. OJAHaKO, B Heo6XOjAHMblX cJay4ax, nooiLtp5eTC5 onnara J1OHOpaMH
pacxoJIoa no TpaHcnOPTHpOBKe KX B3HOCOB 3epHOM 3a npeAeiaMt cTagmIi4 4bo6, oco-
6eHHO B qpe3BblqalIHbX O6CTORTeJ]bCTBaX tuH np OTrpy3KaX B CTpaHb! C HK3KHM

YPOBHeM j1OXOIOB H HeXBaTKOA npOJIOBOJIbCTBHKS.
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7. 3aiynKH 3epHa, B COOTBeTCTBHH C [noxuIyHKToM a'] CTaTbH IV, HpOH3BOZIX5T-
cs yqaCTHHKOB KOHBeHUHH o6 oKa3aHHH npoZIOBOJIbCTBeHHOH nIOMOLIUH 1986 roaa H

neiicTayroteH KOHBeHQtIM o ToproBne ntueHHMLeH, nPH 3TOM npegnoqTente oTjlaeT-
cm yqaCTHlKaM o6eMx KoHBeHLA 113 qticna pa3BMBaatttMXCJ CTpaH C TeM, qTO6b
cnoco6cTBOBaTb pa3BHTM1O 3KCnOPTa ti nepepa6oTKK B pa3BHBaiatxcR cTpaHax -
4neHax o6etx KOHBeH4HMj. lpH 3aKynKax 6ygeT npecje1XOBaTbR o6uai LteJ1b,
'qTO6b OCHOBHaf qaCTb TaKHX 3aKynOK ocytIeCTBJlqnaCb B pa3BHBatoUtHxC51 CTpa-
Hax, npMqeM, B nepyB1 o4epeAb, B pa3BHBaaouxcsi cTpaHax - qnienax KOHIaetlI
o6 oKa3aHtMM npOnIOBOJqbCTBeHHOA nOMOttii. 3T! noqo)KeHM1, OjIHaKO, He HCK21o'a-
IOT 3aKynKy 3ePHa B KaKOA-JH460 pa3BHBaiottecl cTpaHe, He RBJ o.tesc1l '21eHOM
HaCTOi.geg KOHBeHlIlM 14JII KOHBeHLIHM 0 TOprOBJne nweHLeh. 1 pl Bcex 3aKyn-
Kax, B COOTBeTCTBHM C HaCTORltAM nyHKTOM, oco6oe BHHMaHMe 6ygeT yfleJt5lTbC5I
KaqeCTBy, npeMmytteCTBaM ueHbl CM4d H BO3MO)KHOCTIM 6blCTpOA J1OCTaBKM CTpaHe-
nojyqaTejtIo, a TaK)Ke cneAMqbwieCKiM noTpe6HOCTn1M CaMmX CTpaH-noJny4aTentef.
B3HOCbl B ueHe)KHOA qopMe, KaK lpaBHIMO, He JOJ1)KHbl MncnO1b3OBaTbC H1 B OA8HH
H3 rOj[OB ARM11 3aKynKH B KaKOA-J2M6o cTpaHe 3epHa, lB1I4oueroC5t 3ePHOM Toro )Ke

COpTa, KOTOpOe jjaHHa% cTpaHa noJ1yqina B BMjie J1ByCTOPOHHeAI HmJi MHOrOCTOpOH-
HeA npOX1OBOJIbCTBeHHOi nOMOtUU B Te4eHMe TOrO >Ke roxia HJH B TeqeHte npejblAy-
UAHx JneT, ecim 3epHo, IlOCTaBJIeHHOe TaKHM o6pa3oM, Bce ettte HcnoJlb3yeTCl.

CmambR IV. YCJIOB4R HPEJOCTABJlEH,135 B3HOCOB B BHI)E
IPO,1OBOJ1bCTBEHH O1 OMOIH

I-IpoAOBObCTBeHHaB nOMOLtb, B COOTBeTCTBHH C HaCTOx1LteA KOHBeHtiefi,
Mo)KeT npeaocTaBJ11TbCR Ha ituo6oM H3 cJneiytouttx ycIOB41:

a) npeaocTaa21eHue B aap 3epHa Hi qeHer, HCnlOJ1-3yeMb|X XIJI 3aKynKH 3epHa
CTpaHo1-nJ1y4aTe1eM;

b) npoaaica c onuiaTOl, B BaJ1OTe CTpaHbl-nony'aTenHi, He noaxneKaueg nepeBoUy H
5tBJ1aRouLeAca HeKOHBepTrpyeMoA B BaJ11OTy MIM TOBaPbl Mi yciiyrt ax HcnOilb3O-
BaHH1 yqaCTH MKaMH H3 iHcjia IOHOPOB*;

c) npoaaxa B KpeaHT C on.J1aTo npeMleMbIMH e)Kero.LHbIMH B3HOCaMH B TeieHHe
20 rn 6onee JIeT no npoueHTHbIM CTaBKaM, KOTOPbIe HHKe ipeo6.naamo1autx
KOMMepqeCKHX CTaBOK Ha MHpOBbIX pbKaX ;

npH nOHMaHIH, '4TO TaKax lOMOUtb 6yneT npe.QOCTaBJ1TbC51 B MaKCrMaJbHO B03-
MO)IHOM paBMepe B BMge jjapoB, oco6eHHo np MeHHTeJ1bHO K HaMmeHee pa3BTbIM
cTpaHaM, cTpaHaM C HH3KMM YPOBHeM ,IOXOJtOB na toyuy -aceAenuu H IapyrHM
pa3BHBai OuHMCx CTpaHaM, HCnblTbBaiOuAMm cepbe3Hbie 3KOHOMHeCKHe Tpyjl-
HOCTM4.

* Ilpi oco6bX o6croTerjlbcTBax MO)KeT 6bTb cneilaHO HCK,1 IoqeHHe. Ho He 601CC 10 fnpOIteHTOB. 3TO orpaHHeHme

Mo)KeT 6bhTb CHIITO npmeHMHTeJbHO K caeJIKaM, KOTOPhIC HanpaanCHbi Ha pacwHPCHHC aICM1TcnbHOcTH no 3KOHOMH4C-
CKOMY pa3BHTHIO cTpaHb-nonyqaTCJ1., npti yCJIoBHH, 4TO BaJIOTa cTpaHblFnontyaTCft; He nonj1tCKHT npepBony HnH
KOHBCpCHM B TeqcHHe MeHee 10 .IT.

**CornateHHe o npoa)Kc B KpClRHT MO*KCT npCIycMaTpHBaTb onnaTy 11o 15 IlPOLICHTOB OCHOBHOI CTOHMOCTrH npH
nocTaBKc 3epHa.

The words or absence of words within brackets reflect the corrections effected by a procis-verbal of
rectification drawn up by the Secretary-General of the United Nations and dated at New York on II August
1986 - Les mots ou I'absence de mots entre crochets refltent les corrections effectudes par un procs-verbal de
rectification dtabli par le Secrdtaire gdndral de ]'Organisation des Nations Unies en date A New York du I I aofit 1986.
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Cmamba V. PACrIPEIEJIEHl4E B3HOCOB

1. YaCTHHKH MOryT B OTHOueHHH CBOHX B3HOCOB, B COOTBeTCTBHH C HaCTOs-
utef KOnBeHiiefi, onpejienATb CTpaHy HJt CTpaHbi-noJlyqaTeIH.

2. YqaCTHHKH MOryT OCyLLteCTBJITb CBOH B3HOCbl Ha JIBYCTOpOHHeA OCHOBe
HJIH qepe3 Me)KnpaBHTenbCTBeHHbie H/HJIH HenpaBlTenbCTBeHHbie opraHn3aU4H.

3. YiaCTHHKH flOJI)KHbl B nOJIHO m epe yqHTblBaTb npetiMyutecTma HanpaBie-
HH 6ojibuiel qaCTH ripOflOBOJnbCTBeHHOIA nOMOtUW qepe3 MHO0OCTOpOHHHe KaHaJibl,
B 4aCTHOCTH MHpoByto npOQOBObCTBeHHyto nporpaMMy.

CmambR VI. 3KBHBAJIEHTHblE KOJ14HqECrBA B FIWEHIlUE

1. KOMHTeT yTBepwKJlaeT FlpaaHna npotqeaypbi an Ltene okeHKH B3HOCa
ymaCTHHKOB B cJIyqae, Koraa OTrpy3Ka 3epHa ocytt1eCTBJ1ieTC3] He B BH~le nweHHLb
HIH B ciyiae OTrpy3KH 3epHoripojlyKTOB, yLIHTblBax, rae 3TO Igenecoo6pa3Ho, co-
aepcaHHe 3epHa B npOJlyKTaX H KOMMepqecKylO CTOHMOCTb 3epHa HnH npo)lyKTOB,
OTHOCILAHXCN K nlueHHiLe.

2. lnq ienei OgeHKH B3HOCa yqaCTHHKa jjeHeWHblA1 B3HOC, npelocTaBjigeMbifi
Ha nOKynKy 3epHa, paccqHTbIBaeTcNi no npeo6naaatoutM LteHaM Ha ntweHiHy Ha
MHpOBOM pbIHKe. ,inq teneg HaCTOStU.ero nyHKTa KOMKTeT e)KeroJAHO onpelentqeT
npeo6naaiouyio LteHy Ha MHpOBOM Pb1HKe Ha cjieayrotAHiA roa Ha OCHOBe cpeaHe-
MeCSq4HOI4 LeHbl Ha nueHHty 3a npe~IIeCTBYIOLUti KajieHJtapHbifi roA. KOMHTeT
yCTaHaBJHBaeT -lpaBHJIo npoleaypb! iJii onpeaeneaHaf cpeJAHeMecsi4HoA LkeHbl Ha
nweHHtAy.

3. FlpH onpeileneHnH npeo6naaaeoutef teHbl MHPOBoro PbIHKa Ha nteHHIY, B
COOTBeTCTBHH C nIyHKTOM 2 HacToquAeh cTaTbH, KOMHTeT IOJUKHbIM o6pa3oM yqH-
Tb1BaeT nto6oe cyueCTBeHHOe yBeJIHieHHe HJH CHHtKeHHetcpeHeroj1OBoA tLeHbI.
CytLteCTBeHHoe yBeJIH'eHHe HJIH yMeHbU1eHHe 6yjieT CIHTaTbC HMeBtUHM MeCTO,
Koraa cpeaHeroaoeaa tgeHa, ynOM5HyTaa B nyHKTe 2 HacToueA CTaTbH, nOBbICHTCB
6onee, qeM Ha 20 npoieHTOB, HnH nOHH3HTCM 6onee, qeM Ha 20 npoteHTOB no
cpaBHeHHtO C npegbhjlytiWM KanJeHxapHbM roaoM, COOTBeTCTBeHHO. B 3TOM cniynae
npeo6naaaioumai ieHa Ha MHPOBOM pbHKe, qpaKTHqeCKH HCnOJb3yeMaR Anu onpe-
aene''HH B3HOCa KaKoro-nH60 y'aCTHHKa, He .On.KHa 6blTb 6ojnee, qeM Ha 20 npo-
ileHTOB BbiUte KnH He 6onee, qeM Ha 20 npotteHTOB HH)Ke no cpaBHeHH1O C geHOR
npeibuiyu.ero roua.

Cmambiz VII. BJ1HSIH1E HA TOPrOBJIIO 4 CEJlbCKOXO3AfIICrBEHHOE
I-1POM3BO)ICTBO 14 OCYIUECTBJ1EH14E OI-EPAI141 fOMOiII

1. Bce onepattHH no OKa3aHHIO iOMOUAH B COOTBeTCTBHH C HaCTOwnterl KOHBeH-
ittieri IOJDKHbl OCylleCTBJITbCi TaKHM o6pa3oM, qTo6bl COOTBeTCTBOBaTb coo6pa-
)KeHHNM, Coj1ep)KatAHMC31 B neicTByfotHx FnpHHtHnax c6bITa H3JHLWIKOB H OCHOB-
HbIX HanpaBneHJHX 4AO. YqaCTHHKH o65I3yIOTCl ocyttgeCTBJSTb onepattHH HOMO-
tUJH B COOTBeTCTBHH C HacToiuNeA KOHBeHLtiefi TaKHM o6pa3oM, '4To6bl H36e)KaTb
yuep6a HOpMabHOH CTPYKType ipOH3BOuCTBa H MelyfHapORHOA KOMMepleCKOrl
ToproBaie.

2. YqaCTHHKH TaM, rile 3TO Itejiecoo6pa3Ho, aleACTByIOT B COOTBeTCTBHH C
OCHOBHbIMH HanpaaBjeHH1MH H KPHTepHMH no OKa3aHHfO npOuIOBOJbCTBeHHO
HOMOutH, Outo6peHHbIMH KOMHTeTOM no 1OJIHTHKe B o6nacTH npouIOBOJIbCTBeHHOli
noMoutH, H HporpaMMaMH MHpOBOA npOJIOBOJIbCTBeHHOA nporpaMMbi.
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Cmambi VIII. CIEL4AJbHOE I1OJ10)KEHHE 0 CPO4HbiX IOTPEBI-HOCT51X

EciiH B KaKOI4-J1160 ro1 tiMeeT MeCTO o6umee 3HaqHTeJIbHOe coKpamenie
npOH3BOjjCTBa flpOjIOBOJIbCTBeHHOFO 3epHa B pa3BHBaIOLI.wHxCx cTpaHax C Hm3KHM
YPOBHeM jIOXOIIOB B KaKOM-JIH6o KOHKpeTHOM perHole miv perioHax, H-peacea-
TeJ1b KOMHTeTa nocaie paccMOTpeH - HHi(OpMaLop HH, loJiyqeHHOA OT ICflOJIHI4TeJIb-
Horo aIHpeKTopa, Mo)KeT CO3BaTb 3acexiafiie KoMHITeTa gJnsI paCCMOTpeHHS1 Toro,
HaCKOJIbKO cepbe3HbIM RBJI$eTC I 3TO coKpallteHHe npOH3BOnjCTBa. KOMHTeT MOwKeT
peKOMeH1OBaTb yqaCTH4KaM yBeJllqHTb B 3TOA CHTyaA1UHH Of"beM npeiOCTaBJ15eMOA
UpOJIOBOJIbCTBeHHOA lOMOu.ti.

Cmambt IX. KOMMTET HO nP003BOJ1bCTBEHH0IfI FOMOM14

Yqpe ,uaeTcst KOMH4TeT no npOAIOBOJqbCTBeHHOiA HOMOI1.l4 B COCTaBe Bcex CTO-
POH HaCTosnuef KOHBeHtIHH. KOM11TeT Ha3HaqaeT -pejiceaTem H4 3aMeCTHTeIR
npeuceaTeli.

CmambR X. I'nOJIHOMO14.l I OI33AHHOCTt4 KOMHTETA

1. KoMHTeT:

a) noJiyiaeT OT yiaCTH1tKOB, a yqaCTH14KH npejCTaBJ1%1OT perym[pHbie OTqeTb1
o6 o6-,eMe, COCTaBe, pacnpeiteneHH111 4 YCflOBaX CBOHX B3HOCOB B COOTBeTCTBHU C
HaCTO tuteAi KoHBeHiHei;

b) cJIeyjHT 3a 3aKynKO I 3epHOBbIX, cbIIHaHCHpyeMog 3a CqeT aeHe)KHbIX B3HO-
COB, npnjjaBai oco6oe 3HameHHe 3aKynKaM 3epHa B pa3BHBao1Xxc31 CTpaHax, B
COOTBeTCTBHH C nyHKTOM 7 CTaTbH III;

c) paccMaTPHBaeT flyTH BblfOJIHeHHHnt o6a3aTenbCTB, npHHHTbIX B COOTBeT-
CTBHH C HaCTOt1ueA KOHBeHgtek; H

d) perynApHo npOBOAHT o6MeH HHiqopMatiHef1 no BonpocaM (yHKAHOHHpO-
BaHH31 MexaHH3MOB OKa3aHH59 nPOROBOJbCTBeHHOA nOMo1H B COOTBeTCTBHH C Ha-
cosiuAe KOHBeHtHeAj.

2. a) KOMHTeT K3b1CKHBaeT BO3MO)KHOCTH nonyqeHH5 OT CeKpeTapaToB
MeicJlyHapoaHoro COBeTa no ntueHHLe H apyrtx COOTBeTCTBylOUAHX opraHH3at~lA
gaaHHblX, Heo6xOJIHMblX UIIJ TOrO, qTO6bI )jaTb BO3MO)KHOCTb y'aCTHHKaM BbiOJi-
HSITb CBOH O65I3aTeJbCTBa Hat6oaee 344eKT1BHb1M o6pa3oM. 3TH gaHHbie 6yjtyT, B
qaCTHOCTH, BKJlioqaTb:

i) noflpo6Hbie jjaHHble o npOH3BOJICTBe H nOTpe6HOCTJ9X pa3BHBatot1HXC% CTpaH C
HH3KHM YPOBHeM JIOXOjQOB, HeO6xojtliMbie unRn iene i CTaTbH VIII;

ii) BO3MO)KHOCTH HcnOJlb3OBaHHS1 H3JIHUKOB 3epHa B pa3BHBaaottHXCA cTpaHax )IJI1.
onepatAH B COOTBeTCTBHH C nyHKTOM 7 CTaTbH III; H

iii) BO3MO)KHOe BJIH1HHe npO;1OBOJabCTBeHHOI nOMOUtWi Ha npOH3BOjQCTBO H nOTpe6-
JieHHe 3epHa B CTpaHax-noJlymaTeJlAx.

b) KOMHTeT MO)KeT TaKwKe noJIyqaTb jaaHHbe OT cTpaH-nony'aTeJieA H npOBO-
JIHTb C HHMH KOHCyJIbTaiAHH.

3. KOMHTeT no Mepe Heo6xoaIHMOCTH npexAcTaBnseT ROKaatbt.

4. KOMHTeT npHHHMaeT TaKme npaBHia npotteaypbi, KOTOpbie Heo6xoQHMb
111154 BblIOJ]HeHHsi IojIO) eHHfi HaCTOIi1ueA KOHBeHI~t1H.
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5. IoMHMO nOJIHOMOH41H H c(yHKIAHH, onpeejieHHbIX B HacTou~ei cTaTbe,
KOMHTeT o6naaeT TaKHMH apyrHMH nOIHOMO'IHSIMH H HicnOJ1HAeT TaKlie jpyrxe
o6s3[aHHOCTH, KOTOpbie HeO6XOjlHMbl JQIAJ1 BbI1OJ1HeHHS1 nOJiO)KeHHA HaCTOttte

KOHBeHLAHH.

CmambR XI. MECTOUIPEEbIBAHIIE, CECCMII H4 KBOPYM

1. MecTonpe6baHeM KOMHTeTa xBmieTCH JIOHXIOH.

2. 3aceaaHHsI KOMHTeTa npoBolaTC5I, no KparnHeg Mepe, IlBa pa3a B roA BMeCTe
C o4epJuHbIMH ceccH IMH MeWKRyHapO1Horo coBeTa no nweHHtte. 3aceaaHHm KOMH-
TeTa MOrYT TaK)Ke npOBOJITbC1 B jpyroe BpeMq no peweH1io flpealceaTeml HiH no
npocb6e Tpex q'IeHOB, 14114 HHbIM o6pa3oM, B COOTBeTCTBHH C Tpe6OBaHH,9MH
HacTIoAueA KOHBeH I4.~.

3. )Jnm o6ecneqeHHAS KBOpyMa Ha rno6oM H3 3ace/laHh KOMHTeTa Heo6xoAtHMO

flpHCYTCTBHe JteJeraTOB, npexicTaBnsiOurHX JBe TpeTH COCTaBa KOMHTeTa.

Cmambu XII. PEWEH1I4.

PeueHHa KOMHTeTa npllHHMaOTCI KOHCeHCyCOM.

CmambR XIII. JOHYCK HABJIIOUATEJIEfH

KOMHTeT MoxceT, KOE7ta CO4TeTe ileiecoo6pa3HbIM, npmrniamaTb Ha CBOH 3ace-
LaHHA B KaqeCTBe Ha6moaaTenerI npecTaBHTejlei aIpyrHx Me)KyHapOAHbX opra-
HH3auliri, qJieHCKHR COCTaB KOTOpbix orpaHHHBBaeTcH rlpaB4TeJIEbCTBaMH cTpaH,
xBJlRoWHxcA LmjeHaMH OpraHn3auH O6-IbeHHeHHblx HanxHi Him ee cneuHanH3H-
pOBaHHbIX opraHoB.

CmambR XIV. AlMH4HHCTPATHBHbE If-IO)KEHHMI

KOMHTeT nOJlb3yeTCI ycMyraMH CeKpeTapHaTa JIJIa Bb!HOJIHeHH TaKHX aXiMH-
HHCTpaTHBHbIX 4)YHKItHA, KOTOpbie MOryT noTpe6OBaTbCq KOMHTeTy, BKmioqaa
nOUrOTOBKY H pacnpOCTpaHeHHe. OKyMeHTa[iHH H QOKJIaOB.

Cmambq XV. HAPYWIEHI451 H CFIOPbl

B cniytae BO3HHKHOBeHHq CnOpOB OTHOCHTeJIbHO TOJIKOBaHH1 HJIH npHMeHeHHA
nacToAnefi KOHBeHUHH, HJIH B cniyqae HapymueHHA o6A3aTejibCTe, npenyCMOTpeHHbiX
HacToamueg KoHBeHUHeri, KOMHTeT npOBOaHT 3acenaHne H npHHHMaeT COOT-
BeTCTByIOUHe Mepbl.

qACTb Iii. 3AKJIIO4HTEJlbHbIE HOJIO)KEHM5I

CmambR XVI. UEl1O314TAPHIA

reHepaMbHb.Il ceipeTapE OpraHaauHH O6enHHeHHbiX Hawdfi Ha3HaaeTcs
aeI0o3HTap eM HaCToAmeli KOHBeHlXHH.

Cmambu XVII. floXlnHCAHHE

HacToxigam KOHBeHAHSa OTKpbITau Jm nounticaHM B IITa6-KBapTHpe OpraHH-
3atimH 06-be)IHHeHHbix HagtIi ci Mam 1986 rosa no 30 HIOHX 1986 roxta, BKJIIOqtHTeJlb-
HO, FlpaBHTenbcTBaMH, ynOMflHyTbIMH B nyHKTe 3 CTaTbH III.
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CmambR XVIII. PATHI4IKAUI45i, nIPHH5ITHE 14J114 OflOBPEHHE

HacTos~a KOHBeHH nOgJ1e)KHT paTH(4HKaIqHH, lIHIMT4HIO 14iH 0o6peHHfO
KaXIbIM H3 I0fnHcaBwHX ee H paBHTeJlbCTB B COOTBeTCTBHH c ero KOHCTHTyI1HOH-
HbtMH npogeJ1ypaMH. PaTq41Ka1AHOHHbte rpaMOTbl, aKTbt 0 npHHaTHH nHu oaio6pe-
HHH cflaIOTCI Ha xpaHeH1e geflO3HTapHfO He no311Hee 30 HIOHA 1986 rojia, 3a
HCKJHO'qeHHeM Tex cjiytaeB, KOfija KOMHTeT Mo)KeT npegXoCTaBHTb OJ1Hy lun 6oaiee
OTCpOqeK Jito6oMy no1nncaBweMy IpaB[1TelbCTBy, KOTOpOe K 3TOA RaTe He cjaajio
Ha xpaaeHHe CBoeA paTWflHKaUHOHHOI rpaMOTbl , aKTa o HpHHqTHH HuiH ojo6peHHH.

Cmambul XIX. BPEMEHHOE IPI4MEHEH14E

Jho6oe nojinHcaBwee 11paBHTenbCTBO MOKeT ciiaTb Ha xpaHeHHe aieno3H-
Tapmo geKnapaqO 0 BpeMeHHOM npnMeeHHH1 HaCTOtJLeA KOHBeHAHH. Jho6oe
TaKoe f-paBHTenbCTBO BpeMeHHO nptMeHSeT HaCTOt Iyto KOHBeHLtHIO H BpeMeHHo
CqHTaeTCt ee CTOPOHOA.

Cmambi XX. -PHCOEAH4HEHI4E

1. HacTouasa KOHBeHtHR OTKpblTa jiJm npHcoeAHHeHn5 K HeA JHo6oro Ipa-
BHTeJlbCTBa, ynoMAHyTOrO B nyHKTe 3 CTaTb4 III, He noancaawero HacTotu~eA
KOHBeH.HH. AKTbt o np4HcoeaHHeHH11 caalOTCH Ha xpaHeHie jjeno3HTap1o He
no3jjHee, 'eM 30 HIOHR 1986 roaa, 3a HCKJtOqeHteM Tex cJIyqaeB, Korga KOMHTeT
Mo)KeT npejiOCTaBHTb OXIHy HJ1H 6onee OTCPOqeK .io6oMy -paBnTeJlbCTBy, KOTOpOe
K 3TOA aaTe He ciaO Ha xpaHeHI4e CBOA aKT o npi4coea4HeHHH.

2. C MOMenTa BCTynneHJH HaCToALtUeA KOHBeHL14H B CHJy, B COOTBeTCTBHt CO
cTaTbeA XXI HaCToALmeA KoHBeHUHH, oHa 6ygeT OTKpblTa xJWR np1coeuHHeHHJ K
HeA .ro6oro fpaBHTeJbCTBa, nOMHMO ynOMAHyTblX B nyHKTe 3 CTaTbH III, Ha TaKmx
yCJIOBHAX, KOTOpbie KOMHTeT COqTeT Heo6xogHMbiMH. AKTb1 o npHcoenHHeHHH
caaIoTCA Ha xpaHen1e 3eno3HTapHIo.

3. Jho6oe HpaBaTeJnbCTBO, npHcoejHHBweeCt K HaCTOAt1eA KOHBeHqH14 B
COOTBeTCTBHH C nyHKTOM 1 14JI HYHKTOM 2 HaCTOutu1ek CTaTbH, Mo)KeT cjjaTb Ha
xpaHeHne JienO3HTapHio iieKJlapaHmo 0 BpeMeHHOM npiMteHeHH1 HaCTOmtuJeA KOH-
BeHAHH gO cjja4H Ha xpaHeHHe cBoero aKTa o npHcoeUIHeHH14. Jho6oe TaKoe fHpaBH-
TeJIbCTBO BpeMeHHO npHMeHeT HaCTOttytO KOHBeHlAHIO H BpeMeHHO CttITaeTct ee
CTopOHoA.

CmambR XXI. BCTYrU1EHI4E B CH.IY

1. HacTo[uiam KOHBeHH.9 BcTynaeT B CHJIy 1 moun. 1986 roia npH yCJIoBHI, 'TO
K 30 HIOHa 1986 roaa 1IpaBTejlbCTBa, ynOMHHYTbte B nyHKTe 3 CTaTbH III HaCTO5t-
Mei KOHBeHIAHH, cajjayT Ha xpanene paTHqbl4KaLtHoHHbie rpaMOTbl, aKTb o npHHq-
THH, oAo6peHHH Him npHcoejnHenHHH HJ njneKnapatHnH 0 BpeMeHHOM npHMeneHHH H
npH yCJIOBHH, TO KOHBeHItHI O TOproBJIe nfleH14Jel 1986 roija HaxOJAHTC51 B cHnJe.

2. EcJi HacTomaqja KOHBeHtIH51 He BCTynaeT B CHJIy B COOTBeTCTBHH C nyHKTOM
1 HaCTOstu eA CTaTbH, lpaBHTeJlbCTBa, KOTOpbte caiJI1 Ha xpaHeHHe paTnHmKa-
IAHOHHbte rpaMOTbl, aKTbl o npnHlTHH, Ojjo6peHH14 HJm npHcoeIIHHeHHH HlH XReKJla-
patHH 0 BpeMeHHOM npHMeHeHHH, MoryT eAJHHOraaCHo peiHTb, TO KOHBeHtmH
BcTynaeT B CHRJy no OTHOweHHIO K HHM ipH YCJIOB1H BCTynJeHa1 B CH.Jy KOHBeHItHH
o Topromne nmeHnueAi 1986 roaa HAJH MoryT npaHHTb mio6bie apyrHe Mepbl, KOTO-
pbix, no HX MHeHHIO, Tpe6yeT o6cTaHOBKa.
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CmambR XXII. CPOK, HPOXUIEH14E H nPEKPAlREHHE JfEIICrBIl4

1. HacTo1max KOHBeHUHA OCTaeTCq B CHnie ao 30 HIOHR 1989 roga, BKJI4oq-
HTeJbHo, ecJI OHa He 6yneT npo uena, B COOTBeTCTBHH C nyHKTOM 2 HaCTOluefi
CTaTbH, HAH He npepaTHT pallee cBoero eiCTBHAS, B COOTBeTCTBHH C nyHKTOM
4 HaCTOSiueri CTaTbH, H npH YCJIOBHH, HTO KOHeHUHA 0 Toproane nule~luei 1986
roaa HJH 3aMeHsAOlaA ee HOBA KOHBeHLUHx 0 Topromne nlneHHueg ocTaeTcA B cHne
.o aTOH i aTi BKJOqHTeJIbHO.

2. KOMHTeT Mo)KeT nocileJoBaTeJtbHo npoaineJaTb CPOK IleHCTBHI KOHBeHLLHH
nocne 30 H1oHA 1989 roaa Ha nepHoab, He npeBbiwatoumte B KaKJOM OTaeJlbHOM
cjiy'ae XIBYX neT, Bceriia np yCJIOB4H, 4TO KOHBeHIt S 0 Toproane nwmige 1986
roaa HnH 3aMel-tougaH ee HOBag KoHBeHLkMA 0 Toproanie nweH~ie OCTaeTCA B cane
Ha nepoj npoUneHH...

3. Ecin CPOKuIe1CTB1t KoHBeH.r npoJjleaaeTCM, B cooTBeTCTBH c nyHKTOM
2 HaCTOsunei CTaTbM, ecerojaHbie B3HOCbI yqaCTHRKOB, B COOTBeTCTBHH C nyHKTOM 3
CTaTbH III, MoryT 6blTb nepecMoTpeHbI yiaCTHlKaMH XO BCTynien1l B CRAY TaKOrO
npowneHH4t. Ix COOTBeTCTByloumtie nepeCMOTpeHHbie o65l3aTerlbcTBa coxpaHMOTC5I
HeH3MeHHbIMH B T-eHe Bcero nepnoa TaKOrO npojtJIeHHI.

4. B cjnyqae npeKpaiAeHHw geACTBtim KOHBeHiAmH, KOmliTeT npojlojiKaeT
cyllteCTBOBaTb B TeqeHHe TaKoro BpeMeHH, KOTOpOe Heo6xojl4MO .Qjist oCyuleCTBJIe-
H4 ero JIHKB1HfauH, H 4MeeT TlKe npaBa H BbilnOJ1HeT TaKMe o6¢O3aHHOCTm,
KOTOpb1e MoIyT OKa3aTbC% Heo6xoIIHMbM anl 3TOM .eni.

Cmambq XXIII. AOEPOBOJlbHblI BblXOUl14 IOBTOPHOE
HIPHCOEQ14HEHM4E

1. Jio6o i yqaCTHHK Mo)KeT jto6poaoJlbHO BIITH 143 HaCTOsitegi KOHBeHAHH B
KOHite nuo6oro rojAa nyTeM HanpaBieHHR AenoB3HTapHto yBe1OMJieHHA1 oao6poBOlb-
HOM BbiXO!Ie no KpahHeA Mepe 3a QteB.9HOCTO flHeit AO KOH14a 3TOFO rojia, OIHaKO

THM OH He OCBO6OwCataeTCA OT KaKHx-JI16o o6s3aTeJbCTB nO HaCTOlLikeki KOHBeH-
LtkH, KOTOp~be He 6birth BbilOJIHeHbl J1O KOH1ta 3TOFO rojta. OJHOBpeMeHHO ymacT-
HHK HH4bOpMipyeT KOMHTeT o npempHFRTWX MM aeACTBHx.

2. Jho6oi yqaCTHHK, KOTOpbfi Jao6poBonbHO BbIXORHT 13 HaCTOAuLek KOHBeH-
[tgm, MO)KeT n03)Ke fOBTOPHO npMcoeIMH14TbCA nyTeM yBeoMjneHHIH KOMHTeTa.
YCJIOBteM JUl51 nOBTOPHOrO npmcoegMHeHHA K KOHBeHIkHH 51BJ5ieTC1 OTBeTCTBeH-
HOCTb yqaCTHHKa 3a nlnHoe BbiIOnHeHHe 4 M CBOIX e)KerOJIHbIX O6A3aTeJqbCTB,
Ha4mHaI c roila ero nOBTOpHOrO npHcoeanHHeHMI.

Cmamba XXIV. B3A14MOCBA3b HACTOAItiEIA KOHBEHUHH C ME)KYHAPOgHbIM
COFJIAIIIEH1EM 1O nIIIIEH14LkE 1986 FOfA

HacTofl~am KOHBeHIltjH 3aMeHsleT npoiieHHyio KOHBeHItMH0 o6 OKa3aHHM
npOJROBOnbCTBeHHO1 IIOMOtiAH 1980 roaa H IBJIeTCA 0QHHM 13 aKTOB, COCTaBJI-
towMx MeXQyHapoRHoe cornaweHe no ntleHliiM 1986 roaa.

Cmambta XXIV. YBEXIOMJIEHME JIlE-1O3HTAP14EM

FelepanblbIbir CeKpeTapb OpraHn3aUtH 6egnHeHHbX HaunHi B KaecTae
AeenO3HTap1s yBeAoMJISeT Bce IpaBTeibCTBa, no=HcaamWe nHA npMCoe4HHHB-
luHeCA K KOHBeHUHH, 0 KawxOM ciiymae O~nnMcaHHa, paTH4HKaUmM, npHHATHH,
oao6peHHH, BpeMeHHOM npHMeHnHM Ham npMcoeAHHeHHH K HaCTOAtUeii KOH-
BeHlKH.
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CmambR XXVI. AYTEHTHqHblE TEKCTbI

TeKCTbI HaCTO$uteg KOHBeHnHH Ha aHrnFIJCKOM, 4bpaHLy3cKOM, pyCCKOM I
HcnaHCKOM S3blKaX 51BJIS1OTC( paBHO ayTeHTHIHbIMH.

B YQOCTOBEPEHII4 MErO HH)KenOfnHcaBaHmecA, 6ynyMH HalewtawHM o6pa-
30M Ha TO yIOJIHOMOqeHbl ,CBOHMH COOTBeTCTBYIOIUIHMH 'lpaBHTelbCTBaMH HAIH
opraHaMH BjiaCTH, noA.nHCaJH HaCTOtIUMY1o KOHBeHUHIO B XJaTbl, yKa3aHHbIe IpOTHB
;x nozlnHceH.

COBEPWIEHO B flOH!nOHe TpHHaa1uLaToro MapTa On1Ha TbICSqaa eBAtTbCOT BOceMb-
J1eCHT iteCToro roga.

[For the signature pages, see p. 202 of this volume - Pour les pages de
signature, voir p. 202 du present volume.]
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[SPANISH TEXT - TEXTE ESPAGNOL]

CONVENIO SOBRE LA AYUDA ALIMENTARIA, 1986

PARTE I. OBJETIVO Y DEFINICIONES

Articulo I. OBJETIVO

El objetivo del presente Convenio es asegurar, mediante un esfuerzo
conjunto de la comunidad internacional, el logro del nivel meta fijado por la
Conferencia Mundial de la Alimentaci6n de un minimo de 10 millones de
toneladas, cada afio, de ayuda alimentaria a los parses en desarrollo, en forma de
cereal adecuado para el consumo humano y segtin se determina en las
disposiciones del presente Convenio.

Articulo II. DEFINICIONES

I. A los efectos del presente Convenio:

a) Por "Comit6" se entiende el Comitd de Ayuda Alimentaria al que se
refiere el Artfculo IX;

b) Por "miembro" se entiende una parte en el presente Convenio;

c) Por "Director Ejecutivo" se entiende el Director Ejecutivo del Consejo
Internacional del Trigo;

d) Por "Secretarfa" se entiende la Secretarfa del Consejo Internacional del
Trigo;

e) Por "cereal" o "cereales", se entiende el trigo, la cebada, el maiz, el mijo,
la avena, el centeno, el sorgo y el arroz, asf como todo otro tipo de cereal
adecuado para el consumo humano que el Comit6 pueda decidir, o productos
derivados de los mismos, comprendiendo productos de segunda elaboraci6n,
segt(in los defines el Reglamento Interior, salvo lo dispuesto en el pdrrafo I del
Artfculo III;

f) Por "f.o.b." se entiende franco a bordo;

g) Por "c.i.f." se entiende costo, seguro y flete;

h) Por "tonelada" se entiende 1.000 kilogramos;

i) Por "afio" se entiende, a menos que se especifique otra cosa, el perfodo
comprendido entre el 1° de julio y el 30 de junio.

2. Toda referencia en el presente Convenio a un "Gobierno" o "Gobier-
nos" se considerard de aplicaci6n a la Comunidad Econ6mica Europea (referida
en adelante como la CEE). Por consiguiente, toda referencia en el presente
Convenio a "firma" o al "dep6sito de instrumentos de ratificaci6n, aceptaci6n
o aprobaci6n", o a "un instrumento de adhesi6n" o a "una declaraci6n de
aplicaci6n provisional" por un Gobierno, se entenderd que comprende, en el caso
de la CEE, la firma o declaraci6n de aplicaci6n provisional en nombre de la CEE
por su autoridad competente, asi como el dep6sito del instrumento que, con
arreglo a los procedimientos institucionales de la CEE, deba depositar para la
conclusi6n de un convenio internacional.
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PARTE i. DISPOSICIONES PRINCIPALES

Articulo III. APORTACIONES DE LOS MIEMBROS

I. Los miembros del presente Convenio acuerdan aportar a los parses en
desarrollo cereales como ayuda alimentaria, segtin se definen en el apartado e) del
pdrrafo I del Articulo II, adecuados para el consumo humano y de un tipo y
calidad aceptables, o su equivalente en efectivo, en las cantidades anuales
minimas especificadas en el pdrrafo 3 de este Artfculo.

2. En todo lo posible, los miembros planificardn por adelantado sus
aportaciones de forma que los paises beneficiarios puedan tener en cuenta, en sus
programas de desarrollo, la corriente probable de ayuda alimentaria que recibirdn
cada afio durante ia vigencia del presente Convenio. Ademds, los miembros
deberdn indicar, en lo posible, la parte de sus contribuciones que aportardn en
forma de donaciones, asi como el elemento de concesi6n de toda ayuda que no se
haga en la modalidad de donativo.

3. Hacia el logro del objetivo fijado en el Articulo I, la aportaci6n anual
minima, en el equivalente en trigo, de cada miembro serd la siguiente:

Miembro Toneladas

A rgentina ................................................ 35 000
A ustralia ................................................. 400 000
A ustria .................................................. 20 000
Canadd .................................................. 600 000
Comunidad Econ6mica Europea y sus Estados miembros ..... 1 670 000
Estados Unidos de Amdrica ................................ 4 470 000
Finlandia ................................................. 25 000
Jap6n .................................................... 300 000

N oruega ................................................. 30 000
Suecia ................................................... 40 000
Suiza .................................................... 27 000

4. A los fines de la aplicaci6n del presente Convenio, se considerard que
todo miembro que se haya adherido a 61 conforme al pdrrafo 2 del Articulo XX
esta enumerado en el pdrrafo 3 de este Articulo, junto con su aportaci6n minima
determinada conforme a las disposiciones pertinentes del Articulo XX.

5. El miembro que no pueda cumplir, en un afio cualquiera, las obligaciones
que haya contrafdo en virtud del presente Convenio, las obligaciones de ese
miembro aumentardn al afio siguiente en la cantidad residual que haya dejado de
aportar en el afio precedente.

6. Los miembros efectuardn sus aportaciones de cereales en posici6n f.o.b.
Sin embargo, los donantes se esforzardn, segtin proceda, en costear los gastos de
transporte de sus aportaciones de cereal, efectuadas conforme al presente
Convenio, mis all de la posici6n f.o.b., especialmente en situaciones de
emergencia y en el caso de entregas a paises de bajos ingresos, deficitarios en
alimentos. En todo examen del cumplimiento de las obligaciones de los miembros,
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conforme al presente Convenio, se hard debida referencia al pago de esas
aportaciones.

7. Las compras de cereales efectuadas conforme al apartado a) del
]' Articulo IV se harn a los miembros del Convenio sobre la Ayuda

Alimentaria, 1986, y del Convenio sobre el Comercio del Trigo vigente, dando
preferencia a los miembros en desarrollo de ambos Convenios, con miras a
facilitar las exportaciones de los miembros en desarrollo de estos Convenios o la
elaboraci6n efectuada por los mismos. Al hacer compras, el objetivo general serd
que la mayor parte de esas compras proceda de los paises en desarrollo, dndose
prioridad a los miembros en desarrollo del Convenio sobre la Ayuda Alimentaria.
No obstante, estas disposiciones no excluirdn la compra de cereal a un pais en
desarrollo no participante en estos Convenios. En todas las compras hechas
conforme a este pdrrafo, se tendrd especialmente en cuenta ia calidad, las ventajas
del precio c.i.f. y las posibilidades de una rdpida entrega al pais beneficiario, asf
como las necesidades concretas de los propios paises beneficiarios. Las
aportaciones en efectivo no se utilizardn normalmente en ningfln afio para
comprar a un pafs cereal que es el mismo tipo de cereal que ese pafs ha recibido
como ayuda alimentaria bilateral o multilateral durante el mismo afio, o durante
afios precedentes, si el cereal asf concedido sigue utilizdndose.

Articulo IV. MODALIDADES DE LAS APORTACIONES DE AYUDA ALIMENTARIA

La ayuda alimentaria aportada de conformidad con el presente Convenio
podrd suministrarse en cualquiera de las modalidades siguientes:

a) Donativos de cereales o donativos en efectivo destinados a la compra de
cereales para el pafs beneficiario;

b) Ventas pagaderas en la moneda del pafs beneficiario que no sea transferible ni
convertible en divisas o bienes y servicios utilizables por los miembros
donantes*;

c) Ventas a crddito, pagaderas en plazos anuales razonables escalonados en
20 afios o m6.s y con tipos de interds inferiores a los tipos comerciales vigentes
en los mercados mundiales**;

en el entendimiento de que esa ayuda se prestard, en la medida mayor de lo
posible, en forma de donativos, especialmente en el caso de los paises menos
desarrollados, los paises de bajos ingresos por habitante y otros paises en
desarrollo que tropiecen con dificultades econ6micas graves.

* En circunstancias excepcionales, se podr, hacer una exenci6n no superior al 10 por ciento. Podri prescindirse
de esta limitaci6n con respecto a transacciones a utilizar para ]a expansi6n de la actividad econ6mica de desarrollo en
el pafs beneficiario. siempre que ]a moneda del pais beneficiario no sea transferible o convertible en menos de un
plazo de 10 ahos.

- En los acuerdos de ventas a crddito. se podrd estipular el pago de hasta el 15 por ciento del principal, en el
momento de la entrega del cereal.

The words or absence of words within brackets reflect the corrections effected by a proc~s-verbal of
rectification drawn up by the Secretary-General of the United Nations and dated at New York on II August
1986 - Les mots ou rabsence de mots entre crochets refl6tent les corrections effectudes par un procts-verbal de
rectification dtabli par le Secrdtaire gdndral de l'Organisation des Nations Unies en date A New York du I I aoct 1986.
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Articulo V. DISTRIBUCI6N DE LAS APORTACIONES

I. Los miembros podrdn, en lo que respecta a sus aportaciones conforme al
presente Convenio, designar a uno o m~is paises beneficiarios.

2. Los miembros podrdn hacer sus aportaciones de modo bilateral o por
conducto de organizaciones intergubernamentales y/u organizaciones no guber-
namentales.

3. Los miembros prestarn detenida consideraci6n a las ventajas de
encauzar una mayor porci6n de ayuda alimentaria por conductos multilaterales,
particularmente el Programa Mundial de la Alimentaci6n.

Articudo VI. EQUIVALENTES EN TRIGO

I. El Comitd establecert Reglas para los fines de evaluar la aportaci6n de un
miembro, que la haya entregado en otro cereal que no sea trigo, o en productos de
cereal, teniendo en cuenta, cuando sea apropiado, el contenido de cereal de los
productos y el valor coinercial del cereal o producto en relaci6n al tipo.

2. A los fines de evaluar la aportaci6n de un miembro, el efectivo aportado
para la compra de cereal se evaluard a los precios vigentes en el mercado
internacional del trigo. A los efectos de este pdrrafo, el Comitd determinard cada
afio el precio vigente en el mercado internacional para el afio siguiente, basdndose
en la media mensual de los precios del trigo en el aflo civil precedente. El Comitd
establecerd un Reglamento Interior para la determinaci6n del precio medio
mensual del trigo.

3. Al determinar el precio vigente en el mercado internacional conforme al
pdrrafo 2 de este Artfculo, el Comit6 tomari debida cuenta de todo aumento o
descenso significativo que registre el precio medio anual. Se considerard que se ha
producido un aumento o descenso significativo cuando el precio medio anual
referido en el pdrafo 2 de este Artfculo suba o baje, respectivamente, m~is de un
20 por ciento en relaci6n al del afio civil anterior. A este respecto, el precio
vigente en el mercado internacional que de hecho se utilice para evaluar la
aportaci6n de un miembro no seri superior o inferior en ms del 20 por ciento al
del afio precedente.

Articulo VII. IMPACTO SOBRE EL COMERCIO Y LA PRODUCCI6N AGRfCOLA
Y MODO DE EFECTUAR LAS TRANSACCIONES DE AYUDA

I. Todas las transacciones de ayuda efectuadas conforme al presente
Convenio se realizardn en una forma compatible con el consenso expresado en los
principios y orientaciones actuales de la FAO para la Colocaci6n de Excedentes.
Los miembros se comprometen a realizar todas las transacciones de ayuda
conforme al presente Convenio de manera que no causen pejuicio a las
estructuras normales de la producci6n y del comercio internacional.

2. Los miembros actuardn, segtin sea apropiado, de acuerdo con las
Orientaciones y Criterios respecto a la Ayuda Alimentaria, aprobados por el
Comitd sobre Polfticas y Programas de Ayuda Alimentaria del Programa Mundial
de Alimentos.

Articulo VIII. DIsPosIcI6N ESPECIAL PARA NECESIDADES DE EMERGENCIA

Si en cualquier afio hay un considerable deficit de producci6n de cereales
alimenticios en los pafses en desarrollo de bajos ingresos de una regi6n o regiones
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determinadas, el Presidente del Comit6, tomando en consideraci6n la informaci6n
recibida del Director Ejecutivo, podrd convocar una sesi6n del Comitd para
examinar la gravedad de la deficiencia de producci6n. El Comit6 podrd
recomendar que los miembros hagan frente a la situaci6n aumentando el volumen
de la ayuda alimentaria disponible.

Articulo IX. COMITt DE AYUDA ALIMENTARIA

Se constituirdi un Comit6 de Ayuda Alimentaria integrado por todas las partes
en el presente Convenio. El Comitd nombrard un Presidente y un Vicepresidente.

Articulo X. ATRIBUCIONES Y FUNCIONES DEL COMITI

1. El Comit::

a) Recibird de los miembros, y 6stos los proporcionardn regularmente,
informes sobre la cantidad, la composici6n, las modalidades de distribuci6n y las
condiciones de las aportaciones que hagan con arreglo al presente Convenio;

b) Se mantendri al tanto de las compras de cereales financiadas con
aportaciones en efectivo, teniendo en cuenta especialmente las compras de
cereales procedentes de paises en desarrollo, efectuadas conforme al pdrrafo 7 del
Artfculo III;

c) Examinard la forma en que se han cumplido las obligaciones contrafdas en
virtud del presente Convenio; y

d) Efectuara un intercambio regular de informaciones sobre la aplicaci6n de
los acuerdos relativos a la ayuda alimentaria que se tomen en virtud del presente
Convenio.

2. a) El Comit6 obtendrd de la Secretaria del Consejo Internacional del
Trigo y otras organizaciones apropiadas, la informaci6n requerida para que los
miembros puedan dar cumplimiento a sus obligaciones en la forma mis efectiva.
La informaci6n comprenderd, particularmente:

i) Detalles de la producci6n y necesidades en los paises desarrollo de bajos
ingresos, necesarios para los fines del Artfculo VIII;

ii) Posibilidades de utilizar excedentes de cereales en los parses en desarrollo
para transacciones conforme al pdrrafo 7 del Articulo III; y

iii) Posibles efectos de la ayuda alimentaria sobre la producci6n y el consumo de
cereales en los paises beneficiarios;
b) El Comit6 podrd recibir tambi~n informaci6n de los paises beneficiarios y

podrd celebrar consultas con los mismos.

3. El Comit6 emitird informes, cuando proceda.

4. El Comit6 establecerd los reglamentos que sean necesarios para el
cumplimiento de las disposiciones del presente Convenio.

5. Ademas de las atribuciones y funciones especificadas en este Artfculo, el
Comitd tendri todas las demds atribuciones y desempefiard todas las demas
funciones que son necesarias para el cumplimiento de las disposiciones del
presente Convenio.

Articulo XI. SEDE, REUNIONES Y QU6RUM

1. La sede del Comitd estard en Londres.
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2. El Comitd se reunird por lo menos dos veces al afio, en conexi6n con las
reuniones estatutorias del Consejo Internacional del Trigo. Se reunird tambidn en
cualquier otra circunstancia que su Presidente decida, o a petici6n de tres
miembros, o segiin se requiere en el presente Convenio.

3. Para constituir qu6rum en cualquier sesi6n del Comitd, ser, necesaria la
presencia de delegados que representen las dos terceras partes de los miembros
del Comitd.

Articulo XII. DECISIONES

El Comitd adoptard sus decisiones por consenso.

Articulo XIII. ADMiSION DE OBSERVADORES

Cuando convenga, el Comitd podrd invitar para que asistan a sus reuniones
abiertas, como observadores, a representantes de otras organizaciones inter-
nacionales cuya composici6n se limite a gobiernos que son Miembros de las
Naciones Unidas, o de sus organismos especializados.

Articulo XIV. DISPOSICIONES ADMINISTRATIVAS

El Comit6 utilizard los servicios de ia Secretarfa en el cumplimiento de las
tareas administrativas que pueda encargarle el Comitd, entre ellas la preparaci6n
y distribuci6n de documentos e informes.

Articulo XV. CONTROVERSIAS E INCUMPLIMIENTO DE OBLIGACIONES

En el caso de alguna controversia relativa a la interpretaci6n o aplicaci6n del
presente Convenio, o en el incumplimiento de obligaciones contraidas en virtud
del presente Convenio, el Comitd se reunir, y tomard las medidas pertinentes.

PARTE III. DISPOSICIONES FINALES

Articulo XVI. DEPOSITARIO

Por el presente Artfculo se designa depositario de este Convenio al Secretario
General de las Naciones Unidas.

Articulo XVII. FIRMA

El presente Convenio estard abierto en la Sede de las Naciones Unidas, desde
el V° de mayo de 1986 hasta el 30 de junio de 1986 inclusive, a la firma de los
Gobiernos de los paises referidos en el pdrrafo 3 del Articulo III.

Articulo XVIII. RATIFICACI6N, ACEPTACi6N 0 APROBACi6N

El presente Convenio estard sujeto a ratificaci6n, aceptaci6n o aprobaci6n
por cada uno de los Gobiernos signatarios, de conformidad con sus procedimien-
tos constitucionales. Los instrumentos de ratificaci6n, aceptaci6n o aprobaci6n se
depositarAn en poder del depositario, o mIs tardar, el 30 de junio de 1986,
quedando entendido que el Comit6 podrd conceder una o mIs pr6rrogas a todo
Gobierno signatario que no haya depositado su instrumento de ratificaci6n,
aceptaci6n o aprobaci6n para esa fecha.
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Articulo XIX. APLICACION PROVISIONAL

Todo Gobierno signatario podrd depositar en poder del depositario una
declaraci6n de aplicaci6n provisional del presente Convenio. Todo Gobierno que
asf lo haga aplicard provisionalmente el presente Convenio y se le considerard
provisionalmente parte en el mismo.

Articulo XX. ADHESI6N

1. El presente Convenio quedari abierto a la adhesi6n de cualquiera de los
Gobiernos a los que se refiere el pdrrafo 3 del Artfculo III, que no haya firmado el
presente Convenio. Los instrumentos de adhesi6n se depositardn en poder del
depositario, a mIs tardar, el 30 de junio de 1986, quedando entendido que el
Comitd podrd conceder una o ms pr6rrogas del plazo a cualquier Gobierno que
no haya depositado para dicha fecha su instrumento de adhesi6n.

2. Una vez que el presente Convenio haya entrado en vigor de conformidad
con el Artfculo XXI, quedard abierto a la adhesi6n de cualquier Gobierno, aparte
de aquellos referidos en el pdrrafo 3 del Artfculo III, en las condiciones que el
Comitd considere apropiado. Los instrumentos de adhesi6n se depositardn en
poder del depositario.

3. Todo Gobierno que se adhiera al presente Convenio conforme al pd-
rrafo 1 o al pdrrafo 2 de este Artfculo podrd depositar en poder del depositario una
declaraci6n de aplicaci6n provisional del presente Convenio, quedando pendiente
de efectuar el dep6sito de su instrumento de adhesi6n. Ese Gobierno aplicard
provisionalmente el presente Convenio y se le considerard provisionalmente parte
en el mismo.

Articulo XXI. ENTRADA EN VIGOR

1. El presente Convenio entrard en vigor el 10 de julio de 1986, si el 30 de
junio de 1986 los Gobiernos a los que se refiere el pdrrafo 3 del Artfculo III tienen
depositados instrumentos de ratificaci6n, aceptaci6n, aprobaci6n o adhesi6n,
o declaraciones de aplicaci6n provisional, y siempre que el Convenio sobre el
Comercio del Trigo, 1986, estd en vigor.

2. Si el presente Convenio no entra en vigor conforme al pdrrafo I de este
Artfculo, los Gobiernos que hayan depositado instrumentos de ratificaci6n,
aceptaci6n, aprobaci6n o adhesi6n, o declaraciones de aplicaci6n provisional,
podrfdn decidir por acuerdo undnime que el presente Convenio entrard en vigor
entre los mismos, siempre que el Convenio sobre el Comercio del Trigo, 1986,
est6 en vigor, o podrdn tomar cualquier otra decisi6n que, a su parecer, requiere la
situaci6n.

Articulo XXI. DURACION, PR6RROGA Y TERMINACION

1. El presente Convenio permanecerd en vigor hasta el 30 de junio de 1989
inclusive, pudiendo continuar en vigor si ha sido prorrogado, conforme al pd-
rrafo 2 de este Artfculo, siempre que el Convenio sobre el Comercio del Trigo,
1986, o un nuevo Convenio sobre el Comercio del Trigo que lo sustituya,
permanezca en vigor hasta dicha fecha inclusive. Tambidn puede ser declarado
terminado con anterioridad, conforme al pdrrafo 4 de este Artfculo.
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2. El Comitd podrd prorrogar el Convenio por un perfodo no superior a dos
afios, despuds del 30 de junio de 1989, asf como por periodos subsecuentes no
superiores a dos afios en cada caso, sujeto siempre a que el Convenio sobre el
Comercio del Trigo, 1986, o un nuevo Convenio sobre el Comercio del Trigo que
lo sustituya, permanezca en vigor durante el perfodo de la pr6rroga.

3. Si el Convenio se prorroga conforme al prrafo 2 de este Artfculo, las
aportaciones anuales de los miembros conforme al pdrrafo 3 del Artfculo III
podrdn ser objeto de revisi6n por los miembros antes de la entrada en vigor de
cada pr6rroga. Sus obligaciones respectivas, asi revisadas, continuarn invaria-
bles durante la duraci6n de cada pr6rroga.

4. En el caso de que el presente Convenio sea terminado, el Comitd
continuard en funciones durante el tiempo necesario para Ilevar a cabo su
liquidaci6n y tendrd los poderes y ejercerd las funciones necesarias para ese fin.

Articulo XXIII. RETIRO Y READMISi6N

1. Cualquier miembro podrd retirarse del presente Convenio al final de todo
afio, notificando por escrito su retiro al depositario, por lo menos, noventa dfas
antes del final del afio que se trate, pero no quedard por ello exento de ninguna de
las obligaciones contrafdas de conformidad con el presente Convenio, que no
hayan sido cumplidas al final de ese afio. El miembro informar, simultdneamente
al Comitd de la decisi6n que haya tomado.

2. Todo miembro que se retire del presente Convenio podrd volver a
participar posteriormente mediante notificaci6n al Comit6. Serd una condici6n
para volver a participar en el Convenio que el miembro sera responsable de
cumplir sus obligaciones anuales completas, con efecto desde el afio en que el
mismo vuelve a participar.

Articulo XXIV. VfNCULO ENTRE EL PRESENTE CONVENIO

Y EL CONVENIO INTERNACIONAL DEL TRIGO, 1986

El presente Convenio sustituird al Convenio sobre la Ayuda Alimentaria,
1980, prorrogado, y serd uno de los instrumentos constituyentes del Convenio
Internacional del Trigo, 1986.

Articudo XXV. NOTIFICACI6N DEL DEPOSITARIO

El Secretario General de las Naciones Unidas, en su calidad de depositario,
notificard a todos los Gobiernos signatarios y a todos los Gobiernos que se hayan
adherido, cada firma, ratificaci6n, aceptaci6n, aprobaci6n o aplicaci6n provi-
sional del presente Convenio, asf como cada adhesi6n al mismo.

Articulo XXVI. TEXTOS AUTtNTICOS

Los textos del presente Convenio en espafiol, francds, ingls y ruso son todos
igualmente autdnticos.

EN FE DE LO CUAL, los infrascritos, debidamente autorizados a este efecto
por sus respectivos Gobiernos o autoridades, han firmado este Convenio en las
fechas que aparecen junto a sus firmas.

HECHO en Londres, el dia trece de marzo de mil novecientos ochenta y seis.
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In the name of Argentina:
Au nom de 'Argentine
OT i1MeHH ApreHTHHbI:
En nombre de la Argentina:

CARLOS MANUEL MURIZ
June 2, 1986

In the name of Australia:
Au nom de l'Australie
OT HMeHH ABcTpaIHH:
En nombre de Australia:

In the name of Austria:
Au nom de I'Autriche
OT HMeHH ABCTpHH:

En nombre de Austria:

DORIS BERTRAND-MUCK
June 27/86

In the name of Belgium:
Au nom de la Belgique
OT nmeHI Eejibri:
En nombre de Bdlgica:

ANDRI XAVIER PIRSON

In the name of Canada:
Au nom du Canada:
OT tmHfri KaHajabi:
En nombre del Canadd:

STEPHEN LEWIS

June 23/86

In the name of Denmark:
Au nom du Danemark:
OT iMeHH JaHI4:
En nombre de Dinamarca:

OLE BIERRING
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In the name of Finland:
Au nom de la Finlande
OT HMeHH 4.HHiHJIHXHH:
En nombre de Finlandia:

KEuO KORHONEN

May 1, 1986

In the name of France:
Au nom de la France
OT HMeHM 4IpatHig:

En nombre de Francia:

CLAUDE DE KEMOULARIA

In the name of the Federal Republic of Germany:
Au nom de la R~publique fdd6rale d'Allemagne :
OT HMeHH 4)eepaTHBHOA Pecny6]HKl FepMaHH:
En nombre de la Repfiblica Federal de Alemania:

ALEXANDER Count YORK VON WARTENBURG

In the name of Greece:
Au nom de la Grace
OT HMeHH FpeqHI4:
En nombre de Grecia:

MIHALIS DOUNTAS

In the name of Ireland:
Au nom de l'Irlande :
OT HMeHH 4pJIaH;IH:
En nombre de Irlanda:

ROBERT MCDONAGH

In the name of Italy:
Au nom de l'Italie
OT HMeHHI4 TaJIH4:
En nombre de Italia:

MAURIzIo Bucci

In the name of Japan:
Au nom du Japon :
OT HMeHH IIIOHFIHI:
En nombre del Jap6n:

KIYOAKI KIKUCHI
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In the name of Luxembourg:
Au nom du Luxembourg:
Or HmeHH lhioKceM6ypra:
En nombre de Luxemburgo:

ANDRI PHILIPPE

In the name of the Netherlands:
Au nom des Pays-Bas :
OT HMeHH HHAepnaHnon:
En nombre de los Parses Bajos:

J. RAMAKER

In the name of Norway:
Au nom de la Norv~ge
OT HMeHH HopBerHH:
En nombre de Noruega:

TOM VRAALSEN
30 June 1986

in the name of Portugal:
Au nom du Portugal :
OT 1MieHt4 [opTyralnHH:
En nombre de Portugal:

ANTONIO VICTOR MARTINS MONTEIRO

In the name of Spain:
Au nom de l'Espagne
OT HMeHH I4cnaHHH:
En nombre de Espafia:

FRANCISCO FERNANDEZ ORDORJEZ

In the name of Sweden:
Au nom de la Suede
OT HMeHH lmBeLH:
En nombre de Suecia:

ANDERS FERM
25 June 1986
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In the name of Switzerland:
Au nom de la Suisse :
OT HMeHH IllBeHIapHH:
En nombre de Suiza:

FRANCESCA POMETTA

26 juin 1986

In the name of the United Kingdom of Great Britain and Northern Ireland:
Au nom du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord :
OT HMeHH CoejHHeHHOrO KoponeBCTBa BenrHKo6pHTaHI*H ii CeBepHoA IIpjiaHRHH:

En nombre del Reino Unido de Gran Bretafia e Irlanda del Norte:
PETER MALCOLM MAXEY

In the name of the United States of America:
Au nom des Etats-Unis d'Amdrique :
OT HMeHH CoelHHeHHbIX IIlTaTOB AMepHKH:
En nombre de los Estados Unidos de America:

HERBERT STUART OKUN
June 26, 1986

In the name of the European Economic Community:
Au nom de la Communaut6 dconomique europdenne
OT HMeHH EBponef4cKoro 3KOHOMHqeCKoro coo6uleCTBa:
En nombre de la Comunidad Econ6mica Europea:

MICHAEL HARDY
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DECLARATIONS MADE UPON DE-
CLARATION OF PROVISIONAL
APPLICATION

ITALY

[TRANSLATION - TRADUCTION]

The Government of Italy will apply
the Food Aid Convention, 1986, provi-
sionally within the limits authorized by
the Italian legal order.

JAPAN

The Government of Japan im-
plements the Convention, during the
period of provisional application, with-
in the limitations of its internal legisla-
tions and budgets."

UNITED STATES OF AMERICA

"... The United States of America
will provisionally apply within the lim-
itations of the United States internal
legislation and budgetary process the
Food Aid Convention, 1986."

DtCLARATIONS FAITES LORS DE
LA DtCLARATION D'APPLICA-
TION PROVISOIRE

ITALIE

<< Dans les limites consenties par
l'ordre juridique italien, l'Italie entend
appliquer provisoirement ]a Conven-
tion relative h l'aide alimentaire de
1986. ,,

JAPON

[TRADUCTION - TRANSLATION]

... Le Gouvernement japonais
appliquera la Convention, pendant la
pdriode de i'application provisoire,
dans les limites de ses lgislations et
budgets internes.

ETATS-UNIS D'AMIERIQUE

[TRADUCTION - TRANSLATION]

. . Les Etats-Unis d'Amgrique
appliqueront provisoirement, dans les
limites de la Igislation interne et de la
procedure budgdtaire des Etats-Unis,
la Convention relative A l'aide alimen-
taire de 1986.
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No. 24238

AUSTRALIA
and

PAPUA NEW GUINEA

Treaty concerning sovereignty and maritime boundaries in
the area between the two countries, including the area
known as Torres Strait, and related matters (with
annexes). Signed at Sydney on 18 December 1978

Authentic text: English.

Registered by Australia on 7 July 1986.

AUSTRALIE
et

PAPOUASIE-NOUVELLE-GUINkE

Trait6 relatif A la souverainete et aux frontieres maritimes
entre les deux pays, y compris dans la region d6nom-
mee Detroit de Torres, et A des questions connexes
(avec annexes). Signe A Sydney le 18 decembre 1978

Texte authentique : anglais.

Enregistr par l'Australie le 7juillet 1986.
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TREATY' BETWEEN AUSTRALIA AND THE INDEPENDENT
STATE OF PAPUA NEW GUINEA CONCERNING SOVER-
EIGNTY AND MARITIME BOUNDARIES IN THE AREA BE-
TWEEN THE TWO COUNTRIES, INCLUDING THE AREA
KNOWN AS TORRES STRAIT, AND RELATED MATTERS

Australia and Papua New Guinea,
Desiring to set down their agreed position as to their respective sovereignty

over certain islands, to establish maritime boundaries and to provide for certain
other related matters, in the area between the two countries including the area
known as Torres Strait;

Recognising the importance of protecting the traditional way of life and
livelihood of Australians who are Torres Strait Islanders and of Papua New
Guineans who live in the coastal area of Papua New Guinea in and adjacent to
the Torres Strait;

Recognising also the importance of protecting the marine environment and
ensuring freedom of navigation and overflight for each other's vessels and aircraft
in the Torres Strait area;

Desiring also to cooperate with one another in that area in the conservation,
management and sharing of fisheries resources and in regulating the exploration
and exploitation of seabed mineral resources;

As good neighbours and in a spirit of cooperation, friendship and goodwill;
Have agreed as follows:

PART 1. DEFINITIONS

Article 1. DEFINITIONS

I. In this Treaty:
(a) "adjacent coastal area" means, in relation to Australia, the coastal area

of the Australian mainland, and the Australian islands, near the Protected Zone;
and, in relation to Papua New Guinea, the coastal area of the Papua New Guinea
mainland, and the Papua New Guinea islands, near the Protected Zone;

(b) "fisheries jurisdiction" means sovereign rights for the purpose of
exploring and exploiting, conserving and managing fisheries resources other than
sedentary species;

(c) "fisheries resources" means all living natural resources of the sea and
seabed, including all swimming and sedentary species;

(d) "free movement" means movement by the traditional inhabitants for or
in the course of traditional activities;

(e) "indigenous fauna and flora" includes migratory fauna;
(f) "mile" means an international nautical mile being 1,852 metres in length;

Came into force on 15 February 1985 by the exchange of the instruments of ratification, which took place at

Port Moresby. in accordance with article 32.
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(g) "Protected Zone" means the zone established under Article 10;
(h) "Protected Zone commercial fisheries" means the fisheries resources of

present or: potential commercial significance within the Protected Zone and,
where a stock of such resources belongs substantially to the Protected Zone but
extends into an area outside but near it, the part of that stock found in that area
within such limits as are agreed from time to time by the responsible authorities of
the Parties;

(i) "seabed jurisdiction" means sovereign rights over the continental shelf in
accordance with international law, and includes jurisdiction over low-tide
elevations, and the right to exercise such jurisdiction in respect of those
elevations, in accordance with international law;

(j) "sedentary species" means living organisms which, at the harvestable
stage, either are immobile on or under the seabed or are unable to move except in
constant physical contact with the seabed or the subsoil;

(k) "traditional activities" means activities performed by the traditional
inhabitants in accordance with local tradition, and includes, when so performed:

(i) activities on land, including gardening, collection of food and hunting;

(ii) activities on water, including traditional fishing;

(iii) religious and secular ceremonies or gatherings for social purposes, for
example, marriage celebrations and settlement of disputes; and

(iv) barter and market trade.

In the application of this definition, except in relation to activities of a
commercial nature, "traditional" shall be interpreted liberally and in the light of
prevailing custom;

() "traditional fishing" means the taking by traditional inhabitants for their
own or their dependants' consumption or for use in the course of other traditional
activities, of the living natural resources of the sea, seabed, estuaries and coastal
tidal areas, including dugong and turtle;

(m) "traditional inhabitants" means, in relation to Australia, persons who:

(i) are Torres Strait Islanders who live in the Protected Zone or the adjacent
coastal area of Australia,

(ii) are citizens of Australia, and

(iii) maintain traditional customary associations with areas or features in or in the
vicinity of the Protected Zone in relation to their subsistence or livelihood or
social, cultural or religious activities; and
in relation to Papua New Guinea, persons who:

(i) live in the Protected Zone or the adjacent coastal area of Papua New Guinea,

(ii) are citizens of Papua New Guinea, and
(iii) maintain traditional customary associations with areas or features in or in the

vicinity of the Protected Zone in relation to their subsistence or livelihood or
social, cultural or religious activities.
2. Where for the purposes of this Treaty it is necessary to determine the

position on the surface of the Earth of a point, line or area, that position shall be
determined by reference to the Australian Geodetic Datum, that is to say, by
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reference to a spheroid having its centre at the centre of the Earth and a major
100

(equatorial) radius of 6,378,160 metres and a flattening of 1 and by refer-
29825

ence to the position of the Johnston Geodetic Station in the Northern Territory of
Australia. That station shall be taken to be situated at Latitude 25056'54.5515 "

South and at Longitude 133'12'30.0771" East and to have a ground level of
571.2 metres above the spheroid referred to above.

3. In this Treaty, the expression "in and in the vicinity of the Protected
Zone" describes an area the outer limits of which might vary according to the
context in which the expression is used.

PART 2. SOVEREIGNTY AND JURISDICTION

Article 2. SOVEREIGNTY OVER ISLANDS

I. Papua New Guinea recognises the sovereignty of Australia over:

(a) the islands known as Anchor Cay, Aubusi Island, Black Rocks, Boigu Island,
Bramble Cay, Dauan Island, Deliverance Island, East Cay, Kaumag Island,
Kerr Islet, Moimi Island, Pearce Cay, Saibai. Island, Turnagain Island and
Turu Cay; and

(b) all islands that lie between the mainlands of the two countries and south of the
line referred to in paragraph 1 of Article 4 of this Treaty.

2. No island over which Australia has sovereignty, other than those
specified in sub-paragraph l(a) of this Article, lies north of the line referred to in
paragraph I of Article 4 of this Treaty.

3. Australia recognises the sovereignty of Papua New Guinea over:

(a) the islands known as Kawa Island, Mata Kawa Island and Kussa Island; and

(b) all the other islands that lie between the mainlands of the two countries and
north of the line referred to in paragraph 1 of Article 4 of this Treaty, other
than the islands specified in sub-paragraph 1(a) of this Article.

4. In this Treaty, sovereignty over an island shall include sovereignty over:

(a) its territorial sea;

(b) the airspace above the island and its territorial sea;

(c) the seabed beneath its territorial sea and the subsoil thereof; and

(d) any island, rock or low-tide elevation that may lie within its territorial sea.

Article 3. TERRITORIAL SEAS

I. The territorial sea boundaries between the islands of Aubusi, Boigu and
Moimi and Papua New Guinea and the islands of Dauan, Kaumag and Saibai and
Papua New Guinea shall be the lines described in Annex 1 to this Treaty, which
are shown on the map annexed to this Treaty as Annex 2,' together with such
other portion of the outer limit of the territorial sea of Saibai described in Annex 3
to this Treaty that may abut the territorial sea of Papua New Guinea.

2. The territorial seas of the islands specified in sub-paragraph l(a) of
Article 2 of this Treaty shall not extend beyond three miles from the baselines

I See insert in a pocket at the end of this volume.
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from which the breadth of the territorial sea around each island is measured.
Those territorial seas shall not be enlarged or reduced, even if there were to be
any change in the configuration of a coastline or a different result from any further
survey.

3. The provisions of paragraph 2 of this Article shall not apply to that part of
the territorial sea of Pearce Cay which lies south of the line referred to in
paragraph I of Article 4 of this Treaty.

4. The outer limits of the territorial seas of the islands specified in sub-
paragraph 1(a) of Article 2 of this Treaty, except in respect of that part of the
territorial sea of Pearce Cay which lies south of the line referred to in paragraph I
of Article 4 of this Treaty, shall be as described in Annex 3 to this Treaty. The
limits so described are shown on the maps annexed to this Treaty as Annexes 2
and 4.'

5. Australia shall not extend its territorial sea northwards across the line
referred to in paragraph I of Article 4 of this Treaty.

6. Papua New Guinea shall not:

(a) extend its territorial sea off its southern coastline between the meridians
of Longitude 142'03'30" East and of Longitude 142°51'00" East, beyond three
miles from the baselines from which the breadth of the territorial sea is measured;

(b) extend its territorial sea or archipelagic waters into the area bounded by
that portion of the line referred to in paragraph 2 of Article 4 of this Treaty running
from the point of Latitude 9045'24 ' ' South, Longitude 142'03'30" East to the point
of Latitude 9040'30 " South, Longitude 142051'00" East and that portion of the line
referred to in paragraph I of Article 4 of this Treaty which runs between those two
points;

(c) establish an archipelagic baseline running in or through the area referred
to in subparagraph (b) of this paragraph; or

(d) extend its territorial sea southwards across the line referred to in
paragraph I of Article 4 of this Treaty.

Article 4. MARITIME JURISDICTION

1. Subject to the provisions of Article 2 of this Treaty, the boundary
between the area of seabed and subsoil that is adjacent to and appertains to
Australia and the area of seabed and subsoil that is adjacent to and appertains to
Papua New Guinea, and over which Australia and Papua New Guinea
respectively shall have seabed jurisdiction, shall be the line described in Annex 5
to this Treaty. The line so described is shown on the map annexed to this Treaty
as Annex 6' and, in part, on the map annexed to this Treaty as Annex 7.'

2. Subject to the provisions of Article 2 of this Treaty, the boundary
between the area of sea that is adjacent to and appertains to Australia and the area
of sea that is adjacent to and appertains to Papua New Guinea, and in which
Australia and Papua New Guinea respectively shall have fisheries jurisdiction,
shall be the line described in Annex 8 to this Treaty. The line so described is
shown on the map annexed to this Treaty as Annex 6 and, in part, on the maps
annexed to this Treaty as Annexes 2 and 7.

See insert in a pocket at the end of this volume.
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3. In relation to the area bounded by the portion of the line referred to in
paragraph. 2 of this Article running from the point of Latitude 9'45'24" South,
Longitude 142'03'30" East to the point of Latitude 9'40'30" South, Longitude
142°51'00" East and that portion of the line referred to in paragraph I of this
Article which runs between those two points, exclusive of the territorial seas of
the islands of Aubusi, Boigu, Dauan, Kaumag, Moimi, Saibai and Turnagain:

(a) neither Party shall exercise residual jurisdiction without the concurrence of
the other Party; and

(b) the Parties shall consult with a view to reaching agreement on the most
effective method of application of measures involving the exercise of residual
jurisdiction.

4. In paragraph 3 of this Article, "residual jurisdiction" means:
(a) jurisdiction over the area other than seabed jurisdiction or fisheries ju-

risdiction, including jurisdiction other than seabed jurisdiction or fisheries
jurisdiction insofar as it relates to inter alia:

(i) the preservation of the marine environment;

(ii) marine scientific research; and
(iii) the production of energy from the water, currents and winds; and

(b) seabed and fisheries jurisdiction to the extent that the exercise of such
jurisdiction is not directly related to the exploration or exploitation of
resources or to the prohibition of, or refusal to authorise, activities subject to
that jurisdiction.

PART 3. SOVEREIGNTY AND JURISDICTION - RELATED MATTERS

Article 5. EXISTING PETROLEUM PERMIT

1. Where prior to 16 September 1975 Australia has granted an exploration
permit for petroleum under Australian law in respect of a part of the seabed over
which it ceases by virtue of this Treaty to exercise sovereign rights, and a
permittee retains rights in respect of that permit immediately prior to the entry
into force of this Treaty, Papua New Guinea, upon application by that permittee,
shall offer to that permittee a petroleum prospecting licence or licences under
Papua New Guinea law in respect of the same part of the seabed on terms that are
not less favourable than those provided under Papua New Guinea law to any other
holder of a seabed petroleum prospecting licence.

2. An application for a licence under paragraph 1 of this Article shall be
made:
(a) in respect of a part of the seabed lying outside the Protected Zone, within six

months after the date of entry into force of this Treaty;

(b) in respect of a part of the seabed lying within the Protected Zone, during the
period referred to in Article 15 and any extension of that period to which the
Parties may agree.

Article 6. EXPLOITATION OF CERTAIN SEABED DEPOSITS

If any single accumulation of liquid hydrocarbons or natural gas, or if any
other mineral deposit beneath the seabed, extends across any line defining the
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limits of seabed jurisdiction of the Parties, and if the part of such accumulation or
deposit that is situated on one side of such a line is recoverable in fluid form
wholly or in part from the other side, the Parties shall consult with a view to
reaching agreement on the manner in which the accumulation or deposit may be
most effectively exploited and on the equitable sharing of the benefits from such
exploitation.

Article 7. FREEDOMS OF NAVIGATION AND OVERFLIGHT

I. On and over the waters of the Protected Zone that lie:

(a) north of the line referred to in paragraph 1 of Article 4 of this Treaty and
seaward of the low water lines of the land territory of either Party, and

(b) south of that line and beyond the outer limits of the territorial sea,

each Party shall accord to the vessels and aircraft of the other Party, subject to
paragraphs 2 and 3 of this Article, the freedoms of navigation and overflight
associated with the operation of vessels and aircraft on or over the high seas.

2. Each Party shall take all necessary measures to ensure that, in the
exercise of the freedoms of navigation and overflight accorded to its vessels and
aircraft under paragraph I of this Article:
(a) those vessels observe generally accepted international regulations, pro-

cedures and practices for safety at sea and for the prevention, reduction and
control of pollution from ships;

(b) those civil aircraft observe the Rules of the Air established by the
International Civil Aviation Organization as they apply to civil aircraft, and
State aircraft normally comply with such of those rules as related to safety and
at all times operate with due regard for the safety of navigation;

(c) those vessels and aircraft north of the line referred to in paragraph 1 of Arti-
cle 4 of this Treaty do not engage in the embarking or disembarking of any
commodity, currency or person contrary to the customs, fiscal, immigration
or sanitary laws and regulations of the other Party, provided that the relevant
laws and regulations of that Party do not have the practical effect of denying,
hampering or impairing the freedoms of navigation and overflight accorded
under paragraph I of this Article: and

(d) those vessels and aircraft, north of the line referred to in paragraph 1 of Arti-
cle 4 of this Treaty, do not act in a manner prejudicial to the peace, good order
or security of the other Party.
3. Vessels of a Party engaged in the exploration or exploitation of resources

in an area of jurisdiction of the other Party shall remain subject to the laws and
regulations of the other Party made in the exercise of its resources jurisdiction
consistently with this Treaty and with international law, including the provisions
of those laws and regulations concerning the boarding, inspection and apprehen-
sion of vessels.

4. In those areas of the Protocol Zone north of the line referred to in
paragraph 1 of Article 4 of this Treaty to which paragraph 1 of this Article does not
apply, civil aircraft of a Party engaged in scheduled or non-scheduled air services
shall have the right of overflight, and the right to make stops for non-traffic
purposes, without the need to obtain prior permission from the other Party,
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subject to compliance with any applicable laws or regulations made for the safety
of air navigation.

5. In areas of the Protected Zone to which paragraph I of this Article does
not apply, the vessels of a Party shall enjoy the right of innocent passage. There
shall be no suspension of that right, and neither Party shall adopt laws or
regulations applying to those areas that might impede or hamper the normal
passage of vessels between two points both of which are in the territory of one
Party.

6. In cases where the provisions of neither paragraph I nor paragraph 5 of
this Article apply, a regime of passage over routes used for international
navigation in the area between the two countries, including the area known as
Torres Strait, shall apply in respect of vessels that is no more restrictive of
passage than the regime of transit passage through straits used for international
navigation described in Articles 34 to 44 inclusive of Document A/Conf. 62/WP. 10
of the Third United Nations Conference on the Law of the Sea, provided that,
before a Party adopts a law or regulation that might impede or hamper the passage
over those routes of vessels proceeding to or from the territory of the other Party,
it shall consult with the other Party. If the provisions of those Articles are revised,
are not included in any Law of the Sea Convention or fail to become generally
accepted principles of international law, the Parties shall consult with a view to
agreeing upon another regime of passage that is in accordance with international
practice to replace the regime of passage applying under this paragraph.

7. The rights of navigation and overflight provided for in this Article are in
addition to, and not in derogation of, rights of navigation and overflight in the area
concerned under other treaties or general principles of international law.

Article 8. NAVIGATIONAL AIDS

With a view to maintaining and improving the safety of navigation through the
waters in the area between the two countries, the Parties shall cooperate and, with
due regard to the technical and other means available to each of them, shall,
where appropriate and as may be agreed between them, provide mutual assistance
in the provision and maintenance of navigational aids and in the preparation of
charts and maps.

Article 9. WRECKS

I. Wrecks of vessels and aircraft which lie on, in or under the seabed in an
area of seabed jurisdiction of a Party shall be subject to the jurisdiction of that
Party.

2. If a wreck of historical or special significance to a Party is located or
found in an area between the two countries under the jurisdiction of the other
Party, the Parties shall consult with a view to reaching agreement on the action, if
any, to be taken with respect to that wreck.

3. The provisions of this Article shall be without prejudice to the
competence of the courts of a Party, for the purposes of the laws of that Party, in
relation to maritime causes of action in respect of wrecks coming within the
provisions of this Article.

4. This Article shall not apply to any military vessel or aircraft of either
Party wrecked after the date of entry into force of this Treaty.
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PART 4. THE PROTECTED ZONE

Article 10. ESTABLISHMENT AND PURPOSES OF THE PROTECTED ZONE

I. A Protected Zone in the Torres Strait is hereby established comprising all
the land, sea, airspace, seabed and subsoil within the area bounded by the line
described in Annex 9 to this Treaty. The line so described is shown on the maps
annexed to this Treaty as Annexes 6 and 7 and, in part, on the map annexed to this
Treaty as Annex 2.

2. The Parties shall adopt and apply measures in relation to the Protected
Zone in accordance with the provisions of this Treaty.

3. The principal purpose of the Parties in establishing the Protected Zone,
and in determining its northern, southern, eastern and western boundaries, is to
acknowledge and protect the traditional way of life and livelihood of the
traditional inhabitants including their traditional fishing and free movement.

4. A further purpose of the Parties in establishing the Protected Zone is to
protect and preserve the marine environment and indigenous fauna and flora in
and in the vicinity of the Protected Zone.

Article 11. FREE MOVEMENT AND TRADITIONAL ACTIVITIES
INCLUDING TRADITIONAL FISHING

I. Subject to the other provisions of this Treaty, each Party shall continue
to permit free movement and the performance of lawful traditional activities in
and in the vicinity of the Protected Zone by the traditional inhabitants of the other
Party.

2. Paragraph I of this Article shall not be interpreted as sanctioning the
expansion of traditional fishing by the traditional inhabitants of one Party into
areas outside the Protected Zone under the jurisdiction of the other Party not
traditionally fished by them prior to the date of entry into force of this Treaty.

3. The provisions of this Article and the other provisions of this Treaty
concerning traditional fishing are subject to Article 14 and paragraph 2 of Arti-
cle 20 of this Treaty.

Article 12. TRADITIONAL CUSTOMARY RIGHTS

Where the traditional inhabitants of one Party enjoy traditional customary
rights of access to and use of areas of land, seabed, seas, estuaries and coastal
tidal areas that are in or in the vicinity of the Protected Zone and that are under the
jurisdiction of the other Party, and those rights are acknowledged by the
traditional inhabitants living in or in proximity to those areas to be in accordance
with local tradition, the other Party shall permit the continued exercise of those
rights on conditions not less favourable than those applying to like rights of its
own traditional inhabitants.

Article 13. PROTECTION OF THE MARINE ENVIRONMENT

1. Each Party shall take legislative and other measures necessary to protect
and preserve the marine environment in and in the vicinity of the Protected Zone.
In formulating those measures each Party shall take into account internationally
agreed rules, standards and recommended practices which have been adopted by
diplomatic conferences or by relevant international organisations.
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2. The measures that each Party shall take in accordance with paragraph I
of this Article shall include measures for the prevention and control of pollution or
other damage to the marine environment from all sources and activities under its
jurisdiction or control and shall include, in particular, measures to minimise to the
fullest practicable extent:
(a) the release of toxic, harmful or noxious substances from land-based sources,

from rivers, from or through the atmosphere, or by dumping at sea;

(b) pollution or other damage from vessels; and
(c) pollution or other damage from installations and devices used in the

exploration and exploitation of the natural resources of the seabed and subsoil
thereof.
3. The measures taken by each Party in accordance with paragraph I of this

Article shall be consistent with its obligations under international law, including
obligations not to prejudice the rights of foreign ships and aircraft, and shall be
subject to the provisions of Article 7 of this Treaty.

4. The Parties shall consult, at the request of either, for the purpose of:

(a) harmonising their policies with respect to the measures that each shall take
pursuant to this Article; and

(b) ensuring the effective and coordinated implementation of those measures.
5. If either Party has reasonable grounds for believing that any planned

activity under its jurisdiction or control may cause pollution or other damage to
the marine environment in or in the vicinity of the Protected Zone, that Party
shall, after due investigation, communicate to the other Party its assessment of the
potential impact of that activity on the marine environment.

6. If either Party has reasonable grounds for believing that any existing or
planned activity under the jurisdiction or control of the other Party is causing or
may cause pollution or other damage to the marine environment in or in the
vicinity of the Protected Zone, it may request consultations with the other Party,
and the Parties shall then consult as soon as possible with a view to adopting
measures to prevent or control any pollution or other damage to that environment
from that activity.

Article 14. PROTECTION OF FAUNA AND FLORA

I. Each Party shall, in and in the vicinity of the Protected Zone, use its best
endeavours to:
(a) identify and protect species of indigenous fauna and flora that are or may

become threatened with extinction;
(b) prevent the introduction of species of fauna and flora that may be harmful to

indigenous fauna and flora; and

(c) control noxious species of fauna and flora.
2. Notwithstanding any other provision of this Treaty except paragraph 4 of

this Article, a Party may implement within its area of jurisdiction measures to
protect species of indigenous fauna and flora which are or may become threatened
with extinction or which either Party has an obligation to protect under
international law.
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3. The Parties shall as appropriate and necessary exchange information
concerning species of indigenous fauna and flora that are or may become
threatened with extinction and shall consult, at the request of either of them, for
the purpose of:

(a) harmonising their policies with respect to the measures that each may take to
give effect to paragraphs I and 2 of this Article; and

(b) ensuring the effective and coordinated implementation of those measures.

4. In giving effect to the provisions of this Article, each Party shall use its
best endeavours to minimise any restrictive effects on the traditional activities of
the traditional inhabitants.

Article 15. PROHIBITION OF MINING AND DRILLING
OF THE SEABED

Neither Party shall undertake or permit within the Protected Zone mining or
drilling of the seabed or the subsoil thereof for the purpose of exploration for or
exploitation of liquid hydrocarbons, natural gas or other mineral resources during
a period of ten years from the date of entry into force of this Treaty. The Parties
may agree to extend that period.

Article 16. IMMIGRATION, CUSTOMS, QUARANTINE AND HEALTH

I. Except as otherwise provided in this Treaty, each Party shall apply
immigration, customs, quarantine and health procedures in such a way as not to
prevent or hinder free movement or the performance of traditional activities in
and in the vicinity of the Protected Zone by the traditional inhabitants of the other
Party.

2. Each Party, in administering its laws and policies relating to the entry and
departure of persons and the importation and exportation of goods into and from
areas under its jurisdiction in and in the vicinity of the Protected Zone, shall act in
a spirit of mutual friendship and good neighbourliness, bearing in mind relevant
principles of international law and established international practices and the
importance of discouraging the occurrence, under the guise of free movement or
performance of traditional activities, of illegal entry, evasion of justice and
practices prejudicial to effective immigration, customs, health and quarantine
protection and control.

3. Notwithstanding the provisions of paragraph I of this Article:

(a) traditional inhabitants of one Party who wish to enter the other country,
except for temporary stay for the performance of traditional activities, shall be
subjct to the same immigration, customs, health and quarantine requirements and
procedures as citizens of that Party who are not traditional inhabitants;

(b) each Party reserves its right to limit free movement to the extent
necessary to control abuses involving illegal entry or evasion of justice; and

(c) each Party reserves its right to apply such immigration, customs, health
and quarantine measures, temporary or otherwise, as it considers necessary to
meet problems which may arise. In particular each Party may apply measures to
limit or prevent free movement, or the carriage of goods, plants or animals in the
course thereof, in the case of an outbreak or spread of an epidemic, epizootic or
epiphytotic in or in the vicinity of the Protected Zone.
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Article 17. IMPLEMENTATION AND COORDINATION

In order to facilitate the implementation of the provisions of this Treaty
relating to the Protected Zone, the authorities of each Party shall, at the request of
the authorities of the other Party, as may be appropriate and necessary:

(a) make available to the authorities of the other Party information on the relevant
provisions of its laws, regulations and procedures relating to immigration,
citizenship, customs, health, quarantine, fisheries, the protection of the
environment and other matters; and

(b) consult with the authorities of the other Party with a view to making
appropriate administrative or other arrangements to resolve any problems
arising in the implementation of those provisions.

Article 18. LIAISON ARRANGEMENTS

I. Each Party shall designate a representative who shall facilitate the
implementation at the local level of the provisions of this Treaty.

2. The two designated representatives shall:

(a) exchange information on relevant developments in and in the vicinity of
the Protected Zone;

(b) consult together and take such action as is appropriate to their respective
functions to facilitate the practical operation at the local level of the provisions of
this Treaty and to resolve any problems arising therefrom;

(c) keep under review free movement by the traditional inhabitants of one
Party into areas under the jurisdiction of the other Party and the local
arrangements applying in respect of such free movement; and

(d) draw to the attention of their Governments, and make recommendations
as appropriate on, any matters affecting the implementation of the provisions of
this Treaty or arising therefrom which are not capable of resolution at the local
level or which may otherwise require consideration by both Parties.

3. In the exercise of his functions, each representative shall:

(a) consult closely with representatives of the traditional inhabitants of his
country, particularly in relation to any problems which may arise in respect of free
movement, traditional activities and the exercise of traditional customary rights as
provided for in this Treaty, and convey their views to his Government; and

(b) maintain close liaison with national, State, Provincial and local author-
ities of his country on all matters falling within their respective responsibilities.

4. Unless a different location is required by the circumstances, the
representative of Australia shall be based at Thursday Island and the represen-
tative of Papua New Guinea shall be based at Daru.

Article 19. TORRES STRAIT JOINT ADVISORY COUNCIL

I. The Parties shall jointly establish and maintain an advisory and
consultative body which shall be known as the Torres Strait Joint Advisory
Council (called in this Article "the Advisory Council").

2. The functions of the Advisory Council shall be:

(a) to seek solutions to problems arising at the local level and not resolved
pursuant to Article 18 of this Treaty;
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(b) to consider and to make recommendations to the Parties on any
developments or proposals which might affect the protection of the traditional
way of life and livelihood of the traditional inhabitants, their free movement,
performance of traditional activities and exercise of traditional customary rights
as provided for in this Treaty; and

(c) to review from time to time as necessary, and to report and to make
recommendations to the Parties on, any matters relevant to the effective
implementation of this Treaty, including the provisions relating to the protection
and preservation of the marine environment, and fauna and flora, in and in the
vicinity of the Protected Zone.

3. The Advisory Council shall not have or assume responsibilities for
management or administration. These responsibilities shall, within the respective
areas of jurisdiction of each Party, continue to lie with the relevant national, State,
Provincial and local authorities.

4. In the exercise of its functions, the Advisory Council shall ensure that the
traditional inhabitants are consulted, that they are given full and timely
opportunity to comment on matters of concern to them and that their views are
conveyed to the Parties in any reports and recommendations made by the
Advisory Council to the Parties.

5. The Advisory Concil shall transmit its reports and recommendations to
the Foreign Ministers of the Parties. After consideration by appropriate
authorities of the Parties, consultations may be arranged with a view to the
resolution of matters to which the Advisory Council has invited attention.

6. Unless otherwise agreed by the Parties, the Advisory Council shall
consist of eighteen members, that is nine members from each Party who shall
include:
(a) at least two national representatives;
(b) at least one member representing the Government of Queensland in the case

of Australia and one representing the Fly River Provincial Government in the
case of Papua New Guinea; and

(c) at least three members representing the traditional inhabitants,
with each Party being free to decide from time to time from which of the
aforementioned categories any other of its members will be drawn.

7. The Advisory Council shall meet when necessary at the request of either
Party. Consecutive meetings of the Advisory Council shall be chaired alternately
by a representative of Australia and a representative of Papua New Guinea.
Meetings shall be held alternately in Australia and Papua New Guinea or as may
from time to time be otherwise arranged.

PART 5. PROTECTED ZONE COMMERCIAL FISHERIES

Article 20. PRIORITY OF TRADITIONAL FISHING AND APPLICATION
OF MEASURES TO TRADITIONAL FISHING

1. The provisions of this Part shall be administered so as not to prejudice the
achievement of the purposes of Part 4 of this Treaty in regard to traditional
fishing.

2. A Party may adopt a conservation measure consistent with the provisions
of this Part which, if necessary for the conservation of a species, may be applied
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to traditional fishing, provided that that Party shall use its best endeavours to
minimise any restrictive effects of that measure on traditional fishing.

Article 21. CONSERVATION, MANAGEMENT AND OPTIMUM UTILISATION

The Parties shall cooperate in the conservation, management and optimum
utilisation of Protected Zone commercial fisheries. To this end, the Parties shall
consult at the request of either and shall enter into arrangements for the effective
implementation of the provisions of this Part.

Article 22. CONSERVATION AND MANAGEMENT OF INDIVIDUAL FISHERIES

I. The Parties shall, where appropriate, negotiate subsidiary conservation
and management arrangements in respect of any individual Protected Zone
commercial fishery.

2. If either Party notifies the other in writing that it regards one of the
Protected Zone commercial fisheries as one to which common conservation and
management arrangements should apply, the Parties shall within ninety days from
the date of the notification enter into consultations with a view to concluding
arrangements specifying the measures to be applied by them with respect to that
fishery.

3. The Parties shall, where appropriate, also negotiate supplementary
conservation and management arrangements in respect of resources directly
related to a fishery referred to in paragraph I of this Article, including resources
involving stocks occurring in the Protected Zone where such stocks are not
otherwise subject to the provisions of this Treaty.

Article 23. SHARING OF THE CATCH OF THE PROTECTED ZONE
COMMERCIAL FISHERIES

I. The Parties shall share the allowable catch of the Protected Zone
commercial fisheries in accordance with the provisions of this Article and of
Articles 24 and 25 of this Treaty.

2. The allowable catch, that is to say the optimum sustainable yield, of a
Protected Zone commercial fishery shall be determined jointly by the Parties as
part of the subsidiary conservation and management arrangements referred to in
paragraph I of Article 22 of this Treaty.

3. If either Party has reasonable grounds for believing that the commercial
exploitation of a species of Protected Zone commercial fisheries would, or has the
potential to, cause serious damage to the marine environment or might endanger
another species, that Party may request consultations with the other Party and the
Parties shall then consult as soon as possible with a view to reaching agreement on
whether such commercial exploitation could be undertaken in a manner which
would not result in such damage or endanger another species.

4. In respect of any relevant period where the full allowable catch of a
particular Protected Zone commercial fishery might be taken, each Party shall be
entitled to a share of the allowable catch apportioned, subject to paragraphs 5,
6 and 8 of this Article to Articles 24 and 25 of this Treaty, as follows:

(a) in areas under Australian jurisdiction, except as provided in (b) below:

Australia: 75%

Papua New Guinea: 25%
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(b) within the territorial seas of Anchor Cay, Black Rocks, Bramble Cay,
Deliverance Island, East Cay, Kerr Islet, Pearce Cay and Turu Cay:

Australia: 50%
Papua New Guinea: 50%

(c) in areas under Papua New Guinea jurisdiction:

Australia: 25%
Papua New Guinea: 75%

5. Papua New Guinea shall have the sole entitlement to the allowable catch
of the commercial barramundi fishery near the Papua New Guinea coast, except
within the territorial seas of the islands of Aubusi, Boigu, Dauan, Kaumag, Moimi
and Saibai where, in respect of that fishery, the provisions of paragraph 4 (a) of
this Article shall not apply.

6. In apportioning the allowable catch in relation to an individual fishery,
the Parties shall normally consider the allowable catch expressed in terms of
weight or volume. In calculating the apportionment of the total allowable catch of
the Protected Zone commercial fisheries, the Parties shall have regard to the
relative value of individual fisheries and shall, for this purpose, agree on a
common value for production from each individual fishery for the period in
question, such value being based on the value of the raw product at the processing
facility or such other point as may be agreed, but prior to any enhancement of
value through processing, including processing at a pearl culture farm, or further
transportation or marketing.

7. The Parties may agree to vary the apportionment of the allowable catch
determined for individual fisheries as part of the subsidiary conservation and
management arrangements referred to in paragraph I of Article 22 of this Treaty
but so as to maintain in respect of the total allowable catch of the Protected Zone
commercial fisheries the apportionment specified in paragraph 4 of this Article for
each Party.

8. In calculating the total allowable catch of the Protected Zone commercial
fisheries, the allowable catch of the commercial barramundi fishery referred to in
paragraph 5 of this Article shall be disregarded.

Article 24. TRANSITIONAL ENTITLEMENT

1. As part of the subsidiary conservation and management arrangements
referred to in paragraph I of Article 22 of this Treaty, the level of the catch of each
Protected Zone commercial fishery to which each Party is entitled, provided it
remains within the allowable catch:
(a) shall not, during the period of five years immediately after the entry into force

of this Treaty, be reduced below the level of catch of that Party before the
entry into force of this Treaty; but

(b) may, during the second period of five years after the entry into force of this
Treaty, be adjusted progressively so that at the end of that second five-year
period it reaches the level of catch apportioned in each case in Article 23 of
this Treaty.
2. The entitlement of a Party under this Article shall, where the limitation of

the allowable catch makes it necessary, take priority over the entitlement of the
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other Party under Article 23 of this Treaty, but shall be taken into account in
calculating the entitlement of the first Party.

Article 25. PREFERENTIAL ENTITLEMENT

If, in any relevant period, a Party does not itself propose to take all the
allowable catch of a Protected Zone commercial fishery to which it is entitled,
either in its own area of jurisdiction or that of the other Party, the other Party shall
have a preferential entitlement to any of the allowable catch of that fishery not
taken by the first Party.

Article 26. LICENSING ARRANGEMENTS

1. In the negotiation and implementation of the conservation and man-
agement arrangements referred to in paragraph 1 of Article 22 of this Treaty:

(a) the parties shall consult and cooperate in the issue and endorsement of
licences to permit commercial fishing in Protected Zone commercial fisheries;

(b) the responsible authorities of the Parties may issue licences to fish in any
Protected Zone commercial fishery; and

(c) persons or vessels which are licensed by the responsible authorities of
one Party to fish in any relevant period in a Protected Zone commercial fishery
shall, if nominated by the responsible authorities of that Party, be authorised by
the responsible authorities of the other Party, wherever necessary, by the
endorsement of licences or otherwise, to fish in those areas under the jurisdiction
of the other Party in which the fishery concerned is located.

2. The persons or vessels licensed by one Party which have been
authorised, or are to be authorised, under the provisions of paragraph I of this
Article to fish in waters under the jurisdiction of the other Party shall comply with
the relevant fisheries laws and regulations of the other Party except that they shall
be exempt from licensing fees, levies and other charges imposed by the other
Party in respect of such fishing activities.

3. In issuing licences in accordance with paragraph I of this Article, the
responsible authorities of both Parties shall have regard to the desirability of
promoting economic development in the Torres Strait area and employment
opportunities for the traditional inhabitants.

4. The responsible authorities of both Parties shall ensure that the
traditional inhabitants are consulted from time to time on the licensing
arrangements in respect of Protected Zone commercial fisheries.

Article 27. THIRD STATE FISHING IN PROTECTED ZONE
COMMERCIAL FISHERIES

I. The responsible authorities of the Parties shall inform one another and
shall consult, at the request of either of them, concerning the proposed
exploitation of the Protected Zone commercial fisheries:

(a) by a joint venture in which there is third-State equity participation; or

(b) by a vessel of third-State registration or with a crew substantially of the
nationality of a third State.

2. Vessels the operations of which are under the control of nationals of a
third State shall not be licensed to exploit the Protected Zone commercial fisheries
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without the concurrence of the responsible authorities of both Parties in a
particular case or class of cases.

Article 28. INSPECTION AND ENFORCEMENT

I. The Parties shall cooperate, including by exchange of personnel,
inspection and enforcement to prevent violations of the Protected Zone
commercial fisheries arrangements and in taking appropriate enforcement
measures in the event of such violations.

2. The Parties shall consult from time to time, as necessary, so as to ensure
that legislation and regulations adopted by each Party pursuant to paragraph I of
this Article are, as far as practicable, consistent with the legislation and
regulations of the other Party.

3. Each Party shall make it an offence under its fisheries laws or regulations
for a person to use a vessel of its nationality to fish in Protected Zone commercial
fisheries for species of fisheries resources in areas over which the other Party has
jurisdiction in respect of those species:

(a) without being duly licensed or authorised by that other Party; or
(b) in the case of a licensed or authorised vessel, in breach of the fisheries laws or

regulations of the other Party applying within those areas.
4. Each Party will, in relation to species of fisheries resources in areas

where it has jurisdiction in respect of those species:

(a) investigate suspected offences against its fisheries laws and regulations; and
(b) except as provided in or under this Article, take corrective action when

necessary against offenders against those laws or regulations.
5. In this Article, "corrective action" means the action normally taken in

respect of a suspected offence, after due investigation, and includes, where
appropriate, the apprehension of a suspected offender, the prosecution of an
alleged offender, or the execution of a penalty imposed by a court or the
cancellation or suspension of the licence of an offender.

6. In accordance with the provisions of this Article, and in other appropriate
cases as may be agreed between the Parties, corrective action in respect of
offences or suspected offences against the fisheries laws or regulations of the
Parties shall be taken by the authorities of the Party whose nationality is borne by
the vessel or person concerned (called in this Article "the first Party") and not by
the Varty in whose area of jurisdiction the offence or suspected offence occurs
(called in this Article "the second Party").

7. The Parties acknowledge that the principle stated in paragraph 6 of this
Article should not be applied so as to frustrate the enforcement of fisheries laws or
regulations or to enable offenders against those laws or regulations to go
unpunished.

8. Where, in the case of a suspected offence alleged to have been committed
in or in the vicinity of the Protected Zone, it appears that the offence was, or might
reasonably be considered to have been, committed in the course of traditional
fishing, corrective action or other measures shall be taken by the authorities of the
first Party and not by the authorities of the second Party and, if being detained by
the authorities of the second Party, the alleged offenders and their vessel shall be
either released or handed over to the authorities of the first Party, in accordance
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with arrangements that will avoid undue expenses or inconvenience to the
authorities of the second Party.

9. Where paragraph 8 of this Article applies, the authorities of the second
Party may require assurance in a particular case that corrective action or other
measures will be taken by the authorities of the first Party that will adequately
ensure that the activity complained of will not be repeated.

10. Where the provisions of paragraph 8 of this Article do not apply, and the
person or vessel alleged to have been involved or used in the commission of a
suspected offence in the Protected Zone is licensed to fish in the Protected Zone
by the authorities of the first Party, corrective action shall be taken by the
authorities of the first Party and not by the authorities of the second Party and, if
being detained by the authorities of the second Party, the alleged offenders and
their vessel shall be either released or handed over to the authorities of the first
Party, in accordance with arrangements that will avoid undue expense or
inconvenience to the authorities of the second Party, and the provisions of
paragraphs 13 and 14 of this Article shall apply.

11. The provisions of paragraph 10 of this Article shall also apply in respect
of a suspected offence by a person or vessel of the first Party in an area of
jurisdiction of the second Party outside the Protected Zone where:

(a) that person or vessel was authorised by the authorities of the second Party to
fish in the area where the suspected offence was committed under the
arrangements referred to in paragraph I of Article 22 of this Treaty; and

(b) the suspected offence was committed in relation to the fishery the subject of
that authorisation and did not involve the taking of other species or potential
injury to another fishery.

12. Persons or vessels of the first Party detained by the authorities of the
second Party in the circumstances described in paragraphs 8 and 10 of this Article
may be detained for as long as necessary to enable those authorities to conduct an
expeditious investigation into the offence and to obtain evidence. Thereafter, they
shall not be detained other than for the purpose of the handing over of the persons
or vessels in accordance with the provisions of those paragraphs unless they are
lawfully detained on some other ground.

13. If an alleged offender referred to in paragraph 10 of this Article is, in
respect of conduct in waters under the jurisdiction of the second Party:

(a) convicted of an offence against the fisheries laws or regulations of the first
Party; or

(b) found by the authorities of the first Party, on the basis of sufficient available
evidence, to have contravened or failed to comply with a condition of his
licence or authorisation or that of his vessel;

the authorities of the first Party shall, where appropriate and having regard to
paragraph 7 of this Article, cancel or suspend the licence or authorisation of the
person or his vessel so far as it relates to the Protected Zone commercial fisheries.

14. Where a person or vessel involved or used in the commission of the
alleged offence referred to in paragraph 10 of this Article is also currently licensed
or authorised to fish in the area of the Protected Zone by the second Party, the
authorities of the second Party may, after receiving a report and representations,
if any, from the authorities of the first Party, cancel or suspend that licence or
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authorisation in accordance with its laws for such period as is warranted by the
circumstances of the case.

15. Each Party shall provide the other Party with any evidence obtained
during investigations carried out in accordance with this Article into a suspected
offence involving a person or vessel of the other Party. Each Party shall take
appropriate measures to facilitate the admission of such evidence in proceedings
taken in respect of the suspected offence.

16. In this Article references to persons and vessels of, or of the nationality
of, a Party include references to persons or vessels licensed by that Party under
sub-paragraph l(b) of Article 26 of this Treaty, and the crews of vessels so
licensed, except where such persons or vessels have a prior current licence from
the other Party under that sub-paragraph.

PART 6. FINAL ARTICLES

Article 29. SETTLEMENT OF DISPUTES

Any dispute between the Parties arising out of the interpretation or
implementation of this Treaty shall be settled by consultation or negotiation.

Article 30. CONSULTATIONS

The Parties shall consult, at the request of either, on any matters relating to
this Treaty.

Article 31. ANNEXES

The Annexes to this Treaty shall have force and effect as integral parts of this
Treaty.

Article 32. RATIFICATION

This Treaty shall be subject to ratification and shall enter into force on the
exchange of the instruments of ratification.

IN WITNESS WHEREOF the undersigned being duly authorised have signed the
present Treaty and have affixed thereto their seals.

DONE in duplicate at Sydney on this eighteenth day of December, One
thousand nine hundred and seventy-eight.

For Australia: For Papua New Guinea:

MALCOLM FRASER MICHAEL SOMARE
Prime Minister Prime Minister

ANDREW PEACOCK N. EBIA OLEWALE
Minister for Foreign Affairs Deputy Prime Minister

and Minister for Foreign Affairs
and Trade
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ANNEX I TO THE TREATY BETWEEN AUSTRALIA AND THE INDEPENDENT
STATE OF PAPUA NEW GUINEA CONCERNING SOVEREIGNTY AND
MARITIME BOUNDARIES IN THE AREA BETWEEN THE TWO COUNTRIES,
INCLUDING THE AREA KNOWN AS TORRES STRAIT, AND RELATED
MATTERS

TERRITORIAL SEA BOUNDARIES BETWEEN THE ISLANDS OF AUBusI, BoIGU AND MOIMI
AND PAPUA NEW GUINEA AND BETWEEN THE ISLANDS OF DAUAN, KAUMAG AND
SAIBAI AND PAPUA NEW GUINEA

Between the islands of Aubusi, Boigu and Moimi and Papua New Guinea

A line:

- commencing at the point of Latitude 9'15'43" South, Longitude 142*03'30" East
("Point I");

- running thence north-easterly along the geodesic to the point of Latitude 9°12'50" South,
Longitude 142'06'25" East ("Point 2"):

-thence north-easterly along the geodesic to the point of Latitude 9°11'51" South,
Longitude 142*08'33" East ("Point 3");

-thence south-easterly along the geodesic to the point of Latitude 9°11'58" South,
Longitude 142°10'18" East ("Point 4"):

-thence north-easterly along the geodesic to the point of Latitude 9011'22" South,
Longitude 142o12'54" East ("Point 5");

-thence south-easterly along the geodesic to the point of Latitude 9°11'34" South,
Longitude 142'14'08" East ("Point 6");

-thence south-easterly along the geodesic to the point of Latitude 9°13'53" South,
Longitude 142'16'26 " East ("Point 7"); and

-thence south-easterly along the geodesic to the point of Latitude 9'16'04" South,
Longitude 142'20'41" East ("Point 8") where it terminates.

Between the islands of Dauan, Kaumag and Saibai and Papua New Guinea

A line:

- commencing at the point of Latitude 9O22'04" South, Longitude 142°29'41" East
("Point 9");

- running thence north-easterly along the geodesic to the point of Latitude 9021 '48" South,
Longitude 142°31'29" East ("Point 10");

- thence south-easterly along the geodesic to the point of Latitude 9O22'33 " South,
Longitude 142°33'28" East ("Point II");

- thence north-easterly along the geodesic to the point of Latitude 9*21'25" South,
Longitude 142'35'29" East ("Point 12");

- thence north-easterly along the geodesic to the point of Latitude 9'20'21" South,
Longitude 142041'43" East ("Point 13");

- thence north-easterly along the geodesic to the point of Latitude 9*20'16" South
Longitude 142043'53" East ("Point 14"); and

-thence north-easterly along the geodesic to the point of Latitude 9'19'26" South,
Longitude 142048'18" East ("Point 15") where it terminates.
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ANNEX 2'

ANNEX 3 TO THE TREATY BETWEEN AUSTRALIA AND THE INDEPENDENT
STATE OF PAPUA NEW GUINEA CONCERNING SOVEREIGNTY AND
MARITIME BOUNDARIES IN THE AREA BETWEEN THE TWO COUNTRIES,
INCLUDING THE AREA KNOWN AS TORRES STRAIT, AND RELATED
MATTERS

OUTER LIMITS OF TERRITORIAL SEAS

Territorial sea of the islands of Aubusi, Boigu and Moimi

The outer limit of the territorial sea of the islands of Aubusi, Boigu and Moimi shall be
a continuous line:
(a) commencing at the point specified as Point I in Annex I to this Treaty;
(b) running thence along the geodesics successively joining the points specified as Points I

to 8 in Annex I to this Treaty; and
(c) thence along a series of intersecting arcs of circles having a radius of three miles and

drawn successively from the following points:

Latitude Longitude
(South) (East)

(v) 9015'53" 142°17'39"

(i) 9'16'26" 142 ° 17'36"
(iii) 9°16'28" 142017'36 ''

(iv) 9°16'3 1" 142017'30 "

(V) 9° 17 '0 6"  142'17'30"
(Vi) 9017 ' 15" 142'17'30"

(vii) 9°17'26"  
142o17 ' 15"

(Viii) 9017'50"  
142'16'46"

(ix) 9°17'55" 142016'39 "

x) 9O17'56"  142016'30 "

(xi) 9°17'53 "  142°16 ' 1 I"
(xii) 9O17'52" 142'16'07 "

(xiii) 917'44"  142*14'52 "

(xiv) 9017'45 "  142014'49"'

(xv) 9017'44 "  142014'38 "

(xvi) 9°17'44 "  142014'30 "

(xvii) 9°l7'38"  14214'06"
(xviii) 9°17'38" 142013'59"
(xix) 9° 17'36" 142! 13'47"
(xx) 9°i7'34" 142°13'3 1"

(xxi) 9° 17 '3 3"  142013'20"
(xxii) 9'1 7 ' 32 "  142012'56"

(xxiii) 9°17'32" 142012'46"
(xxiv) 9'17'33" 142ol2'26"
(xxv) 9'17'38" 14211'56"(xxvi) 9° 17'39" 142011 '5 1I"

(xxvii) 9'17'38" 142°11'34"
(xxviii) 9°17'37" 142*11 '30"

(xxix) 9°17'33" 142010'20"

(xxx) 9°17'30"  142*10 ' 13"
(xxxi) 9°17 ' 15" 142°09'08"

See insert in a pocket at the end of this volume.
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Latitude Longitude
(South) (East)

(xxxii) 9017' 13" 142'09'00 "

(xxxiii) 9'17'02''  142o08'35 "

(xxxiv) 9016'56" 142'08'23 "

(xxxv) 9'16'52" 142'08 'I15"
(xxxvi) 9016'47' 142°08'01"

(xxxvii) 9016'46" 142007'58"
(xxxviii) 901 6 ' 21 "  14206'52"

(xxxix) 9*16 ' 19" 14206'51"

(xl) 9015'08" 142006'28 "

to the point of commencement.

Territorial sea of the islands of Dauan, Kaumag and Saibai

The outer limit of the territorial sea of the islands of Dauan, Kaumag and Saibai shall
be a continuous line:

(a) commencing at the point specified as Point 9 in Annex I to this Treaty;

(b) running thence along the geodesics successively joining the points specified as Points 9
to 15 in Annex I to this Treaty; and

(c) thence along a series of intersecting arcs of circles having a radius of three miles and
drawn successively from the following points:

Latitude Longitude
(South) (East)

(i) 9022'24" 142'47'49"
(ii) 9O22'28 "  142*47'53 '

(iii) 9O22'39 "  142°47'57 "

(iv) 9o22'48 "  142048'00 "

(v) 9'22'58" 142'48'01 "

(vi) 9023'02" 142*48'01"
(vii) 9023'06" 142'47'59"

(viii) 9023'12" 142047'55 "

(ix) 9O23'28" 142047'46 "

(x) 9023'44" 142'47'41"
(xi) 9025'46" 142°46 ' 36"

(xii) 9025'48" 142'46 ' 36"

(xiii) 9025'53" 142046'29 "

(xiv) 9026'05"  142046 '12"
(xv) 9026 ' 1O0" 142°46'03"

(xvi) 9026 ' 15" 142o45'47"
(xvii) 9026 ' 15" 142o45'34"

(xviii) 9026 ' 12" 142*45'25"

(xix) 9026'09" 142*45 ' 12"
(xx) 9'26'06" 142*45'07"
(xxi) 9O25'57 "  142o44'39 "

(xxii) 9o25'48" 142'43'07"
(xxiii) 9O25'54" 142'42'42"

(xxiv) 9°25'53" 142'42 ' 13"
(xxv) 9o25'52 "  142041'59"
(xxvi) 9'25'51" 14204!'51"

(xxvii) 9'25'48"  142041'15"
(xxviii) 9'25'47"  142041'04"
(xxix) 9O25'46 "  142040'55"
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Latitude Longitude
(South) (East)

(xxx) 9025'43" 142040'20 "

(xxxi) 9o25'44 "  142040'04"
(xxxii) 9'25 '50" 142039'30"

(xxxiii) 9'25'51 " 142039'22"
(xxxiv) 9025'50 "  142039'1 3"
(xxxv) 9025'48 "  142039'03"
(xxxvi) 9025'35" 142038'05"

(xxxvii) 9°25'31 ''  142037'46"

(xxxviii) 9025'28 '  142'37'36"
(xxxix) 9025'23 "  142*37'22"

(xl) 9025'22" 142°37'19"
(xli) 9025'04" 142036'35"
(xlii) 9024'50"  142036'03"

(xliii) 9025'25"  142033'03"

(xliv) 9025'27" 142032'58 "

(xlv) 9*25'54"  14232 '17"
(xlvi) 9°26 ' 11" 142*33'00 "

(xlvii) 9026 ' 15" 142o31'55"
(xlviii) 9'26'17"  142931'52"
(xlix) 9026 ' 17" 142'31'48"

(1) 9026 'l15" 142031'46"

(Ii) 9026'06" 142031'47"
(lii) 9025'38" 142o31'35"
(liii) 9°25'28"  14231 '34"
(liv) 9025'24"  142°31'33"
(Iv) 9025'05" 142031'27"
(lvi) 9024'39" 142031' 18"

(Ivii) 9°24'37" 142o3I' 17"
(Iviii) 9*24'32" 142o3 1'24"

to the point of commencement.

Territorial sea of Anchor Cay and East Cay

The outer limit of the territorial sea of Anchor Cay and East Cay shall be a continuous
line formed by a series of intersecting arcs of circles having a radius of three miles and
drawn successively, so as to enclose the islands, from the following points:

Latitude Longitude
(South) (East)

(i) 9021'27" 1440O7'30"
(ii) 9°2 1'25" 144007'28"

(iii) 9'21'25" 144007'38"
(iv) 9021'26" 144007'44"

(v) 9021'429" 144007 ' 50"
(Vi) 9°21'31" 144007'55"
(vii) 9021 '44" 144008'24"(Viii) 9021 '45" 144008'27"
(ix) 9021 '49" 144008'33 "

Wx 9'21 '54" 144'08'37"

(xi) 9'23'09" 144012'43"
(xii) 9023'02" 144012'55"

(xiii) 9023'02" 144013'23"
(xiv) 9023'04" !44° 13'29"
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Latitude Longitude
(South) (Easto

(xv) 9023'06" 144013'33"
(xvi) 9023'09" 14413'40"
(xvii) 9023 ' 13" 144013'44"

(xviii) 9023'30" 144o13'59"
(xix) 9023'40" 144014'11"
(xx) 9023'44" 144o14 'l18"

(xxi) 9023'50" 144014'25"
(xxii) 9"23'59" 144014'30 "

(xxiii) 9024'05" 14414'31 "
(xxiv) 9024'19" 144014'33"
(xxv) 9024'29" 144014'37"

(xxvi) 9024'40" 144o14'40"
(xxvii) 9024'44" 144o14'40"
(xxviii) 9024'49" 144ol4'35"

(xxix) 9024'53" 144o14'33 "

(xxx) 9024'57" 144ol4'27 "

(xxxi) 9°24'57" 144014'20 "

(xxxii) 9°24'56" 144o14 ' 14"
(xxxiii) 9024'44" 144o13 ' 19"
(xxxiv) 9024'40" 144'13'02 "

(xxxv) 9024'36" 144*12'58 "

(xxxvi) 9024'3 1" 144012'56"
(xxxvii) 9023'47" 144012'34"

(xxxviii) 9022'06" 144008'38"
(xxxix) 9022'07" 144O8'31"

(xl) 9 21'59" 144oO7'57"
(xli) 9 21'47" 144o07'32"
(xlii) 9 21'44" 144oO7 ' 29"

(xliii) 9021'40" 144o07'26"
(xliv) 9021'35" 144o07'24".

Territorial sea of Black Rocks and Bramble Cay

The outer limit of the territorial sea of Black Rocks and Bramble Cay shall be a
continuous line formed by a series of intersecting arcs of circles having a radius of three
miles and drawn successively, so as to enclose the islands, from the following points:

Latitude Longitude
(South) (East)

(i) 9010'28" 143°49'59"
(ii) 9o08'40" 143o52 ' 19"
(iii) 9o08'33" 143o52'22 "

(iv) 9o08 '26" 143o52 ' 32"
(v) 9oO8 '24" 143o52'41"
(vi) 9'08'23" 143'52'48"

(vii) 9o08'24" 143°52'54"
(viii) 9oO8 '27" 143°53'06"

(ix) 9o08'32" 143053 ' 12"
(x) 9008'43" 143053 '19"

(xi) 9008'48"  143053 ' 19'
(xii) 9008'52" 143053 ' 17"

(xiii) 9009O00" 143053 ' 13"
(xiv) 9009'04" 143053'07"

(xv) 9009'08" 143053'00"
(xvi) 9009'07" 143052'49".
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Territorial sea of Deliverance Island and Kerr Islet

The outer limit of the territorial sea of Deliverance Island and Kerr Islet shall be a
continuous line formed by a series of intersecting arcs of circles having a radius of three
miles and drawn successively, so as to enclose the islands, from the following points:

(i)
(ii)

(iii)
(iv)
(v)

(vi)

(vii)
(viii)

(ix)
(x)

(xi)
(xii)

(xiii)
(xiv)
(xv)

(xvi)
(xvii)

(xviii)
(xix)
(xx)

(xxi)
(xxii)
(xxiii)
(xxiv)
(xxv)

(xxvi)
(xxvii)

(xxviii)
(xxix)
(xxx)

(xxxi)
(xxxii)
(xxxiii)
(xxxiv)
(xxxv)
(xxxvi)

(xxxvii)
(xxxviii)

(xxxix)
(xl)

Latitude
(South)

9032'39"
9032'35 "

9032 '07"
9032'02"
931 '56"
903 1'5 1"
903 1'29"
9031 '27"
9031 '24"
9°30'40"
9'30'08"
9'30'01"
9O29,57 "

9o29'5 1"
9029'5 1"
9029'58"
9030'04"
9o30 ' 12"
9'30,28 "

9030'47 "

9031 ''I"
9031 '29"
903 1'38"
931 '47"
903 1'50"
9032 '02"
9036'2 1"
9'36,24"

9036'35 "

9036,49 "

9036'56"
9°37'05"
9037 ' 14"
9037'15"
9°37' 13"
9037'09"

9037 '03"
9036,58 "

9'36,52"

Longitude
(East)

141'32'15"
141*32'11"

141031 '50"
141031 '54"
141031'58"
141'32'02"
141032 ' 17"
141'32'19 "

141'32'21 '"

141033'32 "

141034'01"
141034'05"
141034'08"
141'34'14"
141°34'19"
141*36'13 "

141*36'16 "

141036'16 "

141036'18"
141°36'18 "

141036' 15"
141*36'10 "

l4lo36'02"

l4lo35'55 "

141035'46"
141035'42"
141035'21"
14l°34'33"
141034'34"
141034'33 '

141o34'26 "
141034'21 "

141034'02"
141033'47"

141033'28"
141033'25"
141'33'22"
141033'21"
141033'22"
141'33'27 ".

Territorial sea of Pearce Cay

The outer limit of that part of the territorial sea of Pearce Cay which lies north of the
line referred to in paragraph I of Article 4 of this Treaty shall be a continuous line:
(a) commencing at the point of Latitude 9'33'00" South, Longitude 143°14'51 " East;

Vol. 1429. 1-24238

1986



232 United Nations - Treaty Series e Nations Unies - Recueil des Trait~s

(b) thence along a series of intersecting arcs of circles having a radius of three miles and
drawn successively from the following points:

(i)
(ii)
(iii)
(iv)
(v)

(vi)
(vii)
(viii)
(ix)

Latitude
(South)

9*30'56"
9030'53"
9030'50"
9030'46",

9'30'43"

9030'42"
9030'4 I"

9030'48"
9030'50"

Longitude
(East)

143*17'03"
143*17'03"
143017'08"
143'17'19"
143'17'26"
143017'34"
143017'43"
143'17'42"
143'17'40"

to the point of Latitude 9033'00" South, Longitude 143o19'46" East; and
(c) thence along the parallel of Latitude 9033'00" South to the point of commencement.

Territorial sea of Turnagain Island

The outer limit of the territorial sea of Turnagain Island shall be a continuous line
formed by a series of intersecting arcs of circles having a radius of three miles, and drawn
successively, so as to enclose the island, from the following points:

(i)
(ii)
(iii)
(iv)
(v)
(vi)

(vii)
(viii)

(ix)
(x)

(xi)
(xii)

(xiii)
(xiv)
(xv)
(xvi)

(xvii)
(xviii)
(xix)
(xx)

(xxi)
(xxii)

(xxiii)
(xxiv)
(xxv)

(xxvi)
(xxvii)

(xxviii)
(xxix)
(xxx)

(xxxi)
(xxxii)
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Latitude
(South)

9032 '54"
9032'54"
9032'54"
9°32'52"

9°32'49"
9o32,44 ',

9032'23"
9032' 11"
9032' 10"
9032' 15"
9°32'37"
9°32'36"
9032'37"
9032 '40"
9032 '44"
9032'44"
9°32'45"
9032 '48"
9'32'5 1"
9'32'53"
9°32'54"
9'32'56"
9'32'58"
9033 '02"
9033 '03"

9°33 '05"
9°33'11"
9°33'14"
9033,16"
9°33' 18"
9O33'2 1"
9*33 '23"

Longitude
(East)

142ol0'47"
142" 10'44"
142"10'40"
142'10'36"
142010'35"
142010'36"
142010'54"
142011'39"
142'11 '45"
142011 '54"
142'14'59"
142 ° 15'08"
142*15' 14"
142*15'24"
142' 15'40"
142 ° 15'47"
142'15'53"
142"16'04"
142'16' 16"
142016'28 "

142'16'34"
142016'39"
142016'49"
142°17'0 1"
142"17'12"
142'17 ' 1 8"
142°17'30"
142'17'40"
142'17'50"
142'18'00"
14218'09"
142°18'16"
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Latitude Longitude
(South) (East)

(xxxiii) 9°33'28"  142°18'27"
(xxxiv) 9*33'33"  142'18'42"
(xxxv) 9033'35"  142018'51"
(xxxvi) 9033'38"  142019'03"

(xxxvii) 9033'41" 142019'12"
(xxxviii) 9033'42"  142019 ' 19"

(xxxix) 9033'44"  142019'25 "

(xl) 9033'47" 142019'38"
(xli) 9033'49" 142019'40"

(xlii) 9034 ' 15" 142020'11 "
(xliii) 9034'19" 142020 , 16"
(xliv) 9034'23" 142020'17"
(xiv) 9034'29" 142020'14"

(xlvi) 9034'34 "  142°20'10"
(xlvii) 9034'42" 142020'03"
(xlviii) 9034'46 "  142019'58"
(xlix) 9*34'49"  142019'52"

(I) 934'52"  142019'32"
(i) 9o34'52" 142019'24"

(lIii) 9034'52" 142019'15"
(liii) 9034'.50" 1420 19'05"
(liv) 9034'48" 142'18 '54 "

(Iv) 9034'46" 142018'39"
(lvi) 9'34'43"  142018'28 "

(lvii) 9o34'40"  142018'11
(Iviii) 9034'38"  142018'05 "

(lix) 9034'35"  142017'56"
(x) 9034'30" 142'17'39"

(lxi) 9*34'23" 142'17'09"

(lxii) 9o34'2 1" 142ol6'55"

(lxiii) 9034 ' 19" 142016'39"
(lxiv) 9034'16" 142016'29"

(lxv) 9034'07" 142015'58"
(Ixvi) 9034'05" 142015'49"
(Ixvii) 9*34'01 "  142°15'41"

(lxviii) 9'33'50"  142°15 ' 17"
(lxix) 9933'48" 142015 , 10"
(Ixx) 9033'44 "  142015'00"

(lxxi) 9*33'35" 142014'48"
(Ixxii) 9o33'24 "  142'14'31"

(lxxiii) 9033'09" 142013'59"
(lxxiv) 9'33'08" 152013'53".

Territorial sea of Tttru Cay

The outer limit of the territorial sea of Turu Cay shall be a continuous line formed by a
series of intersecting arcs of circles having a radius of three miles and drawn successively,
so as to enclose the island, from the following points:

Latitude Longitude

(South) (East)

(i) 9o49'53" 141024'42"
(ii) 9049'39" 141024'44"

(iii) 9*49'3 1I" 141024'52 "

(iv) 9°49'25"  141025'02"
Vol. 1429, 1-24238
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Latitude Longitude
(South) (East)

(v) 9049'23" 141*25'13"
(vi) 9049 ' 20" 141025'25"

(vii) 9o49 ,'19" 141°25'36 "

(viii) 9049'18" 141025'43"
(ix) 9049'18" 141025'53"
(x) 949' 17" 14126'07"

(xi) 9049'23" 14126'09"
(xii) 9I49'26" 141026'06"
(xiii) 9049'32 "  141025'58"
(xiv) 9049 '38"  141°25'49"
(xv) 9049'44" 141025'38 "

(xvi) 9049'47 "  141'25'31"
(xvii) 9049'53 "  141025'19 "

(xviii) 9049'56" 141025'09 "

(xix) 9049'57 "  l4lo24'54"
(xx) 9049'56" 141'24'45".

ANNEX 4'

ANNEX 5 TO THE TREATY BETWEEN AUSTRALIA AND THE INDEPENDENT
STATE OF PAPUA NEW GUINEA CONCERNING SOVEREIGNTY AND
MARITIME BOUNDARIES IN THE AREA BETWEEN THE TWO COUNTRIES,
INCLUDING THE AREA KNOWN AS TORRES STRAIT, AND RELATED
MATTERS

SEABED JURISDICTION LINE

A line:
(a) commencing at the point of Latitude 10°50'00" South, Longitude 139'12'00" East;
(b) running thence south-easterly along the geodesic to the point of Latitude 1109'00"

South. Longitude 139023'00" East;
(c) thence north-easterly along the geodesic to the point of Latitude 1059'00" South,

Longitude 140°00'00 " East;
(d) thence north-easterly along the geodesic to the point of Latitude 9046'00" South,

Longitude 142000'00" East;
(e) thence north-easterly along the geodesic to the point of Latitude 9°45'24" South,

Longitude 142'03'30 " East;
(f) thence north-easterly along the geodesic to the point of Latitude 9*42'00" South,

Longitude 142°23'00 " East,
(g) thence north-easterly along the geodesic to the point of Latitude 9°40'30" South,

Longitude 142°51'00" East;
(h) thence north-easterly along the geodesic to the point of Latitude 9040'00" South,

Longitude 143000'00" East:
(i) thence north-easterly along the geodesic to the point of Latitude 9033'00' South,

Longitude 143'05'00" East;
(j) thence east along the parallel of Latitude 9033'00" South to its intersection by the

meridian of Longitude 143'20'00 " East;
(k) thence north-easterly along the geodesic to the point of Latitude 9°24'00" South,

Longitude 143*30'00 " East;

See insert in a pocket at the end of this volume.
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(I) thence north-easterly along the geodesic
Longitude 143*48'00" East:

(M) thence south-easterly along the geodesic
Longitude 144°15'00" East;

(n) thence south-easterly along the geodesic
Longitude 144°44'00 ' East;

(o) thence south-easterly along the geodesic
Longitude 146°30'00" East:

(p) thence south-easterly along the geodesic
Longitude 147'08'30" East:

(q) thence south-easterly along the geodesic
Longitude 148°05'00" East;

(r) thence south-easterly along the geodesic
Longitude 152'07'00" East;

(s) thence south-easterly along the geodesic
Longitude 154'15'00 " East;

(t) thence north-easterly along the geodesic
Longitude 15637'00" East; and

(i) thence north-easterly along the geodesic
Longitude 157°00'00" East where it termin:

to the point of Latitude 9°22'00" South,

to the point of Latitude 9°30'00" South,

to the point of Latitude 9*51'00" South,

to the point of Latitude 1220'00" South,

to the point of Latitude 12°38'30" South,

to the point of Latitude 13010'30" South,

to the point of Latitude 14038'00 " South,

to the point of Latitude 14°45'00 ' South,

to the point of Latitude 14o05'00 " South,

to the point of Latitude 14*04'00 " South,

ANNEX 6'

ANNEX 7'

ANNEX 8 TO THE TREATY BETWEEN AUSTRALIA AND THE INDEPENDENT
STATE OF PAPUA NEW GUINEA CONCERNING SOVEREIGNTY AND
MARITIME BOUNDARIES IN THE AREA BETWEEN THE TWO COUNTRIES,
INCLUDING THE AREA KNOWN AS TORRES STRAIT, AND RELATED
MATTERS

FISHERIES JURISDICTION LINE

A line:
(a) commencing at the point of Latitude 10°50'00" South, Longitude 139°12'00" East;
(b) running thence south-easterly along the geodesic to the point of Latitude 1109'00"

South, Longitude 139°23'00" East;
(c) thence north-easterly along the geodesic to the point of Latitude 10'59'00 " South,

Longitude 140°00'00" East;
(d) thence north-easterly along the geodesic to the point of Latitude 9°46'00 South,

Longitude 142°00'00 ' East;
(e) thence north-easterly along the geodesic to the point of Latitude 9°45'24 " South,

Longitude 142°03'30 " East:
(I) thence north along the meridian of Longitude 142°03'30" East to its intersection by the

.parallel of Latitude 9'15'43" South;
(g) thence north-easterly along the geodesic to the point of Latitude 9O12'50 " South,

Longitude 142°06'25" East:
See insert in a pocket at the end of this volume.
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thence north-easterly along the
Longitude 142°08'33" East:

thence south-easterly along the
Longitude 142°10 ' 18 " East;

thence north-easterly along the
Longitude 142°12'54" East:

thence south-easterly along the
Longitude 142'14'08" East;

thence south-easterly along the
Longitude 142'16'26" East;

thence south-easterly along the
Longitude 142'20'41" East;

thence south-easterly along the
Longitude 142°29'41" East:

thence north-easterly along the
Longitude 142031'29" East;
thence south-easterly along the
Longitude 142*33'28" East;

thence north-easterly along the
Longitude 142*35'29" East;

thence north-easterly along the
Longitude 142041'43" East:

thence north-easterly along the
Longitude 14243'53" East:

geodesic to

geodesic to

geodesic to

geodesic to

geodesic to

geodesic to

geodesic to

geodesic to

geodesic to

geodesic to

the point of Latitude

the point of Latitude

the point of Latitude

the point of Latitude

the point of Latitude

the point of Latitude

the point of Latitude

the point of Latitude

the point of Latitude

the point of Latitude

901 !'51"

9011'58"

901 1'22"

9011'34"

9013'53"

9016'04"

9022 '04"

9021 '48"

9°22'33"

9021 '25"

South,

South,

South,

South,

South,

South,

South,

South,

South,

South,

geodesic to the point of Latitude 9'20'21" South,

geodesic to the point of Latitude 9'20'16" South,

(t) thence north-easterly along the geodesic to the point of Latitude 9'19'26" South,
Longitude 142*48'!8" East where it joins the outer limit of the three mile territorial sea
of Saibai Island:

(u) thence along that outer limit so as to pass to the east of Saibai Island to the point of
Latitude 9023'40" South, Longitude 142°51'00" East;

() thence south along the meridian of Longitude 14205 1'00" East to its intersection by the
parallel of Latitude 9040'30 " South;

(w) thence north-easterly along the geodesic to the point of Latitude 9040'00" South,
Longitude 143°00'00" East;

(x) thence north-easterly along the geodesic to the point of Latitude 9033'00" South,
Longitude 143'05'00" East;

(y) thence east along the parallel of Latitude 9'33'00" South to its intersection by the
meridian of Longitude 143*20'00" East;

(z) thence north-easterly along the geodesic to the point of Latitude 9624'00" South,
Longitude 143°30'00" East;

(za) thence north-easterly along the geodesic to the point of Latitude 9'22'00" South,
Longitude 143'48'00" East;

(zb) thence south-easterly along the geodesic to the point of Latitude 9030'00" South,
Longitude 144015'00" East:

(zc) thence south-easterly along the geodesic to the point of Latitude 9051'00" South,
Longitude 144'44'00" East;

(zd) thence south-easterly along the geodesic to the point of Latitude 12*20'00" South,
Longitude 146030'00 " East;

Vol. 1429. 1-24238



United Nations - Treaty Series * Nations Unies - Recueil des Trait~s

(ze) thence south-easterly along the geodesic to the point of Latitude 12'38'30" South,
Longitude 147'08'30" East;

(d) thence south-easterly along the geodesic to the point of Latitude 13°10'30" South,
Longitude 148'05'00" East;

(zg) thence south-easterly along the geodesic to the point of Latitude 14'38'00" South,
Longitude 152'07'00" East;

(zh) thence south-easterly along the geodesic to the point of Latitude 14°45'00 " South,
Longitude 154'15'00" East; and

(zi) thence north-easterly along the geodesic to the point of Latitude 14'05'00" South,
Longitude 156°37'00" East where it terminates.

ANNEX 9 TO THE TREATY BETWEEN AUSTRALIA AND THE INDEPENDENT
STATE OF PAPUA NEW GUINEA CONCERNING SOVEREIGNTY AND
MARITIME BOUNDARIES IN THE AREA BETWEEN THE TWO COUNTRIES,
INCLUDING THE AREA KNOWN AS TORRES STRAIT, AND RELATED
MATTERS

PROTECTED ZONE

A line:
(a) commencing at the point of Latitude 10°28'00" South, Longitude 144°10'00" East;

(b) running thence west along the parallel of Latitude 10°28'00" South to its intersection by
the meridian of Longitude 141°20'00" East;

(c) thence north along that meridian to its intersection by the parallel of Latitude 9033'00"
South;

(d) thence north-easterly along the geodesic to the point of Latitude 9'13'00" South,
Longitude 141°57'00" East;

(e) thence north along the meridian of Longitude 141°57'00" East to its intersection by the
southern coastline of the island of New Guinea at low water;

(f) thence generally easterly along the southern coastline of the island of New Guinea,
that is along the low water line on that coast and across any river mouth and in the case
of the mouth of the Mai Kussa River along the parallel of Latitude 9'09'00" South,
thence along the- southern coastline of the island of New Guinea, that is along the low
water line on that coast and across any river mouth to its intersection by the meridian
of Longitude 142°36'00" East;

(g) thence south along that meridian to its intersection by the parallel of Latitude 9021'00"
South;

(h) thence north-easterly along the geodesic between that point of intersection and the
point of Latitude 9°09'00 ' South, Longitude 143°47'20 " East;

(i) thence along the outer limit of the three-mile territorial sea of Black Rocks, so as to
pass to the north-west of Black Rocks, to the point of intersection of that limit by the
outer limit of the three-mile territorial sea of Bramble Cay;

(j) thence along that outer limit, so as to pass successively to the north and east of
Bramble Cay, to the point of Latitude 9°10'50" South, Longitude 143055'40 " East;

(k) thence south-easterly along the geodesic to the point of Latitude 9'18'40 " South,
Longitude 144006'10" East;

(I) thence along the outer limit of the three-mile territorial sea of Anchor Cay, so as to
pass to the north of Anchor Cay, to the point of intersection of that limit by the outer
limit of the three-mile territorial sea of East Cay;
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(m) thence along that outer limit, so as to pass successively to the north and east of East
Cay, to the point of Latitude 9o26'50 ' South, Longitude 144'16'50" East;

(n) thence south-easterly along the geodesic to the point of Latitude 9°35'15 " South,
Longitude 144028'00" East;

(o) thence south along the meridian of Longitude 144'28'00" East to its intersection by the
parallel of Latitude 9'54'00" South;

(p) thence south-westerly along the geodesic to the point of Latitude 10015'00" South,
Longitude 144'12'00" East; and

(q) thence south-westerly along the geodesic to the point of commencement.
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[TRADUCTION - TRANSLATION]

TRAITE' ENTRE L'AUSTRALIE ET L'ETAT INDEPENDANT DE
PAPOUASIE-NOUVELLE-GUINEE RELATIF A LA SOUVE-
RAINETE ET AUX FRONTIERES MARITIMES ENTRE LES
DEUX PAYS, Y COMPRIS DANS LA REGION DtNOMMIE
DETROIT DE TORRES, ET A DES QUESTIONS CONNEXES

L'Australie et la Papouasie-Nouvelle-Guinde,

Ddsireux d'dnoncer leur position commune en ce qui concerne leurs
souverainetds respectives sur certaines iles, de fixer les fronti~res maritimes et de
r~gler certaines autres questions connexes relatives A la zone situde entre leurs
deux pays, y compris ia rdgion d~nommde Detroit de Torres,

Reconnaissant qu'il importe de prot~ger le mode de vie traditionnel et les
moyens d'existence des Australiens qui habitent les iles situdes dans le Ddtroit de
Torres et des Papouans-ndo-guindens qui vivent dans les r6gions c6tiires de la
Papouasie-Nouvelle-Guinde situdes dans le Ddtroit de Torres et qui lui sont
contiguis,

Reconnaissant 6galement qu'il importe d'assurer la protection de l'environ-
nement matin ainsi que la libertd de la navigation pour leurs navires dans le
Ddtroit de Torres et du survol de celui-ci pour leurs adronefs,

Egalement ddsireux de coopdrer ensemble dans cette r6gion pour assurer la
protection, I'amdnagement et le partage des ressources halieutiques, ainsi que la
rdglementation de la prospection et de I'exploitation des ressources mindrales des
fonds marins,

Dans le cadre de leurs relations de bon voisinage et dans un esprit de
coopdration, d'amitid et de bonne volont6,

Sont convenus de ce qui suit :

PREMILRE PARTIE. DtFINITIONS

Article premier. DtFINITIONS

1. Dans le prdsent Trait6 :
a) L'expression (( r6gion c6tire contigud , s'entend, dans le cas de

I'Australie, de la r6gion c6ti~re de l'Australie continentale et des lies australiennes
t proximitd de la zone protdg6e et, dans le cas de la Papouasie-Nouvelle-Guinde,

de la region c6ti~re de ia Papouasie-Nouvelle-Guinde continentale, des Lies
appartenant A la Papouasie-Nouvelle-Guinde A proximitd de la zone protdgde;

b) L'expression < juridiction de peche >s ddsigne les droits souverains quant
A la prospection, I'exploitation, la conservation et I'amdnagement des ressources
halieutiques autres que les espces s6dentaires;

Entre en vigueur le 15 fdvrier 1985 par I'dchange des instruments de ratification, qui a eu lieu A Port Moresby,

conform~ment A I'article 32.
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c) L'expression <, ressources halieutiques > d6signe toutes les ressources
naturelles et vivantes de l'ocdan et des fonds marins, y compris toutes les esp~ces
s6dentaires et nageuses;

d) L'expresion o libertd de mouvement o s'entend du mouvement des
autochtones en vue ou au cours de leurs activit~s traditionnelles;

e) L'expression ,, faune et flore indigene >, comprend ia faune migratoire;

f) Le terme , mille , ddsigne le mille marin international d'une longueur de
1 852 metres;

g) L'expression o zone prot6gde ,, ddsigne la zone cr 6e aux termes de
I'article 10;

h) L'expression ,, pdcheries commerciales de la zone prot6gde , s'entend
des ressources halieutiques ayant une importance commerciale actuelle ou
potentielle situdes A l'intdrieur de la zone protdg6e et, lorsque les rdserves
desdites ressources appartiennent essentiellement A la zone protdgde tout en
s'dtendant A I'extdrieur de celle-ci dans des secteurs qui lui sont contigus, de la
partie desdites rdserves iocalisde dans ces secteurs dans des limites ddtermindes
de temps A autre par les autorit6s responsables des deux Parties;

i) L'expression "juridiction sur les fonds marins , ddsigne les droits
souverains sur le plateau continental conform6ment au droit international et
comprend ia juridiction sur les 616vations A mare basse ainsi que le droit
d'exercer cette juridiction sur lesdites 6l6vations, conform6ment au droit
international;

j) L'expression <, espces s6dentaires ,, ddsigne les organismes vivants qui, A
I'6poque de la r6colte, sont soit immobiles ou situ6s sous les fonds marins ou soit
incapables de se mouvoir sauf lorsqu'ils sont en contact physique constant avec le
fond marin ou le sous-sol;

k) L'expression ,, activit~s traditionnelles , ddsigne les activit6s accomplies
par les autochtones conform6ment A leurs traditions locales et comprend,
lorsqu'elles sont accomplies :

i) Les activitds exdcut6es sur terre, y compris le jardinage, la chasse et la
cueillette des aliments;

ii) Les activitds exdcutdes en mer, y compris la p~che traditionnelle;

iii) Les c6rdmonies religieuses ou laiques ou les rassemblements A des fins
sociales comme ia c61dbration d'un mariage et le r~glement d'un diff6rend; et

iv) Le troc ou le commerce sur les marchds.

Sauf dans le cas d'activit6s commerciales, I'application de la prdsente
d6finition se fera de mani~re souple et A la lumire des coutumes en vigueur;

I) L'expression ,, pecheries traditionnelles >, ddsigne la prise par les autoch-
tones pour leur propre consommation ou pour celles des personnes A leur charge
ou en vue d'une utilisation A l'occasion d'activitds traditionnelles, de ressources
naturelles vivantes de la mer, des fonds marins, des estuaires et des rdgions
c6ti~res qui subissent l'influence des mares, y compris la tortue et le dugon;

in) Le terme o autochtones ,, d~signe, dans le cas de l'Australie, les per-
sonnes qui :
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i) Sont des insulaires du Ddtroit de Torres qui habitent la zone prot0gde ou les
r6gions c6ti~res contiguds A I'Australie;

ii) Sont des citoyens australiens; et

iii) Maintiennent, dans la zone prot6g6e ou A proximitd de celle-ci, des
associations traditionnelles coutumi~res lides A leur subsistance ou A leurs
moyens d'existence ou A leurs activitds sociales, culturelles ou religieuses; et

dans le cas de ia Papouasie-Nouvelle-Guinde, les personnes qui :

i) Habitent la zone protdg6e ou la region c6ti~re contigue la Papouasie-
Nouvelle-Guinde;

ii) Sont citoyens de la Papouasie-Nouvelle-Guinde; et

iii) Maintiennent, dans la zone protdg~e ou A proximitd de celle-ci, des
associations traditionnelles coutumi&es lides A leur subsistance ou A leurs
moyens d'existence ou A leurs activitds sociales, culturelles ou religieuses.

2. Lorsque, aux fins du prdsent Traitd, il s'av~re n6cessaire de d6terminer la
position d'un point, d'une ligne ou d'une zone sur la surface terrestre, ladite
position sera 6tablie en se r6f~rant At I'ellipsoide de r~fdrence australien, c'est-t-
dire en se rdf6rant i un sphdroide ayant son centre au centre de la Terre et son

100
rayon majeur (dquatorial) de 6 378 160 metres et son aplatissement de 1 et

'29825
en se rfdrant A la position de la station g6oddsique Johnson situde dans le
Northern Territory de I'Australie. Cette station sera considdrde comme dtant
situde par 25'56'54,5515" de latitude sud et 133'12'30,0771 " de longitude est, a une
altitude de 571,2 metres au-dessus du sph~roide mentionnd ci-avant.

3. Aux fins du prdsent Trait6, I'expression v At l'int6rieur de la zone
protdgde ou A proximitd de celle-ci , d6signe une zone dont les limites extdrieures
sont susceptibles de varier selon le contexte.

DEUXItME PARTIE. SOUVERAINETE ET JURIDICTION

Article 2. SOUVERAINETI SUR LES ILES

1. La Papouasie-Nouvelle-Guinde reconnait la souverainetd de i'Australie
sur :
a) Les iles connbes sous le nom de Anchor Cay, Aubusi, Black Rocks, Boigu,

Bramble Cay, Dauan, D61iverance, East Cay, Kaumag, lot Kerr, Moimi,
Pearce Cay, Saibai, Turnagain et Turu Cay; et

b) Toutes les iles situdes entre la partie continentale des deux pays au sud d'une
ligne visde au paragraphe I de l'article 4 du prdsent Traitd.

2. A l'exception de celles qui sont vis6es a, l'alinda a du paragraphe 1 du
present article, aucune ile sur laquelle I'Australie exerce sa souverainetd n'est
situde au nord de la ligne mentionnde au paragraphe 1 de l'article 4 du prdsent
Traitd.

3. L'Australie reconnait la souverainetd de la Papouasie-Nouvelle-Guin6e
sur :
a) Les iles connues sous le nom de Kawa, Mata Kawa et Kussa; et
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b) Toutes les autres iles situdes entre ia partie continentale des deux pays au nord
d'une ligne visde au paragraphe I de I'article 4 du pr6sent Traitd, I'exception
des iles visdes A I'alinda a du paragraphe I du pr6sent article.

4. Aux fins du pr6sent Traitd, la souverainet6 exerc6e sur une ie comprend
la souverainetd sur :

a) La mer territoriale de ladite tie;

b) L'espace adrien au-dessus de File et de sa mer territoriale;

c) Les fonds marins situ~s sous ladite mer territoriale de mdme que le sous-sol; et

d) Toute tie, rocher ou 616vation visible A mar~e basse situ6 dans lesdites eaux
territoriales.

Article 3. EAUX TERRITORIALES

I. Les lignes de demarcation entre les iles Aubusi, Boigu et Moimi et la
Papouasie-Nouvelle-Guinde et entre les iles Dauan, Kaumag et Saibai et la
Papouasie-Nouvelle-Guinde sont celles qui sont d6crites I'annexe I du present
Traitd et figurent sur la carte A I'annexe 2' du pr6sent Trait6, ainsi que toute autre
portion de la limite extdrieure de la mer territoriale de Saibai d6crite A I'annexe 3
du prdsent Traitd qui est contigud A la mer territoriale de la Papouasie-Nouvelle-
Guin~e.

2. Les mers territoriales des iles vis6es A I'alinda a du paragraphe I de
]'article 2 du prdsent Traitd ne d~passent pas trois milles depuis la base A partir de
laquelle est mesur6e la largeur de la mer territoriale autour de chaque ile. Lesdites
mers territoriales ne seront ni dlargies ni r~duites, m6me s'il devait survenir une
modification de la configuration du littoral ou si un relevd topographique ult6rieur
devait donner un rdsultat different.

3. Les dispositions du paragraphe 2 du pr6sent article ne s'appliquent pas A
la portion de la mer territoriale de Pearce Cay situ6e au sud de la ligne visde au
paragraphe I de l'article 4 du present Traitd.

4. Sauf en ce qui concerne la portion de la mer territoriale de Pearce Cay
situde au sud de la ligne visde au paragraphe 1 de l'article 4 du pr6sent Trait6, les
limites extdrieures des mers territoriales des iles visdes A l'alin6a a du para-
graphe I de l'article 2 du prdsent Trait6 sont celles qui sont d6crites A l'annexe 3
du prdsent Traitd. Les limites ainsi d6crites figurent sur les cartes aux annexes 2
et 4' du present Trait6.

5. Vers le nord, I'Australie ne peut porter sa mer territoriale au-delA de la
ligne visde au paragraphe I de l'article 4 du present Traitd.

6. La Papouasie-Nouvelle-Guin6e ne peut :

a) Porter sa mer territoriale situde au large de son littoral mdridional entre les
mdridiens de 142'03'30 " de longitude est et de 14251'00" de longitude est, A plus de
trois milles de la base A partir de laquelle la longueur de la mer territoriale est
calculde;

b) Porter sa mer territoriale ou ses eaux archipd1agiques A l'intdrieur de la
zone bordde par la portion de la ligne vis6e au paragraphe 2 de l'article 4 du
prdsent Traitd allant du point situd par 9*45'24" de latitude sud et 142'03'30 " de

Voir hors-texte dans une pochette A la fin du present volume.
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longitude est au point situd par 9°46'30 " de latitude sud et 14205 1'00" de longitude
est, et par la portion de la ligne vis~e au paragraphe I de I'article 4 du pr6sent
Traitd qui rdunit ces deux points;

c) Etablir une base archipdlagique qui p6ntre ou qui traverse la r6gion vis~e
A l'alin6a b du pr6sent paragraphe; ou

d) Porter ses eaux territoriales vers le sud au-delA de la ligne visde au
paragraphe I de l'article 4 du pr6sent Trait6.

Article 4. JURIDICTION MARITIME

1. Sous r6serve des dispositions de I'article 2 du prdsent Trait6, la ligne de
d6marcation entre ia zone des fonds marins et du sous-sol qui est contigue et qui
appartient A I'Australie et la zone des fonds marins et du sous-sol qui est contigue
et qui appartient A la Papouasie-Nouvelle-Guinde, et sur lesquelles l'Australie et la
Papouasie-Nouvelle-Guinde exercent leurs juridictions respectives, est la ligne
d~crite A l'annexe 5 du present Trait6. La ligne ainsi d~crite figure sur la carte de
I'annexe 6' du prdsent Traitd ainsi que partiellement sur la carte de I'annexe 7' du
present Traitd.

2. Sous reserve des dispositions de l'article 2 du present Trait6, la ligne de
d6marcation entre la zone de la mer qui est contigud et qui appartient A l'Australie
et la zone de la mer qui est contigu6 et qui appartient A la Papouasie-Nouvelle-
Guinde, et sur lesquelles I'Australie et la Papouasie-Nouvelle-Guinde exercent
leurs juridictions de p6che respectives, est la ligne d6crite A l'annexe 8 du prdsent
Traitd. La ligne ainsi d6crite figure sur la carte de I'annexe 6 du present Traitd
ainsi que partiellement sur les cartes des annexes 2 et 7 du pr6sent TraitS.

3. A l'6gard de la zone bord~e par la portion de la ligne visde au para-
graphe 2 du prdsent article qui va du point situ6 par 9'45'24" de latitude sud et
142003'30 " de longitude est au point situ6 par 9'40'30 " de latitude sud et 142'51 '00"
de longitude est, et par la portion de ligne vis6e au paragraphe 1 du present article
qui rdunit ces deux points, A 'exclusion des mers territoriales des lies Aubusi,
Boigu, Dauan, Kaumag, Moimi, Saibai et Turnagain :
a) Aucune des deux Parties n'exerce une juridiction suppktive sans I'accord de

I'autre Partie; et
b) Les Parties se consultent en vue de parvenir A un accord concernant les

modalitds d'application les plus efficaces en ce qui concerne l'exercice de la
juridiction suppldtive.

4. Aus fins du paragraphe 3 du present article, I'expression , juridiction
suppidtive - d~signe :
a) Lajuridiction sur la zone autre que celle qui s'applique aux fonds matins ou A

la p&he, y compris la juridiction autre que celle qui s'applique aux fonds
marins ou A la pche dans la mesure o6 elle concerne
i) La protection du milieu marin;

ii) La recherche scientifique marine; et
iii) La production d'dnergie A partir de l'eau, des courants et des vents; et

b) Lesjuridictions sur les fonds marins et la pche dans la mesure oti l'exercice de
telles juridictions n'est pas directement li A la prospection ou A 'exploitation

Voir hors-texte dans une pochette A la fin du present volume.
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des ressources ou A l'interdiction, ou au refus d'autorisation, d'activitds
tombant sous le coup de ces juridictions.

TROISI'ME PARTIE. SOUVERAINETI
ET JURIDICTION - QUESTIONS CONNEXES

Article 5. PERMIS DE PROSPECTION PtTROLItRE NON PIRIMIS

I. Dans les cas ofi l'Australie a, avant le 16 septembre 1975 et en vertu de la
kgislation australienne, accord6 un permis de prospection p~trolire valable pour
une partie des fonds marins sur laquelle elle renonce A exercer ses droits
souverains en vertu du present Traitd, et ob le titulaire dudit permis conserve ses
droits immddiatement avant I'entrde en vigueur du present Traitd, la Papouasie-
Nouvelle-Guinde, A la suite d'une demande dudit titulaire, offre A ce dernier, en
vertu de ]a 16gislation du pays, une licence de prospection p~trolire valable pour
la mrme partie des fonds marins A des conditions non moins favorables que celles
qui sont prdvues, en vertu de la loi, pour tout autre titulaire de licence de
prospection p~trolire dans les fonds marins.

2. Une demande de licence en vertu du paragraphe I du present article est
prdsentde :

a) Pour une partie des fonds marins situde en dehors de la zone protdgde, dans les
six mois suivant la date de l'entrde en vigueur du present Trait6;

b) Pour une partie des fonds marins situde dans les limites de la zone protdgde, au
cours de la pdriode spdcifide A I'article 15 ou de toute prolongation de ladite
pdriode approuvde d'un commun accord par les Parties.

Article 6. EXPLOITATION DE CERTAINS DtP6TS DANS LES FONDS MARINS

Au cas ob une poche d'hydrocarbures liquides ou de gaz naturel ou tout autre
d~p6t mineral situd au-dessous des fonds marins s'dtendrait au-delA d'une des
lignes de demarcation des limites des juridictions respectives des Parties, et oOi la
partie de cette poche ou de ce ddp6t situde d'un des c6tds de ladite ligne doive tre
extraite sous forme liquide, partiellement ou en totalitd, de l'autre c6td de cette
ligne, les Parties se consulteront afin de parvenir A un accord sur la mani~re la plus
efficace d'exploiter ladite poche ou ledit ddp6t et de partager dquitablement les
bdndfices provenant de cette exploitation.

Article 7. LIBERTI DE NAVIGATION ET DE SURVOL

1. Sur les eaux et au-dessus des eaux de la zone protdge situdes

a) Au nord de ia ligne vis6e au paragraphe I de l'article 4 du present Traitd et vers
le large depuis les lignes des basses eaux du territoire de I'autre Partie, et

b) Au sud de ladite ligne et au-delA des limites extdrieures de la mer territoriale,

chaque Partie accorde aux navires et aux adronefs de l'autre Partie, sous rdserve
des dispositions des paragraphes 2 et 3 du prdsent article, la libertd de navigation
et de survol dont b~ndficient les navires et les adronefs L l'occasion de leurs
activit~s en haute mer ou au-dessus de celle-ci.

2. Chaque Partie prend toutes les mesures qui s'imposent pour s'assurer
que, dans l'exercice des droits de navigation et de survol accordds A ses navires et
adronefs aux termes du paragraphe 1 du present article
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a) Lesdits navires observent les r~gles, procedures et pratiques internationales
ggndralement admises concernant la sfiretd en mer ainsi que la prdvention, la
reduction et le contr6le de ia pollution causde par des navires;

b) Lesdits adronefs civils observent les R~gles de Iair dtablies par I'Organisation
de I'aviation civile internationale dans la mesure oOi elles s'appliquent aux
adronefs civils et que les adronefs de I'Etat respectent normalement les r gles
qui concernent la sfiretd et se conforment en tout temps en tenant compte de la
scretd de la navigation;

c) Lesdits navires et a6ronefs se trouvant au nord de la ligne visde au para-
graphe I de l'article 4 du prdsent Traitd, n'embarquant ni ne d6barquant
aucune marchandise, monnaie ou passager en contravention des lois et r~gle-
ments douaniers, fiscaux, sanitaires et d'immigration de l'autre Partie, A con-
dition que les lois et r~glements pertinents n'aient pas comme cons6quence
pratique de refuser, de restreindre ou de limiter les libertos de navigation et de
survol reconnues au paragraphe I du prdsent article; et

d) Lesdits navires et adronefs se trouvant au nord de la ligne vis.de au para-
graphe I de l'article 4 du present TraitE n'agissent pas d'une maniire prdju-
diciable A la paix, A l'ordre public ou A la sdcuritd de l'autre Partie.

3. Les navires de l'une des Parties s'employant A la prospection ou A
l'exportation de ressources dans une zone placde sous la juridiction de l'autre
Partie sont soumis a la 1dgislation et A la r6glementation adoptdes par cette autre
Partie en vertu de sa juridiction sur lesdites ressources, pourvu qu'elles soient
compatibles avec les dispositions du prdsent Traitd et le droit international. Ceci
comprend les dispositions lgislatives et r6glementaires relatives a l'arraison-
nement, a l'inspection et a la saisie de navires.

4. Dans les secteurs de la zone protdgde situds au nord de la ligne visde au
paragraphe I de I'article 4 du present Traitd et auxquels le paragraphe I du prdsent
article ne s'applique pas, les adronefs civils de I'une des Parties qui exploitent des
services adriens, r~guliers ou non, ont le droit de survol ainsi que celui de faire
escale a des fins non commerciales sans qu'il soit n6cessaire d'obtenir une
autorisation pr~alable de I'autre Partie, sous rdserve du respect de toutes lois ou
r~glements applicables relatifs A la sfretd de la navigation adrienne.

5. Dans les secteurs de la zone protdgde auxquels le paragraphe 1 du pr6sent
article ne s'applique pas, les navires de l'une des Parties b~n~ficient du droit de
passage inoffensif. Ce droit ne peut tre suspendu et aucune des Parties ne peut
adopter, en ce qui concerne ces secteurs, des lois ou des riglements qui
pourraient avoir pour effet de limiter ou d'entraver le passage normal de navires
entre deux points situds sur le territoire d'une Partie.

6. Dans les cas obi les dispositions tant du paragraphe 1 que du paragraphe 5
ne s'appliquent pas, un rdgime de passage par des itindraires utilisgs pour ia
navigation internationale dans la zone situde entre les deux pays, y compris la
zone connue sous le nom de Ddtroit de Torres, s'applique aux navires A condition
qu'il ne soit pas plus restrictif que le rdgime de passage en transit A travers des
ddtroits appliqud A la navigation internationale tel que d6crit aux articles 34 A 44
inclus du document A/Conf.62/WP.10 de ia troisi~me Conf6rence des Nations
Unies sur le droit de la mer. Ceci a condition que la Partie qui songe A adopter des
lois ou r~glements qui pourraient limiter ou entraver le passage par les itindraires
employds par des navires a destination ou en provenance du territoire de l'autre
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Partie consulte auparavant cette autre Partie. Au cas ofi les dispositions desdits
articles 6taient rdvisdes, ou si elles ne figuraient pas dans toute convention
relative au droit de la mer ou si elles ne parvenaient pas A etre g~ndralement
admises en tant que principes de droit international, les Parties, se consultent afin
de se mettre d'accord sur un autre regime de passage conforme a la pratique
internationale destinde A remplacer le rdgime pr6vu au present article.

7. Les droits de navigation et de survol prdvus au present article viennent
s'ajouter, sans ddroger, aux droits de navigation et de survol dans la region
concernde, en vertu d'autres trait~s ou des principes gdn6raux de droit
international.

Article 8. AIDES k LA NAVIGATION

Aux fins de maintenir et d'amdliorer la stiretd de la navigation dans les eaux
de la zone s~parant les deux pays, les Parties coop~rent et, compte tenu des
moyens techniques et autres disponibles A chacune d'elles et, dans la mesure ob
cela s'av~re opportun, elles s'accordent une assistance r6ciproque quant A ia
fourniture et a I'entretien des aides A la navigation et a la preparation des cartes et
des tableaux.

Article 9. EPAVES

I. Les dpaves des navires et des adronefs qui reposent sur, dans ou sous les
fonds marins dans ia zone qui relive de lajuridiction d'une Partie, tombent sous la
juridiction de ladite Partie.

2. Lorqu'une 6pave d'une valeur historique ou particuli~re se trouve ou est
d~couverte dans une zone qui relkve de la juridiction de l'autre Partie, les deux
Parties se consultent afin de parvenir A un accord sur toute mesure At prendre
concernant ladite dpave.

3. Les dispositions du present article sont sans prdjudice de la compdtence
des cours d'une Partie, aux fins de la 1dgislation de cette Partie, par rapport aux
causes maritimes d'une action en justice en ce qui concerne des 6paves tombant
sous le coup des dispositions du present article.

4. Le present article ne s'applique pas aux navires ou aux adronefs
militaires des Parties, naufrag~s apr~s la date de I'entrde en vigueur du prdsent
Traitd.

QUATRItME PARTIE. LA ZONE PROTEGtE

Article 10. CRIATION ET BUTS DE LA ZONE PROTIGI E

1. Une Zone protdgde dans le Detroit de Torres est cr66e comprenant les
terres, la mer, I'espace adrien, les fonds marins et le sous-sol situds A l'int6rieur de
la zone ddlimitde par la ligne d~crite A l'annexe 9 du present Traitd. Ladite ligne
figure sur les cartes des annexes 6 et 7 et, partiellement, sur la carte de l'annexe 2
du present Traitd.

2. Les Parties adoptent et appliquent les mesures relatives A la Zone
protdgde conform6ment aux dispositions du present Traitd.

3. Dans l'esprit des Parties, la creation de la Zone prot6g~e et sa
ddlimitation au nord, au sud, A l'est et A l'ouest ont pour but principal de
reconnaitre et de protdger le mode de vie traditionnel et les moyens d'existence
des autochtones, y compris la pdche traditionnelle et leur libertd de mouvement.
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4. En outre, en crdant la Zone protdge, les Parties veulent protdger et
prdserver le milieu matin ainsi que la faune et la flore locales se trouvant dans la
Zone prot~gde ou A proximitd.

Article 11. LIBERTI DE MOUVEMENT ET ACTIVITIS TRADITIONNELLES,

Y COMPRIS LA PtCHE TRADITIONNELLE

1. Sous rdserve des autres dispositions du pr6sent Traitd, chaque Partie
continue A reconnaitre aux autochtones de I'autre Partie la libertd de mouvement
et la poursuite de leurs activitds traditionnelles ldgales dans la Zone prot6gde et A
proximitd de celle-ci.

2. Le paragraphe I du prdsent article ne peut etre interprdtd comme une
approbation d'une extension des activitds de la peche traditionnelle par les
autochtones de l'une des Parties vers des secteurs situgs A l'extdrieur de la Zone
protdgde qui relive de la juridiction de I'autre Partie oti ces autochtones ne
pechaient pas traditionnellement avant l'entr6e en vigueur du present Traitd.

3. Les dispositions du present article et les autres dispositions du prdsent
Traitd relatives A ia peche traditionnelle sont subordonndes A I'article 14 et au
paragraphe 2 de l'article 20 du present Trait6.

Article 12. DROITS TRADITIONNELS ET COUTUMIERS

Dans les cas ob les autochtones de l'une des Parties bgndficient de droits
traditionnels et coutumiers d'acc~s et d'usage des terres, de la mer, des fonds
marins, des estuaires et des r6gions c6ti~res qui ont des mar6es, situds A l'intdrieur
de la Zone protdgde ou A proximit6 de celle-ci et qui rel~vent de la juridiction de
i'autre Partie, lesdits droits 6tant reconnus par les autochtones habitant ces lieux
ou A proximitd de ceux-ci comme dtant conformes A la tradition locale, l'autre
Partie autorise alors la continuation de l'exercice desdits droits A des conditions
non moins favorables que celles qui s'appliquent aux droits similaires reconnus A
ses propres autochtones.

Article 13. PROTECTION DU MILIEU MARIN

1. Chacune des Parties adopte les mesures 16gislatives et autres n6cessaires
A la protection et A la prdservation du milieu marin de la Zone protdgde et de ses
environs. En dlaborant lesdites mesures, chaque Partie tient compte des rfgles
internationalement admises, ainsi que des normes et des pratiques recommanddes
qui ont dtd adoptdes par des confdrences diplomatiques ou par des organisations
internationales.

2. Les mesures adoptdes par chaque Partie conformment au paragraphe I
du prdsent article comprennent des mesures de prdvention et de contr6le de la
pollution ou d'autres atteintes au milieu marin provenant de toutes espces
d'activitds qui se trouvent sous sa juridiction ou son contr6le. Lesdites mesures
doivent r~duire dans toute la mesure du possible :
a) L'mission de mati~res toxiques, dommageables ou nuisantes, provenant de

sources situdes A terre, de rivi&res, de I'atmosph~re ou le traversant, ou du
versement en mer;

b) La pollution ou autres dggAts caus6s par des navires; et
Vol. 1429. 1-24238



248 United Nations - Treaty Series * Nations Unies - Recueil des Traitis 1986

c) La pollution ou autres ddgfits provenant d'installations ou de techniques
utilisdes A l'occasion de la prospection et de I'exploitation des ressources
naturelles des fonds marins et de leur sous-sol.

3. Les mesures adoptdes par chaque Partie conformment au paragraphe 1
du present article seront compatibles avec ses obligations en vertu du droit
international, y compris l'obligation de ne pas causer de prdjudice aux droits de
navires et d'a6ronefs 6trangers, et seront soumises aux dispositions de I'article 7
du prdsent Traitd.

4. Les Parties se consultent, A la demande de l'une ou i'autre, en vue

a) D'harmoniser leurs politiques concernant les mesures que chacune prendra en
vertu du prdsent article; et

b) D'assurer I'application effective et coordonnde desdites mesures.

5. Si I'une des Parties a des raisons plausibles de croire qu'une activitd
envisagde qui relive de sajuridiction ou qui est sous son contr6le risque de polluer
ou de causer d'autres d~gfts au milieu main situ6 dans la Zone prot6gde ou A
proximitd de celle-ci, cette Partie, apr~s enqudte, communique A I'autre Partie son
dvaluation des consequences 6ventuelles de cette activitd sur le milieu main.

6. Si l'une ou l'autre des Parties a des raisons plausibles de croire qu'une
activitd envisag6e qui relve de lajuridiction ou qui est sous le contr6le de I'autre
Partie pollue ou risque de polluer ou cause ou risque de causer des d~gits au
milieu marin situ6 dans la Zone protegee ou A proximitA de celle-ci, cette Partie
peut demander des consultations A l'autre Partie et les deux Parties se consultent
ds que possible en vue d'adopter des mesures propres A prdvenir ou A contr6ler
toute pollution ou autres ddgdts au milieu main A la suite de cette activitd.

Article 14. PROTECTION DE LA FAUNE ET DE LA FLORE

I. Dans la Zone protdg6e et A proximitd de celle-ci, chaque Partie s'efforce

a) D'identifier et de prot ger les espces fauniques et florales indigenes qui sont
ou qui peuvent devenir menacdes d'extinction;

b) D'empecher l'introduction d'esp#ces fauniques et florales qui peuvent se
rdvdler nuisibles A la faune et A la flore indignes; et

c) De contr6ler les espces fauniques et florales nuisibles.

2. Nonobstant toute autre disposition du prdsent Trait A l'exception du
paragraphe 4 du present article, une Partie peut adopter, dans le secteur qui relive
de sa juridiction, des mesures visant A protdger les esp~ces fauniques et florales
indig~nes qui sont ou qui peuvent devenir menacdes d'extinction ou que l'une ou
I'autre des Parties a l'obligation de prot6ger aux termes du droit international.

3. Pour autant qu'elles l'estiment n6cessaire et appropri6, les Parties
procdent A des 6changes d'informations concernant les esp~ces fauniques et
florales indig~nes qui sont ou peuvent devenir menacdes d'extinction et elles se
consultent, A la demande de l'une ou I'autre, en vue :

a) D'harmoniser leurs politiques concernant les mesures que chacune peut
prendre pour donner effet aux paragraphes 1 et 2 du prdsent article; et

b) D'assurer la mise en ceuvre effective desdites mesures.
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4. En appliquant les dispositions du prdsent article, chaque Partie s'effor-
cera de minimiser les consequences restrictives sur les activit6s traditionnelles
des autochtones.

Article 15. INTERDICTION RELATIVE A L'EXTRACTION ET AU FORAGE
DES FONDS MARINS

Dans la Zone prot6g~e, aucune des Parties n'entreprend elle-m6me ni
n'autorise 'extraction ou le forage des fonds marins ou de son sous-sol aux fins de
prospecter ou d'exploiter les hydrocarbures liquides, les gaz naturels ou toute
autre ressource min~rale au cours des dix premieres ann6es A compter de la date
de l'entrde en vigueur du present Traitd. Les Parties peuvent prolonger cette
pdriode d'un commun accord.

Article 16. IMMIGRATION, DOUANES, QUARANTAINE ET SANTI-

1. Sauf dispositions contraires du pr6sent Traitd, chaque Partie applique les
formalit6s relatives A l'immigration, aux douanes, A la quarantaine et A la santd de
manire A ne pas empecher ou restreindre la libertd de mouvement ou la poursuite
des activitds traditionnelles A l'intdrieur de la Zone protdgde et A proximitd de
celle-ci par les autochtones de I'autre Partie.

2. Lors de l'application de ses lois et de ses politiques relatives A l'entrde et
A la sortie des personnes et A l'importation et A I'exportation de biens A l'arrivde et
au d6part du territoire sous sajuridiction ainsi que de la Zone prot6gde et de ses
environs, chaque Partie agit dans un esprit d'amiti6 mutuelle et de bon voisinage,
tout en tenant compte des principes pertinents de droit international et des
pratiques internationales reconnues de mme que de l'importance qu'ii y a A
prdvenir l'entrde illdgale, l'6vasion de lajustice et les pratiques pr~judiciables A un
contr6le efficace de l'immigration, des douanes, de la santd et de la quarantaine,
qui peuvent dtre commis sous i'apparence de la libertd de mouvement ou de la
poursuite des activit6s traditionnelles.

3. Nonobstant les dispositions du paragraphe 1 du pr6sent article

a) Sauf lorqu'il s'agit d'une visite temporaire lie A la poursuite des activitds
traditionnelles, les autochtones d'une Partie qui ddsirent se rendre dans l'autre
pays sont soumis aux memes formalitds d'immigration, de douanes, de
contr6le sanitaire et de quarantaine que les citoyens de ladite Partie qui ne sont
pas des autochtones;

b) Chaque Partie restreint la libert6 de mouvement dans la mesure oli cela s'av~re
n6cessaire pour contr6ler les abus concernant l'entr6e illdgale ou l'dvasion de
la justice;

c) Chaque Partie se rdserve le droit d'appliquer des mesures de contr6le
douanier, sanitaire, d'immigration et de quarantaine qu'elle estime n6cessaire
pour faire face A des problmes qui peuvent se prdsenter. Chaque Partie peut
notamment appliquer des mesures de limitation ou d'interdiction de la libert6
de mouvement, du transport de marchandises, de plantes ou d'animaux, en cas
de d6clenchement ou de prorogation d'une dpiddmie 6pizootique ou dpiphy-
totique A l'intdrieur de la Zone protegde ou A proximitd de celle-ci.
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Article 17. APPLICATION ET COORDINATION

Aux fins de faciliter I'application des dispositions du present Traitd relatives A
la Zone protdgde, les autoritds de chaque Partie, A la demande des autorit~s de
i'autre Partie et dans la mesure ob cela s'av~re n~cessaire et approprid :

a) Communiquent aux autoritds de l'autre Partie les informations concernant les
dispositions pertinentes des lois, r~glements et procedures relatifs A I'immigra-
tion, A la citoyennetd, aux douanes, A la santd, A la quarantaine, aux pecheries,
, la protection de l'environnement et autres matires;

b) Proc~dent des consultations avec les autoritds de I'autre Partie de mani re
procdder aux arrangements administratifs approprids et autres dispositions afin
de rdsoudre tous probkmes qui surgiraient A l'occasion de l'application
desdites dispositions.

Article 18. DISPOSITIF DE LIAISON

I. Chaque Partie ddsigne un reprdsentant qui facilite l'application des
dispositions du present Traitd au niveau local.

2. Les deux reprdsentants ddsignds :

a) Echangent des informations concernant les faits nouveaux pertinents b
l'intdrieur de la Zone protdgde ou A proximitd de celle-ci;

b) Se consultent pour ensuite prendre les initiatives qui correspondent 1 la
nature de leurs fonctions de mani~re A faciliter la mise en pratique, au niveau
local, des dispositions du present Trait6 et la solution de tous probkmes que cela
pourrait soulever;

c) Suivent la question de la libert6 de mouvement des autochtones de l'une
des Parties vers les rdgions se trouvant sous la juridiction de I'autre Partie, ainsi
que les dispositions prises cet 6gard au niveau local; et

d) Attirent I'attention de leurs Gouvernements et formulent les recomman-
dations approprides concernant toutes questions touchant A l'application des
dispositions du present Traitd ou en rdsultant et qui ne trouvent pas de solution au
niveau local ou qui, pour d'autres raisons, peuvent requdrir l'attention des deux
Parties.

3. Dans l'exercice de ses fonctions, chaque reprdsentant

a) Demeure en contact dtroit avec les reprdsentants des autochtones de son
pays, notamment en ce qui concerne tous problmes auxquels ceux-ci pourraient
faire face A propos du respect de la libertd de mouvement, les activitds
traditionnelles et I'exercice des droits traditionnels et coutumiers pr6vus en vertu
du Traitd, et transmet leurs vues b son Gouvernement; et

b) Se maintient en contact dtroit avec les autoritds nationales et locales ainsi
qu'avec celles des Etats et des provinces de son pays concernant toutes questions
dont chacune d'elles a la responsabilitd.

4. A moins que les circonstances n'exigent un autre endroit, le reprdsentant
de I'Australie a son sifge A I'ile Thursday et le reprdsentant de la Papouasie-
Nouvelle-Guinde a le sien A Daru.
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Article 19. CONSEIL CONSULTATIF MIXTE DU DtTROIT DE TORRES

1. Les Parties crdent et maintiennent conjointement un organe consultatif
qui sera connu sous le nom de Conseil consultatif mixte du D6troit de Torres (ci-
apr~s ddnomm6 , le Conseil consultatif o).

2. Les fonctions du Conseil consultatif sont les suivantes

a) Recherche de solutions aux problimes se prdsentant au niveau local et qui
ne trouvent pas de solution sur la base de l'article 18 du prdsent Traitd;

b) Examen et soumission de recommandations aux Parties concernant tous
ddveloppements ou propositions susceptibles de compromettre la protection du
mode de vie traditionnel et les moyens de subsistance des autochtones, leur
libertd de mouvement, l'exercice d'activitds traditionnelles et l'exercice des droits
traditionnels et coutumiers tel que prdvu au Trait6; et

c) Examiner de temps A autre, selon les besoins, toutes questions qui
concernent i'application effective du prdsent Traitd, y compris les dispositions
relatives t la protection et A la prdservation du milieu marin et de la faune et de ia
flore A l'intdrieur de la Zone protdgde ou t proximitd de celle-ci; faire rapport et
formuler des recommandations A leur sujet.

3. Le Conseil consultatif ne possde ni n'assume aucune responsabilitd
d'administration ou de gestion. Selon les domaines de juridiction respectifs de
chaque partie, ces responsabilit6s appartiennent aux autoritds compdtentes
nationales, provinciales, locales et A celles des Etats.

4. Dans i'exercice de ses fonctions, le Conseil consultatif s'assure que les
autochtones sont consultds et qu'il leur est accordd l'enti~re possibilitd d'expri-
mer, en temps opportun, leurs opinions sur des questions qui les touchent, et que
leurs opinions sont transmises aux Parties dans tous rapports soumis aux Parties
par lui-m6me.

5. Le Conseil consultatif transmet ses rapports et ses recommandations aux
ministres des affaires 6trangres des Parties. Apr~s examen par les autoritds
comp6tentes des Parties, des consultations ont lieu en vue d'apporter des
solutions aux problmes sur lesquels le Conseil administratif a attird l'attention.

6. Sauf d6cision contraire des Parties, le Conseil consultatif se compose de
dix-huit membres, c'est-A-dire neuf membres de chaque Partie ainsi choisis

a) Au moins deux repr6sentants nationaux;

b) Au moins un membre reprdsentant le Gouvernement de Queensland dans le
cas de l'Australie, et un membre repr sentant le Gouvernement provincial de
Fly River dans le cas de la Papouasie-Nouvelle-Guinde; et

c) Au moins trois membres repr~sentant les autochtones,

chaque Partie conservant la libertd de decider, de temps A autre, la cat~gorie,
parmi celles indiqudes ci-avant, des autres membres qui la reprdsenteront.

7. Le Conseil consultatif se rdunit, dans la mesure o6i cela s'av~re
n6cessaire, A la demande de l'une ou l'autre Partie. Les rdunions consdcutives du
Conseil seront prdsiddes alternativement par un reprdsentant de i'Australie et par
un reprdsentant de la Papouasie-Nouvelle-Guinde. Elles se tiennent alter-
nativement en Australie et en Papouasie-Nouvelle-Guinde ou selon d'autres
arrangements qui pourraient etre faits de temps A autre.
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CINQUItME PARTIE. PICHERIES COMMERCIALES
DANS LA ZONE PROTEGIE

Article 20. PRIORITIE A LA PtCHE TRADITIONNELLE ET APPLICATION
DE MESURES CONCERNANT CELLE-CI

I. Les dispositions de la pr6sente partie sont administr6es de maniere A ne
pas compromettre la poursuite des objectifs visds A la quatri~me partie concernant
la p6che traditionnelle.

2. Une Partie peut adopter une mesure de protection compatible avec les
dispositions de la prdsente partie qui, si cela s'av6rait n6cessaire pour la
conservation d'une espce, pourra s'appliquer A la peche traditionnelle, dtant
entendu que ladite Partie s'efforcera, dans toute la mesure du possible, de
minimiser les effets restrictifs que ladite mesure pourrait avoir sur la p6che
traditionnelle.

Article 21. PROTECTION, GESTION ET UTILISATION OPTIMALE

Les Parties coop~rent en vue de la protection, de la gestion et de l'utilisation
optimale des pecheries commerciales A l'intdrieur de la Zone protdgde. A cette fin,
les Parties se consultent A la demande de I'une ou I'autre d'entre elles et concluent
des arrangements en vue de I'application effective des dispositions de la pr~sente
Partie.

Article 22. PROTECTION ET GESTION DE PtCHERIES INDIVIDUELLES

1. Lorsque cela s'av~re opportun, les Parties n6gocient des arrangements
compldmentaires pour la gestion et la protection de toute p6cherie commerciale
particulire dans la Zone protegde.

2. Si l'une des Parties notifie 'autre Partie par 6crit qu'elle estime que les
arrangements gdn6raux relatifs A la protection et A la gestion des pecheries doivent
s'appliquer A l'une des pdcheries commerciales de la Zone protdgee, les Parties
proc~dent, dans les 90 jours A compter de la date de la notification, A des
consultations en vue de la conclusion d'arrangements prdcisant les mesures qu'ils
appliqueront A I'dgard de ladite pcherie.

3. Lorsque cela s'avre opportun, les Parties n~gocient en outre des
arrangements suppldmentaires relatifs A la protection et A la gestion de ressources
ayant une incidence directe sur une pcherie mentionnde au paragraphe I du
present article, y compris les ressources concernant les r6serves de Ia Zone
protdgde obi ces r6serves ne tombent pas, par ailleurs, sous le coup des
dispositions du prdsent Trait6.

Article 23. PARTAGE DE LA PRISE DES PfCHERIES COMMERCIALES
DANS LA ZONE PROTtGtE

1. Les Parties se partagent la prise autorisde des p~cheries commerciales de
la Zone prot~ge conform~ment aux dispositions du present article et des arti-
cles 24 et 25 du present Traitd.

2. La prise autorisde, c'est-A-dire le rendement optimum soutenable, d'une
pecherie commerciale de la Zone protdgde est fixde conjointement par les Parties
dans le cadre des arrangements compimentaires relatifs A la protection et a la
gestion visds au paragraphe I de I'article 22 du prdsent Trait6.
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3. Si l'une des Parties a des raisons plausibles de croire que l'exploitation
commerciale d'une espce par les pecheries commerciales dans la Zone protegde
causerait ou serait susceptible de causer de sdrieux ddgfts au milieu marin, ou
pourrait mettre en danger une autre espce, ladite Partie peut r6clamer des
consultations et les Parties se consultent alors ds que possible afin de parvenir A
un accord quant A la possibilit6 qu'une telle exploitation puisse etre poursuivie
dans des conditions qui permettraient d'dviter de tels ddgdts ou de mettre une
autre espce en danger.

4. Quant A toute p riode applicable au cours de laquelle il peut 8tre proc6d6
A la totalitd de la prise autorisde d'une p6cherie commerciale de la Zone protdgde,
chaque partie a, sous rdserve des paragraphes 5, 6 et 8 du present article et des
articles 24 et 25 du prdsent Traitd, droit A une partie de la prise autoris6e dans les
conditions suivantes :

a) Sous reserve de ce qui est dit sous b ci-apr~s, dans les secteurs sousjuridiction
australienne :

Australie : 75 p. 100
Papouasie-Nouvelle-Guinde : 25 p. 100

b) A l'interieur des mers territoriales d'Anchor Cay, Black Rocks, Bramble Cay,
Ie Delivrance, East Cay, ilot de Kerr, Pearce Cay et Turu Cay

Australie : 50 p. 100
Papouasie-Nouvelle-Guinde : 50 p. 100

c) Dans les secteurs sous la juridiction de la Papouasie-Nouvelle-Guine

Australie : 25 p. 100

Papouasie-Nouvelle-Guinde : 75 p. 100.

5. La Papouasie-Nouvelle-Guin6e possede le droit exclusif la prise
autorisee de la peche commerciale de ceratodus de forster aux abords de ses
c6tes. A 1'exception des mers territoriales des iles Aubusi, Boigu, Dauan,
Kaumag, Moimi et Saibai au sujet desquelles les dispositions de l'alin6a a du
paragraphe 4 du present article ne s'appliquent pas en ce qui concerne cette
peche.

6. Lors de la repartition de la prise autorisee d'une peche particuli re, les
Parties dvaluent normalement ladite prise en fonction de son poids et de son
volume. Lors de la r6partition de la totalite de la prise autorisde des peches
commerciales de la Zone protegee, les Parties tiennent compte de la valeur
relative des diffdrentes peches et, A cette fin, elles s'entendent sur une valeur
commune A ia production de chaque peche particuliere au cours de la pdriode en
question, ladite valeur etant basde sur la valeur du produit brut A l'arrivde aux
installations de traitement ou de tout autre point communement admis, mais avant
toute valeur ajoutde par traitement, y compris le traitement des perles de culture,
ou le transport et la commercialisation ultdrieurs.

7. Les Parties peuvent se mettre d'accord pour modifier la r6partition de la
prise autorisee, d6terminee pour une peche particuli&re, en tant qu'elment des
arrangements complementaires pour la gestion et la protection visds au
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paragraphe I de l'article 22 du present Traitd. Mais, en ce qui concerne la totalitd
de la prise autorisde des p6ches commerciales de la Zone protdg6e, ceci doit etre
fait de maniire A respecter la r6partition visde au paragraphe 4 du prdsent article.

8. Dans le calcul du total de la prise autoris6e des p~ches commerciales de
la Zone protdg6e, il ne sera pas tenu compte de la prise autorisde de la peche
commerciale du ceratodus de forster vis~e au paragraphe 5 du prdsent article.

Article 24. DROITS TRANSITOIRES

I. En tant qu'didment des arrangements compl~mentaires pour la gestion et
la protection visds au paragraphe I de I'article 22 du prdsent Traitd, le niveau de la
prise de chaque p&he commerciale de la Zone protdgde auquel chaque Partie a
droit, pourvu que ledit niveau demeure dans les limites de la prise autorisde :

a) Ne sera pas rdduit, au cours d'une pdriode de cinq ans A compter de I'entrde en
vigueur du present Traitd, en dessous du niveau de ia prise revenant A cette
Partie avant I'entrde en vigueur du Traitd; toutefois

b) Au cours de la seconde pdriode de cinq ans apr~s l'entrde en vigueur du
prdsent Trait6, ledit niveau peut etre ajust6 progressivement jusqu', ce qu'il
atteigne, A la fin de ladite seconde pdriode de cinq ans, le niveau de la prise
rdpartie dans chaque cas en vertu de l'article 23 du pr6sent Traitd.

2. Lorsque ceci est rendu n~cessaire du fait de la limitation de la prise
autorisde, le droit d'une Partie en vertu du prdsent article a prioritd sur celui de
l'autre Partie en vertu i'article 23 du prdsent Traitd; il en est cependant tenu
compte dans le calcul du montant auquel la premiere Partie a droit.

Article 25. DROIT PRFtRENTIEL

Si, au cours de la pdriode applicable, une Partie ne propose pas d'acqudrir
pour elle-m~me la totalit6 de la prise autorisde de la pche commerciale de la Zone
protdgde A laquelle elle a droit, soit dans son secteur dejuridiction soit dans celui
de I'autre Partie, celle-ci ddtient un droit prdfdrentiel A tout ou partie de la prise
autorisde de ladite pche qui n'est pas acquise par la premiere Partie.

Article 26. OCTROI DE LICENCES

I. Lors de la n~gociation et de l'application des arrangements relatifs A la
gestion et A la preservation vis~s au paragraphe I de I'article 22 du prdsent Traito :

a) Les Parties se consultent et coopirent concernant l'octroi et I'endos-
sement de licences autorisant la p6che commerciale dans la Zone protdgde;

b) Les autoritds comp6tentes des Parties peuvent dmettre des licences de
peche pour toute p6cherie commerciale dans la Zone protdgde; et

c) Les d6tenteurs (personnes ou navires) de licences 6mises par les autoritAs
comp~tentes d'une Partie autorisant la peche pendant la pdriode applicable dans
les pecheries commerciales peuvent, s'ils sont proposds par les autoritds
comp~tentes de ladite Partie, dtre autoris6s par les autoritds comp~tentes de
l'autre Partie, le cas dchdant, au moyen de l'endossement desdites licences ou par
un autre moyen, A pdcher dans les secteurs sur lesquels I'autre Partie exerce sa
juridiction et oi se trouvent les pdcheries en question.

2. Les d~tenteurs (personnes ou navires) de licences dmises par une Partie
qui ont did ou seront autoris~s, en vertu des dispositions du paragraphe I du
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present article, A p6cher dans les eaux sous la juridiction de l'autre Partie se
conforment aux lois et r~glements de cette autre Partie relatifs A la peche, sauf
qu'ils seront exemptds des frais d'dmission de la licence, des taxes et autres
imp6ts pergus par I'autre Partie A l'occasion des activitds de la pdche.

3. A l'occasion de l'dmission de licences conformdment au paragraphe 1 du
present article, les autoritds comp6tentes des Parties tiennent compte de l'int6rat
que repr~sentent la promotion du d~veloppement 6conomique dans la r6gion du
Detroit de Torres et les possibilit6s d'emploi des autochtones.

4. Les autoritds comp6tentes des Parties voient A ce que les autochtones
soient consultds de temps A autre sur les arrangements relatifs A l'dmission des
licences en ce qui concerne les pecheries commerciales de ia Zone protdgde.

Article 27. PtCHE D'ITATS TIERS DANS LA ZONE PROTtGf-E

I. Les autoritds responsables des Parties s'informent mutuellement et se
consultent, A la demande de l'une d'elles, concernant toute exploitation envisagde
des pfcheries commerciales de la Zone protdgde :

a) Par une co-entreprise A laquelle participe un Etat tiers;

b) Par un navire immatriculd dans un Etat tiers ou dont la majoritd de l'6quipage
d~tient la nationalitd d'un Etat tiers.

2. Les navires dont l'exploitation est contr6le par des ressortissants d'un
Etat tiers ne sont pas autorisds A exploiter les pdcheries commerciales de la Zone
protdgde sans I'assentiment des autoritds compdtentes des deux Parties accordd
dans un cas particulier ou pour une catdgorie donnde.

Article 28. INSPECTION ET EXICUTION

1. Les Parties coop~rent, y compris par l'dchange de personnel, A
l'application de mesures visant A assurer le respect des arrangements concernant
les pecheries commerciales de la Zone protdgde ainsi que de mesures punitives en
cas de violation desdits arrangements.

2. Les Parties se consultent de temps A autre dans la mesure oAt cela s'av~re
n6cessaire afin de s'assurer que la 1dgislation et la r~glementation adoptdes par
chacune d'elles conform6ment au paragraphe I du present article sont compati-
bles avec celles de I'autre Partie.

3. Chaque Partie punit d'une sanction en vertu de ses lois et rlglements
relatifs A la p~che I'acte par lequel un individu utilise un navire battant pavilion de
cette Partie pour pdcher certaines espces dans les pecheries commerciales de la
Zone protdg~e, dans des secteurs sur lesquels i'autre Partie exerce sa juridiction
en ce qui concerne lesdites espces :

a) Sans y avoir dtd autorisd ou sans avoir obtenu une licence de cette autre Partie;
ou

b) Dans le cas d'un navire autorisd ou muni d'une licence, s'il s'agit d'une
violation des lois et rlglements relatifs A la p~che de l'autre Partie qui sont
applicables dans les secteurs en question.

4. En ce qui concerne les espces qui vivent dans les secteurs oiA elle exerce
sajuridiction A I'dgard de ces esp~ces, chaque Partie :

a) Proc~de A des enquetes concernant les infractions qu'on soupqonne avoir t6
commises contre les lois et rlglements relatifs aux pecheries; et
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b) Sous rdserve d'autres dispositions du present article, punit si n~cessaire les
coupables.

5. Dans le pr6sent article, le terme ,, punit o signifie les formalitds
auxquelles il est normalement procdd6 A l'occasion d'une infraction possible,
apr~s enquete, et comprend, selon le cas, l'appr~hension de la personne
soupgonnde, la poursuite de celle-ci, ou i'application de la peine imposde par la
Cour ou alors la rdvocation ou la suspension de la licence.

6. Conform~ment aux dispositions du pr6sent article, ainsi que dans
d'autres situations appropri6es A d6terminer d'un commun accord entre les
Parties, les mesures correctives en ce qui concerne les infractions rdelles ou
prdsumdes A I'dgard des lois et r~glements des Parties relatifs aux pecheries sont
prises par les autorit(s de la Partie (ci-apris d~nommde dans le present article v la
premiere Partie -) de la nationalit6 de l'individu ou du navire concernd et non par
la Partie (ci-apr~s ddnommde ,, la seconde Partie >) qui exerce sajuridiction sur
les secteurs ob I'infraction rdelle ou pr6sumde a W commise.

7. Les Parties reconnaissent que les principes 6noncds A l'article 6 du
prdsent article ne doivent pas etre appliquds d'une mani~re qui ferait obstacle A
l'application des lois et r~glements relatifs aux pecheries ou qui permettrait aux
coupables de rester impunis.

8. Lorsqu'il s'agit d'une infraction prdsumde censde avoir W commise dans
la Zone prot6g6e ou A proximitd de celle-ci, et qu'il s'avre que l'infraction a dt6
commise, ou que l'on peut raisonnablement supposer qu'elle a W commise, A
l'occasion des activit~s traditionnelles de peche, les mesures correctives ou autres
sont prises par les autoritds de la premiere Partie et non par les autorit6s de la
seconde Partie et, si elles sont d6tenues par les autoritds de la seconde Partie, les
personnes soupqonndes et leurs navires sont soit relich6s soit remis aux autoritds
de la premiere Partie conform~ment A des arrangements qui permettent d'6viter
des d6penses ou des difficultds excessives aux autoritds de la seconde Partie.

9. Lorsque les dispositions du paragraphe 8 du present article s'appliquent,
les autoritds de la seconde Partie peuvent exiger, dans un cas particulier,
I'assurance que les mesures correctives ou autres qui seront prises par les
autoritds de la premiere Partie seront de nature A prdvenir la r~p6titon de
I'infraction commise.

10. Lorsque les dispositions du paragraphe 8 du present article ne
s'appliquent pas et que la personne que l'on presume avoir 6 impliqude ou que le
navire que I'on presume avoir W utilisd A l'occasion de la commission d'une
infraction prdsumde dans la Zone protdg6e est d6tenteur d'une licence dmise par
la premi&e Partie, les mesures correctives sont prises par les autoritds de la
premiere Partie et non par les autoritds de la seconde Partie. Si la personne
prdsumde coupable est ddtenue par les autorit~s de la seconde Partie, cette
personne et son navire sont soit libdrds ou remis aux autoritds de la premiere
Partie, conformdment A des arrangements qui permettent d'dviter des d6penses ou
des difficultds excessives aux autoritds de la seconde Partie. Dans ce cas, les
dispositions des paragraphes 13 et 14 du present article s'appliquent.

Ii. Les dispositions du paragraphe 10 du prdsent article s'appliquent
Iorsqu'il s'agit d'une infraction prdsumde commise par une personne ou un navire
de la premiere Partie dans un secteur ofi s'exerce la juridiction de la seconde
Partie A l'ext(rieur de la Zone prot6g~e lorsque
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a) La personne ou le navire dtait autorisd par les autoritds de la seconde Partie,
aux termes des arrangements prdvus au paragraphe I de l'article 22 du present
Traitd, pecher dans un secteur ofi l'infraction prdsumde a W commise;

b) L'infraction prdsumde a &6 commise A I'6gard de la peche faisant l'objet de
I'autorisation accordde et n'a pas comportd la prise d'autres especes ni
entraind de d6gAts A une autre peche.

121 Les personnes ou les navires de la premiere Partie dMtenus par les
autoritds de ]a seconde Partie dans les circonstances visdes aux paragraphes 8
et 10 du prdsent article peuvent le demeurer aussi longtemps que n~cessaire pour
permettre aux autorit~s d'entreprendre une enquete diligente concernant l'infrac-
tion et de rassembler les 6lments de preuve. Par la suite, ils ne sont pas ddtenus
autrement que pour leur remise conform~ment aux dispositions desdits paragra-
phes A moins qu'ils soient Idgalement ddtenus pour d'autres raisons.

13. Si un d61inquant prdsumd visd au paragraphe 10 du present article est, A
la suite de son comportement dans les eaux sous la juridiction de la seconde
partie :

a) Reconnu coupable d'une infraction A l'encontre des lois et r~glements de la
premiere Partie aux pecheries; ou

b) Sur la base de preuves disponibles suffisantes, trouvd coupable, par les
autoritds de la premiere Partie, d'avoir ndgligd d'observer les conditions
attachdes A l'octroi de sa licence ou de son autorisation (ou A la licence de son
navire) ou d'avoir agi contrairement A ses conditions.

les autoritds de la premiere Partie, selon le cas et compte tenu du paragraphe 7 du
present article, rdvoquent ou suspendent la licence ou l'autorisation de la
personne ou du navire en ce qui concerne les picheries commerciales de la Zone
protegde.

14. Lorsqu'une personne impliqude dans la commission d'une infraction ou
lorsqu'un navire utilisd A l'occasion d'une infraction visde au paragraphe 10 du
present article sont 6galement d~tenteurs d'une licence ou autorisds par la
seconde Partie A pecher dans la Zone protdg6e, les autoritds de cette Partie
peuvent, apres avoir requ un rapport ou une requete des autoritds de la premiere
Partie, rdvoquer ou suspendre ladite licence ou autorisation conform6ment aux
lois et reglements pour une periode que justifient les circonstances.

15. Chaque Partie fournit t l'autre Partie tous les elements de preuve
obtenus au cours des enquetes effectuees aux termes du present article con-
cernant une infraction presumee impliquant une personne ou un navire de l'autre
Partie. Chaque Partie prend les mesures voulues pour faciliter l'admission desdits
e16ments de preuve au cours des procedures engagees A propos de l'infraction
pr6sumee.

16. Dans le present article, les references aux personnes et aux navires
d'une Partie ou de la nationalitd de cette partie comprennent les r6fdrences aux
personnes et aux navires detenteurs de licences emises par ladite Partie en vertu
de I'alinea b du paragraphe 1 de l'article 26 du present Traite, ainsi que les
equipages desdits navires, A I'exception des personnes ou des navires qui
detiennent dejA une licence non perimee emise par l'autre Partie en vertu dudit
alinea.
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SIXILME PARTIE. ARTICLES FINAUX

Article 29. RLGLEMENT DES DIFFIRENDS

Tout diffdrend entre les Parties concernant l'application ou l'interprdtation du
present Trait6 est r~gl6 par voie de consultations ou de n~gociations.

Article 30. CONSULTATIONS

A la demande de i'une ou i'autre d'entre elles, les Parties se consultent au
sujet de toute question relative au present Trait6.

Article 31. ANNEXES

Les annexes au prdsent Traitd font partie intdgrante dudit Trait6.

Article 32. RATIFICATION

Le prdsent Traitd sera soumis A ratification et entrera en vigueur ds
I'dchange des instruments de ratification.

EN FOI DE QUOI les soussignds, dflment autorisds, ont sign6 le prdsent Trait6
et y ont appos6 leurs sceaux.

FAIT en double exemplaire, A Sydney, le 18 d6cembre 1978.

Pour I'Australie Pour la Papouasie-Nouvelle-Guinde
Le Premier Ministre, Le Premier Ministre,

MALCOLM FRASER MICHAEL SOMARE

Le Ministre des affaires dtrang~res, Le Vice-Premier Ministre et Ministre
des affaires dtrang~res et du com-
merce,

ANDREW PEACOCK N. EBIA OLEWALE
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ANNEXE I AU TRAITt ENTRE L'AUSTRALIE ET L'ETAT INDtPENDANT DE
PAPOUASIE-NOUVELLE-GUINEE RELATIF A LA SOUVERAINETE ET AUX
FRONTIERES MARITIMES ENTRE LES DEUX PAYS, Y COMPRIS DANS LA
RiGION DtNOMMtE DtTROIT DE TORRES, ET A DES QUESTIONS
CONNEXES

LIMITES DE LA MER TERRITORIALE ENTRE LES ILES D'AUBUSI, BoIGU ET MOIMI ET LA
PAPOUASIE-NOUVELLE-GUINtE ET LES ILES DE DAUAN, KAUMAG ET LA PAPOUASIE-
NOUVELLE-GUINtE

Entre les iles d'Aubusi, Boigu et Moimi et la Papouasie-Nouvelle-Guinge

La ligne :

- Commenqant au point situd A 9°15'43" de latitude sud et A 42'03'30" de longitude est
0, Point I )));

- Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situd A
9012'50 '' de latitude sud et A 142'06'25" de longitude est (o Point 2 )>);

- Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situ6 A
9011'51" de lhtitude sud et A 142*08'33 " de longitude est (v Point 3 ,,);

- Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situ6 a
9011'58" de latitude sud et A 142°10'18 " de longitude est (v Point 4 o);

- Puis qui se dirige vers le nord-est le long de la ligne gdod6sique jusqu'au point situ6 A
9011'22" de latitude sud et A 142012'54" de longitude est (v Point 5 ,,);

- Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situd A
9011'34" de latitude sud et A 142014'08" de longitude est (o Point 6 ,,);

- Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situ6 A
9013'53"' de latitude sud et A 142'16'26" de longitude est (,, Point 7,, ); et

- Puis qui se dirige vers le sud-est le long de la ligne g~oddsique jusqu'au point situd A
9016'04" de latitude sud et A 142*20'41 " de longitude est (v Point 8 4>) of elle se termine.

Entre les les de Dauan, Kaumag et Saibai et la Papouasie-Nouvelle-Guinge

La ligne :

- Commenqant au point situd A 9°22'04" de latitude sud et A 142°29'41" de longitude est
(, Point 9 ,,):

- Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situd A
92 1'48" de latitude sud et A 142031'29 " de longitude est (v Point 10 ,,);

- Puis qui se dirige vers le sud-est le long de la ligne gdod~sique jusqu'au point situd A
9'22'33" de latitude sud et A 142°33'28" de longitude est (,, Point II >);

- Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situ6 A
9021'25" de latitude sud et A 142'35'29" de longitude est (v Point 12 ,,);

- Puis qui se dirige vers le nord-est le long de la ligne gdod6sique jusqu'au point situd A
9'20'21 " de latitude sud et A 142°41'43" de longitude est (v Point 13 ,,);

- Puis qui se dirige vers le nord-est le long de la ligne g~od~sique jusqu'au point situd A
9o20'16 " de latitude sud et A 142043'53" de longitude est (v, Point 14 >>);

- Puis qui se dirige vers le nord-est le long de la ligne g~oddsique jusqu'au point situd A
9019'26" de latitude sud et A 142048 '18" de longitude est (v Point 15 ,) ou elle se termine.
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ANNEXE 2'

ANNEXE 3 AU TRAITE, ENTRE L'AUSTRALIE ET L'tTAT INDEPENDANT DE
PAPOUASIE-NOUVELLE-GUINtE RELATIF A LA SOUVERAINETt ET AUX
FRONTItRES MARITIMES ENTRE LES DEUX PAYS, Y COMPRIS DANS LA
RtGION DtNOMMt-E DETROIT DE TORRES, ET A DES QUESTIONS
CONNEXES

LIMITES EXTtRIEURES DES EAUX TERRITORIALES

Eaux territoriales des iles Aubtsi, Boigu et Moimi

La limite extdrieure des eaux territoriales des iles Aubusi, Boigu et Moimi comporte
une ligne continue :
a) Commengant au point ddsign6 comme Point I A l'annexe du present Trait6;

b) Puis qui se dirige le long des lignes g~oddsiques qui unissent successivement les points
ddsign~s comme Points I A 8 du present Traitd; et

c) Puis qui se dirige le long d'une sdrie d'arcs de cercle intersectds
milles et tirds successivement des points suivants :

i)
ii)

iii)
iv)
v)
vi)

vii)
viii)

ix)
x)

xi)
xii)

xiii)
xiv)
xv)

xvi)
xvii)

xviii)
xix)
xx)

xxi)
xxii)
xxiii)
xxiv)
xxv)
xxvi)

xxvii)
xxviii)

xxix)

Latitude
(sud)

9015,53 "

9o16'26 "

9016'28"
901631 "

9017'06"
9017,15 "

9017'26"
9017'50"
9017'55"
9017'56"
90 17'53"
9017'52"
9017'44 "

9o17'45 "

9017'44 "

9017'44"
9017'38"

9017'38"
9017'36"
9017'34"

9017'33"

9017'32"
9017'32"

9017'33"
9017'38"
9017,39 "

9'17'38"
9017'37"
9017'33 "

d'un rayon de trois

Longitude
(est)

142017'39"
142017'36"
142017'36 "

142017'30"
142017'30 "

142'17'30"
142'17'15 "

142016'46"
142016'39"
142016'30"
142*16'11"
142016'07 "

142014'52"
142014'49 "

142014'38 "

142014'30 "

142014'06"
142013'59"
142013'47"
142'13'31 "

142013'20"
142012'56"
142012'46"
142012'26"
142011'56"
142011 '51"
142011 '34"
142011'30"
142010'20"

Voir hors-texte dans une pochette A ]a fin du present volume.
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Latitude Longitude
(sud) (est)

xxx) 9"17'30" 142010'13"
xxxi) 9017'15" 142°09'08"

xxxii) 9017'13" 142°09'00"

xxxiii) 9oi7'02" 142008'35"
xxxiv) 9016'56" 142°08'23"
xxxv) 9'16'52" 142'08'15"
xxxvi) 9'16'47" 142°08'01"

xxxvii) 9o16'46" 142°07'58"
xxxviii) 9'16'21" 142°06'52"
xxxix) 9016'19" 142*06'5 !"

x) 9015'08" 142'06'28"

pour revenir A son point de depart.

Eaux territoriales des les Dauan, Kaumag et Saibai

La limite extdrieure des eaux territoriales des iles Dauan, Kaumag et Saibai comporte
une ligne continue :
a) Commenqant au point ddsignd comme Point 9 A l'annexe I du present Traitd;
b) Puis qui se dirige le long des lignes gdoddsiques qui unissent successivement les points

ddsignds comme Points 9 A 15 du present Traitd;

c) Puis qui se dirige le long d'une sdrie d'arcs de cercle intersects d'un rayon de trois
milles et tirds successivement des points suivants

Latitude Longitude
(sud) (est)

i) 9*22'24" 142'47'49"
ii) 9'22'28" 142*47'53"
iii) 9022'39 "  142047'57"
iv) 9022'48" 142048'00 "

v) 9022'58" 142*48'01"
vi) 9'23'02" 142'48'01"

vii) 9o23'06 "  142*47'59"
viii) 9o23' 12" 142047'55"

ix) 9023'28" 142047'46"
x) 9023'44" 142047'41"
xi) 9025'46" 142"46'36"

xii) 9O25'48" 142'46'36"
xiii) 9*25'53" 142046'29"
xiv) 9026'05" 142'46' 12"
xv) 9026' 10" 142°46'03"
xvi) 926' 15" 142045'47"

xvii) 9026'15" 142045'34"
xviii) 9026'12" 142"45'25"
xix) 9o26'09" 142'45' 12"
xx) 9026'06" 142045'07"
xxi) 9025'57" 142°44'39"

xxii) 9O25'48" 142o43'07"
xxiii) 9°25'54" 142042'42"
xxiv) 9025'53" 142'42' 13"
xxv) 9'25'52" 142o41'59"
xxvi) 9O25'5 1" 142041'51"

xxvii) 9o25'48" 142041'15"
xxviii) 9025'47 "  142"41'04"
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Latitude Longitude
(sud) (est)

xxix) 9025'46" 142040'55"
xxx) 9*25'43" 142'40'20 "

xxxi) 9025'44" 142040'04"
xxxii) 9025'50 "  142039'30 "

xxxiii) 9025'5 1" 142039'22"
xxxiv) 9'25'50" 142*39 ' 13"
xxxv) 9025'48" 142039'03"
xxxvi) 9025'35" 142038'05"

xxxvii) 9025'3 1" 142037'46"

xxxviii) 9025'28 "  142'37'36 "

xxxix) 9'25'23" 142037'22"
xl) 9'25'22" 142037 ' 19"

xli) 9'25'04" 142036'35"
xlii) 9024'50" 142'36'03"

xliii) 9025'25"  142033'03"
xliv) 9025'27"  142032'58"
xiv) 9'25'54" 142*32 ' 17"
xlvi) 9026 ' 11" 142'33'00"

xlvii) 9*26 ' 15" 142031'55"
xlviii) 9'26 ' 17" 142031'52"

xlix) 9026'17" 142*31'48"
I) 9026 ' 15" 142'31'46"
ii) 9026'06"  142031'47"

lii) 9O25'38" 142'31'35"
liii) 9*25'28" 142'3 1'34"
liv) 9o25'24" 142'31'33"
Iv) 9'25'05" 142*31'27"

lvi) 9024'39 "  142'31' 8"
Ivii) 9o24'37" 142'31'17"

Iviii) 9024'32" 142*31'24"

pour revenir A son point de depart.

Eaux territoriales d'Anchor Cay et d'East Cay

La limite extdrieure des eaux territoriales d'Anchor Cay et d'East Cay consiste en une
ligne continue constitude d'une sdrie d'arcs de cercle qui s'intersectent, d'un rayon de trois
miules. et qui sont dressds successivement de mani~re , enclore lesdites iles, A partir des
points suivants

Latitude Longitude
(sud) (est)

i) 9021'27" 144007'30"

ii) 9021'25" 14407'28"
iii) 9021 '25" 14407'38"

iv) 902 1'26" 144007'44"
v) 902 i' 29" 144007'50"
vi) 9*21 '31" 14407'55"

vii) 9021'44" 14408'24"
viii) 9021'45" 144*08'27"
ix) 9021'49" 144'08'33"
x) 9021'54" 144*08'37 "

xi) 9023 '09" 14412'43"
xii) 9023'02" 144012'55"
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Latitude Longitude
(sud) (est)

xiii) 9023'02" 144013'23"
xiv) 9023'04" 144013'29"
xv) 9023'06''  144*13'33 "

xvi) 9023'09" 144°13'40"
xvii) 9023'13" 144013'44"

xviii) 9023'30" 144'13'59 "

xix) 9023'40" 144014'1I"
xx) 9023'44"  144014'18"
xxi) 9023'50 '  144014'25 "

xxii) 9023'59" 144014'30 "

xxiii) 9024'05" 144014'31I"
xxiv) 9024' 19" 144014'33"
xxv) 9024'29" 144014'37"
xxvi) 9024'40" 144014'40"

xxvii) 9'24'44"  144014'40 "

xxviii) 9O24'49 "  144014'35 "

xxix) 9'24'53 "  144014'33"
xxx) 9O24'57 "  144014'27"
xxxi) 9*24'57 "  144014'20"

xxxii) 9024'56" 144'14 ' 14"
xxxiii) 9O24'44" 144*13 ' 19"
xxxiv) 9024'40 "  144*13'02 "

xxxv) 9024'36" 144'12'58 "

xxxvi) 9024'3 1" 144012'56"
xxxvii) 9023'47' 144012'34"
xxxviii) 922'06" 144008'38 "

xxxix) 9O22'07"  14408'31 "
x) 9O21'59" 144007'57 "

xli) 9021'47" 144007 ' 32 "

xlii) 9'2 1'44" 144007'29"
xliii) 9*2 1'40" 144'07'26"
xliv) 9o2 1'35" 144007'24"

Eaux territoriales de Black Rocks et de Bramble Cay

La limite extdrieure des eaux territoriales de Black Rocks et de Bramble Cay consiste
en une ligne continue constitude d'une sdrie d'arcs de cercle qui s'intersectent, d'un rayon
de trois milles, et qui sont dresses successivement de mani~re A enclore lesdites iles, A
partir des points suivants

Latitude Longitude

(sud) (est)

i) 910'28"  143049'59 "

ii) 9O8'40" 143'52 ' 19"
iii) 9oO8'33 "  143*52'22 "

iv) 9°08'26 '  143052'32"
v) 9'08'24 "  143052'41"
vi) 9008'23" 143o52'48"

vii) 9008'24" 143o52'54"
viii) 9'08'27"  143053'06"

ix) 9oO8'32" 143053'12"
x) 9'08'43"  143*53'19"
xi) 9008'48" 143053 , 19"

xii) 9*08'52 "  143053'17"
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Latitude Longitude
(sud) (est)

xiii) 909'00" 143053 '13"
xiv) 9009'04"  143053'07 "

xv) 9°09'08" 143053'00"
xvi) 9009'07"  143052'49"

Eaux territoriales de l'le Deliverance et de I'lot de Kerr

La limite extdrieure des eaux territoriales de I'ile Deliverance et de I'lot de Kerr
consiste en une ligne continue constitude d'une sdrie d'arcs de cercle qui s'intersectent,
d'un rayon de trois milles, et qui sont dresses successivement de mani re A enclore I'ile et
I'ilot, A partir des points suivants

Latitude Longitude

(sud) (est)
i) 9°32'39"'  141032 ' 15"

ii) 9032'35" 141'32'11"
iii) 9032'07"  141031'50"
iv) 9032 '02"  141031'54"
v) 93 1'56" 141031'58"

vi) 9o31'51" 141032'02"
vii) 9031'29" 141032'17"
viii) 9031'27" 141032'19"

ix) 9031 '24" 141032'21 "

x) 9030'40"  141033'32 "

xi) 9'30'08" 141034'01"
xii) 9O30'01"  141034'05"

xiii) 9°29'57 "  141o34'08 "

xiv) 9°29'51 " 141*34 '14"
xv) 9'29'51 " 141034 '19"
xvi) 9'29'58"  

141036'13"
xvii) 9'30'04" 1410o36'16"

xviii) 9'30'12 "  141036'16"
xix) 9o30'28 "  141036'18"
xx) 9'30'47"  141o36 '18"
xxi) 93 i '00" 141036 '15"

xxii) 93 1'1 1" 141'36 '10"
xxiii) 903 1'29" 141036'02"
xxiv) 903 1'38" 141035'55"
xxv) 9031'47" 141035'46 "

xxvi) 99 1'50" 141035'42"
xxvii) 9032'02" 141o35'21"

xxviii) 9o36'21" 141°34'33"
xxix) 9o36'24" 141o34'34"
xxx) 9036'35" 141o34'33"
xxxi) 9036'49 '  

141034'26"
xxxii) 9036'56" 141o34'21"

xxxiii) 9037'05" 141o34'02"
xxxiv) 9037' 14" 141033'47"

xxxv) 9037'15" 14133'28"
xxxvi) 9037'13" 141o33'25"
xxxvii) 9037'09" 141033'22"

xxxviii) 9037'03" 141033'21 "
xxxix) 936'58" 141033'22"

xl) 9036'52" 141033'27"
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Eaux territoriales de Pearce Cay

La limite extdrieure de la portion des eaux territoriales de Pearce Cay situdes au nord
de la ligne visde au paragraphe I de I'article 4 du present Trait6 est constitude d'une ligne
continue :

a) Commenqant au point situd A 9'33'00" de latitude sud et A 143I14'51" de longitude est;
b) Puis qui se dirige le long d'une sfrie d'arcs de cercle d'un rayon de trois milles et dresses

successivement des points suivants :

Latitude
(sud)

9°30'56"
9030'53"'

9030'50"

9*30'46"
9030'43"
9030,42"

9030'41 "
9'30'48"
9030'50"

Longitude
(est)

143017'03"
143017'03"
143017'08"
143"17'19"
143"17'26"
143017'34"
143017'43"
143017'42"
143"17'40"

au point situd A 9°33'00" de latitude sud et A 143019'46" de longitude est; et
c) Puis qui se dirige le long du parall~le de 9033'00 " de latitude sud pour revenir A son point

de d6part.

Eaux territoriales de lile Turnagain

La limite ext6rieure des eaux territoriales de l'ile de Turnagain consiste en une ligne
continue constitu6e par une sdrie d'arcs de cercle qui s'intersectent, d'un rayon de trois
milles et qui sont dresses successivement de mani~re A enclore l'ile, h. partir des points
suivants :

Longitude
(est)

142010'47"
142010'44"
142*10'40"
142010'36"
142010'35"
142°10'36"
142010'54"
142011'39"
142'11'45 "

142'11'54"

142014'59"
142"15'08"
142'15'14"
142015'24"
142"15'40"
142015'47 "

142015'53"
142016'04"

142"16'16"
142'16'28"
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i)
ii)
iii)
iv)
v)
vi)

vii)
viii)

ix)
x)
xi)

xii)
xiii)
xiv)
xv)
xvi)

xvii)
xviii)

xix)
xx)

Latitude
(sud)

9*32'54"
9032'54"
9032'54"
9'32'52"
9032 '49"
9032'44"
9032'23"
9032' 11"
9*32' 10"
9032' 15"
9032'37"
9032'36"
9"32'37"
9032,40"

9032'44"
9032'44"
9032'45"
9032'48"
9"32'5 1"
9032'53"
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xxi)
xxii)

xxiii)
xxiv)
xxv)

xxvi)
xxvii)

xxviii)
xxix)
xxx)

xxxi)
xxxii)

xxxiii)
xxxiv)
xxxv)

xxxvi)
xxxvii)
xxxviii)

xxxix)
xl)

xli)
xlii)

xliii)
xliv)
xlv)

xlvi)
xlvii)

xlviii)
xlix)
1)

li)
lii)

liii)
liv)
Iv)

Ivi)
Ivii)

Iviii)
lix)
Ix)

Ixi)
lxii)
Ixiii)
Ixiv)
lxv)
xvi)

Ixvii)
lxviii)

Ixix)
Ixx)
Ixxi)

lxxii)
lxxiii)
lxxiv)
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Latitude
(sud)

9'32'54"

9032'56"
9032'58"
933'02"

9033 '03"
9033'05"
933' I"

9033 ' 14"
9033'16"
9o33' 18"
933'2 1"
9033'23"

9033'28"
9033'33"
9*33'35"
9'33'38"
9033'41"
9033 '42"
9033 '44"9033 '47"

9033 '49"9034 ' 15"

9034 ' 19"
9034'23"
9o34'29 "

9034'34 "
9034'42 "

9'34'46"

9034'49"
9034'52"
9034'52"
9034'52"
9034'50"
9034'48"
9034'46"
9034'43"
9034'40"
9o34'38"
9034'35"
9034'30 "

9034'23"
9034'21"
9034 ' 19"
9034' 16"

9034'07"
9034'05"
9034'01"
9033'50"
9033 '48"
9033 '44"
9033 '35"

9033 '24"
9033 '09"
9033 '08"

Longitude
(est)

142016'34"
142016'39"
142016'49"
142017'01"
142017'12"
142017'18"
142017'30"
142017'40"
142017'50"
142018'00"
142018'09"
142018'16"
142018'27"
142018'42"
142018'5 1"
142°19'03"
142019'12"
142019'19"
142019'25"
142019'38"
142019'40"
142020'11"
142020'16"
142020'17"
142020' 14"
14220' 10"
142020'03 "

142019'58"
142019'52"
142019'32"
142019'24"
142019'15"
142019'05"
142018'54"
142018'39"
142018'28"
142018'11"
142018'05"
142017'56"
142017'39"
142017'09"
142016'55"
142016'39"
142016'29"
142015'58"
142015'49"
142015'41"
142'15'17"
142*15' 10"
142'15'00"
142014'48"
142014'3 1"
142013'59"
142013'53"
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Eaux territoriales de Turu Cay

La limite extdrieure des eaux territoriales de Turu Cay consiste en une ligne continue
constitude d'une sdrie d'arcs de cercle qui s'intersectent, d'un rayon de trois milles et qui
sont dresses successivement de manire A enclore le rdcif, A partir des points suivants :

i)
ii)

iii)
iv)
v)

vi)
vii)
viii)

ix)
x)

xi)
xii)

xiii)
xiv)
xv)

xvi)
xvii)

xviii)

xix)
xx)

Latitude
(sud)

9049,53 "

9049'39"
9049'3 1I"
9049 '25"

9049'23"
9o49,20 "

9049 ' 19"
9o49 ' 18"
9O49 ' 18"
9049 ' 17"

9o49,23 "

9049'26"
9049'32"
9o49 ' 38"
9o49'44"
9049,47 "

9*49'53"
9O49,56 "

9O49,57 "

9o49'56"

Longitude
(est)

141024'42"
141'24'44"
141024'52"
141025'02"
141'25'13"

141025'25"
141025'36"
141025'43"
141025'53"
141026'07"
141 '26'09"
141026'06"
141025'58"
141025'49 "

141025'38"
141025'31 "

141025'19 "

141025'09"
141024'54"
141024'45 "

ANNEXE 4'

ANNEXE 5 AU TRAITE ENTRE L'AUSTRALIE ET L'IETAT INDIPENDANT DE
PAPOUASIE-NOUVELLE-GUINtE RELATIF A LA SOUVERAINETt ET AUX
FRONTIERES MARITIMES ENTRE LES DEUX PAYS, Y COMPRIS DANS
LA Rf-GION DtNOMMtE DETROIT DE TORRES, ET A DES QUESTIONS
CONNEXES

LIMITE DE JURIDICTION SUR LES FONDS MARINS

Une ligne :

a) Commenqant au point situd A 10'50'00" de latitude sud et A 139'12'00" de longitude est;
b) Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situd A

1109'00" de latitude sud et A 139°23'00" de longitude est;

c) Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situd A
10°59'00 " de latitude sud et A 140*00'00" de longitude est;

d) Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situ6 A
9°46'00" de latitude sud et A 142000'00 " de longitude est;

e) Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situd a
9°45'24" de latitude sud et A 142*03'30" de longitude est.

f) Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situd A
9042'00 " de latitude sud et A 142023'00 " de longitude est;

Voir hors-texte dans une pochette A la fin du present volume.
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g) Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situd A
9040'30 " de latitude sud et A 142°51'00" de longitude est;

h) Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situd A
9*40'00" de latitude sud et A 143°00'00" de longitude est;

i) Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situd A
9033'00" de latitude sud et A 143'05'00" de longitude est;

j) Puis qui se dirige vers l'est le long du parallkle de 9'33'00" de latitude sud jusqu'A son
intersection avec le mdridien de 143°20'00" de longitude est;

k) Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situd A
9"24'00" de latitude sud et A 143°30'00" de longitude est;

/) Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situd a
9022'00" de latitude sud et A 143°48'00" de longitude est;

m) Puis qui se dirige vers le sud-est le long de ia ligne gdoddsique jusqu'au point situd A
9030'00" de latitude sud et A 144015'00" de longitude est;

n) Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situd A
905 1'00" de latitude sud et A 144044'00" de longitude est;

o) Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situd A
12020'00" de latitude sud et A. 146°30'00" de longitude est;

p) Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situd a
12'38'30" de latitude sud et A 147*08'30" de longitude est;

q) Puis qui se dirige vers le sud-est le long de la ligne g6oddsique jusqu'au point situd A
13°l0'30" de latitude sud et A 148005'00" de longitude est;

r) Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situd a
14038'00 " de latitude sud et A 152007'00" de longitude est;

s) Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situd A
14045'00" de latitude sud et A 154015'00" de longitude est; et

t) Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situd A
14'05'00" de latitude sud et A 156037'00" de longitude est;

u) Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situd A1
14°04'00" de latitude sud et A 157'00'00" de longitude est ot elle se termine.

ANNEXE 6'

ANNEXE 7'

ANNEXE 8 AU TRAITE ENTRE L'AUSTRALIE ET L'iTAT INDtPENDANT DE
PAPOUASIE-NOUVELLE-GUINIE RELATIF A LA SOUVERAINETt ET AUX
FRONTIIRES MARITIMES ENTRE LES DEUX PAYS, Y COMPRIS DANS LA
REGION DtNOMMIE DtTROIT DE TORRES, ET A DES QUESTIONS
CONNEXES

LIGNE DE JURIDICTION SUR LA PtCHE

Une ligne :
a) Commenqant au point situd A 10°50'00" de latitude sud et A 139'12'00" de longitude est;

Voir hors-texte dans une pochette A ]a fin du prdsent volume.
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b) Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situd h
1 1°09'00" de latitude sud et A 139°23'00" de longitude est;

c) Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situd A
10059'00" de latitude sud et A 140O0'O0" de longitude est;

d) Puis qui se dirige vers le nord-est le long de la ligne gdod6sique jusqu'au point situ6 A
9046'00" de latitude sud et A 142°00'00" de longitude est;

e) Puis qui se dirige vers le nord-est le long de la ligne g6oddsique jusqu'au point situ6 a
9045'24" de latitude sud et A 142°03'30 " de longitude est;

f) Puis qui se dirige vers le nord le long du mdridien de 14203'30" de longitude est
jusqu'A son intersection avec le parallie de 9'15'43" de latitude sud;

g) Puis qui se dirige vers le nord-est le long de la ligne g6oddsique jusqu'au point situd A
9012'50" de latitude sud et A 142'06'25 " de longitude est;

h) Puis qui se dirige vers le nord-est le long de la ligne gdoddsiquejusqu'au point situd A
9011'5 1 " de latitude sud et A 142°08'33" de longitude est;

i) Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situd A
9l11'58" de latitude sud et A 142°10'18" de longitude est;

j) Puis quise dirive vers le nord-est le long de Ia ligne gdoddsiquejusqu'au point situd A
9°l 1'22" de latitude sud et A 142°12'54" de longitude est;

k) Puis qui se dirige vers le sud-est le long de la ligne g~oddsique jusqu'au point situd A
9011'34" de latitude sud et b 142°14'08" de longitude est;

I) Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situd A
9013'53" de latitude sud et A 142'16'26" de longitude est;

in) Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situd A
9°16'04" de latitude sud et A 142'20'41" de longitude est;

n) Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situd A
922'04" de latitude sud et A 142°29'41" de longitude est;

o) Puis qui se dirige vers le nord-est le long de la ligne g6oddsique jusqu'au point situd a
9021'48" de latitude sud et A 143031'29" de longitude est;

p) Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situd A
9022'33" de latitude sud et A 142°33'28" de longitude est;

q) Puis qui se dirige vers le nord-est le long de la ligne gdod~sique jusqu'au point situd A
9021'25" de latitude sud et A 142°35'29" de longitude est;

r) Puis qui se dirige vers le nord-est le long de la ligne gdoddsiquejusqu'au point situd A
9020'2 1" de latitude sud et A 142041'43" de longitude est;

s) Puis qui se dirige vers le nord-est le long de la ligne gdod~siquejusqu'au point situd A
920'16" de latitude sud et At 142°43'53" de longitude est;

t) Puis qui se dirige vers le nord-est le long de la ligne gdod6sique jusqu'au point situd A
9°19'26" de latitude sud et A 142°48'18" de longitude est ou elle rejoint la limite
extdrieure des eaux territoriales larges de trois milles de l'ile de Saibai;

u) Puis qui se dirige le long de cette limite extdrieure de mani~re A passer A I'est de l'ile de
Saibai jusqu'au point situd A 9023'40" de latitude sud et A 142°51'00" de longitude est;

) Puis qui se dirive vers le sud le long du mdridien de 142051 '00" de longitude est jusqu'A
son intersection avec le parallile de 9'40'30" de latitude sud;

w) Puis qui se dirige vers le nord-est le long de la ligne gdod~sique jusqu'au point situ6 A
9°40'00" de latitude sud et A 143'00'00" de longitude est;

x) Puis qui se dirige vers le nord-est le long de la ligne gdod~sique jusqu'au point situd A
9033'00" de latitude sud et A 143'05'00' de longitude est;
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y) Puis qui se dirige vers V'est le long du parall~le de 9033'00" de latitude sud jusqu'A son
intersection avec le mdridien de 143°20'00" de longitude est;

z) Puis qui se dirige vers le nord-est le long de la ligne gdoddsique jusqu'au point situd a9°24'00" de latitude sud et A 143°30'00" de longitude est;

za) Puis qui se dirige vers le nord-est le long de la ligne gdoddsiquejusqu'au point situd A9°22'00" de latitude sud et A 143°48'00 " de longitude est;

zb) Puis qui se dirige vers le sud-est le long de la ligne ggoddsique jusqu'au point situd k9°30'00" de latitude sud et A 144°15'00 " de longitude est;

zc) Puis qui se dirige vers le sud-est le long de la ligne gdodgsique juqu'au point situd i9°51 '00" de latitude sud et A 144°44'00" de longitude est;

zd) Puis qui se dirige vers le sud-est le long de la ligne ggod6sique jusqu'au point situd b
12020'00" de latitude sud et A 146°30'00 " de longitude est;

ze) Puis qui se dirige vers le sud-est le long de la ligne gdod6sique jusqu'au point situd A
12°38'30 ' de latitude sud et A 147'08'30" de longitude est;

zf) Puis qui se dirige vers le sud-est le long de la ligne gdodgsique jusqu'au point situd A
13°10'30" de latitude sud et k 148'05'00" de longitude est;

zg) Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situd A
14038'00" de latitude sud et A 152007'00" de longitude est;

zh) Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situd k
14'45'00' de latitude sud et b 154ol5'00" de longitude est; et

zi) Puis qui se dirige vers le nord-est le long de la ligne g~od~siquejusqu'au point situd k
14°05'00 ' de latitude sud et A 156°37'00 " de longitude est oft elle se termine.

ANNEXE 9 AU TRAITE ENTRE L'AUSTRALIE ET L'.TAT INDIPENDANT DE
PAPOUASIE-NOUVELLE-GUINtE RELATIF A LA SOUVERAINETt ET AUX
FRONTIERES MARITIMES ENTRE LES DEUX PAYS, Y COMPRIS DANS LA
RIGION D.NOMMItE DtTROIT DE TORRES, ET A DES QUESTIONS
CONNEXES

ZONE PROTfGfE

Une ligne :
a) Commengant A un point situ6 A 10°28'00" de latitude sud et A 144010'00" de longitude est;
b) Puis qui se dirige vers l'ouest le long du paralle de 10°28'00 " de latitude sud jusqu'

son intersection avec le mdridien de 141°20'00" de longitude est;
c) Puis qui se dirige le long de ce mdridien jusqu'A son intersection avec le parallle de

9°33'00 '' de latitude sud;
d) Puis qui se dirige vers le nord-est le long de la ligne gdod~sique jusqu'au point situd A

9°13'00 " de latitude sud et A 141°57'00" de longitude est;
e) Puis qui se dirige le long du mdridien de 141'57'00" de longitude est jusqu'A son

intersection avec le littoral mdridional de I'ile de la Nouvelle-Guinde A mar6e basse;
f) Puis qui se dirige g~ndralement vers I'est le long du littoral mdridional de l'ile de la

Nouvelle-Guinde A la ligne des basses eaux dudit littoral et At travers l'embouchure de
toute rivi~re. et dans le cas de la rivi~re Mai Kussa le long du parallle de 9' 0 9 '00 de
latitude sud. puis qui se dirige le long du littoral de l'ile de la Nouvelle-Guin6e, le long
de la ligne des basses eaux dudit littoral et At travers I'embouchure de toute rivi~re A son
intersection avec le mdridien de 142°36'00 " de longitude est;
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g) Puis qui se dirige vers le sud le long de ce mdridien jusqu'A son intersection avec le
parallle de 9°21'00" de latitude sud;

h) Puis qui se dirige vers le nord-est le long de la ligne gdoddsique entre ce point
d'intersection et le point situd A 909'00" de latitude sud et A 14347'20'  de longitude est;

i) Puis qui se dirige le long de la limite extdrieure des eaux territoriales de Black Rocks
d'une largeur de trois milles, de maniire A passer au nord-ouest de Black Rocks,
jusqu'au point d'intersection de cette limite extdrieure des eaux territoriales de
Bramble Cay d'une largeur de trois milles;

j) Puis qui se dirige le long de cette limite extdrieure de mani~re A passer successivement
au nord et A l'est de Bramble Cay jusqu'au point situd A 9o10'50" de latitude sud et A
143°55'40" de longitude est;

k) Puis qui se dirige vers le sud-est le long de la ligne gdod~sique jusqu'au point situd A
9'18'40" de latitude sud et A 144'06' 10" de longitude est;

I) Puis qui se dirige le long de [a limite extdrieure des eaux territoriales d'une largeur de
trois milles d'Anchor Cay, de maniere A passer au nord d'Anchor Cay, juqu'au point
d'intersection de cette limite avec la limite ext6rieure des eaux territoriales d'une
largeur de trois milles d'East Cay;

in) Puis qui se dirige le long de cette limite ext~rieure de manire A passer successivement
au nord et A l'est d'East Cay jusqu'au point situ6 A 9*26'50 " de latitude sud et A
144'16'50" de longitude est;

n) Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situd A
9035 ' 15" de latitude sud et A 144028'00" de longitude est;

o) Puis qui se dirige le long du mdridien de 144o28'00O de longitude est jusqu'A son
intersection avec le parallle de 9054'00" de latitude sud;

p) Puis qui se dirige vers le sud-est le long de la ligne gdoddsique jusqu'au point situ6 A
10*15'00" de latitude sud et A 144*12'00" de longitude est; et

q) Puis qui se dirige le long de Ia ligne gdod~sique jusqu'A son point de d6part.
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No. 24239

AUSTRALIA
and

MALTA

Agreement for the avoidance of double taxation and the
prevention of fiscal evasion with respect to taxes on
income. Signed at Malta on 9 May 1984

Authentic text: English.

Registered by Australia on 7 July 1986.

AUSTRALIE
et

MALTE

Accord tendant A eviter la double imposition et a prevenir
l'evasion fiscale en matiere d'imp6ts sur le revenu.
Sign6 A Malte le 9 mai 1984

Texte authentique : anglais.

Enregistro par l'Australie le 7juillet 1986.
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AGREEMENT' BETWEEN AUS-
TRALIA AND MALTA FOR
THE AVOIDANCE OF DOU-
BLE TAXATION AND THE
PREVENTION OF FISCAL
EVASION WITH RESPECT TO
TAXES ON INCOME

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 331141 A of 19 December 1978.

Came into force on 20 May 1985. the date of an
exchange of notes by which the Contracting Parties
informed each other that the last of all such things had
been done to give it the force of law in Australia and in
Malta. in accordance with article 27.

- For the text of the Agreement. see International Tax
Agreements. vol. IX. Supplement No. 48, No. 506
(United Nations publication. Sales No. E.88.XVI.3).

[TRADUCTION - TRANSLATION]

ACCORD' ENTRE L'AUSTRA-
LIE ET MALTE TENDANT
A EVITER LA DOUBLE IMPO-
SITION ET A PREVENIR
L'tVASION FISCALE EN
MATILRE D'IMPOTS SUR LE
REVENU

Publication effectuee conformement
au paragraphe 2 de l'article 12 du r~gle-
ment de l'Assemblge generale destine
d mettre en application I'Article 102
de la Charte des Nations Unies tel
qu'amend en dernier lieu par la reso-
lution 33/141 A de l'Assemblee gene-
rale en date du 19 decembre 1978.

Entrd en vigueur le 20 mai 1985, date d'un dchange
de notes par lesquelles les Parties contractantes se sont
informes que la dernie des mesures n~cessaires avait
t6 prise pour lui donner force de loi en Australie et A

Malte. conformement A l'article 27.
2 Pour le texte de I'Accord, voir Recuell des Conven-

tionsfiscales internationales, vol. IX, Supplement n 48.
n' 506 (publication des Nations Unies, numero de vente
F.88.XVI.3).
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No. 24240

AUSTRALIA
and

UNITED ARAB EMIRATES

Agreement on trade and economic relations and technical
co-operation (with explanatory note). Signed at Can-
berra on 6 March 1985

Authentic texts: English and Arabic.

Registered by Australia on 7 July 1986.

AUSTRALIE
et

EMIRATS ARABES UNIS

Accord concernant les relations commerciales et econo-
miques et ia cooperation technique (avec note expli-
cative). Sign6 A Canberra le 6 mars 1985

Textes authentiques : anglais et arabe.

Enregistre par I'Australie le 7juillet 1986.
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AGREEMENT' ON TRADE AND ECONOMIC RELATIONS AND
TECHNICAL CO-OPERATION BETWEEN THE GOVERN-
MENT OF AUSTRALIA AND THE GOVERNMENT OF THE
UNITED ARAB EMIRATES

The Government of Australia and the Government of the United Arab
Emirates, convinced of the importance for the two countries of strengthening and
expanding economic relations and trade relations between them on the basis of
mutual respect and joint benefit,

Have agreed as follows:
Article 1. The two Governments shall take all appropriate measures to

develop and expand trade and economic relations and also technical co-operation
in the areas of the export of goods and services on a mutually beneficial basis for
both countries.

Article If. In accordance with the objectives set out in Article I the two
Governments shall:

(i) encourage and facilitate the development of economic relations and
technical co-operation between the organisations and commercial enterprises of
the two countries;

(2) encourage the efforts of the organisations and commercial enterprises of
the two countries which are concerned with the subject matter of the Agreement
in connection with development projects and technical and commercial co-
operation;

(3) in accordance with the provisions of their legislation the two Govern-
ments shall grant to organisations and commercial enterprises all facilities
necessary for the implementation of projects in both countries.

Article Ill. In accordance with this Agreement, commercial and technical
co-operation shall be furthered by:
(a) facilitation of the exchange of joint ventures in connection with commercial

projects and natural resources in each country;
(b) exchange of visits by delegations from the two countries, for example, trade

missions, professional consultants and construction contractors, and rep-
resentatives of research and design institutes, and other specialised organi-
sations;

(c) commercial arrangements relating to the exchange of technology through
concessions, patents, licences, services and the provision of commercial and
technical expertise;

(d) co-operation between organisations and commercial enterprises of both
countries for the exchange of designs and of plant and equipment;

(e) other means which may be agreed upon between organisations and commer-
cial enterprises of both countries.

Came into force on 9 September 1985. the date on which the Parties informed each other that it had been
approved in conformity with their constitutional requirements, in accordance with article IX.
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Article IV. 1. In accordance with existing laws and regulations of the two
countries the two Governments shall encourage:

(a) participation in international fairs held in either country;

(b) the establishment in either country of temporary or permanent trade centres
and fairs;

(c) the provision of facilities to import samples, machinery and other necessary
materials for the purpose of establishing fairs and trade centres and for related
publicity purposes.

2. Samples, machinery and other necessary materials referred to in sub-
paragraph l(c) above shall be temporarily free from customs duties. These goods
and materials shall be removed from the country into which they have been
imported, unless the two Governments arrange other means of disposal. If these
goods and articles are used for commercial purposes in any way they shall be
subject to full rates of customs duty without exemption.

Article V. Payments arising out of the implementation of this Agreement
shall be made in any mutually acceptable convertible currency in accordance with
conditions and contracts and in accordance with the foreign exchange laws in
force in the two countries.

Article VI. 1. Contracts and arrangements entered into between organisa-
tions and commercial enterprises in relation to the execution of this Agreement
shall be subject to the laws and regulations in force in the two countries.

2. Performance of rights and obligations arising out of such contracts and
commercial arrangements shall be the responsibility of the relevant organisations
and commercial enterprises and shall not impose any legal obligations on either
Government except as are provided otherwise under applicable principles of
international law.

Article VII. 1. For the purpose of the objectives of this Agreement a Joint
Committee consisting of representatives designated by each Government shall be
established in accordance with the laws and regulations of the two countries.

2. The Joint Committee shall meet at the request of either Government and
the dates and place of the meetings shall be mutually arranged between them.

3. The Joint Committee shall:

(a) explore the possibilities of increasing and diversifying trade and technical and
commercial co-operation between the two countries;

(b) examine possible means of encouraging an exchange of relations between
organisations and commercial enterprises;

(c) consider submitted proposals to take necessary measures for continuing and
increasing trade and for the expansion of technical and commercial co-
operation between the two countries;

(d) seek appropriate solutions to disputes and problems which may arise in the
course of trading relations between the two countries;

(e) encourage and facilitate the exchange of ideas and information in the field of
technology.

4. The Joint Committee may submit to the two Governments recommenda-
tions relating to the matters referred to in paragraph 3 of this Article.
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Article VIII. The two Governments shall seek to encourage the adherence
to special international commodity agreements designed to improve the condi-
tions of international trade in primary products in order to provide a greater
degree of stability in that trade.

Article IX. This Agreement shall be submitted for approval by the two
Governments in accordance with the constitutional requirements of each country
and shall remain in force for a period of five years from the date of exchange of
notes signifying approval. Thereafter it shall continue in force for ninety days after
the day on which either Government gives to the other written notice of its desire
to terminate the Agreement.

Article X. In the event of termination of this Agreement in accordance with
Article IX above it shall not affect the continuity of application of the text of
Article VI of this Agreement in respect of unfulfilled obligations under
commercial contracts entered into during the period in which this Agreement is in
force.

This Agreement is done in two copies on this sixth day of March, One
thousand nine hundred and eighty-five (A.D.) corresponding to the fifteenth day
of Jumad AI-Thani, One thousand four hundred and five (Hijriya) in two original
duplicates in the English and Arabic languages, both texts equally authentic and it
is signed by the authorized delegates of each of the contracting Governments for
later completion of the formalities in accordance with constitutional conditions
applying in each of the two countries concerned.

For the Government For the Government
of Australia: of the United Arab Emirates:
J. DAWKINS SAIF ALl AL-JARWAN
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EXPLANATORY NOTE

When signing today the Agreement on Trade and Economic Relations and
Technical Co-operation between the Government of the United Arab Emirates
and the Government of Australia ("the Agreement") the undersigned wish to
confirm their Government's understanding that:

1. Sub-paragraph (c) of Article III of this Agreement and particularly the
word concessions therein, does not refer to taxation concessions.

2. The Government of Australia wishes to clarify that it will interpret the
term "customs duties" in sub-paragraph 2 of Article IV of the Agreement as
including the Australian wholesale sales tax so that samples, etc., which might be
temporarily imported from the United Arab Emirates into Australia for the
purpose of trade fairs and the like will be exempt in Australia from both customs
duty and the wholesale sales tax. In addition, consistently with the last sentence
of sub-paragraph 2 of Article IV of the Agreement, if such goods or articles "are
used for commercial purposes in any way", they will attract full rates of customs
duty and sales tax without exemption.

SIGNED at Canberra on sixth March 1985 corresponding to the fifteenth day
of Jumad AI-Thani (Hijriya).

For the Government
.of Australia:

[Signed - Signi]'

For the Government
of the United Arab Emirates:

[Signed - Signo] 2

Signed by J. Dawkins - Signd par J. Dawkins.
2 Signed by Saif Ali AI-Jarwan - Sign6 par Saif Ali AI-Jarwan.
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[ARABIC TEXT - TEXTE ARABE]
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[TRADUCTION - TRANSLATION]

ACCORD' CONCERNANT LES RELATIONS COMMERCIALES ET
ICONOMIQUES ET LA COOPERATION TECHNIQUE ENTRE
LE GOUVERNEMENT D'AUSTRALIE ET LE GOUVERNE-
MENT DES ItMIRATS ARABES UNIS

Le Gouvernement de l'Australie et le Gouvernement des Emirats arabes
unis, convaincus qu'il est important pour les deux pays de renforcer et d'dtendre
leurs relations dconomiques et commerciales sur la base du respect mutuel et des
avantages communs,

Sont convenus de ce qui suit

Article premier. Les deux Gouvernements prendront toutes mesures
approprides pour d~velopper et dlargir les relations 6conomiques et commerciales
ainsi que leur coopdration technique dans les domaines de l'exportation des biens
et services sur une base qui soit mutuellement avantageuse pour les deux pays.

Article II. Conformment aux objectifs dnoncds A l'article premier, les deux
Gouvernements :

1) encourageront et faciliteront le d~veloppement des relations dcono-
miques et une coop6ration technique entre les organisations et entreprises
commerciales des deux pays;

2) encourageront les efforts des organisations et entreprises commerciales
des deux pays intdressdes A l'objet de l'Accord qui ont trait A des projets de
d6veloppement et une cooperation technique et commerciale;

3) conform~ment aux dispositions de leurs legislations, les deux Gouver-
nements accorderont aux organisations et entreprises commerciales toutes les
facilitds n~cessaires pour la rdalisation de projets dans les deux pays.

Article III. Conform6ment au prdsent Accord, la cooperation commerciale
et technique sera encouragde par :
a) des mesures propres A faciliter les dchanges d'entreprises mixtes en rapport

avec des projets commerciaux et des ressources naturelles de chacun des pays;

b) des dchanges de visites de dd1dgations des deux pays telles que missions
commerciales, consultants professionnels, entrepreneurs de gros travaux,
reprdsentants d'dtablissements de recherche et de conception industrielle et
autres organisations spdcialisdes;

c) des arrangements commerciaux relatifs A des dchanges de technologie par
l'octroi de concessions, de brevets, de licences, par des prestations de services
et la fourniture d'une expertise commerciale et technique;

d) une cooperation entre les organisations et entreprises commerciales des deux
pays pour l'change de plans, ainsi que de machinerie et de matdriel;

Entrd en vigueur le 9 septembre 1985. date S laquelle les Parties se sont informes qu'il avait Wtt approuvt en

conformitt avec leurs dispositions constitutionnelles. conformdment A I'article IX.
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e) tous autres moyens qui pourront dtre convenus entre les organisations et
entreprises commerciales des deux pays.
Article IV. 1. Conform6ment aux lois et r~glements en vigueur dans les

deux pays, les deux Gouvernements encourageront :
a) une participation aux foires internationales tenues dans 'un ou i'autre pays;
b) la crdation dans i'un ou I'autre pays de centres commerciaux et de foires

temporaires ou permanentes;
c) l'octroi des facilitds ngcessaires pour l'importation d'dchantillons, de machines

et autres matdriaux n6cessaires A 1'dtablissement de foires et de centres
commerciaux et A des fins publicitaires connexes.

2. Les dchantillons, machines et autres matOriaux ngcessaires visgs au
paragraphe 1, c ci-dessus seront temporairement libres de droits de douane. Ces
marchandises et matdriaux devront quitter le pays oti ils ont td importos, A moins
que les deux Gouvernements ne conviennent d'autres moyens d'en disposer. Si
les marchandises et articles en question sont utilisds A des fins commerciales
quelles qu'elles soient, ils seront passibles de droits de douane A plein tarif, sans
exemption.

Article V. Les paiements d6coulant de l'exdcution du prdsent Accord
seront effectuds dans toute monnaie convertible mutuellement acceptable,
conformdment aux conditions et contrats souscrits et A la legislation en vigueur en
matire de contr6le des changes dans les deux pays.

Article VI. 1. Les contrats et arrangements conclus entre les organisa-
tions et entreprises commerciales dans le cadre de l'ex6cution du present Accord
seront soumis aux lois et rlglements en vigueur dans les deux pays.

2. L'exercice des droits et l'exdcution des obligations dAcoulant desdits
contrats et arrangements commerciaux incombera aux organisations et entre-
prises commerciales pertinentes et n'imposera a l'un et l'autre Gouvernement
aucune obligation juridique autre que celles rdsultant des principes applicables du
droit international.

Article VII. 1. En vue de la rdalisation des objectifs du prdsent Accord, il
sera crdd une commission mixte composde de reprdsentants ddsigngs par chaque
Gouvernement conformdment aux lois et reglements des deux pays.

2. La Commission mixte se r6unira A la demande de l'un ou l'autre
Gouvernement et les dates et lieux de reunion seront fixds d'un commun accord
entre eux.

3. La Commission mixte:
a) dtudiera les possibilitds d'augmenter et de diversifier la coopdration commer-

ciale et technique entre les deux pays.
b) examinera les moyens susceptibles d'encourager un dchange de relations entre

organisations et entreprises commerciales;
c) examinera les propositions qui lui seront soumises A I'effet de prendre les

mesures n6cessaires pour poursuivre et accroitre les 6changes commerciaux et
pour dlargir la coopdration technique et commerciale entre les deux pays;

d) recherchera les solutions approprides aux diffdrends et aux problmes qui
pourraient se poser dans le cours des relations commerciales entre les deux
pays;
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e) encouragera et facilitera I'6change d'iddes et d'informations dans le domaine
technologique.

4. La Commission mixte est habilit~e A soumettre aux deux Gouvernements
des recommandations sur les questions visdes au paragraphe 3 du present article.

Article VIII. Les deux Gouvernements chercheront A encourager l'adh-
sion aux accords internationaux sp~ciaux de produits de base qui visent A
amdliorer les conditions des 6changes internationaux de produits primaires afin de
leur assurer une plus grande stabilit6.

Article IX. Le present Accord sera soumis A approbation par les deux
Gouvernements conformment aux dispositions constitutionnelles de chacun des
pays et demeurera en vigueur pour une p6riode de cinq ans A compter de la date de
I'dchange des notes confirmant I'approbation. Il restera ensuite en vigueur
90jours apris la date A laquelle l'un des Gouvernements aura inform I'autre par
dcrit de son ddsir d'y mettre fin.

Article X. La d~nonciation du pr6sent Accord conformdment A I'article IX
ci-dessus ne portera pas atteinte b l'application continue des dispositions de
I'article VI pour ce qui est des obligations non remplies dgcoulant de contrats
commerciaux conclus durant la pdriode de validitd du pr6sent Accord.

Le present Accord est fait ce 6 mars 1985 (A.D.), date qui correspond au
15 Jumad AI-Thani 1405 (Hijriya), en deux exemplaires originaux, en langues
anglaise et arabe, les deux textes faisant 6galement foi; il est signd par les
reprdsentants A ce habilitds de chacun des Gouvernements contractants, en
attendant que soient remplies les formalitds requises par les dispositions
constitutionnelles en vigueur dans chacun des deux pays.

Pour le Gouvernement Pour le Gouvernement
d'Australie : des Emirats arabes unis

J. DAWKINS SAIF AL-JARWAN
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NOTE EXPLICATIVE

En signant ce jour I'Accord concernant les relations commerciales et
dconomiques et la coopdration technique entre le Gouvernement des Emirats
arabes unis et le Gouvernement de l'Australie (ddnommd ci-aprts <, l'Accord >),
les soussign~s souhaitent confirmer que leurs Gouvernements l'interpr tent
comme suit :

I. L'alin~a c de I'article III de l'Accord, et notamment le mot v conces-
sion > qui y est employd, ne se rdfre pas A des concessions fiscales.

2. Le Gouvernement de I'Australie souhaite prdciser qu'il entendra
i'expression ( droits de douane v au paragraphe 2 de I'article IV de l'Accord
comme couvrant la taxe australienne sur les ventes en gros, si bien que les
dchantillons, etc., qui pourraient tre import6s des Emirats arabes unis en
Australie pour des foires commerciales et autres manifestations du meme ordre
seront exon6rds en Australie des droits de douane et de la taxe sur les ventes en
gros. En outre, conform6ment A la derni~re phrase du paragraphe 2 de cet arti-
cle IV, si de tels marchandises ou articles ,, sont utilisds A des fins commerciales
quelles qu'elles soient >>, ils seront passibles de droits de douane A plein tarif et de
la taxe sur les ventes, sans exemption.

SIGNf A Canberra le 6 mars 1985, correspondant au quinziame jour du Jumad
Al-Thani (Hijriya).

Pour le Gouvernement Pour le Gouvernement
de l'Australie: des Emirats arabes unis

[J. DAWKINS] [SAIF ALI-JARWAN]
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EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT' BE-
TWEEN THE GOVERNMENT OF AUSTRALIA AND THE
GOVERNMENT OF THE UNITED STATES OF AMERICA
RELATING TO THE USE OF BALLOON LAUNCHING FACIL-
ITIES FOR LONG DURATION FLIGHTS BEYOND AUSTRALIA
FOR SCIENTIFIC PURPOSES

I

EMBASSY OF THE UNITED STATES OF AMERICA

Note No. 13

The Embassy of the United States of America presents its compliments to the
Department of Foreign Affairs and has the honor to refer to the Agreement
between the Government of the United States and the Government of Australia
concerning Space Vehicle Tracking and Communications Facilities dated May 29,
1980,' and amended July 21, 1981. 3

In accordance with the spirit of cooperation inherent in that Agreement and
with particular reference to paragraph 2(3), a Cooperating Agency Arrangement
was signed in Washington on June 27, 1984 and in Canberra on July 9, 1984 and
was confirmed by an Exchange of Notes completed October 18, 1984, constituting
an Agreement between the two Governments. The Arrangement provided for the
use by the National Aeronautics and Space Administration (NASA) of the United
States of America of balloon launching facilities located in Australia for flights
within Australia of balloons for scientific purposes. That Arrangement fore-
shadowed the need for consultations to determine the arrangements which would
apply to the launching of balloons by NASA when it is planned that the balloons
will fly beyond Australia. Having regard to these consultations which have now
been held on this matter, the Embassy has the honor to propose that the following
apply to the use of those facilities by NASA for such long duration balloon flights
beyond Australia for scientific purposes.

1. The allocation of technical and operational responsibility with respect to
launchings, the financial arrangements in relation to the programs (which
arrangements shall be subject to the respective funding procedures of each Party),
the provisions of facilities and services for balloon launching, tracking and
telemetering of information from each balloon, the recording and sharing of
information from each balloon and the publication of information concerning the
program shall be as mutually determined by the National Aeronautics and Space
Administration, the cooperating agency of the Government of the United States of
America, and the Department of Science, the cooperating agency of the
Government of Australia, and set out in an implementing arrangement.

Came into force on 24 July 1985, the date of the note in reply, in accordance with the provisions of the said
notes.

I United Nations, Trearv Series, vol. 1217, p. 237.
3 Ibid., vol. 1368. p. 317.
I Ibid., vol. 1425, No. 1-24085.
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2. The paragraphs 3 to 12 of the Agreement of May 29, 1980 between the
two governments shall apply mutatis mutandis with respect to activities
conducted under this Agreement.

3. The Government of the United States shall coordinate any necessary
support activities with other countries and shall comply with the relevant
provisions of Article 8 of the Convention on International Civil Aviation'
(hereinafter referred to as the Convention), in particular the conditions relating to
unmanned free balloon flights which are set out in Appendix D, Annex 2 to the
Convention.

4. The Australian Department of Science may, on receiving advice from
NASA that all steps required by Article 8 of the Convention have been taken,
permit each balloon flight in accordance with the program determined by the
cooperating agencies.

5. In the event of the premature termination of a flight in another country,
the Government of the United States shall be responsible for recovery of the
balloon or its payload. Recovery operations shall be conducted according to the
laws and regulations of the country concerned.

6. The Government of the United States shall hold harmless the Govern-
ment of Australia, with respect to meritorious third party claims for all injury or
damage beyond Australia's territorial jurisdiction occasioned by balloon flights
under this Agreement. The Government of the United States shall deal with all
claims arising in this regard.

7. For all injury or damage within Australia's territorial jurisdiction
occasioned by balloon flights under this Agreement the provisions relating to
liability in the Exchange of Notes constituting an Agreement between the two
Governments and completed on October 18, 1984 shall apply.

The Embassy of the United States has the honor to propose that if the
foregoing is acceptable to the Government of Australia this Note, together with
the Department's confirmatory reply, shall constitute an Agreement between the
Government of the United States of America and the Government of Australia on
this matter, which shall enter into force on the date of the Department's reply. The
Agreement shall remain in force for five years or until terminated by either
Government on the expiration of three months notice in writing to the other
Government.

The Embassy of the United States of America avails itself of this opportunity
to renew to the Department of Foreign Affairs the assurance of its highest
consideration.

Embassy of the United States of America

Canberra, January 24, 1985

United Nations, Treaty Series. vol. 15. p. 295. For the texts of the Protocols amending this Convention, see
vol. 320. pp. 209 and 217: voi. 418. p. 161: vol. 514. p. 209: vol. 740. p. 21; vol. 893, p. 117; vol. 958, p. 217; vol. 1008,
p. 213. and vol. 1175. p. 297.
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II

1628/30/13
No. M.CH224674

The Department of Foreign Affairs presents its compliments to the Embassy
of the United States of America and has the honour to refer to the Embassy's
Note No. 13 of 24 January 1985, which reads as follows:

[See note I]

The Department has the honour to inform the Embassy that the foregoing is
acceptable to the Government of Australia and to confirm that the Embassy's
Note and this confirmatory Note in reply shall together constitute and evidence an
Agreement on the matter between the Government of Australia and the
Government of the United States of America, which shall enter into force on
today's date and shall remain in force for five years or until terminated by either
Government on the expiration of three months notice in writing to the other
Government.

The Department of Foreign Affairs avails itself of this opportunity to renew to
the Embassy of the United States of America the assurances of its highest
consideration.

Canberra, A.C.T., 2600, 24 July 1985
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[TRADUCTION - TRANSLATION]

tCHANGE DE NOTES CONSTITUANT UN ACCORD' ENTRE LE
GOUVERNEMENT DE L'AUSTRALIE ET LE GOUVERNE-
MENT DES ETATS-UNIS D'AMERIQUE CONCERNANT
L'UTILISATION D'INSTALLATIONS DE LANCEMENT
D'AEROSTATS POUR VOLS DE LONGUE DUREE AU-DELA
DE L'AUSTRALIE A DES FINS SCIENTIFIQUES

I

AMBASSADE DES f-TATS-UNIS D'AMfRIQUE

Note n' 13

L'Ambassade des Etats-Unis d'Amdrique pr~sente ses compliments au
Ddpartement des affaires 6trangres et a l'honneur de se r6fdrer A l'Accord entre
le Gouvernement de I'Australie et le Gouvernement des Etats-Unis relatif A la
localisation des vdhicules spatiaux et A des installations de communication en date
du 29 mai 19802 qui a 6td amendd le 21 juillet 19811.

Dans I'esprit de cooperation consacrd par ledit Accord et notamment en ce
qui concerne I'alin~a 3 de son paragraphe 2, un Arrangement relatif aux
organismes de cooperation a dtd signd A Washington le 27 juin 1984 et A Canberra
le 9 juillet 1984. Ledit Arrangement a dtd confirmd par un dchange de notes
compltd le 18 octobre 19844 constituant un Accord entre les deux Gouver-
nements. L'Arrangement prdvoyait l'utilisation par le National Aeronautics and
Space Administration (NASA) des Etats-Unis d'Amdrique d'installations de
lancement d'a6rostats situdes en Australie pour des vols au-dessus de l'Australie
effectuds A des fins scientifiques. L'Arrangement pr~voyait en outre la n6cessitd
de consultations afin de prdciser les dispositions qui s'appliqueraient au
lancement des adrostats par la NASA, dans le cas de vols au-delA de l'Australie.
Compte tenu des consultations qui viennent d'avoir lieu A ce sujet, l'ambassade a
l'honneur de proposer que les dispositions suivantes r6gissent l'utilisation par la
NASA desdites installations dans les cas de vols de longue durde au-del de
l'Australie effectuds A des fins scientifiques.

1. L'attribution de la responsabilitd technique et op6rationnelle en ce qui
concerne les lancements, les dispositions financi~res concernant les programmes
(dispositions qui seront soumises aux procedures de financement propres A
chaque Partie), la mise A disposition des facilitds et des services n6cessaires au
lancement des a6rostats, la localisation et la tdlm~trie des informations 6mises
par chaque a6rostat, I'enregistrement et I'dchange desdites informations et la
publication d'informations relatives au programme seront d~termin~s d'un

Entr en vigueur le 24juillet 1985. date de la note de rdponse, conformiment aux dispositions desdites notes.

2 Nations Unies. Recued des Traitis, vol. 1217, p. 237.
Ibid.. vol. 1368, p. 319.
Ibid., vol. 1425. n* A-24085.
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commun accord par la National Aeronautics and Space Administration, l'orga-
nisme de cooperation du Gouvernement des Etats-Unis d'Amdrique, et le
Department of Science and Technology, l'organisme de coopdration du Gouver-
nement de I'Australie, pour ensuite etre dnoncdes dans un document d'exdcution.

2. Les dispositions des paragraphes 3 A 12 de l'Accord du 29 mai 1980,
conclu entre les deux Gouvernements, s'appliqueront mutatis mutandis aux
activitds entreprises en vertu du prdsent Accord.

3. Le Gouvernement des Etats-Unis coordonnera avec les autres pays les
activitds d'appui qui pourraient s'avdrer n~cessaires et se conformera aux
dispositions pertinentes de I'article 8 de la Convention relative A I'aviation civile
Internationale' (ci-apr~s ddnommde " la Convention ,), notamment aux condi-
tions relatives aux adrostats circulant en vol libre sans pilote dnoncdes A
i'appendice D, annexe 2 de la Convention.

4. Sur rdception d'une notification de la NASA confirmant que toutes les
dispositions prdvues A I'article 8 de la Convention ont W prises, le Department of
Science and Technology de I'Australie pourra autoriser chaque vol d'adrostat
conform6ment au programme dtabli par les organismes de coopdration.

5. Dans le cas d'une interruption pr6maturde d'un vol dans un autre pays, le
Gouvernement des Etats-Unis aura la responsabilitA de la r6cupdration de
I'adrostat et de sa charge utile. L'entreprise de rdcup6ration sera exdcutAe
conform6ment aux lois et r~glements du pays intdressd.

6. Le Gouvernement des Etats-Unis ddgagera de toute responsabilit6 le
Gouvernement de I'Australie concernant toute r6clamation mdritoire de la part
d'un tiers relative A toutes blessures ou dommages causes hors de la juridiction
territoriale australienne par un vol d'a6rostat effectud en vertu du prdsent Accord.
Le Gouvernement des Etats-Unis r6pondra A toute r6clamation t cet dgard.

7. Les dispositions relatives A la responsabilitd figurant A l'dchange de notes
constituant un Accord entre les deux Gouvetnements compldtd le 18 octobre 1984
s'appliqueront dans le cas de blessures ou de dommages occasionnds dans les
limites de la juridiction territoriale australienne par un vol d'adrostat effectud en
vertu du present Accord.

Si les propositions dnonc6es ci-avant dtaient susceptibles de rencontrer
I'agrdment du Gouvernement australien, l'Ambassade des Etats-Unis a I'honneur
de proposer que la prdsente note et la r~ponse affirmative du Ddpartement
constituent un Accord entre le Gouvernement des Etats-Unis d'Amdrique et le
Gouvernement de l'Australie en la matiire qui entrera en vigueur A la date de la
rdponse du D6partement. L'Accord demeurera en vigueur pour une pdriode de
cinq ans ou jusqu'A ce qu'il y soit mis fin par l'un des Gouvernements au moyen
d'un prdavis de trois mois communiqud par dcrit A l'autre Gouvernement.

L'Ambassade des Etats-Unis d'Amdrique profite de cette occasion, etc.

Ambassade des Etats-Unis d'Am6rique

Canberra, le 24 janvier 1985

Nations Unies. Recuei des Traitis, vol. 15. p. 295. Pour les textes des Protocoles amendant cette Convention,
voir vol. 320. p. 209 et 217: vol. 418. p. 161: vol. 514, p. 209; vol. 740, p. 21; vol. 893, p. 117; vol. 958, p. 217;
vol. 1008. p. 213 et vol. 1175. p. 297.
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II

1628/30/13
No M.CH224674

Le Ddpartement des affaires dtrang~res prdsente ses compliments A I'ambas-
sade des Etats-Unis d'Amdrique et a I'honneur de se rdfdrer A la note no 13 de
I'ambassade en date du 24 janvier 1985, libelle comme suit

[Voir note 1]

Le Ddpartement a I'honneur d'informer l'ambassade que les propositions qui
prdc~dent rencontrent I'agrdment du Gouvernement de I'Australie qui accepte
que la note de I'ambassade et la prdsente rdponse affirmative constituent en ia
matinre, entre le Gouvernement de I'Australie et le Gouvernement des Etats-Unis
d'Amdrique, un Accord qui entrera en vigueur A la date de ce jour et qui le
demeurerajusqu'bL ce qu'il y soit mis fin par l'un ou 'autre des Gouvernements au
moyen d'un prdavis de trois mois communiqud par dcrit A l'autre Gouvernement.

Le D6partement des affaires 6trang res profite de cette occasion, etc.

Canberra, A.C.T., 2600, le 24 juillet 1985
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Enregistrg par I'Australie le 7juillet 1986.

Vol. 1429. 1-24242



298 United Nations - Treaty Series e Nations Unies - Recuel des Trait s 1986

AGREEMENT' BETWEEN THE GOVERNMENT OF AUSTRALIA
AND THE GOVERNMENT OF THE UNITED STATES OF
AMERICA CONCERNING THE FURNISHING OF LAUNCH
AND ASSOCIATED SERVICES FOR AUSTRALIA'S NA-
TIONAL SATELLITE SYSTEM

The Government of Australia and the Government of the United States of
America, through the National Aeronautics and Space Administration (NASA),

Noting the desire of the Government of Australia to establish a National
Satellite System to provide national telecommunications for Australia based on
the use of geostationary communications satellites;

Desiring to record their responsibilities and the terms and conditions under
which NASA shall furnish launch and associated services, utilizing the Space
Transportation System, on a reimbursable basis, for the space segment of
Australia's National Satellite System, the satellites for which shall be owned and
operated by AUSSAT Pty Limited (AUSSAT), a company incorporated in the
Australian Capital Territory and which must by law have at least three quarters of
its shareholding held by or on behalf of the Government of Australia;

Have agreed:

Article 1. LAUNCH SERVICE AGREEMENTS

The Government of the United States and the Government of Australia
intend that, at an appropriate time NASA and AUSSAT shall negotiate and enter
into Launch Services Agreement or Agreements (hereinafter called the "Launch
Services Agreement") which shall be subject to United States laws and shall
express the specific terms and conditions under which NASA shall furnish,
consistent with this Agreement, launch and associated services to AUSSAT.

Article 2. UNITED STATES LAUNCH POLICY

The launch and associated services shall be provided in accordance with the
United States policy governing the provision of launch assistance, approved by
the President on August 6, 1982, for those satellite projects and payloads which
are for peaceful purposes and are consistent with obligations of the Government
of the United States under relevant international agreements and arrangements
binding on the Government of the United States, and with United States laws,
regulations and published policy.

Article 3. PAYLOADS

Apogee and perigee propulsive stages and related airborne equipment, if any,
shall constitute a portion of the payloads.

Article 4. RESPONSIBILITIES

NASA and AUSSAT shall set out, in the relevant Launch Services
Agreement, their responsibilities for exchanging relevant technical, operational

Came into force on 7 March 1985 by signature, in accordance with article 101).
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and mission-unique data and providing those services appropriate and necessary
for the implementation of the missions covered by this Agreement.

Article 5. REIMBURSEMENT PROVISIONS

Reimbursement for launch services shall be specified in the Launch Services
Agreement and shall be consistent with the terms of 14 CFR 1214 for the Space
Transportation System. Any revisions in reimbursement provisions published
after the signature of a Launch Services Agreement shall not be applied
retroactively to such Agreement unless such application is agreed to in writing by
both parties to the Launch Services Agreement.

Article 6. LIABILITY

The Launch Services Agreement shall allocate any liability that may arise out
of the launch and associated services to be provided by NASA and by its
contractors and sub-contractors.

Article 7. EXCHANGE AND HANDLING OF DATA

Data to be provided under Article 4 shall be exchanged by NASA and
AUSSAT through their respective project managers and shall be used and handled
as provided under the relevant Launch Services Agreement. In the event that it is
necessary for AUSSAT to furnish data which it has designated as proprietary,
NASA shall protect such designated data to the extent permitted under United
States law.

Article 8. REGISTRATION OF SPACE OBJECTS

In the event that Australia becomes a party to the Convention on the
Registration of Objects Launched Into Outer Space (hereinafter referred to as the
Convention), done at New York City, January 14, 1975,' the Government of
Australia shall ensure that, in accordance with the Convention, each space object
separated in earth orbit from its launch vehicle shall be registered and that
appropriate information regarding the space object shall be furnished to the
Secretary-General of the United Nations. Prior to Australia becoming a party to
the Convention, AUSSAT shall furnish to NASA, in a timely manner, all
appropriate information regarding the space object or objects to enable the
Government of the United States to fulfill its obligations under the Convention.
The Government of the United States shall ensure that the launch vehicles shall be
registered in accordance with the Convention.

Article 9. JURISDICTION AND CONTROL OVER SPACE OBJECTS

The Government of Australia shall have jurisdiction and control over space
objects upon separation in earth orbit from their respective launch vehicles.

Article 10. ENTRY INTO FORCE, DURATION AND AMENDMENTS

1. This Agreement shall enter into force upon signature and shall remain in
force until July 1, 1994.

2. In the event that either Government wishes to terminate this Agreement,
it shall notify the other Government in writing. The Agreement shall terminate six
months after receipt of the notification.

United Nations. Treaty Series. vol. 1023. p. 15.
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3. This Agreement may be amended only by written agreement of both
Governments.

4. Termination of this Agreement under paragraph 2 above shall not affect
the obligations of NASA and AUSSAT with respect to launch and associated
services provided after that date under a Launch Services Agreement executed on
or before that date. In the event of termination, any financial questions arising
therefrom shall be resolved in accordance with the Launch Services Agreement or
other applicable agreements between NASA and AUSSAT.

IN WITNESS WHEREOF, the undersigned, duly authorized thereto, have signed
this Agreement.

DONE at Washington this sixty-sixth day of one thousand, nine hundred and
eighty-five.

For the Government For the Government of the United
of Australia: States of America by the National

Aeronautics and Space Administra-
tion:

[Signed] [Signed]
ROBERT C. COTTON JAMES M. BEGGS

Ambassador for Australia Administrator
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE L'AUSTRALIE ET LE
GOUVERNEMENT DES ETATS-UNIS D'AMERIQUE RELATIF
A LA FOURNITURE DE SERVICES DE LANCEMENT ET DE
SERVICES CONNEXES POUR LE SYSTEME DE SATELLITE
NATIONAL DE L'AUSTRALIE

Le Gouvernement de I'Australie et le Gouvernement des Etats-Unis
d'Amdrique represent par ia National Aeronautics and Space Agency (NASA),

Prenant acte du ddsir du Gouvernement de l'Australie d'6tablir un syst~me de
satellite national aux fins de doter I'Australie d'un r6seau national de t lMcommu-
nications au moyen de satellites de communication gdostationnaires,

D6sireux de consigner leurs responsabilit6s ainsi que les clauses et conditions
en vertu desquelles la NASA fournira, contre remboursement, des services de
lancement et des services connexes au moyen du Syst~me de transport spa-
tial, pour le segment spatial du Syst~me de satellite national de l'Australie, ainsi
que les satellites dont la propridt6 sera d~tenue et qui seraient exploit6s par

* AUSSAT Pty Limited (AUSSAT), soci~td enregistr6e selon le droit de l'Aus-
tralian Capital Territory et dont au moins les trois quarts du capital-actions doit
obligatoirement 6tre ddtenu par ou au nom du Gouvernement de l'Australie,

Sont convenus de ce qui suit

Article premier. ACCORDS DE SERVICES DE LANCEMENT

Le Gouvernement des Etats-Unis et le Gouvernement de 'Australie
prdvoient qu'au moment opportun la NASA et I'AUSSAT n6gocieront et
concluront un Accord ou plusieurs Accords de services de lancement (ci-apr~s
ddnommds ,, Accord de services de lancement >) qui seront r6gis par ia 16gislation
des Etats-Unis et qui stipuleront les clauses et conditions en vertu desquelles la
NASA fournira A. I'AUSSAT, en conformit6 avec le prdsent Accord, des services
de lancement et des services connexes.

Article 2. POLITIQUE DE LANCEMENT DES ETATS-UNIS

Les services de lancement et les services connexes seront assur6s confor-
mdment A la politique des Etats-Unis relative A la prestation de tels services,
approuvde par le President le 6 ao0t 1982, en ce qui concerne les projets relatifs
aux satellites et aux charges utiles destinds A des fins pacifiques et qui sont
conformes aux obligations souscrites par le Gouvernement des Etats-Unis aux
termes d'accords internationaux pertinents et d'accords similaires liant les Etats-
Unis, Ai Ia Idgislation et L. la rdglementation des Etats-Unis ainsi qu'. la politique
dnonc6e par les Etats-Unis en la mati~re.

Article 3. CHARGE UTILE

La charge utile comprend les 6tages propulseurs d'apogde et de p~rig e et, le
cas dchdant, I'dquipement de vol connexe.

Entrd en vigueur le 7 mars 1985 par la signature, conform~ment au paragraphe I de I'article 10.
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Article 4. ATTRIBUTIONS

La NASA et I'AUSSAT stipuleront, dans les Accords de services de
lancement, leurs responsabilitds concernant I'dchange de donndes techniques et
opdrationnelles propres A la mission ainsi que la prestation des services approprids
et n6cessaires A l'exdcution des missions prdvues au prdsent Accord.

Article 5. DISPOSITIONS EN MATILRE DE REMBOURSEMENT

Les modalitds de remboursement des services de lancement seront d6finies
dans l'Accord de services de lancement et seront conformes aux termes du
document 14 CFR 1214 concernant le Syst(me de transport spatial. Toute rdvision
des dispositions relatives au remboursement publie apr~s la signature de
I'Accord de services de lancement n'aura aucun effet r troactif en ce qui concerne
ledit Accord, sous rdserve d'un accord mutuel des deux Paties communiqud par
dcrit.

Article 6. RESPONSABILITt

L'Accord de service de lancement ddfinira la repartition des responsabilitds
rdsultant de la fourniture des services de lancement et des services connexes par
la NASA et par ses sous-traitants primaires et secondaires.

Article 7. ECHANGE ET MANIEMENT DES DONNI-ES

L'dchange des donndes entre ]a NASA et I'AUSSAT pr~vu A I'article 4 se
fera par l'entremise des directeurs de projet respectifs. Ces donn(es seront
exploit6es et manides conformment aux dispositions pertinentes de l'Accord de
services de lancement. Si I'AUSSAT dtait amende A fournir des donndes qu'elle
aurait d~clardes comme dtant sa propri6t6 exclusive, la NASA protdgera lesdites
donndes dans les limites autorisdes par la 16gislation des Etats-Unis.

Article 8. IMMATRICULATION DES OBJETS SPATIAUX

En cas d'accession par I'Australie A la Convention sur l'immatriculation des
objets lances dans l'espace extra-atmosphdrique (ci-apr~s ddnommde ,, la
Convention -) faite A New York le 14 janvier 1975', le Gouvernement de
I'Australie, conform6ment aux dispositions de ladite Convention, verra A ce que
chaque objet spatial lancd sur une orbite terrestre L partir de son v6hicule de
lancement soit immatricul6 et que les informations approprides concernant ledit
objet soient transmises au Secrdtaire gm6nral de I'Organisation des Nations Unies.
Avant l'accession de I'Australie A la Convention, I'AUSSAT fournira A la NASA,
en temps opportun, tous renseignements appropri6s concernant l'objet spatial de
mani~re A permettre au Gouvernement des Etats-Unis de remplir ses obligations
aux termes de la Convention. Le Gouvernement des Etats-Unis verra A
l'enregistrement des vdhicules de lancement conformment aux dispositions de la
Convention.

Article 9. CONTR6LE DES OBJETS SPATIAUX

Le Gouvernement de I'Australie exerce sajuridiction et son contr6le sur les
objets spatiaux lances sur une orbite terrestre A partir de leurs vdhicules de
lancement respectifs.

Nations Unies. Recueji des Traites. vol. 1023. p. 15.
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Article 10. ENTRIE EN VIGUEUR, DURIE ET PROCIDURE D'AMENDEMENT

I. Le prdsent Accord entrera en vigueur A compter de sa signature et le
resterajusqu'au lIjuillet 1994.

2. Au cas o I'un des Gouvernements souhaiterait mettre fin A l'Accord, il
notifiera I'autre Gouvernement par dcrit de son intention. L'Accord prendra alors
fin six mois apr~s la date de r6ception de ladite notification.

3. Les dispositions du pr6sent Accord ne pourront 6tre modifides que par
accord mutuel et dcrit des Parties.

4. L'extinction du prdsent Accord aux termes du paragraphe 2 du present
article n'affectera en aucune maniere les obligations de la NASA et de I'AUSSAT
en ce qui concerne les services de lancement et les services connexes fournis
postdrieurement en vertu d'un Accord de services de lancement conclu A la date
ou avant la date d'extinction du prdsent Accord. En cas d'extinction du present
Accord, les questions financieres qui pourraient en decouler seront rdglees
conformdment a I'Accord de services de lancement ou A tous autres accords
applicables conclus entre ]a NASA et I'AUSSAT.

EN FOI DE QUOI les soussignds, A ce dcment autorisds, ont signd le present
Accord.

FAIT A Washington, le 66, jour de 1985.

Pour le Gouvernement Pour le Gouvernement des Etats-Unis
de I'Australie d'Amdrique reprdsentd par la Na-

tional Aeronautics and Space Admin-
istration :

[Signe] [Signe]
ROBERT C. COTTON JAMES M. BEGGS

Ambassadeur de i'Australie Administrateur

Vol. 1429, 1-24242
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EXCHANGES OF NOTES CONSTITUTING AN AGREEMENT' BE-
TWEEN AUSTRALIA AND THE UNITED STATES OF AMER-
ICA REGARDING THE APLICATION OF THE AGREEMENT
CONCERNING PEACEFUL USES OF NUCLEAR ENERGY2

Note No. 336/85
113/3I/I

The Embassy of Australia presents its compliments to the Department of
State and has the honour to refer to the Agreement between Australia and the
United States of America concerning Peaceful Uses of Nuclear Energy signed at
Canberra on 5 July 1979' (hereinafter referred to as "the Agreement on Peaceful
Uses") and in particular to paragraph 2 of Article I thereof.

The Embassy has further the honour to refer to consultations that have taken
place concerning the application of paragraph 2 of Article I of the Agreement on
Peaceful Uses. During the course of those consultations the following under-
standings were reached:

(a) The Government of Australia shall advise the Government of the United
States on a case-by-case basis as to whether a person or persons under Australian
jurisdiction is authorized to co-operate under the Agreement on Peaceful Uses.

(b) The Government of the United States shall provide the Government of
Australia with a complete list of the names and mailing addresses of all persons
within the United States that are authorized to receive source material or special
nuclear material subject to the Agreement on Peaceful Uses. This list shall be
updated and retransmitted annually. However, deletions of persons from the list
shall be reported as they occur. Any person in the United States is an authorized
recipient of equipment and components.

The Embassy has the honour to propose that if the foregoing is acceptable to
the Government of the United States of America this Note and the Department's
confirmatory reply shall constitute an agreement between the Government of
Australia and the Government of the United States of America which shall enter
into force on the date of the Department's reply and shall remain in force for as
long as the Agreement on Peaceful Uses remains in force unless otherwise agreed
by the two Governments.

The Embassy of Australia avails itself of this opportunity to renew to the
Department of State the assurances of its highest consideration.

Washington, D.C., 2 August 1985

Came into force on 2 August 1985. the date of the note in reply. in accordance with the provisions of the said
notes.

' United Nations. Treary Series. vol. 1217. p. 211.
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II

Note No. 337/85
113/3/I/I

The Embassy of Australia presents its compliments to the Department of
State and has the honour to refer to the Agreement between Australia and the
United States of America concerning Peaceful Uses of Nuclear Energy, signed at
Canberra on 5 July 1979 (hereinafter referred to as "the Agreement on Peaceful
Uses") and in particular to paragraph 3 of Article 1, Articles 5, 7 and 9 and the
Agreed Minute.

The Embassy of Australia has further the honour to propose that when items
are to be transferred between the Parties to the Agreement on Peaceful Uses such
items shall become subject to the Agreement on Peaceful Uses upon arrival at the
port of entry in the territory of the receiving Party, and responsibility in
accordance with the Agreement on Peaceful Uses for physical security and
safeguards with respect to such items will be assumed by the receiving Party at
that time, unless the Parties jointly designate another point with respect to the
transfer of a particular item or items.

The Embassy of Australia has further the honour to propose that when items
subject to the Agreement on Peaceful Uses are to be retransferred by a Party to
the Agreement on Peaceful Uses to a third state, the retransferring Party shall
retain responsibility in accordance with the Agreement on Peaceful Uses for
assuring physical security and safeguards with respect to such items until they
arrive at the point of entry in the territory of the third state. Upon its entry into
force for each Party the Convention on the Physical Protection of Nuclear
Material, done at Vienna on 26 October 1979,' shall regulate for such Party
physical protection on international nuclear transport, it being understood that the
obligations in the Convention do not derogate from the physical security
requirements under Article 7 of the Agreement on Peaceful Uses.

The Embassy has the honour to propose that if the foregoing is acceptable to
the Government of the United States of America this Note and the Department's
confirmatory reply shall constitute an agreement between the Government of
Australia and the Government of the United States of America which shall enter
into force on the date of the Department's reply and shall remain in force for as
long as the Agreement on Peaceful Uses remains in force unless otherwise agreed
by the two Governments.

The Embassy of Australia avails itself of this opportunity to renew to the

Department of State the assurances of its highest consideration.

Washington, D.C., 2 August 1985

United Nations. Treaty Series. vol. 1456. No. 1-24631.
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III

Note No. 338/85
113/3I/I

The Embassy of Australia presents its compliments to the Department of
State and has the honour to refer to the Agreement between Australia and the
United States of America concerning Peaceful Uses of Nuclear Energy, signed at
Canberra on July 5, 1979 (hereinafter referred to as "the Agreement on Peaceful
Uses").

With reference to discussions between the two Governments on Article 2 of
the Agreement on Peaceful Uses the Embassy has the honour to propose that in
making a designation pursuant to sub-paragraphs (b), (c) and (h) of Article 2 of the
Agreement on Peaceful Uses, the Parties shall take into account International
Atomic Energy Agency document INFCIRC/209, Memorandum B, as further
clarified in the Annex to INFCIRC/209.

The Embassy has the honour to propose that if the foregoing is acceptable to
the Government of the United States of America, this Note and the Department's
confirmatory reply shall constitute an agreement between the Government of
Australia and the Government of the United States of America which shall enter
into force on the date of the Department's reply and shall remain in force for as
long as the Agreement on Peaceful Uses remains in force unless otherwise agreed
by the two Governments.

The Embassy of Australia avails itself of this opportunity to renew to the
Department of State the assurances of its highest consideration.

Washington, D.C., 2 August 1985

IV

Note No. 339/85
113/31/11

The Embassy of Australia presents its compliments to the Department of
State and has the honour to refer to the Agreement between Australia and the
United States of America concerning Peaceful Uses of Nuclear Energy signed at
Canberra on 5 July 1979 (hereinafter referred to as "the Agreement on Peaceful
Uses") and in particular to paragraph 2 of Article 5 thereof.

The Embassy has further the honour to refer to consultations that have taken
place concerning the application of paragraph 2 of Article 5 of the Agreement on
Peaceful Uses. During the course of those consultations the following under-
standings were reached.
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(A) Retransfer from the United States of America of source material or
special nuclear material subject to the Agreement on Peaceful Uses may take
place to third countries which have an agreement in force with Australia
concerning nuclear transfers in relation to which agreement the Government of
Australia has not advised the United States Government that it has found it
necessary to suspend, cancel or refrain from making nuclear transfers.

(B) The Government of Australia shall provide the United States Govern-
ment with and keep updated the list of countries to which retransfers may be made
in accordance with Australia's national laws and regulations, the preceding sub-
paragraph and the agreement concerned.

(C) Notwithstanding the provisions of sub-paragraphs (A) and (B) above,
the following material which is subject to the Agreement on Peaceful Uses,
namely uranium 233, uranium enriched to 20 percent or greater in the isotope 235,
plutonium and irradiated source or special nuclear material, shall be retransferred
from the United States only in accordance with special conditions agreed upon in
writing between the Parties to the Agreement on Peaceful Uses.

(D) The United States Government is prepared to give its advance consent
to the retransfer from Australia to a third country of source material or special
nuclear material subject to the Agreement on Peaceful Uses in the following
manner:

When, based on the export license issued by the United States Nuclear Reg-
ulatory Commission and in accordance with the relevant paragraphs of the
Administrative Arrangement established pursuant to paragraph 2 of Article 13 of
the Agreement on Peaceful Uses, third country consignees are identified to the
Government of Australia, such identification shall, unless the Government of
Australia is otherwise notified by the United States Government, constitute
advance consent of the United States Government to the retransfer of the
designated material to that third country consignee.

(E) Each Party shall notify the other Party of any retransfer pursuant to sub-
paragraphs (A) or (D) above, in accordance with the procedures set out in the
aforementioned Administrative Arrangement.

The Embassy has the honour to propose that if the foregoing is acceptable to
the Government of the United States of America this Note and the Department's
confirmatory reply shall constitute an agreement between the Government of
Australia and the Government of the United States of America which shall enter
into force on the date of the Department's reply and shall remain in force for as
long as the Agreement on Peaceful Uses remains in force unless otherwise agreed
by the two Governments.

The Embassy of Australia avails itself of this opportunity to renew to the
Department of State the assurances of its highest consideration.

Washington, D.C., 2 August 1985
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V

Note No. 340/85
11313/I//

The Embassy of Australia presents its compliments to the Department of
State and has the honour to refer to the Agreement between Australia and the
United States of America concerning Peaceful Uses of Nuclear Energy, signed at
Canberra on 5 July 1979 (hereinafter referred to as "the Agreement on Peaceful
Uses").

With reference to discussions between the two Governments on the duration
of safeguards the Embassy has the honour to propose the following:

1. Material, equipment or components transferred pursuant to the Agree-
ment on Peaceful Uses and material used in or produced through the use of
material, equipment or components so transferred shall no longer be subject to the
Agreement on Peaceful Uses if:

(A) Such material, equipment or components have been transferred beyond
the jurisdiction of the recipient Party in accordance with paragraph 2 of
Article 5;

(B) The Parties jointly determine that such material, equipment or components
are no longer usable for any nuclear activity relevant from the point of view
of safeguards;

(C) With respect to source or special nuclear material, the Parties jointly
determine that such material is no longer practicably recoverable for
processing into a form in which it is usable for any nuclear activity relevant
from the point of view of safeguards; or

(D) Otherwise jointly determined by the Parties.

2. In making the judgement whether material is no longer usable for (or is no
longer practicably recoverable for processing into a form which is usable for) any
nuclear activity relevant from the point of view of safeguards, a determination
made by the International Atomic Energy Agency (hereinafter referred to as the
"IAEA") in accordance with the provisions for the termination of safeguards
contained in the relevant safeguards agreement between the Party concerned and
the IAEA shall be accepted unless the other Party disagrees with the IAEA
determination. In the latter case, the material shall remain subject to the
Agreement on Peaceful Uses until the disagreement is resolved.

The Embassy of Australia has the honour to propose that if the foregoing is
acceptable to the Department, this Note and the Department's confirmatory reply
shall constitute an agreement between the Government of the United States of
America and the Government of Australia which shall enter into force on the date
of the Department's reply and shall remain in force for as long as the Agreement
on Peaceful Uses remains in force unless otherwise agreed by the two
Governments.

The Embassy of Australia avails itself of this opportunity to renew to the
Department of State the assurances of its highest consideration.

Washington, D.C., 2 August 1985
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VI

Note No. 341/85
113/3/I/1

The Embassy of Australia presents its compliments to the Department of
State and has the honour to refer to the Agreement between Australia and the
United States of America concerning Peaceful Uses of Nuclear Energy, signed at
Canberra on 5 July 1979 (hereinafter referred to as "the Agreement on Peaceful
Uses") and in particular to paragraph 3 of Article 4 and paragraph 1 of Article 6
thereof.

I. In accordance with discussions on the subject of reprocessing of certain
spent fuels in the United States, the Embassy has the honour to propose that spent
fuel from the Australian HIFAR Reactor which is either United States origin
material transferred to Australia from the United States subject to the Agreement
on Peaceful Uses or United States origin material used in or produced through the
use of any material, equipment or components subject to the Agreement on
Peaceful uses may be transferred pursuant to the Agreement on Peaceful Uses
from Australia to the United States and may be reprocessed there in accordance
with the obligations of the United States to the International Atomic Energy
Agency and subject to the following conditions:

(A) The material recovered as a result of reprocessing or a quantity equivalent in
terms of the U-235 content derived from the spent fuel shall, as mutually
arranged between the two Parties, be made available for peaceful uses
designated by the Government of Australia; and

(B) Administrative arrangements in accordance with paragraph 2 of Article 13 of
the Agreement on Peaceful Uses shall be established to provide for the
implementation of this agreement.

2. The Embassy further notes that appropriate contractual arrangements
shall be established prior to the commencement of the reprocessing.

The Embassy has the honour to propose that if the foregoing is acceptable to
the Government of the United States of America this Note and the Department's
confirmatory reply shall constitute an agreement between the Government of
Australia and the Government of the United States of America which shall enter
into force on the date of the Department's reply and shall remain in force for as
long as the Agreement on Peaceful Uses remains in force unless otherwise agreed
by the two Governments.

The Embassy of Australia avails itself of this opportunity to renew to the
Department of State the assurances of its highest consideration.

Washington, D.C., 2 August 1985
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VII

The Department of State refers to the Embassy of Australia's Notes num-
ber 336, 337, 338, 339, 340 and 341 of August 2, 1985, concerning implementation
of the Agreement Between the United States of America and Australia
Concerning Peaceful Uses of Nuclear Energy, signed at Canberra on July 5, 1979.

The Department confirms that the proposals and understandings set forth in
these Notes are acceptable to the Government of the United States of America
and that the Embassy's Notes and this reply shall constitute agreements between
the Government of the United States of America and the Government of
Australia, which shall enter into force on today's date and shall remain in force for
as long as the Agreement for Peaceful Uses remains in force, unless otherwise
agreed by the two Governments.

Department of State
Washington, August 2, 1985

Vol. 1429. 1-24241
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[TRADUCTION - TRANSLATION]

ECHANGES DE NOTES CONSTITUANT UN ACCORD' ENTRE
L'AUSTRALIE ET LES ETATS-UNIS D'AMERIQUE RELATIF
A L'APPLICATION DE L'ACCORD CONCERNANT L'UTILISA-
TION DE L'INERGIE NUCLEAIRE A DES FINS PACIFIQUES2

Note n° 
336/85

113/3/1/I

L'ambassade d'Australie pr~sente ses compliments au Dpartement d'Etat et
a I'honneur de se r~fdrer A I'Accord entre I'Australie et les Etats-Unis d'Amdrique
concernant l'utilisation de I'6nergie nucidaire des fins pacifiques sign6
Canberra le 5 juillet 19792 (ci-apr s ddnommd o I'Accord sur les utilisations
pacifiques ,), et notamment au paragraphe 2 de I'article premier dudit Accord.

L'ambassade a en outre l'honneur de se r6fdrer aux consultations qui ont eu
lieu au sujet de l'application du paragraphe 2 de I'article premier de l'Accord sur
les utilisations pacifiques. Durant ces consultations, les Parties sont parvenues A
une entente sur les points suivants :

a) Le Gouvernement australien informera les Etats-Unis dans chaque cas
d'espce si une personne ou des personnes relevant de lajuridiction de l'Australie
sont autorisdes A coopdrer au titre de I'Accord sur les dnergies pacifiques.

b) Le Gouvernement des Etats-Unis fournira au Gouvernement australien
une liste complkte comprenant les noms et adresses postales de toutes les
personnes qui, aux Etats-Unis, sont autorisdes t recevoir des mati~res nuclaires
brutes ou des mati~res nuclaires sp~ciales, sous rdserve de l'Accord sur les
utilisations pacifiques. Cette liste, mise A jour, sera transmise A nouveau tous les
ans. Les noms des personnes qui seraient ray~es de la liste seront toutefois
communiquds au fur et A mesure. Toute personne demeurant aux Etats-Unis est
autorisde i recevoir du matdriel et des composants.

L'ambassade a l'honneur de proposer que si les arrangements qui pr~cident
rencontrent I'agrdment du Gouvernement des Etats-Unis d'Amdrique, la pr6sente
note et la rdponse du Ddpartement confirmant son accord constituent entre le
Gouvernement de I'Australie et le Gouvernement des Etats-Unis d'Amdrique un
accord qui entrera en vigueur A la date de ia rdponse du Ddpartement et qui restera
en force aussi longtemps que l'Accord sur les utilisations pacifiques, A moins que
les deux Gouvernements n'en conviennent autrement.

L'ambassade d'Australie saisit l'occasion, etc.

Washington (D.C.), le 2 aotit 1985

Entrd en vigueur le 2 ao~t 1985. date de la note de rdponse. conform6ment aux dispositions desdites notes.

Nations Unies. Recited des Traites. vol. 1217. p. 211.
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II

Note n' 337/85
113/3/1/I

L'ambassade d'Australie prdsente ses compliments au Ddpartement d'Etat et
a l'honneur de se r~fdrer A I'Accord entre l'Australie et les Etats-Unis d'Amdrique
concernant l'utilisation de I'dnergie nucldaire A des fins pacifiques, signd A
Canberra le 5 juillet 1979 (ci-apr~s ddnommd , I'Accord sur les utilisations
pacifiques ,,), et notamment au paragraphe 3 de l'article premier, aux articles 5,
7 et 9 et au Memorandum d'accord.

L'ambassade d'Australie a en outre I'honneur de proposer que Iorsque des
articles sont appel~s A dtre transfords entre les Parties t 'Accord sur les
utilisations pacifiques, ils soient soumis aux dispositions de I'Accord lors de leur
arrivde au port d'entrde situd sur le territoire de la Partie qui les reqoit et que cette
dernire assume ds lors la responsabilitd de leur sdcuritd physique et de
l'observation des garanties conform6ment aux dispositions de l'Accord, A moins
que les deux Parties ne ddsignent ensemble un autre point oil s'effectuera le
transfert d'un article ou d'articles particuliers.

L'ambassade d'Australie a en outre I'honneur de proposer que lorsque des
articles soumis aux dispositions de l'Accord sur les utilisations pacifiques sont
appelds A 8tre retransf6r6s A un Etat tiers par une Partie A I'Accord, la Partie
operant le retransfert demeure responsable de la sdcuritd physique et de
l'observation des garanties en ce qui concerne lesdits articles, conform6ment aux
dispositions de I'Accord, jusqu'A ce qu'ils arrivent au point d'entr6e situd sur le
territoire de I'Etat tiers. Lors de son entrde en vigueur A I'dgard de chacune des
Parties, la Convention sur la protection physique des matibres nuclaires, faite A
Vienne le 26 octobre 1979', rdgira A leur dgard la protection physique des
transports nucldaires internationaux, 6tant entendu que les obligations posdes
dans la Convention s'entendent sans prejudice des dispositions relatives A la
s6curitd physique figurant A l'article 7 de i'Accord sur les utilisations pacifiques.

L'ambassade a I'honneur de proposer que si les arrangements qui prcedent
rencontrent l'agrdment du Gouvernement des Etats-Unis d'Am~rique, la pr6sente
note et la rdponse du D6partement confirmant son accord constituent entre le
Gouvernement de l'Australie et le Gouvernement des Etats-Unis d'Amdrique un
accord qui entrera en vigueur A la date de la r6ponse du Ddpartement et qui restera
en force aussi Iongtemps que I'Accord sur les utilisations pacifiques, ' moins que
les deux Gouvernements n'en conviennent autrement.

L'ambassade d'Australie saisit I'occasion, etc.

Washington (D.C.), le 2 aoft 1985

Nations Unies. Receil des Traitis. vol. 1456. n' 1-24631.
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III

Note n* 338/85
113/3/I/I

L'ambassade d'Australie prdsente ses compliments au Ddpartement d'Etat et
a I'honneur de se r~fdrer A I'Accord entre I'Australie et les Etats-Unis d'Amdrique
concernant l'utilisation de I'dnergie A des fins pacifiques signd A Canberra le
5 juillet 1979 (ci-apr~s ddnommd , l'Accord sur les utilisations pacifiques ,).

Se r~fdrant aux dchanges de vues intervenus entre les deux Gouvernements
au sujet de I'article 2 de l'Accord sur les utilisations pacifiques, l'ambassade
a I'honneur de proposer qu'en procddant aux designations prdvues aux alindas b,
c et h de i'article 2 de I'Accord, les Parties tiennent compte du document
INFCIRC/209, Memorandum B, de I'Agence internationale de I'dnergie ato-
mique, tel que prdcisd dans l'annexe A INFCIRC/209.

L'ambassade a I'honneur de proposer que si les arrangements qui prcedent
rencontrent l'agrdment du Gouvernement des Etats-Unis d'Amdrique, la prdsente
note et la rdponse du Ddpartement confirmant son accord constituent entre le
Gouvernement de I'Australie et le Gouvernement des Etats-Unis d'Am~rique un
accord qui entrera en vigueur A la date de la r~ponse du Ddpartement et qui restera
en force aussi longtemps que I'Accord sur les utilisations pacifiques, A moins que
les deux Gouvernements n'en conviennent autrement.

L'ambassade d'Australie saisit l'occasion, etc.

Washington (D.C.), le 2 aofit 1985

IV

Note n' 339/85
113/3/1/1

L'ambassade d'Australie prdsente ses compliments au D6partement d'Etat et
a l'honneur de se r6fdrer a I'Accord entre i'Australie et les Etats-Unis d'Am6rique
concernant 1'utilisation de l'dnergie nuciaire A des fins pacifiques sign6 A
Canberra le 5 juillet 1979 (ci-apr~s ddnommd ,, l'Accord sur les utilisations
pacifiques -), et notamment au paragraphe 2 de l'article 5 dudit Accord.

L'ambassade a en outre l'honneur de se r6fdrer aux consultations qui ont eu
lieu au sujet de l'application du paragraphe 2 de l'article 5 de l'Accord sur les
utilisations pacifiques. Au cours de ces consultations, les Parties sont parvenues A
une entente sur les points suivants :

A) Les Etats-Unis d'Amdrique pourront retransf6rer des matiires nu-
cldaires brutes ou des mati~res nucldaires spdciales soumises q l'Accord sur les
utilisations pacifiques vers des pays tiers qui ont avec l'Australie un accord en
vigueur au sujet des transferts nucl6aires, A condition que le Gouvernement
australien n'ait pas avisd le Gouvernement des Etats-Unis A ce propos, qu'il ajugd
n~cessaire de suspendre ou d'abolir les transferts nucl6aires, ou de s'abstenir d'en
opdrer.

Vol. 1429, 1-24243
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B) Le Gouvernement australien fournira au Gouvernement des Etats-Unis
une liste, qu'il tiendra A jour, des pays A destination desquels des retransferts
peuvent 6tre opdr6s conform6ment aux lois et rfglements australiens, de 1'alin6a
prdcddent et de l'accord consid6r6.

C) Nonobstant les dispositions des alindas A et B ci-dessus, le matdriel
suivant qui est soumis aux dispositions de l'Accord sur les utilisations pacifiques,
A savoir l'uranium 233, l'uranium enrichi A 20 p. 100 ou plus en isotope 235, le
plutonium et les matiires nuci6aires brutes ou les mati-res nucldaires sp~ciales
irradides ne pourront etre retransfdr6es par les Etats-Unis que dans les conditions
spdciales dont il aura 6td convenu par 6crit entre les Parties audit Accord.

D) Le Gouvernement des Etats-Unis est disposd A donner par avance son
consentement au retransfert par 'Australie A un pays tiers de matieres nucldaires
brutes ou de matieres nucidaires sp6ciales, sous r6serve des dispositions de
l'Accord sur les utilisations pacifiques aux conditions suivantes :

Lorsque, sur la base de la licence d'exportation ddlivr6e par la Commission
amdricaine de r6glementation des matieres nucleaires et conform6ment aux para-
graphes pertinents de I'Arrangement administratif conclu en application du
paragraphe 2 de l'article 13 de I'Accord sur les utilisations pacifiques, les noms de
destinataires de pays tiers auront dt6 communiques au Gouvernement australien,
cette identification constituera, sauf avis contraire du Gouvernement des Etats-
Unis au Gouvernement australien, le consentement par avance du Gouvernement
des Etats-Unis au retransfert des matieres d~signdes auxdits destinataires de pays
tiers.

E) Chacune des Parties notifiera A I'autre tout retransfert opdr6 en
application des alin6as A ou D ci-dessus, conform~ment aux procddures fix6es
dans I'Arrangement administratif susmentionn6.

L'ambassade a I'honneur de proposer que si les arrangements qui prdcedent
rencontrent I'agrdment du Gouvernement des Etats-Unis d'Amdrique, la pr6sente
note et la rdponse du D6partement confirmant son accord constituent entre le
Gouvernement de I'Australie et le Gouvernement des Etats-Unis d'Am6rique un
accord qui entrera en vigueur A la date de la rdponse du D6partement et qui restera
en force aussi longtemps que l'Accord sur les utilisations pacifiques, A moins que
les deux Gouvernements n'en conviennent autrement.

L'ambassade d'Australie saisit l'occasion, etc.

Washington (D.C.), le 2 aofit 1985
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V
Note n, 340/85
113/3/1/I

L'ambassade d'Australie prdsente ses compliments au Ddpartement d'Etat et
a I'honneur de se r~fdrer A l'Accord entre I'Australie et les Etats-Unis d'Amdrique
concernant l'utilisation de I'dnergie nucldaire A des fins pacifiques signd A
Canberra le 5 juillet 1979 (ci-apr~s ddnommd ,, I'Accord sur les utilisations
pacifiques -).

Se r~fdrant aux discussions intervenues entre les deux Gouvernements au
sujet de la dur6e des garanties, l'ambassade a I'honneur de proposer ce qui suit :

1. Les matiires, le matdriel ou les composants transfdrds en application de
l'Accord sur les utilisations pacifiques et les mati~res utilisdes dans toute mati re,
matdriel ou composant ainsi transfdr ou produites du fait de I'utilisation de telles
matires, matdriels ou composants ne seront plus soumis aux dispositions de
I'Accord si :
A) Lesdits mati~res, matdriels ou composants ont 6td transfdr6s dans des

territoires hors de la juridiction de la Partie qui les regoit, conform6ment au
paragraphe 2 de I'article 5;

B) Les Parties d6cident d'un commun accord que ces mati~res, ce matdriel ou
ces composants ne peuvent plus 6tre utilisds pour une quelconque activitd
nucldaire soumise des garanties;

C) En ce qui concerne les mati~res nuclaires brutes ou les mati~res nucidaires
spdciales, les Parties d6cident d'un commun accord que iesdites mati~res ne
peuvent plus dans la pratique 6tre r6cup6r6es aux fins de traitement sous une
forme qui se pr6te A leur utilisation pour une quelconque activitd nucldaire
soumise A des garanties; ou

D) Si les Parties en d~cident autrement d'un commun accord.

2. Pour trancher ia question de savoir si des matires ne sont plus utilisables
ou rdcup~rables dans la pratique aux fins de traitement sous une forme qui se
pr6te L leur utilisation pour une quelconque activitd nucl~aire soumise A des
garanties, la decision prise A cet dgard par l'Agence internationale de l'dnergie
atomique (ci-apr~s ddnommde <, I'AIEA), conformment aux dispositions re-
latives A la cessation des garanties figurant dans l'Accord pertinent de garantie
conclu entre la Partie intdressde et I'AIEA, sera accept6e A moins que l'autre
Partie ne conteste la d6cision de I'AIEA. En ce cas, les matires resteront
soumises aux dispositions de l'Accord sur les utilisations pacifiques jusqu'A
rdsolution du d6saccord avec I'AIEA.

L'ambassade d'Australie a I'honneur de proposer que si les arrangements qui
prdc&dent rencontrent I'agrdment du Gouvernement des Etats-Unis d'Amdrique,
la prdsente note et la rdponse du Ddpartement confirmant son accord constituent
entre le Gouvernement de I'Australie et le Gouvernement des Etats-Unis
d'Amdrique un accord qui entrera en vigueur A la date de la r6ponse du
Ddpartement et qui restera en force aussi longtemps que l'Accord sur les
utilisations pacifiques, A moins que les deux Gouvernements n'en conviennent
autrement.

L'ambassade d'Australie saisit l'occasion, etc.

Washington (D.C.), le 2 aoxt 1985
Vol. 1429. 1-24243



318 United Nations - Treaty Series * Nations Unies - Recueil des Trait~s 1986

VI

Note n° 341/85
113/3/I/I

L'ambassade d'Australie prdsente ses compliments au Ddpartement d'Etat et
a I'honneur de se r~fdrer A l'Accord entre I'Australie et les Etats-Unis d'Amdrique
concernant I'utilisation de 1'dnergie nuclaire t des fins pacifiques signd A
Canberra le 5 juillet 1979 (ci-apr~s d~nommd o l'Accord sur les utilisations
pacifiques ,), et notamment au paragraphe 3 de I'article 4 et au paragraphe I de
I'article 6.

1. Comme suite aux discussions qui ont eu lieu au sujet du retraitement de
certains combustibles usds aux Etats-Unis, I'ambassade a i'honneur de proposer
que le combustible usd du r~acteur australien HIFAR qui consiste soit en mati~res
originaires des Etats-Unis transfdrdes par ces derniers A l'Australie sous rdserve
des dispositions de 'Accord sur les utilisations pacifiques, soit en mati~res ou en
matdriel originaires des Etats-Unis utilisds dans toute mati~re, mat6riel ou
composant soumis aux dispositions de l'Accord sur les utilisations pacifiques, ou
produit du fait de l'utilisation de telles mati res, mat6riel ou composants, peut 6tre
transfdrd d'Australie aux Etats-Unis en application de l'Accord sur les utilisations
pacifiques et peut dtre retraitd dans ce dernier pays conformment aux obligations
assumes par les Etats-Unis h 1'dgard de l'Agence internationale de 1'dnergie
atomique, aux conditions suivantes :
A) Les mati~res rdcupdrdes comme suite au retraitement ou une quantitd

6quivalente sur le plan de la teneur en uranium 235 tird du combustible usd
seront, suivant ce qui sera convenu d'un commun accord par les deux
Parties, mises A la disposition du Gouvernement australien pour etre utilis6es
aux fins pacifiques ddsigndes par lui; et

B) Des arrangements administratifs seront conclus, conformdment au paragra-
phe 2 de I'article 13 de l'Accord sur les utilisations pacifiques, pour la mise en
ceuvre de I'Accord.
2. L'ambassade note, en outre, que des arrangements contractuels appro-

prids seront conclus avant que le retraitement ne commence.

L'ambassade a I'honneur de proposer que si les arrangements qui prdc~dent
rencontrent I'agr~ment du Gouvernement des Etats-Unis d'Am~rique, la prdsente
note et la rdponse du Ddpartement confirmant son accord constituent entre le
Gouvernement de I'Australie et le Gouvernement des Etats-Unis d'Amdrique un
accord qui entrera en vigueur A la date de la rdponse du D6partement et qui restera
en force aussi longtemps que I'Accord sur les utilisations pacifiques, A moins que
les deux Gouvernements n'en conviennent autrement.

L'ambassade d'Australie saisit l'occasion, etc.

Washington (D.C.), le 2 aofit 1985
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VII

Le Ddpartement d'Etat se rdf~re aux notes no 336, 337, 338, 339, 340 et 341 du
2 aocit 1985 de I'Ambassade d'Australie, relatives A la mise en oeuvre de I'Accord
entre I'Australie et les Etats-Unis d'Amdrique concernant l'utilisation de l'dnergie
nuciaire A des fins pacifiques, signd A Canberra le 5 juillet 1979.

Le D~partement confirme que les propositions et interpretations figurant
dans ces notes rencontrent I'agrdment du Gouvernement des Etats-Unis
d'Amdrique et que les notes de l'ambassade et la prdsente rdponse constituent des
accords entre le Gouvernement des Etats-Unis d'Amdrique et le Gouvernement
de I'Australie, qui entreront en vigueur A la date de cejour et resteront en vigueur
aussi longtemps que i'Accord sur les utilisations pacifiques, A moins que les deux
Gouvernements n'en conviennent autrement.

Ddpartement d'Etat
Washington, le 2 ao~t 1985
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ANNEX A ANNEXE A

No. 4214. CONVENTION ON THE IN-
TERNATIONAL MARITIME ORGAN-
IZATION. DONE AT GENEVA ON
6 MARCH 1948'

ACCEPTANCE of the amendments to the
above-mentioned Convention, adopted
by the Intergovernmental Maritime Con-
sultative Organization Assembly by res-
olution A.450 (XI) of 15 November 19792

Instrument deposited on:

30 June 1986

ECUADOR

(The amendments came into force for all
States members of the International Mar-
itime Organization, including Ecuador, on
10 November 1984, in accordance with
article 62 of the Convention.)

Registered ex officio on 30 June 1986.

I United Nations. Treats Series, vol. 289, p. 3; for the
amendments, see vol. 607, p. 276; vol. 649, p. 334;
vol. 1080. p. 374; vol. 1276. p. 468: vol. 1285. p. 318;
vol. 1380. p. 268; for the rectification of the authentic
Spanish text. see vol. 1520. No. A-4214; for other
subsequent actions, see references in Cumulative
Indexes Nos. 4 to 14. as well as annex A in volumes 907.
913. 928. 942, 954. 963, 973. 980. 985. 987, 999. 1001.
1006. 1007 1017. 1021. 1023. 1025. 1031, 1042. 1043,
1060, 1080. 1089. 1092. 1106, 1110. 1120. 1122. 1126.
1128. 1130, 1144. 1146, 1153, 1156, 1161, 1162. 1166.
1175. 1181. 1196. 1213. 1216, 1224, 1271, 1276 (adoption
of new title). 1285, 1302, 1317. 1325, 1338. 1358. 1380,
1386, 1387. 1397. 1398, 1404. 1405, 1408, 1410, 1412,
1417 and 1423.

2 Ibid.. vol. 1380. p. 268.

Vol. 1429. A-4214

N, 4214. CONVENTION PORTANT
CREATION DE L'ORGANISATION
MARITIME INTERNATIONALE.
FAITE A GENtVE LE 6 MARS 1948'

ACCEPTATION des amendements A la
Convention susmentionnde adoptds par
I'Assemble de I'Organisation maritime
consultative intergouvernementale par la
rdsolution A.450 (XI) du 15 novembre
19792

Instrument dipose le

30 juin 1986

EQUATEUR

(Les amendements sont entrds en vigueur
pour tous les Etats membres de l'Organisa-
tion maritime internationale, y compris
I'Equateur, le 10 novembre 1984, confor-
m~ment A l'article 62 de la Convention.)

Enregistre d'office le 30juin 1986.

I Nations Unies, Recueji des Traits, vol. 289, p. 3;
pour les modifications, voir vol. 607, p. 276; vol. 649.
p. 335; vol. 1080. p. 375; vol. 1276, p. 477; vol. 1285,
p. 321; vol. 1380, p. 275; pour la rectification du texte
authentique espagnol, voir vol. 1520, no A-4214; pour les
autres faits ultdrieurs, voir les rdffrences donndes dans
les Index cumulatifs n0° 

4 & 14, ainsi que 'annexe A des
volumes 907, 913, 928. 942, 954.963.973. 980, 985. 987.
999, 1001. 1006. 1007, 1017, 1021, 1023, 1025, 1031, 1042,
1043. 1060. 1080. 1089, 1092, 1106, 1110, 1120, 1122,
1126. 1128, 1130, 1144, 1146, 1153, 1156, 1161, 1162,
1166. 1175, 1181, 11%, 1213. 1216, 1224, 1271, 1276
(adoption du nouveau titre), 1285, 1302. 1317, 1325.
1338. 1358, 1380, 1386, 1387. 1397, 1398, 1404. 1405,
1408. 1410, 1412, 1417 et 1423.

2 Ibid., vol. 1380, p. 275.
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No. 4776. AGREEMENT BETWEEN THE GOVERNMENT OF THE UNITED
KINGDOM OF GREAT BRITAIN AND NORTHERN IRELAND AND THE
GOVERNMENT OF THE COMMONWEALTH OF AUSTRALIA FOR AIR
SERVICES BETWEEN AND THROUGH THEIR RESPECTIVE TERRITORIES.
SIGNED AT LONDON ON 7 FEBRUARY 1958'

AMENDMENT to the route schedule annexed to the above-mentioned Agreement

Effected by an agreement in the form of an exchange of notes dated at Canberra on
29 May 1985, which came into force on 29 May 1985, the date of the note in reply, in
accordance with the provisions of the said notes.

The schedule to the above-mentioned Agreement of 7 February 1958 was replaced by
the following:

SCHEDULE

SECTION A

Routes to be served by the designated airlines of the United Kingdom

Points
of departure

United Kingdom

II Hong Kong

III Hong Kong

IV United Kingdom

Intermediate
points

Europe
Middle East
Pakistan
India
Sri Lanka
Bangladesh
South and South
East Asia in-

cluding Hong
Kong and Bru-
nei

Philippines
Brunei

Malaysia
Indonesia
Brunei

Nicosia
Addis Ababa
(Other intermedi-

ate points to be
agreed)

Seychelles

Points in Australian

territory

Darwin
Brisbane
Sydney
Melbourne
Perth
Adelaide

Points beyond

New Zealand

Darwin
Sydney
Melbourne
Brisbane

Perth
Darwin

Sydney or Mel-
bourne

Perth

United Nations. TreatY Series. vol. 335, p. 23. and annex A in volumes 497, 590 and 975.
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Route Points
number of departure

V United Kingdom

Intermediate
points

Republic of Ire-
land

Azores
Bermuda
Points in the

Caribbean (in-
cluding the Ba-
hamas)

Mexico
Tahiti
Fiji
Auckland

Points in Australian
territory

Melbourne or
Sydney

Notes, Section A

(1) The designated airline or airlines of the United Kingdom may on any or all flights
omit calling at any of the above-mentioned points, provided that the agreed services on
these routes begin at a point in United Kingdom territory.

(2) Notwithstanding Article 3, paragraph 5, of the Air Services Agreement traffic
rights on Routes IV and V of Section A may not be exercised without prior agreement
between the aeronautical authorities of the Contracting Parties.

SCHEDULE

SECTION B

Routes to be served by the designated airlines of Australia

Points
of departure

Australia

II Australia
(except via
Perth)

III Australia
(via Perth)

IV Australia

Intermediate
points

South and South
East Asia includ-

ing Hong Kong
and Brunei

Bangladesh
Sri Lanka
India
Pakistan
Midle East
Europe

Brunei
Philippines

Indonesia
Malaysia
Thailand

Seychelles
(Other intermedi-

ate points to be
agreed)

Addis Ababa
Nicosia

Points in United
Kingdom territory

London
Manchester

Hong Kong

Hong Kong

London

Vol. 1429. A-4776
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Route Points
number of departure

V Australia

Intermediate
points

Auckland
Fiji
Tahiti
Mexico
Points in the

Caribbean (in-
cluding the Ba-
hamas)

Bermuda
Azores
Republic of Ire-

land

Points in United
Kingdom territory

London

Notes, Section B

(I) The designated airline or airlines of Australia may on any or all flights omit calling
at any of the above-mentioned points, provided that the agreed services on these routes
begin at a point in Australian territory.

(2) Notwithstanding Article 3, paragraph 5, of the Air Services Agreement traffic
rights on Routes IV and V of Section B may not be exercised without prior agreement
between the aeronautical authorities of the Contracting Parties.

Authentic text of the Amendment: English.

Certified statement was registered by Australia on 7 July 1986.

Vol. 1429, A-4776

Points beyond
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N, 4776. ACCORD ENTRE LE GOUVERNEMENT DU ROYAUME-UNI DE
GRANDE-BRETAGNE ET D'IRLANDE DU NORD ET LE GOUVERNEMENT
DU COMMONWEALTH D'AUSTRALIE RELATIF AUX SERVICES AtRIENS
ENTRE LEURS TERRITOIRES RESPECTIFS ET AU-DELA. SIGNE A
LONDRES LE 7 FEVRIER 1958'

MODIFICATION du tableau de routes annexd I'Accord susmentionnd

Effectude par un accord sous forme d'dchange de notes en date A Canberra du 29 mai
1985, lequel est entrd en vigueur le 29 mai 1985, date de la note de rdponse, conformdment
aux dispositions desdites notes.

Le tableau A l'Accord susmentionnd du 7 fdvrier 1958 a dtd remplacd par le suivant

[TRADUCTION - TRANSLATION]

TABLEAU

SECTION A

Routes que desserviront les entreprises dsign4es par le Royaume-Uni

Route Points
numero de d~part

I Royaume-Uni

II Hong-Kong

III Hong-Kong

IV Royaume-Uni

Points
intermidiaires

Europe
Moyen-Orient
Pakistan
Inde
Sri Lanka
Bangladesh
Asie du Sud et du

Sud-Est
(y compris
Hong-Kong et
Brundi)

Philippines
Brundi

Malaisie
Indondsie
Brundi

Nicosie
Addis-Abeba
(Autres points

intermddiaires
devant faire
l'objet d'un ac-
cord)

Seychelles

Points sur le territoire
australien

Darwin
Brisbane
Sydney
Melbourne
Perth
Adelaide

Points au-deld

Nouvelle-Zdlande

Darwin
Sydney
Melbourne
Brisbane

Perth
Darwin

Sydney ou Mel-
bourne

Perth

Nations Unies. Rectei des Traites. vol. 335. p. 23. et annexe A des volumes 497, 590 et 975.

Vol. 1429. A-4776
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Route Points
numiro de depart

V Royaume-Uni

Points
intermediaires

Rdpublique
d'Irlande

Agores
Bermudes
Points dans les

Antilles (y com-
pris les Baha-
mas)

Mexique
Tahiti
Fidji
Auckland

Points sur le territoire
australien

Melbourne ou
Sydney

Notes, Section A

1) L'entreprise ou les entreprises ddsignges par le Royaume-Uni pourront ne pas
faire escale A tel ou tel point susmentionnd, lors de l'un quelconque des vols ou de tous les
vols, A condition que le point de depart des services convenus sur ces routes se trouve sur
le territoire du Royaume-Uni.

2) Nonobstant le paragraphe 5 de l'article 3 de l'Accord relatif aux services adriens,
aucun droit de trafic ne pourra tre exercd sur les routes IV et V de la section A en
I'absence d'accord prdalable entre les autoritds adronautiques des Parties contractantes.

TABLEAU

SECTION B

Routes que desserviront les entreprises ddsignges par I'Australie

Route Points
numbro de depart

I Australie

II Australie
(sauf via Perth)

III Australie
(via Perth)

Points
intermediaires

Asie du Sud et du
Sud-Est
(y compris
Hong-Kong et
Brundi

Bangladesh
Sri Lanka
Inde
Pakistan
Moyen-Orient
Europe

Brunti
Philippines

Indondsie
Malaisie
Thailande

Points sur le territoire
du Royaume-Uni

Londres
Manchester

Hong-Kong

Hong-Kong

Points au-deld

Points au-deld

Japon

Vol. 1429. A-4776
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Route Points
numro de dipart

IV Australie

V Australie

Points Points sur le territoire
intermtdiaires du Royaume-Uni

Seychelles
(Autres points

intermddiaires
devant faire
l'objet d'un
accord)

Addis-Abeba
Nicosie
Londres

Auckland
Fidji
Tahiti
Mexique
Points dans les

Antilles (y com-
pris les Baha-
mas)

Bermudes
Aqores
Rdpublique

d'Irlande

Londres

Notes, Section B

1) L'entreprise ou les entreprises ddsigndes par l'Australie pourront ne pas faire
escale A tel ou tel point susmentionnd, lors de l'un quelconque des vols ou de tous les vols,

condition que le point de d6part des services convenus sur ces routes se trouve sur le
territoire du Royaume-Uni.

2) Nonobstant le paragraphe 5 de I'article 3 de l'Accord relatif aux services adriens,
aucun droit de trafic ne pourra tre exercd sur les routes IV et V de la section B en
I'absence d'accord pr6alable entre les autoritds adronautiques des Parties contractantes.

Texte authentique de la modification : anglais.

La dt5claration certifiee a ete enregistrge par l'Australie le 7juillet 1986.

Vol. 1429. A-4776
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No. 4789. AGREEMENT CONCERNING THE ADOPTION OF UNIFORM CONDI-
TIONS OF APPROVAL AND RECIPROCAL RECOGNITION OF APPROVAL
FOR MOTOR VEHICLE EQUIPMENT AND PARTS. DONE AT GENEVA ON
20 MARCH 1958'

ENTRY INTO FORCE of amendments to regulation No. 202 annexed to the above-
mentioned Agreement

The amendments were proposed by the Government of the Netherlands and circulated
by the Secretary-General to the Contracting Parties on 3 February 1986. They came into
force on 3 July 1986, in accordance with article 12 (1) of the Agreement.

02 Series of amendments to Regulation No. 20

"UNIFORM PROVISIONS CONCERNING THE APPROVAL OF MOTOR VEHICLE HEADLAMPS
EMITTING AN ASYMMETRICAL PASSING BEAM OR A DRIVING BEAM OR BOTH AND

EQUIPPED WITH HALOGEN LAMPS (H 4 LAMPS)"

Throughout the text of the Regulation (English only),
for "lamp(s)" read "filament lamp(s)"

for "headlight(s)" read "headlamp(s)"
Title of the Regulation (cover page, pages i and I, delete:

"... and of the lamps themselves"
Contents, amend to read:

B. Technical requirements for headlamps

C. Further administrative provisions
Annexes

Annex 1. Communication concerning the approval (or refusal or withdrawal of
approval) of a type of H4 headlamp pursuant to Regulation No. 20

Annex 2. Verification of conformity of production of headlamps equipped with H4
lamps

Annex 3. Arrangements of approval marks

Annex 4. Measuring screen

United Nations, Treaty Series, vol. 335. p. 211; vol. 516, p. 378 (rectification of the authentic English and
French texts of article 1 (8)); vol. 609. p. 290 (amendment to article 1 (1)); vol. 1059, p. 404 (rectification of the
authentic French text of article 12 (2)); for subsequent actions, see references in Cumulative Indexes Nos. 4 to 14, as
well as annex A in volumes 915. 917. 926. 932, 940. 943.945.950, 951,955,958, 960, 961,963,966, 973,974,978,981,
982. 985, 986, 993. 995. 997. 1003. 1006. 1010. 1015. 1019. 1020, 1021, 1024, 1026, 1031, 1035, 1037, 1038, 1039, 1040,
1046,1048.1050, 1051. 1055, 1060, 1065. 1066,1073,1078, 1079, 1088, 1092,1095, 1097, 1098,1106, 1110, 1111, 1112,
1122. 1126, 1130, 1135. 1136, 1138. 1139, 1143. 1144,1145, 1146, 1147, 1150, 1153, 1156, 1157. 1162, 1177, 1181, 1196,
1197, 1198, 1199. 1205. 1211, 1213, 1214, 1216, 1218, 1222, 1223, 1224, 1225, 1235. 1237, 1240,1242, 1247, 1248,1249,
1252. 1253, 1254, 1255, 1256, 1259, 1261, 1271, 1273. 1275, 1276, 1277, 1279, 1284, 1286, 1287, 1291, 1293, 1294, 1295,
1299, 1300, 1301. 1302. 1308. 1310, 1312. 1314, 1316, 1317. 1321, 1323, 1324, 1327, 1328, 1330. 1331, 1333, 1335, 1336,
1342. 1347. 1348. 1349. 1350, 1352, 1355, 1358, 1361, 1363, 1364, 1367, 1374, 1379. 1389, 1390, 1392, 1394, 1398, 1401,
1402, 1404. 1405, 1406. 1408. 1409. 1410. 1412. 1413. 1417, 1419. 1421, 1422, 1423, 1425 and 1428.

2 Ibid.. vol. 774. p. 174. and vol. 1019. p. 374.

Vol. 1429. A-4789
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Annex 5. Tests for stability of photometric performance of headlamps in operation"

Paragraph 1, read:

"Headlamps of different 'types' means headlamps which differ in such essential
respects as:".

Paragraph 1.1

Delete.

Renumber paragraphs 1.1.1 to 1.1.5 as 1.1 to 1.5.

Paragraph 1.1.3 (old), read:

"... refraction, absorption and/or deformation during operation; the fitting or.
Paragraphs 1.2, 1.2.1, 1.2.2, 1.2.3, 1.2.4 and 1.2.5

Delete.

Paragraph 2, title, read:

"Application for approval of a headlamp".' Text of footnote to read:

"' Application for approval of a filament lamp: see Regulation No. 37".
Paragraph 2.2.1, read:

"drawings in triplicate, sufficiently detailed to permit identification of the type (see
paragraphs 3.2 and 4.2). The drawings shall show the position intended for the approval
number and additional symbols in relation to the circle of the approval mark; they shall
show the headlamp in cross (vertical) section and in front elevation, with details of the
flutings, if any, of the lens;".

Paragraphs 2.2.1.1 and 2.2.1.2

Delete.

Paragraph 2.2.3

(Does not affect the English text)

Paragraphs 2.2.3.2 and 2.2.4

Delete.

Paragraph 2.2.3.3

To become paragraph 2.2.3.2.

Paragraph 3, title, read:

,Markings2".
Paragraph 3.1

Delete the words "and lamps".

Paragraph 3.2
Delete: "A space of sufficient size to accommodate the approval mark shall be

provided on every lamp;".

For footnote reference "2" read "3".

Paragraph 4.1

Delete the words "or lamp".

In United Nations Treaty Series. volume 774, footnote indicators which are part of the authentic text appear as

asterisks, * being the first footnote on a page.

Vol. 1429. A-4789
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Paragraph 4.2, read:

"An approval number shall be assigned to each type approved. Its first two digits (02)
shall indicate the series of amendments incorporating the most recent major technical
amendments made to the Regulation at the time of issue of the approval. The same
Contracting Party may not assign this number to another type of headlamp covered by this
Regulation.4 Notice of approval or of refusal of approval of a type of headlamp pursuant to
this Regulation shall be communicated to the Parties to the Agreement which apply this
Regulation by means of a form conforming to the model shown in annex I of the present
Regulation and of an attached drawing (supplied by the applicant for approval) in a format
not exceeding A4 (210 x 297 mm), or folded to that format and on an appropriate scale."

Footnotes

Renumber footnotes 1, 2 and 3 as 2, 3 and 4.

Paragraph 4.3

Delete the words "and every lamp".

Paragraph 4.3.1
Renumber footnote reference 4 as 5.

Paragraph 4.3.1.1

Renumber footnote reference 5 as 6.

Footnotes

Renumber footnotes 4 and 5 as 5 and 6.

In footnote 6 (new numbering) insert after "Finland": "18 for Denmark, 19 for
Romania, 20 for Poland and 21 for Portugal."

Paragraph 4.3.2.7, replace the text by the following:

"In every case the relevant operating mode used during the test procedure according
to paragraph 1.1.1.1. of annex 5 and the allowed voltage(s) according to paragraph 1. 1.1.2.
of annex 5 shall be stipulated on the approval certificates and on the notice transmitted to
the countries which are Contracting Parties to the Agreement and which apply this
Regulation.

In the corresponding cases the device shall be marked as follows:

On units meeting the requirements of this Regulation which are so designed that
the filament of the passing beam shall not be lit simultaneously with that of any other
lighting function with which it may be reciprocally incorporated:

an oblique stroke (/) shall be placed behind the passing lamp symbol in the
approval mark.

On units meeting the requirements of annex 5 of this Regulation only when
supplied with a voltage of 6 V or 12 V, a symbol consisting of the number 24 crossed
out by an oblique cross (X4), shall be placed near the filament lamp holder".

Section B, title, read:

"B. TECHNICAL REQUIREMENTS FOR HEADLAMPS
7"' .

Add the following footnote 7:
"I Technical requirements for filament lamps: see Regulation No. 37" and

renumber footnote 6 as 8.

Add two new paragraphs 5.2.1 and 5.2.2, to read:

-5.2.1 Headlamps shall be fitted with a device enabling them to be so adjusted on the
vehicles as to comply with the rules applicable to them. Such a device need
not be fitted on components in which the reflector and the diffusing lens

Vol. 1429, A-4789



332 United Nations - Treaty Series e Nations Unies - Recueil des Trait~s 1986

cannot be separated, provided the use of such components is confined to
vehicles on which the headlamp setting can be adjusted by other means.

Where a headlamp providing a driving beam and a headlamp providing a
passing beam, each equipped with its own lamp, are assembled to form a
composite unit the adjusting device shall enable each optical system
individually to be duly adjusted.

5.2.2 However, these provisions shall not apply to headlamp assemblies whose
reflectors are indivisible. For this type of assembly the requirements of
paragraph 6.3. of the present Regulation shall apply. Where more than one
light source is used to provide the main beam, the combined functions shall be
used to determine the maximum value of the illumination (Em)."

Paragraph 5.3

Renumber footnote reference 6 as 8 and add the following sentence:

"The filament lamp holder shall conform to the characteristics given on data sheet
7005-39-1 of IEC Publication 61-2, third edition 1969."

Insert a new paragraph 5.5 to read:

"5.5 Complementary tests shall be done according to the requirements of annex 5 to
ensure that in use there is no excessive change in photometric performance".

Paragraph 6.1.3

Second sentence, renumber footnote reference 7 as 9.

Paragraph 6.1.4, read:

"The dimensions determining the position of the filaments inside the standard filament
lamp are shown in the relevant data sheets of Regulation No. 37".

Footnote

Renumber footnote 7 as 9.

Paragraph 6.2.2.1

Renumber footnote reference 8 as 10.

Paragraph 6.2.2.3

Renumber footnote reference 9 as i1.

Paragraph 6.2.3

Renumber footnote reference 10 as 12.

Footnotes

Renumber footnotes 8, 9 and 10 as 10, I1 and 12.

Paragraph 6.2.4

Renumber footnote reference 11 as 13.

Paragraph 7.1

Last line, for "2854°K", read "2856K", and renumber footnote reference 12 as 14.

Paragraph 8

Renumber footnote reference 13 as 15.

Paragraph 9

Renumber footnote reference 14 as 16.

Footnotes

Renumber footnotes 11, 12, 13 and 14 as 13, 14, 15 and 16.

Vol. 1429. A-4789
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Section C, paragraphs 11, 11.1, 11.2, 11.3, 12, 12.1, 12.2, 12.3, 12.4, 12.5, 13, 13.1, 13.2,
14 and 15

Delete.

Section D. COMMON PROVISIONS, read:
-C. FURTHER ADMINISTRATIVE PROVISIONS"

Paragraph 16

Renumber as paragraph 11, delete footnote reference 15 and footnote and add at the
end:

... and to paragraph 3 of annex 5 of this Regulation".

Add a new paragraph 12, to read:
"12. Transitional provisions

12.1. As from the date of entry into force of the 02 series of amendments to this
Regulation no Contracting Party applying it shall refuse to grant approvals
under this Regulation as amended by the 02 series of amendments.

12.2. As from 24 months after the date of entry into force mentioned in para-
graph 12.1. above, Contracting Parties applying this Regulation shall grant
approvals only if the type of headlamp corresponds to the requirements of
this Regulation as amended by the 02 series of amendments.

12.3. Existing approvals granted under this Regulation before the date mentioned
in paragraph 12.2. above shall remain valid.

However, Contracting Parties applying this Regulation may prohibit the
fitting of devices which do not meet the requirements of this Regulation as
amended by the 02 series of amendments:

12.3. I. On vehicles for which type approval or individual approval is granted more
than 24 months after the date of entry into force mentioned in paragraph
12. 1. above.

12.3.2. On vehicles first registered more than 5 years after the date of entry into
force mentioned in paragraph 12.1. above."

Paragraphs 17, 17.1 and 17.2
Renumber as paragraphs 13, 13.1 and 13.2.

Paragraph 18
Renumber as paragraph 14, and delete the words "or lamp".

Paragraph 19

Renumber as paragraph 15.

Annex / (communication form):

Delete the heading "Model A".

Model B, delete entirely.

Item 1, complete with

"... HC/R, HC/R, HC/R, HC/, HC/,HC/,*".
_00 4-00. -- Io 4-10

Add a new item 2 to read:
"The passing lamp filament may/may not * be lit simultaneously with the driving

lamp filament and/or another reciprocally incorporated headlamp".

Vol. 1429, A-4789
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Add a new item 3 to read:
"The headlamp may be used with filament lamp(s) of 6 V, 12 V, 24 * V rated

voltage".

Items 2 to 16 (old) renumber as 4 to 18.

Annex 2

Paragraph 3

Delete footnote reference I and footnote 1.

Paragraph 3.2.1

For "H" read "HV".

Paragraphs 3.2.2

For "H" read "HV"; renumber footnote reference 2 and footnote 2 as I.

Add new paragraph 5, to read:

-5. See also annex 5, paragraph 3 of this Regulation".

Annex 3

For "2439" read "022439" throughout.

Delete the whole of figure "A. Lamps".

Delete the headings "B. Headlights" and "B. Headlights (continued)".

Note

Add a first sentence to read:
"The first two figures of the approval number indicate that the approval was

issued in conformity with the requirements of this Regulation as amended by the
02 series of amendments."

Add new figures 6 and 7 as follows:

HC/R HC/

022439 022439
Figure 6 Figure 7

Identification of a headlamp meeting the requirements of Regulation No. 20

with respect to both the passing beam with respect to the passing beam only
and the driving beam and designed for and designed for right-hand traffic only.
right-hand traffic only.

The passing lamp filament shall not be lit simultaneously with the driving lamp
filament and/or another reciprocally incorporated headlamp".

Vol. 1429. A-4789
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Annex 5, replace the text by the following:

"ANNEX 5

TESTS FOR STABILITY OF PHOTOMETRIC PERFORMANCE
OF HEADLAMPS IN OPERATION

Compliance with the requirements of this annex is not sufficient for the approval of
headlamps incorporating lenses of plastic material.

TESTS ON COMPLETE HEADLAMPS

Once the photometric values have been measured according to the prescriptions of this
Regulation, in points for Emax for driving beam and HV, 50 R, B 50 L for passing beam (or
HV, 50 L, B 50 R for headlamps designed for left-hand traffic) a complete headlamp sample
shall be tested for stability of photometric performance in operation. "Complete head-
lamp" shall be understood to mean the complete lamp itself including those surrounding
body parts and lamps which could influence its thermal dissipation.

I. TEST FOR STABILITY OF PHOTOMETRIC PERFORMANCE

The tests shall be carried out in a dry and still atmosphere at an ambient
temperature of 23' C -- 50 C, the complete headlamps being mounted on a base
representing the correct installation on the vehicle.

1.1. Clean headlamp

The headlamp shall be operated for twelve hours as described in subpara-
graph I.1.1. and checked as prescribed in subparagraph 1.1.2.

1.1.1. Test procedure

The headlamp shall be operated for a period according to the specified time, so
that:

1.1.1.1. (a) In the case where only one lighting function (driving or passing beam) is to be
approved, the corresponding filament is lit for the prescribed time **;

(b) In the case of a reciprocally incorporated passing lamp and driving lamp (dual
filament lamp or two filament lamps):

If the applicant declares that the headlamp is to be used with a single
filament lit* at a time, the test shall be carried out in accordance with this
condition, activating** each specified function successively for half the
time specified in paragraph 1.1.;
In all other cases* **, the headlamp, shall be subjected to the following
cycle until the time specified is reached:

15 minutes, passing-beam filament lit

5 minutes, all filaments lit;

(c) In the case of grouped lighting functions all the individual functions shall be
lit simultaneously for the time specified for individual lighting functions (a)
also taking into account the use of reciprocally incorporated lighting
functions (b), according to the manufacturer's specifications.

Vol. 1429, A-4789
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Note: * Should two or more lamp filaments be simultaneously lit when headlamp
flashing is used, this shall not be considered as being normal use of the
filaments simultaneously.

** When the tested headlamp is grouped and/or reciprocally incorporated with
signalling lamps, the latter shall be lit for the duration of the test. In the case of
a direction indicator lamp, it shall be lit in flashing operation mode with an
on/off time ratio of approximately one to one.

1.1.1.2. Test voltage

The voltage shall be adjusted so as to supply 90 per cent of the maximum wattage
specified in the Regulation for filament lamps (Regulation No. 37).

The applied wattage shall in all cases comply with the corresponding value of a
filament lamp of 12 V rated voltage, except if the applicant for approval specifies
that the headlamp may be used at a different voltage. In the latter case, the test
shall be carried out with the filament lamp whose wattage is the highest that can
be used.

1.1.2. Test results

1.1.2.1. Visual inspection

Once the headlamp has been stabilized to the ambient temperature, the headlamp
lens and the external lens, if any, shall be cleaned with a clean, damp cotton
cloth. It shall then be inspected visually; no distortion, deformation, cracking or
change in colour of either the headlamp lens or the external lens, if any, shall be
noticeable.

1.1.2.2. Photometric test

Tb comply with the requirements of this Regulation, the photometric values shall
be verified in the following points:

Passing beam:

50 R - B 50 L - HV for headlamps designed for right-hand traffic,

50 L - B 50 R - HV for headlamps designed for left-hand traffic.

Driving-beam:

Point of Emax

Another aiming may be carried out to allow for any deformation of the headlamp
base due to heat (the change of the position of the cut-off line is covered in
paragraph 2).

A 10 per cent discrepancy between the photometric characteristics and the values
measured prior to the test is permissible including the tolerances of the
photometric procedure.

1.2. Dirty headlamp

After being tested as specified in subparagraph 1.1. above, the headlamp shall be
operated for one hour as described in subparagraph 1.1.1., after being prepared
as prescribed in subparagraph 1.2.1., and checked as prescribed in subpara-
graph 1.1.2.

1.2.1. Preparation of the headlamp

1.2.1.1. Test mixture

The mixture of water and a polluting agent to be applied to the headlamp shall be
composed of nine parts (by weight) of silica sand with a grain size distributed

Vol. 1429. A-4789



United Nations - Treaty Series e Nations Unies - Recueil des Traitks

between 0 and 100 p.m, one part (by weight) of vegetal carbon dust of a grain size
distributed between 0 and 100 tm, 0.2 part (by weight) of NaCMC and an
appropriate quantity of distilled water, the conductivity of which is lower than
I mS/m for the purpose of this test.

The mixture must not be more than 14 days old.

1.2.1.2. Application of the test mixture to the headlamp

The test mixture shall be uniformly applied to the entire light emitting surface of
the headlamp and then left to dry. This procedure shall be repeated until the
illumination value has dropped to 15-20 per cent of the values measured for each
following point under the conditions described in this annex:

Point of Emax in driving beam, photometric distribution for a driving/passing
lamp,

Point of Emax in driving beam, photometric distribution for a driving lamp
only,

50 R and 50 V for passing lamp only, designed for right-hand traffic,

50 L and 50 V for a passing lamp only, designed for left-hand traffic.

1.2.1.3. Measuring equipment
The measuring equipment shall be equivalent to that used during headlamp
approval tests. A standard (reference) filament lamp shall be used for the
photometric verification.

2. TEST FOR CHANGE IN VERTICAL POSITION OF THE CUT-OFF LINE UNDER THE

INFLUENCE OF HEAT

This test consists of verifying that the vertical drift of the cut-off line under the
influence of heat does not exceed a specified value for an operating passing lamp.

The headlamp tested in accordance with paragraph 1. 1., shall be'subjected to the
test described in 2. 1., without being removed from or readjusted in relation to its
test fixture.

2.1. Test

The test shall be carried out in a dry and still atmosphere at an ambient
temperature of 230 C ± 5' C.

Using a mass production filament lamp which has been aged for at least one hour
the headlamp shall be operated on passing beam without being dismounted from
or readjusted in relation to its test fixture. (For the purpose of this test, the
voltage shall be adjusted as specified in paragraph 1.1.1.2.). The position of the
cut-off line in its horizontal part (between vv and the vertical line passing through
point B 50 L for right-hand traffic or B 50 R for left-hand traffic) shall be verified
3 minutes (r3) and 60 minutes (r6o) respectively after operation.

The measurement of the variation in the cut-off line position as described above
shall be carried out by any method giving acceptable accuracy and reproducible
results.

2.2. Test results

2.2.1. The result in milliradians (mrad) shall be considered as acceptable for a passing
lamp, only when the absolute value A rl = I r3 - r60 recorded on the headlamp is
not more than 1.0 mrad (A rl -- 1.0 mrad).

2.2.2. However, if this value is more than 1.0 mrad but not more than 1.5 mrad
(1.0 mrad < A rl -- 1.5 mrad) a second headlamp shall be tested as described in
2.1 after being subjected three consecutive times to the cycle as described below,
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in order to stabilize the position of mechanical parts of the headlamp on a base
representative of the correct installation on the vehicle:

Operation of the passing lamp for one hour (the voltage shall be adjusted as
specified in paragraph 1.1.1.2),

Period of rest for one hour.

The headlamp type shall be considered as acceptable if the mean value of the
absolute values A r, measured on the first sample and A ri, measured on the
second sample is not more than 1.0 mrad

(Ar, + Art, 1.0 mrad)

3. CONFORMITY OF PRODUCTION

One of the sample headlamps shall be tested according to the procedure
described in paragraph 2. 1. after being subjected three consecutive times to the
cycle described in paragraph 2.2.2.

The headlamp shall be considered as acceptable if A r does not exceed 1.5 mrad.

If this value exceeds 1.5 mrad but is not more than 2.0 mrad, a second headlamp
shall be subjected to the test after which the mean of the absolute values recorded
on both samples shall not exceed 1.5 mrad."

Annex 6, delete.

Authentic texts of the amendments: English and French.

Registered ex officio on 3 July 1986.
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ENTRY INTO FORCE of amendments to Regulation No. 8' annexed to the Agreement of
20 March 1958 concerning the adoption of uniform conditions of approval and
reciprocal recognition of approval for motor vehicle equipment and parts2

The amendments were proposed by the Government of the Netherlands and circulated
by the Secretary-General to the Contracting Parties on 6 February 1986. They came into
force on 6 July 1986, in accordance with article 12 (1) of the Agreement.

04 Series of amendments to Regulation No. 8

(UNIFORM PROVISIONS CONCERNING THE APPROVAL OF MOTOR VEHICLE HEADLAMPS
EMITTING AN ASYMMETRICAL PASSING BEAM OR DRIVING BEAM OR BOTH AND
EQUIPPED WITH HALOGEN LAMPS (HI, H 2 , or H3 LAMPS))

In the text (English version only) of the Regulation:

For "lamp(s)", read "filament lamp(s)", and
For "headlight(s)", read "headlamp(s)"

In the text of the Regulation:

For "glass(es)" read "lens(es)"

Contents, amend to read as follows:
Section B, read:

"B. TECHNICAL REQUIREMENTS FOR HEADLAMPS"

Section C and paragraphs 11, 12, 13, 14 and 15, delete.

Section D, read:

"C. FURTHER ADMINISTRATIVE PROVISIONS"

renumber paragraph 16 as 11,

add a new paragraph 12, to read:

"12. Transitional provisions"

renumber paragraphs 17, 18 and 19 as 13, 14 and 15.
Annex /, delete "Model A" and the whole sentence concerning Model B.

Annexes 5 to 8, delete.

Add a new Annex 5, to read:

"Annex 5. Tests for stability of photometric performance of headlamps in oper-
ation".

From Title of the Regulation No. 8 at the front page and at pages i and 1, delete:

"... and of the lamps themselves".

Regulation No. 8, title:
Delete: "and of the lamps themselves".

Paragraph I
Delete "or lamp" and "or lamps".

Paragraph 1.1
Delete.
Renumber paragraphs 1.1.1, 1.1.2, 1.1.3, 1.1.4, 1.1.5, and 1.1.6 as 1.1, 1.2, 1.3, 1.4,

1.5 and 1.6.

United Nations, Treat Series, vol. 609, p. 292; vol. 764, p. 388; vol. 932, p. 118, and vol. 1078, p. 358.
- See note I, p. 329 of this volume.
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Paragraphs 1.2, 1.2.1, 1.2.2, 1.2.3, 1.2.4 and 1.2.5

Delete.

Paragraph 1.3 (new), add at the end of the first sentence:

"... refraction, absorption and/or deformation during operation".

Footnote P

Second paragraph, read:

"This Regulation concerns headlamps using halogen filament lamps (H lamps) of
categories HI, H2 and H3. These categories of filament lamps differ essentially in their
design and, more particularly, in the cap. They are not interchangeable, but within one
filament lamp category there may normally be several types."

Paragraph 2

Title, read:

"Application for approval of a headlamp 2" and add the footnote:

"2 Application for approval of a filament lamp: See Regulation No. 37".

Paragraph 2.1

Second sentence read:

"The application shall specify:

Paragraph 2.2.1

At the end, read: " they must show the headlamp in vertical (axial) section and in
front elevation, with details of the flutings, if any, in the lens;"

Paragraphs 2.2.1.1 and 2.2.1.2

Delete.

Paragraph 2.2.3.2

Delete.

Paragraph 2.2.3.3 to become paragraph 2.2.3.2.

Paragraph 2.2.4

Delete.

Paragraph 3

Renumber footnote reference 2 and footnote 2 as 3.

Paragraph 3.1

Delete "and lamps".

Paragraph 3.2

Delete the part up to the first semi-colon and begin: "Each headlamp shall.
renumber footnote reference 3 and footnote 3 as 4.

Paragraph 4.1

Delete "or lamp".

Paragraph 4.2
Read:

"An approval number shall be assigned to each type approved. Its first two digits
(at present 04, corresponding to the 04 Series of Amendments which entered into force

In United Nations TreatY Series volume 609. footnotes which are part of the authentic text were renumbered, I
being the first footnote on a page.
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on.. .) shall indicate the series of amendments incorporating the most recent major
technical amendments made to the Regulation at the time of issue of the approval. The
same Contracting Party may not assign this number to another type of headlamp
coming under.

Paragraph 4.3
Read:

"Notice of approval or refusal of approval of a type of headlamp in application of
this Regulation shall be communicated to the Parties to the Agreement which apply
this Regulation, by means of a form conforming to the model shown in annex I to this
Regulation and of an attached drawing (supplied by the applicant for approval) in a
format not larger than A4 (210 x 297 mm), or folded to that format, if possible, on the
scale 1:."

Paragraph 4.4

Delete "and lamp".

Paragraph 4.4.1

Renumber footnote reference 4 and footnote 4 as 5.

Paragraph 4.4.1.1

Renumber footnote reference 5 and footnote 5 as 6.

Footnote 6 (new numbering)

After "Norway" add "17 for Finland, 18 for Denmark, 19 for Romania, 20 for Poland
and 21 for Portugal".

Paragraphs 4.4.2.7, 4.4.2.7.1 and 4.4.2.7.2

Delete.

Add a new paragraph 4.4.2.7, to read:

"4.4.2.7 In every case the relevant operating mode used during the test procedure
according to paragraph 1.1.1.1. of annex 5 and the allowed voltage(s)
according to paragraph 1.1.1.2. of annex 5 shall be stipulated on the
approval certificates and on the notice transmitted to the countries which
are Contracting Parties to the Agremeent and which apply this Regulation.

In the corresponding cases the device shall be marked as follows:

On units meeting the requirements of this Regulation which are so designed
that the filament of the passing beam shall not be lit simultaneously with that
of any other lighting function with which it may be reciprocally incor-
porated; an oblique stroke (/) shall be placed behind the passing lamp
symbol in the approval mark.

On units meeting the requirements of annex 5 to this Regulation only when
supplied with a voltage of 6 V or 12 V, a symbol consisting of the number 24
crossed out by an oblique cross (X, shall be placed near the filament lamp
holder."

Paragraph 4.5

Delete "On headlights".

Title B:
Read: "B. TECHNICAL REQUIREMENTS FOR HEADLAMPS

7"'

Add footnote 7 to read:

Technical requirements for filament lamps: see Regulation No. 37".
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Insert new paragraph 5.2.1 to read:

-5.2.1 Headlamps shall be fitted with a device enabling them to be so adjusted on the
vehicle as to comply with the rules applicable to them. Such a device need not
be fitted on components in which the reflector and the lens cannot be
separated provided the use of such components is confined to vehicles on
which the headlamp setting can be adjusted by other means. Where a
headlamp providing a driving beam and a headlamp providing a passing beam,
each equipped with its own filament lamp, are assembled to form a composite
unit, the adjusting device shall enable each optical system individually to be
duly adjusted. However, this shall not apply to headlamp assemblies whose
reflectors are indivisible. For this type of assembly, the requirements of
paragraph 6 shall apply."

Paragraph 5.3 amend to read:

"5.3 The components... reflector shall conform to the relevant data sheet in
Regulation No. 37 and be so made.

Renumber footnote reference 6 and footnote 6 as 8.

Paragraph 5.5

Renumber footnote reference 7 and footnote 7 as 9.

Insert a new paragraph 5.6, to read:

"5.6. Complementary tests shall be done according to the requirements of annex 5 to
ensure that in use there is no excessive change in photometric performance."

Paragraph 6.1.3

First line read: "... by means of (a) standard filament lamp(s) designed.

Renumber footnote reference 8 and footnote 8 as 10.

Paragraph 6.1.4

Read:

"The dimensions determining the position of the filament inside the standard lamp
are shown on the relevant data sheet of Regulation No. 37."

Paragraph 6.2.1 replace:

"H H, H4" by "HV H, H 4 "

"H Hl" by "HV Hl"

"H H 2" by "HV H2" and

"H H3" by "HV H3".

Paragraph 6.2.2.1

Renumber footnote reference 9 and footnote 9 as 11.

Paragraph 6.2.2.3

Renumber footnote reference 10 and footnote 10 as 12.

Paragraph 6.2.3

Renumber footnote reference 11 and footnote 11 as 13.

Paragraph 6.2.4

Renumber footnote reference 12 and footnote 12 as 14.

Paragraph 6.3.2.1, replace:

". .. (H)" by .. . (HV)".
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Paragraph 6.3.2.2, replace:

"... . point H" by ". . . point HV".

Paragraph 7.1, replace in the second sentence:
"10" by "CIE" as well as in the footnote 3 (old numbering).

After "585", for "mm" read "nm" in French version only; for "2854 K" read
"2856 K".

Renumber footnote reference 13 and footnote 13 as 15.

Paragraph 8
Renumber footnote reference 14 and footnote 14 as 16.

Paragraph 9
Renumber footnote reference 15 and footnote 15 as 17.

Title C and paragraphs 11, 11.1, 11.2, 11.3, 12, 12.1, 12.2, 12.3, 12.4, 12.5, 13, 13.1, 13.2,
14 and 15
Delete.

Title D

Read:

"C. FURTHER ADMINISTRATIVE PROVISIONS"

Paragraph 16
Renumber paragraph 16 as II and read:

"11. Conformity of production

Every headlamp bearing an approval mark provided for in this Regulation
shall conform to the approved type and meet the photometric requirements
set out above. Compliance with this provision shall be verified in
accordance with annex 2 and paragraph 3 of annex 5 to this Regulation."

Footnote 16

Delete.

Add a new paragraph 12, to read:

"12. Transitional provisions

12.1. As from the date of entry into force of the 04 series of amendments to this
Regulation no Contracting Party applying it shall refuse to grant approvals
under this Regulation as amended by the 04 series of amendments.

12.2. As from 24 months after the date of entry into force mentioned in para-
graph 12. 1. above, Contracting Parties applying this Regulation shall grant
approvals only if the type of headlamp corresponds to the requirements of
this Regulation as amended by the 04 series of amendments.

12.3. Existing approvals granted under this Regulation before the date mentioned
in paragraph 12.2. above shall remain valid.
However, Contracting Parties applying this Regulation may prohibit the
fitting of devices which do not meet the requirements of this Regulation as
amended by the 04 series of amendments:

12.3.1. On vehicles for which type approval or individual approval is granted more
than 24 months after the date of entry into force mentioned in para-
graph 12. 1. above.

12.3.2. On vehicles first registered more than 5 years after the date of entry into
force mentioned in paragraph 12.1. above.
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12.4. Approvals of Hl, H2 and H3 filament lamps already issued in accordance
with Regulation No. 8 before the date of entry into force of this series of
amendments shall remain valid."

Paragraph 17

Renumber as 13.

Paragraph 17.1

Renumber as 13.1 and delete "or a lamp".

Paragraphs 17.2, 18 and 19

Renumber as 13.2, 14 and 15.

Former paragraph 18

Title should read: "Production definitely discontinued"

Delete "or lamp".

Annex I (Communication form)

Delete "Model A". from page I and

Delete the entire text of "Model B".
Item 1, complete with:

HC/R, HC/R, HC/R, HC/, HC/, HC/,*".

Insert a new item 2 to read:

"2. The passing lamp filament may/may not * be lit simultaneously with the driving
lamp filament and/or another reciprocally incorporated headlamp"

Insert a new item to read:

"3. The headlamp may be used with filament lamp(s) of 6 V, 12 V, 24 V * rated
voltage"

Item 2 to 18 (old) renumber as 4 to 20.

Annex 2

Paragraph 3

Delete footnote reference I and footnote 1.

Paragraph 3.2.1

For "H" read "HV".

Paragraph 3.2.2

For "H" read "HV" and renumber footnote reference 2 and footnote 2 as 1.

Annex 3

Delete the entire section "A. Lamps".

Delete "B. Headlamps" and "B. Headlamps (continued)", and in figures 1 to 7, for
"2439" read "042439".

Note: Insert a first sentence to read:

"The first two digits of the approval number indicate that approval was granted in
conformity with the requirements of this Regulation as amended by the 04 series of
amendments".
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Figure 1, add the following indication "a t 12 mm."

Add new figures 8 and 9 to annex 3 to the Regulation as follows:

HC/R I HC/

E2

042439

Figure 8 a = 8 mm min.

04
042439.

Figure 9

Identit'cation of a headlamp meeting the requirements of Regulation No. 8

with respect to both the passing beam with respect to the passing beam only
and the driving beam and designed for and designed for right-hand traffic only.
right-hand traffic only.

The passing lamp filament shall not be lit simultaneously with the driving lamp
filament and/or another reciprocally incorporated headlamp."

Annex 5
Delete.

Annex 6

Delete.

Annex 7

Delete.

Annex 8

Delete.

Add a new annex 5, to read:

"ANNEX 5

TESTS FOR STABILITY OF PHOTOMETRIC PERFORMANCE
OF HEADLAMPS IN OPERATION

Compliance with the requirements of these amendments is not sufficient for the

approval of headlamps incorporating lenses of plastic material.
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TESTS ON COMPLETE HEADLAMPS

Once the photometric values have been measured according to the prescriptions of this
Regulation, in points for Emax for driving beam and HV, 50 R, B 50 L for passing beam (or
HV, 50 L, B 50 R for headlamps designed for left-hand traffic) a complete headlamp sample
shall be tested for stability of photometric performance in operation. "Complete
headlamp" shall be understood to mean the complete lamp itself including those
surrounding body parts and lamps which could influence its thermal dissipation.

I. TEST OF STABILITY OF PHOTOMETRIC PERFORMANCE

The tests shall be carried out in a dry and still atmosphere at an ambient
temperature of 230C ± 50C, the complete headlamp being mounted on a base
representing the correct installation on the vehicle.

1.1. Clean headlamp

The headlamp shall be operated for 12 hours as described in subparagraph 1. 1.1.
and checked as prescribed in subparagraph 1.1.2.

1.1.1. Test procedure

The headlamp shall be operated for a period according to the specified time, so
that:

1. 1. 1.1. (a) In the case where only one lighting function (driving or passing beam) is to be
approved, the corresponding filament is lit for the prescribed time,**

(b) In the case of a reciprocally incorporated passing lamp and driving lamp (dual
filament lamp or two filament lamps):
If the applicant declares that the headlamp is to be used with a single filament
lit* at a time, the test shall be carried out in accordance with this condition,
activating** each specified function successively for half the time specified in
paragraph 1.1.;
In all other cases,*- ** the headlamp, shall be subjected to the following cycle
until the time specified is reached:.

15 minutes, passing-beam filament lit

5 minutes, all filaments lit.

(c) In the case of grouped lighting functions all the individual functions shall be
lit simultaneously for the time specified for individual lighting functions (a)
also taking into account the use of reciprocally incorporated lighting
functions (b), according to the manufacturer's specifications.

1.1.1.2. Test voltage

The voltage shall be adjusted so as to supply 90 per cent of the maximum wattage
specified in the Regulation for filament lamps (Regulation No. 37).
The applied wattage shall in all cases comply with the corresponding value of a
filament lamp of 12 V rated voltage, except if the applicant for approval specifies
that the headlamp may be used at a different voltage. In the latter case, the test
shall be carried out with the filament lamp whose wattage is the highest that can
be used.

* Should two or more lamp filaments be simultaneously lit when headlamp flashing is used, this shall not be
considered as being normal use of the filaments simultaneously.

** When the tested headlamp is grouped and/or reciprocally incorporated with signalling lamps, the latter shall
be lit for the duration of the test. In the case of a direction indicator lamp, it shall be lit in flashing operation mode
with an on/off time ratio of approximately one to one.
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1.1.2. Test results

1.1.2.1. Visual inspection

Once the headlamp has been stabilized to the ambient temperature, the headlamp
lens and the external lens, if any, shall be cleaned with a clean, damp cotton
cloth. It shall then be inspected visually; no distortion, deformation, cracking or
change in colour of either the headlamp lens or the external lens, if any, shall be
noticeable.

1.1.2.2. Photometric test
To comply with the requirements of this Regulation, the photometric values shall
be verified in the following points:

Passing-beam:
50 R - B 50 L - HV for headlamps designed for right-hand traffic,
50 L - B 50 R - HV for headlamps designed for left-hand traffic.

Driving-beam:

Point of Emax
Another aiming may be carried out to allow for any deformation of the headlamp
base due to heat (the change of the position of the cut-off line is covered in
paragraph 2).
A 10 per cent discrepancy between the photometric characteristics and the values
measured prior to the test is permissible including the tolerances of the
photometric procedure.

1.2. Dirty headlamp

After being tested as specified in subparagraph 1.1. above, the headlamp shall be
operated for one hour as described in subparagraph 1.1.1., after being prepared
as prescribed in subparagraph 1.2.1., and checked as prescribed in subpara-
graph 1. 1.2.

1.2.1. Preparation of the headlamp

1.2.1.1. Test mixture

The mixture of water and a polluting agent to be applied to the headlamp shall be
composed of nine parts (by weight) of silica sand with a grain size distributed
between 0 and 100 pLm, one part (by weight) of vegetal carbon dust of a grain size
distributed between 0 and 100 im, 0.2 part (by weight) of NaCMC and an
appropriate quantity of distilled water, the conductivity of which is lower than
I mS/m for the purpose of this test.
The mixture must not be more than 14 days old.

1.2.1.2. Application of the test mixture to the headlamp
The test mixture shall be uniformly applied to the entire light emitting surface of
the headlamp and then left to dry. This procedure shall be repeated until the
illumination value has dropped to 15-20 per cent of the values measured for each
following point under the conditions described in paragraph 1 above:

Point of Emax in driving beam photometric distribution for a driving/passing
lamp,
Point of Emax in driving beam photometric distribution for a driving lamp
only.
50 R and 50 V for a passing lamp only, designed for right-hand traffic,
50 L and 50 V for a passing lamp only, designed for left-hand traffic.
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1.2.1.3. Measuring equipment

The measuring equipment shall be equivalent to that used during headlamp
approval tests. A standard (reference) filament lamp shall be used for the
photometric verification.

2. TEST FOR CHANGE IN VERTICAL POSITION OF THE CUT-OFF LINE UNDER THE

INFLUENCE OF HEAT

This test consists of verifying that the vertical drift of the cut-off line under the
influence of heat does not exceed a specified value for an operating passing lamp.

The headlamp tested in accordance with paragraph 1.1., shall be subjected to the
test described in paragraph 2.1., without being removed from or readjusted in
relation to its test fixture.

2.1. Test

The test shall be carried out in a dry and still atmosphere at an ambient
temperature of 23'C ± 5°C.

Using a mass production filament lamp which has been aged for at least one hour
the headlamp shall be operated on passing beam without being dismounted from
or readjusted in relation to its test fixture. (For the purpose of this test, the
voltage shall be adjusted as specified in paragraph 1.1.1.2.). The position of the
cut-off line in its horizontal (between vv and the vertical line passing through
point B 50 L for right-hand traffic or B 50 R for left-hand traffic) shall be verified
3 minutes (r 3) and 60 minutes (r60) respectively after operation.

The measurement of the variation in the cut-off line position as described above
shall be carried out by any method giving acceptable accuracy and reproducible
results.

2.2. Test results

2.2.1. The result expressed in milliradians (mrad) shall be considered as acceptable
when the absolute value A r[ = I r 3 - r60 recorded on the headlamp is not more
than 1.0 mrad (A r1 < 1.0 mrad).

2.2.2. However, if this value is more than 1.0 mrad but not more than 1.5 mrad
(1.0 mrad < A r1 -- 1.5 mrad) a second headlamp shall be tested as described in
paragraph 2.1 after being subjected three consecutive times to the cycle as
described below, in order to stabilize the position of mechanical parts of the
headlamp on a base representative of the correct installation on the vehicle:

Operation of the passing lamp for one hour, (the voltage shall be adjusted as

specified in paragraph 1.1.1.2.).

Period of rest for one hour.

The headlamp type shall be considered as acceptable if the mean value of the
absolute values A r1 measured on the first sample and A ri1 measured on the
second sample is not more than 1.0 mrad.

A r l + Ari1  1.0 mrad)

3. CONFORMITY OF PRODUCTION

One of the sampled headlamps shall be tested according to the procedure
described in paragraph 2.1. after being subjected three consecutive times to the
cycle described in paragraph 2.2.2.

The headlamp shall be considered as acceptable if A r does not exceed
1.5 mrad.
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If this value exceeds 1.5 mrad but is not more than 2.0 mrad, a second headlamp
shall be subjected to the test after which the mean of the absolute values recorded
on both samples shall not exceed 1.5 mrad."

Authentic texts of the amendments: English and French.

Registered ex officio on 6 July 1986.
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N, 4789. ACCORD CONCERNANT L'ADOPTION DE CONDITIONS UNIFORMES
D'HOMOLOGATION ET LA RECONNAISSANCE RECIPROQUE DE L'HOMO-
LOGATION DES EQUIPEMENTS ET PItCES DE VPHICULES A MOTEUR.
FAIT A GENEVE LE 20 MARS 1958'

ENTREE EN VIGUEUR d'amendements au Rfglement n* 202 annexd A I'Accord
susmentionnd

Les amendements avaient dtd proposes par le Gouvernement nderlandais et
communiques par le Secrdtaire gdndrai aux Parties contractantes le 3 f6vrier 1986. Its sont
entrds en vigueur le 3 juillet 1986, conformdment au paragraphe 1 de 'article 12 de
I'Accord.

Sgrie 02 d'amendements au Reglement n° 20

PRESCRIPTIONS UNIFORMES RELATIVES A L'HOMOLOGATION DES PROJECTEURS POUR
VfHICULES AUTOMOBILES IMETTANT UN FAISCEAU-CROISEMENT ASYMtTRIQUE ET/OU
UN FAISCEAU-ROUTE ET f-QUIPfS DE LAMPES HALOGtNES (LAMPES H4 ) >

Dans tout le texte du Rfglement (anglais seulement),
remplacer - lamp(s) >> par v filament lamp(s) o

remplacer ,, headlight(s)", par v headlamp(s) o
Dans le titre du Riglement page de couverture, pages i et 1, supprimer:

, ... et A l'homologation des lampes elles-m~mes

Table des matieres, modifier comme suit

B. Prescriptions techniques pour les projecteurs

C. Autres dispositions administratives

Annexes

Annexe 1. Communication concernant I'homologation (ou le refus ou le retrait d'une
homologation) d'un type de projecteur H4 en application du Riglement n, 20

Annexe 2. Contr6le de la conformit6 de la production des projecteurs dquipds de
lampes H 4

Nations Unies, Recuei des Traites, vol. 335, p. 211; vol. 516, p. 379 (rectification des textes authentiques
anglais et franqais du paragraphe 8 de I'article I): vol. 609, p. 291 (amendement du paragraphe I de ]'article I);
vol. 1059, p. 404 (rectification du texte authentique franqais du paragraphe 2 de I'article 12; pour les faits ultdrieurs,
voir les r~fdrences donnees dans les Index cumulatifs n-' 4 A 14, ainsi que I'annexe A des volumes 915, 917, 926, 932,
940. 943. 945,950. 951. 955. 958, 960. 961. 963. 966. 973. 974, 978,981,982,985,986, 993,995,997, 1003, 1006, 1010,
1015. 1019. 1020. 1021, 1024. 1026. 1031. 1035. 1037. 1038. 1039, 1040, 1046, 1048, 1050, 1051, 1055, 1060, 1065, 1066,
1073. 1078. 1079.1088.1092.1095.1097.1098.1106.1110, 1111, 1112, 1122, 1126, 1130, 1135, 1136, 1138. 1139, 1143,
1144.1145.1146,1147.1150,1153.1156.1157,1162,1177, 1181,1196,1197,1198,1199,1205,1211,1213,1214,1216,
1218. 1222. 1223. 1224, 1225, 1235, 1237. 1240, 1242, 1247, 1248, 1249, 1252, 1253, 1254, 1255, 1256, 1259, 1261, 1271,
1273. 1275, 1276, 1277, 1279, 1284. 1286. 1287, 1291, 1293, 1294, 1295, 1299, 1300, 301, 1302, 1308, 1310, 1312, 1314,
1316. 1317, 1321, 1323. 1324, 1327. 1328, 1330. 1331. 1333, 1335, 1336, 1342, 1347, 1348, 1349, 1350, 1352, 1355, 1358,
1361. 1363, 1364, 1367, 1374, 1379, 1389, 1390. 1392, 1394. 1398, 1401, 1402, 1404, 1405, 1406, 1408, 1409, 1410, 1412,
1413, 1417, 1419, 1421, 1422. 1423. 1425 et 1428.

- Ibid.. vol. 774, p. 175, and vol. 1019. p. 384.
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Annexe 3. Schdmas de la marque d'homologation

Annexe 4. Ecran de mesure

Annexe 5. Essais de stabilit6 de la performance photomdtrique des projecteurs en
fonctionnement

Paragraphe 1, lire :

v Par projecteurs de 'types' diff~rents, on entend des projecteurs pr6sentant entre eux
des differences essentielles, ces differences pouvant notamment porter sur : ,,

Paragraphe 1.1

A supprimer.

Les paragraphes 1.1.1 A 1.1.5 deviennent les paragraphes 1.1 L 1.5.

Paragraphe 1.1.3, (ancien) lire :

... refraction, absorption et/ou d6formation en cours de fonctionnement; l'adjonc-
tion ou... ,,

Paragraphes 1.2, 1.2.1, 1.2.2, 1.2.3, 1.2.4 et 1.2.5

A supprimer.

Paragraphe 2, lire le titre comme suit

o Demande d'homologation d'un projecteur' >. Lire la note de bas de page comme
suit : , I Pour la demande d'homologation d'une lampe A incandescence, voir le Rgle-
ment n, 37 o.

Paragraphe 2.2.1, lire

, de dessins, en trois exemplaires, suffisamment ddtaill6s pour permettre l'identifica-
tion du type (voir paragraphes 3.2 et 4.2). Les dessins doivent montrer la position pr(vue
pour le num6ro d'homologation et les symboles additionnels par rapport au cercle de la
marque d'homologation et reprdsenter le projecteur en coupe verticale (axiale) et vu de
face avec, le cas 6chdant, le dMtail des stries de la lentille; ,,

Paragraphes 2.2.1.1 et 2.2.1.2

A supprimer.

Paragraphe 2.2.3

Supprimer les mots < ou de la lampe... >>

Paragraphes 2.2.3.2 et 2.2.4

A supprimer.

Paragraphe 2.2.3.3 devient paragraphe 2.2.3.2.

Paragraphe 3, lire le titre comme suit

o Inscriptions2 >.

Paragraphe 3.1

Supprimer les mots v et les lampes... o.

Paragraphe 3.2

Supprimer les mots o Chaque lampe comportera un emplacement de grandeur
suffisante pour la marque d'homologation; o.

L'appel de la note 2 devient I'appel de note 3.

Dans le volume 774 du Recuei des Traitis des Nations Unies les appels de notes faisant partie du texte

authentique sont des astdriques, * dtant le premier appel de note sur une page.
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Paragraphe 4.1

Supprimer les mots o ou d'un type de lampe. ..

Paragraphe 4.2, lire :

,, Chaque homologation comporte l'attribution d'un numdro d'homologation dont les
deux premiers chiffres (02) indiquent la sdrie d'amendements correspondant aux plus
r~centes modifications techniques majeures apportdes au R~glement A la date de ddlivrance
de I'homologation; une mrme Partie contractante ne peut pas attribuer ce numdro A un
autre type de projecteur visd par le present R~glement'. L'homologation ou le refus
d'homologation d'un type de projecteur en application du prdsent Riglement est notifid aux
Parties A i'Accord appliquant le present R~glement, au moyen d'une fiche conforme au
module vis6 A I'annexe I du prdsent Rfglement et d'un dessin joint (fourni par le demandeur
de I'homologation), au format maximal A 4 (210 X 297 mm) ou pli A ce format et A une
dchelle appropride. ,,

Notes de bas de page

1, 2 et 3 deviennent 2, 3 et 4.

Paragraphe 4.3

Supprimer les mots , et sur toute lampe. .

Paragraphe 4.3.1

L'appel de note 4 devient I'appel de note 5.

Paragraphe 4.3.1.1

L'appel de note 5 devient l'appel de note 6.

Notes de bas de page

4 et 5 deviennent 5 et 6.

Dans la note de bas de page 6 (nouvelle numdrotation), insdrer apr~s v Finlande; o,
o 18 pour le Danemark; 19 pour la Roumanie; 20 pour la Pologne; et 21 pour le Portugal. o.

Paragraphe 4.3.2.7, remplacer le texte par ce qui suit :

o dans tous les cas, le mode d'utilisation appliqud pendant la procedure d'essai pr.vue
au paragraphe 1.1.1.1 de l'annexe 5 et la (les) tension(s) autorisde(s) conformrment au
paragraphe 1. 1.1.2 de I'annexe 5 doivent tre indiquds sur les certificats d'homologation et
sur la fiche communiqude aux pays Parties A l'Accord qui appliquent le prdsent Rfglement.

Dans les cas correspondants, le dispositif doit porter l'inscription suivante :

Sur les projecteurs satisfaisant aux prescriptions du present Rfglement et congus
de fagon A exclure tout allumage simultand du filament du faisceau-croisement et de
celui de toute autre source lumineuse avec laquelle il peut etre mutuellement incor-
pord, ajouter dans la marque d'homologation une barre oblique (/) apr~s le symbole du
feu-croisement.

Sur les projecteurs ne satisfaisant aux prescriptions de l'annexe 5 du prdsent
Riglement que lorsqu'ils sont sous une tension de 6 V ou 12 V, un symbole compos6
du chiffre 24 barrd d'une croix (4) doit etre apposd A proximitd de la douille de la
lampe A incandescence. ,,

Section B, lire le titre comme suit

o B. PRESCRIPTIONS TECHNIQUES POUR LES PROJECTEURS7 .

Ajouter une note 7 ainsi conque :
, I Pour les prescriptions techniques applicables aux lampes A incandescence,

voir le r~glement n, 37 o

La note 6 devient la note 8.
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Ajouter deux nouveaux paragraphes 5.2.1 et 5.2.2 ainsi congus :

5.2.1 Les projecteurs doivent etre munis d'un dispositif permettant de les r~gler
sur le vdhicule conform~ment aux prescriptions qui leur sont applicables. Ce
dispositif n'est pas obligatoire sur les projecteurs dont le rdflecteur et la
lentille sont insdparables, si l'utilisation desdits projecteurs est restreinte A
des vdhicules sur lesquels le r~glage des projecteurs est assurd par d'autres
moyens.

Si un feu-croisement et un feu-route munis de sa propre lampe sont disposes
ensemble dans une m~me unitd, le dispositif doit permettre de les r~gler
s~pardment de fagon correcte.

5.2.2 Toutefois, ces prescriptions ne s'appliquent pas aux projecteurs A rdflecteur
insdparable qui, eux, sont soumis aux prescriptions du paragraphe 6.3 du
prdsent R~glement. Si le faisceau principal provient de plus d'une source
lumineuse, on dtermine la valeur maximale de I'dclairement (Em) en
utilisant 'ensemble des sources produisant le faisceau principal. >>

Paragraphe 5.3

Remplacer l'appel de note 6 par I'appel de note 8, et ajouter la phrase suivante

, La douille doit etre conforme aux caractdristiques de la feuille de norme 7 005-
39-1 de la publication CEI 61-2, troisi~me ddition 1969. >,

Ajouter le paragraphe 5.5, ainsi conqu

,5.5 On proc~de A des essais complmentaires conform~ment aux prescriptions de
l'annexe 5 pour s'assurer que la performance photomdtrique des projecteurs
n'a pas subi de variation excessive en cours d'utilisation ;o.

Paragraphe 6.1.3

Dans la deuxi~me phrase, I'appel de note 7 devient l'appel de note 9.

Paragraphe 6.1.4, lire comme suit :

, Les dimensions determinant la position des filaments A I'intdrieur de la lampe-dtalon
A filament figurent A la feuille de caract~ristiques correspondante du Riglement no 37 o.

Note de bas de page

7 devient 9.

Paragraphe 6.2.2.1

L'appel de note 8 devient I'appel de note 10.

Paragraphe 6.2.2.3

9 devient 11.

Paragraphe 6.2.3
10 devient 12.

Notes de bas de page
8, 9 et 10 deviennent 10, 11 et 12.

Paragraphe 6.2.4
11 devient 13.

Paragraphe 7.1, A la derni~re ligne, remplacer 2854°K >, par 2856 K > et 12 par 14.

Paragraphe 8
13 devient 15.

Paragraphe 9
14 devient 16.
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Notes de bas de page

12, 15 et 14 deviennent 14, 15 et 16.

Section C, paragraphes 11, 11.1, 11.2, 11.3, 12, 12.1, 12.2, 12.3, 12.4, 12.5, 13, 13.1, 13.2,
14 et 15

A supprimer.

D. DISPOSITIONS COMMUNES, lire

- C. AUTRES PRESCRIPTIONS ADMINISTRATIVES

Paragraphe 16

Devient le paragraphe 11, supprimer I'appel de note et la note 15 et ajouter A la fin du
paragraphe :

.... et au paragraphe 3 de I'annexe 5 du present R~glement

Ajouter le nouveau paragraphe suivant

o 12. Dispositions transitoires

12.1. A compter de la date d'entrde en vigueur de la s~rie 02 d'amendements au
present R~glement, aucune Partie contractante appliquant ledit R~glement
ne peut refuser d'accorder une homologation en vertu du pr6sent Rgle-
ment tel qu'il a W modifid par la sdrie 02 d'amendements.

12.2. Vingt-quatre mois apr~s la date d'entrde en vigueur mentionnde au
paragraphe 12.1 ci-dessus, les Parties contractantes appliquant le prdsent
R~glement n'accordent I'homologation que si le type de projecteur satisfait
aux prescriptions du prdsent Rglement tel qu'il a W modifid par la s~rie 02
d'amendements.

12.3. Les homologations ddjA accorddes en vertu du present R~glement avant la
date mentionne au paragraphe 12.2 ci-dessus restent valables. Toutefois,
les Parties contractantes appliquant le present Riglement peuvent interdire
le montage de projecteurs non conformes aux prescriptions du prdsent
Rilglement tel qu'il a W modifid par la sdrie 02 d'amendements :

12.3.1. Sur les vdhicules dont I'homologation de type ou I'homologation indivi-
duelle a t6 accordde plus de 24 mois apri's la date d'entrde en vigueur
mentionnde au paragraphe 12.1 ci-dessus.

12.3.2. Sur les vdhicules dont la premiere immatriculation remonte A plus de 5 ans
apr~s la date d'entrde en vigueur mentionne au paragraphe 12.1 ci-
dessus. >

Paragraphes 17, 17.1 et 17.2

Deviennent les paragraphes 13, 13.1 et 13.2.

Paragraphe 18

Devient le paragraphe 14. Supprimer les mots ,,ou d'une lampe....

Paragraphe 19
Devient le paragraphe 15.

Annexe I (fiche de communication)

Supprimer les mots ,, Modele A ,,.

Supprimer enti~rement le module B.

Point 1, compl6ter comme suit :

..... HC/R, HC/R, HC/R, HC/, HC/, HC/ >,
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Ajouter le point 2 suivant :

, Le filament du feu-croisement peut/ne peut pas * 6tre allumd en meme temps
que le filament du feu-route et/ou de tout autre projecteur avec lequel il est
mutuellement incorpord.

Ajouter le point 3 suivant

- Le projecteur peut 6tre utilisd avec une (des) lampe(s) A incandescence d'une
tension nominale de 6 V, 12 V ou 24 V *. ,

Les points 2 d 16 deviennent les points 4 6 18.

Annexe 2

Paragraphe 3

Supprimer I'appel de note et la note 1.

Paragraphe 3.2.1

Remplacer ,, H o par o HV

Paragraphe 3.2.2

Remplacer o H o par v HV o et remplacer I'appel et le numdro de la note , 2 ,
par v I ,.

Ajouter le nouveau paragraphe suivant

, 5. Voir aussi le paragraphe 3 de I'annexe 5 du prdsent R~glement. o

Annexe 3

Dans tout le texte, au lieu de v, 2439 o lire v 022439 o.

Supprimer la figure intitulde o A. Lampes >,.

Supprimer les titres v B. Projecteurs o et v B. Projecteurs (suite) o.

Note : Ajouter une premiere phrase ainsi rAdigde :

" Les deux premiers chiffres du numdro d'homologation indiquent que l'homolo-
gation a W accordde conform6ment aux prescriptions du prdsent Riglement tel qu'il a
W modifi6 par la sdrie 02 d'amendements. o

Modifier comme suit les figures 6 et 7

HC/R HC/

022439 022439
Figure 6 Figure 7

Identification d'un projecteur conforme aux prescriptions du RO.glement n° 20

A ia fois pour le faisceau-croisement et pour le faisceau-croisement seulement et
pour le faisceau-route et conqu pour la conqu pour la circulation A droite seu-
circulation A droite seulement. lement.

Le filament du feu-croisement ne doit pas 6tre allumd en m~me temps que celui du
feu-route et/ou de tout autre projecteur avec lequel il est mutuellement incorpor6. o

Vol. 1429. A-4789



356 United Nations - Treaty Series e Nations Unies - Recueil des Trait~s 1986

Annexe 5, modifier comme suit

,ANNEXE 5

ESSAIS DE STABILITI DU COMPORTEMENT PHOTOMIETRIQUE
DES PROJECTEURS EN FONCTIONNEMENT

La conformitd aux prescriptions de la prsente annexe n'est pas suffisante pour
I'homologation des projecteurs pourvus de lentilles en plastique.

ESSAIS DES PROJECTEURS COMPLETS

Une fois mesurdes les valeurs photomdtriques conformdment aux prescriptions du
prdsent R~glement, aux points Emax pour le faisceau-route et HV, 50 R, B 50 L pour le
faisceau-croisement (ou HV, 50 L, B 50 R pour les projecteurs conqus pour la circulation A
gauche), un dchantillon du projecteur complet doit tre soumis A un essai de stabilitd du
comportement photomdtrique en fonctionnement. Par , projecteur complet ,, on entend
l'ensemble du projecteur lui-m~me y compris les parties de carrosserie et les feux
environnants qui peuvent affecter sa dissipation thermique.

I. ESSAI DE STABILITt DU COMPORTEMENT PHOTOMtTRIQUE

Les essais doivent 6tre faits en atmosphere s.che et calme, A une tempdrature
ambiante de 23 C ± 5 °C, le projecteur complet dtant fix, sur un support qui
reprdsente l'installation correcte sur le vhicule.

1. 1. Projecteur propre

Le projecteur doit rester allum douze heures comme indiqud au paragra-
phe 1.1.1. et contr6l comme prescrit au paragraphe 1.1.2.

i. 1. 1. Procedure d'essai
Le projecteur reste allumd pendant la duree prescrite

1. 1.1.1. a) Dans le cas ob une seule source lumineuse (feu-route ou feu-croisement) doit
tre homologue, le filament correspondant est allum pendant la durde

prescrite**

b) Dans le cas d'un feu-croisement et d'un feu-route mutuellement incorpors
(une lampe A deux filaments ou deux lampes) :
- Si le demandeur precise que le projecteur est destind A 8tre utilisd avec un

seul filament allumd*, l'essai doit 6tre exdcutd en consequence et chacune
des sources lumineuses spdcifies** reste allume pendant la moiti, du
temps indiqud au paragraphe 1.1;

- Dans tous les autres cas* **, le projecteur doit etre soumis au cycle suivant
pendant un temps dgal A la dure prescrite :
15 minutes, filament de faisceau-croisement allumd

5 minutes, tous filaments allumds;
c) Dans le cas de sources lumineuses groupdes, toutes les sources individuelles

doivent tre allumdes simultandment pendant la durde prescrite pour les
sources lumineuses individuelles a) compte tenu 6galement de I'utilisation de
sources lumineuses mutuellement incorpordes, b) selon les instructions du
fabricant.
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Note * Si deux filaments ou plus s'allument simultandment quand le projecteur est
utilisd comme avertisseur lumineux, cette utilisation ne doit pas etre
considrde comme une utilisation simultan6e normale des deux filaments.

**Quand le projecteur soumis A l'essai est groupd et/ou mutuellement incorpord

avec les feux de position, ces derniers doivent etre allumds pendant la dure de
l'essai. S'il s'agit d'un feu indicateur de direction, celui-ci doit tre allumd en
mode clignotant avec des temps d'allumage et d'extinction approximativement
dgaux.

1.1.1.2. Tension d'essai

La tension doit tre rdglde de mani~re A fournir 90% de la puissance maxi-
male spdcifide dans le R~glement relatif aux lampes A incandescence (Ri.gle-
ment n, 37).

La puissance d'essai doit dans tous les cas correspondre A la valeur inscrite sur
une lampe A incandescence conque pour 6tre utilisde sous une tension de 12 volts,

moins que le demandeur ne prdcise qu'elle peut 8tre utilisde sous une tension
diffdrente. Si tel est le cas, l'essai est fait avec la lampe la plus puissante pouvant
etre utilisde.

1.1.2. Resultats de l'essai
1.1.2.1. Inspection visuelle

Une fois la temperature du projecteur stabilisde 6 la temperature ambiante, on
nettoie la lentille du projecteur et la lentille extdrieure s'il y en a une, avec un
chiffon de coton propre et humide. On les examine alors visuellement; on ne doit
pas constater de distorsion, de d6formation, de fissure ou de changement de
couleur de la glace du projecteur ni de la glace extdrieure s'il y en a.

1.1.2.2. Essai photorntrique

Conformdment aux prescriptions du present Riglement, on contr6le les valeurs
photomdtriques aux points suivants

Feu-croisement :
50 R - B50 L - HV pour les projecteurs conqus pour la circulation A
droite,
50 L - B 50 R - HV pour les projecteurs conqus pour la circulation A
gauche.

Feu-route :
Point Emax

Un nouveau r6glage peut tre effectud pour tenir compte d'dventuelles
deformations du support du projecteur causdes par la chaleur (pour le
d~placement de la ligne de coupure voir le paragraphe 2).
On tolre un dcart de 10% y compris les toldrances dues A la procedure de mesure
photomdtrique entre les caractdristiques photomdtriques et les valeurs mesurdes
avant l'essai.

1.2. Projecteur sale

Une fois essayd comme prescrit au paragraphe 1.1. ci-dessus, le projecteur est
prdpard de la mani~re d6crite au paragraphe 1.2.1. puis allumd pendant une heure
comme prdvu au paragraphe 1.1.1. et ensuite vdrifid comme prescrit au
paragraphe 1. 1.2.

1.2.1. Preparation du projecteur

1.2.1.1. Melange d'essai

Le mlange d'eau et de polluant A appliquer sur le projecteur est constitud de
9 parties (en poids) de sable siliceux de granulomdtrie comprise entre 0 et 100 p.m,
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d'une partie (en poids) de poussi~res de charbon vdgdtal de granulomdtrie
comprise entre 0 et 100 p.m, de 0,2 partie (en poids) de NaCMC, et d'une quantitd
appropri~e d'eau distilide ayant une conductivitd infdrieure A I mS/m.

Le m61ange ne doit pas etre vieux de plus de 14 jours.

1.2.1.2. Application du mdlange d'essai sur le projecteur

On applique uniformdment le m61ange d'essai sur toute [a surface de sortie de ia
lumi~re du projecteur, puis on laisse sdcher. On r~pte cette op6ration jusqu'A ce
que l'dclairement soit tombd A une valeur comprise entre 15 et 20% des valeurs
mesurdes pour chacun des points suivants, dans les conditions d6crites dans la
prdsente annexe :

Emax Route pour un feu-croisement-route,

Ema, Route pour un feu-route seul,

50 R et 50 V pour un feu-croisement seul conqu pour la circulation a droite,

50 L et 50 V pour un feu-croisement seul conqu pour la circulation A gauche.

1.2.1.3. Appareillage de mesure

L'appareillage de mesure doit dtre dquivalent A celui utilisd pour les essais
d'homologation des projecteurs. Une lampe A incandescence dtalon (lampe de
r6fdrence) doit tre utilisde pour la vdrification photomdtrique.

2. VIRIFICATION DU DISPLACEMENT VERTICAL DE LA LIGNE DE COUPURE SOUS
L'EFFET DE LA CHALEUR

II s'agit de verifier que le dgplacement vertical de la ligne de coupure d'un feu-
croisement allumd dO A la chaleur ne ddpasse pas une valeur prescrite.

Apr~s avoir subi les essais d~crits au paragraphe 1. 1, le projecteur est soumis A
l'essai decrit au paragraphe 2.1 sans tre ddmontd de son support ou rdajustd par
rapport . celui-ci.

2.1. Essai

L'essai doit tre fait en atmosphere s~che et calme, A une temperature ambiante
de 23 °C ± 5 °C.
Un projecteur SBH de sdrie vieilli pendant au moins une heure est allumd en
position feu-croisement sans tre ddmont6 de son support ni rdajustd par rapport
5 celui-ci. (Aux fins de cet essai, ia tension doit tre rdgle comme prescrit au
paragraphe 1. 1. 1.2.) La position de la ligne de coupure dans sa partie horizontale
(entre vv et la verticale passant par le point B 50 L pour les projecteurs conqus
pour la circulation A droite, ou le point B 50 R pour ceux qui sont conqus pour la
circulation A gauche) est vrifide trois minutes (r 3) et 60 minutes (r6o)
respectivement apr~s l'allumage.

La mesure du d~placement de la ligne de coupure d6crite ci-dessus doit tre faite
par toute mdthode donnant une precision suffisante et des rdsultats reproduc-
tibles.

2.2. Rgsultats de 'essai

2.2.1. Le rdsultat exprimd en milliradians (mrad) n'est considdrd comme acceptable
pour un feu-croisement que lorsque la valeur absolue A r1 = r3 - r60 I (A rl <
1,0 mrad).

2.2.2. Cependant, si cette valeur est supdrieure A 1,0 mrad mais infdrieure ou dgale A
1,5 mrad (1,0 mrad < A r, -- 1,5 mrad), un second projecteur est mis A l'essai
comme prdvu sous 2.1., apr~s avoir W soumis trois fois de suite au cycle ddcrit
ci-dessous, afin de stabiliser la position des parties mgcaniques du projecteur sur
un rapport reprdsentatif de son installation sur le vdhicule
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Une heure de fonctionnement du feu-croisement (la tension d'alimentation
dtant rdgie comme prdvu au paragraphe 1.1.1.2.)

Une heure d'arrdt.

Le type du projecteur est considdrd comme acceptable si la moyenne des
valeurs absolues A r, mesurde sur le premier dchantillon et A rl1 mesurde sur
le second dchantillon est infdrieure ou 6gale A 1,0 mrad
(Ar, + Arl1 -< 10mrad)

3. CONFORMIT9 DE LA PRODUCTION

Un des projecteurs prdlevds comme dchantillons est mis A I'essai comme prdvu
au paragraphe 2.1 aprbs avoir W soumis trois fois de suite au cycle d6crit au
paragraphe 2.2.2.

Le projecteur est considdrd comme acceptable si A r est infdrieur ou dgal A
1,5 mrad.
Si A r est supdrieur A 1,5 mrad sans toutefois d~passer 2,0 mrad, un second
projecteur est mis A I'essai, apr~s quoi la moyenne des valeurs absolues des
rdsultats enregistrds sur les deux projecteurs ne doit pas ddpasser 1,5 mrad.

Annexe 6 A supprimer.

Textes authentiques des amendements : anglais et frangais.

Enregistr d'office le 3 juillet 1986.
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ENTREE EN VIGUEUR d'amendements au r:glement n* 8' annex6 A I'Accord du 20 mars
1958 concernant I'adoption de conditions uniformes d'homologation et la reconnais-
sance r~ciproque de l'homologation des dquipements et pi~ces de vdhicules A moteur

Les amendements avaient W proposds par le Gouvernement nderlandais et
communiquds par le Secrdtaire g6ndral aux Parties contractantes le 6 fdvrier 1986. Us sont
entrds en vigueur le 6 juillet 1986, conformdment au paragraphe I de I'article 12 de
l'Accord.

S4ries 04 d'amendements au Reglement n° 8

(PRESCRIPTIONS UNIFORMES RELATIVES A L'HOMOLOGATION DES PROJECTEURS POUR
VtHICULES AUTOMOBILES tMETTANT UN FAISCEAU-CROISEMENT ASYMITRIQUE ET/OU
UN FAISCEAU-ROUTE ET tQUIPIS DE LAMPES HALOGtNES (LAMPES Hl, H 2 ou H 3))

Supprimer la section C et les paragraphes 11, 12, 13, 14 et 15.

Section D, lire :
v C. AUTRES DISPOSITIONS ADMINISTRATIVES >>

Renumdroter II le paragraphe 16.
Ajouter un paragraphe 12 nouveau, du texte suivant:

12. <, Dispositions transitoires ,

Renumdroter 13, 14 et 15 les paragraphes 17, 18 et 19.

Annexe 1, supprimer , Modele A o, et toute la phrase concernant le modi.le B.
Supprimer les annexes 5 d 8.

Ajouter une nouvelle annexe 5, du texte suivant

v Annexe 5. Essais de stabilit6 du comportement photomdtrique des projecteurs en
fonctionnement >,

Supprimer du titre du Reglement n" 8, A la premiere page et aux pages i et 1, les mots

.... et A l'homologation des lampes elles-memes
Paragraphe I

Supprimer les mots ,< ou lampes >, v ou des lampes o, , ou entre elles >, et lire la fin de
la phrase , . . . porter sur

Paragraphe 1.1

A supprimer.

Renumdroter les paragraphes 1.1.1, 1.1.2, 1.1.3, 1.1.4, 1.1.5 et 1.1.6 en 1.1, 1.2, 1.3,
1.4, 1.5 et 1.6.

Paragraphes 1.2, 1.2.1, 1.2.2, 1.2.3, 1.2.4 et 1.2.5

A supprimer.

Paragraphe 1.3 (nouveau), ajouter A la fin de la premiere phrase

... r6fraction, absorption et/ou d6formation pendant le fonctionnement ,,.

Nations Unies. Recueji des Traitis, vol. 609, p. 293, vol. 764, p. 389; vol. 932, p. 132 et vol. 1078, p. 369.
- Voir note I, p. 351 du present volume.
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Note de bas de page 1'

Lire le deuxi~me paragraphe comme suit

, Le present Reglement concerne les projecteurs utilisant les lampes A incan-
descence halog~nes (lampes H) des categories HI, H2 et H3. Ces diverses categories de
lampes different essentiellement entre elles par leur conception meme et, notamment,
par leur culot. Elles ne sont pas interchangeables entre elles, tandis que, pour une
meme catdgorie de lampes A incandescence, peuvent normalement exister divers
types. ,,

Paragraphe 2

Lire :
,Demande d'homologation d'un projecteur 2 o et ajouter la note de bas de page

,, 2 Demande d'homologation d'une lampe A incandescence : voir R~glement
n, 37 ,.

Paragraphe 2.1

Supprimer les mots v Dans le cas de l'homologation d'un projecteur o et lire la
derni~re phrase comme suit :

, Elle prdcisera : .

Paragraphe 2.2.1
Ajouter apr~s ,, representer o, le projecteur en coupe verticale (axiale) et vu de face

avec, le cas 6chdant, le d6tail des stries de la glace; o.

Paragraphes 2.2.1.1 et 2.2.1.2

A supprimer.

Paragraphe 2.2.3.2

A supprimer.

Paragraphe 2.2.3.3

Devient 2.2.3.2.

Paragraphe 2.2.4

A supprimer.

Paragraphe 3

Lire comme suit o Inscriptions3 
'.

Paragraphe 3.1

Supprimer les mots v et les lampes >>.

Paragraphe 3.2
Lire comme suit

v Chaque projecteur comportera A la fois sur la glace et sur le corps principal' un
emplacement de grandeur suffisante pour la marque d'homologation et pour les
symboles additionnels prdvus au paragraphe 4.4.2......

Notes de bas de page

Renumdroter 2 et 3 en 3 et 4.

Paragraphe 4.1

Supprimer les mots v ou d'un type de lampe ,>.

Dans le volume 609 du Recueji des Trait's des Nations Unies les appels de notes faisant partie du texte
authentique ont &6 renumdrotds, I dtant le premier appel de note sur une page.
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Paragraphe 4.2

Lire comme suit

,, Chaque homologation comporte l'attribution d'un numdro d'homologation dont
les deux premiers chiffres (A present 04, correspondant A la sdrie 04 d'amendements,
qui sont entrds en vigueur le... ) indiquent la sdrie d'amendements correspondant aux
plus r centes modifications techniques majeures apportdes au R~glement A la date de
ddlivrance de l'homologation. Une m~me Partie contractante ne peut pas attribuer ce
numdro A un autre type de projecteur visd.

Paragraphe 4.3

Lire comme suit

, L'homologation ou le refus d'homologation d'un type de projecteur, en
application du Prdsent R glement est notifid aux Parties t l'Accord appliquant le
prdsent R~glement, au moyen d'une fiche conforme au module de l'annexe 1 du
present R~glement et d'un dessin joint (fourni par le demandeur de I'homologation), au
format maximal A 4 (210 x 297 mm), ou pli A ce format, si possible A I'dchelle 1:1. >>

Paragraphe 4.4
Supprimer les mots << et sur toute la lampe >>.

Paragraphe 4.4.1

Renumdroter 4 en 5.

Paragraphe 4.4.1.1

Renumdroter en 6 l'appel de note 5 et la note de bas de page 5.

Note de bas de page 6 (nouvelle numerotation)

Apr:s v, Norv~ge >, ajouter v< 17 pour la Finlande, 18 pour le Danemark, 19 pour la
Roumanie, 20 pour la Pologne et 21 pour le Portugal , .

Paragraphes 4.4.2.7, 4.4.2.7.1 et 4.4.2.7.2

A supprimer.

Ajouter un nouveau paragraphe 4.4.2.7. du texte suivant:

v 4.4.2.7. Dans tous les cas, le mode d'utilisation appliqud pendant la procddure
d'essai prdvue au paragraphe 1.1.1.1. de l'annexe 5 et la(les) tension(s)
autorisde(s) conform6ment au paragraphe 1.1.1.2. de l'annexe 5 doivent
6tre indiquds sur le certificat d'homologation et sur la fiche communiqu~e
aux pays parties A I'Accord qui appliquent le present R~glement.

Dans les cases correspondantes, le dispositif doit porter l'inscription
suivante :

Sur les projecteurs satisfaisant aux prescriptions du prdsent Riglement
congus de faron A exclure tout allumage simultand du filament du faisceau-
croisement et de celui de tout autre source lumineuse avec laquelle il peut
etre intdgrd, ajouter dans la marque d'homologation une barre oblique (/)
apr~s le symbole du feu-croisement.

Sur les projecteurs ne satisfaisant aux prescriptions de l'annexe 5 du
present Rglement que lorsqu'ils sont sous une tension de 6 V ou de 12 V,
un symbole composd du chiffre 24 barrd d'une croix oblique ( x ), doit etre
apposd A proximitd du support de la douille de la lampe A incandescence. ,

Paragraphe 4.5

Supprimer les mots : Pour les projecteurs o.
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Titre B

Lire comme suit : B. PRESCRIPTIONS TECHNIQUES POUR LES PROJECTEURS7 
.

Ajouter la note de bas de page 7 suivante :

,, I Prescriptions techniques pour les lampes A incandescence : voir le R~glement
no37 ,>.

Ajouter le nouveau paragraphe 5.2.1 du texte suivant:

<, 5.2.1. Les projecteurs doivent dtre munis d'un dispositif permettant leur r~glage
rdglementaire sur le vdhicule conform~ment aux r~gles y applicables. Un tel
dispositif peut faire d~faut pour des unitds de projecteurs dont le rdflecteur
et la glace ne peuvent etre s~pards, si l'utilisation de telles unites est
restreinte A des vdhicules sur lesquels le r~glage des projecteurs est assur6
par d'autres moyens.

Si des projecteurs spdcialisds pour faisceau-route et des projecteurs
spdcialisds pour faisceau-croisement dont chacun est muni d'une lampe
individuelle sont groupds ou incorpords mutuellement dans un seul
dispositif, le dispositif doit permettre le r~glage r~glementaire de chacun des
syst~mes optiques de fagon individuelle.

Toutefois, ces prescriptions ne s'appliqueront pas aux projecteurs A
r~flecteurs non s~parables. Pour ce type de montage, les prescriptions du
paragraphe 6 seront applicables.

Paragraphe 5.3
Lire comme suit*:

5.3. Les parties. . . rdflecteur doivent etre conformes A la feuille de caractdris-
tiques pertinente du R~glement n 37 et construites de faon que. .. .

Renumdroter en 8 I'appel de note 6 et la note de bas de page 6.

Paragraphe 5.5

Renumdroter en 9 I'appel de note 7 et la note de bas de page 7.

Ajouter le nouveau paragraphe 5.6. suivant :

5.6. On procddera A des essais compldmentaires conformment aux prescriptions
de i'annexe 5 pour s'assurer qu'il n'y a pas de variations excessives
photomdtriques de leur performance photomdtrique en cours d'utilisation.

Paragraphe 6.1.3

Premiere ligne, lire : ... on se ser- ra d'une(de) lampe(s) - dtalon(s) A incandes-
cence construite(s)....

Renumdroter en 10 I'appel de note 8 et la note de bas de page 8.

Paragraphe 6.1.4

Lire comme suit

v Les dimensions determinant la position du filament A I'intdrieur de la lampe-
dtaion figurent A la feuille de caractdristiques correspondante du Rglement n° 37.

Paragraphe 6.2.1, remplacer :

" H H H 4 )> par v HV H, H 4 )>

, H H, >, par ,, HV H ,,

, H H 2 , par , HV H2 , et

" H H 3 par v HV H 3 ,.
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Paragraphe 6.2.2.1

Renumdroter en 11 I'appel de note 9 et la note de bas de page 9.

Paragraphe 6.2.2.3

Renumdroter en 12 I'appel de note 10 et la note de bas de page 10.

Paragraphe 6.2.3

Renum~roter en 13 I'appel de note 11 et la note de bas de page 11.

Paragraphe 6.2.4

Renumdroter en 14 I'appel de note 12 et la note de bas de page 12.

Paragraphe 6.3.2.1, remplacer :

.. . (H) , par " . . . (HV) ,.

Paragraphe 6.3.2.2, remplacer :

,4 ... point H ,, par ... point HV

Paragraphe 7.1

Sans objet en frangais.

Changer apr~s le chiffre 585 ,, mm >, en v nm ,, et remplacer le chiffre ,, 2854 K ,, par
v 2856 K ,.

Renumdroter en 15 I'appel de note 13 et la note de bas de page 13.

Paragraphe 8

Renumdroter en 16 I'appel de note 14 et la note de bas de page 14.

Paragraphe 9
Renumdroter en 17 I'appel de note 15 et la note de bas de page 15.

Supprimer : Titre C. et paragraphes 11, 11.1, 11.2, 11.3, 12, 12.1, 12.2, 12.3, 12.4, 12.5, 13,
13.1, 13.2, 14 et 15.

Titre D
Lire comme suit

o< C. AUTRES PRESCRIPTIONS ADMINISTRATIVES

Paragraphe 16
Renumdroter 16 en 11 et lire comme suit

I1. ConformitO de la production
Tout projecteur portant une marque d'homologation prdvue au present
R~glement doit 8tre conforme au type homologud et satisfaire aux
conditions photomdtriques indiqudes ci-dessus. Le contr6le de cette
prescription sera exdcutd conform~ment a l'annexe 2 et au paragraphe 3
de I'annexe 5 au prdsent Riglement. o

Note de bas de page 16
A supprimer.

Ajouter un nouveau paragraphe 12, du texte suivant:
12. Dispositions transitoires

12.1. A compter de la date d'entrde en vigueur de la sdrie 04 d'amendements au
present R~glement, aucune Partie contractante qui I'applique ne pourra
refuser d'accorder les homologations en vertu du present R~glement
modifid par la sdrie 04 d'amendements.

12.2. Vingt-quatre mois apr~s la date d'entrde en vigueur mentionne au
paragraphe 12.1. ci-dessus, les Parties contractantes appliquant le prdsent
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R~glement n'accorderont plus d'homologation que si le type de projecteur
satisfait au present R~glement modifid par la sdrie 04 d'amendements.

12.3. Les homologations existantes accorddes en vertu du present R~glement
avant la date mentionn~e au paragraphe 12.2. ci-dessus demeurent va-
lables.

Cependant, les Parties contractantes appliquant le prdsent R glement
peuvent interdire le montage de dispositifs qui ne satisfont pas aux
prescriptions du present R~glement modifid par la sAie 04 d'amen-
dements :

12.3.1. Sur les vdhicules pour lesquels I'homologation de type ou I'homologation
individuelle est accordde plus de 24 mois apris la date d'entr~e en vigueur
mentionne au paragraphe 12.1. ci-dessus.

12.3.2. Sur les vdhicules immatricul~s pour la premiere fois plus de cinq ans apr~s
la date d'entr6e en vigueur mentionn~e au paragraphe 12.1. ci-dessus.

12.4. Les homologations de lampes A incandescence H,, H2, et H3 ddjt accord6es
conform~ment au R~glement n° 8 avant la date d'entrde en vigueur de la
prdsente sdrie d'amendements demeurent valides. >,

Paragraphe 17

Le renumdroter en 13.

Paragraphe 17.1

Le renumdroter en 13.1. et supprimer les mots << ou pour une lampe >,.

Paragraphes 17.2, 18 et 19

Renumdroter en 13.2, 14. et 15.

Paragraphe 18 (ancien)

Supprimer les mots: ,ou d'une lampe ,,
Annexe 1 (formule de communication)

Page 1, supprimer les mots , Modle A o.

Supprimer enti~rement la page du Modle B ,,.

Point 1, compldter par :
.. HC/R, HC/R, HC/R, HC/, HC/, HC/, * ,,.

-110 4-110 -0. 4-*

Insdrer un nouveau point 2, du texte suivant

o 2. Le filament de croisement peut/peut ne pas * etre allumd en mdme temps que le
filament du feu de route et/ou d'un autre projecteur intdgrd. o

Inserer un nouveau point 3, du texte suivant :
o 3. Le projecteur peut etre utilisd avec une (des) lampe(s) A incandescence d'une

tension nominale de 6 V, 12 V ou 24 V *. o

Renumdroter 4 A 20 les points 2 d 18 (anciens).

Annexe 2

Paragraphe 3

Supprimer l'appel de note v 1 ,, ainsi que la note de bas de page correspondante.

Paragraphe 3.2.1

Remplacer , H ,, par , HV
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Paragraphe 3.2.2

Remplacer o H > par , HV o et renumdroter I'appel de note <,- en > ' de meme
que la note de bas de page correspondante.

Annexe 3

Supprimer enti~rement la partie o A. Lampes ,.

Supprimer les mots , B. Projecteurs *, et v B. Projecteurs (suite) *, et remplacer le
chiffre sous les figures 1-7 < 2439 >, par <, 042439 *.

Note : Ajouter une premiere phrase du texte suivant

, Les deux premiers chiffres du numdro d'homologation indiquant que I'homo-
logation a dt6 accordde conform6ment aux prescriptions du prdsent R~glement
modifides par la sdrie 04 d'amendements. o

Ajouter dans la figure 1 l'indication suivante : v a -- 12 mm o.

Annexe 5

A supprimer.

Annexe 6

A supprimer.

Annexe 7

A supprimer.

Annexe 8

A supprimer.

Ajouter les nouvelles figures 8 et 9 A l'annexe 3 au R~glement, comme suit

HC/R 1 HC/

Ot~t~t
042439 -I 042439

Fig. 8 a= 8 mm min. Fig. 9

Identification d'un projecteur conforme aux prescriptions du Riglement n° 8

A la fois pour le faisceau-croisement et pour le faisceau-croisement seulement et
pour le faisceau-route et conqu unique- conqu uniquement pour la circulation A
ment pour la circulation A droite. droite.

Le filament du feu-croisement ne doit pas s'allumer en mdme temps que celui du
feu-route et/ou de tout autre projecteur intdgrd. o
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Ajouter une nouvelle annexe 5, du texte suivant :

ANNEXE 5

EsSAIS DE STABILITI DU COMPORTEMENT PHOTOMiTRIQUE
DES PROJECTEURS EN FONCTIONNEMENT

La conformitd aux prescriptions de ces amendements n'est pas un crit~re suffisant

pour l'homologation des projecteurs pourvus de glaces en mati~re plastique.

EsSAIS DES PROJECTEURS COMPLETS

Une fois exdcutdes les mesures photomdtiques conformiment aux prescriptions du
present Rilglement, aux points Emax pour le faisceau-route et HV, 50 R, B 50 L pour le
faisceau-croisement (ou HV, 50 L, B 50 R pour les projecteurs conqus pour la circulation A
gauche), un dchantillon du projecteur complet doit etre soumis A un essai de stabilit6 du
comportement photomdtrique en fonctionnement. Par v projecteur complet >', on entend
l'ensemble du projecteur lui-meme y compris les parties de carrosserie et les environnants
qui peuvent affecter sa dissipation thermique.

I. ESSAI DE STABILITt DU COMPORTEMENT PHOTOMtTRIQUE

Les essais doivent etre faits en atmosphiere s~che et calme, A une temperature
ambiante de 23 C - 5 C, le projecteur complet dtant fix6 sur un support qui
reprdsente l'installation correcte sur le vghicule.

1. I. Projecteur propre

Le projecteur doit rester allum6 pendant douze heures comme il est indiqu6 au
paragraphe 1.1. I. et contr616 comme il est prescrit au paragraphe 1.1.2.

1.1.1. Essais

Le projecteur reste allumd pendant la durde prescrite

1.1.1.. a) Dans le cas olt une seule source lumineuse (feu-route ou feu-croisement) doit
etre homologuge, le filament correspondant est allum6 pendant la durde
prescrite**;

b) Dans le cas d'un feu-croisement et d'un feu-route intdgrgs (projecteur A
filament double ou projecteur A deux filaments) :

Si le demandeur prdcise que le projecteur est destin6 A etre utilis6 avec un seul
filament allumd*, l'essai doit etre exgcutd en consequence et chacune des
sources lumineuses sp6cifiges est allumde** pendant la moitid du temps
indiqud au paragraphe 1.1.;

Dans tous les autres cas* **, le projecteur doit etre soumis au cycle suivant,
pendant un temps dgal A la durde prescrite :

15 minutes, filament du faisceau-croisement allumd

5 minutes, tous filaments allumds.

c) Dans le cas de sources lumineuses group6es, toutes les sources individuelles
doivent etre allumdes simultandment pendant la durde prescrite pour les
sources lumineuses individuelles, a), compte tenu dgalement de l'utilisation
des sources lumineuses intAgrdes, b) selon les instructions du fabricant.

Si deux filaments ou plus s'aliument simultandment quand le projecteur est utilisd comme avertisseur
lumineux. cette utilisation ne doit pas etre consid~r~e comme une utilisation simultan6e normale des deux filaments.

** Quand le projecteur soumis A I'essai est group ou intdgrd avec les feux de position, ces derniers doivent etre
allumds pendant la durde de I'essai. S'il s'agit d'un feu indicateur de direction, celui-ci doit etre allumd en mode
clignotant avec des temps d'allumage et d'extinction approximativement dgaux.

Vol. 1429. A-4789



368 United Nations - Treaty Series * Nations Unies - Recuefl des Traitds 1986

1.1.1.2. Tension d'essai
La tension doit 6tre r~gle de manire A fournir 90% de la puissance maximale
sp~cifide dans le prdsent R glement pour les lampes A incandescence (R~gle-
ment n° 37). La puissance appliqude doit dans tous les cas etre conforme A la
valeur correspondante d'une lampe A incandescence d'une tension nominale de
12 V, sauf si le demandeur d'homologation spdcifie que le projecteur peut etre
utilisd sous une tension diffdrente. Dans ce cas, i'essai doit etre effectud avec la
lampe A incandescence dont la puissance est la plus dlevde qui puisse tre
utilisde.

1.1.2. Rtsultats de l'essai

1.1.2.1. Inspection visuelle

Une fois la tempdrature du projecteur stabilisde A la tempdrature ambiante, on
nettoie la glace du projecteur et la glace extdrieure s'il y en a avec un chiffron de
coton propre et humide. On les examine alors visuellement; on ne doit pas
constater de distorsion, de deformation, de fissure ou de changement de couleur
de la glace du projecteur ni de la glace extdrieure s'il y en a.

1.1.2.2. Essai photometrique

Conformment aux prescriptions du present R~glement, on contr6le les valeurs
photomdtriques aux points suivants:

Feu-croisement :
50 R - B 50 L - HV pour les projecteurs conqus pour la circulation A
droite,

50 L - B 50 R - HV pour les projecteurs conqus pour la circulation A
gauche.

Feu-route :
Point de Emax

Un nouveau r~glage peut 6tre effectud pour tenir compte d'dventuelles
deformations du support du projecteur causdes par la chaleur (pour le r~glage de
la ligne de coupure, voir le paragraphe 2).

On tolre un dcart de 10%, y compris les tolrances dues A la procddure de
mesure photomdtrique, entre les caractdristiques photomdtriques et les valeurs
mesurdes avant I'essai.

1.2. Projecteur sale

Une fois essayd comme il est prescrit au paragraphe 1.1. ci-dessus, le projecteur
est prdpar6 de la mani~re ddcite au paragraphe 1.2.1., puis allum pendant une
heure comme pr~vu au paragraphe 1.1.1., et ensuite vdrifid comme il est prescrit
au paragraphe 1.1.2.

1.2.1. Preparation du projecteur

1.2.1.1. Melange d'essai
Le m~lange d'eau et de polluant A appliquer sur le projecteur est constitud de
9 parties (en poids) de sable siliceux de granulomdtrie comprise entre 0 et 100 jim,
d'une partie (en poids) de poussires de charbon vdgdtal de granulomdtrie
comprise entre 0 et 100 p.m, de 0,2 partie (en poids) de NaCMC et d'une quantitd
appropride d'eau distille ayant une conductivitd infdrieure A I mS/r.
Le mdlange ne doit pas etre vieux de plus de 14 jours.

1.2.1.2. Application du mdlange d'essai sur le projecteur
On applique uniformdment le mlange d'essai sur toute la surface de sortie de la
lumiere du projecteur, puis on laisse s~cher. On rdpte cette opdrationjusqu'A ce
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que l'6clairement soit tomb6 A une valeur comprise entre 15 et 20% des valeurs
mesur~es pour chacun des points suivants, dans les conditions d6crites au
paragraphe I ci-dessus :

Emax Route pour un feu-croisement-route,

Emax Route pour un feu-route seul,

50 R et 50 V pour un feu-croisement seul conqu pour la circulation 4' droite,
50 L et 50 V pour un feu-croisement seul conqu pour la circulation h gauche.

1.2.1.3. Appareillage de mesure

L'appareillage de mesure doit 8tre dquivalent b celui qui est utilisd pour les essais
d'homologation des projecteurs. Pour la vdrification photomdtrique, on utilisera
une lampe A incandescence standard (de rdfdrence).

2. WRIFICATION DU DtPLACEMENT VERTICAL DE LA LIGNE DE COUPURE SOUS
L'EFFET DE LA CHALEUR

I! s'agit de vdrifier que le d6placement vertical de la ligne de coupure d'un feu-
croisement allumd dO A la chaleur ne d~passe pas une valeur prescrite.

Apr~s avoir subi les essais d~crits au paragraphe 1. 1., le projecteur est soumis A
I'essai ddcrit au paragraphe 2. 1. sans etre ddmont6 de son support ni rdajustd par
rapport A celui-ci.

2.1. Essai

L'essai doit Wtre fait en atmosphere sche et calme, b une temperature ambiante
de 23 'C - 5 C.

Une lampe A incandescence de sdrie vieillie pendant au moins une heure est
allumde en position feu-croisement sans tre ddmontde de son support ni
r6ajustde par rapport A celui-ci. (Aux fins de cet essai, la tension doit etre rdglde
comme il est prescrit au paragraphe 1. 1.1.2.). La position de la ligne de coupure
dans sa partie horizontale (entre vv et la verticale passant par le point B 50 L pour
les projecteurs conqus pour la circulation A droite ou le point B 50 R pour ceux
congus pour la circulation A gauche) est vdrifide trois minutes (r 3) et 60 minutes
(r(,0), respectivement, apr~s I'allumage.

La mesure du d~placement de la ligne de coupure d~crite ci-dessus doit 8tre faite
par toute m6thode donnant une pr6cision suffisante et des r6sultats reproduc-
tibles.

2.2. Resultats de l'essai

2.2.1. Le rdsultat en milliradians (mrad) est considdr6 comme acceptable quand la
valeur absolue A r , = I r3 - r6o1 enregistrde sur le projecteur n'est pas sup6rieure
A 1,0 mrad (A r, -- 1,0 mrad).

2.2.2. Cependant, si cette valeur est supdrieure A 1,0 mrad mais infdrieure ou dgale L
1,5 mrad (1,0 mrad) < A r, -- 1,5 mrad), un second projecteur est soumis b l'essai
comme il est pr6vu au paragraphe 2.1. apr~s avoir W soumis trois fois de suite au
cycle d~crit ci-dessous, afin de stabiliser la position des parties m6caniques du
projecteur sur un support reprdsentatif de son installation correcte sur le
vdhicule :

Feu-croisement allum6 pendant une heure (la tension d'alimentation dtant r6gle

comme il est prdvu au paragraphe 1.1.1.2.),

Feu-croisement eteint pendant une heure,

Vol. 1429. A-4789
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Le type du projecteur est considdr6 comme acceptable si la moyenne des valeurs
absolues A r, mesur~e sur le premier dchantillon et A rl! mesur~e sur le second
6chantillon est infdrieure ou dgale A 1,0 mrad.
(Ar 1

+ Ar1  10 mrad)

3. CONFORMITt DE LA PRODUCTION

Un des projecteurs servant d'6chantillons est mis A I'essai comme il est prdvu au
paragraphe 2.1. apris avoir W soumis trois fois de suite au cycle d~crit au
paragraphe 2.2.2.

Le projecteur est considdrd comme acceptable si la valeur A r est infdrieure ou
dgale A 1,5 mrad.

Si la valeur A r est supdrieure 6 1,5 mrad sans toutefois d6passer 2,0 mrad, un
second projecteur est soumis A l'essai, apri's quoi la moyenne des valeurs
absolues des rdsultats enregistrds sur les deux projecteurs dchantillons ne devra
pas depasser 1,5 mrad. ,

Textes authentiques des amendements : anglais etfranqais.
Enregistrg d'office le 6 juillet 1986.

Vol. 1429. A-4789
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No. 5647. AGREEMENT BETWEEN THE GOVERNMENT OF THE KINGDOM OF
THAILAND AND THE GOVERNMENT OF THE COMMONWEALTH OF
AUSTRALIA RELATING TO AIR SERVICES. SIGNED AT BANGKOK ON
26 FEBRUARY 1960'

AMENDMENT to the route schedule annexed to the above-mentioned Agreement

Effected by an agreement in the form of an exchange of notes dated at Bangkok on
3 September 1982 and 17 May 1984, which came into force on 17 May 1984, the date of the
note in reply, in accordance with the provisions of the said notes.

The schedule to the above-mentioned Agreement was replaced by the following:

SCHEDULE

Section 1

Routes to be operated by the designated airline of Thailand:

(i) Thailand via (a) Kuala Lumpur - Singapore - Labuan - Jakarta; and/or (b)
Hong Kong - Manila - Biak; to Darwin - Brisbane - Sydney - Melbourne
in both directions; and

(ii) Thailand via (a) Kuala Lumpur - Singapore - Labuan - Jakarta; and/or (b)
Hong Kong - Manila - Biak; to Darwin - Perth in both directions.

Section 2

Routes to be operated by the designated airline of Australia:

Australia via (a) Jakarta - Labuan - Singapore - Kuala Lumpur; and/or (b)
Biak - Manila - Hong Kong; to Bangkok and optionally beyond

(i) Via, on any particular flight, Calcutta or Madras - Bombay or Delhi - Karachi,
and beyond in both directions

(ii) To Hong Kong, in both directions.

Section 3

Points on the specified routes may, at the option of the designated airline concerned,
be omitted on any or all flights."

Certified statement was registered by Australia on 7 July 1986.

United Nations, TreatY Series, vol. 392, p. 255.

Vol. 1429. A-5647
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No 5647. ACCORD ENTRE LE GOUVERNEMENT DU ROYAUME DE THAI-
LANDE ET LE GOUVERNEMENT DU COMMONWEALTH D'AUSTRALIE
RELATIF AUX SERVICES AIRIENS. SIGNE A BANGKOK LE 26 FEVRIER
1960'

MODIFICATION du tableau de routes annexd A I'Accord susmentionnd

Effectude par un accord sous forme d'dchange de notes en date A Bangkok des
3 septembre 1982 et 17 mai 1984, lequel est entr6 en vigueur le 17 mai 1984, date de la note
de rdponse, conformment aux dispositions desdites notes.

Le tableau a I'Accord susmentionnd a dtd remplacd par le suivant

[TRADUCTION - TRANSLATION]

TABLEAU

Section 1

Routes confides A l'entreprise ddsignde par la Thailande
i) De la Thallande, via a) Kuala Lumpur - Singapour - Labuan - Jakarta; et/ou b)

Hong-Kong - Manille - Biak; bl Darwin - Brisbane - Sydney - Melbourne,
dans les deux sens; et

ii) De la Thailande via a) Kuala Lumpur - Singapour - Labuan - Jakarta; et/ou b)
Hong-Kong - Manille - Biak; A Darwin - Perth, dans les deux sens.

Section 2

Routes confides A l'entreprise ddsignde par I'Australie
Australie via a) Jakarta - Labuan - Singapour - Kuala Lumpur; et/ou b) Biak

- Manille - Hong-Kong; A Bangkok et, facultativement, au-dela
i) Via Calcutta ou Madras - Bombay ou New Delhi - Karachi et au-delA dans les

deux sens sur tout vol
ii) Vers Hong-Kong, dans les deux sens.

Section 3

L'entreprise ddsignde intdressde pourra, lors de tout vol, supprimer des escales sur les
routes indiqudes.

La dclaration certiftee a 9te enregistree par l'Australie le 7juillet 1986.

Nations Unies, Recueil des Troitis. vol. 392, p. 255.

Vol. 1429. A-5647
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No. 7247. INTERNATIONAL CON-
VENTION FOR THE PROTECTION
OF PERFORMERS, PRODUCERS
OF PHONOGRAMS AND BROAD-
CASTING ORGANISATIONS. DONE
AT ROME, ON 26 OCTOBER 1961'

NOTIFICATION under article 18

Received on:

27 June 1986

SWEDEN

(With effect from 1 July 1986.)

"With application of Article 18 of the
Convention, Sweden withdraws or amends
the notifications deposited with the in-
strument of ratification on July 13, 1962,2 as
follows:

I. The notification relating to Article 6,
paragraph 2, is withdrawn.

2. The notification under Article 16,
paragraph I (a) (ii), according to which
Sweden will apply Article 12 only in relation
to broadcasting is reduced in scope to the
effect that Sweden will apply Article 12 to
broadcasting and to such communication to
the public which is carried out for commer-
cial purposes.

3. The notification relating to Article 17
is withdrawn in so far as reproduction of
phonograms is concerned. Sweden will
from July 1, 1986, grant protection ac-
cording to Article 10 of the Convention to
all phonograms.

The withdrawals and amendments take
effect on July 1, 1986."

Registered ex officio on 27 June 1986.

United Nations, Treaty Series. vol. 496, p. 43: for
subsequent actions, see references in Cumulative In-
dexes Nos. 7. 8. and 10 to 14. as well as annex A in
volumes 939. 958. 987, 1009, 1025. 1039. 1080. 1131,
1138. 1316. 1317. 1324, 1360. 1397 and 1406.

2 Ibid.. vol. 496. p. 94.

N, 7247. CONVENTION INTERNA-
TIONALE SUR LA PROTECTION
DES -ARTISTES INTERPRtTES OU
EXtCUTANTS, DES PRODUCTEURS
DE PHONOGRAMMES ET DES OR-
GANISMES DE RADIODIFFUSION.
FAITE A ROME, LE 26 OCTOBRE
1961'

NOTIFICATION en vertu de l'article 18

ReVue le :

27 juin 1986

SUEDE

(Avec effet au IPr juillet 1986.)

[TRADUCTION - TRANSLATION]

En application de l'article 18 de la Con-
vention, la Suede retire ou modifie comme
suit les notifications ddpos6es avec l'ins-
trument de ratification le 13 juillet 19622 :

I. La notification relative A I'article 6,
paragraphe 2, est retiree.

2. La portde de la notification visde A
I'article 16, paragraphe I a) ii), selon
laquelle la Suede n'appliquera les disposi-
tions de i'article 12 qu'en ce qui concerne la
radiodiffusion est rdduite, en ce sens que la
Suede appliquera les dispositions de l'arti-
cle 12 lia radiodiffusion et t la communica-
tion au public A des fins de commerce.

3. La notification relative A l'article 17
est retirde pour ce qui concerne la repro-
duction de phonogrammes. A compter du
le'juillet 1986, la Suede accordera A tous les
phonogrammes la protection prdvue A l'arti-
cle 10 de la Convention.

Les retraits et amendements prendront
effet le 1 juillet 1986.

EnregistrO d'office le 27juin 1986.

Nations Unies. Recueil des Traitds, vol. 496. p. 43;
pour les faits ultdrieurs. voir les r6fdrences donndes dans
les Index cumulatifs n°' 7, 8. et 10 A 14, ainsi que
I'annexe A des volumes 939. 958. 987. 1009, 1025, 1039,
1080. 1131. 1138. 1316. 1317. 1324, 1360, 1397 et 1406.

- Ibid.. vol. 496, p. 94.

Vol. 1429. A-7247
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No. 9669. AGREEMENT BETWEEN
THE GOVERNMENT OF THE COM-
MONWEALTH OF AUSTRALIA AND
THE GOVERNMENT OF THE RE-.
PUBLIC OF SINGAPORE CON-
CERNING THE PROVISION OF
TREATMENT IN SINGAPORE HOS-
PITALS FOR ASIAN RESIDENTS OF
CHRISTMAS ISLAND. SIGNED AT
SINGAPORE ON 27 JUNE 1968'

TERMINATION

Effected by an Agreement in the form of
an exchange of notes dated at Singapore on
18 and 24 July 1985, by which the above-
mentioned Agreement ceased to have effect
on 16 October 1985, i.e., the ninetieth day
following the date (18 July 1985) on which
the Government of Australia had notified
the Government of Singapore of its decision
to terminate it, in accordance with article I
of the Agreement.

Certified statement was registered by
Australia on 7 July 1986.

' United Nations. Treatv Series, vol. 680, p. 13, and

annex A in volume 1368.

Vol. 1429. A-9669

No 9669. ACCORD ENTRE LE GOU-
VERNEMENT DU COMMON-
WEALTH D'AUSTRALIE ET LE
GOUVERNEMENT DE LA REPU-
BLIQUE DE SINGAPOUR RELATIF
AUX SOINS ACCORDtS DANS LES
HOPITAUX DE SINGAPOUR AUX
RtSIDENTS ASIATIQUES DE L'ILE
CHRISTMAS. SIGNE A SINGAPOUR
LE 27 JUIN 1968'

ABROGATION

Effectude par un accord sous forme
d'dchange de notes en date A Singapour des
18 et 24 juillet 1985, par lequel I'Accord
susmentionnd a cessd d'avoir effet le 16 oc-
tobre 1985, soit le quatre-vingt-dixi~me jour
ayant suivi la date (18 juillet 1985) A laquelle
le Gouvernement australien avait notifid au
Gouvernement singapourien sa decision de
I'abroger, conform6ment A i'article I de
I'Accord.

La d~claration certif e a etj enregistr~e
par I'Australie le 7juillet 1986.

Nations Unies. Recued des Trait's, vol. 680, p. 13,
et annexe A du volume 1368.
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No. 12343. AGREEMENT ON THE
ESTABLISHMENT OF THE "INTER-
SPUTNIK" INTERNATIONAL SYS-
TEM AND ORGANIZATION OF
SPACE COMMUNICATIONS. CON-
CLUDED AT MOSCOW ON 15 NO-
VEMBER 1971'

RATIFICATION and ACCESSIONS (a)
Instruments deposited with the Govern-

ment of the Union of Soviet Socialist
Republics on:

21 September 1972

ROMANIA

(With effect from 21 September 1972.)

6 May 1980 a

DEMOCRATIC YEMEN

(With effect from 6 May 1980.)

26 October 1981 a

AFGHANISTAN

(With effect from 26 October 1981.)

11 November 1981 a

LAO PEOPLE'S DEMOCRATIC REPUBLIC

(With effect from II November 1981.)

25 November 1983 a

DEMOCRATIC PEOPLE'S REPUBLIC OF
KOREA

(With effect from 25 November 1983.)

Certified statements were registered by
the Union of Soviet Socialist Republics on
27 June 1986.

United Nations. Treaty Series, vol. 862. p. 3.

N' 12343. ACCORD SUR LA CRtA-
TION D'UN SYSTtME INTER-
NATIONAL ET DE L'ORGANISA-
TION DES TP-LiCOMMUNICATIONS
SPATIALES , INTERSPOUTNIK o.
CONCLU A MOSCOU LE 15 NOVEM-
BRE 1971'

RATIFICATION et ADHESIONS (a)

Instruments deposes aupres du Gouver-
nement de I'Union des R4publiques so-
cialistes sovietiques le

21 septembre 1972

ROUMANIE

(Avec effet au 21 septembre 1972.)

6 mai 1980 a

YtMEN DIMOCRATIQUE

(Avec effet au 6 mai 1980.)

26 octobre 1981 a
AFGHANISTAN

(Avec effet au 26 octobre 1981.)

11 novembre 1981 a

RfPUBLIQUE DtMOCRATIQUE POPU-
LAIRE LAO

(Avec effet au 11 novembre 1981.)

25 novembre 1983 a

RIPUBLIQUE POPULAIRE DtMOCRATI-
QUE DE CORIE

(Avec effet au 25 novembre 1983.)

Les declarations certif!ees ont ete enre-
gistrees par I'Union des Republiques so-
cialistes sovietiques le 27juin 1986.

Nations Unies. Recuei des Traitds. vol. 862. p. 3.

Vol. 1429. A-12343
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No. 14668. INTERNATIONAL COV-
ENANT ON CIVIL AND POLITICAL
RIGHTS. ADOPTED BY THE GEN-
ERAL ASSEMBLY OF THE UNITED
NATIONS ON 16 DECEMBER 1966'

NOTIFICATION under article 4(3)

Received on:

23 June 1986

PERU

No 14668. PACTE INTERNATIONAL
RELATIF AUX DROITS CIVILS ET
POLITIQUES. ADOPTE PAR L'AS-
SEMBLEE GENtRALE DES NA-
TIONS UNIES LE 16 D1tCEMBRE
1966'

NOTIFICATION en vertu du paragraphe 3
de I'article 4

Reque le:

23 juin 1986

PtRoU

[SPANISH TEXT - TEXTE ESPAGNOL]

"... el Gobierno del Pert! en uso de las atribuciones que le confiere el articulo 231 de
la Constituci6n Polftica del Estado, ha declarado por sesenta dfas (60) el Estado
Emergencia en las provincias de Daniel Alcides Carri6n y Pasco del Departamento de
Pasco.

Esta medida vigente a partir del 18 de los corrientes ha sido adoptada por Decreto
Supremo No. 015-86-IN e impone la suspensi6n de las garantfas individuales comprendidas
en los incisos 7, 9, 10 y 20 "G" del Articulo 2 de la Constituci6n Polftica del Peril."

[TRANSLATION]

In exercise of the powers conferred upon
it under article 231 of the Political Constitu-
tion of the State, the Government of Peru
has declared a state of emergency for sixty
(60) days in the provinces of Daniel Alcides
Carrion and Pasco (department of Pasco).

' United Nations. Treaty Series. vol. 999, p. 171;
vol. 1057, p. 407 (rectification of authentic Spanish text);
vol. 1059, p. 

4 5 1 (corrigendum to vol. 999), and annex A
in volumes 1007. 1008. 1022. 1026. 1031. 1035, 1037,
1038. 1039. 1065. 1066. 1075. 1088. 1092, 1103. 1106,
1120, 1130. 1131. 1132, 1136, 1138. 1141. 1144, 1147,
1150, 1151. 1161. 1181, 1195. 1197. 1199. 1202. 1203,
1205, 1207. 1211. 1213. 1214, 1216. 1218. 1222, 1225,
1249, 1256. 1259. 1261. 1272. 1275. 1276. 1279. 1286.
1289. 1291. 1295. 1296. 1299, 1305. 1308, 1312, 1314,
1316, 1324, 1328. 1329. 1333, 1334, 1338. 1339, 1344,
1347. 1348, 1349. 1351. 1352. 1354. 1356. 1357. 1358,
1360. 1365, 1379. 1387. 1389, 1390, 1392, 1393. 1399,
1403. 1404. 1408, 1409. 1410. 1413. 1417. 1419. 1421,
1422, 1424 and 1427.

Vol. 1429. A-14668

[TRADUCTION]

Le Gouvernement pdruvien, faisant
usage des pouvoirs que lui conjure l'arti-
cle 231 de la Constitution politique de
l'Etat, a ddclard l'dtat d'urgence pour une
dur6e de soixante (60)jours dans les provin-
ces de Daniel Alcides Carri6n et Pasco du
Ddpartement de Pasco.

Nations Unies, Recueji des Traits, vol. 999, p. 171;
vol. 1057, p. 407 (rectification du texte authentique
espagnol); vol. 1059, p. 451 (corrigendum au vol. 999), et
annexe A des volumes 1007, 1008, 1022, 1026, 1031,
1035, 1037, 1038, 1039, 1065, 1066, 1075, 1088, 1092,
1103, 1106, 1120, 1130, 1131, 1132, 1136, 1138, 1141,
1144, 1147, 1150, 1151, 1161, 1181, 1195, 1197, 1199,
1202, 1203, 1205, 1207, 1211, 1213, 1214, 1216, 1218,
1222, 1225. 1249, 1256, 1259. 1261, 1272, 1275, 1276,
1279, 1286, 1289, 1291, 1295, 1296, 1299, 1305, 1308,
1312, 1314, 1316, 1324, 1328, 1329, 1333, 1334, 1338,
1339, 1344, 1347, 1348, 1349, 1351, 1352, 1354. 1356,
1357. 1358, 1360. 1365. 1379, 1387. 1389, 1390, 1392,
1393. 1399, 1403, 1404, 1408, 1409, 1410, 1413, 1417,
1419. 1421, 1422, 1424 et 1427.

1986
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This measure, effective as of 18 June
1986, has been adopted by means of Su-
preme Decree No. 015-86-IN and entails
suspension of the individual rights con-
tained in article 2, paragraphs 7, 9, 10 and
20 (G) of the Political Constitution of Peru.

Registered ex officio on 23 June 1986.

Cette mesure qui a pris effet A compter du
18 de ce mois (juin 1986) a t6 ordonnde par
d6cret supreme n° 015-86-IN et entraine la
suspension des garanties individuelles pr6-
vues aux paragraphes 7, 9, 10 et 20, ali-
nda G, de l'article 2 de la Constitution
politique du Pdrou.

Enregisir, d'office le 23 juin 1986.

Vol. 1429, A-14668
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No. 14853. PROTOCOL CONCERNING
THE AMENDMENT OF THE CHAR-
TER OF THE COUNCIL FOR
MUTUAL ECONOMIC ASSISTANCE
AND OF THE CONVENTION CON-
CERNING THE JURIDICAL PERSON-
ALITY, PRIVILEGES AND IMMU-
NITIES OF THE COUNCIL FOR
MUTUAL ECONOMIC ASSISTANCE.
CONCLUDED AT SOFIA ON 21 JUNE
1974'

RATI FICATION

Instrument deposited with the Govern-
ment of the Union of Soviet Socialist
Republics on:
27 October 1978

VIET NAM

(With effect from 27 October 1978.)

Certified statement was registered by the
Union of Soviet Socialist Republics on
27 June 1986.

' United Nations. Treaty Series. vol. 1014. p. 283.

N, 14853. PROTOCOLE PORTANT
MODIFICATION DES STATUTS DU
CONSEIL D'ASSISTANCE ECO-
NOMIQUE MUTUELLE ET DE LA
CONVENTION CONCERNANT LA
PERSONNALITE JURIDIQUE, LES
PRIVILP-GES ET LES IMMUNITES
DU CONSEIL D'ASSISTANCE ECO-
NOMIQUE MUTUELLE. CONCLU A
SOFIA LE 21 JUIN 1974'

RATIFICATION

Instrument depose aupres du Gouver-
nement de I'Union des Republiques socia-
listes sovietiques le

27 octobre 1978

VIET NAM

(Avec effet au 27 octobre 1978.)

La declaration certie a 9t9 enregistree
par I'Union des R4publiques socialistes
sovietiques le 27juin 1986.

'Nations Unies. Recueji des Traitis, vol. 1014.
p. 283.

Vol. 1429. A-14853
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No. 15410. CONVENTION ON THE
PREVENTION AND PUNISHMENT
OF CRIMES AGAINST INTERNA-
TIONALLY PROTECTED PERSONS,
INCLUDING DIPLOMATIC AGENTS.
ADOPTED BY THE GENERAL AS-
SEMBLY OF THE UNITED NA-
TIONS, AT NEW YORK, ON 14 DE-
CEMBER 1973'

ACCESSION

Instrument deposited on:

25 June 1986

EGYPT

(With effect from 25 July 1986.)

Registered ex officio on 25 June 1986.

' United Nations. Treats" Series. vol. 1035. p. 167. and
annex A in volumes 1037. 1046. 1048. 1049. 1050. 1058.
1059. 1060. 1076. 1078. 1080. 1081. 1092. 1095. 1102.
1106. 1110. 1120. 1135. 1136. 1137. 1138. 1146. 1147.
l150. 1151. 1155. 1161. 1172. 1177. 1182. 1197, 1207.
1208. 1218. 1234. 1252. 1259. 1263. 1271. 1272. 1281,
1295. 1298. 1314. 1333. 1361. 1386. 1390. 1399. 1404.
1406 and 1410.

N, 15410. CONVENTION SUR LA
PREVENTION ET LA RtPRESSION
DES INFRACTIONS CONTRE LES
PERSONNES JOUISSANT D'UNE
PROTECTION INTERNATIONALE,
Y COMPRIS LES AGENTS DIPLO-
MATIQUES. ADOPTEE PAR L'AS-
SEMBLEE GENERALE DES NA-
TIONS UNIES, A NEW YORK, LE
14 DtCEMBRE 1973'

ADHESION

Instrument depose le

25 juin 1986

EGYPTE

(Avec effet au 25 juillet 1986.)

Enregistr d'office le 25 juin 1986.

'Nations Unies. Recueil des Traites. vol. 1035.
p. 167, et annexe A des volumes 1037. 1046, 1048. 1049,
1050. 1058. 1059. 1060. 1076. 1078. 1080. 1081. 1092.
1095. 1102. 1106. I10. 1120. 1135. 1136. 1137. 1138.
1146. 1147, 1150. 1151. 1155. 1161. 1172, 1177. 1182.
1197. 1207. 1208, 1218. 1234. 1252. 1259. 1263. 1271.
1272. 1281. 1295. 1298. 1314. 1333. 1361, 1386, 1390.
1399. 1404. 1406 et 1410.

Vol. 1429. A-15410
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No. 17119. CONVENTION ON THE
PROHIBITION OF MILITARY OR
ANY OTHER HOSTILE USE OF EN-
VIRONMENTAL MODIFICATION
TECHNIQUES. ADOPTED BY THE
GENERAL ASSEMBLY OF THE
UNITED NATIONS ON 10 DECEM-
BER 1976'

RATIFICATION

Instrument deposited on:

30 June 1986

BENIN

(With effect from 30 June 1986.)

Registered ex officio on 30 June 1986.

No. 19628. AGREEMENT BETWEEN
THE GOVERNMENT OF AUSTRA-
LIA AND THE GOVERNMENT OF
JAPAN ON CO-OPERATION IN RE-
SEARCH AND DEVELOPMENT IN
SCIENCE AND TECHNOLOGY.
SIGNED AT CANBERRA ON 27 NO-
VEMBER 19802

EXTENSION

By an agreement in the form of an
exchange of notes dated at Canberra on
26 November 1985, which came into force
by the exchange of the said notes, with
effect from 27 November 1985, it was
agreed to extend the above-mentioned
Agreement until 27 November 1987.

Certified statement was registered by
Australia on 7 July 1986.

United Nations. Treaty Series. vol. 1108. p. 151. and
annex A in volumes 1120. 1127. 1138. 1146. 1155, 1197,
1202. 1234. 1235. 1256. 1272. 1279. 1284. 1295. 1310.
1314. 1329. 1342. 1347. 1356. 1361. 1368. 1372. 1379,
1398. 1410. 1412 and 1421.

2 Ibid.. vol. 1217. p. 53.

Vol. 1429. A-17119. 19628

N' 17119. CONVENTION SUR L'IN-
TERDICTION D'UTILISER DES
TECHNIQUES DE MODIFICATION
DE L'ENVIRONNEMENT A DES
FINS MILITAIRES OU TOUTES
AUTRES FINS HOSTILES. ADOPTEE
PAR L'ASSEMBLP-E GtNtRALE DE
L'ORGANISATION DES NATIONS
UNIES LE 10 DECEMBRE 1976'

RATIFICATION

Instrument ddpose le:
30 juin 1986

BtNIN

(Avec effet au 30juin 1986.)

Enregistre d'office le 30 juin 1986.

N' 19628. ACCORD ENTRE LE GOU-
VERNEMENT AUSTRALIEN ET LE
GOUVERNEMENT JAPONAIS RE-
LATIF A LA COOPtRATION EN MA-
TIERE DE RECHERCHE-DEVE-
LOPPEMENT DANS LE DOMAINE
DE LA SCIENCE ET DE LA TECH-
NIQUE. SIGNt A CANBERRA LE
27 NOVEMBRE 19802

PROROGATION

Aux termes d'un accord conclu sous
forme d'6change de notes en date A Can-
berra du 26 novembre 1985, qui est entrd en
vigueur par I'dchange desdites notes, avec
effet au 27 novembre 1985, il a dtd convenu
de proroger 'Accord susmentionnd jus-
qu'au 27 novembre 1987.

La d~claration certifige a fte enregistrie
par I'Australie le 7juillet 1986.

'Nations Unies. Recueil des Traitrs. vol. 1108.
p. 151. et annexe A des volumes 1120. 1127. 1138. 1146.
1155. 1197. 1202, 1234, 1235. 1256 1272. 1279. 1284,
1295. 1310. 1314. 1329, 1342. 1347, 1356. 1361. 1368.
1372, 1379. 1398. 1410. 1412 et 1421.
2 Ibid., vol. 1217. p. 53.
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Nu 20777. CONVENTION ENTRE LE GOUVERNEMENT DE LA RtPUBLIQUE
FRAN1AISE ET LE GOUVERNEMENT DU ROYAUME DE NORVEGE EN
VUE D'EVITER LES DOUBLES IMPOSITIONS, DE PREVENIR L'EVASION
FISCALE ET D'ETABLIR DES REGLES D'ASSISTANCE ADMINISTRATIVE
RECIPROQUE EN MATIERE D'IMPOTS SUR LE REVENU ET SUR LA
FORTUNE. SIGNEE A PARIS LE 19 DECEMBRE 1980'

AVENANT 2 A LA CONVENTION SUSMENTIONNE. SIGNt A OsLO LE 14 NOVEMBRE 1984

Textes authentiques :frangais et norvegien.

Enregistrg par la France le 26juin 1986.

Le Gouvernement de la Rdpublique franqaise et le Gouvernement du Royaume de
Norv~ge,

Ddsireux de modifier la Convention fiscale (ensemble un protocole et un protocole
additionnel) signde A Paris le 19 d6cembre 1980',

Sont convenus des dispositions suivantes :

Article I

L'alinda a du paragraphe 3 de l'article 2 est compldtd comme suit

o iii) L'imp6t sur les grandes fortunes. >

Article 2

Le paragraphe 5 de I'article 8 est modifid comme suit

,, 5. Nonobstant les dispositions de I'article 2, paragraphe 1, les entreprises de
navigation maritime et adrienne dont le sifge de direction effective se trouve en
Norv~ge et dont les navires ou les a~ronefs chargent ou dechargent des voyageurs ou
des marchandises en territoire franqais, n'y seront pas soumises A la taxe profession-
nelle ou A tout autre imp6t qui lui serait substitud.

De m~me, tout imp6t norvdgien correspondant A la taxe professionnelle ou tout
autre imp6t qui lui serait substitud, ne serait pas appliqud aux entreprises fran-
qaises de navigation maritime ou adrienne dont les navires ou les adronefs chargent ou
d6chargent des voyageurs ou des marchandises en territoire norvdgien. o

Article 3

L'article 23 est modifie dans les conditions suivantes

1. Un nouveau paragraphe 4 est crd, ainsi rddigd :

v 4. La fortune constitude par des actions ou des parts faisant partie d'une
participation substantielle dans le capital d'une socidtd qui est un r6sident d'un Etat est
imposable dans cet Etat. On considre qu'une personne d~tient une participation
substantielle lorsqu'elle dispose, seule ou avec des personnes apparent(es, di-
rectement ou indirectement, d'actions ou de parts dont 'ensemble ouvre droit 6L
25 pour cent ou plus des b~ndfices de la socidtd. o

Nations Unies. Recuell des Traites. vol. 1264, p. 359.
- Entre en vigueur le I

r octobre 1985, soit le premier jour du deuxi me mois ayant suivi la date de r~ception de
]a derniere des notifications par lesquelles les Parties se sont informdes (les I1 juillet et 8 aofit 1985) de
I'accomplissement des procddures requises, conformdment A I'article 6.

Vol. 1429, A-20777
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2. Le paragraphe 4 devient le paragraphe 5.

Article 4

L'article 24 est modifid comme suit :
I. Un nouvel alin~a d est ajoutd au paragraphe 1, r~dig6 comme suit

, d) La fortune imposable en Norv~ge en application de I'article 23 est dgalement
imposable en France. L'imp6t norvdgien perqu sur cette fortune ouvre droit au profit
des rdsidents de France A un cr6dit d'imp6t correspondant au montant de I'imp6t
norvdgien perqu mais qui ne peut excdder le montant de l'imp6t frangais aff6rent A
cette fortune. Ce crddit est imputable sur l'imp6t sur les grandes fortunes visd A
I'alinda a du paragraphe 3 de l'article 2 dans les bases d'imposition duquel la fortune en
cause est comprise. ,

2. L'alin6a b du paragraphe 2 est modifid comme suit

v b) Sous r6serve des dispositions de l'alinda c, lorsqu'un r6sident de la Norv~ge
reqoit des revenus imposables en France en vertu des articles 10, 11, 16 et 17, ou
poss~de de la fortune imposable en France en vertu du paragraphe 4 de l'article 23, la
Norv~ge accorde sur l'imp6t qu'elle perqoit sur ces revenus ou cette fortune, une
deduction dgale i l'imp6t payd en France sur ces mdmes revenus ou cette meme
fortune. Le montant de la deduction accordde en Norv ge ne peut pas excdder celui de
I'imp6t norvdgien affdrent aux revenus ou A la fortune ddjA taxds en France. ,,

Article 5

L'article Ir du protocole est modifid dans les conditions suivantes

1. Le paragraphe 5, a, est ainsi r6digd :

(< a) En ce qui concerne l'article 13, les gains provenant de I'alination d'actions
ou de parts dans une socidtd ou une personne morale dont l'actif est principalement
constitud d'immeubles ou de droits portant sur ces biens sont imposables dans l'Etat
ofi ces biens immobiliers sont situds, lorsque, selon la Idgislation de cet Etat, ces gains
sont soumis au meme rdgime fiscal que les gains provenant de l'alidnation de biens
immobiliers. Pour I'application de cette disposition, ne sont pas pris en considdration
les immeubles affects par cette socidtd ou cette personne morale A sa propre
exploitation industrielle, commerciale, agricole ou A I'exercice d'une profession non
commerciale. ,,

2. Le paragraphe 7, b, est ainsi rddig:
,( b) Dans le cas de la Norvige, rien dans les dispositions de cet article ne doit

tre interprdtd comme obligeant la Norv~ge A accorder aux personnes de nationalitd
franqaise la reduction exceptionnelle d'imp6t qui est accordde aux nationaux
norvdgiens dans les cas prdvus par application de la section 22 de la Igislation fiscale
norvdgienne. ,

Article 6

Chacun des Etats notifiera A l'autre i'accomplissement des procedures requises en ce
qui le concerne pour ia mise en vigueur du prdsent Avenant. Celui-ci entrera en vigueur le
premier jour du deuxi~me mois suivant le jour de reception de la derni~re de ces
notifications. Ses dispositions s'appliqueront pour la premiere fois A la fortune possddde au
I- janvier 1982.

Article 7

Le present Avenant demeurera en vigueur aussi longtemps que ia Convention fiscale
du 19 d~cembre 1980 entre le Gouvernement de la Rdpublique frangaise et le Gouver-
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nement du Royaume de Norv~ge (ensemble un protocole et un protocole additionnel)
demeurera en vigueur.

EN FOI DE QUOI, les soussignds dfiment autorisds A cet effet, ont signd le prdsent
Avenant.

FAIT A Oslo. le 14 novembre 1984 en double exemplaire en langues frangaise et
norvdgienne, les deux textes faisant 6galement foi.

Pour le Gouvernement Pour le Gouvernement
de la Rdpublique franqaise du Royaume de NorvO-ge

[SignO - Signed]' [Signe - Signed]-

I Signd par Christiane Malichenko - Signed by Christiane Malichenko.
2 Sign6 par Per Tresselt - Signed by Per Tresselt.

Vol. 1429. A-20777
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[NORWEGIAN TEXT - TEXTE NORVtGIEN]

No. 20777. TILLEGGSOVERENSKOMST TIL OVERENSKOMSTEN MELLOM
DEN FRANSKE REPUBLIKKS REGJERING OG KONGERIKET NORGES
REGJERING TIL UNNGAELSE AV DOBBELTBESKATNING, FOREBYG-
GELSE AV SKATTEUNNDRAGELSE OG GJENNOMF0RING AV GJENSIDIG
ADMINISTRATIV BISTAND MED HENSYN TIL SKATTER AV INNTEKT OG
FORMUE (MED PROTOKOLL OG TILLEGGSPROTOKOLL), UNDERTEGNET
DEN 19. DESEMBER 1980

Den Franske Republikks Regjering og Kongeriket Norges Regjering, som 0nsker
A endre skatteavtalen (med protokoll og tilleggsprotokoll), undertegnet i Paris den
19. desember 1980, er blitt enige om folgende bestemmelser:

Artikkel I

I punkt 3 underpunkt a) i artikkel 2 gjores folgende tilfoyelse:

"(iii) Skatten pA store formuer."

A rtikkel 2

Punkt 5 i artikkel 8 endres som folger:

"5. Uansett bestemmelsene i artikkel 2, punkt 1, skal skips- og luftfarts-
foretagender som har sitt sete for den virkelige ledelse i Norge, og hvis skip eller
luftfartoy laster eller losser passasjerer eller varer pA fransk territorium, ikke der vxere
undergitt yrkesskatten (la taxe professionnelle) eller enhver annen skatt som utskrives
i stedet for denne.

PA samme mAte skal enhver norsk skatt som tilsvarer yrkesskatten eller enhver
annen skatt som mAtte tre i stedet for denne, ikke pAlegges franske skips- og
luftfartsforetagender hvis skip eller luftfartoy laster eller losser passasjerer eller varer
pA norsk territorium."

Artikkel 3

Artikkel 23 endres som folger:
I. Det innfores et nytt punkt 4, som lyder slik:

-4. Formue som best r av aksjer eller andeler sor utgjor en del av en vesentlig
eierandel av kapitalen i et selskap hjemmehorende i en av statene, kan skattlegges i
denne stat. En person anses A inneha en vesentlig eierandel dersom han alene eller
sammen med tilknyttede personer rfAder over, direkte eller indirekte, aksjer eller
andeler som tilsammen gir rett til 25 pst. eller mer av selskapets utbytte."

2. Punkt 4 blir punkt 5.

Artikkel 4

Artikkel 24 endres som folger:
1. I punkt I tilfoyes et nytt underpunkt d), som lyder slik:

"'d) formue som i henhold til artikkel 23 kan skattlegges i Norge kan ogsA
skattlegges i Frankrike. Norsk skatt pA slik formue skal for personer bosatt i Frankrike
innrommes som fradrag i fransk skatt med et belop som tilsvarer den norske skatt, men
dette belop mA ikke overstige den franske skatt pA denne formue. Dette skattefradrag
kan anvendes mot skatter pA store formuer som nevnt i punkt 3 underpunkt a) i
artikkel 2 nAr den angieldende formue er inkludert i beskatningsgrunnlaget for denne
skatt."

Vol. 1429. A-20777



1986 United Nations - Treaty Series o Nations Unies - Recuel des Traitis 385

2. Underpunkt b) i punkt 2 endres og fir denne ordlyd:

"b) nAr en person bosatt i Norge mottar inntekter som i henhold til artiklene 10,
II, 16 og 17 kan skattlegges i Frankrike, eller eier formue som kan skattlegges i
Frankrike i henhold til artikkel 23 punkt 4, skal Norge med forbehold av
bestemmelsene i underpunkt c) innromme som fradrag i den skatt som ilegges der
av slike inntekter slik formue et belop som tilsvarer den skatt som er betalt i Frankrike
av samme inntekter eller formue. Det belop som kommer til fradrag i Norge, skal ikke
kunne overstige den norske skatt som kan henfores til de inntekter eller den formue
som er skattlagt i Frankrike."

Artikkel 5

Artikel I i protokollen endres som folger:

I. Punkt 5 a) skal lyde slik:

"Med hensyn til artikkel 13 kan gevinst ved avhendelse av aksjer eller parter i et
selskap eller en juridisk person hvis aktiva hovedsaklig bestar av fast eiendom eller
rettigheter vedrorende slik eiendom, skattlegges i den stat hvor den faste eiendom
ligger, nAr slik gevinst i henhold til lovgivningen i denne stat er undergitt samme
beskatning som gevinster ved avhendelse av fast eiendom. Ved anvendelsen av denne
bestemmelse skal det ikke tas hensyn til fast eiendom som selskapet eller den juridiske
person benytter i sin egen industri-, forretnings- eller landbruksvirksomhet eller i
utovelsen av ikke ervervsmessig virksomhet."

2. Punkt 7 b) skal lyde slik:

"b) nAr det gielder Norge:

intet i bestemmelsene i denne artikkel skal forstas slik at det forplikter Norge til A
innromme franske statsborgere den serskilte skattelettelse som tilstAs norske
statsborgere og personer med norsk innfodsrett i tilfeller hvor § 22 i den norske
skattelov fAr anvendelse."

Artikkel 6

Hver stat skal gi den annen meddelelse om at de nodvendige skritt er tatt i henhold til
intern lovgivning for at denne tilleggsoverenskomst skal kunne tre i kraft. Tilleggsove-
renskomsten trer i kraft pA den forste dag i den annen mAned etter den dag da den siste av
disse meddelelser er mottatt. Dens bestemmelser fAr for forste gang virkning pA formue
som eides den I. januar 1982.

Artikkel 7-

Denne tilleggsoverenskomst skal forbli i kraft sA lenge som skatteavtalen (med
protokoll og tilleggsprotokoll) av 19. desember 1980 mellom Den Franske Republikks
Regjering og Kongeriket Norges Regjering er i kraft.

TIL BEKREFTELSE av foranstaende har de undertegnede, som er behorig bemyndiget til
det, underskrevet denne tilleggsoverenskomst.

UTFERDIGET i Oslo den 14 november 1984, i to eksemplarer pA fransk og norsk, i det
begge tekster har samme gyldighet.

For Den Franske For Kongeriket
Republikks Regiering: Norges Regiering:

[Signed - Signs]' [Signed - Sjgn9]

Signed by Christiane Malichenko - Signd par Christiane Malichenko.

- Signed by Per Tresselt - Signd par Per Tresselt.

Vol. 1429. A-20777
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[TRANSLATION - TRADUCTION]

No. 20777. CONVENTION BETWEEN THE GOVERNMENT OF THE FRENCH
REPUBLIC AND THE GOVERNMENT OF THE KINGDOM OF NORWAY FOR
THE AVOIDANCE OF DOUBLE TAXATION, THE PREVENTION OF FIS-
CAL EVASION AND THE ESTABLISHMENT OF RULES ON RECIPROCAL
ADMINISTRATIVE ASSISTANCE WITH RESPECT TO TAXES ON INCOME
AND CAPITAL. SIGNED AT PARIS ON 19 DECEMBER 1980'

AMENDMENT
2 

TO THE ABOVE-MENTIONED CONVENTION. SIGNED AT OSLO ON 14 No-
VEMBER 1984

Authentic texts: French and Norwegian.

Registered by France on 26 June 1986.

The Government of the French Republic and the Government of the Kingdom of
Norway,

Wishing to amend the fiscal Convention (together with a Protocol and an Additional
Protocol) signed at Paris on 19 December 1980,'

Have agreed on the following provisions:

Article I

Article 2, paragraph 3 (a), shall be supplemented as follows:

"(iii) The wealth tax".

Article 2

Article 8, paragraph 5, shall be amended as follows:

"(5) Notwithstanding the provisions of article 2, paragraph 1, the shipping and
air transport enterprises whose place of effective management is in Norway and whose
ships or aircraft load or unload passengers or cargo in French territory shall not be
subject in French territory to the professional tax or to any other tax which may
replace it.

Similarly, any Norwegian tax corresponding to the professional tax or any other
tax which may replace it shall not be applied to French shipping or air transport
enterprises whose ships or aircraft load or unload passengers or cargo in Norwegian
territory."

Article 3

Article 23 shall be amended as follows:

(1) A new paragraph 4 shall be added, to read as follows:

"4. Capital represented by stock or shares forming part of a substantial holding
in the capital of a company which is resident in a State shall be taxable in that State. A
person shall be deemed to possess a substantial holding when that person's aggregate
holding of stock or shares, alone or together with directly or indirectly related parties,
creates an entitlement to 25 per cent or more of the company's profits."

United Nations. Treaty Series. vol. 1264. p. 359.
Came into force on I October 1985. i.e.. the first day of the second month following the date of receipt of the

last of the notifications by which the Parties informed each other (on I I July and 8 August 1985) of the completion of
the required procedures, in accordance with article 6.
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(2) Paragraph 4 shall be renumbered as paragraph 5.

Article 4

Article 24 shall be amended as follows:

I. A new subparagraph (d) shall be added to paragraph I, to read as follows:
"() Capital which is taxable in Norway under article 23 shall also be taxable in

France. The Norwegian tax levied on such capital shall create an entitlement for
residents of France to a tax credit equal in amount to the Norwegian tax levied, but
which may not exceed the amount of French tax corresponding to such capital. This
credit is attributable to the wealth tax referred to in article 2, paragraph 3 (a), within
the tax bases in which the capital in question is included."

2. Paragraph 2 (b) shall be amended as follows:

"(b) Subject to the provisions of subparagraph (c), where a resident of Norway
receives income taxable in France under articles 10, 1I, 16 and 17, or owns capital
taxable in France under article 23, paragraph 4, Norway shall grant on the tax it levies
on this income or capital a deduction equal to the tax paid in France on this same
income or capital. The amount of the deduction granted in Norway may not exceed the
amount of the Norwegian tax relating to the income or capital already taxed in
France."

Article 5

Article I of the Protocol shall be amended as follows:
I. Paragraph 5 (a) shall read as follows:

"(a) In respect of article 13, the gains arising from the alienation of stock or
shares in a company or a body corporate whose assets consist mainly of real property
or rights relating to such property shall be taxable in the State. in which such
immovable property is located, where, under the legislation of that State, such gains
are subject to the same taxation treatment as the gains derived from the alienation of
immovable property. In the application of this provision, no account shall be taken of
real property used by such a company or body corporate for its own industrial,
commercial or agricultural operations or in the exercise of a non-commercial
profession."

2. Paragraph 7 (b) shall read as follows:

"(b) In the case of Norway, nothing in the provisions of this article shall be
interpreted as requiring Norway to grant to persons of French nationality the
exceptional tax abatement granted to Norwegian nationals, in the cases provided for in
the application of section 22 of Norwegian fiscal legislation.

Article 6

Each State shall inform the other of the completion of the procedures required in its
territory for the entry into force of this Amendment. The Amendment shall enter into force
on the first day of the second month following the date on which the last of these
notifications is received. Its provisions shall be applied for the first time to capital owned
on I January 1982.

Article 7

This Amendment shall remain in force as long as the fiscal Convention of 19 December
1980 between the Government of the French Republic and the Government of the Kingdom
of Norway (together with a Protocol and an Additional Protocol) remains in force.

Vol. 1429, A-20777
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IN WITNESS WHEREOF the undersigned, being duly authorized for that purpose, have
signed this Amendment.

DONE at Oslo. on 14 November 1984, in two copies in the French and Norwegian
languages, both texts being equally authentic.

For the Government For the Government
of the French Republic: of the Kingdom of Norway:

[CHRISTIANE MALICHENKO] [PER TRESSELT]

Vol. 1429. A-20777
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No. 23002. AGREEMENT GOVERN-
ING THE ACTIVITIES OF STATES
ON THE MOON AND OTHER CELES-
TIAL BODIES. ADOPTED BY THE
GENERAL ASSEMBLY OF THE
UNITED NATIONS ON 5 DECEMBER
1979'

ACCESSION

Instrument deposited on:

7 July 1986

AUSTRALIA

(With effect from 6 August 1986.)

Registered ex officio on 7 July 1986.

No. 23225. INTERNATIONAL SUGAR
AGREEMENT, 1984. CONCLUDED
AT GENEVA ON 5 JULY 19842

RATIFICATION

Instrument deposited on:

19 June 1986

ECUADOR

(With effect from 19 June 1986. The
Agreement came into force provisionally on
21 January 1985 for Ecuador which, on that
date, had notified its intention to apply it, in
accordance with article 37 (1).)

Registered ex officio on 19 June 1986.

United Nations. Treaty Series. vol. 1363. p. 3. and
annex A in volume 1421.

2 Ibid.. vol. 1388. p. 3. and annex A in volumes 1389.
1390. 1392. 1393. 1394, 1397. 1404. 1410, 1413. 1417.
1422 and 1427.

N' 23002. ACCORD RtGISSANT LES
ACTIVITIS DES tTATS SUR LA
LUNE ET LES AUTRES CORPS
CELESTES. ADOPTt PAR L'ASSEM-
BLEE GtNtRALE DES NATIONS
UNIES LE 5 DECEMBRE 1979'

ADHESION

Instrument depos le

7 juillet 1986
AUSTRALIE

(Avec effet au 6 aot 1986.)

Enregistrg d'office le 7juillet 1986.

No 23225. ACCORD INTERNATIONAL
DE 1984 SUR LE SUCRE. CONCLU A
GENEVE LE 5 JUILLET 19842

RATIFICATION

Instrument dpose le

19 juin 1986

EQUATEUR

(Avec effet au 19juin 1986. L'Accord est
entrd en vigueur A titre provisoire le 21 jan-
vier 1985 pour I'Equateur qui, A cette date,
avait notifid son intention de I'appliquer,
conformement au paragraphe I de l'arti-
cle 37.)

Enregistre d'office le I9juin 1986.

Nations Unies, Recueil des Traitts, vol. 1363, p. 3,
et annexe A du volume 1421.

2 Ibid., vol. 1388, p. 3, et annexe A des volumes 1389,
1390, 1392, 1393, 1394, 1397, 1404, 1410, 1413, 1417,
1422 et 1427.
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No. 23317. INTERNATIONAL TROP-
ICAL TIMBER AGREEMENT, 1983.
CONCLUDED AT GENEVA ON
18 NOVEMBER 1983'

ACCESSION

Instrument deposited on:

2 July 1986

CHINA

(With provisional effect from 2 July
1986.)

Registered ex officio on 2 July 1986.

United Nations. Treaty Series. vol. 1393.
No. 1-23317, and annex A in volumes 1394. 1397. 1399,
1401. 1404. 1408. 1411, 1417. 1419. 1421, 1422, 1423.
1426 and 1427.

Vol. 1429. A-23317

N, 23317. ACCORD INTERNATIONAL
DE 1983 SUR LES BOIS TROPICAUX.
CONCLU A GENtVE LE 18 NOVEM-
BRE 1983'

ADHESION

Instrument d~pose le

2 juillet 1986

CHINE

(Avec effet bL titre provisoire au 2 juillet
1986.)

Enregistre d'office le 2 juillet 1986.

I Nations Unies. Recueji des Traitts. vol. 1393.
n' 1-23317. et annexe A des volumes 1394, 1397. 1399,
1401, 1404. 1408, 1411. 1417. 1419. 1421. 1422, 1423.
1426 et 1427.
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No. 24237. INTERNATIONAL WHEAT
AGREEMENT, 1986'

(a) WHEAT TRADE CONVENTION,
1986. CONCLUDED AT LONDON
ON 14 MARCH 1986

RATIFICATION

Instrument deposited on:

2 July 1986

BARBADOS

(With effect from 2 July 1986.)

PROVISIONAL APPLICATIONS

Notifications received on:

2 July 1986

EGYPT

(With effect from 2 July 1986.)

Registered ex officio on 2 July 1986.

3 July 1986

PANAMA

(With effect from 3 July 1986.)

Registered ex officio on 3 July 1986.

See p. 71 of this volume.

No 24237. ACCORD INTERNATIONAL
SUR LE BLt DE 1986'

a) CONVENTION SUR LE COMMERCE
DU BLE DE 1986. CONCLUE A LON-
DRES LE 14 MARS 1986

RATIFICATION

Instrument dAposg le

2 juillet 1986

BARBADE

(Avec effet au 2 juillet 1986.)

APPLICATIONS PROVISOIRES

Notifications reques les

2 juillet 1986

EGYPTE

(Avec effet au 2 juillet 1986.)

Enregistri d'office le 2 juillet 1986.

3 juillet 1986

PANAMA

(Avec effet au 3 juillet 1986.)

Enregistrg d'office le 3 juillet 1986.

Voir p. 71 du present volume.
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